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(57) Abstract : 
FORM 2 THE PATENTS ACT, 1970 (39 of 1970) & THE PATENTS RULES, 2003 COMPLETE SPECIFICATION (See section 10, rule 13) HYBRID SERVICE FLEET MANAGEMENT FOR CLOUD PROVIDERS• VMWARE, INC., 3401 Hillview Avenue, Palo Alto, CA 94304, United States  of America, a company incorporated in United States  of America  The following specification particularly describes  the invention and the manner 

in which it is  to be performed. 2 HYBRID SERVICE FLEET MANAGEMENT FOR CLOUD PROVIDERS Sachin Thakkar, Debashis  Basak, Serge M askalik, Aravind Srinivasan, Abhinav Bhagwat, Narendra Kumar Basur Shankarappa Cross -Reference to Related Application(s ) [0001] This  application claims  the benefit of United States  Provis ional Patent Application No. 62/063,395, filed October 13, 2014, the entire contents  of which are 

incorporated by reference herein. Background [0002] Cloud architectures  are used in cloud computing and cloud s torage sys tems for offering infras tructure-as -a-service (IaaS) cloud services . Examples  of cloud architectures  include the VMware vCloud„ Director cloud architecture softw are, Amazon EC2„ web service, and OpenStack„ open source cloud computing service. IaaS cloud service is  a type of cloud service that provides  access  to 
phys ical and/or virtual resources  in a cloud environment. These services  provide a tenant application programming interface (API) that supports  operations  for manipulating IaaS cons tructs  such as  virtual machines  (VMs) and logica l networks . However, the use of such public cloud services  is  typically kept separate from the use of existing computing resources  in data centers  managed by an enterprise. Summary [0003] Embodiments  of the present 

disclosure provide a method, a sys tem, and a computer readable s torage medium configured for managing a cloud computing sys te m. In one embodiment, the method includes receiving a request from an infras tructure management node to modify an infras tructure node in a cloud computing sys tem. The infra s tructure node is  associated with a firs t tenant of the cloud computing sys tem. The method further includes  generating a flee t reques t for the 
infras tructure node executing as  a firs t virtual machine (VM) based on the reques t to modify the infras tructure node. The firs t VM and a hypervisor managing the firs t VM are executing on a host in the cloud computing system. The method further includes  injecting the fleet reques t into the firs t VM us ing a VM backchannel through the hypervisor. 3 Brief Description of the Drawings  [0004] FIG. 1 is  a block diagram that illus trates  a computer 

sys tem in which one or more embodiments  may be utilized. [0005] FIG. 2 is  a block diagram depicting operations  for managing infras tructure nodes  of a hybrid cloud computing sys tem, a ccording to one embodiment of the present disclosure. [0006] FIG. 3 is  a block diagram depicting a method for managing a cloud computing sys tem, according to one embodiment of the present disclosure. [0007] To facilitate unders tanding, identical reference 

numerals  have been used, where poss ible, to designate identical elements that are common to the figures . It is  contemplated that elements  disclosed in one embodiment may be beneficially utilized on other embodiments  without specific recitation. Detailed Description [0008] FIG. 1 is  a block diagram of a hybrid cloud computing sys tem 100 in which one or more embodiments  of the pre sent disclosure may be utilized. Hybrid cloud computing 
sys tem 100 includes  a virtualized computing sys tem 102 and a cloud computing system 150, and is  configured to provide a common platform for managing and executing virtual workloads  seamless ly between virtua lized computing sys tem 102 and cloud computing sys tem 150. In one embodiment, virtualized computing system 102 may be a data center controlled and adminis trated by a particular enterprise or bus iness  organization, while cloud 

computing sys tem 150 is  operated by a cloud computing service provider and exposed as  a service available to account holders, such as the particular enterprise in addition to other enterprises . As  such, virtualized computing system 102 may sometimes be referred to as  an on-premise data center(s ), and cloud computing system 150 may be referred to as  a public• cloud service. In some embodiments , virtualized computing sys tem 102 itself may 
be configured as  a private cloud service provided by the enterprise. [0009] As  used herein, an internal cloud or private• cloud is  a cloud in which a tenant and a cloud service provider are part of the same organization, while  an external or public• cloud is  a cloud that is  provided by an organization that is  separate from a tenant that accesses  the external cloud. For example, the tenant may be part of an enterprise, and the external cloud may be part 

4 of a cloud service provider that is  separate from the enterprise of the tenant and that provides  cloud services  to different enterprises  and/or individuals . In embodiments  disclosed herein, a hybrid cloud is  a cloud architecture in which a tenant is  provided with seamless  access  to both private cloud resources and public cloud resources . [0010] Virtualized computing sys tem 102 includes one or more hos t computer systems 104. Hos ts  104 may be 

cons tructed on a server grade hardware platform 106, such as  an x86 architecture platform, a desktop, and a laptop. As  shown, hardware platform 106 of each hos t 104 may include conventional components  of a computing devic e, such as one or more processors  (CPUs) 108, sys tem memory 110, a network interface 112, s torage 114, and other I/O devices  such as , for example, a mouse and keyboard (not shown). Processor 108 is  configured to 
execute ins tructions , for example, executable ins tructions  that perform one or more operations  described herein and may be s tored in memory 110 and in local s torage. Memory 110 is  a device allowing information, such as  executable ins tructions , cryptographic keys , virtual disks, configurations ,  and other data, to be s tored and retrieved. Memory 110 may include, for example, one or more random access memory (RAM) modules . Network 

interface 112 enables  hos t 104 to communicate with another device via a communication medium, such as a network 122 within virtualized computing sys tem 102. Network interface 112 may be one or more network adapters , also referred to as  a Network Interface Card (NIC). Storage 114 represents  local s torage devices  (e.g., one or more hard disks , flash memory modules , solid s tate disks , and optical disks) and/or a storage interface that 
enables  hos t 104 to communicate with one or more network data s torage sys tems. Examples  of a storage interface are a host bus  adapter (HBA) that couples hos t 104 to one or more s torage arrays , such as a s torage area network (SAN) or a network-attached s torage (NAS), as  well as  other network data storage sys tems. [0011] Each hos t 104 is  configured to provide a virtua lization layer that abs tracts  processor, memory, s torage, and networking 

resources  of hardware platform 106 into multiple virtual machines  1201 to 120N (collectively referred to as  VMs 120) that run concurrently on the same hos ts . VMs 120 run on top of a software interface layer, referred to herein as  a hypervisor 116, that enables  sharing of the hardware resources  of hos t 104 by VMs 120. One example of hypervisor 116 that may be used in an embodiment described here in is  a VMware ESXi hypervisor provided as  

part of the VMware vSphere solution made commercially available from 5 VMware, Inc. Hypervisor 116 may run on top of the operating sys tem of hos t 104 or directly on hardware components  of hos t 104. [0012] Virtualized computing sys tem 102 includes  a virtualization management module (depicted in FIG. 1 as  virtualization manager 130) that may communicate to the plurality of hos ts  104 via a network, sometimes  referred to as  a 
management network 126. In one embodiment, virtualization manager 130 is  a computer program that res ides  and executes  in a ce ntral server, which may reside in virtualized computing sys tem 102, or alternatively, running as  a VM in one of hos ts  104. One example of a virtualization management module is the vCenter® Server product made available from VMware, Inc. Virtualization manager 130 is  configured to carry out adminis trative tasks  

for computing sys tem 102, including managing hos ts  104, managing VMs 120 running within each host 104, provis ioning VMs, migrating VMs from one hos t to another hos t, and load balancing between hosts  104. [0013] In one embodiment, virtualization manager 130 includes  a hybrid cloud management module (depicted as hybrid cloud manager 132) configured to manage and integrate virtual computing resources  provided by cloud 
computing sys tem 150 with virtual computing resources  of computing sys tem 102 to form a unified hybrid• computing platform. Hybrid cloud manager 132 is  configured to deploy VMs in cloud computing sys tem 150, tra nsfer VMs from virtualized computing sys tem 102 to cloud computing sys tem 150, and perform other cross -cloud• adminis trative task, as described in greater detail later. In one implementation, hybrid cloud manager 132 is  a 

module or plug-in complement to virtualization manager 130, although other implementations  may be used, such as  a separate computer program executing in a central s erver or running in a VM in one of hos ts  104. [0014] In one embodiment, hybrid cloud manager 132 is  configured to control network traffic into network 122 via a gateway component (depicted as  a gateway 124). Gateway 124 (e.g., executing as  a virtual appliance) is  configured 

to provide VMs 120 and other components  in virtualized computing sys tem 102 with connectivity to an external network 140 (e.g., Internet). Gateway 124 may manage external public IP addresses for VMs 120 and route traffic incoming to and outgoing from virtualized computing sys tem 102 and provide networking services , such as  firewalls , network address  trans lation (NAT), dynamic hos t configuration 6 protocol (DHCP), load balancing, 
and virtual private network (VPN) connectivity over a network 140. [0015] In one or more embodiments , cloud computing sys tem 150 is  configured to dynamically provide an enterprise (or users  of an enterprise) with one or more virtual data centers  180 in which a user may provis ion VMs 120, deploy multi-tier applications  on VMs 120, and/or execute workloads. Cloud computing system 150 includes  an infras tructure platform 154 upon which 

a cloud computing environment 170 may be executed. In the particular embodiment of FIG. 1, infras tructure platform 154 includes  hardware resources  160 having computing resources  (e.g., hos ts 1621 to 162N), s torage resources (e.g., one or more s torage array sys te ms, such as  SAN 164), and networking resources, which are configured in a manner to provide a virtualization environment 156 that supports  the execution of a plurality of virtual 
machines  172 across  hos ts  162. It is  recognized that hardware resources  160 of cloud computing system 150 may in fact be dis tributed across multiple data centers  in different locations . [0016] Each cloud computing environment 170 is  associated with a particular tenant of cloud computing sys tem 150, such as the enterprise providing virtualized computing sys tem 102. In one embodiment, cloud computing environment 170 may be configured as  a 

dedicated cloud service for a s ingle tenant comprised of dedicated hardware resources  160 (i.e., physically isolated from hardware resources  used by other users  of cloud computing sys tem 150). In other embodiments , cloud computing environment 170 may be configured as  part of a multi-tenant cloud service with logically isolated virtual computing resources on a shared phys ical infras tructure. As  shown in FIG. 1, cloud computing sys tem 150 

may support multiple cloud computing environments  170, available to multiple enterprises  in s ingle-tenant and multi-tenant configurations . [0017] In one embodiment, virtualization environment 156 includes  an orches tration component 158 (e.g., implemented as  a process  running in a VM) that provides  infras tructure resources to cloud computing environment 170 respons ive to provis ioning reques ts. For example, if enterprise required a specified 
number of virtual machines  to deploy a web applications  or to modify (e.g., scale) a currently running web application to support peak demands , orches tration component 158 can initiate and manage the ins tantiation of virtual machines  (e.g., VMs 172) on hos ts 162 to support such requests . In one embodiment, 7 orchestration component 158 ins tantiates  virtual machines according to a reques ted template that defines one or more virtual machines  

having specified virtual computing resources  (e.g., compute, networking, s torage resources). Further, orches tration component 158 monitors  the infras tructure resource consumption levels  and requirements  of cloud computing environment 170 and provides  additional infras tructure resources  to cloud computing environment 170 as  needed or des ired. In one exa mple, similar to virtualized computing sys tem 102, virtualization environment 156 may 
be implemented by running on hos ts  162 VMware ESX„-based hypervisor technologies  provided by VMware, Inc. of Palo Alto, California (although it should be recognized that any other virtualization technologies , including Xen® and Microsoft Hyper-V virtualization technologies  may be utilized consis tent with the teachings  herein). [0018] In one embodiment, cloud computing sys tem 150 may include a cloud director 152 (e.g., run in one or 

more virtual machines) that manages  allocation of virtual computing resources  to an enterprise for deploying applications . Cloud director 152 may be access ible to users  via a REST (Representational State Transfer) API (Application Programming Interface) or any other client-server communication protocol. Cloud director 152 may authenticate connection attempts  from the enterprise us ing credentials  is sued by the cloud computing provider. 

Cloud director 152 maintains  and publishes  a catalog 166 of available virtual machine templates  and packaged virtual machine applications that represent virtual machines  that may be provis ioned in cloud computing environment 170. A virtual machine template is  a virtual machine image that is  loaded with a pre -ins talled gues t operating system, applications , and data, and is  typically used to repeatedly create a VM having the pre -defined 
configuration. A packaged virtual machine application is  a logical container of pre -configured virtual machines  having software components  and parameters  that define operational details  of the packaged applica tion. An example of a packaged VM application is  vApp„ technology made available by VMware, Inc., of Palo Alto, California, although other technologies  may be utilized. Cloud director 152 receives  provis ioning requests  submitted 

(e.g., via REST API calls ) and may propagates  such reques ts  to orches tration component 158 to ins tantiate the reques ted virtual machines (e.g., VMs 172). [0019] In the embodiment of FIG. 1, cloud computing environment 170 supports  the creation of a virtual data center 180 having a plurality of virtual machines  172 ins tantiated to, for example, hos t deployed multi-tier applications . A virtual data center 180 is  a logical construct 8 that provides  
compute, network, and s torage resources  to an organization. Virtual data centers  180 provide an environment where VM 172 can be created, stored, and operated, enabling complete abs traction between the consumption of infras tructure service and underlying resources . VMs 172 may be configured s imilarly to VMs 120, as abs tractions of processor, memory, s torage, and networking resources of hardware resources 160. [0020] Virtual data center 

180 includes  one or more virtual networks  182 used to communicate between VMs 172 and managed by at least one networking gate way component (e.g., gateway 184), as  well as one or more isolated internal networks  186 not connected to gateway 184. Gateway 184 (e.g., executing as  a virtual appliance) is  configured to provide VMs 172 and other components in cloud computing environment 170 with connectivity to external network 140 

(e.g., Internet). Gateway 184 manages  external public IP addresses  for virtual data center 180 and one or more private internal networks  interconnecting VMs 172. Gateway 184 is configured to route traffic incoming to and outgoing from virtual data center 180 and provide networking services , such as  firewalls , network address  translation (NAT), dynamic hos t configuration protocol (DHCP), and load balancing. Gateway 184 may be configured 
to provide virtual private network (VPN) connectivity over a network 140 with another VPN endpoint, such as  a gateway 124 within virtualized computing sys tem 102. In other embodiments , gateway 184 may be configured to connect to communicate with virtualized computing system 102 us ing a high-throughput, dedicated link (depicted as a direct connect 142) between virtualized computing sys tem 102 and cloud computing system 150. In 

one or more embodiments , gateways  124 and 184 are configured to provide a s tretched• layer-2 (L2) network that spans  virtualized computing sys tem 102 and virtual data center 180, as  shown in FIG. 1. [0001] While FIG. 1 depicts  a s ingle connection between on-premise gateway 124 and cloud-s ide gateway 184 for illus tration purposes , it should be recognized that multiple connections  between multiple on-premise gateways  124 and cloud-side 
gateways  184 may be used. Furthermore, while FIG. 1 depicts  a s ingle ins tance of a gateway 184, it is  recognized that gateway 184 may represent multiple gateway components  within cloud computing system 150. In some embodiments , a separate gateway 184 may be deployed for each virtual data center, or alternatively, for each tenant. In some embodiments, a gateway instance may be deployed that manages  traffic with a specific tenant, while 

a separate gateway ins tance manages public-facing traffic to the Internet. In yet other embodiments , one or more gateway ins tances  that are shared 9 among all the tenants  of cloud computing system 150 may be used to ma nage all public-facing traffic incoming and outgoing from cloud computing sys tem 150. [0021] In one embodiment, each virtual data c enter 180 includes  a hybridity• director module (depicted as  hybridity director 174) 

configured to communicate with the corresponding hybrid cloud manager 132 in virtualized computing sys tem 102 to enable a common virtualized computing platform between virtualized computing sys tem 102 and cloud computing sys tem 150. Hybridity director 174 (e.g., executing as  a virtual appliance) may communicate with hybrid cloud manager 132 us ing Internet-based traffic via a VPN tunnel established between gateways  124 and 184, 
or alternatively, us ing direct connect 142. In one embodiment, hybridity director 174 may control gateway 184 to control network traffic into virtual data center 180. In some embodiments , hybridity director 174 may control VMs 172 and hos ts  162 of cloud computing sys tem 150 via infras tructure platform 154. [0022] FIG. 2 is  a block diagram depicting operations  for managing infras tructure nodes  of a hybrid cloud computing sys tem 200, 

according to one embodiment of the present disclosure. Hybrid cloud computing sys tem 200 is  configured to provide a common platform for executing virtual workloads  seamless ly between a private data  center 202, which may configured s imilar to virtualized computing sys tem 102, and a public cloud computing sys tem 250, which may be configured s imilar to cloud computing sys tem 150 in FIG. 1. Private data center 202 may be managed by 
an enterprise (firs t organization), and the enterprise may be a tenant in public cloud computing sys tem 250, which is  managed by a cloud provider (second organization). For example, a firs t cloud computing environment 1701 within public cloud computing sys tem 250 may be made a vailable to the enterprise as one tenant, while other cloud computing environments  (e.g., 1702) having other VMs (e.g., 224) associated other tenants may be 

allocated in public cloud computing sys tem 250. [0023] In some cases , one or more of the VMs deployed within cloud computing environment 170 may be an infras tructure data plane node 208 configured to provide infras tructure service s , IT management services , and other infras tructure-related functions  within the tenant™s virtual data center. Infras tructure data plane nodes  208 may be virtual appliances  executing as  a VM, such as an IT 

management network appliance that provides  DHCP, DNS, and IP address  management, or a firewall node. Typically, multiple infras tructure data plane nodes  (in a private data center) are typically centrally managed by an infras tructure manager 212 10 (interchangeably referred to herein as  an infras truc ture management node). In the case of a firewall infras tructure, multiple firewall data plane nodes  would be respons ible for filtering packets  
according to rules  which have been pushed down to the nodes  by a central firewall infras tructure manager. [0024] Howeve r, there are challenges  in managing the life cycle of infras tructure data plane nodes  in a multi-tenant environment such as cloud computing system 250. For example, it may be infeas ible to ins tantiate a separate ins tance of an infras tructure manager 212 for every s ingle tenant that has  an infras tructure data plane node, such as  

node 208 for a firs t tenant (of cloud computing environment 1701) and a node 210 depicted in FIG. 2 as  a different tenant (of cloud computing environment 1702). On the other hand, having a shared ins tance of an infras tructure manager 212 would typically require all the infras tructure data plane nodes  to be  on a common management network or a common management domain as the shared ins tance of the infras tructure manager. However, this  
would violate principles  of tenant isolation and security. [0025] Accordingly, embodiments  of the present disclosure provide a n in-line fleet management for cloud providers . Hybridity director 174 includes  a fleet manager 218 configured to manage the lifec ycle of infras tructure data plane nodes  reques ted by a particular tenant. In some embodiments , each tenant of cloud computing system 250 has  its own ins tance of a fleet manager, e.g., the 

tenant of cloud computing environment 1701 has  a fleet manager 218, while a different tenant (of cloud computing environment 1702) has  a different fleet manager ins tance 220. In alternative embodiments , fleet manager 218 may be a centralized ins tance within cloud computing sys tem 250. [0026] For sake of explanation, e mbodiments  are described from the perspective of fleet manager 218, however it should be recognized that other fleet 

managers  ins tances  (e.g., fleet manager 220) may perform s imilar operations  and functions . It is  further unders tood that infras tructure management node 212 can s imilarly manage infras tructure data plane nodes  210 associated with a different tenant with the respective fleet manager ins tance 220 executing within cloud computing environment 1702. [0027] In one or more embodiments , fleet manager 218 is  configured to utilize a regis tration 
framework with each infras tructure manager 212. Fleet manager 218 may ins tantiate one or more infras tructure data plane nodes  208 in response to a tenant™s reques t, and register those 11 ins tantiated nodes  with the res pective infras tructure manager 212. Fleet manager 218 is  configured to communicate with infras tructure managers  212 and relay commands , ins tructions , and other payloads  to infras tructure data plane nodes 208, 210 using a VM 

communication backchannel 252, s uch as  a virtual machine communication interface (VMCI) technology made available by VMware, Inc. of Palo Alto, Inc, or virtual infras tructure exchange (VIX). [0028] During operation, fleet manager 218 may, in response to a tenant reques t, deploy an infras tructure data plane node within a cloud computing environment associated with that tenant. Fleet manager 218 may regis ter the  deployment request with 
the respective infras tructure manager 212, and then ins tantiate a VM in a particular hos t that executes the infras tructure data plane node (e.g., executing as  a virtual appliance). A handle or pointer to the hos t on which the infra s tructure data plane node is  deployed may be tracked. [0029] Accordingly, embodiments  of the present disclosure enable manage ment of a particular infras tructure data plane node (VM) executing on a particular hos t 162 in a 

manner that does  not require nodes  of different tenants  to share a common management domain or management network. In one embodiment, fleet manager 218 is  configured to manage s tate for each tenant per device. For sake of illus tration, FIG. 2 depicts  a case where VMs of different tenants  are co-mingled on a same host 162. It is  unders tood that the described technique is  also utilized in systems where VM of different tenants  are executing 

on different hos ts . [0030] FIG. 3 is  a block diagram depicting a method 300 for managing a cloud computing sys tem, according to one embodiment of the present disclosure. While method 300 is  described in conjunction with the systems depicted in Figures  1-2, it should be unders tood that method 300 may be utilized by other systems. [0031] Method 300 begins at s tep 302, in which an infras tructure management node 212 (e.g., executing as  a 
VM) regis ters  one or more infras tructure data plane nodes  208 associated with a tenant with a fleet manager 218. In some embodiments , infras tructure management node 212 may provide fleet manager 218 with a reference (e.g., a handle, pointer, or other identifier) indicating the exis ting virtual machine and/or hos t on which the nodes  208 are deployed. In other embodiments , infras tructure management node 212 can provide a packaged virtual 

machine (e.g., us ing an Open Virtualization Format, or OVF•) to fleet manager 218 that represents  the VM footprint for a new node 208. Fleet manager 218 s tores  the regis tered 12 information in one or more data s tructures  that tracks  which VMs are running as  infras tructure data plane nodes 208 for which infras tructure management nodes  212 of the associated tenant. [0032] In some embodiments , infras tructure node 208 is a virtual appliance 
running in the cloud computing sys tem, and infras tructure management node 212 is  configured to manage an application lifecycle of that virtual appliance. For example, the infras tructure node might be a firewall virtual appliance managed by a central firewall infras tructure manager. While method 300 is  described from the perspective of a s ingle infras tructure manager node 212, it is  unders tood that cloud computing sys tem 250 may include a 

variety of infras tructure management nodes , each of which are configured to manage their own respective infras tructure data plane nodes .  For example, there might be storage appliance infras tructure management node having corresponding virtual s torage appliances as  infras tructure nodes. [0033] At s tep 304, fleet manager 218 receives  a reques t from infras tructure management node 212 to modify an infras tructure node 208 in cloud computing 

sys tem 250. As  described earlier, infras tructure node 208 is  associated with a firs t tenant of the cloud computing sys tem. In some embodiments, the reques t to modify an infras tructure node in the cloud computing sys tem may be a reques t to update one or more configurations  of the infras tructure node. For example, an infras tructure management node 212 that is  a firewall management utility may send a reques t to fleet manager 218 to update 
firewall rules  or other configurations  of a particular firewall appliance (i.e., node 208). [0034] In some embodiments , the reques t to modify an infras tructure node in the cloud computing sys tem may be a reques t to ins tantiate a new infras tructure node. In such cases, fleet mana ger 218 retrieves  the virtual machine package (e.g., OVF format) previous ly regis tered by infras tructure management node 212 (i.e., s tep 302), and ins tantiates  a new node 

us ing the virtual machine package. In some embodiments , the reques t to modify an infras tructure node in the cloud computing s ys tem may be a request to shut down an existing infras tructure node. [0035] At s tep 306, fleet manager 218 generates  a fleet request for infras tructure node 208 executing as  a firs t VM based on the request to modify the infras tructure node. As  depicted in FIG. 2, infras tructure node 208 is  executing as  a VM that is 
managed by hypervisor 216 on a hos t 162 in the cloud computing sys tem. In some embodiments , the fleet reques t for 13 infras tructure node 208 includes  a payload of information needed to modify the infras tructure node, as  well as  identifying information for targeting that particular infras tructure node 208. [0036] At s tep 308, fleet manager 218 injects  the fleet reques t into the firs t VM us ing a VM backchannel 252 through hypervisor 216. In 

some embodiments , fleet manager 218 injecting the fleet reques t into the firs t VM us ing the VM backchannel through the hypervisor by inserting the fleet reques t into a virtual network interface of the firs t VM, which is  then processed as  part of the gues t network s tack of the firs t VM. In another embodiment of VM communication backchannel 252, flee t manager 218 establishes a socket-like connection to infras tructure node 208 via a driver or 

other module ins talled in the gues t operating sys tem of the firs t VM. In one or more embodiments , the reques t to modify the infras tructure node is  not transmitted directly to the infras tructure node through a management network of the cloud computing sys tem. As  such, infras tructure management node 212 does  not need to have a direct IP access  to its corresponding infras tructure nodes  208. [0037] Method 300 can be extended to handle a return 
response or s tatus  result from an infras tructure data plane node 208 to its  corresponding infras tructure management node 212. That is , fleet manager 218 may receive a response from node 208 via backchannel 252 as  a result of modifications  or updates  performed on node 208. Fleet manager 218 processes the response and relays the response to the appropriate infras tructure management node 212 (e.g., via normal management network 

communications). In some embodiments , fleet manager 218 can include tenant-specific information along with the relayed response. [0038] Although one or more embodiments  have been described herein in s ome detail for clarity of unders tanding, it should be recognized that certain changes  and modifications  may be made without departing from the spirit of the disclosure. The various  embodiments  described herein may employ various  
computer-implemented operations  involving data s tored in computer sys tems. For example, these operations  may require phys ical manipula tion of phys ical quantities  usually, though not necessarily, these quantities  may take the form of electrical or magnetic s ignals , where  they or representations  of them are capable of being s tored, transferred, combined, compared, or otherwise manipulated. Further, such manipulations are often referred to in 

terms , such as  producing, yielding, identifying, determining, or comparing. Any operations  described herein that form part of one or more embodiments  of the disclosure may be useful machine 14 operations . In addition, one or more embodiments  of the disclosure also relate to a device or an apparatus for performing these operations . The a pparatus  may be specially cons tructed for specific required purposes , or it may be a general purpose 

computer selectively activated or configured by a computer program s tored in the computer. In particular, various  general purpose machines  may be used with computer programs written in accordance with the teachings  herein, or it may be more convenient to cons truct a more specializ ed apparatus  to perform the required operations . [0039] The various  embodiments  described herein may be practiced with other computer sys tem configurations  
including hand-held devices , microprocessor sys tems, microprocessorbased or programmable consumer electronics , minicomputers , mainframe computers , and the like. [0040] One or more embodiments  of the present disclosure may be imple mented as  one or more computer programs or as  one or more computer program modules  embodied in one or more computer readable media. The term computer readable medium refers  to any data s torage 

device that can s tore data which can thereafter be input to a computer sys tem computer readable media may be based on any exis ting or subsequently developed technology for embodying computer programs in a manner that enables  them to be read by a computer. Examples  of a computer readable medium include a hard drive, ne twork attached storage (NAS), read-only memory, random-access  memory (e.g., a flash memory device), a CD 
(Compact Discs) --CDROM, a CD-R, or a CD-RW, a DVD (Digital Versatile Disc), a magnetic tape, and other optical and non-optical data storage devices. The computer readable medium can also be dis tributed over a network coupled computer system so that the computer readable code is  stored and executed in a dis tributed fashion. [0041] Although one or more embodiments  of the present disclosure have been described in some detail for 

clarity of unders tanding, it will be apparent that certain changes  and modifications  may be made within the  scope of the claims . Accordingly, the described embodiments  are to be cons idered as illus trative and not res trictive, and the  scope of the claims  is not to be limited to details  given herein, but may be modified within the scope and equivalents  of the  claims. In the claims , elements and/or s teps do not imply any particular order of operation, 

unless  explicitly s tated in the claims . 15 [0042] Many variations , modifications , additions , and improvements  are poss ible. Plural ins tances may be provided for components , operations  or s tructures  described herein as a s ingle instance. Boundaries  between various  components , operations  and data stores  are somewhat arbitrary, and particular operations  are illus trated in the context of specific illus trative configurations . Other allocations of 
functionality are envis ioned and may fall within the scope of the disclosure(s ). In general, s tructures  and functionality pre sented as  separate components  in exemplary configurations  may be implemented as  a combined s tructure or component. Similarly, s tructures  and functionality presented as  a s ingle component may be implemented as  separate components . These and other variations , modifications , additions , and improvements may fall within 

the scope of the appended claim(s). Supplement Information: 11. The sys tem of claim 9, wherein injecting the fleet reques t into the firs t VM us ing the VM backchannel through the hypervisor comprises  inserting the fleet reques t into a virtual network interface of the firs t VM. 12. The sys tem of claim 9, wherein the reques t to modify the infras tructure node in the cloud computing sys tem comprises a request to ins tantiate a new infras tructure node. 
13. The sys tem of claim 9, wherein the reques t to modify the infras tructure node in the cloud computing sys tem comprises  a reques t to update one or more configurations  of the infras tructure node. 14. The sys tem of claim 9, wherein the infras tructure node comprises  a virtual appliance running in the cloud computing system, and the infras tructure management node is configured to manage an application lifecycle of the virtual appliance. 15. The 

sys tem of claim 9, wherein the reques t to modify the infras tructure node is  not transmitted directly to the infras tructure node through a management network of the cloud computing sys tem. 16 16. The sys tem of claim 9, wherein the infras tructure node comprises  a firewall virtual appliance managed by the infras tructure management node compris ing a central firewall infras tructure manager. 17. A non-trans itory computer-readable s torage medium 

compris ing ins tructions  that, when executed in a computing device, manage a cloud computing system, by performing the s teps  of: receiving a reques t from an infras tructure management node to modify an infras tructure node in a cloud computing sys tem, wherein the infras tructure node is  associated with a firs t tenant of the cloud computing sys tem; generating a fleet reques t for the infras tructure node executing as  a firs t virtual machine (VM) 
based on the reques t to modify the infras tructure node, wherein the firs t VM and a hypervisor managing the firs t VM are executing on a hos t in the cloud computing system; and injecting the fleet reques t into the firs t VM using a VM backchannel through the hypervisor. 18. The non-trans itory computer-readable s torage medium of claim 17, wherein the ins tructions  further perform the s teps  of: regis tering, by operation of a fleet manager, the 

infras tructure node with a reference to the firs t VM; and inserting the fleet reques t into a virtual network interface of the  firs t VM. 19. The non-trans itory computer-readable s torage medium of claim 17, wherein the reques t to modify the infras tructure node in the cloud computing sys tem comprises  at leas t one of (1) a reques t to ins tantiate a new infras tructure node; and (2) a reques t to update one or more configurations  of the infras tructure node. 
20. The non-trans itory computer-readable s torage medium of claim 17, wherein the infras tructure node comprises  a virtual appliance running in the cloud computing sys tem, and the infras tructure management node is  configured to manage an application lifecycle of the virtual appliance. 17 We Claim: 1. A method for managing a cloud computing system, the method compris ing: receiving a request from an infras tructure management node to 

modify an infras tructure node in a cloud computing sys tem, wherein the infras tructure node is  associated with a firs t tenant of the cloud computing system; generating a fleet reques t for the infras tructure node executing as  a firs t virtual machine (VM) base d on the request to modify the infras tructure node, wherein the firs t VM and a hypervisor managing the firs t VM are executing on a host in the cloud computing system; and injecting the fleet 

reques t into the firs t VM us ing a VM backchannel through the hypervisor. 2. The method of claim 1, further compris ing: regis tering, by operation of a fleet manager, the infras tructure node with a reference to the firs t VM. 3. The method of claim 1, wherein injecting the fleet reques t into the firs t VM us ing the VM backc hannel through the hypervisor comprises  inserting the fleet reques t into a virtual network interface of the firs t VM. 4. The 
method of claim 1, wherein the reques t to modify the infras tructure node in the cloud computing sys tem comprises  a reques t to ins tantiate a new infras tructure node. 5. The method of claim 1, wherein the reques t to modify the infras tructure node in the cloud computing sys tem comprises  a reques t to update one or more configurations  of the infras tructure node. 6. The method of claim 1, wherein the infras tructure node comprises  a virtual appliance 

running in the cloud computing sys tem, and the infras tructure management node is  configured to manage an application lifecycle of the virtual appliance. 18 7. The method of claim 1, wherein the reques t to modify the infras tructure node is  not transmitted directly to the infras tructure node through a management network of the cloud computing sys tem. 8. The method of claim 1, wherein the infras tructure node comprises  a firewall virtual 
appliance managed by the infras tructure management node compris ing a central firewall infras tructure manager. 9. A sys tem, the sys tem compris ing: a sys tem memory comprised program code; a processor configured to execute the program code and perform an operation for managing a cloud computing sys tem compris ing: receiving a request from an infras tructure management node to modify an infras tructure node in a cloud computing sys tem, 

wherein the infras tructure node is  associated with a firs t tenant of the cloud computing sys tem; generating a fleet reques t for the infras tructure node executing as  a firs t virtual machine (VM) based on the reques t to modify the infras tructure node, wherein the firs t VM and a hypervisor managing the firs t VM are executing on a host in the cloud c omputing sys tem; and injecting the fleet reques t into the firs t VM us ing a VM backchannel through the 

hypervisor. 10. The sys tem of claim 9, wherein the processor is  configured to perform the operation further compris ing: regis tering, by operation of a fleet manager, the infras tructure node with a reference to the firs t VM. Dated this  13th day of October, 2015 N.V. Pradeep Kumar Alanki Of Global IP Services  Regis tration number: IN/PA-1543 19 Abs tract of the Disclosure A fleet manager within a cloud computing sys tem utilizes  a regis tration 
framework with one or more cloud infras tructure managers  having corresponding infras tructure data plane nodes , which may be in use by different tenants . Ins tead of having the infras tructure managers  communicate directly with its  corresponding infras tructure data plane nodes via a management network or domain, the fleet manager communicates  with infras tructure managers  and relay commands , instructions , and other payloads to the 

infras tructure data plane nodes  us ing a virtual machine (VM) communication backchannel. [FIG. 3] 
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(57) Abstract : 

A computer system comprising a processor and a memory the processor comprising an instruction cycle circuit configured to 

repeatedly obtain a next instruction of a computer program an instruction decoder configured to decode and execute the instruction 

obtained by the instruction cycle circuit the computer system supporting multiple arithmetic and/or logic operations under control of 

one or more of the instructions wherein the memory stores multiple tables  each specific one of the multiple arithmetic and/or logic 

operations being supported by a specific table stored in the memory  each specific table comprising the result of the specific arithmetic 

operations for a range of inputs. 
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(57) Abstract : 

An electronic device e.g. a mobile device having access to a wireless network roams from one access point (AP) to another using 

access point detection based on location and learning. A learning scheme may modify a list of nearby access points determined  based 

on location to identify neighboring access points where roaming is possible. The identified neighboring access points where roaming 

is possible may be ordered based on roaming history such as the frequency of the roams to a particular AP. The roaming history may 

be maintained on a per client basis or aggregated across all clients using an AP. 
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(57) Abstract : 

The present invention addresses the problem of providing a new microorganism that is useful for efficiently decomposing oil  and a use 

for said microorganism. According to screening results  a new Yarrowia lipolytica having a high capacity to assimilate free fatty acids 

was successfully obtained. Efficient decomposition of oil is achieved by causing the Yarrowia lipolytica to act under co nditions in 

which fatty acid that is a hydrolysate of oil or fat is present or under conditions in which oil or fat is decomposed into fatty acids and 

glycerol. 
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(57) Abstract : 

The present invention relates to a high pressure radical ethylene polymerization process in which ethylene is polymerized wit h a 

polyunsaturated olefin comprising at least 6 carbon atoms and at least two non conjugated double bonds of which at least on e is 

terminal characterized in that a polyunsaturated olefin grade is used as a starting material which yields a percentage of less than 6.3 % 

in the zero conversion test or which has a decomposition temperature as measured by DSC of 130 °C or more.  
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(57) Abstract : 

A method is disclosed for determining an operational state mismatch condition between a user equipment (UE) and a network (NW) in 

a 3rd generation partnership project long term evolution (3GPP LTE) network. In one embodiment  the UE can monitor messages from 

the NW. If the messages are not consistent with a current UE operational state then a state mismatch is determined. In another 

embodiment the UE can monitor a paging channel. If the UE receives a paging message that is not consistent with a current UE 

operational state then a state mismatch is determined. 
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(57) Abstract : 

The invention relates to a LED package (10) suitable for capacitive driving  comprising at least one pair of anti parallel oriented LEDs 

(20 30). These LEDs are provided with electrical terminals (21 22 31 32) at opposing surfaces of the LEDs. The LEDs  are sandwiched 

between two substantially parallel oriented substrates (40 50) of a dielectric material which substrates are provided on their facing 

surfaces (41 51) with a film (42 52) of electrically conductive material so that electrical contacts (61 62) are available between the 

electrical terminals and the films of electrically conductive material. The LED package is cheap  technically simple reliable and small 

dimensioned and can be applied in a LED assembly. A method for manufacturing such LED packag es is claimed as well. 
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(57) Abstract : 

This disclosure describes techniques to improve a user experience in a Wireless Display (WD) system. The WD system includes a  

source device that provides media data to one or more sink devices. The techniques are directed toward reducing end to end latency in 

the WD system while improving video playback quality at the sink devices. More specifically  the techniques include low latency 

screen capture and buffering at the source device. For example a processing pipeline of the source device may be configured to 

include minimum size buffers between processing steps to reduce latency. The techniques include buffering a most recent frame  

update captured from the media data in the minimum size buffers and  dropping older frame updates when the minimum size buffers 

are full. In addition the processing pipeline may be configured to use hardware acceleration to retrieve the frame updates from the 

buffers for processing. 
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(57) Abstract : 

The present invention relates to a soft striking device for striking the desired object without mark. In this push fit spring lock joint, the 

plastic/rubber tip is being pushed in to the head, while it crosses an interference of a torus shaped spring, offering minimu m resistance 

it slides and gets locked in to the spring (5). Also it reduces the plastic material used in the non-usable area while giving more tip 

length for usage and delivers enhanced life. The present invention can achieve ease of manufacture and assembly, Consistency in 

quality, high degree of performance, optimum use of the tip and easy to replace the tips. 
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(57) Abstract : 

Access terminals are adapted to receive cell selection instructions directing the access terminal to connect to a target cell from a 

serving cell upon a channel release. The access terminal may determine whether one or more signal parameters of the target cell are 

above respective threshold values. If the one or more signal parameters are above the respective threshold values  the access terminal 

connects to the target cell. If one or more signal parameters are not above the respective threshold values  the access terminal continues 

with the serving cell. Wireless network devices send a channel release message at the end of an active call. The channel rele ase 

message can include a cell selection instruction directing the access terminal to connect to a target cell upon channel release. Other 

aspects embodiments and features are also claimed and described. 
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(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2014/028214  

:14/03/2014 

(87) International Publication 

No  
:WO 2014/143996  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PIONEER HI BRED INTERNATIONAL INC. 

      Address of Applicant :7100 N.W. 62nd Avenue Johnston Iowa 

50131 1014 U.S.A. 

(72)Name of Inventor : 

   1)BAO Xiaoming 

   2)HABBEN Jeffrey E. 

   3)HUMBERT Sabrina 
 

(57) Abstract : 

Transgenic compositions and methods reduce the expression of endogenous ACC oxidase genes to improve an agronomic 

characteristic of a crop plant which may be maize. Yield increase and drought tolerance due to reduction in the endogenous ACC 

oxidase levels are observed. ACC oxidase genes are identified in maize rice and Arabidopsis genomes. 
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(54) Title of the invention : COMPARISION OF DE BROGLIE WAVELENGTH AND GRAVITATIONAL FILED WAVE 

LENGTH BY R. VELMURUGAN 
 

  

(51) International classification  :H04J  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)R. VELMURUGAN 

      Address of Applicant :146/5 NORTH STREET, 

SENGAMEDU VILLAGE, AVINANGUDI(POST), 

TITTAGUDI(TK), CUDDALORE(DT) - 606 112 Tamil Nadu 

India 

(72)Name of Inventor : 

   1)R. VELMURUGAN 
 

(57) Abstract : 

ABSTACT Debroglie found relation for matter wavelength ie moving matter become wave similarly I (R.VELMURUGAN 

M.Sc,M.Ed,M.Phil) derived relation for gravitational field wave length thus comparison of Debroglie wavelength and gravitatio nal 

field wavelength come to exist heretofore written facts are abstract of invention. 
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(19) INDIA  

(22) Date of filing of Application :13/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : USB PD CONSUMER ADAPTER - (USB-PD CONSUMER EXTENSION FOR LEGACY USB 

DEVICES) 
 

  

(51) International classification  :G06F  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CYPRESS SEMICONDUCTOR CORPORATION 

      Address of Applicant :198 CHAMPION CT, SAN JOSE, CA 

95134 U.S.A. 

(72)Name of Inventor : 

   1)RAJARAM REGUPATHY 
 

(57) Abstract : 

ABSTRACT A I SB Power Delivery (USB-PD) system is disclosed. Process and circuit techniques are used together to pro\ idc extra 

power to USB devices b\ establishing a bridge between the USB devices and a I SB-PI) provider device that provides the power. The 

bridge is established by using a bridge device. The bridge device then advertises itself with legacy USB power characteristics. Further, 

a contract is established between the bridge device and the USB-PD provider device to route the extra power to the I SB devices 

through the established bridge. 
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(54) Title of the invention : THREE DIMENSIONAL DISPLAY SYSTEM 
 

  

(51) International 

classification  
:G03B35/20,G03B21/60,G03B27/22  

(31) Priority Document No  :1200012.1  

(32) Priority Date  :03/01/2012 

(33) Name of priority country  :U.K. 

(86) International 

Application No 

        Filing Date 

:PCT/CN2012/086885  

:18/12/2012 

(87) International Publication 

No  
:WO 2013/102398  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 
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Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONG Liang 

      Address of Applicant :Room 602 Building 4 The dormitory of 

Provincial Fire Department No.2392 Jingwei South Road Erdao 

District Changchun Jilin Province China 

(72)Name of Inventor : 

   1)KONG Liang 
 

(57) Abstract : 

A three dimensional display system (10) comprises a display housing (24) and a plurality of projectors (12) for projecting two 

dimensional images(102) into a space. Each projector (12) has means to adjust the distance between the projector (12) and the  

projected two dimensional image (102) and each projector (12) is pivotally mounted to the display housing (24) for adjusting the 

horizontal and vertical position of the projected two dimensional image (102) with respect to the projector (12). The display  system 

(10) provides a high resolution three dimensional multi coloured images which can be touched safely by a viewer. The display system 

(10) may be responded to physical objects in the display area. The display system (10) can be used to operate a computer and browse 

the world wide web. 
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(54) Title of the invention : DELAYED RELEASE FILM COATINGS CONTAINING CALCIUM SILICATE AND SUBSTRATES 

COATED THEREWITH 
 

  

(51) International 

classification  
:A61K9/14,A61K31/74,A61K31/78  

(31) Priority Document No  :61/771495  

(32) Priority Date  :01/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2014/018341  

:25/02/2014 

(87) International Publication 

No  
:WO 2014/134049  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BPSI HOLDINGS LLC. 

      Address of Applicant :1105 North Market Street Suite 1300 

Wilmington Delaware 19899 8985 U.S.A. 

(72)Name of Inventor : 

   1)REYES George 

   2)CUNNINGHAM Charles R. 

   3)FARRELL Thomas P. 

   4)YOUNG Cara 
 

(57) Abstract : 

The present invention includes pH dependent dry film coating compositions containing calcium silicate for use on orally ingestible 

substrates such as tablets and the like. The film coating compositions can be applied as an aqueous suspension either directly to a 

substrate or after the substrate has been coated with a subcoat. In preferred aspects  the polymer is either an enteric or reverse enteric 

polymer. Methods of preparing the dry film coatings  methods of preparing corresponding aqueous suspensions methods of applying 

the coatings to substrates and the coated substrates themselves are also disclosed. 
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(19) INDIA  
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(54) Title of the invention : ELECTROSTATIC SPRAYING APPARATUS AND CURRENT CONTROL METHOD FOR 

ELECTROSTATIC SPRAYING APPARATUS 
 

  

(51) International classification  :B05B5/053,B05B5/025  

(31) Priority Document No  :2013041226  

(32) Priority Date  :01/03/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2014/053880  

:19/02/2014 

(87) International Publication No  :WO 2014/132854  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SUMITOMO CHEMICAL COMPANY LIMITED 

      Address of Applicant :27 1 Shinkawa 2 chome Chuo ku Tokyo 

1048260 Japan 

(72)Name of Inventor : 

   1)DAU Van Thanh 

   2)TEREBESS Y Tibor 
 

(57) Abstract : 

An electrostatic spraying apparatus (100) is provided with a spray electrode (1) and a reference electrode (2) a control circuit (24) that 

controls a current value in the reference electrode (2) and high voltage equipment (22) that applies a voltage between the spray 

electrode (1) and the reference electrode (2). The control circuit (24) controls  the current value in the reference electrode (2) such that 

said current value is higher than a spray current corresponding to a prescribed spray volume of a substance.  
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(54) Title of the invention : METHOD FOR ROBUST WIRELESS WIND TURBINE CONDITION MONITORING 
 

  

(51) International classification  :F03D7/04,H04L29/08  

(31) Priority Document No  :13/341291  

(32) Priority Date  :30/12/2011 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2012/071866  

:27/12/2012 

(87) International Publication No  :WO 2013/101958  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)ROBERT BOSCH GMBH 

      Address of Applicant :Postfach 30 02 20 D 70442 Stuttgart 

Germany 

(72)Name of Inventor : 

   1)LANG Christoph 

   2)VOLKMER Peter 

   3)SENEL Murat 

   4)JAIN Vivek 

   5)VENKATRAMAN Lakshmi 

   6)LEE Huang 
 

(57) Abstract : 

A wind turbine condition monitoring system and method are disclosed where the wind turbines include a tower a gearbox coupled to 

the tower and turbine blades coupled to the gearbox. The monitoring system includes blade sensors coupled to the blades  a hub node 

coupled to the gearbox and a controller. The controller is in communication with the hub node and blade sensors  and determines blade 

positions based on blade sensor readings. The blade sensors and hub node can include multi axis accelerometers. The controlle r can 

wirelessly communicate with the blade sensors directly or through the hub node. Using position information shadowing areas with 

obstructed communication can be avoided node separation can be accounted for to reduce power requirements and/or interference 

from multiple transmitters can be avoided during node communications. 
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(54) Title of the invention : COPOLYMERS OF ISOCYANATOALKYLTRIALKOXYSILANES AND URETHANEDIOLS 
 

  

(51) International classification  :C08F  

(31) Priority Document No  :14154471.8  

(32) Priority Date  :10/02/2014 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Evonik Industries AG 

      Address of Applicant :of Rellinghauser Strasse 1-11, 45128, 

Essen, Germany Germany 

(72)Name of Inventor : 

   1)LOMOELDER, Rainer 

   2)G–RLITZER, Hans  

   3)UNKELH„USS ER, Tobias  

   4)HALLACK, Markus  

   5)STACHE, Wiebke 
 

(57) Abstract : 

The present invention relates to copolymers of the formula where A, B, D independently of one another = aliphatic (cyclo)alkylene 

radical, R = C1-C10 alkyl radical, and und 3 < x <= 10, to processes for preparing them, to their use and also to coating compositions 

and coating formulations comprising them. 
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(54) Title of the invention : CONTAINER FOR BIOPHARMACEUTICAL CONTENT 
 

  

(51) International classification  :C12M1/00  

(31) Priority Document No  :1250124  

(32) Priority Date  :05/01/2012 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2013/050014  

:04/01/2013 

(87) International Publication No  :WO 2013/102738  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SARTORIUS STEDIM FMT SAS  

      Address of Applicant :Z.I. des Paluds Avenue de Jouques F 

13400 Aubagne France 

(72)Name of Inventor : 

   1)CHAUSSIN Sbastien 
 

(57) Abstract : 

The invention relates to the technical field of containers for receiving biopharmaceutical content and aims to address the problem of 

keeping transfer pipes (22) in position relative to the container (10). To this end  the aim of the invention is a container (10) for 

receiving biopharmaceutical content (C) in liquid fluid or indeed gaseous form comprising: a peripheral wall (12) that is closed on 

itself at least one transfer pipe (22) at least one guiding element (30; 130) and wherein the at least one guiding element (30; 130) 

comprises a gripping member (32; 132) and an attachment member (44; 144). According to the invention  the gripping member (32; 

132) and the attachment member (44; 144) are structurally separate and independent of one another and the guiding element (30; 130) 

has reciprocal assembly means (60; 160) allowing the structural or functional assembly of the gripping member (32; 132) with t he 

attachment member (44; 144) to ensure the positioning of said gripping member (32; 132) close to said attachment member (44; 144) 

and the connecting area (46; 146) of the corresponding peripheral wall (12). 
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(54) Title of the invention : WIRELESS INDUCTIVE POWER TRANSFER WITH TEMPERATURE CONTROL OF THE 

RECEIVER 
 

  

(51) International classification  :H02J5/00,H05B6/06  

(31) Priority Document No  :13176841.8  

(32) Priority Date  :17/07/2013 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2014/064879  
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(87) International Publication No  :WO 2015/007624  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)VAN WAGENINGEN Andries  

   2)STARING Antonius Adriaan Maria 

   3)KABLAU Johannes Gerardus Fredericus  

   4)ETTES Wilhelmus Gerardus Maria 
 

(57) Abstract : 

A wireless power transfer system comprises a power transmitter (101) arranged to generate a wireless in ductive power transfer signal 

for powering a power receiver (105). The system comprises a temperature controlled power loop setting an operating temperature for a 

heating part of a powered device. The system further comprises a receiver (207) for receiving  a first temperature for a part of a 

powered device where the powered device is powered by the power receiver (105). A comparator (209) compares the measured 

temperature to a first reference temperature associated with the power transmitter (101). In respo nse to the first temperature exceeding 

the reference temperature a controller (213) proceeds to restrict the power of the power transfer signal and/or to generate a user alert. 

The first temperature may specifically relate to a contact surface of the powered device and the reference temperature may be a 

maximum allowable temperature of a contact surface for receiving the powered device during power transfer.  
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(54) Title of the invention : LITHIUM-AIR BATTERY AND ANODE COMPOSITE FOR LITHIUM-AIR BATTERY 
 

  

(51) International classification  :H01M  

(31) Priority Document No  
:JP2013-

238911  

(32) Priority Date  :19/11/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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(71)Name of Applicant :  

   1)SUZUKI MOTOR CORPORATION 

      Address of Applicant :300, Takatsuka-cho, Minami-ku, 

Hamamatsu-shi, Shizuoka-ken, Japan Japan 

(72)Name of Inventor : 

   1)IZUMI, Hiroaki 

   2)RAHMAN, Khalilur 

   3)MINAMI, Hironari 
 

(57) Abstract : 

ABSTRACT LITHIUM-AIR BATTERY AND ANODE COMPOSITE FOR LITHIUM-AIR BATTERY A lithium-air battery (1) 

includes: an anode composite (8A) including a plate-shaped or linear anode collector (5), two plate-shaped anode layers (15) made of 

a lithium metal, an alloy mainly containing lithium, or a compound mainly containing lithium, and sandwiching a portion of th e anode 

collector (5), two plate-shaped isolation layers (12) having a lithium ion conductivity and sandwiching all of the two anode layers 

(15), and a gasket (18) disposed between the two isolation layers (12) in such a manner as to surround the two anode layers (15), and 

hermetically sealing a space between the two isolation layers (12); and an air electrode (9) including an air electrode layer (13) 

containing a conductive material and facing at least one of the two isolation layers, and a plate -shaped or linear air electrode collector 

(6) electrically connected to the air electrode layer (13). Most Illustrative Drawing: Fig. 7 
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(54) Title of the invention : SYSTEMS AND METHODS FOR MOBILE COMMUNICATION INTEGRATION 
 

  

(51) International classification  :H04L12/58  

(31) Priority Document No  :61/583520  

(32) Priority Date  :05/01/2012 
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        Filing Date 
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(71)Name of Applicant :  

   1)GLYMPS E INC. 

      Address of Applicant :1124 Harrison Street Seattle WA 98109 

U.S.A. 

(72)Name of Inventor : 

   1)TRUSSEL Bryan Gardner 

   2)MILLER Stephen 

   3)STANTON James  

   4)KIEMIG Jason 

   5)LINK Craig 
 

(57) Abstract : 

A mobile application for integrating a location sharing event with a messaging platform such as a text messaging or email pla tform 

allows users to be prompted about location sharing when at least a part of the message includes location or time information. In one 

embodiment the mobile application takes the form of an integrated location sharing application that parses the message to discern the 

relevant location or time information. The application may also provide a notification of a future event and may optionally generate a 

location sharing event based on the notification. In another embodiment  the application permits interactive route sharing between at 

least two computing devices. 
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(54) Title of the invention : PROCESS FOR THE PREPARATION OF AMIDES FROM HINDERED ANILINES CONTAINING A 

PERHALOALKYL GROUP 
 

  

(51) International 

classification  
:C07C255/57,C07D213/81,C07C233/15  

(31) Priority Document 

No  
:13162011.4  

(32) Priority Date  :02/04/2013 

(33) Name of priority 

country  
:EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2014/056518  

:01/04/2014 

(87) International 

Publication No  
:WO 2014/161850  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 
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Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)SYNGENTA PARTICIPATIONS AG 

      Address of Applicant :Schwarzwaldallee 215 CH 4058 Basel 

Switzerland 

(72)Name of Inventor : 

   1)SMITS Helmars  

   2)PITTERNA Thomas  

   3)HUETER Ottmar Franz 

   4)EDMUNDS Andrew 

   5)STOLLER Andr 

   6)JUNG Pierre Joseph Marcel 
 

(57) Abstract : 

The present invention provides a novel and improved process for the production of the production of hindered anilines contain ing 

perfluoroalky groups in good yield any by using close to stoichiometric amounts of acylating agent. 
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(54) Title of the invention : A FASTENING DEVICE FOR SECURING ELONGATED VEHICLE COMPONENTS 
 

  

(51) International classification  :B65B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)Volvo Truck Corporation 

      Address of Applicant :405 08 Gteborg Sweden Sweden 

(72)Name of Inventor : 

   1)Marcel PALMGREN 
 

(57) Abstract : 

The invention relates to a fastening device for securing a plurality of elongated vehicle components to a first side of a vehicle 

structural member. The fastening device comprises a first elongated strap member configured to form a loop around a first bun dle of 

the elongated vehicle components, and a head member configured to be positioned on a second side opposite the first side. The head 

member has a through hole configuration for receipt of two portions of the first elongated strap member and allow tying of th e first 

elongated strap member from the second side. The fastening device also comprises a second elongated strap member configured to 

form a loop around a second bundle of the elongated vehicle components. The through hole configuration is also configured for  

receipt of two portions of the second elongated strap member and allow tying of the second elongated strap member from the second 

side. 
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(54) Title of the invention : METHOD AND CIRCUITRY FOR BATTERY PROTECTION 
 

  

(51) International 
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:H02J7/00,H01M10/48,H01M10/42  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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        Filing Date 

:PCT/FI2012/050136  
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No  
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(71)Name of Applicant :  

   1)NOKIA TECHNOLOGIES OY 

      Address of Applicant :Karaportti 3, FI-02610 Espoo, Finland 

Finland 

(72)Name of Inventor : 

   1)TOIVOLA Timo 

   2)KARI Juhani 
 

(57) Abstract : 

There is disclosed a method comprising providing a first signal to an apparatus comprising a protection circuit and an output  for 

providing electric power. The protection circuit comprises at least an overdischarge detection element and a discharging control 

output. The first signal is used to change a voltage level at an input of the overdischarge detection element of the protection circuit. 

The change of the voltage level at the input of overdischarge detection element is detected  and a second signal is provided at the 

discharging control output to switch off the output of the apparatus. There is also disclosed an apparatus comprising a prote ction 

circuit comprising at least an overdischarge detection element and a discharging control output. The a pparatus also comprises an 

output for providing electric power; the protection circuit; and a first signal input adapted to receive a first signal to ch ange a voltage 

level at an input of the overdischarge detection element of the protection circuit. The o verdischarge detection element is configured for 

detecting the change of the voltage level at the input of the overdischarge detection element  and for providing a second signal at the 

discharging control output to switch off the output of the apparatus. 
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(57) Abstract : 

The invention relates to a friction reducing polymer material with dry running capability  comprising a polymer matrix material and 

fillers where the fillers comprise reinforcing particles  particles of high hardness materials and lubricant particles. The invention further 

relates to a mechanical end face seal comprising a rotating friction reducing ring and a stationary counter ring  where the friction 

reducing ring and/or the counter ring comprises the friction reducing polymer material with dry running capability. The invention 

further relates to the use of these polymer materials with dry running capability for dry running applications  more particularly as 

material for displacement elements in wet and dry running pumps. 
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(72)Name of Inventor : 
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(57) Abstract : 

The present invention relates to a method of visualising a downhole environment using a downhole visualisation system. The 

downhole visualisation system comprises a downhole tool string comprising one or more sensors  a downhole data processing means 

for processing the sensor signals to provide sensor data an uphole data processing means for uphole processing and visualisation and a 

data communication link operable to convey the sensor data from the downhole data processing means to the uphole data process ing 

means the sensors being capable of generating sensor signals indicative of one or more physical p arameters in the downhole 

environment. The downhole visualisation system further comprises a downhole data buffering means capable of receiving the sen sor 

data from the downhole data processing means and temporarily storing the sensor data in the downhole data buffering means. 
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(57) Abstract : 

The present invention relates to an improved process for filtering aqueous fermentation broths comprising glucans and biomass  using 

symmetric tubular membranes. 
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   1)THIRUVENGADA GOVINDAN THIRUMAL 
 

(57) Abstract : 

Exemplary methods, apparatuses, and systems include a host computer detecting a request to utilize data stored at a storage a ddress in 

an external storage device. The host computer, in response to the detected request, transmits a request to the storage device for a ta g 

that uniquely identifies the data. The tag for the data is received from the storage device. In response to determining that the received 

tag matches a local mapping of tags stored in the host computer, the host computer utilizes the local mapping of tags to proc ess the 

detected request. [FIG.2] 
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(57) Abstract : 

An inkjet ink set consisting of a black inkjet ink a cyan inkjet ink and two inkjet inks (A) and (B) optionally complemented by a white 

ink and/or a colourless ink wherein the inkjet ink (A) has a hue angle H between 70 and 85 and a chroma C between 30 and 80; the 

inkjet ink (B) has a hue angle H between 20 and 40 and a chroma C between 30 and 80; and the CIE L a b coordinates were 

determined on polyethylene coated white paper for a 2° observer under a D50 light source. 
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(57) Abstract : 

[0063] The invention concerns a backing device (40), adapted to equip an axlebox (10) comprising a bearing unit and supportin g an 

axle (6), wherein the backing device (40) comprises: an inner ring (50) having an inner surface (51) and at least one out er surface (52) 

; at least one outer ring (60) having an inner surface (62) facing the outer surface (52) of the inner ring (50) ; and tighte ning means 

(80) inserted inside the inner ring (50) and/or the outer ring (60) and which, when actuated, press the inner surface (62) of the outer 

ring (60) and the outer surface (52) of the inner ring (50) against each other and narrow the inner surface (51) of the inner ring (50) by 

elastic deformation thereof. The invention also concerns a vehicle comprising at leas t one such axlebox (10). The invention also 

concerns mounting and dismounting methods. Figure 5 

  

 

No. of Pages : 24 No. of Claims : 15 



41857 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.5845/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :30/07/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CYCLIC PREFIX IN EVOLVED MULTIMEDIA BROADCAST MULTICAST SERVICE WITH HIGH 

TRANSMIT POWER 
 

  

(51) International classification  :H04L5/00,H04L27/26  

(31) Priority Document No  :61/592582  

(32) Priority Date  :30/01/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/023674  

:29/01/2013 

(87) International Publication No  :WO 2013/116237  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)WALKER Gordon Kent 

   2)WANG Jun 

   3)ZHANG Xiaoxia 
 

(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided in which a cyclic prefix duration  for 

orthogonal frequency division multiple access symbols is determined. The cyclic prefix duration is calculated to reduce inter  symbol 

interference associated with a transmitter located at a distance that is more than 5 kilometers from one or more user equipment. 

Subcarrier spacing is determined and a symbol size for the symbols is determined. One or more of an enhanced Node B and a use r 

equipment is configured with the cyclic prefix duration the subcarrier spacing and the symbol size. 
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(57) Abstract : 

An oral care appliance comprises  an gas liquid cleaning assembly which comprises a fluid pump assembly (46); a source of liquid 

(50); and a source of gas(12). The pump is in operative communication with the sources of liquid and gas to produce a series of gas 

injected fluid pulses directed to a nozzle assembly (80) from which the resulting pulses are directed to the teeth by a user. The 

individual pulses have a pulse width within the range of 0.001 0.5 seconds  a pulse height from 0.1 10 Newtons  a rise/fall time range of 

0.5 250 ms a repetition rate in the range of 2Hz to 20Hz. The gas/liquid mixture range from 40 95% volume to volume  gas to liquid. 

The appliance also includes a mechanical teeth cleaning assembly  in combination with the gas liquid assembly. The mechanical 

assembly includes a drive system (160) and a brush assembly in operative contact with the drive system the brush assembly having a 

set of bristles (152) at the distal end thereof wherein in operation the nozzle assembly is positioned within the brush assembly. 
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(57) Abstract : 

A lighting controller and method has light sources which are activated for a respective lighting duration in a repeating non overlapping 

sequence. The end of the lighting duration for one light source is detected for triggering the switching on of the next light source in the 

sequence. This provides non overlapping control of the light sources and provides an efficient and easy to implement the requ ired 

controller. 
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(57) Abstract : 

A process for preparation of Fipronil (5-amino-1-(2,6-dich loro-4-trifluoro methyl phenyl)-3-cyano-4-trifluoro-methylsulphinyl-

pyrazole) is provided, which comprises of oxidizing 5-amino-1-(2,6-dich loro-4-trifluoromethylphenyl)-3-cyano-4-tri-fluoromethyl 

thio-pyrazole with hydrogen peroxide as oxidizing agent in the presence of catalyst and ethylene dichloride as  solvent. 
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(57) Abstract : 

12A compound represented by formula (I) or a pharmaceutically acceptable salt thereof. [In the formula  R represents a group 

represented by formula (II) a group represented by formula (III) or a group represented by formula (IV); and R represents a 3 

methyltetrahydro 2H pyran 4 yl group or a 4 methoxycyclohexyl group.] 
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(57) Abstract : 

The present invention relates to a method of manufacturing a capacitive micro machined transducer (100) in particular a CMUT the 

method comprising depositing a first electrode layer (10) on a substrate (1) depositing a first dielectric film (20) on the first electrode 

layer (10) depositing a sacrificial layer (30) on the first dielectric film (20) the sacrificial layer (30) being removable for forming a 

cavity (35) of the transducer depositing a second dielectric film (40) on the sacrificial layer (30) and depositing a second electrode 

layer (50) on the second dielectric film (40) wherein the first dielectric film (20) and/or the second dielectric film (40) comprises a 

first layer comprising an oxide a second layer comprising a high k material and a third layer comprising an oxide and wherein the 

depositing steps are performed by Atomic Layer Deposition. The present invention further relates to a capacitive micro machined 

transducer (100) in particular a CMUT manufactured by such method. 
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(57) Abstract : 

° 1A method for manufacturing a press  molded article said method comprising molding a galvanized steel sheet or an alloyed hot dip 

galvanized steel sheet by hot press molding wherein after heating the steel sheet and holding the same the molding is started at a 

temperature of 680 750C inclusive while allowing liquid zinc to remain on the surface of the steel sheet  and the molding is performed 

while regulating the strain rate in a plastic deformation part of the steel sheet to 0.5 sec or lower. 
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(57) Abstract : 

An edible product and method for making an edible product including a core composition having at least one outer surface and at least 

one edible three dimensional object secured to the at least one outer surface where the object includes a binder material and a 

deliverable component selected from the group consisting of flavors colors sweeteners actives sensates effervescent components  and 

combinations thereof. Also a method for delivery of at least one deliverable component including placing such products in the mouth 

of a user and releasing the deliverable component from the edible three dimensional object. 
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Number  
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(71)Name of Applicant :  

   1)INTEL CORPORATION 

      Address of Applicant :2200 Mission College Boulevard Santa 

Clara California 95054 U.S.A. 

(72)Name of Inventor : 

   1)HAN Seunghee 

   2)HE Hong 

   3)FWU Jong Kae 

   4)DAVYDOV Alexei 

   5)BOLOTIN Ilya 
 

(57) Abstract : 

Technology for periodic channel state information (CSI) reporting is disclosed. One method can include a user equipment (UE) 

identifying a configured CSI reporting instance for a secondary cell to report the periodic CSI to a node based on a CSI reporting 

configuration of the secondary cell. The UE can determine that the configured CSI reporting instance of the secondary cell us ed to 

report the periodic CSI does not correspond with an uplink (UL) subframe of a primary cell. The UE can transmit the periodic CSI 

report for the secondary cell to the node using a physical uplink shared channel (PUSCH) on the secondary cell when the periodic CSI 

reporting instance for the secondary cell does not correspond with the UL subframe of the primary cell and an UL SCH (Uplink 

Shared Channel) is available in a subframe that corresponds to the periodic CSI reporting instance of the secondary cell.  
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(54) Title of the invention : METAL LEADING EDGE PROTECTIVE STRIPS CORRESPONDING AIRFOIL AND METHOD OF 

PRODUCING 
 

  

(51) International classification  :F01D5/14,F01D5/28,F04D29/32  

(31) Priority Document No  :61/677179  

(32) Priority Date  :30/07/2012 

(33) Name of priority country  :U.S.A. 
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No 

        Filing Date 
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(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)KRAY Nicholas Joseph 

   2)SHIM Dong jin 

   3)DAVIS Tod Winton 
 

(57) Abstract : 

A metallic leading edge protective strip (12) adapted to provide impact protection for a leading edge of an airfoil of a turbomachine. 

The protective strip (12) is formed of a stainless steel or a nickel based alloy and is denser and provides increased strengt h and 

elasticity characteristics as compared to an identical protective strip formed of a titanium based alloy. The protective strip is 

particularly suitable for use with composite blades (10) and allows for thinner airfoils  thereby improving engine efficiency. 

Corresponding airfoil and method of producing such airfoil are also provided. 
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(54) Title of the invention : METHODS AND APPARATUS FOR MANAGEMENT OF OUTDOOR LIGHTING NETWORKS 
 

  

(51) International classification  :H05B37/02  

(31) Priority Document No  :61/588994  

(32) Priority Date  :20/01/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2013/050258  

:11/01/2013 
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(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)CAVALCANTI Dave Alberto Tavares  

   2)JIANG Dan 

   3)YANG Yong 
 

(57) Abstract : 

Inventive methods and apparatus for management of outdoor lighting networks (130A C 230A C). For example in some embodiments 

methods and apparatus are provided that enable communication between a central management system (110 210) and a plurality of 

unique outdoor lighting networks (130A C 230A C). 
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(54) Title of the invention : ELECTRONIC SMOKING ARTICLE 
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(31) Priority Document No  :61/804304  
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:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALTRIA CLIENT SERVICES LLC 

      Address of Applicant :6601 West Broad Street Richmond 

Virginia 23230 U.S.A. 

(72)Name of Inventor : 

   1)HAWES Eric 

   2)SMITH Barry 
 

(57) Abstract : 

A smoking article such as an electronic cigarette is disclosed which includes an outer housing extending in a longitudinal direction; a 

capillary wick for holding liquid material; a micro pump system configured to pump a liquid material containe d within a liquid supply 

reservoir through an outlet of the supply reservoir to the capillary wick; a heating arrangement operable to heat at least a portion of the 

capillary wick to a temperature sufficient to at least initially volatilize the liquid material held within the capillary wick; a power 

supply operable to apply voltage to the micro pump gas cell to generate a gas to pump the liquid material from the liquid sup ply 

reservoir into the capillary wick; at least one air inlet; and whereby air is mixed with the volatilized material to form an aerosol. 
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(54) Title of the invention : A MICROCONTROLLER BASED CEILING FAN REGULATOR SYSTEM  
 

  

(51) International classification  :F04D  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(72)Name of Inventor : 

   1)KRISHNA RAAVI 

   2)BOYINA VENKATA RAMANA 
 

(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards for a ceiling fan regulator system comprising, an embedd ed 

housing of a microcontroller unit comprising a driving system configured to communicate power cycles to the ceiling fan. A regulator 

unit connected to the microcontroller unit for enabling to select a desired of operating the ceiling fan and a switch unit co nnected to 

the microcontroller unit and the ceiling fan for transmitting the power cycles transmitted by the microcontroller unit to the ceiling fan 

and operates the ceiling fan in response to the speed selected at the regulator unit. 
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(51) International classification  :C09D11/10,C23F1/02  
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   4)LOCCUFIER Johan 

   5)WILLEMS Ann 
 

(57) Abstract : 

The present invention is drawn towards methods of inkjet printing radiation curable inkjet inks forming a protective layer during an 

etching process wherein the radiation curable inkjet ink includes at least 70 percent by weight of a polymerizable composition based 

on the total weight of radiation curable inkjet ink wherein the polymerizable composition has an oxygen fraction OFR > 0.250 and a 

weighted polymerizable functionality WPF = 0.0050 and wherein the polymerizable composition contains no polymerizable 

compound with an ethylenic double bond and including a phosphoester group or a carboxylic acid group in the molecule thereof. 
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(54) Title of the invention : METHOD FOR THE PRODUCTION OF A GLOW PLUG 
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(72)Name of Inventor : 

   1)KASIMIRS KI, Hans Peter 

   2)ALLGAIER, Martin 
 

(57) Abstract : 

Methods are described for the production of a glow plug, which has a housing (1), a ceramic glow pin (5) and a protective tube (6), 

from which a section (5b) of the glow pin (5) projects which is thinner than a thicker section (5a) arranged in the protectiv e tube (6) 

and leads to a glow tip (7) wherein the glow pin (5) is inserted into the protective tube (6) and the protective tube (6) is inserted into  

the housing (1). Provision is made according to the invention that a securing element (11) is placed onto the first end of th e glow pin 

(5), the internal diameter of which securing element is smaller than the maximum diameter of the glow pin (5), and the securing 

element (11) is fastened on the protective tube (6). In an alternative of the method according to the invention, the prote ctive tube (6) is 

heated locally at at least one site (12) which lies in a section of the protective tube (6) surrounding the thinner section (5b), and there 

the interior width of the protective tube (6) is reduced to a value which is smaller than the diameter of the thicker section (5a) of the 

glow pin (5). (Figure 2) 
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   2)VAN NOREL Alex 

   3)VAN BOMMEL Vincent 

   4)POULOPOULOS Nektarios  

   5)WILLIAMS Alicia 
 

(57) Abstract : 

A ballistic resistant article is provided and a process to manufacture said article. The ballistic resistant articles compris es at least one 

consolidated composite wherein the at least one consolidated composite comprises at least two layers  each layer comprises a network 

of fibers the fibers have a strength of at least 800 mN/tex (1100 MPa) according to ASTM D 7269 07 the fibers in each layer are 

impregnated with a matrix material and each consolidated composite has a front surface and a rear surface. In said ballistic article at 

least the front surface of each consolidated composite is powder coated with partly molten and solidified powder particles to  form a 

powder coated surface and the partly molten and solidified powder particles form an island in the sea coating pattern on the powder 

coated surface. 
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(54) Title of the invention : FLIP FLOP FOR REDUCING DYNAMIC POWER 
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(72)Name of Inventor : 

   1)CAI Yanfei 

   2)DAI Qiang 

   3)HUANG Shuangqu 
 

(57) Abstract : 

A flip flop circuit may include a first latchand a second latch. The first latch  which may operate as a master latch includes a first input 

terminal to receive a data signal a second input terminal to receive a clock signal and an output terminal. The second latch which may 

operate as a slave latch includes a first input terminal connected directly to the output terminal of the first latch  a second input terminal 

to receive the clock signal and an output terminal to provide an output signal. The first latch and the second latch are to be clocked on 

the same phase of the clock signal thereby eliminating the need to include clock inversion circuits that generate complementary clock 

signals. 
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(54) Title of the invention : SOFT MAGNETIC COMPONENT STEEL MATERIAL HAVING EXCELLENT PICKLING 
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(71)Name of Applicant :  

   1)KABUSHIKI KAISHA KOBE SEIKO SHO(KOBE 
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      Address of Applicant :2 4 Wakinohama Kaigandori 2 chome 

Chuo ku Kobe shi Hyogo 6518585 Japan 

(72)Name of Inventor : 

   1)MASUMOTO Kei 
 

(57) Abstract : 

Provided is a steel material for soft magnetic components  having excellent pickling properties and capable of achieving excellent 

magnetic characteristics and corrosion resistance in a final component. The steel material for soft magnetic components comprises in 

% by mass 0.001% 0.025% C more than 0% but less than 1.0% Si 0.1% 1.0% Mn more than 0% but no more than 0.030% P more 

than 0% but no more than 0.08% S more than 0% but less than 0.5% Cr more than 0% but no more than 0.010% Al and more than 0% 

but no more than 0.01% N with the remainder being iron and unavoidable impurities; and is characterized by having a rolled sc ale 

including 40 80 vol% FeO being formed on the steel material surface. 
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(54) Title of the invention : USE OF CHESTNUT TANNINS EXTRACT AS ANTI-OXIDANT, ANTI-MICROBIAL ADDITIVE 
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   1)BARGIACCHI, Enrica 

   2)BELLOTTI, Paolo 

   3)PINELLI, Patrizia 

   4)COSTA, Gianluca 

   5)MIELE, Sergio 

   6)ROMANI, Annalisa 

   7)ZAMBELLI, Pierluigi 

   8)SCARDIGLI, Arianna 
 

(57) Abstract : 

The use is described of chestnut tannin extract (Castanea sativa Mill.) and/or its fractions, alone and/or mixed with other polyphenols, 

as antioxidant, antimicrobial additive and for reducing nitrosamines and mycotoxins in raw food materials and food products for 

human beings and animals. 
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(72)Name of Inventor : 

   1)LUB Johan 

   2)HIKMET Rifat Ata Mustafa 

   3)VELDMAN Dirk  
 

(57) Abstract : 

The invention provides a lighting device (1) comprising (a) a light source (10) configured to generate light source light (11) and (b) a 

light converter (100) configured to convert at least part of the light source light (11) into visible converter light (111) wherein the light 

converter (100) comprises a matrix (120) containing an organic luminescent material (140) of the benzoxanthene derivative typ e. The 

lighting device may further comprise a further luminescent material (130). 
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   2)SATO Jun 

   3)KUZUMA Toshinori 
 

(57) Abstract : 

Provided is an electromagnetic fuel injection valve equipped with: a coil assembly (20) fitted to the outer periphery of a fixed core (5); 

a coil housing (23) for forming a magnetic path between a valve housing (3) and the fixed core (5) while housing the coil ass embly; 

and a synthetic resin coating layer (26) moulded so as to coat the coil housing. A yolk (24) for supporting the front end of the coil 

assembly (20) is formed on the outer periphery of the valve housing (3). The coil housing (23) is configured from: a body sec tion 

(23a) which houses the coil assembly (20) while magnetically connecting with the yoke (24); and an end wall section (23b) which is 

integrally formed with the body section and is fitted to the outer periphery of the fixed core (5). A shoulder section (5D) for receiving 

the end wall section (23b) and restricting the position of the coil housing (23) in the axial direction is formed on the outer periphery of 

the fixed core (5). As a result the pressure when moulding the synthetic resin coating layer can be resisted  and the position of the coil 

housing in the axial direction can be restricted without using a dedicated stopper ring. 
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(57) Abstract : 

An ultrasonic diagnostic imaging system is gated to acquire images at different phases of a physiological cycle such as the h eartbeat. 

At each successive heart cycle a trigger actuates the acquisition of a continuous sequence of images  starting at a particular phase of the 

heart cycle and ending when the next heart cycle begins. Multiple triggers are used  each starting at a different phase of the heart cycle 

and each acquiring images at uniform temporal spacing. After the first trigger is used a sequence of images has been captured which 

are temporally evenly spaced over the heart cycle and as successive triggers are used uniform temporal spacing is maintained as the 

heart cycle is filled in with additional images for replay of an image loop of phase re ordered images at a high frame rate of display . 
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:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SMS SIEMAG AG 

      Address of Applicant :Eduard Schloemann Strae 4 40237 

D¼sseldorf Germany 

(72)Name of Inventor : 

   1)EICHHOLZ Hellfried 

   2)SPITZER Karl Heinz 

   3)KLAWITER Sven 

   4)SCHMIDT JRGENS EN Rune 
 

(57) Abstract : 

The invention relates to a continuously operating casting and rolling system having a strip tension control means  consisting of a 

casting unit having a melt containing feed vessel comprising a horizontal casting channel and a discharge region in the form of a 

casting nozzle and a primary cooling zone comprising two guide rolls (2) and a circulating cooled casting strip (1) and at least one 

downstream rolling unit (4) consisting of at least two drivable rollers. In order to minimise the tension on the cast strip  the casting unit 

and the subsequent rolling unit are mechanically decoupled wherein for the decoupling at least one driver unit (3 3  3) comprising at 

least two drivable rollers for driving the strip is arranged between the casting belt and the rolling unit.  
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(19) INDIA  

(22) Date of filing of Application :21/09/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : AQUEOUS FORMULATIONS THEIR MANUFACTURE AND THEIR USE IN HARD SURFACE 

CLEANING 
 

  

(51) International classification  :C11D1/66,C11D1/72,C11D3/37  

(31) Priority Document No  :13157185.3  

(32) Priority Date  :28/02/2013 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2014/052172  

:04/02/2014 

(87) International Publication No  :WO 2014/131584  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)EBERT Sophia 

   2)LUDOLPH Bjrn 

   3)MLLER Christoph 

   4)HFFER Stephan 

   5)GARCIA MARCOS Alejandra 
 

(57) Abstract : 

814The present invention is directed towards aqueous formulations comprising (A) at least one alkoxylated polypropylenimine  (B) at 

least one non ionic surfactant selected from (B1) alkyl polyglycosides and (B2) alkoxylated C C Guerbet alcohols. 
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(54) Title of the invention : MODIFIED HELIANTHUS ANNUUS TRANSCRIPTION FACTOR IMPROVES YIELD 
 

  

(51) International classification  :C12N15/29  

(31) Priority Document No  :61/601335  

(32) Priority Date  :21/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/026945  

:20/02/2013 

(87) International Publication No  :WO 2013/126451  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BIOCERES INC. 

      Address of Applicant :Corporation Trust Center 1209 Orange 

Street Wilmington Delaware 19801 U.S.A. 

   2)CONICET 

   3)UNL 

(72)Name of Inventor : 

   1)CHAN Raquel Lia 

   2)GONZALEZ Daniel Hector 
 

(57) Abstract : 

The invention relates to polynucleotides encoding a modified HaHB4 transcription factor and polynucleotides encoding function ally 

active fragments and variants of a modified HaHB4 transcription factor as well as vectors and host cells containing these 

polynucleotides and the polypeptides encoded by these polynucleotides. The invention also encompasses transgenic host 

cells plants seed pollen and plant parts containing the polypeptides and/or polynucleotides of the invention. The invention further 

encompasses methods of producing transgenic host cells  plants seed pollen and plant parts and the processed plant products produced 

from these transgenic hosts. 
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(19) INDIA  

(22) Date of filing of Application :28/09/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD OF PROCESSING OATS TO ACHIEVE OATS WITH AN INCREASED 

AVENANTHRAMIDE CONTENT 
 

  

(51) International classification  :A23L1/10,A23L1/28  

(31) Priority Document No  :13/784255  

(32) Priority Date  :04/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/017288  

:20/02/2014 

(87) International Publication No  :WO 2014/137606  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE QUAKER OATS COMPANY 

      Address of Applicant :555 West Monroe Street Chicago IL 

60661 U.S.A. 

(72)Name of Inventor : 

   1)CARDER Gary D. 

   2)CHATEL Robert E. 

   3)CHU Yi Fang 

   4)CHUNG Yongsoo 

   5)LAY MA Ursula Vanesa 

   6)FRENCH Justin A. 

   7)OSHEA Marianne 

   8)VAN KLINKEN Bernardus Jan Willem 
 

(57) Abstract : 

Producing soluble oat flour with an increased level of avenanthramides by using enzymes to precondition whole oat flou r prior to 

extrusion. 
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(19) INDIA  

(22) Date of filing of Application :24/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : NOVEL SYSTEM AND METHOD FOR CONSENSUAL AND COORDINATED VEHICULAR 

HEADLIGHT ATTENUATION USING WIRELESS SENSOR NETWORKS 
 

  

(51) International classification  :B60Q  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AMRITA VISHWA VDYAPEETHAM 

      Address of Applicant :Amritanagar P.O., Ettimadai, 

Coimbatore  641 112, Tamil Nadu, India Tamil Nadu India 

(72)Name of Inventor : 

   1)MENON, K.A. Unnikrishna 

   2)ANANYAS E, Alin Devassy 

   3)RAMES H, Maneesha Vinodini 
 

(57) Abstract : 

The present invention provides for a novel system and method for consensual and coordinated vehicular headlight attenuation u sing 

wireless sensor networks deployed on own vehicle (as system S) as well as oncoming vehicle(s) (as system S1, S2, ¦, Sn) wherein said 

novel system comprises of atleast one ambient light sensor (1), atleast one internal light sensor (2), atleast one transceive r sensor (3), 

atleast one distance sensor (4), atleast one GPS sensor (5), atleast one accelerometer sensor (6), atleast one time and ray sensor (7), 

atleast one processor (8), atleast one electronic circuit (9), atleast one headlight controller(11), one headlight switch (10), headlights 

(12) and memory unit of the processor (8). Said system being deployed in a manner wherein information from said sensors is received 

and processed by said processor (8) against the preset threshold values respective to each said sensor to facilitate consensual and 

coordinated vehicular headlight attenuation. 
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(54) Title of the invention : METHOD FOR MANUFACTURING AN INSULATED GATE BIPOLAR TRANSISTOR 
 

  

(51) International classification  :H01L29/08,H01L29/739  

(31) Priority Document No  :13161693.0  

(32) Priority Date  :28/03/2013 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2014/056269  

:28/03/2014 

(87) International Publication No  :WO 2014/154858  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ABB TECHNOLOGY AG 

      Address of Applicant :Affolternstrasse 44 CH 8050 Z¼rich 

Switzerland 

(72)Name of Inventor : 

   1)RAHIMO Munaf 

   2)ANDENNA Maxi 
 

(57) Abstract : 

A method for manufacturing an insulated gate bipolar transistor (10) which comprises a drift layer (3) of a first conductivity type 

between an emitter side (65) at which a gate electrode (7) and an emitter electrode (8) are arranged and a collector side (45) opposite 

to the emitter side (65) at which a collector electrode (9) is arranged is provided. The manufacturing method comprises manufacturing 

steps in the following order:  proving a substrate (1) of a second conductivity type which is opposite to the first conductivity 

type having a first and a second side (12 14) opposite to the first side  creating a first layer (25) of the first conductivity type on the 

first side (12) by applying a dopant  creating a drift layer (3) of the first conductivity type on the first layer (25) which has a low 

doping concentration  diffusing the ions such that a buffer layer (2) having a buffer layer thickness (22) is created  wherein the buffer 

layer (2) has a higher doping concentration than the drift layer (3)  creating a base layer (5) of the second conductivity type on the drift 

layer (3)  creating an emitter layer (6) of the first conductivity type on the base layer (5)  thinning (48) the substrate (1) on the second 

side (14) such that the remaining part of the substrate forms a collector layer (4). 
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(54) Title of the invention : METHOD AND SYSTEM FOR REGULATING FREQUENT HANDOVER BY MOBILE DEVICES 

BETWEEN FEMTOCELLS 
 

  

(51) International 

classification  
:H04W36/32,H04W36/04,H04W 84/04  

(31) Priority Document No  :61/603014  

(32) Priority Date  :24/02/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/027477  

:22/02/2013 

(87) International 

Publication No  
:WO 2013/126811  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :Attn: International IP Administration 

5775 Morehouse Drive San Diego California 92121 U.S.A. 

(72)Name of Inventor : 

   1)SINGH Damanjit 

   2)TINNAKORNSRIS UPHAP Peerapol 

   3)YAVUZ Mehmet 
 

(57) Abstract : 

Disclosed are systems and methods for regulating frequent handovers by mobile devices between adjacent femtocells. In one 

aspect the method includes determining if a mobile device is experiencing frequent handovers between femtocells  classifying frequent 

handovers based on cause (e.g. ping pong between the two femtocells or high speed mobile device crossing a number of 

femtocells etc.) and determining one or more remedial actions for regulation of frequent handovers based on the number of frequent 

handovers and their classification. 
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(54) Title of the invention : VACUUM FORMING PROCESS AND USE 
 

  

(51) International 

classification  
:B29C51/00,B29C51/06,B29L31/30  

(31) Priority Document No  :10 2012 211 636.2  

(32) Priority Date  :04/07/2012 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/062874  

:20/06/2013 

(87) International Publication 

No  
:WO 2014/005848  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EVONIK INDUSTRIES AG 

      Address of Applicant :Rellinghauser Strae 1 11 45128 Essen 

Germany 

(72)Name of Inventor : 

   1)FRANK Torsten 

   2)RIMPL Manfred 

   3)KLEIN Vitali 
 

(57) Abstract : 

The invention relates to an essential tool for a process in which an optically flawless window is produced from a semi finish ed PMMA 

product. The invention especially relates to a novel vacuum forming process in which transparent plastic molded parts of particularly 

good optical quality can be produced from PMMA or PC at relatively low cycle times. Said molded parts are dimensionally stable and 

orthoscopic as they are removed from the mold. Furthermore the transparent molded parts have no surface defects such as pimples. 
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(54) Title of the invention : STEERING CONTROL DEVICE AND STEERING CONTROL METHOD 
 

  

(51) International 

classification  
:B62D6/00,B62D5/04,B62D113/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/060635  

:08/04/2013 

(87) International Publication 

No  
:WO 2014/167630  
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Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)MITSUBIS HI ELECTRIC CORPORATION 

      Address of Applicant :7 3 Marunouchi 2 chome Chiyoda ku 

Tokyo 1008310 Japan 

(72)Name of Inventor : 

   1)ENDO Masaya 

   2)KIMPARA Yoshihiko 

   3)IKEDA Hidetoshi 

   4)OGAWA Kenji 

   5)TODA Taizo 
 

(57) Abstract : 

Provided are a steering control device and a steering control method therefor which attenuate a sense of unease during steering caused 

by pulsed changes (short sharp changes) in steering auxiliary torque in cases when control such as steering wheel return control is 

switched on and off. Fluctuation in steering auxiliary torque caused by selecting one steering auxiliary torque from at least  two 

steering auxiliary torques is  mitigated by low pass filter processing and the low pass filter processing is corrected in accordance with a 

change amount of the selected steering auxiliary torque. As a result  a sufficient control effect is achieved even in cases when highly 

responsive control is required. 
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(54) Title of the invention : CHROMATOGRAM DATA PROCESSING DEVICE AND PROCESSING METHOD 
 

  

(51) International classification  :G01N30/86,G01N30/74  

(31) Priority Document No  :2013042107  

(32) Priority Date  :04/03/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2014/053165  

:12/02/2014 

(87) International Publication No  :WO 2014/136539  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHIMADZU CORPORATION 

      Address of Applicant :1 Nishinokyo Kuwabara cho Nakagyo 

ku Kyoto shi Kyoto 6048511 Japan 

(72)Name of Inventor : 

   1)MISHIMA Kenichi 

   2)KAMATA Etsuho 

   3)MIURA Hiroshi 

   4)MITO Yasuhiro 

   5)YANAGISAWA Toshinobu 
 

(57) Abstract : 

A chromatogram data processing device for processing three dimensional chromatogram data  collected for a target sample taking 

time wavelength and absorbance as dimensions  said chromatogram data processing device comprising: a derivative spectrum creation 

means for creating on the basis of the three dimensional chromatogram data a derivative spectrum for an absorbance spectrum 

indicating the relationship between wavelength and absorbance at each time point in the full time region or a prescribed time 

region said derivative spectrum expressing changes in the wavelength derivative which is the derivative in the wavelength direction in 

a prescribed wavelength region; and a determination means for determining whether there are one or more other components included 

in the peak of the target component on the basis of the changes in the waveform for the derivative spectrum over time. As a 

result highly precise determination of whether or not a target sample contains impurities is possible without requiring a complex 

calculation process. 
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(54) Title of the invention : TWO STAGE REACTOR AND PROCESS FOR CONVERSION OF SOLID BIOMASS MATERIAL 
 

  

(51) International classification  :C10G3/00,C10L1/04,B09B3/00  

(31) Priority Document No  :61/583681  

(32) Priority Date  :06/01/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/020354  

:04/01/2013 

(87) International Publication No  :WO 2013/103872  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 
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        Filing Date 
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(71)Name of Applicant :  

   1)KIOR INC. 

      Address of Applicant :13001 Bay Park Road Pasadena TX 

77507 U.S.A. 

(72)Name of Inventor : 

   1)LOEZOS Peter 

   2)BIBENS Brian 

   3)CORDLE Ronald 

   4)ADKINS Bruce 

   5)HACSKAYLO John 
 

(57) Abstract : 

A two stage reactor/process is disclosed for the conversion of solid particulate biomass material and includes: a first stage  in which 

solid particulate biomass material is pyrolyzed to primary reaction products  and a second stage in which the primary reaction products 

are catalytically converted in a second stage which is operated at a temperature higher than that of the first stage.  
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(54) Title of the invention : DISPLAY PROCESSOR FOR 3D DISPLAY 
 

  

(51) International classification  :H04N13/04,H04N13/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2012/050185  

:06/01/2012 

(87) International Publication No  :WO 2013/102500  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ULTRA D CO–PERATIEF U.A. 

      Address of Applicant :p/a Park Forum 1035 NL 5657 HJ 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)BARENBRUG Bart Gerard Bernard 

   2)ROELEN Waltherus Antonius Hendrikus  
 

(57) Abstract : 

Display processor (120) for obtaining original images from 3D image data deriving derived images from the original images  and 

generating a first series of images comprising the derived images; and (i) obtaining further original images from the 3D imag e data 

and generating a second series of images comprising the further original images or (ii) obtaining further original images from the 3D 

image data deriving further derived images from the further original images  and generating the second series of images comprising the 

further derived images and at least one of the further original images with a number of the first mentioned derived images being larger 

than the number of the further derived images relative to a total number of images in each respective series of images  for providing the 

first series of images to a 3D display (140) for providing stereoscopic viewing (110) and providing the second series of images to the 

3D display for providing pseudoscopic viewing (112). 
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(54) Title of the invention : THERMALLY INSULATED COMPONENTS 
 

  

(51) International 

classification  
:D04H1/4209,D04H1/587,D04H3/002  

(31) Priority Document No  :61/805796  

(32) Priority Date  :27/03/2013 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2014/031644  

:25/03/2014 

(87) International 

Publication No  
:WO 2014/160665  

(61) Patent of Addition to 

Application Number  

        Filing Date 
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:NA 
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Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)3M INNOVATIVE PROPERTIES COMPANY 

      Address of Applicant :3M Center Post Office Box 33427 Saint 

Paul Minnesota 55133 3427 U.S.A. 

(72)Name of Inventor : 

   1)DIETZ Peter T. 
 

(57) Abstract : 

A thermally insulated component comprising a structure having a heated interior and an exterior and a thermal insulating structure for 

thermally insulating at least a portion of the exterior of the component structure. The thermal insulating structure comprises an 

aqueous mixture comprising an inorganic binder and inorganic filler particles  and a fabric comprising inorganic fibers. The fabric is 

impregnated with the aqueous mixture so as to form a pliable binder structure. The pliable binder structure is disposed completely 

around at least a portion of the component structure. It can be desirable for the component to further comprise at least one thermal 

insulator comprising inorganic fibers  where the thermal insulator is disposed between the pliable binder structure and the exterior of 

the component structure. 
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(54) Title of the invention : METHOD FOR PRODUCING A CATHODE BLOCK FOR AN ALUMINUM ELECTROLYTIC CELL 
 

  

(51) International classification  :C25C3/08  

(31) Priority Document No  :10 2012 201 468.3  

(32) Priority Date  :01/02/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2013/051940  

:31/01/2013 

(87) International Publication No  :WO 2013/113837  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SGL CARBON SE 

      Address of Applicant :Shnleinstr. 8 65201 Wiesbaden 

Germany 

(72)Name of Inventor : 

   1)KUCHER Martin 

   2)HILTMANN Frank  

   3)TOMALA Janusz 
 

(57) Abstract : 

The invention relates to a method for producing a cathode block for an aluminum electrolytic cell and to a cathode block prod uced by 

means of said method. 
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(54) Title of the invention : DEVICE AND METHOD FOR THE COATING OF A SURFACE AREA OF A GAP IN THE 

COATING OF A PIPELINE 
 

  

(51) International 

classification  
:B05B13/04,F16L13/02,F16L58/18  

(31) Priority Document No  :2008206  

(32) Priority Date  :31/01/2012 

(33) Name of priority country  :Netherlands 

(86) International Application 
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        Filing Date 

:PCT/NL2013/050052  

:31/01/2013 

(87) International Publication 
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:WO 2013/115646  
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Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BLUEMARINE OFFSHORE YARD SERVICE B.V. 

      Address of Applicant :Ophemertstraat 85 NL 3089 JD 

Rotterdam Netherlands 

(72)Name of Inventor : 

   1)KRUTZEN Martijn Paulus Maria 

   2)STEENHUIS Andr Luur Jan 
 

(57) Abstract : 

The present invention is for coating a surface area of a gap in the coating of a pipeline  said surface area having a length along the 

central longitudinal axis of the pipeline and a width of at least  part of the circumference of the pipeline. The device according to the 

invention comprises:  a frame (3);  a spray nozzle support element (33) supporting a number of spray nozzles (35);  a linear motion 

mechanism (39) configured for translating the spray nozzle support element relative to the frame and parallel to a longitudinal axis of 

the frame (9); and  support members (15 16 17 19) configured for arranging the frame stationary relative to the pipeline (13) with said 

longitudinal axis of said frame coinciding with the central longitudinal axis (9) of the pipeline; 
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(57) Abstract : 

The invention relates to thermoplastic materials comprising mixtures of polyoxymethylene homo or copolymers to the production 

thereof to the use thereof for production of metallic or ceramic moldings  and to the moldings thus obtainable. 
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(54) Title of the invention : MOBILE TERMINAL AND CONTROL METHOD THEREOF 
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   4)VULAVALA, Hemanth Kumar 
 

(57) Abstract : 

Disclosed are a mobile terminal capable of allowing a user to search and select his or her desired content in a rapid and convenient 

manner, and a control method thereof. The mobile terminal includes: a display unit configured to display a plurality of conte nt; and a 

controller configured to detect one or more content related to a specific content when the specific content is selected from the plurality 

of content, and configured to automatically display the detected content around the selected content, wherein a display posit ion of the 

plurality of content is variable in a dynamic manner. FIG.1 
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(54) Title of the invention : SYSTEM AND METHOD FOR SUPPORTING SUBNET MANAGER (SM) MASTER NEGOTIATION 
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   1)ORACLE INTERNATIONAL CORPORATION 

      Address of Applicant :500 Oracle Parkway M/S 5op7 

Redwood Shores CA 94065 U.S.A. 
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(57) Abstract : 

A system and method can support master negotiation in a network environment. A subnet manager (SM) can perform subnet 

discovery on a subnet in the network environment via a subnet manager (SM) in the subnet  wherein the subnet includes a plurality of 

SMs. Furthermore the SM can communicate with the other SMs in the subnet to check for a number of known secret keys  and select a 

SM from the plurality of SMs as a master SM wherein the master SM has the highest number of known keys. 
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   2)EGOR V. DEGTIAREV 
 

(57) Abstract : 

An optical bench assembly is disclosed. In one embodiment, the optical bench assembly includes a housing and a cantilever opt ical 

bench for holding optical components. Further, the cantilever optical bench includes a fron t flange coupled to the housing and an 

optical bench attached to the front flange such that the optical bench is not susceptible to movements of the housing due to varying 

ambient conditions and resulting loads. [FIG. 1] 
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   1)TANG CHIN-HSIANG 
 

(57) Abstract : 

A compressor device includes a compressor (1) and a motor (2). The compressor (1) includes a body (11). A transmission shaft (12) is 

mounted to a side of the body (11). The motor (2) includes a base (21). A stator (22) is mounted in the base (21). A rotor (23) is 

mounted in the stator (22). The rotor (23) is connected to the transmission shaft (12) of the compressor (1). The motor (2) is directly 

coupled to the compressor (1) to reduce the number of components, reducing the costs and the installation space. 
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   3)KUNINORI Masahiro 

   4)OTA Kyohei 
 

(57) Abstract : 

[Problem] To enable the improvement in cell collection efficiency without using any novel culture medium for washing purposes  or 

any novel washing solution. [Solution] A method for collecting cells that are  cultured using a cell culture kit comprising at least a 

culture vessel for culturing cells therein a cell collection vessel for collecting the cells after culturing and a waste solution vessel for 

collecting the culture medium after culturing wherein the culture vessel the cell collection vessel and the waste solution vessel are 

connected to one another through a conduit pipe said method comprising: a supernatant discharge step of transporting a culture 

supernatant that has been cultured from the culture vessel into the waste solution vessel; a cell collection step of transporting the 

concentrated cell suspension from the culture vessel into the cell collection vessel; a supernatant return step of returning a portion of 

the culture supernatant that has been discharged into the waste solution vessel into the culture vessel to disperse the cells remaining in 

the culture vessel in the cell suspension; and a recollection step of transferring again the cell suspension in which the remaining cells 

have been dispersed from the culture vessel into the cell collection vessel. 

  

 

No. of Pages : 25 No. of Claims : 13 



41900 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.5907/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :29/09/2015 (43) Publication Date : 01/07/2016 
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(57) Abstract : 

Breast interface (70) for a breast pump (1) including:  a liner support frame (200) defining an interior liner support frame space (202) 

configured to receive at least part of a liner (100) said liner support frame including:  a front ring (204);  a split rear ring (206) 

including at least two complementary circumferential rear ring portions (206a 206b) that are rearrangeable relative to each other to 

facilitate passage of a flanged rear end of a liner (100); and  a liner (100) including:  a rear section (170) including a tubular wall part 

that is configured to be fittingly enclosed by the rear ring (206) and that is provided with a first annular flange (172) wit h an outer 

diameter that is greater than an inner diameter of the rear ring (206) of the liner support frame (200) and that in an assembled 

condition of the breast interface abuts the rear ring (206) on end. 
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(57) Abstract : 

Provided are: an information processing device capable of knowing the position of information currently being display ed without 

switching a screen; an information processing method; and a program. The information processing device has: an acquisition un it for 

acquiring a shared display object that is displayed both before and after changing the display state; a layout de termination unit for 

determining the display position of the shared display object on the display screen after the operation for changing the disp lay state on 

the basis of the direction of the operation; and an image generation unit for generating a display image containing the shared display 

object in the determined display position. 
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(57) Abstract : 

The invention relates to a method for preparing precipitated silica in which: (i) a starter having a pH of 2 to 5 is prepared; (ii) a silicate 

and acid are simultaneously added to the starter such that the pH of the reaction medium is between 2 and 5; (iii) a silicate is added 

until a pH of 7 to 10 is reached; (iv) a silicate and acid are simultaneously added such that the pH is between 7 and 10; (v)  an acid is 

added until a pH of 2.5 to 5.3 is reached; and (vi) the reaction medium is placed in contact with an acid and silicate such that the pH is 

between 2.5 and 5.3 wherein the acid used in at least one of the steps of the method is a concentrated acid. 
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(57) Abstract : 

An electronic clip on module for a manually operable pen type injection device. The present invention relates to an electronic clip on 

module for a manually operable pen type injection device. The module has a body and a mating unit configured to releasably mo unt 

the body to the injection device in a specific position relative to an outside surface of the injection device.  
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(57) Abstract : 

Methods and apparatus for improving operational and/or cost performance based on filter characteristics. Existing schemes for 

measuring filter performance are based on a worst case filter performance across a range of frequencies and temperature. Filt er 

performance can be more accurately characterized over one or more frequency ranges. In on e exemplary embodiment the frequency is 

characterized according to a functional (e.g. linear average) metric. By providing more accurate representation of the 

reception/transmission filter performance both network and device optimizations can aggressively manage available power and handle 

smaller (tighter) margins. 
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   4)STARK Peter 
 

(57) Abstract : 

The present invention concerns a transdermal device (1) comprising at least one substrate (2) arranged to be applied against said 

dermal surface or said mucous membrane at least one active ingredient grafted to said substrate (2) by means of at least one 

photolabile ligand and at least one light source (11) operated by control means arranged to generate light pulses of a predetermined 

wavelength intended to break the covalent bond between said active ingredient and said ligand in order to release said active 

ingredient from said substrate (2). It is characterised in that said substrate (2) comprises at least one porous matrix (6) with a three 

dimensional structure comprising a plurality of pits (7) organised in a sponge like fashion and constructed of a polymer chosen 

between chitin and chitosan said matrix (6) defining at least one three dimensional tank (8) wherein said active ingredient is contained 

and grafted by means of said ligand. 
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   1)DE FREITAS Andrew 

   2)DUTSON Brian 
 

(57) Abstract : 

A toroidal variator having an input surface and an output surface coaxially mounted for rotation on a shaft defining a variator axis and 

two rollers in driving engagement with the input and output surfaces  a take off drive operatively engaged with the output surface and 

disposed radially of the variator axis whereby a radial contact  force perpendicular to and intersecting the variator axis is generated and 

wherein the rollers are located such that the points of contact of the rollers with the input and output surfaces at one part icular ratio 

within the operating range of the variator lie generally in a plane which is substantially perpendicular to the direction of the radial 

contact force. This plane lies on or close to the neutral axis of bending of the variator structure whereby both normal conta ct loads 

between the discs and the two rollers will be generally the same. 
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   1)EKMAN Tomas  
 

(57) Abstract : 

3Method for combustion of a fuel using at least one industrial burner (115) which burner (115) is fed with a low grade gaseous fuel 

with a Lower Heating Value (LHV) of 8 MJ/Nm or less and an oxidant. The invention is characterised in that the combustion pro ducts 

from the combustion of the fuel with the oxidant are brought  firstly through a first heat exchanging step (150; 201) in which thermal 

energy is transferred from the combustion products to the fuel which is thereby preheated  and in that the thus cooled combustion 

products thereafter are brought through a second heat exchanging step (151;203) in which thermal energy is transferred from the 

cooled combustion products to the oxidant which is thereby also preheated. The invention also relates to a system for preheat ing fuel 

and oxidant. 

  

No. of Pages : 21 No. of Claims : 15 



41908 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.5798/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :28/07/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : FITTING FOR JOINING PIPE ELEMENTS 
 

  

(51) International classification  :F16L17/00  

(31) Priority Document No  :13/364412  

(32) Priority Date  :02/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/021384  

:14/01/2013 

(87) International Publication No  :WO 2013/115963  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VICTAULIC COMPANY 

      Address of Applicant :4901 Kesslersville Road Easton PA 

18040 U.S.A. 

(72)Name of Inventor : 

   1)GIBB John 

   2)DOLE Douglas R. 
 

(57) Abstract : 

A fitting for joining pipe elements together includes housing portions held preassembled in spaced apart relation to pe rmit pipe 

elements to be inserted without disassembly of the fitting. Elbow and tee fittings include sealing elements which support the  housing 

portions in spaced relation. Angled surfaces on each housing portion interact with one another to rotate the hou sing portions in 

opposite directions to form a rigid joint between the fitting and the pipe elements. 

  

 

No. of Pages : 38 No. of Claims : 48 



41909 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.5799/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :28/07/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ELECTRONIC CIGARETTE 
 

  

(51) International classification  :A24F7/00  

(31) Priority Document No  :61/593004  

(32) Priority Date  :31/01/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/024215  

:31/01/2013 

(87) International Publication No  :WO 2013/116561  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALTRIA CLIENT SERVICES INC. 

      Address of Applicant :6601 West Broad Street Richmond 

Virginia 23230 U.S.A. 

(72)Name of Inventor : 

   1)TUCKER Christopher S. 

   2)JORDAN Geoffrey Brandon 

   3)SMITH Barry S. 

   4)ROSTAMI Ali A. 
 

(57) Abstract : 

An electronic smoking article includes a liquid supply including liquid material a heater operable to heat the liquid material to a 

temperature sufficient to vaporize the liquid material and form an aerosol a wick in communication with the liquid material and in 

communication with the heater such that the wick delivers the liquid material to the heater at least one air inlet operable to deliver air 

to a central air passage upstream of the heater and a mouth end insert having at least two diverging outlets. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5910/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :01/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DEVICE ARRANGEMENT AND METHOD FOR IMPLEMENTING A DATA TRANSFER 

NETWORK USED IN REMOTE CONTROL OF PROPERTIES 
 

  

(51) International classification  :H04L29/06  

(31) Priority Document No  :20125022  

(32) Priority Date  :09/01/2012 

(33) Name of priority country  :Finland 

(86) International Application No 

        Filing Date 

:PCT/FI2013/050011  

:07/01/2013 

(87) International Publication No  :WO 2013/104823  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOSIBOX OY 

      Address of Applicant :Elektroniikkatie 10 FI 90590 Oulu 

Finland 

(72)Name of Inventor : 

   1)YLIMARTIMO Veikko 
 

(57) Abstract : 

In a remote control method according to the invention a virtual private network is established between a home control network key 

and a home control network device of the remote control system in a property. In ord er to establish the virtual private network both the 

home control network key and the home control network device determine their network paths (201 ) to the Internet from the da ta 

transfer network to which they are connected. The determined network paths are stored (202) in a home control network server on the 

Internet. When it is desired to form a virtual private network the home control network server supplies the stored network paths to the 

home control network key and the home control network device. By utilising the received network paths the home control network 

key and the home control network device start establishing a virtual private network (55) between them with several known by them 

establishing methods of a data transfer connection. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5910/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :29/09/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CONSISTENT SEQUENTIAL ULTRASOUND ACQUISITIONS FOR INTRA CRANIAL 

MONITORING 
 

  

(51) International classification  :A61B8/00,A61B5/00,A61B19/00  

(31) Priority Document No  :61/772717  

(32) Priority Date  :05/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/IB2014/059232  

:25/02/2014 

(87) International Publication 

No  
:WO 2014/136016  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)RAJU Balasundar Iyyavu 

   2)SHI William Tao 

   3)VIGNON Francois Guy Gerard Marie 
 

(57) Abstract : 

A medical imaging probe (102) for contact with an imaging subject includes an indicium placement apparatus for while the probe is in 

contact selectively performing an instance of marking the subject so as to record a position of the p robe. The device may further 

include a feedback module for determining whether an orientation  with respect to a the mark that currently exists for a medical 

imaging probe of the device meets a criterion of proximity to a predetermined orientation. Responsive to the determination that the 

criterion is met a quantitative evaluation may be made automatically and without need for user intervention  via live imaging via the 

probe of a lesion that was prior to the determination specifically identified for the evaluation. Change such as growth (116) in the 

lesion like a brain lesion may thereby be tracked over consistent sequential imaging acquisitions  such as through ultrasound. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5818/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :28/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : RADIO FREQUENCY TRANSCEIVER WITH LOCAL OSCILLATOR CONTROL FOR MULTI-

CARRIER APPLICATIONS 
 

  

(51) International classification  :H04B 1/00  

(31) Priority Document No  :14/570,876  

(32) Priority Date  :15/12/2014 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTEL CORPORATION 

      Address of Applicant :2200 Mission College Boulevard, Santa 

Clara, California, 95054 USA U.S.A. 

(72)Name of Inventor : 

   1)LAASER, Peter 

   2)SCHULTZ, Christoph 

   3)DUERDODT, Christian 
 

(57) Abstract : 

Radio frequency (RF) communication circuitry comprises an RF transceiver and conflict detection circuitry. The RF transceiver 

includes a first communication path configured to down-convert received RF signals using a first local oscillator (LO) receive 

frequency; and a second communication path configured to down-convert received RF signals using a second LO receive frequency 

and to operate simultaneously with the first communication path. The conflict detection circuitry is configured to determine path 

crosstalk using the first and second LO receive frequencies and using a first LO transmit frequency u sed by the first RF transceiver or 

a second RF transceiver to up-convert electrical signals for RF transmission, and initiate a change of the first LO receive frequency by 

a first frequency shift value and a change of the second LO receive frequency by a s econd frequency shift value in response to the path 

crosstalk. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5818/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :23/09/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : NAVIGATION OF LIST ITEMS ON PORTABLE ELECTRONIC DEVICES 
 

  

(51) International classification  :G06F3/0482,G06F3/0481  

(31) Priority Document No  :13/854974  

(32) Priority Date  :02/04/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/032295  

:31/03/2014 

(87) International Publication No  :WO 2014/165417  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENS ING LLC 

      Address of Applicant :One Microsoft Way Redmond WA 

98052 U.S.A. 

(72)Name of Inventor : 

   1)CHAN Julian 

   2)QIN Lijuan 
 

(57) Abstract : 

Various techniques of navigation of messages or other items in a list are disclosed herein. In one embodiment  a method includes 

receiving a user navigation input to a list of messages displayed on the portable electronic device and det ecting user intention to access 

additional messages in the list based on the received user navigation input. If the user intention is detected  displaying one or more 

interface representations on the display. Each of the interface representations correspond s to a subset of messages in the list. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5819/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :23/09/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : REMOVABLE STORAGE DEVICE IDENTITY AND CONFIGURATION INFORMATION 
 

  

(51) International classification  :G06F3/06  

(31) Priority Document No  :13/854109  

(32) Priority Date  :31/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/056921  

:28/08/2013 

(87) International Publication No  :WO 2014/163660  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENS ING LLC 

      Address of Applicant :One Microsoft Way Redmond WA 

98052 U.S.A. 

(72)Name of Inventor : 

   1)BECK Kyle T. 

   2)KENT Jeremy Aaron 

   3)GONZALEZ PEREZ Yadriel 

   4)GURUNATHAN Arun 

   5)WYNN Roger 

   6)MOPATI Sivaramakrishna 

   7)KRINKE Jared Matthew 
 

(57) Abstract : 

In embodiments of removable storage device identity and configuration information  a removable storage device is accessible by 

device applications while connected to a computing device such as to access application data. A device manager can identify one or 

more storage volumes on the removable storage device while the removable storage device is connected to the computing device.  A 

storage volume may be previously identified as a storage location for another computing device when the removable storage device is 

connected to the other computing device. The device manager can also determine whether at least one of the storage volumes is  

associated with a user of the computing device if the storage volume is identified on the removable storage device  and then add the 

storage volume to a library of storage locations for the computing device at the identified storage location that is the same  for the other 

computing device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5920/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :04/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CONTROL CABLE DEVICE 
 

  

(51) International classification  :F16C1/26,F16H61/36  

(31) Priority Document No  :2012023160  

(32) Priority Date  :06/02/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/052735  

:06/02/2013 

(87) International Publication No  :WO 2013/118774  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HI LEX CORPORATION 

      Address of Applicant :12 28 Sakaemachi 1 chome Takarazuka 

shi Hyogo 6650845 Japan 

(72)Name of Inventor : 

   1)SAWAKI Kazuhiro 

   2)EGAWA Hirotaka 
 

(57) Abstract : 

A control cable device provided with: a control cable inserted into a through hole of a vehicle body; and a grommet provided to the 

control cable and fixed to the vehicle body so as to block the through hole wherein the grommet has a main body part  a cylindrical 

part that is connected to the main body part and has the control cable inserted thereinto and a fixing part which fixes the grommet to 

the vehicle body; and a control cable support part is provided on the inner peripheral side of the cylindrical part in the cross section 

plane of the main body part. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5920/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :29/09/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD AND APPARATUS FOR DETERMINING BROADCAST MESSAGES IN WIRELESS 

SIGNALS 
 

  

(51) International classification  :H04L5/02,H04L27/26  

(31) Priority Document No  :60/896,736  

(32) Priority Date  :23/03/2007 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2008/058071  

:24/03/2008 

(87) International Publication No  :WO2008/118882  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:5228/CHENP/2009  

:24/03/2008 
 

  

(71)Name of Applicant :  

   1)QUALCOMM Incorporated 

      Address of Applicant :Attn: International Ip Administration, 

5775 Morehouse Drive, San Diego, California 92121, USA U.S.A. 

(72)Name of Inventor : 

   1)ULUPINAR Fatih 

   2)AGASHE Parag Arun 

   3)SARKAR Sandip 

   4)PRAKASH Rajat 
 

(57) Abstract : 

Methods and apparatus for processing and generating broadcast messages determined by a subband and OFDM symbols of frames in 

which signals are received. Overhead messages indicating resources used by broadcast messages in a wireless communication system 

are generated. Signals are received over a wireless system and broadcast messages are determined from the signals as designat ed by a 

subband and OFDM symbols of frames of an ultraframe in which signals are received. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5810/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :28/07/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CUSTOMIZED PLAYBACK AT SINK DEVICE IN WIRELESS DISPLAY SYSTEM  
 

  

(51) International classification  :H04N21/43,H04N21/4363  

(31) Priority Document No  :61/604086  

(32) Priority Date  :28/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/028389  

:28/02/2013 

(87) International Publication No  :WO 2013/130858  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :Attn: International Ip Administration 

5775 Morehouse Drive San Diego California 92121 U.S.A. 

(72)Name of Inventor : 

   1)WANG Xiaodong 

   2)SHAUKAT Fawad 

   3)RAVEENDRAN Vijayalakshmi R. 
 

(57) Abstract : 

This disclosure describes techniques to improve a user experience in a Wireless Display (WD) system. The WD system includes a  

source device that provides media data to one or more sink devices. The techniques are directed toward reducing end to end latency in 

the WD system while improving video playback quality at the sink devices. More specifically  the techniques include customized 

playback at the sink devices based on the type of media data received from the source device. If the media data only includes video 

data and does not include audio data a processing pipeline of the sink device is configured to render the video data without waiting to 

synchronize with non existent audio data. If the media data includes both video data and audio data an audio rendering start up timer is 

reduced and the processing pipeline renders synchronized audio and video data according to the reduced start up timer.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5811/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :19/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR FAST ESTIMATION OF DISTILLATION RESIDUES AND COKE 

CHARACTERISTICS 
 

  

(51) International classification  :C10B  

(31) Priority Document No  :13/61.389  

(32) Priority Date  :20/11/2013 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)IFP Energies nouvelles  

      Address of Applicant :of 1 et 4, avenue de Bois -Prau, F-92852 

RUEIL-MALMAISON CEDEX, France France 

(72)Name of Inventor : 

   1)HOFF, Anne 

   2)LAMOUREUX-VAR, Violaine 

   3)MEYER, Trygve 

   4)PILLOT, Daniel 
 

(57) Abstract : 

1) A method at estimating, for a hydrocarbon feedstock, values representative of the distribution of sulfur and carbon in atmospheric 

and vacuum distillation residues, and a value representative of the sulfur in the coke, a method wherein the following stages  are 

carried out:  - from a feedstock sample. -measuring at least parameters S2b, Sulf5S2b, RC, Sulfoxy  using a device comprising at least 

one oven for pyrolysis in an inert atmosphere  and at least one oxidation oven, said device comprising a sulfur measurement   module, 

S2b being the mass proportion of heavy pyrolyzable compounds   contained in said sample, SulfS2b being the mass proportion of 

sulfur in the heavy  pyrolyzable compounds contained in said sample, RC being the mass proportion of  carbon of the pyrolysis 

residue of said sample, and Sulf0, being the mass proportion  of sulfur in the pyrolysis residue of said sample,- deducing from said 

measurements of said parameters said values of the sulfur  and carbon distributions in the distillation residues, and a sulfur content in 

relation to  the carbon-content in the coke. 
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(19) INDIA  

(22) Date of filing of Application :26/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROCESS OF FABRICATION OF NATURAL SUBMICRON ALIGNED HYDEROPHOBIC FIBRES 

WITH CONTROLLABLE GEOMETRY FROM A CITRUS PEEL EXTRACT 
 

  

(51) International classification  :H04L  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY 

HYDERABAD 

      Address of Applicant :ODF ESTATE, YEDUMAILARAM, 

MEDAK DISTRICT - 502205 Andhra Pradesh India 

(72)Name of Inventor : 

   1)CHANDRA SHEKHAR SHARMA 

   2)SHITAL YADAV 
 

(57) Abstract : 

The present invention discloses a simple mechanical method of fabrication of sub -micron aligned free standing hydrophobic and 

oleophilic fibers of polystyrene waste using extracts obtained from the peel of any citrus fruit such as orange, lemon, sweet lime, 

kinnow etc. as solvent. Fibers are aligned and useful in making different geometries. Process of making film using this proce ss is 

facile and fast and film obtained is free standing film. Process set-up have minimum requirement and is inexpensive. This method is 

simple and flexible with respect to set¬up and process. This process has the potential of being industrialized. Therefore, th is method 

can be beneficial in dealing with both the orange peel and polystyrene waste. Figure 3  
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(54) Title of the invention : FIELD SERVICE DEVICE AND METHOD FOR FACILITATING A PROCESSING SYSTEM 

REPLACEMENT IN A VIBRATORY FLOWMETER 
 

  

(51) International classification  :G01F1/84,G01F25/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/US2012/020777  

:10/01/2012 

(87) International Publication No  :WO 2013/105933  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICRO MOTION INC. 

      Address of Applicant :7070 Winchester Circle Boulder 

Colorado 80301 U.S.A. 

(72)Name of Inventor : 

   1)CUNNINGHAM Timothy J. 

   2)KAPOLNEK David J. 
 

(57) Abstract : 

A field service device (280) for facilitating a processing system replacement in a vibratory flowmeter is provided. The field service 

device (280) includes a field service device processor (282) configured to interface with one or more vibratory flowmeter pro cessing 

systems and a storage system (285) configured to store pre replacement operationally derived values (252a) post replacement 

operationally derived values (252b) and one or more scaling factors (266). The field service device processor (282) is configured to 

obtain pre replacement operationally derived values (252a) obtain post replacement operationally derived values (252b) after an old 

processing system has been replaced with a replacement processing system generate the one or more scaling factors (266) as a ratio of 

one or more pre replacement operationally derived values (252a) to one or more post replacement operationally derived values 

(252b) and download the one or more scaling factors (266). 
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(54) Title of the invention : PROCESS FOR PREPARING SULFIMINES AND THEIR IN SITU CONVERSION INTO N (2 

AMINO BENZOYL) SULFIMINES 
 

  

(51) International classification  :A01N43/56,C07D401/04  

(31) Priority Document No  :13161739.1  

(32) Priority Date  :28/03/2013 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2014/056164  

:27/03/2014 

(87) International Publication No  :WO 2014/154807  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)FRASSETTO Timo 

   2)JOCKERS Harald 

   3)KORADIN Christopher 

   4)ZIERKE Thomas  

   5)K–RBER Karsten 
 

(57) Abstract : 

1211011031031021021042 1231818383828281841101103838210210The present invention relates to a process for preparing a 

compound of the formulae (la) or (lb) or a mixture thereof wherein R and R independently of one another are hydrogen  C C alkyl C C 

haloalkyl C C cycloalkyl C C halocycloalkyl C C alkenyl C C haloalkenyl or together represent an aliphatic chain or the like; A is 

HSO or 1/2 SO4; the process comprising the reaction of a sulfide of formula SRR with hydroxylamine  O sulfonic acid of formula; 

wherein the reaction is carried out in an aqueous  medium in the presence of a base. The present invention also relates to a process for 

preparing a compound of the formula (IV) wherein R is halogen cyano C C alkyl C C haloalkyl C C cycloalkyl C C halocycloalkyl C 

C alkenyl C C haloalkenyl C C alkoxy phenyl or the like; R is hydrogen C C alkyl C C haloalkyl C C cycloalkyl C C halocycloalkyl C 

C alkenyl C C haloalkenyl phenyl or the like; p is 0 1 2 3 or 4; the process comprising: (i) providing the compound of the formulae 

(la) or (lb) or a mixture thereof (ii) reacting a compound of the formulae (la) or (lb) or a mixture thereof obtained in step (i) with a 

compound of the formula (V) in the presence of a base 
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(54) Title of the invention : PROMPTED SHARING OF PHOTOS 
 

  

(51) International classification  :G06Q50/30  

(31) Priority Document No  :13/782795  

(32) Priority Date  :01/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/018835  

:27/02/2014 

(87) International Publication No  :WO 2014/134238  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FACEBOOK INC. 

      Address of Applicant :1601 Willow Road Menlo Park CA 

94025 U.S.A. 

(72)Name of Inventor : 

   1)BALDWIN Robert M. 

   2)GREWAL Emily B. 

   3)BHARAMBE Ashwin Ravindra 

   4)CHUNG Andrew 
 

(57) Abstract : 

In one embodiment a method includes automatically and without manual input determining one or more first users of a social 

networking system associated with one or more images based at least in part on social graph information associated with or analysis of 

one or more of the images. The images having been captured by a second user of the social networking system. The method also 

includes automatically and without user input sending a notification to a computing device of the second user that prompts the second 

user to provide access to the images to one or more of the first users. 
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(72)Name of Inventor : 

   1)BRADLEY Stuart Ian 
 

(57) Abstract : 

A gearless drive for a rotating electrical machine comprises a rotor (12) in the form of a hollow rotatable body (10) and having an axis 

of rotation and a stator (14) surrounding the rotor (12). A plurality of pole bodies (16) are independently mounted circumferentially 

around the rotor (12) by a pole mounting arrangement (18). The stiffness of the pole mounting arrang ement (18) in the radial direction 

is greater than the stiffness of the pole mounting arrangement (18) in the circumferential direction. 
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(54) Title of the invention : PRODUCTION OF LOW ALCOHOL OR ALCOHOL FREE BEER WITH PICHIA KLUYVERI 
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   1)SAERENS Sofie 

   2)SWIEGERS Jan Hendrik  
 

(57) Abstract : 

Pichia kluyveri Pichia kluyveriSaccharomycesPichia kluyveriPichia kluyveriIt has unexpectedly been found that a low alcohol o r 

alcohol free beverage with a flavor profile very close to a beer of at least 4% (vol/vol) alcohol can be produced by using yeast strains. 

In particular yeast strains only use the glucose in the wort and have the ability of converting this substrate into a high concentration of 

specific flavor compounds which are normally produced by ssp. yeast strains used for the brewing of beer. In this way the yeast strains 

can be used to produce either a low alcohol or alcohol free beverage depending on the glucose levels in the wort. The main flavor 

compounds produced by in the fermentation of wort are isoamyl acetate isoamyl alcohol ethyl butyrate ethyl hexanoate and ethyl 

octanoate. 
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(54) Title of the invention : PROCESS FOR THE PREPARATION OF A ZEOLITIC MATERIAL 
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   5)UHL Georg 

   6)DUMSER Stefan 
 

(57) Abstract : 

The present invention relates to a process for process for the preparation of a zeolitic material which process comprise s (i) providing a 

boron containing zeolitic material and (ii) deboronating the boron containing zeolitic material by treating the boron contain ing zeolitic 

material with a liquid solvent system thereby obtaining a deboronated zeolitic material which liquid solvent system does not contain 

an inorganic or organic acid or a salt thereof. 
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   3)LI Jing 
 

(57) Abstract : 

Provided are a feedback method and device for channel information. The method comprises: a beamformer acquiring channel 

feedback information wherein the channel feedback information comprises: channel information related to the beamformer and 

channel information related to other beamformers; and the channel information comprises: channel information fed back by a 

beamformee of this basic serving group and channel information fed back by a beamformee across the basic serving group. The 

present invention realizes channel feedback of multiple sending ends. 
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(72)Name of Inventor : 

   1)ZUIDEMA Hans  
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   3)RIEMENS Abraham Karel 
 

(57) Abstract : 

Mobile display device (100) for enabling a user to obtain either three dimensional [3D] or two dimensional [2D] viewing of 

content comprising a 3D display (120) for enabling the 3D viewing of the content a 2D display (140) for enabling the 2D viewing of 

the content a display processor for displaying the content as 3D content 124 on the 3D display and for displaying the content as 2D 

content (144) on the 2D display the 3D display and the 2D display being arranged on opposite faces (122 142) of the device for 

enabling the user to obtain either the 3D viewing or the 2D viewing of the content by turning (102) the device about face.  
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   3)AATRES H Deepak  

   4)VERCRUYSS E Ward 
 

(57) Abstract : 

Systems and methods for realizing a complex building system are disclosed. The systems and methods utilize computer based 

techniques to rapidly explore large numbers of pattern matching scenarios on a scale which heretofore has not been attempted.  In an 

embodiment the computer based technique performs large scale pattern matching operations to find the best match between functional 

patterns and spatial patterns. For example with reference to a particular building system the technique involves operational modeling 

to identify the types and volumes of services to provide (functional patterns) and to characterize the physical relationships between t he 

services (e.g. adjacency preferences) along with establishing libraries of three dimensional spaces (spatial patterns) in the form of 

room and department libraries and building massing configuration libraries. Large numbers of functional patterns and spatial patterns 

are then matched to each other using cost based algorithms to find the best match or matches between the form and fu nction. 
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   1)RAMANANDA Padmaraj Malla 
 

(57) Abstract : 

The invention discloses a system 100 and method for electronic stability control. The system 100 comprises a memory 10 which stores 

storing historical information related to brake operation characteristics, vehicle operation characteristics, and enviro nmental data 

corresponding to one or more location identifiers, upon activating one ore more ESC functions. The ESC system 100 comprises a 

controller 12 which is adapted to detect current information related to brake operation characteristics, vehicle operation characteristics, 

and environmental data corresponding to the one or more location identifiers. The controller 12 further compares the current 

information with the historical information to predict the possibility of activating one or more ESC functio ns and make appropriate 

preparation for the activation of the one or more ESC functions. Reference figure: Figure 1 
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   1)YUAN Rebecca Wen Ling 
 

(57) Abstract : 

Certain aspects of the present disclosure relate to techniques and apparatus for enabling non destaggered channel estimation.  In 

aspects a method for wireless communications is provided including determining a first channel impu lse response (CIR) based on a 

first set of received reference signals staggered in time determining a second CIR based on a second set of received reference signals 

from the same sub frame time slot wherein a reference signal is associated with one of a plurality of virtual transmit antenna ports  and 

aligning the first CIR and the second CIR based at least in part on a time tracking loop (TTL) timing offset. 
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(57) Abstract : 

12345 The present invention provides for compounds of formula (I) wherein R R R R and Rhave any of the values defined in the 

specification and pharmaceutically acceptable salts thereof that are useful as agents in the treatment of diseases and 

conditions including inflammatory diseases  cancer and AIDS. Also provided are pharmaceutical compositions comprising one or more 

compounds of formula (I). 
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(72)Name of Inventor : 

   1)YAMAMOTO Kazuki 
 

(57) Abstract : 

Provided is a 3D shape measurement apparatus that can obtain a phase delay distribution image of an object to be measured fro m a 

single image and has simple optics. The 3D shape measurement apparatus (1) includes a coherent light source (10) a random phase 

modulation optical system (11) a mount (12) a Fourier transform optical system (13) an image pickup device (14) and an operation 

part (15). The random phase modulation optical system (11) two dimensionally and randomly phase modulates the coherent light to 

produce two dimensionally and randomly phase modulated flat light. The Fourier transform optical system (13) optically Fourie r 

transforms the light having passed through the object (16) to be measured to generate a light intensity distribution image. The image 

pickup device (14) takes the light intensity distribution image. The operation part (15) computes phase information on the ob ject 16 to 

be measured from the taken light intensity distribution image. The operation part (15) further calculates a 3D shape of the obje ct (16) 

to be measured from the phase information. 
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   1)ROGERS Simon Mark  
 

(57) Abstract : 

An aerofoil sail (30) for providing motive power to a waterborne vessel the sail comprising a leading aerofoil portion (35a) and a 

trailing aerofoil portion (35b) and the sail comprising a spar (32) at least one of the aerofoil portions rotatably positionable and the sail 

comprising a controller to control individually the angular position of at least one of the aerofoil portions relative to the  spar and the 

spar rotationally positionable about its longitudinal axis. 
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   3)STEELE, Raymond Douglas  
 

(57) Abstract : 

A system includes a quench chamber configured to continuously receive a mixture of a gas and slag, and a downstream end portion 

coupled to the quench chamber. The quench chamber includes a quench sump configured to continuously separate the gas from the  

slag in the mixture via a quench liquid. The downstream end portion is configured to continuously convey a slag slurry to a 

depressurization system. The downstream end portion includes a cooling system configured to directly cool the slag slurry wit h a 

cooling fluid, and the slag slurry includes the separated slag and at least a portion of the cooling fluid FIG.1 
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(57) Abstract : 

The present invention relates to a multifunctional structure (1 1A 1P 1C) comprising a load bearing flexible porous support (2) and a 

plurality of functionalizing fillers (4 4A) which are embedded in a resin matrix (3 3A 3B) applied on said support (2) such that at least 

a part of the resin (3) penetrates into said fibrous support (2) however maintaining a portion of the thickness of the fibrou s support (2) 

not impregnated with the resin (3); a further object of the invention is a method for manufacturing the structure (1 1A 1P 1C) of the 

invention. 
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(57) Abstract : 

A sensor array includes a plurality of sensors. A sensor of the plurality of sensors has a sensor pad exposed at a surface of the se nsor 

array. A method of treating the sensor array includes exposing at least the sensor pad to a wash solution including sulfonic acid and an 

organic solvent and rinsing the wash solution from the sensor pad. 
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(57) Abstract : 

The present disclosure relates to a composition comprising of alpha lipoic acid, and 7,8,4-trihydroxyisoflavone that inhibits 

intracellular reactive oxygen species production. The present disclosure also provides for a method of inhibiting intracellular reactive 

oxygen species production, and formulations comprising said composition. 
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(57) Abstract : 

Apparatus and methods are provided for treating a human condition by providing an appendage chamber having a thermal exchange 

member. Negative pressure may be applied to a human appendage when placed within the appendage chamber. Blood flowing through  

the arteriovenous anastomosis (AVA) of the appendage may be heated or cooled at the thermal exchange member for therapeutic 

application of thermal energy to adjust blood viscosity in the human to alleviate symptoms associated with a number of 

autoimmune circulatory neurological lymphatic and endocrinal maladies. A load sensor may be coupled to the thermal exchange 

member and configured to measure a force of the appendage applied lo the thermal exchange member. In addition  a negati ve pressure 

sensor may measure pressure within the appendage chamber. 
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(57) Abstract : 

A laser range finder (LRF) and an automated method for determining a return laser signal associated with a target thereof are  

disclosed. In one example embodiment, the LRF includes a laser beam emitter to emit a laser beam towards a target. Further, the LRF 

includes a receiver circuit to receive multiple return laser signals reflected from objects including the target and to determine an 

amplitude of each of the multiple return laser signals. Furthermore, the LRF includes a processor coupled to the receiver circuit to 

compare the amplitude of each of the multiple return laser signals with a range varying threshold that accounts for range and  

atmospheric losses and to determine one of the multiple return laser signals as being associated with the target based on the 

comparison. [FIG. 4] 
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(57) Abstract : 

An end port regenerative furnace (10) includes a housing; a combustion chamber (14) within the housing; first and second 

regenerators (24 26) each disposed to be in communication with the combustion chamber; and first and second lance assemblies 

(20 22) adapted to inject pure fuel gas and pure oxygen concurrent into the half of the combustion chamber closest to a discharge end 

with a respective one of the first and second regenerators. The first and second regenerators are each constructed and arrang ed to 

alternate between a combustion mode and an exhaust mode for the combustion products circulating in the combustion chamber.  
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(57) Abstract : 

1/2Provided is a raw steel sheet for obtaining a high strength nonmagnetic austenitic stainless steel material therefrom which has a 

high elastic limit stress and excellent toughness. The raw steel sheet is an austenitic stainless steel sheet that has a comp osition which 

contains in terms of mass% up to 0.12% C 0.30 3.00% Si 2.0 9.0% Mn 7.0 15.0% Ni 11.0 20.0% Cr and up to 0.30% N and further 

contains at least one of up to 3.0% Mo up to 1.0% V up to 1.0% Nb up to 1.0% Ti and up to 0.010% B with the remainder comprising 

Fe and unavoidable impurities  and which has an Ni equivalent of 19.0 or greater wherein when the average crystal grain diameter of 

the austenite is expressed by d (µm) the value of d is 0.40 or greater. The raw steel sheet has the property of having a magnetic 

permeability µ of 1.0100 or less after cold worked so as to result in an equivalent strain of 0.50 or greater. 
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(57) Abstract : 

The present disclosure provides a method for the stereospecific hydrolysis of racemic 1 1 dialkyloxycarbonylcyclopropanes.  
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(57) Abstract : 

Various embodiments relating to remote installation of digital content on unlicensed computing machines are provided. In one 

embodiment an unlicensed computing machine at which to install a licensed digital content item is identified by a licensed computing 

machine a request to transfer a license for the licensed digital content item to the unlicensed computing machine is sent from the 

licensed computing machine to an authorization service computing machine and delivery of the licensed digital content item to the 

unlicensed computing machine is initiated. 
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(57) Abstract : 

A drive device for a vehicle, which is capable of improving reliability of an in -gear operation for switching a speed position to an in-

gear state while ensuring the degree of freedom in design of the drive device and realizing  reduction of manufacturing costs thereof.  

When a transmission condition for transmitting motive power of the engine to front wheels via a first -speed forward position is 

satisfied, the ECU controls a first speed synchronization mechanism such that the first-speed forward position is switched to the in-

gear state. At this time, if a condition of output shaft rotational speed > predetermined detection lower limit is satisfied, the ECU 

controls the rotational speed of the front motor such that a ring gear speed is r6duced, whereas if the condition is not satisfied, the 

ECU controls the same to a predetermined synchronization assist value for suppressing the rotational speed difference.  
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(57) Abstract : 

This disclosure describes techniques to improve a user experience in a Wireless Display (WD) system. The WD system includes a 

source device that provides media data to one or more sink devices. The techniques are directed toward reducing end to end la tency in 

the WD system while improving video playback quality at the sink devices. More specifically  the techniques include customized 

buffering at the sink devices based on application awareness for the media data. The techniques include learning the type of 

application for the media data and adjusting the size of buffers in the processing pipeline to achieve an appropriate balance between 

smoothness and latency for the application type. For example when the media data is for a video playback application the techniques 

include increasing the buffer size to increase smoothness in the video playback application. 
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(57) Abstract : 

Unlocking A Device By Performing Gestures On An Unlock Image A device with a touch -sensitive display may be unlocked via 

gestures performed on the touch-sensitive display. The device is unlocked if contact with the display corresponds to a predefined 

gesture for unlocking the device. The device (100) displays one or more unlock images with respect to which the predefined ge sture is 

to be performed in order to unlock the device. The performance of the predefined gesture with respect to the unlock image may  

include moving the unlock image to a predefined location and/or moving the unlock image along a predefined path. The device may 

also display visual cues of the predefined gesture on the touch screen to remind a user of the gesture. Fig. 1 
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(57) Abstract : 

Catalyst washcoats with improved porosity and methods for making the washcoats are provided. The process comprises incorporat ion 

of an oil in water macroemulsion into the catalys t slurry prior to washcoating the carrier substrate and calcining the washcoated carrier 

substrate to remove the oil in water macroemulsion. Also provided are catalyst articles comprising the washcoat and methods for 

abatement of exhaust gas emissions. 
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(57) Abstract : 

Some examples relate to secure file deletion. In an example, request may be received for deleting a file. A hard link of the file to be 

deleted may be added to special directory. A block assigned to the file overwritten with randomly generated data equal to size of the 

block. A reference count of the block may be decremented by a single unit, the reference count of the block was previously 

incremented with a value corresponding to a value assigned to an attribute of the file. A determination may be made whether t he 

reference count of the block is zero. If reference count of the block is zero, the block may b e released for further use. A determination 

may be made whether file size of the file is zero. If file size of file is zero, the hard link of the file may be deleted fro m the special 

directory. FIG. 1 
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(57) Abstract : 

Abstract Unlocking A Device By Performing Gestures On An Unlock Image A device with a touch -sensitive display may be unlocked 

via gestures performed on the touch-sensitive display. The device is unlocked if contact with the display corresponds to a predefined 

gesture for unlocking the device. The device (100) displays one or more unlock images with respect to which the predefined gesture is 

to be performed in order to unlock the device. The performance of the predefined gesture with respect to the unlock image may  

include moving the unlock image to a predefined location and/or moving the unlock image along a predefined path. The device may 

also display visual cues of the predefined gesture on the touch screen to remind a user of the gesture. FigU 
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(57) Abstract : 

A polyorganosiloxane having a platinum content of no more than 1 ppm by mass. 
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(57) Abstract : 

This controller specifies a transmitting virtual node and a receiving virtual node for packet data by obtaining a packet data receipt 

notification from a switch for packet data forwarded between virtual networks managed by different controllers. A management 

device sets the specified transmitting virtual node and receiving virtual node as shared virtual nodes  and links virtual networks 

managed by different controllers. As a result it is possible to one dimensionally manage all virtual networks controlled by a plurality 

of controllers using open flow technology. 

  

 

No. of Pages : 49 No. of Claims : 11 



41952 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.5958/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :27/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : LEAD-ACID BATTERY 
 

  

(51) International classification  :H01L  

(31) Priority Document No  
:2013-

261555  

(32) Priority Date  :18/12/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GS YUASA INTERNATIONAL LTD. 

      Address of Applicant :1, Inobaba-cho, Nishinosho, Kisshoin, 

Minami-ku, Kyoto-shi, Kyoto 601-8520 Japan 

(72)Name of Inventor : 

   1)FUJIMOTO, Naoki 

   2)FUJITA, Sosuke 
 

(57) Abstract : 

A lead-acid battery 10 includes an element 40 and a container 20 accommodating the element 40 and having a narrowed portion 33 

that is partially provided at an outer wall 21 and reduces an internal space of the container 20. The container 20 has a corner 27 of a 

thick portion that is thickened inward within a range not beyond the narrowed portion 33 to be thicker than the outer wall 21. In this 

configuration, the corner 27 of the container 20 is thickened and is thus unlikely to crack. Moreover, the corner 27 of the container 20 

is thickened within the range not inwardly beyond the narrowed portion 33. The container 20 is not reduced in accommodation space 

thereof. 
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   3)HASHII Naoya 

   4)ITO Keisuke 

   5)WATANABE Kyosuke 
 

(57) Abstract : 

In this fuel injection valve by providing an enlarged portion in an upstream first injection hole plate  the position of the injection hole 

portion is allowed to shift making it unnecessary to ensure the radial dimension between the inner periphery of the upstream injection 

hole outlet and the inner periphery of the downstream injection hole inlet  making it possible to minimize the plate thickness of a 

downstream second injection plate and to increase the weldability between the injection hole plate body and a valve seat. 
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   1)TANJI, Hiroki 
 

(57) Abstract : 

A totally enclosed rotating electrical machine (100) has: a rotor (10) having a rotor shaft (11) and a rotor core (12); a stator (20) 

having a stator core (21) and stator coils (22); a frame (30); a cooler (41) having cooling pipes (42) arranged in parallel t o each other 

and using circulating fluid for cooling the stator (20) and the rotor core (12); a cooler cover (43) fitted to an upper portion of the frame 

(30) incorporating the cooler (41) and communicating with the frame (30) through a cooler entrance side opening (31) and a cooler 

exit side opening (32). The totally enclosed rotating electrical machine (100) has an internal fan (15) and a regulation fan (61) 

provided inside the cooler cover (43) at a portion above the cooler (41) and generating rotational flow o f the circulating fluid about a 

vertical axis. 
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(57) Abstract : 

This set of rolling bearings  which is a grounding bearing for a rotary machine comprises a first angular contact rolling bearing (16) 

having a first outer race (30) a first inner race (32) and first rolling elements (34) a second angular contact rolling bearing (18) having 

a second outer race (36) a second inner race (38) and second rolling elements (40) a mount (20) in which the first angular contact 

rolling bearing and the second angular contact rolling bearing are mounted. The first outer race and the second outer race are arranged 

in the mount either directly one beside the other or via the interposition of an intermediate member the axial stiffness of which is 

greater than that of the mount (20) and than those of the first and second outer races. Application for example to asynchronous motors. 
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(57) Abstract : 

Disclosed is a hemisulfate salt of Compound (I): and crystalline forms of the hemisulfate salt. Also disclosed are methods of using the 

hemisulfate salt of Compound (I) as a CGRP receptor antagonist  and pharmaceutical compositions comprising the hemisulfate salt of 

Compound (I). The hemisulfate salt of Compound (I) is useful in treating preventing or ameliorating disorders including migraine and 

other headaches neurogenic vasodilation neurogenic inflammation thermal injury circulatory shock flushing associated with 

menopause airway inflammatory diseases such as asthma and chronic obstructive pulmonary disease (COPD). 
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(57) Abstract : 

Peer to peer direct mode connection is either time or frequency multiplexed with traffic towards an AP. One peer requests a first time 

or a first frequency for transmitting to a peer. Once the request is accorded and the direct traffic mode is carried out with  the peer in a 

second time or in a different frequency further traffic is carried out by the peers with the AP. 
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   1)V.M. BALASUBRAMANIAM 
 

(57) Abstract : 

A dosa making machine comprising a rotatable horizontally mounted drum with means  for rotating and heating the drum; a dosa-

batter tray mounted below the drum with a horizontally disposed roller partially immersed in the said batter, with means for rotating 

the roller in the batter ; and means for raising the tray with roller towards the drum to provide a gap between the rotating roller and 

rotating drum,the gap being of predetermined width to enable the rotating roller not only to coat the rotating drum with the batter from 

the.tray but also,simaltanously,to flatten the coaled batter on the drum whereby-said batter is roasted on the surface of the drum to 

provide a dosa; a priser blade providing an ■adjustable gap between it and the surface of the drum,said blade being fixed along the 

side of the drum to separate the roasted dosa coming down the surface of the rotating drum, thus allowing the roasted dosa to  fall into 

a receptacle, the tray with roller reverting to rest before being raised again towards the rotating drum to repeat the procedure  and 

produced the required number of dosos;and a control system provided for setting the time,temperature,speed of rotation and ot her 

values and parameters of operation of the said machine. 
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(57) Abstract : 

One embodiment of this POS device does not incorporate non volatile memory for recording log information  which is a record of 

processes and operations  and RAS information which is information pertaining to hardware life and instead records log information 

and RAS information at a recording device (11) that records the operating system application programs and the like. As a result it is 

possible to retain log information and RAS information without providing non volatile memory separately from the recording de vice 

(11) recording the operating system (OS) application programs and the like. 
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(57) Abstract : 

Blends of elastomer composites with unfilled or less highly filled elastomer reduces hysteresis without compromising reinforc ement. 

Hysteresis may also be reduced by adjusting the compounding method. 
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(57) Abstract : 

Systems methods and devices for compressing block acknowledgment (ACK) frames/packets are described herein. In some aspects  a 

method of communicating in a wireless network includes generating a compress ed block acknowledgment frame comprising a 

physical layer header the physical layer header including at least one of the following: a block acknowledgment identifier a starting 

sequence number of the compressed block acknowledgement frame and a bitmap. The method further includes transmitting the 

compressed block acknowledgment frame. 
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(57) Abstract : 

A seat back for a vehicle, the seat back comprising one or more features positioned between a top and a bottom of the seat ba ck, the 

features being provided at one or more points on the seat back that are covered by a seat belt in a stowed position, the one or more 

features being configured to expose an edge of a seat belt to allow the seat belt to be more easily gripped and deployed by a  user. One 

or more of the features may comprise a local depression in the seat back. One or more of the features may comprise a raised projection 

protruding above the surrounding area of the seat back. 
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(57) Abstract : 

Systems methods and devices for communicating data in a wireless communications network are described herein. One asp ect of the 

present disclosure includes a method of communicating in a wireless network. The method includes encrypting a message based  at 

least in part on an original source address  and a final destination address (805). The method further includes transmitting the encrypted 

message to a relay ((107a) (107b) (107c)) for delivery to the final destination address (806). 
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(57) Abstract : 

According to one aspect of the present disclosure, the lighting plate comprises an array of LED lights disposed on one of the  flat 

surfaces of the plate and an array of solar cells  disposed on the other surface of the flat plate, wherein control circuitry and battery are 

laid out between the two services of the plate. According to one embodiment of the present disclosure, the lighting plate comprises a 

layer of glass material on both sides of the plate to protect the array of LEDs and array of solar cells. According to another 

embodiment of the present disclosure, a layer of metal is disposed between the first surface and second surface and exposed b eyond 

the area covered by first surface and second surface for fixing the lighting plate suitably. According to another aspect of the present 

disclosure, a control circuitry is configured to turn on one or more LEDs in the array of LEDs automatically or manually.  
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(57) Abstract : 

A method apparatus and computer program for monitoring messages transmitted in a wireless network are disclosed. On the  basis of 

the monitoring it is determined that a transmission rate of messages is not sufficient upon detecting no message within a minimum 

transmission time interval and upon determining that the transmission rate of messages is not sufficient  an access point of the wireless 

network is caused to transmit a scanning message. 
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(57) Abstract : 

The present disclosure relates to a composition comprising of alpha lipoic acid, and 7,8,4-trihydroxyisoflavone that inhibits toxicity 

induced cell death. The present disclosure also provides for a method of inhibiting toxicity induced cell death, and formulat ions 

comprising said composition 

  

No. of Pages : 17 No. of Claims : 9 



41967 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.5838/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :30/07/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : UPDATING DATA OF A CONTROLLER OF A PRIMARY DEVICE OF A POWER SUBSTATION 
 

  

(51) International classification  :H04J3/16,H02J13/00,H02J3/24  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2012/051695  

:01/02/2012 

(87) International Publication No  :WO 2013/113380  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ABB TECHNOLOGY AG 

      Address of Applicant :Affolternstrasse 44 CH 8050 Z¼rich 

Switzerland 

(72)Name of Inventor : 
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   2)KNG Thomas  
 

(57) Abstract : 

When updating a controller (16) of a primary device (12) of a power substation (10) an actual time is received from a time server (40) 

via a cell phone communication network (32) with a mobile device (26) and the actual time is sent with the mobile device (26)  via a 

local wireless communication network (24) to the controller (16). 
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(57) Abstract : 

Embodiments of an invention for sharing memory in a secure processing environment are disclosed. In one embodiment, a processor 

includes an instruction unit and an execution unit. The instruction unit is to receive an instruction to match an offer to make a page in 

an enclave page cache shareable to a bid to make the page shareable. The execution unit is to execute the instruction. Execution of the 

instruction includes making the page shareable. 
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   9)KRAMER Dominic 
 

(57) Abstract : 

The invention relates to a ventilation insert (1 1 ) for arranging in or on textiles comprising at least one layer (2) which is covered at 

least partially by an absorption material (3) and has ventilation openings (4) which ventilation openings (4) can be at least partially 

closed under the influence of liquid as the result of a swelling of the absorption material (3) obtainable by a method comprising the 

following steps: a) treating a layer (2) having ventilation openings (4) with a mixture  containing a monomer or oligomer that can be 

polymerised and a cross linking agent as a preliminary stage for the absorption material (3) and containing a wetting agent and an 

initiator and b) polymerising the monomer or oligomer to form the absorption material (3) while forming a bonded connection 

between the absorption material (3) and the layer. With regard to the aim of designing and developing a ventilation insert in such a 

way that the ventilation insert has a relatively low thickness and a low weight per unit area and high flexibility permanently and 

independently of moisture after economical production can be designed with one layer closes ventilation openings in a self sealing 

manner and captively comprises the absorption material the ventilation insert is characterised in that the absorption material (3) is 

connected to the layer (2) in a bonded manner at least in some regions. 
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(57) Abstract : 

Regenerative medicine witness a paradigm shift from synthetic implants and tissue grafts to a tissue engineering approach that 

incorporates biodegradable, bioceramic composite scaffolds with biological cells. A combination of carbon nanomaterials and 

hydroxyapatite with polysaccharides hold a great potential in bone tissue engineering. In the present study, new tri-component 

composite scaffolds of graphene oxide (GO)-gellan-hydroxyapatite (HAP), GO-alginate-HAP and GO-amylopectin-HAP was 

prepared by freeze drying method in order to achieve the required porosity. FTIR and XRD results of the scaffolds confirmed the ionic 

interaction between the individual components and formation of composite. FE-SEM images showed the porous morphology of 

scaffolds. In vitro MTT assay of scaffolds on MG 63 cell line proves its osteoconductivity  and biocompatibility. Alkaline phosphatase 

(ALP) activity proves the increasing mineralization. Among the scaffolds prepared, GO-amylopectin-HAP exhibited higher 

biocompatibility, ALP activity and cell attachment due to higher pore size and porosity. The in vitro results suggest that the prepared 

tri-component scaffold can be used as promising biomaterials in tissue engineering. 
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   1)EL SAADANI Abd El Khalik Ebrahim El Sayed 
 

(57) Abstract : 

There are many and different glaucoma surgery to reduce intraocular pressure (IOP). Glaucoma Drainage Implants are used widely to 

control IOP in complicated or refractory Glaucoma. Glaucoma Drainage Implants surgery has been associated with many 

complications including tube migration tube or plate exposure ocular motility disturbance acute hypotony corneal damage choroidal 

detachment and infection. The invention discloses a T shaped tube implant into the AC and Schlemm s Canal after deep Sclerectomy 

to achieve autofixation and autoregulation. 
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   3)CASAZZA Matteo 
 

(57) Abstract : 

A wind turbine rotary electric machine (3) has an active part (7) having a plurality of axial active segments (8) arranged about an axis 

of rotation (A); and a tubular structure (9) which extends about the axis of rotation (A) supports the active segments (8) and is divided 

into a plurality of first sectors (10) connected to one another and designed to fit to a frame (2) of the wind turbine (1). 
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   2)DURANTAY Lionel 
 

(57) Abstract : 

This electric motor comprises a stator (12) and a rotor (14) able to turn at a rate of rotation of greater than 8000 revolutions per 

minute said rotor (14) comprises a magnetic body (18) carried by a rotation shaft (19) the magnetic body (18) delimiting an external 

lateral surface (20). The motor comprises a protective cladding (28) on the exterior lateral surface (20) of the magnetic body (18).  
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(57) Abstract : 

Ligninolytic enzymes of the basidiomycetes play a crucial role in the global carbon cycle. The wild isolate of white rot fungus NI-07  

identified as Schizophyllum commune ( MTCC, Chandigarh) was used for production of the  lignolytic enzyme laccase ,  in 

submerged batch agitation culture in cotton-plugged 500 ml Erlenmeyer flasks containing 250 ml of production medium. The purified 

immobilized laccase had an optimal pH of 5.0, retaining over 100% residual activity between pH 3.0 to 5.0,while native showed  only 

81% activity at pH 5.0.Further 28% residual activity was still obtained at pH 10.0 in case of immobilized laccase ,whereas the native 

showed only 7% activity.The immobilized enzyme showed high pH stability as even after fifteen minutes of incubation 90% residual 

activity was obtained at pH 3.0; 80% residual activity at pH 5.0(showing consistency with the pH range); 40% residual activity at pH 

7.0 and 12% residual activity at pH 10.0 repectively. Immobilized laccase elicited high stability within the temperature rang e of 25 to 

600C with the optimum at 350C .The immobilized enzyme was highly thermo stable as 82% and 76% residual activities 

were obtained even after one and a half hour and two hour incubation at 65oC. Even after two hours of incubation at 800C over 36 % 

residual activity was detected in case of immobilized laccase while only 2% residual activity was obtained in case of the native 

enzyme.. 
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(57) Abstract : 

Systems methods and devices for inter network service selection are described herein. Through the use of one or more of device 

identifiers and device classes information including a randomization metric can be transmitted to networked devices indicating which 

devices and/or device classes are permitted or denied to access a given network service. Equipment seeking access may alter t he 

selection based on this information. Equipment providing access may enforce access request based on this information. As an 

example selection between eHRPD and LTE may be load balanced based on device class or identifiers. 
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(57) Abstract : 

The present invention describes a process for the production of carbon black starting from a 360+ cut known as a slurry cut obtained 

from a FCC or RFCC unit, to which a vacuum residue type cut may be added, said process using a specific hydrotreatment unit. 

Figure 1 to be published. 
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(57) Abstract : 

The present invention provides a method and apparatus for data transmission in a communication network. In the present 

invention additional frequency spectrum resources in an assistant wireless network are introduced by constructing emulation data 

channels for use by a user equipment in a cellular network thereby expanding the resources in the cellular network and enhancing 

throughput of the cellular network. In addition the original control channels between the base station and the user equipment in the 

cellular network are maintained enabling the user equipment to have the quality of service QoS in the cellular network when using the 

assistant wireless network to transmit data and sparing the user equipment from handover operations in establishing or releasing the 

emulation data channels  thereby complicated network control and management mechanisms used for the handover are not needed and 

thus the user experience is further enhanced. Moreover it is relatively easy to be implemented and cost efficient. 
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(57) Abstract : 

A potato chip that has more oil near its outer surfaces than in its interior and a unique RVA profile is disclosed. The organ oleptic 

properties of the inventive potato chips compare favorably to known and commercially available p otato chips. 
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(57) Abstract : 

This specification describes an ion exchange membrane and a method of making it. The membrane may be used  for example in an 

electrodialysis module or electrochemical cell. The membrane comprises an ion exchang e polymer and inorganic particles preferably 

linked to the ion exchange polymer. To make a membrane inorganic particles are mixed into an ion exchange membrane pre cursor. A 

polymerization initiator or catalyst is then added and the resulting mixture is placed in a form and cured. The inorganic particles may 

comprise for example an oxidized form of graphite such as graphite oxide. The ion exchange polymer may comprise an ionic 

monomer containing a quaternary ammonium group for anion exchange or a sulfonate group for cation exchange along with a 

crosslinking co monomer containing polymerizable diacrylic functionalities. The membrane is self supporting and can be made 

without a supporting fabric. 
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   3)PIROUX Fabienne 

   4)KLEO Christophe 

   5)VERRAT DEBAILLEUL Ad̈ le 

   6)BAUERLE Pascal 
 

(57) Abstract : 

The present invention relates to an illuminating glass panel preferably an illuminating glass panel for a vehicle including a first sheet 

(1) having a first main surface (11) a second main surface (12) and a side surface (13) a second sheet (2) having a first main surface 

(21) a second main surface (22) and a side surface (23) a lamination insert (5) having an smaller area than that of each of the glass 

sheets thus defining a groove shaped space (8) between the edge of the second main surface (12) of the first sheet (1) and the edge of 

the first main surface (21) of the second sheet (2) at least one light emitting diode (LED) array (4) comprising a printed circuit board 

(PCB) (41) and a plurality of LEDs (42) and being positioned such that the emitting surfaces (31) of the LEDs are opposite th e side 

surface (13) of the first sheet (1) an encapsulating element (4) made of an opaque polymer encapsulating at least the side surface (23) 

of the second sheet (2) and the LED array (4) characterized in that the PCB (41) bears against the first main surface (21) of the second 

glass sheet (2) via a plurality of spacers (6) and in that the space (8) is filled with the opaque polymer of the encapsulating element (4). 

The invention also relates to a method for manufacturing such a glass panel. 
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(57) Abstract : 

A process for the hydrotreatment of a diesel type hydrocarbon feed containing nitrogen-containing compounds is described, 

comprising a first step in which the feed is brought into contact with a catalyst in its oxide forms, then a second step in which the feed 

is brought into contact with a dried catalyst comprising at least one organic compound containing oxygen and/or nitrogen.  
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(57) Abstract : 

The invention relates to a detector (6) for detecting radiation especially x ray radiation used in a computed tomography system. The 

detector comprises a direct conversion material(9) for converting radiation into electrons and holes  which are used for generating an 

electrical detection signal. The direct conversion material is illuminated with illumination light being broadband visible and/or 

broadband infrared light for reducing in particular eliminating a polarization of the direct conversion material which may occur when 

being traversed by the radiation to be detected and which may reduce the detection performance. By reducing the polarization of the 

direct conversion material the detection performance can be improved. 
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(57) Abstract : 

The subject matter described herein includes methods  systems and computer readable media for network metadata based policy 

control. According to one aspect a system for network metadata based policy control is provided. The system includes a network 

metadata directed policy server for obtaining network information for a plurality of subscribers  for deriving network metadata from 

the network information for applying a network metadata policy manipulation rule for changing a value of a network an operator 

assigned policy control parameter for the subscribers  and for generating an instruction for changing the value of the network operator 

assigned policy control parameter for the subscriber. The system further includes a policy control and charging rules function (PCRF) 

node for detecting the instruction and for instructing a policy and charging enforcement function (PCEF) node to change value  of the 

operator assigned policy control parameter for the subscribers. 
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(57) Abstract : 

A skin dressing comprising first and second electrodes  an electrical power supply not electrically connected to either or both of the 

first and second electrodes  and further comprising a physiologically or antimicrobially active precursor substance the dressing being 

operable when placed on a skin site to be treated to connect the electrical power supply to both the first and second electrodes  thereby 

to trigger the electrochemical oxidation or reduction of the precursor substance on one of the electrodes to produce a physiologically 

or antimicrobially active oxidised or reduced compound which is capable of diffusing towards the skin site for the treatment thereof. 
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(57) Abstract : 

A mechanical design using aluminium block machined to suit the shape of aircraft . surface and also keeping in mind the aerodynamic 

aspect. The design consists of. a machined aluminum base and aluminium sheet metal cover. The aluminium base is sufficiently 

reinforced with ribs machined as part of the base itself. The top cover and the base are assembled with the help of fasteners all around. 

  

No. of Pages : 9 No. of Claims : 2 



41986 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.5778/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :22/09/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : APPARATUS SYSTEM AND METHOD OF SETTING UP AN APPLICATION SERVICE 

PLATFORM (ASP) PEER TO PEER (P2P) GROUP 
 

  

(51) International classification  :H04L29/08  

(31) Priority Document No  :61/820996  

(32) Priority Date  :08/05/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/037258  

:08/05/2014 

(87) International Publication No  :WO 2014/182877  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTEL CORPORATION 

      Address of Applicant :2200 Mission College Boulevard Santa 

Clara California 95054 U.S.A. 

(72)Name of Inventor : 

   1)QI Emily H. 

   2)CORDEIRO Carlos  

   3)VENKATESAN Ganesh 

   4)SADEGHI Bahareh 
 

(57) Abstract : 

Some demonstrative embodiments include apparatuses  systems and/or methods of setting up an Application Service Platform (ASP) 

Peer to Peer (P2P) persistent group. For example an apparatus may include a first ASP to communicate with a second ASP to setup 

one or more ASP P2P groups over a wireless communication link the first ASP is to form each ASP P2P group only as an ASP P2P 

persistent group extendable over a plurality of distinct sessions  the first ASP is to store credentials of the ASP P2P persistent group for 

use during the sessions. 
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(57) Abstract : 

Systems methods and devices for multicast communications including access identifiers are described herein. In some aspects  a fixed 

mapping from a multicast device identifier (e.g. multicast MAC address  multicast IP address) to a multicast access identifier is 

provided. In some aspects  a device may transmit a request to join a multicast group identified by a multicast access identifier. In some 

aspects a device may receive an invitation to join a multicast group identified by a multicast access identifier.  
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(57) Abstract : 

SYSTEM FOR SUPPLYING HUMIDITY TO MEDICAL APPARATUS WITH REDUCED SCALE FORMATION ABSTRACT A 

system capable of supplying humidity to a medical apparatus is disclosed. The system includes a water vapor source for holding water 

and generating water vapor. A flow channel is connected to the water vapor source, wherein the flow channel is capable of allowing 

the water vapor received from the water vapor source to condense to form water droplets. A container is used for collecting t he water 

droplets and heating to generate water vapor to deliver heat to the medical apparatus. 
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(57) Abstract : 

Provided is a novel catalyst structure which can sustain gas diffusivity into a deep part of a catalyst layer even under cond itions with a 

high gas flow rate. Proposed is a catalyst structure provided with a porous apatite catalyst layer said porous apatite catalyst layer 

comprising an oxide that has an apatite type crystalline structure (hereinafter referred to as apatite) characterized in that in the 

logarithmic differentiation void volume distribution measured with a mercury intrusion porosimeter a peak top is present within a void 

volume size range of 100 1000 nm. 
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(57) Abstract : 

An arrangement (1 2 3) for melting and cleaning a substance (11) such as natural sugar. The arrangement (1 2 3) comprises a mesh 

belt (12) for transporting said substance (11) through a heating station (13 14) for heating said substance (11) so that a dissolved phase 

(15) of said substance (11) is separated from impurities in said substance (11) through the mesh of said mesh belt (12) subst antially 

simultaneously. 
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(57) Abstract : 

The present invention relates to a process for the preparation substantially pure propane-1- sulfonic acid-{3-[5-(4-chlorophenyl)-lH-

pyrrolo[2,3-b]pyridine-3-carbonyl]-2,4-difluoro- phenyl}-amide or Vemurafenib of Formula (I).  
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(57) Abstract : 

The present invention relates to phase contrast X ray imaging of an object. In order to provide phase contra st information in more than 

one direction an X ray imaging system is provided that comprises an X ray source (12) an X ray detector arrangement (16) and a 

grating arrangement (18) with a phase grating structure (46) and an analyser grating structure (48). The X ray detector arrangement 

comprises at least eight line detector units (40) parallel to each other in a first direction (42) the line detector units extending linearly 

in a direction (44) perpendicular to the first direction. The X ray source the X ray detector arrangement and the grating arrangement 

are adapted to perform an acquisition movement in relation to an object in a scanning direction parallel to the first direction. The phase 

grating structure has a number of linear phase gratings  each of which is arranged in fixed association with an assigned line of the at 

least eight line detector units; a first part as first phase gratings with slits in the first direction  and a second part as second phase 

gratings with slits in a second direction different to the first direction. The analyser grating structure has a number of linear analyser 

gratings each of which is arranged in fixed association with an assigned line of the at least eight line detector units; a first part as first 

analyser gratings with slits in the first direction and a second part as second analyser gratings with slits in the second direction. At 

least four adjacent lines of the line detector units are associated with the first phase gratings and the first analyser grat ings and at least 

four adjacent lines of the line detector units are associated with the second phase gratings and the second analyser gratings . The 

grating arrangement may comprise a source grating structure arranged between the X ray source and the phase grating structure to 

provide sufficient coherence to the X ray beam passing the source grating structure  so that after passing the phase grating structure the 

interference can be observed at the location of the analyser grating structure. 
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(57) Abstract : 

A method of switching taps by an on-load tap changer includes providing at least two fingers each comprising an impedance and a 

mechanical switch. When first and second mechanical switches of the first and second fingers are closed, they provide a conne ction 

between the first and second impedances of the first and second fingers and a power terminal of the on-load tap changer. The on-load 

tap changer is triggered to shift at least one of the fingers from a first tap to a second tap of the on -load tap changer when a tap change 

signal is received. A solid state switch connected between the first and second impedances is switched on to commutate a current from 

the first finger to the second finger during the tap change operation. Fig.1 
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(57) Abstract : 

Techniques are provided which may be implemented using various methods and/or apparatuses in a device comprising a receiver to 

scan a spectral band of a received signal comprising a desired signal contribution to determine whether signal data associate d with at 

least a sub band of the spectral band further comprises at least one undesired signal contribution. In response to determining that the 

signal data comprises at least one undesired signal contribution the mobile station may initiate at least one notch filter to affect the 

undesired signal contribution in subsequent signal data associated with the received signal. 
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(57) Abstract : 

Reversing resistance to a B Raf inhibitor for the treatment of a proliferative disease by obtaining a tumor sample from the p atient and 

testing it for genetic alterations in a panel of genes comprising BRAF CRAF CCND1 CDK4 HER2 IGF 

1R cMET FGFR1 FGFR2 FGFR3 EGFR MAP2K1 MAP2K2 NRAS KRAS HRAS PTEN PIK3CA and P16 and administering a drug 

combination therapy comprising the B Raf inhibitor and a second inhibitor which overcomes resistan ce to the B Raf inhibitor which 

second inhibitor is selected based on genetic alterations discovered in the tumor sample. 
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(57) Abstract : 

ANTENNA DEVICE AND ELECTRONIC DEVICE INCLUDING THE SAME ABSTRACT Provided are an antenna device (103) 

and an electronic device (100) including the same. The antenna device (103) includes a dielectric substrate (131) formed of a 

transparent material, a mesh grid (133) comprising conducting wires (133a) formed on at least one of the plurality of surface s of the 

dielectric substrate (131), a first portion (A1) of the mesh grid (133) having a radiation conductor (135) formed by a first plurality o f 

the conducting wires, and a second portion (A2) of the mesh grid (133) having a dummy pattern (137) formed by a second plurality of 

conducting wires, in which the dummy pattern (137) includes at least one discontinuous portions (133b) in which portions of t he 

second conducting wires are opened to electrically open the first portion (A1) forming the radiation conductor (135) from the  mesh 

grid (133) less the first portion (A1), and the first conducting wires are formed to have a line width (W) that is different from a line 

width (W) of the second conducting wires. FIG 1 
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(57) Abstract : 

A selective membrane for example an ultrafiltration nanofiltration or reverse osmosis membrane has a layer comprising flakes of 

graphene graphene oxide reduced graphene oxide or functionalized variations. The flakes may form a layer themselves  be embedded 

in the surface of a layer of another compound or be dispersed in a layer of another compound. In some cases  the flakes functions as a 

selective membrane. In other cases  the flakes modify the properties of a membrane for example by making the membrane more 

hydrophilic. In yet other cases  the flakes function as a bonding agent between layers of a membrane. 
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(57) Abstract : 

A VALVE ASSEMBLY• ABSTRACT The present disclosure provides a valve assembly. The valve assembly comprising a flap 

connectable onto an opening of a passage, wherein the flap is configured to move between a closed position and an open position. The 

flap comprises a first plate hinged on the opening; and a second plate hinged to the first plate, wherein the second plate is  configured 

to move independent of the first plate. FIGS. 3a and 3b 

  

 

No. of Pages : 29 No. of Claims : 9 



41999 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.5983/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :05/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : OBJECT IMAGE LABELING APPARATUS METHOD AND PROGRAM 
 

  

(51) International classification  :G06T7/00  

(31) Priority Document No  :61/593466  

(32) Priority Date  :01/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2013/050720  

:28/01/2013 

(87) International Publication No  :WO 2013/114262  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)VIK Torbj¸rn 

   2)BYSTROV Daniel 

   3)SCHULZ Heinrich 

   4)SCHADEWALDT Nicole 

   5)PETERS Jochen 
 

(57) Abstract : 

The invention relates to a labeling apparatus (1) for labeling structures of an object shown in an object image. A probabilit y map 

providing unit (3) provides a probability map the probability map indicating for different labels  which are indicative of different 

structures of the object and for different positions in the probability map the probability that the respective structure  which is indicated 

by the respective label is present at the respective position wherein the probability depends on the position in the probability map. The 

probability map is mapped to the object image by a mapping unit (4) wherein a label assigning unit (5) assigns to a provided 

contour which represents a structure in the object image a label based on the mapped probability map. This allows automatically 

labeling structures of the object which are indicated by provided contours in the object image with relatively low computational 

efforts. 
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(57) Abstract : 

A switch device operation mechanism comprises: a ratchet wheel (22) that rotates together with an input shaft (3); a stop lever (21) 

that enables contact between an energy storage cam (29) and a roller (28); a motor (7) that transmits power to a feed lever (20); a feed 

pawl (23); stop pawls (24a) (24b) that inhibit reverse rotation of said feed pawl (23); an input lever (10) that stretches/compresses an 

input spring (1); a catch mechanism (11) for energy storage for said input lever (10); an input cam (14); a stopper section (41) that 

inhibits rotation of the stop lever (21); a first sprocket (7b); second and third sprockets (7d) (7f) that are capable of rotating together 

with an intermediate shaft (7e); a fourth sprocket (7h) rotatably fastened to an energy storage camshaft (29a); a first chain  (7c) that 

engages with the first and second sprockets (7b) (7d); and a second chain (7g) that engages with the third and fourth sprockets 

(7f) (7h). 
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(57) Abstract : 

Increasing entreaty for both improved effective safety and reduced rotorcraft maintenance and operating cost has marked the way for 

the Health and Usage monitoring system (HUMS). The health of dynamic components is tersely summarized by a range of condition 

indicators which relates to specific faults, such as shaft misalignment, gear tooth cracking, bearing faults, rotor unbalance  etc. These 

indicators provide an unblemished depiction of the health of the dynamic components, along with diagnosis of any problems. This 

invention is about development of a universal regime where the health monitoring data is acquired automatically such that the  false 

warning alert to the ground crew to initiate maintenance action or miss hit in case of actual failure is minimized. 
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(57) Abstract : 

[Problem] To provide a method for producing a chemical substance with high yield using a mixed sugar composed of a hexos e and a 

pentose as a fermentation raw material. [Solution] Provided is a method for producing a chemical substance through continuous  

fermentation said method comprising filtrating a culture solution of a microorganism using a separation membrane  retaining an 

unfiltered portion of the culture solution in the culture solution or refluxing the unfiltered portion through the culture so lution adding a 

new fermentation raw material to the culture solution and collecting a product from the culture solution  wherein the fermentation raw 

material comprises a pentose and a hexose and the microorganism has a pathway through which a pentose can be metabolized with  a 

pentose reductase and a pentol dehydrogenase. 
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(57) Abstract : 

A spoiler in. a form of thin metallic sheet on a conventional attack helicopters tail boom with a single Main roto r, Tail rotor, vertical 

fin and horizontal stabilizer is used to improve the low speed handling characteristics of the helicopter. Single metallic sh eet attached 

on starboard side of the tail boom and on a retreating side of the main rotor, alters flow to reduce adverse aerodynamic forces 

produced on the tail boom during hover and left sideward flight. The reduction in adverse force relieves the tail rotor and improves 

helicopter payload capability. The metallic sheet improves wind envelope in left sideward  flight and reduces the control activity in 

right sideward flight. Only one single metallic sheet on the octagonal shaped tail boom proves to be the best combination for  getting 

benefit on both hover and left sideward flight and eventually improves low speed handling characteristics of the helicopter. 
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(57) Abstract : 

A lighting system comprising a track having a first and a second rail (5 7) mutually extending equidistantly. Said first and second rail 

comprise a first respectively a second electrically conductive strip  mutually electrically isolated. A lighting module (17) comprising a 

first and second electrical contact which lighting module in mounted position rests by gravitational force on the first and second rail. 

When mounted the first and second electrical contact are in electrical contact with a respective one of the first and second electrically 

conductive strip. The lighting module is dismountable from the track by a single displacement of the lighting module in a direction 

against the direction of the gravitational force. 
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(57) Abstract : 

A coding unit outputs a first bit string comprising N bits. A mapping unit generates a first complex signal (s1) and a second  complex 

signal (s2) using a bit string comprising (X+Y) bits of an input second bit string  said first number of bits (X) being used for generating 

the first complex signal (s1) and said second number of bits (Y) being used for generating the second complex signal (s2). A bit length 

adjustment unit which adjust the first bit string such that the length of the second bit string becomes a multiple of the value of X+Y 

and outputs the resulting bit string is included in the subsequent stage to the coding unit in order to adjust the number of bits required 

for mapping utilizing the code word length of a block code and a combination used in a new modulation method. 
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(57) Abstract : 

SYSTEM AND METHOD FOR SCANNING A DEVICE ON INDUSTRIAL AUTOMATION NETWORK  ABSTRACT In aspects, 

the present invention discloses a port scanner for identifying one or more open ports on a test equipment. The port scanner c omprises a 

packet sender for sending one or more probe packets to the test equipment, packet de-multiplexer for receiving one or more response 

packets from the test equipment, and packet bucket for collecting and sorting the received response packets. Each packet from the one 

or more packet includes a destination IP address corresponding to the IP address of test equipment, a destination port number 

corresponding to respective port on the test equipment to be scanned, and a source IP address selected by the packet sender f rom a 

range of predetermined IP addresses. 
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(57) Abstract : 

A power distribution system includes controller of a switching power converter to control the switching power converter and 

determine one or more switching power converter control parameters. In at least one embod iment the switching power converter 

utilizes a transformer to transfer energy from a primary side of the transformer to a secondary side of the transformer. In a t least one 

embodiment the switching power converter control parameters includes a secondary side conduction time delay that represents a time 

delay between when the primary side ceases conducting a primary side current and the secondary side begins to conduct a secon dary 

side current. In at least one embodiment determining and accounting for this secondary side conduction time delay increases the 

prediction accuracy of the secondary side current value and accurate delivery of energy to a load when the controller does no t directly 

sense the secondary side current provided to the load. 
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(57) Abstract : 

In this vehicular power transmission device comprising a crank type continuously variable transmission if the rotation speed of an 

engine (E) during deceleration fuel cut off is greater than or equal to a first rotation speed  which is the upper limit rotation speed at 

which a starter motor (S) can jump in and below a second rotation speed which is the lower limit rotation speed at which the engine 

(E) can self ignite the engine (E) is cranked and restarted by transmitting the drive force of an electric motor (24) of a speed change 

actuator (23) to an input shaft (12) via first and second engagement parts (43a 44a). Thus there is no need to restart the engine (E) with 

the starter motor (S) by waiting until the rotation speed of the engine (E) falls below the first rotation speed  and the time required to 

restart the engine (E) can be shortened. Moreover the electric motor (24) only needs to have an output that can raise the rotation speed 

of the engine (E) and thus the electric motor (24) can be reduced in size. 
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(57) Abstract : 

A crash box includes a body portion extending from a top edge to a bottom edge along a global z axis (A) and ha ving a pair of side 

walls disposed in spaced relationship to one another. At least one x shaped reinforcing web extends between the side walls along a 

plane (P) disposed transverse to the axis (A). An extension portion is integral with the body portion and  extends outwardly from one 

of the side walls and is disposed along the plane (P). A flange plate is also integral with the body portion and defines at least one 

flange plate attachment hole for securing the crash box to a frame of a vehicle. 
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(57) Abstract : 

In this vehicular power transmission device comprising a crank type continuously variable transmission  by engaging a second one way 

clutch (69) when the vehicle shifts to a deceleration traveling state an engine brake can be actuated by reversedly transmitting a drive 

force to an engine (E) via an auxiliary drive force transmitting means (54). At this time depending on the magnitude of the differential 

rotation of the second one way clutch (69) before engagement there are differences in time lag until the second one way clutch (69) is 

engaged; however the rotation of an input shaft (12) is braked or assisted by a drive force of an electric motor (24) of a speed change 

actuator (23) which changes the speed change ratio of the continuously variable transmission (T) in a manner such that the time until 

said differential rotation reaches zero matches a predetermined time that has been set in advance. Thus  the time lag until the engine 

brake is actuated can be made uniform and the sense of incongruity felt by the driver can be eliminated. 
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(57) Abstract : 

Described herein are architectures, platforms and methods for enhancing range and increasing data rates during near field 

communication (NFC) related functions or transactions. 
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(57) Abstract : 

The present invention relates to an optical arrangement (1) having an optical axis (X) and comprising a base member (70) a cup 

shaped reflector (10) having an inner surface (12) facing towards the optical axis  at least one solid state light source (40 42) arranged 

at the optical axis on the base member and a lens comprising a center lens portion (20) and an annular lens portion (30) and arranged 

in front of the at least one solid state light source in a light exit direction. The center lens portion has a dome shaped ou ter surface (22) 

and the annular lens portion has an outer surface (32) with a convex shape facing the inner surface of the reflector. The ref lector and 

the lens are formed together as one solid piece of material. 
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(57) Abstract : 

ABSTRACT TITLE: IMPROVED BIO-DEGRADABLE WASTE BASED BIO-METHANATION PLANT The invention comprises 

a biogas producing apparatus comprising gas holder drum, a digester and an inlet pipe wherein the inlet pipe is integrated with the gas 

holder drum. The apparatus further comprises one or more of the following features: (a) gas holder having built in structu ral design 

features as scum breakers, (b) gas holder drum having a central pipe (a guide pipe) (c) the inlet pipe integrated with the gas holder 

drum is attached to the central pipe, (d) an outlet pipe such that the pipe originates inside the digester tank near upper end, (e) a pipe 

that is provided at its bottom with an emergency slurry drain (11), (f) a water jacket around the digester, (g) an outlet wat er drain 

which connects to the water jacket, and (g) providing a substrate drain for emptying contents of the digester, . Ref. FIG. 1 
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(57) Abstract : 

[Problem]    To provide a cooling device for an internal combustion engine where a cooling air intake opening can be sufficiently 

closed by closing a gap formed In a peripheral portion of a blade when a movable louver closes the cooling air intake opening of a fan 

cover thus accelerating idling at cold starting. [Means for Resolution]    In a cooling device for an internal combustion engine which 

includes a movable louver (60) which opens or closes a cooling air intake opening  (53) of a fan cover (50) cover-side stepped 

portions  (56u, 56l, 57u, 57l) are formed along an opening peripheral portion of the cooling air intake opening (53) of the fan cover 

(50) , louver-side stepped portions   (6lid, 61od) are formed on a peripheral portion of a blade (61) of the movable louver (60) in a state 

where the louver-side stepped portions (6lid, 6lod) face the cover-side stepped portions  (56u, 56l, 57u, 57l) in an opposed manner, 

and the louver-side stepped portions (6lid, 61od) are brought into contact with and overlap with the cover-side stepped portions (56u, 

56l, 57u, 57l) when the when the cooling air intake opening (53) is closed due to the rotation of the blade (61). [Selected Drawing] 

Fig. 12 
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(57) Abstract : 

The invention relates to a method of loading a loading space (1) of a vessel with dredging materials. The method comprises a)  loading 

a slurry comprising of dredging materials and water into the loading space (1) and b) generating at least one pressure wave through the 

slurry inside the loading space (1) to enhance the formation of a settled bed (5) of the dredging materials.  
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(57) Abstract : 

When flying a high g left turn (Clockwise rotating Rotor as seen from top) it has been observed that the cyclic control travel limit to 

the right side may be too short to allow this turn to be stopped by simply moving the stick. If care is not exercised in the use of the 

collective, lateral cyclic and longitudinal cyclic, a large area of the rotor disc may be aerodynamically stalled and the rot or will not 

generate the required rotor aerodynamic moments to recover from the left turn. When cyclic saturation is reached the re is an abrupt 

loss of available lift to counter the left turn. This phenomenon is called control saturation. Keeping this in mind a control saturation 

warning system is developed to warn the pilot of an impending safety hazard in such rotor stall conditions during turns so that he can 

apply appropriate controls to recover. 
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(57) Abstract : 

SYSTEM AND METHOD FOR CONTROLLING A WIND TURBINE SYSTEM ABSTRACT A method for controlling a wind 

turbine system may generally include controlling a wind turbine to operate at a speed and torque setting within a permissible operating 

region defined between maximum and minimum operating curves, receiving a speed de-rate request and/or a torque de-rate request to 

de-rate the wind turbine based on a limiting constraint of the wind turbine system, determining an adjusted speed setting and/or an 

adjusted torque setting for the wind turbine based on the speed de-rate request and/or the torque de-rate request, determining whether 

an adjustment of the wind turbine operation to the adjusted speed setting and/or the adjusted torque setting would place the turbine 

outside the permissible operating region and, if the adjustment would place the operation outside the permissible operating region, 

adjusting the speed setting and/or the torque setting to a new speed and/or torque setting defined along the maximum or minimum 

operating curve. FIG. 5 
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(57) Abstract : 

The present invention concerns the field of tumor therapeutics and diagnostics. Specifically it relates to a peptide comprising at least 8 

amino acids in length which are present as contiguous amino acid sequence in the human Isocitratdehydrogenase Type 1 

(IDH1) wherein said peptide has at least one amino acid exchange from R to H at  a position corresponding to position 132 for use in 

preventing and/or treating cancer. Further contemplated is a medicament comprising the said peptide. Furthermore  the invention 

relates to a method for diagnosing cancer characterized by having a mutation  in the genome of at least some cancer cells which results 

in the expression of a mutant IDH1 having the R132H mutation comprising the steps of contacting a blood sample of a subject 

suspected to suffer from such a cancer with a peptide comprising at least  10 amino acids in length which are present as contiguous 

amino acid sequence in the IDH1 wherein said peptide has at least one amino acid exchange from R to H at a position correspon ding 

to position 132 for a time and under conditions which allow for specific binding of a component of the immune system to the 

peptide and determining whether or not binding of the said component of the immune system to the peptide occurred  wherein the 

cancer is diagnosed if the occurrence of binding has been determined. Prov ided by the invention is also a kit and a device for carrying 

out said method. 
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(57) Abstract : 

An electrostatic spraying device (100) provided with a guard electrode (4) different from a spray electrode (1) and a referen ce 

electrode (2) between an opening (11) and an opening (12) the magnitude of voltage between the spray electrode (1) or reference 

electrode (2) and a third electrode being controlled within a predetermined range that is less than the magnitude of the volt age between 

the spray electrode (1) and the reference electrode (2). 
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(57) Abstract : 

Nozzles and method of making the same are disclosed. The disclosed nozzles have a non coined three dimensional inlet face and  an 

outlet face opposite the inlet face. The nozzles may have one or more nozzle through holes extending from the inlet face to the outlet 

face. Fuel injectors containing the nozzle are also disclosed. Methods of making and using nozzles and fuel injectors are fur ther 

disclosed. 
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(57) Abstract : 

Embodiments enable discovery of services in a wireless communications medium. In example embodiments, a method comprises 

inserting, by an apparatus, an indication associated with a service available from the apparatus to an apparatus address field of a 

wireless advertisement packet; and transmitting, by the apparatus, the wireless advertisement packet including the inserted indication 

associated with the available service. The packet may be a Bluetooth Low Energy ADV_IND PDU packet or a Bluetooth Low Energy 

ADV_SCAN_IND PDU packet. The apparatus™s address field may be a non-resolvable private address  format in an AdvA field of 

either the Bluetooth Low Energy ADV_IND PDU packet or the Bluetooth Low Energy ADV_SCAN_IND PDU packet.  The 

apparatus may be functioning as either a subscriber or a publisher in a Neighbor Awareness Networking (NAN) network.  
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(57) Abstract : 

An organic thin film light emitting element having both high luminous efficiency and high durability can be provided using a light 

emitting element material that comprises a compound having a specified carbazole skeleton. 
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(57) Abstract : 

A ceramic matrix composite (CMC) component and a method of attaching a static seal to a ceramic matrix composite component are 

provided. The CMC component includes a first end and a second end. A CMC metal interface member is attached to the second end. 

The CMC metal interface member is operable to join to a static seal in a gas turbine. 

  

 

No. of Pages : 15 No. of Claims : 12 



42024 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6008/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : INTEGRATED MODULAR SYSTEM FOR MANAGING PLURALITY OF MEDICAL DEVICES 
 

  

(51) International classification  :A61B  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 RIVER ROAD, SCHENECTADY, 

NEW YORK 12345 U.S.A. 

(72)Name of Inventor : 

   1)COIMBATORE RENUKANANDHAN, SATISH KUMAR 

   2)PATIL, MAHENDRA MADHUKAR 

   3)N, VINAY 

   4)BHAT, SAMARTH 
 

(57) Abstract : 

An integrated modular system for managing plurality of medical devices in an interventional procedure room and usable in 

conjunction with a patient positioner having an articulating tabletop is disclosed. The integrated modular system comprises a wheeled 

base; an upwardly extended support structure mounted on the wheeled, base; two or more device integration modules removably 

mounted on the-upwardly extended support structure; one or more coupling devices arranged in a linearly .guided fashion with the 

upwardly extended support structure; wherein the one or more coupling devices couples the articulating tabletop of a patient positioner 

and the upwardly extended support structure. FIG. 1 
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(57) Abstract : 

A method for enabling a distributed computing system to tolerate system faults during the execution of a client process. The method 

includes instantiating an execution environment relating to the client process; executing instructions within the execut ion 

environment the instructions causing the execution environment to issue further instructions to the distributing computing system the 

further instructions relating to actions to be performed with respect to data stored on the distributed computing syst em. An object 

interface proxy receives the further instructions and monitors the received to determine if the execution environment is in a  desired 

save state condition; and if so save a current state of the execution environment in a data store. 
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(57) Abstract : 

The present invention relates to a light detector arranged to detect coded light emitted from at least one light source. The light detector 

(100) includes a photo detector (102) which is arranged to detect the coded light. The light detector further has an image sensor 

(104) and a screen (106) wherein a field of view of the photo detector is within the field of view of the image sensor. The light 

detector is arranged to display an image captured by the image sensor and comprising a light source  the coded light of which is 

detected by the photo detector on the screen. The present invention also relates to a method of detecting light emitted from at least one 

light source. 
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(57) Abstract : 

123456 There is described a method of extracting DNA and/or RNA from a cell or capsid  the method comprising contacting the cell 

or capsid with a composition comprising a quaternary ammonium compound including a silicon containing functional group. The 

quaternary ammonium compound may be of general formula (I) or a derivative salt thereof wherein L is a linking group; each of  R R 

R R R and Ris independently selected from H or an optionally substituted alkyl alkenyl aryl or alkoxy group; and n is 0 or 1. A PCR 

promoting agent may be provided. The method may be one of 1 detecting and/or diagnosing a disease or medical condition.  
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(57) Abstract : 

A pixel matrix is organized in rows of pixels (L). Each pixel is either in a first state or in a second state. The matrix contains  in the 

main pixels in the second state. Each row (L) of pixels is tested so as to determine whether or not it contains a pixel in a first  state. The 

result of this test for each row is written to a receiver (3). The rows (L) possessing at least one pixel in the first state are analyzed more 

finely so as to determine the position of this or of these pixels in the row (L). 
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(57) Abstract : 

This invention is about the development of a warning indicator to predict handling qualities deterioration boundary for a helicopter. 

The indicator can be used as a warning device in the helicopter to make the crew aware of limit of handling qualities limit. Generally 

it is not recommended to go beyond the Flying qualities boundary because it will be longer possible to hold steady flight at high 

altitude and high speed. Breach of this boundary also makes the helicopter sluggish; hence this warning becomes very crucial at high 

speed and high altitudes and improves the safety of crew and helicopter. The handling qualities deterioration indicator will be driven 

by an algorithm. The algorithm can also be used to trigger only an audio warning. 
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(57) Abstract : 

A system and method can support network management in a network environment. The network environment can include a plurality 

of configuration daemons (CDs) wherein each CD resides on a switch in the network environment. The CD operates to receive a 

configuration file that includes a list of known management key (M_Key) values. Furthermore the CD operates to store the 

configuration file and make the configuration file available to a local subnet manager(SM) on the switch  wherein the local SM is 

associated with a currently used M_Key value. Then the CD operates to update the local SM with a new M_Key after receiving an 

instruction from a master CD that is associated with a master SM in the network environment. 
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(57) Abstract : 

METHODS AND SYSTEMS TO SHUT DOWN A WIND TURBINE ABSTRACT A wind turbine system is presented. The wind 

turbine system includes a wind turbine comprising a plurality of blades and a tower, and a processing subsystem configured to shut 

down the wind turbine by non-linearly pitching out the plurality of blades in the wind turbine towards a feather position at a pitch rate 

determined based upon a tower-fore-aft velocity of a top-portion of the tower during oscillations of the tower. Fig.3 
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(57) Abstract : 

The present invention describes an MIMO Radio Frequency transceiver apparatus for a vehicle. An array of at least two elements 11 is 

used for the wireless transceiver structure. Log-periodic dipole antenna elements of at least 2 are used as the array antenna structure. 

This in turn is taken through the RF front end 12 which has the capability to handle the modulation/demodulation and the encoding or 

decoding process. The calculated weights 14 from the DSP 13 means and the received signal from the RF front -end 12 is further 

utilized to control the beams and angle of inclination for better receiving and transmitting of radio signals depending upon the required 

frequency band. Figure 1 
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(57) Abstract : 

Compounds having drug and bio affecting properties their pharmaceutical compositions and methods of use are set forth. In 

particular C 3 cycloalkenyl triterpenoids that possess unique antiviral activity are provided as HIV maturation inhibitors  as represented 

by compounds of Formulas I II III and IV: wherein X can be a C4 8 cycloalkyl C4 8 cycloalkenyl C4 9 spirocycloalkyl C4 9 

spirocycloalkenyl C4 8 oxacycloalkyl C4 8 dioxacycloalkyl C6 8 oxacycloalkenyl C6 8 dioxacycloalkenyl C6 9 oxaspirocycloalkyl or 

C6 9 oxaspirocycloalkenyl ring. These compounds are useful for the treatment of HIV and AIDS. 
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(57) Abstract : 

Described are stability enhancing formulations of drugs that are sensitive to moisture. The formulations comprise co granulat es 

containing a moisture sensitive drug and an excipient selected from fructose xylitol maltitol and mixtures thereof. Also described are 

methods of producing a pharmaceutical tablet. The method comprises forming a blend of a moisture  sensitive drug and a first 

excipient selected from fructose xylitol maltitol and mixtures thereof; spraying the blend with water to produce granules; drying and 

milling the granules; mixing a second excipient with the granules; and compressing into tablets.  
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(57) Abstract : 

Curable compositions comprising a benzoxazine component  a polyamine component and an dihydroxyaryl component are described. 

The compositions may be cured to produce compositions useful in coating  sealants adhesive and many other applications. 
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(57) Abstract : 

A switching device (10) comprising a contactor (14) and an actuator (12). The contactor (14) comprises at least a first contactor 

member (16) and a second contactor member (18). The actuator (12) is configured to actuate the contactor (14). At least one o f the 

contactor members (16 18) comprises a varying or variable thickness along its length such that the at least one of the contactor 

members (16 18) comprises a relatively thick portion (26) and a relatively thin portion (20). 
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(57) Abstract : 

A chromatographic medium which comprises a separating agent layer for separating a target substance and a permeable layer allowing 

the penetration of the target substance having been separated in the separating agent layer said permeable layer facing the separating 

agent layer and being layered thereon wherein: the permeable layer is not laminated in an area that is a part of the separating agent 

layer; the separating agent layer has an ability to separate the target substance and an optical responsiveness to ultraviolet rays; and the 

permeable layer is different in optical responsiveness from the target substance and the separating agent layer.  
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(57) Abstract : 

The presently claimed invention is directed to a novel process for the preparation of substituted tris(2 hydroxyphenyl)methan e 

derivatives and the use of tris(2 hydroxyphenyl)methane derivatives for tertiary mineral oil production.  
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(57) Abstract : 

An apparatus for treating a skin tissue area (1) is provided comprising: an energy source configured to heat the skin tissue area to a 

temperature in a range of about 55 65°C a cooler configured to cool the skin tissue area to a temperature below about 40°C. Further a 

skin tissue deformer configured to mechanically deform the skin tissue area into a deformed shape and to maintain the skin tissue area 

in the deformed shape and a controller configured to operate the apparatus to perform a method of treating a skin tissue area (1). The 

method comprises the steps of: mechanically deforming the skin tissue area into a deformed shape; heating the skin tissue are a to a 

temperature in a range between about 55°C and about 65°C; cooling the skin tissue area to a temperature below about 40°C while 

maintaining the skin tissue area in the deformed shape and the steps of reheating the skin tissue area to a temperature in a range 

between about 55°C and about 65°C while maintaining the skin tissue area in the deformed shape  and again cooling the skin tissue 

area to a temperature below about 40°C while maintaining the skin tissue area in the deformed shape. 
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(57) Abstract : 

The invention pertains to a multiple-spark-gap for lightning protection, consisting of intermediate terminal contact -plates and contact-

plates with connection-devices for spark-gaps provided with electrical conductor, where a housing/cladding (1) made of insulant or 

insulation-material is arranged, which has several chambers (2, 3, 4) insulated from one another, a terminal contact -plate (6) with a 

spark-gap (7) contacted with placed on it, where from the terminal contact-plates (6) connection-device (8) for each electrical 

conductor are respectively guided through wall of the housing towards the outer of the insulant -housing (1), where the open side of the 

housing is covered through a first contact-plate (9) made of electrically conductive material, which is  contacted with the spark-gaps 

(7) at its far- or opposite-side to the terminal contact-plates (6) and is connected to the insulant-housing (1) through connection-

devices, where the first contact-plate (9) has connection-device (13) for electrical conductor. Figure 12 
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(57) Abstract : 

An information processing system that acquires position information corresponding to a position of an information processing 

apparatus; acquires orientation information corresponding to an orientation of the information processing apparatus; obtains image 

data based on the position information and orientation information; and outputs the obtained image data. 
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(57) Abstract : 

The present invention relates to a system (1) and method for determining vital sign information of a subject (100). The subje ct (100) is 

illuminated with radiation and radiation reflected from the subject is received. A region of interest is located in a first phase. Said 

illumination is controlled to locally illuminate in a second phase the located region of interest with radiation allowing determination of 

vital sign information. Finally vital sign information of the subject is determined from the radiation reflected from said region of 

interest and detected in said second phase. 
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(57) Abstract : 

Systems methods and devices for reducing collisions in a wireless communications network are described herein. In some aspects  a 

receiver receives a paging message. The paging message includes an ordering and a multiplier. A processor determines a first wake up 

time based on the ordering and the multiplier. The wireless device wakes up at the determined wake up time. The wireless device 

receives data via the receiver. 
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(57) Abstract : 

The invention relates to a scan region determining apparatus (12) for determining a scan region of a subject to be scanned by a 

scanning system (10) like a computed tomography system. A spatial transformation defining a registration of an overview image  and a 

template image with respect to each other is determined wherein initially the overview image and the template image are registered by 

using an element position indicator being indicative of a position of an element of the subject with respect to the overview image. A 

template scan region is defined with respect to the template image wherein a final scan region is determined by projecting the template 

scan region onto the overview image by using the determined spatial transformation. The registration and thus the determination of the 

spatial transformation are very robus t which improves the quality of determining the final scan region. 
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(57) Abstract : 

Provided is a hydrocarbon synthase gene coding a protein that has a new function with a superior ability to synthesize hydroc arbons 

such as alkane. The hydrocarbon synthase gene codes a protein which includes an amino acid sequence hav ing the sequence motif 

represented by SEQ ID NO: 1 and which synthesizes from an aldehyde compound a hydrocarbon having one less carbon atom. 
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(57) Abstract : 

A free standing metallic article and method of making is disclosed in which the metallic article is electroformed on an electrically 

conductive mandrel. The metallic article has a plurality of electroformed elements that are configured to serve as an electrical conduit 

for a photovoltaic cell. A first electroformed element has at least one of: a) a non uniform width along a first length of th e first 

element b) a change in conduit direction along the first length of the first element c) an expansion segment along the first length of the 

first element d) a first width that is different from a second width of a second element in the plurality of electroformed elements  e) a 

first height that is different from a second height of the second element in the plurality of electroformed elements  and f) a top surface 

that is textured. 
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(57) Abstract : 

Techniques for optimizing guest operating system (OS) utilization cost in a processor based licensing model in a virtual data center are 

described. In one example embodiment, a virtual machine (VM) that has or is scheduled to have an instance of an operating system 

(OS) that requires a license is identified. Availability of a physical processor of a first host computing system that is lic ensed to 

execute the OS based on the computing resource requirements of the VM, the physical processor based license, and/or assigned 

affinity to physical processors in the first host computing system is determined. The VM is then migrated/placed to/on the ph ysical 

processor of the first host computing system or migrated/placed to/on a physical processor of a second host computing system based 

on the outcome of the determination. [FIG. 2] 
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(57) Abstract : 

The present invention relates to adaptive modulation and coding scheme selection and signaling in a communication system. In 

particular a modulation and coding scheme to be used for transmission of a data is selected from a set of predetermined modulation 

and coding schemes. The predetermination of the set is performed by selecting the set from a plurality of predefined sets. The sets 

have the same size so that a modulation and coding selection indicator signaled to select the modulation and coding scheme may be 

advantageously applied to any of the selected sets. Moreover a second set includes schemes with a modulation not covered by the 

schemes of a first set and which is of a higher order than any modulation in the first set. 
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(57) Abstract : 

The character display mechanism for a timepiece includes a first indicator member (FIG. 2A) disposed underneath a mask (FIG. 2C) 

and arranged to rotate in steps about an axis, the first indicator member bearing a series of intertwined figures distributed over a 

circular track, the mask including a display area (5) having a plurality of first openings (7A to 7G, 9B, 9C), the figures be ing intended 

to appear successively through the first openings during the rotation of the first indicato r member, and the first openings being 

disposed such that only one figure at a time appears in the display area. The first indicator member is pierced with second o penings 

(11a, 11b, 11c, 13a, 13b), said second openings being arranged to stop directly underneath one of said first openings during the step-

by-step rotation of the first indicator member. The display mechanism includes a second indicator member (FIG. 2B) at least part ially 

superposed on the first indicator member in the display area. The second  indicator member bears a pattern comprising segments. 

Figures 2A, 2B and 2C 
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(57) Abstract : 

A cleaning device (1) for cleaning a carpet (70) having face yarns (74) that extend over a distance of several millimeters from a 

generally planar backing (72) to define a carpet surface (76) comprising: an oscillator unit (30) including: an oscillator (32); an 

oscillation space (34) defined by or accommodating at least part of the oscillator and accessible through a jet opening (36) via which 

ambient fluid is alternatingly drawn into the oscillation space and expelled from the oscillation space during operation of the 

oscillator; a nozzle (10) including a carpet surface penetrator (14) that defines said jet opening; a support structure (12) configured to 

support the nozzle against the carpet such that in a supported condition of the nozzle against the carpet the penetrator penetrates the 

carpet surface and the jet opening is disposed at least partially below the carpet surface. 
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(57) Abstract : 

Attachment means (20) for mounting a bumper cross beam (10) onto a vehicle structure  the said attachment means having a first end 

(22) to be fixed to the said vehicle structure and a second end (23) designed to be attached to the said bumper cross beam the said 

attachment means being made from a hollow section profile (21) the periphery of which comprises opposite side walls (24 and 25) and 

substantially parallel opposite outer walls (26 and 27) wherein the said hollow section profile (21) comprises opposite peripheral 

chambers (29 and 30) each peripheral chamber (29 30) being at least delimited by one of the said opposite outer wall (26 27) and an 

inner wall (31 32) which is substantially parallel to the said outer wall and extends between the said opposite side walls  wherein the 

said inner walls are spaced apart from each other by a distance Hi characterised in that the said second end (23) comprises opposite 

double walled flanges (41 and 42) which are spaced apart from each other by a distance H strictly greater than Hi. 
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(57) Abstract : 

This invention relates to nanoparticle coating composition for preventing deposition of dust on substrates. The coating composition 

comprising 5 to 35% by weight of titanium nanoparticle and 65 to 99.5% by weight of water is disclosed. A method of preventing the 

deposition of dust on substrates is also provided. The invention is widely applicable in rice mill industries. 
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(57) Abstract : 

A task support apparatus capable of updating information managed by a task support system efficiently is provided. The task support 

apparatus (10a) includes: a storage unit that stores support data for supporting tasks, including common document information  and 

individual document information; an updating unit that updates the support da ta; and a processor that creates revision data for 

applying the updated support data to data stored in another apparatus. The updating unit stores common document revision 

information indicating updated portions of the common document information of the su pport data, individual document revision 

information indicating updated portions of the individual document information of the support data, and a revised file direct ory in 

which files of the individual document information after revision are stored on a s eparate data-by-data basis or on a directory-by-

directory basis. The processor extracts the revision data from the separate data or directories. 
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(57) Abstract : 

A method and system for self-interference cancelation in a wireless communication device. The wireless communication device can 

include a first interference detector, a second interference detector, an interference canceler, and a controller. The first interference 

detector can be configured to detect interference in a received signal. The interference canceler can be configured to perform one or 

more interference cancelation processes  on the received signal. The second interference detector can be configured to detect 

interference remaining in an interference canceled signal processed by the interference canceler. The controller can be configured to 

enable or disable the interference canceler based on the detection of the first and/or the second interference detectors. 
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(57) Abstract : 

Embodiments of the invention provide multi stage biodegradable drug delivery platforms and methods for the subcutaneous deliv ery 

of therapeutic agents (TA). Embodiments of the platform may be configured to subcutaneously deliver a first do se of a first TA which 

is absorbed into the body and/or blood stream (BBS) to produce a first therapeutic effect for a first selectable time period (STP) and 

subsequently after a second STP deliver a second dose of a second TA which is absorbed into the BBS to produce a second 

therapeutic effect for a third STP. An embodiment of the platform may comprise a body having a tissue penetrating end  a primary 

cavity having a first TA dose and a shell having a secondary cavity having a second TA dose. The first TA dose is released after the 

first STP and the second TA dose is released after the second STP by biodegradation of the shell.  
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(57) Abstract : 

Disclosed is a highly efficient cutting and grinding wheel designed to retain its shape  comprising a basic body (1) and a grinding ring 

(2) with water outlets (2 1) uniformly distributed on the grinding face of the grinding ring (2). Within the range of the length of the arc 

arbitrarily set on the grinding face the number of the water outlets (2 1) is greater than zero and the length of the arbitrarily set arc is 1 

3 times the contact length between the grinding ring (2) and a workpiece being machined (8) when grinding. The grinding face is a 

heteromorphic grinding face and the outside of the water outlets (2 1) is an entity machining area of the heteromorphic grinding face 

that is involved in grinding. The overall line length of the circumference of the entity machining area in different axial po sitions 

corresponds to the machining allowance of the workpiece being machined (8) at the same positions and the  correlation therebetween is 

directly proportional or nearly directly proportional. Water channels in communication with the water outlets (2 1) are made inside the 

basic body (1) cooling water being injected from a water inlet (3) of the basic body (1) and passing through the water channel for 

acting in the grinding contact region to create complete cooling of the face. During operation of the present invention  deformation of 

the grinding face is small the face can be quickly cooled and chip removal is fast. The present invention is applicable to fast and high 

speed machining and the machining quality of the surface of the workpiece is improved  sharpness of the grinding wheel is maintained 

and the service life is prolonged. 
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(57) Abstract : 

Provided are a sulfur slurry or sulfur paste conversion device and a conversion process. The sulfur slurry or sulfur paste conversion 

device comprises a shell and a base support which is welded at the lower part of the shell. A furnace gas outlet is arranged at the top of 

the shell. A feed inlet is arranged at the upper part of a feed inlet end of the shell. A feeder is installed at the feed inlet. A furnace slag 

outlet is arranged at the lower part of a slag outlet end of the shell. A water seal device is installed at the furnace slag outlet. The sulfur 

slurry or sulfur paste conversion process comprises  the following steps of: (1) firstly drying sulfur slurry or sulfur paste till the water 

content of the sulfur slurry or the sulfur paste is less than 8 percent; (2) feeding the dried sulfur slurry or the dried sulfur paste into the 

feed inlet of the conversion device through the feeder the sulfur slurry or the sulfur paste being distributed on a fixed fire grate 

segment and/or a movable fire grate segment; and (3) using open fire to ignite sawdust to gradually increase the internal temperature 

of the shell till the sulfur slurry or the sulfur paste is ignited. The treatment process belongs to the technical field of desulphurization 

by product treatment and is simple and feasible the production cost is low and the sulfur slurry or the sulfur paste can be fully utilized 

to the utmost extent. 
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(57) Abstract : 

Provided herein are compositions containing compounds  or pharmaceutically acceptable salts  that metabolize to monomethyl fumarate 

with certain pharmacokinetic parameters and methods for treating  prophylaxis or amelioration of neurodegenerative diseases including 

multiple sclerosis using such compositions in a subject wherein if the compositions contain dimethyl fumarate the total amount of 

dimethyl fumarate in the compositions ranges from about 43% w/w to about 95% w/w. 
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(57) Abstract : 

A system implements voice detection using a receiver a voice analyzer and a voice identifier. The receiver receives a transmission 

from a transmission channel associated with a channel identification. The transmission includes a voice input. The voice analyzer 

analyzes the voice input and generates a plurality of voice metrics according to a plurality of analysis parameters. The voice identifier 

compares the voice metrics to one or more stored sets of voice metrics. Each set of voice metrics corresponds to a voice iden tification 

associated with the channel identification. The voice identifier also identifies a match between the voice metrics from the voice 

analyzer and at least one of the stored sets of voice metrics. 
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(57) Abstract : 

This storage device comprises a frame (4), a storage compartment (6) having an access opening (8), a door (10) movably mounte d 

relatively to the frame (4) so as to selectively close or clear the opening (8), a locking device (20) comprising a lock (22) and a locking 

member (24) associated with each other, and at least one blocking device (34) comprising a protruding tab (36) and an orifice  (38), the 

frame (4) being able to pass from a non-deformed state, in which the tab (36) is freely inserted into the orifice (38) and freely leaves 

the orifice (38) upon closing and opening the door (10), to at least one deformed state, in which the tab (36) inserted into the orifice 

(38) is blocked in the orifice (38). 
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(57) Abstract : 

The present invention provides a method and system for constructing an ordered query tree from a regression trie, wherein the ordered 

query tree is a modified representation of the regression trie. The present invention also describes how the ordered query tree can be 

used in an ad server to evaluate the CTR or any user response probability metric, of all contending ads in an ad auction by performing 

exactly a single traversal of the ordered query tree. The present invention also describes in detail the process of querying the ordered 

query tree in the context of serving an ad request in an online advertising system. 
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(57) Abstract : 

Provided is a vehicle body bottom structure whereby collision load absorption performance during a narrow offset crash can be  

improved and retraction of the A pillar can be minimized. A vehicle body bottom structure comprising a dashboard lower (62) for 

partitioning a vehicle interior (R) and a power installation interior (MR) and also for partitioning the vehicle interior (R) and a wheel 

house (WH) an A pillar (7) erected at the vehicle widthwise end of the dashboard lower (62) and a gusset (30) spanning between the 

dashboard lower (62) and the A pillar (7); the gusset (30) being designed such that one end side is bonded to the dashboard lower (62) 

and grows farther from the dashboard lower (62) the nearer to the A pillar (7) the other end side is bonded to the A pillar (7) and a 

collapse space (S) having a substantially triangular shape in a plan view is formed in the portion enclosed by the dashboard lower 

(62) the A pillar (7) and the gusset (30). 
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(57) Abstract : 

7.    Abstract of the Invention The dirt and mud sticking on the automobile body can be easily removed without ca using harm to the 

paint only in the wetted and soaked condition. Also after brushing and disturbing the dirt in the wetted condition, it has to  be washed 

soon before starting the surface drying up. Otherwise stains of dirt will remain on the surface. The n ew device is developed keeping 

the above two inventions in mind. Brushing is more easy and effective rather than cleaning with hand holding cloth or sponge.  A 

brush of 20 to 25 cms long having soft and long brizzles of about 7 cms long are used which makes  the cleaning fast and effective 

even on undulated surfaces like wheel cup and grill. To one end of a pipe or handle of about 2.5 centimeters diameter and pre ferably 

made of plastic of about one meter long, the brush is fitted in a suitable angle making it  T-shaped. In the centre of the brush there is a 

hole through which a nozzle is fitted. The opening side of the nozle wets the surface while brushing. The other end of the no zzle is 

connected with a hose which passes through the above handle and ends in co nnecting with a valve which is physically fixed with the 

other end of the handle. From the other end of the valve another hose is connected to reach the out door domestic tap. A conn ecting 

clip is also developed to connect the hose to the tap temporarily. When the valve is fully opened, a forceful jet of water comes out 

through the nozzle. While brushing to and fro horizontaly, the valve need be partially opened to give a small stream of water  to wet 

the brushing surface. Cleaning from the top portion and then towards the lower surface is more effective as the flowing down water 

wets the lower areas also. Cleaning can be done without strain and back pain as stooping down is unwanted even while cleaning  the 

lower portion of the vehicle body. The users hands are not wetted and not in touch with the mud collected from the road and hence 

hygenic also. The device does not require power as manually operated. It gives a quick, effective, strain free and economic c leaning 

which can be com¬pleted within 15 minutes. No detergent is required. Water requirement also is less. It is very cost effective, light 

weight and has long life. 

  

No. of Pages : 9 No. of Claims : 10 



42064 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6035/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : COLOR ADJUSTMENT DEVICE IMAGE DISPLAY DEVICE AND COLOR ADJUSTMENT 

METHOD 
 

  

(51) International classification  :H04N1/46,A61B5/00,A61B6/03  

(31) Priority Document No  :2013045889  

(32) Priority Date  :07/03/2013 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/073090  

:29/08/2013 

(87) International Publication No  :WO 2014/136294  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EIZO CORPORATION 

      Address of Applicant :153 Shimokashiwano machi Hakusan 

shi Ishikawa 9248566 Japan 

(72)Name of Inventor : 

   1)ZHU Lei 

   2)HIGASHI Masafumi 
 

(57) Abstract : 

[Problem] To provide: a color adjustment device that adjusts the color of a color image in order to cause an object appearing  in the 

image to be more easily visually distinguished; an image display device; and a color adjustment method. [Solution] Parameters define 

a chroma range to be adjusted within the pre color adjustment chroma and a range of post color adjustment chroma change compared 

to the pre color adjstment chroma. The color adjustment device (1) calculates the chroma from an image signal calculates a post color 

adjustment chroma that is in accordance with the pre color adjustment chroma in a manner so as to increase or reduce the chro ma in 

the range stipulated by the parameters to a level stipulated by the parameters  and generates an image signal from the post color 

adjustment chroma. By means of stipulating the parameters in a manner so that the chroma difference for a specific plurality of colors 

becomes greater after the color adjustment the color difference of a plurality of objects appearing in the image becomes greater and it 

becomes easier to visually distinguish the plurality of objects appearing in the image after the color adjustment.  
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   5)KIM Yuchul 
 

(57) Abstract : 

Methods and apparatus for adaptively adjusting receiver operation for e.g. power optimization. In one embodiment operation during 

diversity operation is adaptively adjusted. Diversity techniques consume significantly more power than non diversity operatio n. 

However the performance gain from receiver diversity is not always predictable. Consequently  in one embodiment a device evaluates 

the overall performance gain contributed by diversity operation and  where the performance gain is insignificant or inadequate the 

device disables diversity operation. In one implementation the device can operate in a static single antenna mode a dynamic single 

antenna mode and a dynamic multiple antenna mode. 
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(57) Abstract : 

A method for detecting a shorted diode in a bridge rectifier (16) comprises: determining a phase -to phase voltage (Vab, Vbc, Vca) 

between two phase inputs (20) of the bridge rectifier (16), wherein a phase input (20) is provided between the two series connected 

diodes (26) of the respective phase; and indicating a shorted diode fault by determining whether the phase -to-phase voltage is zero for 

more than a commutation time (36) of the bridge rectifier (16). Fig.1 
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(57) Abstract : 

A user device receives packets from a base station. The user device may invoke decoding while the packet is still being received  based 

on the incomplete contents of a given packet. This partial packet decoding relies on the fact that the underlying information  in the 

packet is encoded with redundancy (code rate less than one). If link quality is poor the partial packet decoding is likely to be 

unsuccessful i.e. to fail in its attempt to recover the underlying information. To avoid waste of power the user device may be 

configured to apply one or more tests of link quality prior to invoking the partial packet decoding on a current packet.  

  

 

No. of Pages : 23 No. of Claims : 15 



42068 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6053/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SUBSTRATE LESS INTERPROSER TECHNOLOGY FOR A STACKED SILICON INTERCONNECT 

TECHNOLOGY (SSIT) PRODUCT 
 

  

(51) International 

classification  
:H01L23/498,H01L21/48,H05K3/46  

(31) Priority Document No  :13/791819  

(32) Priority Date  :08/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2014/021432  

:06/03/2014 

(87) International Publication 

No  
:WO 2014/138493  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)XILINX INC. 

      Address of Applicant :Attn: Legal Dept 2100 Logic Drive San 

Jose CA 95124 U.S.A. 

(72)Name of Inventor : 

   1)KWON Woon Seong 

   2)RAMALINGAM Suresh 

   3)KIM Namhoon 

   4)KIM Joong ho 
 

(57) Abstract : 

A substrate less interposer (201) for a stacked silicon interconnect technology (SSIT) product (200) includes: a plurality of 

metallization layers (109) at least a bottom most layer of the metallization layers comprising a plurality of metal segments 

(111) wherein each of the plurality of metal segments (111) is formed between a top surface and a bottom surface of the bottom most 

layer of the metallization layers (109) and the metal segments (111) are separated by dielectric material (113) in the bottom most 

layer; and a dielectric layer (203) formed on the bottom surface of the bottom most layer wherein the dielectric layer (203) includes 

one or more openings for providing contact to at least some of the plurality of metal segments (111) in the bottom most layer . 
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(57) Abstract : 

Described herein are architectures, platforms and methods for NFC-based operations in a stylus device. 
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(57) Abstract : 

The invention relates to a drive device (1) for a movable furniture part (2) comprising an ejecting element (3) for moving the movable 

furniture part (2) from a closed position (SS) to an open position (OS) an ejection force accumulator (4) that applies force to the 

ejecting element (3) and a locking device (5) for locking the ejecting element (3) by means of a locking element (6) in a locking 

section (V) wherein the locking device (5) can be unlocked by overpressing the movable furniture part (2) from the closed position 

(SS) to an overpressing position (S) in the closing direction (SR) wherein the movable furniture part (2) can be moved in the opening 

direction (OR) by means of the ejection force accumulator (4) and the ejecting element (3) wherein the locking device (5) has a pre 

locking section (VV) for the locking element (6) wherein the locking element (6) is moved from the pre locking section (VV) into the 

locking section (V) via a push through evasion section (D) by pushing the movable furniture part (2) through during closing into a 

push through position (DS) lying behind the closing position (SS) in the closing direction (SR). 
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(57) Abstract : 

This invention relates to megakalsilite platelets  methods of hydrothermally forming said platelets and the megakalsilite platelets 

obtainable via the disclosed hydrothermal method. More specifically the disclosure describes an improved hydrothermal synthesis of 

megakalsilite platelets which are suitable as platelet for interference pigments  and in barrier and flame retardant applications. 
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(57) Abstract : 

ABSTRACT CYLINDER SLEEVE A plurality of concave pores (3) are formed on an outer surface (1a) of a cylinder sleeve. Most 

Illustrative Drawing: Fig. 7 
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(57) Abstract : 

Systems and methods (300) are provided for a femto node to configure one or more of its RF parameters. This may be achieved  for 

example by determining capabilities of one or more neighboring femto or pico nodes bas ed in part on signals received from the one or 

more neighboring femto or pico nodes (302) comparing the determined capabilities of the one or more neighboring femto or pico 

nodes to one or more capabilities of the femto node (304) and adjusting one or more RF parameters of the femto node based on the 

comparison (306). 
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(57) Abstract : 

The invention relates to a device (1) for transporting planar elements along a given conveying path  which includes an endless transport 

member (10) that is movably guided over the entire length of the conveying path by a series of substantially adjacent guide members 

(20 30) at least one movable guide member (30) being movably mounted separately from the static guide members (20) that are 

fixedly mounted between a retracted position in which the movable guide member (30) is placed in direct alignment with the static 

guide members (20) and a deployed position in which the movable guide member (30) is spaced apart from the static guide members 

(20). Matching guide members (40) are movably mounted such as to move between a reserve position  in which said matching guide 

members are spaced apart from the static guide members (20) and from the movable guide member (30) when the latter is in the 

retracted position and a service position in which said matching guide members are continuously inserted between the static guide 

members (20) and the movable guide member (30) when the latter is in the deployed position. 
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(57) Abstract : 

A system for treating an anaerobic treatment solution the system including: a solid/liquid separator provided with a filtering medium 

immersed in an anaerobic treatment solution; a gas/liquid separator in which filtrate having permeated through the filter medium is 

present and gas is retained in a gas phase section in the upper section of the filtrate; a filtrate flow path in communicatio n with a 

filtrate extraction side of the filter medium and the gas phase section of the gas/liquid separator; and a first gas flow path that 

communicates with the gas phase section of the gas/liquid separator and is provided with a depressurizing means for depressur izing 

the gas phase section. 
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(57) Abstract : 

3A catalyst for oxidizing carbon monoxide (CO) volatile organic compounds (VOCs) and methyl bromide (CHBr) is provided. The 

catalyst comprises a first base metal catalyst supported on an oxygen donating support that is substantially free  of alumina and at least 

one second base metal catalyst. Also provided is a method for treating the waste stream from a purified terephthalic acid (PT A) 

process the method comprising contacting a waste stream containing carbon monoxide (CO) volatile organic compounds (VOCs) and 

methyl bromide with a catalyst comprising a first base metal catalyst supported on an oxygen donating support that is substan tially 

free of alumina and at least one second base metal catalyst. 
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(57) Abstract : 

A system for measuring an attitude between optical devices is disclosed. In an embodiment, th e system includes a plurality of optical 

devices and a hub. Further, the hub includes a plurality of attitude measurement and control subsystems (AMCSs) that are alig ned 

with a predetermined angle during factory calibration. Each AMCS is connected to one o f the optical devices and each AMCS 

measures an attitude between an AMCS and a corresponding optical device connected to the AMCS. Furthermore, the hub includes an 

attitude measurement unit to measure the attitude between the optical devices based on the measured attitude between each AMCS 

and a corresponding connected optical device and the predetermined angle between the AMCSs. [FIG. 1] 
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(57) Abstract : 

List Scrolling in Response to Moving Contact Over List Of Index Symbols Movement of a users point of contact with a touch-

sensitive display is determined. In response to the movement, a list of information items on the touch -sensitive display is scrolled. The 

list of information items may include a sequence of information item subsets corresponding to a sequence of index items. While 

scrolling through respective information subsets, an index symbol is displayed in conjunction with each respective informatio n item 

subset. Fig. 1 
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(57) Abstract : 

In some examples, techniques to send discovery commands to host computers to initiate execution of the discovery modules, gen erate 

a filtered list of backup object types from the list of backup object types based on backup policies, send backup modules based on the 

filtered list to the host computers to perform backup operations of backup objects associated with the filtered list, generat e a logical 

grouping of the host computers to perform backup operations on the backup objects based on the backup policies, and send backup 

commands to the logical grouping of host computers to initiate performance of the backup modules independently from each of t he 

host computers directed to a remote computer that is separate from each of the host computers. [FIG. 2] 
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(57) Abstract : 

A lid apparatus for a multi chambered container. The lid apparatus has a top lid that is hingedly attached to a bottom cap. The top lid 

includes one or more openings for fluid filling multiple passages that extend from the bottom cap. A lower bottom cap include s 

welding features for welding to the multi chambered container. 
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   2)LASSEN Soren Bogh 
 

(57) Abstract : 

In one embodiment a server receives a search query; the server determines search terms based on the receiv ed search query each 

search term including a prefix and a suffix; for each of the search term the server generates a first binary number based on the each 

search term s prefix and suffix and accesses and retrieves search results of the each search term from data stores by hashing the first 

binary number; the server also aggregates search results of the respective search terms. 
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   3)GANDHI Deepak 
 

(57) Abstract : 

An improved elastomeric pump for an infusion assembly. The pump includes a generally cylindrical mandrel body with first end  an 

opposed second end a length an outer diameter corresponding to a first radius (R mandrel ) a central bore extending through the 

length a first port extending from the outer diameter to the bore to provide a fluid passageway  a fill port and an exit port in fluid 

communication with the bore. The pump includes an inflatable elastomeric tube disposed concentrically about the mandrel the tube 

being sealingly secured on the mandrel near the respective ends of the tube and having an original inner diameter that corres ponds to a 

second radius (r) so that it approximately matches the outer diameter of the mandrel (R mandrel ) a length (L) less than the length of 

the mandrel a wall thickness (t) such that: (0.4225 x r) < t< (0.660 x r). 
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(57) Abstract : 

A system and method for enabling access of content in a home network is disclosed. The method includes receiving a content on  a 

source device. Further, the method includes setting content sharing preferences by the source device. The content sharing preferences  

indicate whether one or more devices are authorized to access the content. The method includes encrypting the content on the source 

device. Further, the method includes storing the encrypted content in a shared storage device. The method includes receiving a request 

from one or more devices for decryption of the encrypted content. Further, the method includes decrypting the content b y the source 

device based on the content sharing preferences. Furthermore, the method includes providing the decrypted content to the one or more 

devices, thereby enabling access of the content to the one or more devices. 
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(57) Abstract : 

The invention provides for medical instrument (200 400) comprising a magnetic resonance imaging system (202) and a high intens ity 

focused ultrasound system (222). A processor (246) controls the medical instrument. Instructions cause the processor to control(100) 

the magnetic resonance imaging system to acquire the magnetic resonance data using a pulse sequence (254). The pulse se quence 

comprises an acoustic radiation force imaging pulse sequence (500 600). The acoustic radiation force imaging pulse sequence 

comprises an excitation pulse (512) and a multi dimensional gradient pulse (514) applied during the radio frequency excitatio n pulse 

for selectively exciting a region of interest (239) encompassing a target zone and at least a portion of the beam axis. The instructions 

cause the processor to control (102) the high intensity focused ultrasound system to sonicate the target zone d uring the acoustic 

radiation force imaging pulse sequence and reconstruct (104) a radiation force image (258) using the magnetic resonance data.  
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(57) Abstract : 

Systems methods and devices for providing communication signals and electrical power to active equipment are disclosed. Hybrid 

cables are used to transmit the electrical power and communication signals. Voltage converters are used to limit the voltage of the 

electrical power transmitted through the hybrid cables and delivered to the active devices. 
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(57) Abstract : 

Embodiments of the claimed subject matter provide a method and apparatus for scheduling adaptive bit rate streams. Some 

embodiments of the method include accessing at user equipment a first bit rate selected from a plurality of bit rates used to encode a 

portion of an adaptive multimedia stream a size of the portion of the adaptive multimedia stream and a play out duration of the portion 

of the adaptive multimedia stream. Some embodiments of the method also include providing  from the user equipment indications of 

the first bit rate the size and the play out duration. 
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(57) Abstract : 

Virtual machines virtualization servers and other physical resources in a cloud computing environment may be dynamically 

configured based on the resource usage data for the virtual machines and resource capacity data for the physical resources in  the cloud 

system. Based on an analysis of the virtual machine resource usage data and the resource capacity data of the virtualization servers and 

other physical resources in the cloud computing environment  each virtual machine may be matched to one of a plurality of 

virtualization servers and the resources of the virtualization servers and other physical resources in the cloud may be reallocated and 

reconfigured to provide additional usage capacity to the virtual machines. 
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(57) Abstract : 

outAoutA switched mode power supply SMPS (200) comprising a controller (220) configured to control switching of the SMPS to 

regulate an output voltage (V) at an output (.250) of the SMPS (200) based on a feedback signal that is indicative of the output 

voltage and a voltage droop control circuit (230). The voltage droop control circuit (230) comprises a voltage droop control signal 

generator (231) having a first input and a second input connected so as to detect a voltage drop across a component (C) of the SMPS 

(200) that is indicative of a current flowing through the output (250) of the SMPS during operation. The voltage droop contro l signal 

generator (231) is an active device arranged to generate based on the detected voltage drop an output voltage droop control signal (V) 

for causing the controller (220) to adjust the regulation of the output voltage (V). The voltage droop control circuit (230) further 

comprises a reference voltage generator (232) arranged to bias at least one of the first and second inputs of the voltage dro op control 

signal generator (231). 
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(57) Abstract : 

A method for treating a surface layer (3) of a device (1) consisting of alumina and a corresponding device (1) are proposed. The 

method comprises providing the device (1) with the surface layer (3) to be treated being exposed and heating the surface laye r (3) of 

the device (1) in an oxygen depleted atmosphere comprising e.g. one of an inert gas  nitrogen hydrogen argon and a combination 

thereof to a temperature higher than 1000°C preferably higher than 1700°C for a duration of preferably more than 2 hours. Due to 

such treatment a superficial layer region (7) comprised in the surface layer (3) may obtain a significantly reduced electrical resistivity 

which is assumed to be the result of chemically reducing this superficial layer region (7). Such reduced superficial electric al resistivity 

may advantageously serve for example in components of electron beam devices such as x ray tube components for preventing any 

charge build up. 
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(57) Abstract : 

The invention relates to dispersants for inorganic particles  preferably for hydraulic binders  which comprises the following structural 

units: i) at least one triazine structural unit ii) at least one polyalkylene glycol structural unit iii) and at least two phosphoric ester 

structural units and also relates to a process for preparing the dispersants  to building material mixtures comprising one or more 

dispersants and one or more inorganic binders. The invention relates to the use of the dispersants as a water reducing agent  as a means 

for reducing the viscosity and for enhancing the early strengths of aqueous inorganic binders  and also to the use as a grinding aid in 

the production of cement. 
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(57) Abstract : 

3. Abstract: A hybrid bumper system comprising of a primary stage pneumatic spring loaded piston and a secondary stage hydraulic 

fluid loaded piston of varying cross sections built in a single cylinder acting as a unitary unit to absorb the energy from low and high 

speed impact collisions of any moving vehicle. The hybrid system used unitarily or in multiples, can be attached to the front, rear and 

sides or any part of a moving vehicle to provide all-round safety to the vehicle and its occupants by absorbing the impact from any 

direction. 
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(57) Abstract : 

The invention relates to an autostereoscopic display apparatus comprising a display panel for providing a display output comp osed of 

pixels in an array and lenticular means (LM) arranged at a display side of the display panel the lenticular means (LM) comprising: i) a 

lenticular sheet (35) comprising a profiled surface (PSF) at a lenticular side (LS) thereof; ii) an electro optic material (30) having a 

switchable refractive index and iii) a first orientation layer (27) abutting the electro optic material (30) wherein the lenticular means 

(LM) further comprises a first transparent carrier foil (25 45) being suitable for reel to reel processing wherein a first one of the 

lenticular sheet (35) and the first orientation layer (27) is provided on the first transparent carrier foil (25 45). The invention further 

relates to a method of manufacturing such apparatus. Contrary to the prior art solutions  the display apparatus of the invention is 

suitable for mass production in an economical feasible manner. 
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(57) Abstract : 

The invention relates to unformed concrete comprising in percentages by weight (d) 87% to 98% of particles comprising more than 90 

wt. % alumina (e) 1% to 7% silica fume particles  (f) 1% to 8% particles of a hydraulic cement the fraction of said particles having a 

size less than 40µm being distributed as follows  in percentage by weight in relation to the weight of the unformed concrete: fraction < 

0.5 µm : = 4%  fraction < 2 µm : = 5%  fraction < 10 µm : = 19%  fraction < 40 µm : 34% 52%  fraction between 2 µm and 40 µm: 

26.5% 34% the concentration of ZrO2 in percentage by weight on the basis of the unformed concrete being less than 2% and the 

concentration of organic fibres  in percentage by weight on the basis of the unformed concrete being less than or equal to 0.03%. 
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   2)BLUEMMEL Uwe 

   3)MUELLER Wolfgang 

   4)VAN DE BURGT Guido 
 

(57) Abstract : 

The invention relates to an electrical contact device in particular a crimp contact device (1) for an aluminium cable preferably a tab 

contact device (1) or socket contact device (1) for the automotive sector having a conductor crimp region (20) for an electrical 

connection of a conductor of a cable the conductor crimp region (20) having a fixing device (230 232 234) for fixing the 

conductor wherein at least in a blank of the contact device (1) the fixing device (230 232 234) extending in an oblique manner with 

respect to a longitudinal axis (L) of the contact device (1) and/or the fixing device (230; 232 234) being interrupted by a web (233) of 

the conductor crimp region (20) in the transverse direction (Q) of the contact device (1). The invention further relates to a  

preassembled electrical cable in particular an aluminium cable for the automotive sector the preassembled cable having an electrical 

crimp contact device (1) according to the invention. 
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   1)HIBBITT Ian 
 

(57) Abstract : 

In a silo for storing flammable materials a plurality of gas inlet ports are provided in the silo for the introduction of a gas in to the silo. 

A method of fire prevention within the storage silo comprising introducing a fire retardant gas into the storage silo via the gas inlet 

ports wherein only a portion of the gas inlet ports are in use at any one time. 
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(57) Abstract : 

Avionics systems are required to capture several types of analog inputs. The number of analog inputs and their types varies f rom 

platform to platform. Hence all avionics systems have custom designed analog data acquisition circuits specifically catering to the 

platform for which it is designed. Due to these custom designed circuits the system used in one platform can never be used fo r other 

platform. To make the system adaptable across the platform a new circuit has been designed. The concept of configurable design is 

implemented in the analog input circuit. This configurability is achieved through software. The circuit has an added feature of inbuilt 

health monitoring. This enhances the reliability of the circuit. 
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   1)NEERMAN Johan 
 

(57) Abstract : 

The invention relates to a tricycle (1) designed to move a user that is more ergonomic and easier to operate to carry a 

person comprising a front wheel (2) two rear wheels (3) a frame (4) joining the wheels (2 3) substantially comprising a stationary rear 

section (4a) relative to the support plane of the three wheels (2 3) and a front section (4b) being able to pivot laterally relative to the 

substantially stationary section (4a) about a tilting axis (19) substantially in the longitudinal direction of the tricycle (1) a footrest (5) 

located on the pivoting section (4b) and an ischiatic support (6) located on the essentially stationary section (4a). 
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(57) Abstract : 

The invention discloses a connector housing, a connector and a connector assembly. The connector housing includes a terminal 

channel and a circumferential wall which defines a pluggable opening end; and protruding columns are arranged on each of the two 

opposite outer lateral surfaces of the circumferential wall respectively, wherein each protruding column itself can be coaxia lly 

provided with a roller and hold the same, so that the roller can rotate around the prot ruding column. According to the technical 

solution of the invention, the sliding friction adopted in a traditional connector is changed into the rolling friction, so t hat a matching 

operation force of the connector is effectively reduced. (Fig. 2) 
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(57) Abstract : 

The present application relates to an adhesive film a method for manufacturing an adhesive film and to an organic electronic device. 

The adhesive film according to the embodiments of the present application comprises an adhesive agent layer having hardened side 

surfaces that come into contact with the exterior thereby controlling the fluidity of the adhesive agent when applied and thermo 

compressed between objects to be joined. The adhesive film can be used for assembling panels  for example to reduce the defect rate 

and provide superior processing qualities when assembling panels and the like. Also a moisture barrier agent included inside the 

adhesive agent layer in the adhesive film before the film is applied to the panel or similar provides protection from outside  

moisture thereby enabling easy storage and ensures a reliable product life when applied to a product. 
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(57) Abstract : 

[Object]    An exhaust system for a motorcycle in which a catalyzer casing of cylindrical shape retaining a catalyzer is accommodated 

in an exhaust muffler arranged in the rear of and under an engine main body is aimed at making it easy to ensure a bank angle  and 

ensuring a capacity of a catalyzer and the flow length of exhaust gas to thereby improve a purification performance. [Means for 

solving the object]     The exhaust muffler 35F is provided at opposite sides thereof in the vehicle width direction with a pair of lateral 

walls 47a, 47b, 48a which are inclined so as to come closer to each other as going downward, and is formed in the shape of an 

inverted trapezoid in an elevational view as seen from the rear side in a forward and rearward direction of a vehicle.  A bent section 

51a is formed in an intermediate portion, within the exhaust muffler 35F, of an exhaust gas conduit 51 passing through a front end 

wall 47e of the exhaust muffler 35F and changes the flow direction of exhaust gas from the forward and rearward direction of the 

vehicle to the vehicle width direction. A catalyzer casing 50 having one end connected to a downstream end portion of the exhaust gas 

conduit 51 is arranged in an inclined condition to be lowered as approaching one side in the vehicle width direction. [Select ed 

drawing] FIG. 4 
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(57) Abstract : 

An image sensor including a first semiconductor region of a first conductivity type that is arranged in a substrate a second 

semiconductor region of a second conductivity type that is arranged in the first semiconductor region to form a charge accumu lation 

region. The second semiconductor region includes a plurality of portions arranged in a direction along a surface of the substrate. A 

potential barrier is formed between the plurality of portions. The second semiconductor region is wholly depleted by expansio n of a 

depletion region from the first semiconductor region to the second semiconductor region. A finally depleted portion to be finally 

depleted of the second semiconductor region is depleted by the expansion of the depletion region from a portion of the first 

semiconductor region located in a lateral direction of the finally depleted portion. 
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(57) Abstract : 

Clay composite sheets  mats films or membranes without polymers. Methods of preparing clay composite sheets  mats films or 

membranes without using polymers in the method. Methods of using clay composite sheets  mats films or membranes prepared without 

using polymers. Antimicrobial dressing having organo modified clay product. Transdermal delivery of drugs using organo  modified 

clay product and methods. 
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(57) Abstract : 

A planetary gear carrier has a drum cover and drum hub that make up a drum of the carrier and a carrier plate spaced from the  drum 

cover defining a space in which the planetary gears reside The drum cover drum hub and carrier plate are joined by keys that are 

formed integrally with at least one of them that mate with surfaces of the other parts for precise assembly and re assembly  and 

windows are defined through sets of spline teeth of the dram cover and drum hub through which planetary gears may be inserted  for 

assembly to the carrier while the drum cover drum hub and carrier plate are assembled to one another. 
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(57) Abstract : 

A system and method for enabling communication between devices using splitter cables are disclosed. In one example embodiment , 

the system includes a first device and a second device. Further, the system includes a first splitter cable having a first interface 

connected to the first device, a second interface connected to the second device and a third interface. Furthermore, the firs t splitter 

cable includes an embedded communications interface unit to enable communication between the first device and the second device. 

[FIG. 2] 
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(57) Abstract : 

The invention relates to a valve for metering a flowing medium particularly a fluid and comprising a filter (14) that is arranged in the 

flow of said medium and has a filter ring (26) containing a plurality of filter pores  as well as a supporting body which supports said 

filter ring (26) on its outflow side. In order to improve the supporting body in terms of manufacture and to allow a high deg ree of 

support for the filter ring (26) which is mechanically capable of bearing only a small load the supporting body is designed in the form 

of a radially elastic supporting ring (28) which comprises a plurality of passage holes and lies  radially preloaded against the filter ring 

(26). 
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(57) Abstract : 

Embodiments of the present invention include devices  systems and methods for prevention of dropped calls. For example a method for 

wireless communication is described. A wireless communication device begins an acquisition. A scan of absolute radio frequenc y 

channel numbers for supported bands is performed using a wideband receiver. The absolute  radio frequency channel numbers that 

include a frequency correction channel are identified. A synchronization channel is decoded using data corresponding to the identified 

one or more frequency correction channels. Other aspects  embodiments and features are also claimed and described. 
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(57) Abstract : 

The present invention relates to a method for improving the organoleptic properties of sorbitol based sugar free chewing gums  such as 

the initial hardness of chew the perception of the sweet flavour and the aromatic intensity. 
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(57) Abstract : 

The purpose of the present invention is to make it possible to maintain the placement location of a heat release prevention lid by a 

simple configuration without the need for large investment and to reduce the amount of heat released from an open part of a hot metal 

ladle which is empty from the time that molten metal is discharged until immediately before reception of molten metal. A conv eyance 

device (1) for a hot metal ladle on which a hot metal ladle (5) is loaded moves back and forth between a reception position of 

receiving molten metal from a blast furnace and a molten metal discharge position of discharging molten metal. The conveyance  

device (1) for a hot metal ladle is provided with a heat release prevention lid retaining device (3) for retaining a  heat release 

prevention lid (8) that is mounted on an open part of the hot metal ladle (5) and trucks (4 6) on which the hot metal ladle (5) and the 

heat release prevention lid retaining device (3) are arranged. 
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(57) Abstract : 

The present invention relates to a gripping device for gripping a stack of sheets (1). The grippin g device has at least two gripping 

elements (21 41) which are intended for gripping a stack of sheets arranged between the gripping elements and can be moved towards 

one another in order to grip the stack of sheets. At least one of the gripping fingers (22) of one of the gripping elements can be tilted 

from its starting position in which it is oriented substantially parallel to the stack surface into a tilted position in which it is inclined in 

the direction of the stack surface. The gripping device can be used to remove any desired types of sheet stack reliably and 

straightforwardly from a container and to retain the same by clamping action counter to gravitational force. 
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(57) Abstract : 

A locking device (1) for locking a cap (100) on a container (101) with a flange (102) comprising a lid (2) housing a bushing (4) 

provided with lower inner notches  (42) supported under said flange (102) and outer notches (44) engaging with a groove (22) in the lid 

(2) to secure said bushing (4) to said lid (2) said lid (2) comprising a severable frangible zone (ZI) said bushing (4) being formed by a 

ring extended by lugs (41) intended to surround said cap (100) and provided with at least one deformable and severable bridge (45) 

provided opposite said lugs (41) and capable of being elastically deformed radially to allow the forced insertion of said fla nge (102) 

into said bushing (4) and of being broken to allow the removal of said bushing (4) relative to said flange (102) followed by the 

removal of said cap (100) from said container (101). 
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(57) Abstract : 

A handle assembly with trip indicator has an electrical enclosure having circuit breaking devices, rotary mechanism, Drive sh aft and a 

cover with a knob assembly covering the electrical enclosures and a knob assembly having a handle knob is placed on the outer side of 

the knob assembly and a drive shaft holder placed on the inner side of the knob assembly. A drive shaft is placed to connect the knob 

and Rotary mechanism mounted on the circuit breaker such that rotation of the knob actuates the breaking device through the drive 

shaft holder, drive shaft and Rotary mechanism. An indicator unit having a flag indicator constructed to slide within the unit is placed 

within the knob assembly. The drive shaft holder has extended flag actuator to actuate the indicator flag. The extended flag actuator 

has two radial circular profile parts for pushing the flag indicator and slots for pulling the flag indicators. Fig. 1 
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(57) Abstract : 

Techniques to manage connection capabilities information for a wireless commun ications system are described. In various 

embodiments for example an apparatus may comprise a processor circuit  a communications component for execution by the processor 

circuit to perform neighbor awareness networking (NAN) service discovery and to receiv e a NAN information element (IE) during the 

NAN service discovery the NAN IE comprising a connection capability bitmap field describing one or more connection capabilities of 

a remote device and a determination component for execution by the processor circuit to determine whether to initiate a connection 

with the remote device based on the connection capability bitmap field. Other embodiments are described and claimed.  
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(57) Abstract : 

The present invention relates to a method for encoding and decoding a quantized matrix and an apparatus using same  the method for 

encoding a quantized matrix according to the present invention comprising the steps of: determining a quantization matrix to be used 

for quantization and quantizing; determining the prediction method used for the quantization of the quantization matrix; and encoding 

quantization matrix information on the basis of the determined prediction method  wherein the prediction method can be either a 

prediction method between coefficients in the quantization matrix or a duplicate of the quantization matrix. 
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(57) Abstract : 

2The present invention relates to a method for the conversion of a gas mixture containing CO and H into olefins comprising  (1) 

provision of a gas mixture (G0) containing a CO and H2;  (2) provision of a catalyst (K1) for converting CO and H2 into dimethyl 

ether;  (3) bringing the gas mixture (G0) into contact with the catalyst (K1) to obtain a gas mixture (G1) containing dimethy l ether and 

CO2;  (4) provision of a catalyst (K2) for converting dimethyl ether into olefins;  (5) bringing the gas mixture (G1) into contact with 

the catalyst (K2) to obtain an olefin containing gas mixture (G2). 
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(57) Abstract : 

A stacked die assembly for an IC includes a first interposer (500A); a second interposer (500B); a first integrated circuit d ie 

(300 1110) a second integrated circuit die (303) and a plurality of components (713). The first integrated circuit die (300 1110) is 

interconnected to the first interposer (500A) and the second interposer (500B) and the second integrated circuit die (303) is 

interconnected to the second interposer (500B). The plurality of components (713) interconnect the first integrated circuit die 

(300 1110) to the first interposer (500A) and the second interposer (500B). Signals are routed between the first interposer and th e 

second interposer via the first integrated circuit die and the plurality of components. In some exemplary assemblies  the plurality of 

components that interconnect the first integrated circuit die to the first interposer and the second interposer are located o utside an 

interconnect restricted area (710) of the first interposer and the second interposer and signals are routed between the first interposer 

and the second interposer via the first integrated circuit die and the plurality of components  avoiding the interconnect restricted area of 

the first interposer and the second interposer. Methods of forming these assemblies are also described. 
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(57) Abstract : 

A method of managing a mobile network provides cellular telecommunications services to a subscriber in a plurality of countries. The 

method comprises providing a first set of said cellular telecommunications services from a central node covering  all of the plurality of 

countries and providing a second set of said cellular telecommunications services from a plurality of regional nodes  each regional 

node providing the second set of cellular communications services to a subset of the plurality of co untries. 
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(57) Abstract : 

A surface roughness measurement device that in one embodiment includes main and auxiliary emitting fibers  multiple collecting 

fibers an optical housing main and auxiliary reflective mirrors  and an external circuit. The optical housing includes the fibers and 

defines an aperture for optically contacting a surface of an object. The main reflective mirror is arranged in the optical ho using for 

reflecting light emitted from the main emitting fiber to a detecting point of the aperture and reflected light by the object to the 

collecting fibers. The auxiliary reflective mirror is arranged in the optical housing  for reflecting light emitted from the auxiliary 

emitting fiber to the detecting point. The external circuit is for generating a laser beam to the main and auxiliary emitting 

fibers collecting the reflected light from the collecting fibers  and calculating the surface roughness of the object based on the collected 

reflected light. 
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(57) Abstract : 

A stripping comb (200) for removing scrap material from stripping pins (108) of an anvil cylinder is described. The stripping comb 

(200) comprises a tip (204) having a tip angle of about eleven degrees. Further, the stripping comb (200) comprises one or mo re 

through holes (212) for receiving one or more fasteners for fastening the stripping comb (200) to a mounting bracket (202). The 

stripping comb (200) further comprises a slit (208) having an angular hole (210) at one end for separating scrap material fro m the 

stripping pins (108), wherein the slit (208) extends for a predetermined length from the tip (204) to a body (206) of the stripping comb 

(200). 
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(57) Abstract : 

Smoke filters that reduce the concentration of carbon monoxide and phenols in a smoke stream may include a porous mass sectio n 

comprising a plurality of active particles  a plurality of binder particles  and an active coating disposed on at least a portion of the active 

particles and the binder particles  wherein the active particles and the binder particles are bound together at a plurality of contact 

points; and a filter section. In some instances  a filter may include a porous mass section comprising a plurality of active particles and a 

plurality of binder particles  wherein the active particles and the binder particles are bound together at a plurality of contact points 

without an adhesive; and a filter section comprising an active dopant. 
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(57) Abstract : 

The disclosure generally relates to a method and apparatus for reducing or substantially eliminating the electric field above  a wireless 

charging station. In one embodiment, a wireless charging station is formed from a length of conductive wire forming a multi-turn 

spiral coil having a plurality of turns around one or more axis. A plurality of discrete capacitors are selected and positioned at each of 

the respective plurality of turns. The plurality of discrete capacitors may be connected in series. The capacitance value of each of the 

plurality of capacitors may be selected to substantially reduce the electric filed above the surface of the charging station.  
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(57) Abstract : 

A catalyst material for the oxidation of NO comprising a catalyst carrier including a ceria alumina support having platinum a nd 

optionally palladium dispersed on the support is described. When palladium is present  the ratio of platinum to palladium by weight is 

at least 1 : 1. The amount of ceria in the support is in the range of 1% to 12% by weight. The catalyst material is useful fo r methods 

and systems of abating pollutants from automotive exhaust gas from lean burn engines. 
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(57) Abstract : 

Over the years, high strength aluminium alloys belonging to 7xxx series have been widely used as aircraft structural material because 

of their high strength to weight ratio and excellent mechanical properties. But these alloys in the T6 temper condition are s usceptible 

to stress corrosion cracking (SCC). This could be overcome by using the alloy in overaged condition (T74) which reduces its strength 

by about 10-15% compared to T6 condition. These shortcomings of combined strength and corrosion resistance could be overcome by 

multi-stage heat treatment known as retrogression and re-ageing. In the present invention, the properties of retrogressed and re-aged 

7010 Al-alloy forgings are studied for two different section thicknesses. The two different section thicknesses samples of forged 7010 

Al-Alloy are initially subjected to T6 temper condition. This is followed by subjecting the T6 treated samples to retrogression at 

200°C for . different durations in a salt bath furnace. These are subsequently re-aged in accordance with T6 temper condition. The 

sample thus retrogressed and re-aged is evaluated for different properties like hardness, electrical conductivity and tensile tests. The 

result obtained through RRA treatment has given rise to a good combination of mechanical properties and stress corrosion crac king 

resistance. The process thus developed can be implemented during fabrication of upper wing structural components of the aircraft. 
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(57) Abstract : 

An assembly arrangement (1) comprises two profiles (2 3) which are arranged end side to end side at a butt joint (30) and are 

connected to one another via a profile connection (4) wherein the profiles (2 3) are arranged so as to be at least partially flush and have 

a receptacle (6) for inserting a section (14) of the profile connector (4) wherein the profile connector (4) can be fixed in a clamping 

manner on the receptacle (6) by being swivelled in. Simple ass embly of the profile connector (4) is possible as a result even in the case 

of assembled profiles (2 3). 

  

 

No. of Pages : 19 No. of Claims : 14 



42124 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6099/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :07/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CATALYST COMPOSITIONS COMPRISING METAL OXID SUPPORT PARTICLES WITH 
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(57) Abstract : 

Described are catalyst compositions  catalytic articles exhaust gas treatment systems and methods that utilize the catalytic articles. The 

catalyst composition comprises a washcoat including a zeolite refractory metal oxide support particles  and a platinum group metal 

supported on the refractory metal oxide support particles. Greater than 90% of the refractory metal oxide p articles supporting PGM 

have a particle size greater than 1 µ and a d5o less than 40 microns. 
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(57) Abstract : 

An electronic device performs a scan of each wireless channel in a sequence of wireless channels to detect advertising frames  

transmitted from other electronic devices. When performing the scan the electronic device waits for a next transmit time. After the 

next transmit time the electronic device configures the electronic device to monitor a next wireless channel from the sequence of 

wireless channels. The electronic device then monitors the next wireless channel for the advertising frames for a scanning time 

interval wherein a duration of the scanning time interval is set in accordance with one or more transmit times used for transmitting 

advertising frames on the wireless channels in the sequence of wireless channels. When wireless channels from the sequence of 

wireless channels remain to be scanned the electronic device returns to wait for a next transmit time. 
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(57) Abstract : 

An apparatus with package integrity monitoring capability  includes: a package (100) having a die (102) connected to an interposer 

(104) through a plurality of bumps (106 108) wherein at least some of the bumps comprise dummy bumps (106); a package integrity 

monitor (202) having a transmitter (204) to transmit a test signal and a receiver (206) to receive the test signal; and a first scan chain 

(208) comprising a plurality of alternating interconnects (210 212) in the die (102) and in the interposer (104) connecting some of the 

dummy bumps (106) in series  wherein the first scan chain (208) has a first end coupled to the transmitter (204) of the package 

integrity monitor (202) and a second end coupled to the receiver (206) of the package integrity monitor (202).  
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(57) Abstract : 

The present invention relates to a tamper evident closure (1) for a container (2) having a mouth (3). The c losure (1) comprises a cap 

(10) for closing the mouth (3) of the container (2) a capsule (30) associated outside with the cap (10) and having fixing means (31) for 

fixing the capsule to the container tamper evident means for providing evidence of first opening of the closure (1). The tamper evident 

means comprise a first tear off seal (36) configured to remove at least one portion of the capsule (30) once it has been torn off and a 

second tear off seal (40) for attaching the cap (10) to the container (2) and allowing removal of the cap (10) from the mouth (3) of the 

container (2) once it has been torn off. 
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(57) Abstract : 

The present invention relates to alkaline earth metal complexed metal bisamides of the formula (I) to a process for preparation thereof 

and to the use thereof for metallation of aromatics heteroaromatics alkenes alkynes and other organic compounds having activated C 

H bonds. 
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(57) Abstract : 

Embodiments of the invention include lubricious medical device coatings. In an embodiment the invention includes a coating fo r a 

medical device including a first layer comprising polyvinylpyrrolidone derivatized with a photoreactive group; and a first cross linking 

agent comprising at least two photoreactive groups; a second layer disposed on the first layer comprising polyvinylpyrrolidon e 

derivatized with a photoreactive group; a second cross linking agent comprising at least two photoreactive groups; and a polymer 

comprising polyacrylamide the polymer derivatized with at least one photoreactive group. Other embodiments are included herein.  
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(57) Abstract : 

ABSTRACT INNER CYLINDRICAL BODY OF DRAFTING ROLLER, ROLLER MEMBER OF DRAFTING ROLLER, 

DRAFTING ROLLER, DRAFTING DEVICE, AND AIR-JET SPINNING MACHINE A front top roller (20) includes a roller 

member (26) that is rotatably supported via a bearing member (28). The roller member (26) includes an outer cylindrical body (38) 

made of rubber and an inner cylindrical body (40) arranged inside the outer cylindrical body (38). A coating (53) is applied on an 

inner peripheral surface of the inner cylindrical body (40). Most Illustrative Drawing: FIG. 5 
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(57) Abstract : 

Methods and apparatus for serving multiple subscribers through a software enabled access point (softAP) are described. One example 

method generally includes establishing at least one wireless wide area network (WWAN) connection for one or mo re wireless local 

area network (WLAN) clients  wherein each WLAN client belongs to one of a plurality of subscriber groups  and monitoring use of 

each WWAN connection for each subscriber group of the plurality of subscriber groups. 
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(57) Abstract : 

Particular embodiments of a wireless communication system comprise a wireless device and a base station having at least  one network 

connection and an RF transceiver. The base station may be configured to generate an RF signal and communicate with the wirele ss 

device using backscatter communication. The wireless device may be configured to generate operating power for the wireless device 

from the RF signal and to receive data transmitted using the RF signal and communicate data to the base station using backsca tter 

communication. 
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(57) Abstract : 

[0059] Abstract [0060] This invention discloses a composition of sublingual tablets comprising purified extract of either aeroallergen 

or pollens or insects or fungus or house dust mite or food allergen. In addition, different excipients like diluent, disinteg rant, lubricant, 

sweetening agent, flavoring agent, glidant and binder are used in a specific proportions to improve the efficacy and physical properties 

of the tablet. The invention also discloses a method of tablet preparation, which includes preparing slurry of granulating ag ents and 

mixing slurry with intragranular agents, to form coherent mass, which is  passed through mesh and dried. The dried granules are mixed 

with extra granulating agents and allergen in added to the granules and further allowed for drying. Finally, the dried granules are 

subjected to lubrication and compression. The tablets exhibited  high absorption rate and use of lyophilized bioactive ingredients 

makes the formulation highly stable. 

  

No. of Pages : 20 No. of Claims : 10 



42134 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6104/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : NUCLEATING AGENTS FOR BIOPOLYMERS 
 

  

(51) International classification  :C08K5/00,C08K5/20,C08L67/04  

(31) Priority Document No  :12155715.1  

(32) Priority Date  :16/02/2012 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/052647  

:11/02/2013 

(87) International Publication 

No  
:WO 2013/120793  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MAASTRICHT UNIVERS ITY 

      Address of Applicant :Minderbroedersberg 4 NL 6211 LK 

Maastricht Netherlands 

(72)Name of Inventor : 

   1)RASTOGI Sanjay 

   2)DESHMUKH Yogesh 

   3)MA Piming 

   4)WILSENS Carolus  
 

(57) Abstract : 

Use of a compound or a combination of compounds for crystallization of polyhydroxy alkanoate (PHA) poly lactic acid (PLA) or 

combinations thereof characterized in that each of said compounds comprises a core motif with two oxalamide motifs  flanked by two 

arms wherein said core motif has the formula: R NH C(O) C(O) NH (CH) NH C(O) C(O) NH R  wherein n is between 1 and 10 and 

the arms R and R are each independently of one another chosen from: (i) H; (ii) an alkyl group with a total number of carbon atoms 

between 1 and 20; (iii) an aromatic ring; or (iv) an ester group as e.g.  X Ester Y or  X Ester X Ester Y wherein X is a saturated 

aliphatic hydrocarbon group comprising 1 to 20 carbon atoms Y is chosen from H an alkyl group with a total number of carbon atoms 

between 1 and 20 or an aromatic ring and Ester is  C(O) O or O C(O) . 

  

No. of Pages : 29 No. of Claims : 12 



42135 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6022/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR SELECTING A TRANSMISSION MODE MOBILE STATION NETWORK NODE 

AND COMMUNICATION NETWORK THEREOF 
 

  

(51) International classification  :H04W48/04,H04W52/28  

(31) Priority Document No  :12305041.1  

(32) Priority Date  :12/01/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2012/071801  

:05/11/2012 

(87) International Publication No  :WO 2013/104445  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALCATEL LUCENT 

      Address of Applicant :3 avenue Octave Grard F 75007 Paris 

France 

(72)Name of Inventor : 

   1)WILD Thorsten 

   2)WEBER Andreas  

   3)DOETSCH Uwe 
 

(57) Abstract : 

The invention relates to a method (MET1) for selecting a transmission mode at a mobile station  (MS) for a transmission of radio 

frequency signals (RFS) from the mobile station (MS) using a radio access technology. The method (MET1) contains the steps of  

selecting (M1/5) at the mobile station (MS) one of two or more transmission modes of the radio access technology for the 

transmission and transmitting (M1/17) from the mobile station (MS) the radio frequency signals (RFS) with the selected one of the 

two or more transmission modes. The invention further relates to a mobile station (MS) to a network node (NN) and to a 

communication network (RCS). 

  

 

No. of Pages : 36 No. of Claims : 15 



42136 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6022/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :05/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : RETRACTABLE NEEDLE ADAPTERS AND SAFETY SYRINGES 
 

  

(51) International classification  :A61M5/32,A61M5/34  

(31) Priority Document No  :61/777362  

(32) Priority Date  :12/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/024781  

:12/03/2014 

(87) International Publication No  :WO 2014/165205  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNITRACT SYRINGE PTY LTD 

      Address of Applicant :Suite 3 Level 11 1 Chifley Square 

Sydney New South Wales 2000 Australia 

(72)Name of Inventor : 

   1)BOKELMAN Kevin L. 
 

(57) Abstract : 

Barrel adapters 100 200 for safety syringes 10 include a barrel 20 and a plunger assembly 8 adapted to move within the barrel 20 a 

barrel tip 130 230 adapted to be sealingly engaged with a distal end of the barrel 20 and a needle retraction mechanism 111 211 having 

a needle subassembly 120 220 and an actuator subassembly 110 210. The needle subassembly 120 220 includes a needle 101 201 and 

a needle over mold 122 222 (NOM) through which the needle 101 201 extends. The needle subassembly 120 220 is disposed at least 

partially within the barrel tip 130 230 and adapted to move from an injection position in which the needle 101 201 extends from a 

distal end of the barrel tip 130 230 to a retracted position in which the needle 101 201 is disposed within at least one of the barrel tip 

130 230 or the barrel 20. The actuator subassembly 110 210 includes a needle seal 116 216 a push bar and an actuator 114 surface. 

The needle retraction mechanism 111 211 includes a biasing member 140 240 and an actuable locking arrangement. A syringe 10 

includes such barrel adapters 100 200. 
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(71)Name of Applicant :  

   1)ACCENTURE GLOBAL SERVICES LIMITED 

      Address of Applicant :3 Grand Canal Plaza Grand Canal Street 

Upper Dublin 4 Ireland 

(72)Name of Inventor : 

   1)DORN John Z. 

   2)MALCOLM Wade P. 
 

(57) Abstract : 

A system and method for distributed intelligence of power tracking and power allocation may include: receiving data by at lea st one 

computer from a plurality of identified charging stations and vehicles of customers at distributed locations throughout a power grid; 

analyzing with at least one processor of the at least one computer the data with respect to available power for those locations and 

customer historical usage and profiles; and sending commands  with the at least one processor to reallocate power to assets of the 

power grid to handle fluctuations or forecasted fluctuations in power demand based on the analysis. Customer preferences may also be 

considered in predicting power demand issues and need for demand response. Economic rules may be execut ed to incentivize the 

customers to comply with demand response requirements where demand is greater than power supply.  
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(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for protection for ear buds from contamination before use, and 

prevention of spreading of contamination from the used buds after use. Another consideration is to allow a user to know which  of the 

two cotton buds on a stick was used for which ear to allow reuse of the buds without the possibility of one  ear getting infection, if any, 

from the other ear. The invention involves use of cylindrical caps to cover the cotton buds before and after use, and using a  stick that 

is colored differently on its two halves to hold cotton buds. 
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(57) Abstract : 

The techniques are generally related to implementing a pipeline topology of a data processing algorithm on a graphics processing unit 

(GPU). A developer may define the pipeline topology in a platform independent manner. A processor may receive an indication o f the 

pipeline topology and generate instructions that define the platform dependent manner in which the pipeline topology is to be 

implemented on the GPU. 
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(72)Name of Inventor : 

   1)SOLF Torsten 
 

(57) Abstract : 

The present invention relates to a radiation detection device a system a method and a computer program product for use in 

timestamping detected radiation quanta. The device comprises an optical detector pixel array a timestamp trigger unit and a timing 

unit. The timestamp trigger unit determines a pixel cell triggering rate for pixel cells within the optical detector pixel array. The 

timestamp trigger unit causes the timing unit to generate a timestamp based on the pixel cell triggering rate. 
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(57) Abstract : 

This document provides methods and materials for producing immune responses against hepatitis B viruses. For 

example polypeptides nucleic acid molecules encoding such polypeptides  virus like particles containing such polypeptides  vaccine 

preparations containing one or more polypeptides provided herein  vaccine preparations containing one or more nucleic acid molecules 

provided herein vaccine preparations containing one or more virus like particles provided herein  and methods for inducing immune 

responses against hepatitis B viruses within mammals (e.g. humans) are provided. 
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(57) Abstract : 

Provided is a communication system that can be normally and efficiently operated even when already existing carriers and a new type 

of carriers are coexistent. A base station apparatus and a communication terminal apparatus are configured to be able to communicate 

with each other in the cells of legacy carriers LC1 to LC3 that are already existing carriers. When the base station apparatus starts to 

operate a new type of carriers NCT1 and NCT2 these NCT1 and NCT2 are associated with the legacy carriers belonging to the same 

frequency bands. For example NCT2 is associated with LC2 or LC3 not with LC1. The legacy carriers LC1 to LC3 with which NCT1 

and NCT2 are associated notify the communication terminal apparatus of information related to NCT1 and NCT2. As a result  the 

communication terminal apparatus can communicate with NCT1 and NCT2. 
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(57) Abstract : 

The present subject matter is directed to a lattice tower covering and/or assembly for a wind turbine. The lattice tower assembly 

includes a plurality of structural members connected together to define an open lattice tower. The structural members include  a 

plurality of supports, a plurality of inner cross-support members, and a plurality of outer cross -support members. The inner and outer 

cross-support members are connected between the supports so as to define one or more openings. The lattice tower covering includes 

one or more panel elements. Each of the panel elements are retained in position between the supports and cover at least a portion of 

one or more of the openings. Further, the lattice tower covering has a surface area defined by the plurality of supports and the one or 

more panel elements. FIG. 4 
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(57) Abstract : 

The invention concerns a grand date display device that can change from displaying the last day of the month to displaying the first 

day of the following month by means of a single step of the first (2) and of the second (12) upper plates. This feature avoid s the 

requirement for a correction at the end of months of less than 31 days. Figure 2A and 2B 
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(57) Abstract : 

Catalysts and articles useful for selective catalytic reduction (SCR) and other exhaust gas treatments are disclosed. The cat alysts 

comprise an octahedral molecular sieve (OMS) comprising manganese oxide and an aluminosilicate and/or silicoaluminophosphate 

large pore or medium pore molecular sieve. 
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(57) Abstract : 

The invention relates to a lighting system comprising:  a substrate comprising a resistive sheet (RS) comprising multiple electrodes 

(A B C D) each electrode being suitable for connection to a respective voltage source  a plurality of lighting elements 

(LEI LE2 LE3 LE4) each element comprising a light source (LED) and at least two contact pins (CP1 CP2) for electrical connection 

to respective electrical connection terminals and a control circuit for controlling the light output and/or the color of the light generated 

by the light source in dependence on the voltage between the contact pins  wherein the electrical connection terminals are distributed 

over the resistive sheet such that the lighting elements can be connected in different positions and in different orientations  wherein the 

voltage present between the contact pins depends on the position and orientation of the lighting element and wherein the ligh t output 

and/or the color of the light generated by the lighting element depends on the magnitude of the voltage between the contact pins of the 

lighting element. 
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(57) Abstract : 

Generating a patient image collective (34) includes receiving a plurality of candidate images (20) and associated data. At le ast one 

inclusion/exclusion rule (44) is applied to the plurality of candidate images and associated data which results in subsets of candidate  

images (32). The candidate images are tested which result in at least one quality measure (40). The at least one quality meas ure (40) 

and associated candidate images are reviewed. The at least one inclusion/exclusion rule (44) is refined based on the reviewed  at least 

one quality measure (40) by at least one of: adding a rule modifying a rule deleting a rule removing a candidate image; and adding a 

candidate image. The steps of applying the at least one inclusion/exclusion rule through refining the at least one inclusion/ exclusion 

rule are repeated until an optimized collective of images is generated based on a collective size and the  at least one quality measure 

(40). The generated collective is outputted to a data store (34). 
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(57) Abstract : 

The invention relates to a drive device (1) for a moveable furniture part (2) comprising an ejection element (3) an ejection force 

accumulator (4) and a locking device (5) for the ejection element (3). Said locking device (5) comprises a locking journal (7) which in 

subjected to action of the ejection force accumulator and can be locked in a locked position (V) in a region of a catch (R) on a guide 

rail (6). The catch area (R) comprises a locking pin which is fixed with respect to the guide rail (6). The locking journal (7) which is 

subjected to the force of the ejection force accumulator (4) is arranged in the catch region (R) such that it can be slowed d own and/or 

dampened. 
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(57) Abstract : 

A receiver is described. The receiver includes a first amplifier on an integrated circu it. The receiver also includes a second amplifier 

on the integrated circuit. The receiver further includes a first inductor coupled to the first amplifier. The receiver also includes a 

second inductor coupled to the second amplifier. The receiver further includes a first capacitor coupled to the first inductor the second 

inductor and to ground. The first capacitor is shared between a first matching network for the first amplifier and a second matching 

network for the second amplifier. 
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(57) Abstract : 

Control data for a motion constrained tile set (MCTS) indicates  that inter picture prediction processes within a specified set of tiles are 

constrained to reference only regions within the same set of tiles in previous pictures in decoding (or encoding) order. For example a 

video encoder encodes multiple pictures partitioned into tiles to produce encoded data. The encoder outputs the encoded data along 

with control data (e.g. in a supplemental enhancement information message) that indicates that inter picture prediction dependencies 

across tile set boundaries are constrained for a given tile set of one or more of the tiles. A video decoder or other tool receives the 

encoded data and MCTS control data and processes the encoded data. Signaling and use of MCTS control data can facilitate region of 

interest decoding and display transcoding to limit encoded data to a selected set of tiles  loss robustness parallelism in encoding and/or 

decoding and other video processing. 

  

 

No. of Pages : 64 No. of Claims : 10 



42151 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6049/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :08/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : BITSTREAM EXTRACTION IN THREE DIMENSIONAL VIDEO 
 

  

(51) International 

classification  
:H04N21/434,H04N21/81,H04N21/845  

(31) Priority Document 

No  
:61/605136  

(32) Priority Date  :29/02/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/028050  

:27/02/2013 

(87) International 

Publication No  
:WO 2013/130631  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego CA 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)CHEN Ying 

   2)WANG Ye Kui 

   3)KARCZEWICZ Marta 
 

(57) Abstract : 

To extract a sub bitstream from a 3 dimensional video (3DV) bitstream a device determines a texture target view list that indicates 

views in the 3DV bitstream that have texture view components that are required for decoding pictures in a plurality of target  views. 

The target views are a subset of the views in the bitstream that are to be decodable from the sub bitstream. In addition the device 

determines a depth target view list that indicates views in the 3DV bitstream that have depth view components that are required for 

decoding pictures in the plurality of target views. The device determines the sub bitstream based at least in part on the texture target 

view list and the depth target view list. 
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(57) Abstract : 

A conveyor and method for moving articles across a conveying surface using electromagnetically operated movers in a conveyor belt. 

The movers are retained in tracks in the conveyor belt. A magnetic field source prod uces a magnetic field that varies across the width 

of the belt. The magnetic field interacts with electrically conductive material ferromagnetic material or permanent magnets in the 

movers to propel the movers and divert articles engaged by the movers across the belt. Movers with retractable pushers fold down at 

the sides of the belt to allow articles pushed by other movers to pass over and off the side of the belt.  
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(57) Abstract : 

One aspect of the present invention relates to an automated system for joining at least two portions of a chassis  comprising at least one 

actuation device (3) adapted to move at least one portion in the space XYZ with three degrees of freedom; a central control u nit (5) 

adapted to control each actuation device (3) as a function of a plurality of data obtained through a plurality of sensors (7). Said 

plurality of sensors (7) can continuously determine on each chassis portion a plurality of key points (A B C) which are univocal for 

each portion. Said central control unit (5) depending on the data obtained from said plurality of sensors (7 activates said at least one 

actuation device (3) in order to bring near and connect said at least two portions  while monitoring through said plurality of sensors 

(7) the relative position between said plurality of key points (A B C) of said portions and the absolute position of said portions in the 

space XYZ. A second aspect of the present invention relates to a method  associated with the above mentioned automated joining 

system for automatically joining at least two portions in order to manufacture a chassis. 
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(57) Abstract : 

A method and a signal processor for receiving a data stream comprising at least two distinct sets of encoded data  at least one set of 

which is relative to transient/stochastic components of a signal. Based at least in part on the distinct sets of encoded data the signal 

processor decodes and reconstructs a corresponding rendition of signal for each set of the encoded data. The distinct sets of  renditions 

of signal are then combined into a single rendition of reconstructed signal. 
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(57) Abstract : 

The present invention regards a casement window and more in particular it is directed to a casement window with controlled opening 

and the possibility of locking the hung sash in open position  to prevent the inadvertent return of the hung sash. 
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(57) Abstract : 

The present invention pertains to novel enaminoketones containing a CFO group  novel pyrazole derivatives containing a CFO group 

as well as to a novel process for their preparation comprising aminoformylation of CF0 ketones and cyclization of the obtained CF0 

enaminoketones with hydrazines to trifluoromethoxy pyrazoles. 
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(57) Abstract : 

The present invention relates to a construction kit (B) comprising a position element (2) comprising at least one position pocket 

(21A 21B 21C 21D) for positioning a construction plate (1) wherein the position pocket (21A 21B 21C 21D) extends in a plane from 

an origin (0) in an imaginary three dimensional coordinate system and comprises two interacting and opposite holding means 

(20A 20B) with a distance (b) between them for holding the construction plate (1) in place  that the position pocket comprises a comer 

(h1) with an angle (v1) of 90° and two edges extending from said origin and forming said angle (v1) between them that between said 

two opposite holding means (20A 20B) said edges comprise an orthogonal connection (23) forming a support for the construction 

plate (1) when this has been placed into the position pocket (21A 21B 21C 21D) wherein said holding means (20A 20B) comprises 

two fixation means (24) which are symmetrically arranged on both sides of an imaginary diagonal (d) which extends from origin (0) in 

an imaginary square plane and in addition are arranged to interact with fixation means (10) of the construction plate for fixation 

thereof. Further the construction kit comprises a construction plate (1) comprising at least one corner (h2) for positioning of the 

construction plate (1) in a position pocket (21A 21B 21 C 21D) in a position element (2) according to the invention which corner (h2) 

has a flat extension which at least comprises the extension of said position pocket (21 A  21 B 21 C 11 D) wherein said corner (h2) 

starts from en origin (0) in an imaginary three dimensional coordinate system and has an angle (v2) in the region of 45° to 90° with an 

imaginary diagonal (d) concerning a square plate which diagonal (d) extends from origin (0) wherein the construction plate comprises 

at least one fixation means (10) arranged to interact with fixation means (24) of the position element (2) wherein said fixation means 

(20) is arranged beside said imaginary diagonal (d). 

  

 

No. of Pages : 25 No. of Claims : 18 



42158 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6150/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :13/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROCESS FOR PREPARING CHLOROAMINES 
 

  

(51) International classification  :C07C239/04,C07D211/92  

(31) Priority Document No  :12155970.2  

(32) Priority Date  :17/02/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/052826  

:13/02/2013 

(87) International Publication No  :WO 2013/120874  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAYER INTELLECTUAL PROPERTY GMBH 

      Address of Applicant :Alfred Nobel Str. 10 40789 Monheim 

Germany 

(72)Name of Inventor : 

   1)FORD Mark James  
 

(57) Abstract : 

The present application relates to a process for preparing chloroamines which can be used as precursors for syntheses of f ine 

chemicals and active ingredients from pharmaceuticals and/or agriculture by reaction of secondary amines of the formula (II) with 

chlorine gas in the presence of an aqueous alkali metal or alkaline earth metal oxide base. 
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(57) Abstract : 

In one embodiment a portable networked computing device comprises a processor a plurality of radios and a memory. The device may 

be operable to pair by at least one of the radios  with a device associated with a user. The device may then monitor by one of the 

radios a signal for a connection established with a first network. When the device determines that the signal for the first network has 

dropped below a threshold level of quality it may enable access point mode for at least one of the paired devices by turning on a radio 

to establish a connection with a second network and thereby providing connectivity to the second network for the at least one of the 

paired devices. If multiple networks are available the device may select an optimal network based on an assessment of one or more 

factors. 
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(57) Abstract : 

A gas insulated type circuit breaker (1) comprises a housing (4) defining a gas volume for a dielect ric insulation gas; a first arcing 

contact member (10) and a second arcing contact member (20) wherein the first arcing contact member (10) and the second arcing 

contact member (20) are movable relative to each other along an axis (2); a first nominal contact member (40) and a second nominal 

contact member (60) wherein the first nominal contact member (40) and the second nominal contact member (60) are movable relative 

to each other along the axis (2); and a first nominal contact shielding arrangement (50) comprising an inner shield member (52) and an 

outer shield member (54) wherein the inner shield member (52) and the outer shield member (54) are arranged coaxially about the axis 

(2). The first nominal contact member (40) is arranged co axially between the inner shield member (52) and the outer shield member 

(54) and is movable relative to the inner shield member (52) and to the outer shield member (54). 
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(57) Abstract : 

The present application relates to a device for cutting hair comprising a skin contacting face (3) that is placed against a surface of the 

skin (6) of a user during use. The device also has an optical system configured to direct a cutting laser beam (8) across a c utting zone 

(5) parallel to and spaced from said skin contacting face to cut hairs extending into the cutting zone. Also provided is a laser 

positioning mechanism which is arranged so that during use of the device the distance (H1) between said cutting laser beam and said 

skin contacting face is changed to maintain a predetermined distance between the cutting laser beam and the surface of the skin of a 

user. 
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(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for displaying advertisement messages on th e moving handrail 

belts of escalators. Several flexible LCD displays are mounted in rectangular cutouts in a handrail belt of an escalator. The  displays 

are driven by one or more electronic processors which are mounted on the inside of the belts in the spa ce between the parapet and the 

belt. Wireless transceivers connected to the electronic processor. Power supply to the displays, processors and transceivers is provided 

through brushes on the belts which brush over metallic bus bars for positive and negativ e terminals of a low voltage power supply. 

The display matter can be programmed by sending electronic signal sent to the electronic processor through brush contacts or via 

wireless transmission to the processor through wireless transceivers. 
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(57) Abstract : 

Described herein are architectures, platforms and methods for detecting near field communication (NFC) cards/tags by a NFC enabled 

device, using a coupled impedance signature unique to the NFC cards/tags and the NFC enabled device.  
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(57) Abstract : 

In order to allow adjustments in the voltage on the basis of the charge fluctuation s an MV/LV transformer (10) is combined with a 

second booster transformer (20) comprising a plurality of sockets (22 24 26) on the primary winding of same the connection of said 

sockets with the LV network being controlled by low voltage contactor switching means (32 34 36). The modification in the voltage 

thus produced by the second transformer (20) modifies the transformation ratio of the assembly (10 20) and allows voltage variations. 

The invention is particularly suitable for three phase oil immersed transformers. 
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(57) Abstract : 

Apparatus and method to provide a high speed digital signal processor may implemented in a substantially all digital transmitter 

designs. In an embodiment, input binary bits are divided into two sets of bits, where one set is provided to a binary to thermometer 

coder to generate an output mixed with a clock signal to operatively provide a reverse order inverted bit pattern. The other set of 

binary bits is subject to exclusive-or processing such that processing of the two sets operatively provides a mixed hybrid code to be 

fed from high speed digital signal processor. Additional apparatus, systems, and methods are disclosed. 
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(57) Abstract : 

ABSTRACT According to one aspect, the detection and validation of Secondary Synchronization Signal comprising generating a se t 

of samples by performing a DFT operation on a time domain LTE signal, wherein the signal comprising an LTE frame divided into an 

even half and odd half frame, separating the set of samples in to even samples, odd samples. Further first and second set of hypotheses 

from even samples in even and odd half frame are generated and third and fourth set of hypotheses from odd samples in even and o dd 

half frame are generated using first and second hypotheses. According to another aspect, even half frame is selected as start  of 

boundary of the frame when location of the peak of first hypotheses is smaller than that of second hypotheses or location of the peak 

of fourth hypotheses is smaller than that of third hypotheses. According to yet another aspect, the physical layer cell identity (N_id1) 

is determined from the locations of the peak of the first, second, third and fourth set of hypotheses averaged over multiple frames. 
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(57) Abstract : 

An attachment structure for a portable information terminal in a saddle type vehicle wherein a portable information terminal having a 

display screen is mounted on the vehicle body in a removable manner. This attachment structure for a portable information terminal is 

equipped with a terminal holder which is provided separately from the vehicle body and holds the portable information terminal and 

has: a connector cord having a first terminal connected to the portable information terminal so as to enable the supply of power and /or 

data from the vehicle body to the portable information terminal and a second terminal that is different from the first terminal; and 

supported parts having a cord holding part that holds the connector cord  and a holder side terminal that is connected to the second 

terminal of the connector cord. In addition this attachment structure is equipped with a holder retaining part  which is provided 

integrally with the vehicle body and which engages the supported parts in a detachable manner and supports the terminal holder and 

has vehicle side terminals that connect to the holder side terminals in a detachable manner when the supported parts are enga ged. 
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(57) Abstract : 

A self wrapping textile sleeve for routing and protecting elongate members from electromagnetic interference and a method of 

construction thereof is provided. The sleeve has an elongate wall constructed from interlaced yarns. At least one of the yarn s is 

provided as heat settable polymeric yarn that is heat set to bias the wall into a self wrapping configuration about a longitudinal central 

axis of the sleeve to bring opposite edges into overlapping relation with one another to provide a generally tubular cavity in which the 

elongate members are received. Further at least one of the yarns is provided as a bi component metallic wire having an aluminum core 

and an outer layer of copper. 

  

 

No. of Pages : 10 No. of Claims : 7 



42169 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6041/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : WIRELESS DOCKING WITH CARRIER SENSE CONTROL 
 

  

(51) International classification  :G06F1/16,H04M1/04,H04W48/02  

(31) Priority Document No  :61/593968  

(32) Priority Date  :02/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/IB2013/050722  

:28/01/2013 

(87) International Publication 

No  
:WO 2013/114263  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)HOLTMAN Koen Johanna Guillaume 
 

(57) Abstract : 

A wireless docking system in a shared radio spectrum environment includes a docking station (220) configured with a radio (224) 

connected to an antenna (222) a dockee (210) configured with a radio (214) connected to an antenna (212) and using a radio standard 

with a carrier sense mechanism for communications with the docking station  and a system to reduce sensitivity of the carrier sense 

mechanism in at least one of the radio (214) of the dockee (210) and the radio (224) of the docking station (220). 

  

 

No. of Pages : 36 No. of Claims : 19 



42170 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6042/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DEVICE AND METHOD FOR SELF-INTERFERENCE CANCELLATION 
 

  

(51) International classification  
:H04L 

25/00  

(31) Priority Document No  :14/577,317  

(32) Priority Date  :19/12/2014 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTEL CORPORATION 

      Address of Applicant :2200 Mission College Boulevard, Santa 

Clara, California, 95054 USA U.S.A. 

(72)Name of Inventor : 

   1)XUE, Feng 

   2)CHOI, Yang- Seok 

   3)TALWAR, Shilpa 

   4)DOOSTNEJAD, Roya 
 

(57) Abstract : 

A method for self-interference cancellation in a wireless communication device. The wireless communication device has an estimator, 

a transmitter and a cancellation device. The estimator is configured to estimate a known signal received from a second wireles s 

communication device when the second wireless communication device is utilized less than a predetermined threshold.  The 

transmitter is configured to transmit within a coherence time of the estimated known signal, a predetermined signal.  The cancellation 

device is configured to cancel the estimated known signal from a received signal. 
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(57) Abstract : 

A host device (200) for wireless communication with multiple dockee devices (220 221 230) is coupled to peripherals (210 211) for 

rendering audio or video (AV) data. The host has a docking processor for docking dockee devices for providing access to the 

peripherals. The dockee device has a dockee processor arranged for docking  as a dockee device with the host device for getting access 

to the peripherals. The docking processor is arranged for docking at least one primary dockee device (230) and at least one secondary 

dockee device (220 221). Thereby to the primary dockee device control is provided over the peripherals for determining the AV data 

to be rendered. To the secondary dockee device is transferred the AV data to be rendered via the peripherals. For example a primary 

dockee device presenter P is enabled to control and determine the AV contents that are rendered  whereas secondary devices  attendees 

A are enabled to monitor the AV data. 
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(57) Abstract : 

A power control device can generate control signals to control operation of power sources. Additional control signals control 

operation of load switches that can be connected to the power sources to provide secondary sources of power. The load switche s can 

be turned in a gradual manner at rates that depend on the power sources to which they are connected. The outputs of the load switches 

can be monitored for overvoltage and undervoltage conditions relative to the power sources to which they are connected.  
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(57) Abstract : 

Abstract: The subject matter of this invention is providing a means for washing fingers after eating food at a table in a restau rant. Our 

invention provides an alternative to finger bowls that are in use in prior art. An inexpensive paper box with an inner wa ter 

impermeable layer and water container on the top is provided. The water can be mode to flow down through a plastic tap, and a  user 

can wash his fingers below the tap by inserting his fingers through an opening provided on the side of the box. The used water falls 

down to the lower portion of the box. After use, the side opening can be closed by a flap such that water cannot spill out of  the 

opening. 
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(57) Abstract : 

A photovoltaic cell comprises a protective layer a substrate adjacent to the protective layer and a barrier layer adjacent to the substrate. 

The protective layer can comprise niobium or a metal carbide metal boride metal nitride or metal silicide. The barrier layer can 

comprise an electrically conductive material. The photovoltaic cell further comprises an absorber layer adjacent to the barrier layer. 

The absorber layer in some cases  comprises copper indium gallium di selenide (CIGS). The photovoltaic cell further comprises an 

optically transparent window layer adjacent to the absorber layer and an electrically non conductive aluminum zinc oxide (AZO) layer 

adjacent to the window layer. A transparent oxide layer is disposed adjacent to the AZO layer. 
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(57) Abstract : 

The present invention relates to lighting module wherein a light exit window (12) of the lighting module is engraved such that the 

output color temperature of said lighting module is tuned. The present invention also relates to a method for tuning an outpu t color 

temperature of a lighting module said method comprising providing said lighting module comprising a light exit window (12) and a 

light source arranged to provide light having an optical path through said light exit window (12) said lighting module having a first 

output color temperature; and engraving a surface of said light exit window (12) such tha t the output color temperature of said lighting 

module is tuned to a second output color temperature. 

  

 

No. of Pages : 23 No. of Claims : 15 



42176 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6159/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :16/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : COOLING SYSTEM FOR A VEHICLE, IN PARTICULAR FOR A COMMERCIAL VEHICLE 
 

  

(51) International classification  
:G06Q 

30/00  

(31) Priority Document No  
:10 2014 

017 245.7  

(32) Priority Date  :20/11/2014 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MAN Truck & Bus AG 

      Address of Applicant :of Dachauer Str. 667, 80995 M¼nchen, 

Germany Germany 

(72)Name of Inventor : 

   1)SCHYDLO, Alexander Dr. 
 

(57) Abstract : 

The invention relates to a cooling system for a vehicle, in particular for a commercial vehicle, having a high -temperature coolant 

circuit (HT coolant circuit, 4) for the liquid cooling of at least one HT component (5, 7, 9), to be cooled, of the vehicle (1), in 

particular an internal combustion engine of the vehicle (1), and having a low-temperature coolant circuit (LT cool- ant circuit, 23), 

which is at a lower temperature than the HT coolant circuit (4), for the liquid cooling of at least one LT component (9, 25, 27, 29), to 

be cooled, of the vehicle (1), in par ticular a charge air cooler of the vehicle (1). According to the invention, a medium-temperature 

coolant circuit (MT coolant circuit, 35), which is at a lower temperature than the HT coolant circuit (4) and a higher temperature than 

the LT coolant circuit (23), is provided, by means of which at least one MT component (9, 37, 39), to be cooled, of the vehic le (1), in 

particular at least one electrical component of the vehicle (1), can be liquid-cooled. (Figure 2) 
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(57) Abstract : 

The invention relates to medical technology and can be used in the luminescent endoscopic diagnosis and primary therapy of diseases 

of the esophagus stomach and duodenum brought about or exacerbated by bacterial NDM 1 genes and mutations thereof. According to 

the proposed method the automated device for real time diagnosis and primary therapy of diseases of the es ophagus stomach and 

duodenum contains an esophagogastroduodenoscope two groups of optical fibers  a radiation source a spectrometer a personal 

computer a color video camera and a bacteriophage delivery device. The automated device conducts the diagnosis and  primary 

therapy (namely bringing the infection under control) in real time (during the course of a single session). The application of the 

proposed method and automated device for the real time diagnosis and primary therapy of diseases of the esophagus  stomach and 

duodenum infected by bacterial NDM 1 genes and mutations thereof makes it possible to decrease population mortality and begin  

treatment of these dangerous varieties of diseases of the gastrointestinal tract  being resistant to modern antibiotics  in a timely manner. 
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(57) Abstract : 

A method of operating a data storage device having a memory includes scheduling a first operation to be performed at one or more 

memory dies of a first meta plane of a plurality of meta planes of the memory. The first operation is to be performed during a 

particular time period. The method also includes determining that performance of the first operation consumes less than a thres hold 

amount of power. The method further includes scheduling a second operation to be performed at one or more memory dies of a se cond 

meta plane of the plurality of meta planes, or at one of the dies in the same meta plane, during the particular time period a nd 

performing the first operation concurrently with the second operation. A peak amount of power corresponding to concurrent execution 

of the first operation and the second operation is less than the threshold amount of power. 
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(57) Abstract : 

An embodiment of the present invention is a modified inverted-F antenna for wireless communication. The antenna circuit includes a 

dielectric substrate having a first surface, a radiating stub on the first surface of the dielectric substrate, and a first g round plate on the 

first surface of the dielectric substrate to couple to ground. The first ground plate includes one or more grounded capacitive stubs 

spaced apart from the radiating stub. The one or more grounded capacitive stubs tune performance parameters for the antenna c ircuit. 
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(57) Abstract : 

Systems methods and devices for high efficiency wireless frequency division multiplexing are provided. A method includes 

exchanging at an access point at least one frame reserving a wireless medium with at least one of a first and second wireless device. 

The method further includes receiving a first communication on a first set of wireless frequencies from the first wireless de vice. The 

method further includes receiving a second communication at least partially concurrent with the first communication on a second set 

of wireless frequencies from the second wireless device. The method further includes transmitting at least one acknowledgment  of the 

first and second communication. The first set and the second set are mutually exclusive subsets of a set of wireless frequencies 

available for use by both the first and second wireless device. 
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(57) Abstract : 

ABSTRACT HAWK is an Advanced Jet Trainer aircraft used to provide transonic flight training and weapon usage . Gun Pod is 

mounted below the aircraft the Gun Blast Tube Cone is a part of Gun Pod on which the Gun is mounted to provide weapon usage 

training to the pilots. This procedure relates to the development of process and tool for Cone Gun Blast Tube of Hawk A ircraft. Cone 

Gun Blast Tube drawing represents the part as a single piece. It is difficult to manufacture with conventional forming method s. 

Process and Tool drawings for this component were not provided by designer (BAES) as a part of technology transfer  and this 

component is required to manufacture Gun Pod as a part of HAWK Aircraft Contract so HAL needs to develop alternate and cost 

effective process. HAL Developed a Process and required tools to manufacture the Cone in three pieces and joined by TIG we lding. 
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(57) Abstract : 

A topical composition includes at least one film forming ingredient; at least one surfactant; at least one non polar volatile siloxane 

solvent; at least 15% (w/w) water; and a therapeutically effective concentration of at least one pharmaceutical agent  wherein the 

composition is sufficiently designed to dry within 60 seconds after application to a body surface to form a dried composition  and 

wherein the dried composition forms: a flexible film wherein the flexible film closely follows irregularities of the body surface as well 

as movement of the body surface and (ii) a durable film wherein the durable film does not crack or flake off and remains intact for 

more than 12 hours giving release of the pharmaceutical agent for an extended period of time. 
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(57) Abstract : 

The present disclosure relates to an electrical device (4) comprising a cellulose based electrically insulating composite material (1) in 

the form of a paper or pressboard the composite material comprising: cellulose fibres; and an electrically insulating thermoplastic 

polymer material; wherein the polymer material is arranged around and between the cellulose fibres  and binds said fibres to each 

other. 
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(57) Abstract : 

A method is provided in the invention to carry out cell reference signal interferences cancellations  the base station transmits 

configuration information of at least one cell to a UE (S30) the configuration information is used by the UE to cancel cell reference 

signal interference with respect to the cell the at least one cell comprises one or more interference cells  the cell reference signals of 

which interfere with the UE actually. The UE receives the configuration information from the base station (S40) and carries out cell 

reference signal interferences cancellations with respect to the interference cell (S46). Further the cell reference signal interferences 

cancellations can be triggered by the base station or triggered by the UE (S42 S44). The method of carrying out cell reference signal 

interferences cancellations provided by the invention fills the blank of the prior art. 
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(57) Abstract : 

Disclosed are a subject information acquisition device and subject information acquisition method whereby  in photoacoustic 

imaging optical property values can be acquired accurately. The subject information acquisition device is provided with signal 

processing means comprising: a setting section that sets prescribed sensitivity regions corresponding to a plurality of respe ctive 

acoustic wave detection elements  based on the sensitivity distribution of the plurality of acoustic wave detection elements; an initial 

acoustic pressure acquisition section in which acoustic wave detection elements are acquired in which the region of  interest is not 

included in the prescribed sensitivity region and that acquires the initial acoustic pressure in the region of interest witho ut employing a 

detection signal corresponding to the region of interest; an optical amount acquisition section tha t acquires an integrated optical 

amount in the region of interest based on the detection signal for which the initial acoustic acquisition section was employed; and an 

optical property value acquisition section that acquires an optical property value in th is region of interest using the initial acoustic 

pressure acquired by the initial acoustic pressure acquisition section and the integrated optical amount acquired by the optical amount 

acquisition section. 
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(57) Abstract : 

The present invention provides a porous resin bead of a copolymer composed of a monovinyl monomer unit and a crosslinking vinyl 

monomer unit, which has a group capable of binding with a carboxy group by a dehydration condensation reaction, wherein the 

amount of the crosslinking vinyl monomer is 18.5 - 55 mol% of the total monomer, and the median pore size of the porous resin bead 

is 60 - 300 nm. 
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(57) Abstract : 

ABSTRACT YARN JOINING DEVICE, YARN WINDING MACHINE, AND YARN JOINING METHOD A yarn joining device 

(20) includes a yarn joining section (25) and an air injecting device (61). The yarn joining section (25) performs yarn joining in a state 

in which a spun yarn (10) is held in a bent state. The air injecting device (61) removes slack of the spun yarn (10) positioned on a yarn 

joining path that passes through the yarn joining section (25) by applying a force on the spun yarn (10) upstream of the yarn  joining 

section (25). The air injecting device (61) injects air on the spun yarn (10). Most Illustrative Drawing: FIG. 9 
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(57) Abstract : 

The invention pertains to a method for stranding aramid yarn around an endless core  wherein the core is provided for a stranding step 

to a stranding apparatus comprising at least one yarn bobbin  wherein during operation the bobbin revolves around its own axis and the 

bobbin revolves around the core and unwinding the yarn from the bobbin around the core to provide a core surrounded by the 

yarn wherein the yarn is a continuous aramid yarn provided with 0.05 to 0.95 wt% based on the weight of the aramid of a finish 

comprising an organophosphorus compound wherein the organophosphorus compound is a compound of the formula 

X1X2X3P=O wherein X1 X2 and X3 are independently selected from Y1  Y1 O  and M O wherein Y1 is a branched or straight chain 

C1 C20 alkyl aryl or alkenyl with M being selected from Li Na K or ammonium with the proviso that at least one of X1 X2 or X3 is 

selected from Y1 or Y1 O  wherein the different types of Y1 may be the same or different. In one embodiment the continuous aramid 

yarn is provided with 0.10 to 0.50 wt% of the finish. It has been found that the use of a relatively minor amount of a finish  comprising 

a specific organophosphorus compound results in an improved package stability on a rotating server with a rolling yarn take off. 

Consequently packages of aramid yarns provided with this finish allow for high speed stranding of aramid yarn around an endless 

core. 
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(57) Abstract : 

1234x 123456123456 112164The invention relates to particulate lithium metal composite materials  stabilized by alloy forming 

elements of the third and fourth primary group of the PSE and method for production thereof by reaction of lithium metal with  film 

forming element precursors of the general formulas (I) or (II): [ARRRR]Li(I) or RRRA O ARRR (II) wherein: RRRRRR= alkyl (C 

C) aryl alkoxy aryloxy  or halogen (F Cl Br I) independently of each other; or two groups R represent together a 1 2 diolate (1 2 

ethandiolate for example) a 1 2 or 1 3 dicarboxylate (oxalate or malonate for example) or a 2 hydroxycarboxylate dianion (lactate or 

salicylate for example); the groups R to R can comprise additional functional groups  such as alkoxy groups; A = 

boron aluminum gallium indium thallium silicon germanium tin lead; x = 0 or 1 for B Al Ga In Tl; x = 0 for Si Ge Sn Pb; in the case 

that x = 0 and A = B Al Ga In Tl R is omitted or with polymers comprising one or more of the elements B Al Ga In Tl Si Ge Sn Pb at 

temperatures between 50 and 300°C preferably above the melting temperature of lithium of 180.5°C in an organic inert solvent. 
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(57) Abstract : 

A method of processing signals may include receiving a first signal being modulated on a first carrier frequency in a predefined 

frequency band; measuring a signal level of a received second s ignal at a frequency higher than the first carrier frequency; and 

measuring a signal level of a received third signal at a frequency being lower than the first carrier frequency. The method may further 

include selecting an intermediate mixing carrier frequency from a plurality of intermediate mixing carrier frequencies for processing at 

least a portion of the received first signal based on the signal level of the second signal and the signal level of the third  signal. The 

method may additionally include performing intermediate frequency reception of at least a portion of the received first signal using the 

selected intermediate mixing carrier frequency. 
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(57) Abstract : 

The invention relates to a mix for producing a sintered fire resistant material containing chromium oxide  a sintered fire resistant 

material containing chromium oxide a method for producing a sintered fire resistant material containing chromium oxide and a use of 

magnesium titanate. 
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(57) Abstract : 

12a2b37The invention is directed to a formula (I) or a pharmamceutically acceptable salt thereof wherein R R R and R R are herein. 

The invention is also directed to compositions containing a compound of formula (I) and to the use of such compounds in the 

inhibition of mutant IDH proteins having a neomorphic activity. The invention is further directed to the use of a compound of formula 

(I) in the treatment of diseases or disorders associated with such mutant IDH proteins including  but not limited to cell proliferation 

disorders such as cancer. 
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(57) Abstract : 

ABSTRACT This invention relates to the introduction of new equivalent wire to replace the parent wire used in Hawk Aircraft. The 

wire part number DSP33/001-2S-030-1U qualified according to the DEF Standard 61-12 part 33 is being used in pylon stores power 

supplies and pylon stores -selection, fusing and indication systems of Hawk Aircraft. Enormous foreign exchange and long lead time 

were issues that needed immediate attention. The longer lead time leads to delay in production  which in turn affects the delivery of the 

Aircraft. Hence, it was decided to invent new equivalent wire to replace the parent wire used in Hawk Aircraft.. The specific ations 

were.prepared keeping in mind the requirements of DEF standards. AA/s Sanghvi Aerospace pvt.ltd, Ahmedabad was entered the jobs 

of manufacturing of the wire. The wire was used in the Hawk Aircraft and the ground and flight trials were carried out succes sfully. 

The functionality of the related systems were checked and found satisfactory . 
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(57) Abstract : 

An apparatus for coding video information according to certain aspects includes a memory and a processor. The memory unit is 

configured to store video information associated with an interlayer reference picture for a current picture  to be coded. The processor is 

configured to: receive information relating to a plurality of interlayer reference offsets that are configured to define a re gion of a 

resampled version of the interlayer reference picture wherein the region is used to generate a prediction of the current picture and 

wherein the plurality of interlayer reference offsets include a left offset  a top offset a right offset and a bottom offset that are each 

specified relative to the current picture; determine based at least in part  on the plurality of interlayer reference offsets whether to 

resample the interlayer reference picture; and in response to determining to resample the interlayer reference picture  resample the 

interlayer reference picture. 
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(57) Abstract : 

ABSTRACT According to one aspect of the present disclosure, a concrete mixture for laying a pavement comprises a first quantity of 

aggregate, a second quantity of crushed steel and a third quantity of bitumen. In one embodiment, the  load carrying capacity of the 

pavement is increased due to the second quantity of the crushed steel in the concrete mixture. 
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(57) Abstract : 

A facing element (10) for reinforced soil structure comprising :  a first face (12) comprising at least a connecting member (14) 

configured to connect to said facing element at least one reinforcement member intended to reinforce the reinforced soil  a second face 

(16) on which at least a protective membrane is intended to be applied  said second face is opposed to the first face said second face 

has an essentially plane surface and comprises at least a fixing portion the fixing portion comprising :  a contact surface (18) 

projecting from the plane surface of the second face  a fastening element (20) anchored in the facing element and  a tightening element 

(22) engageable with the fastening element so as to fix the protective membrane between said tightening element and said contact 

surface. 
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(57) Abstract : 

A method of treating a subterranean formation includes generating a fracture in the subterranean formation, introducing a 

predetermined amount of proppant into a treatment fluid, and subsequently introducing a plugging agent into the treatment fluid 

before the entire predetermined amount of proppant reaches the fracture, minimizing over displacement of the proppant from th e 

fracture. 
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(57) Abstract : 

There is provided a hard panned coating and a hard panned confection comprising an edible core coated with the same. The hard 

panned coating comprises multiple sugar syrup layers  only some of which further comprise one or more sucrose esters. In some 

embodiments titanium dioxide may be excluded from the sugar syrup/sucrose ester layers. In these  and other embodiments the hard 

panned coatings exhibit one or more L a and b values within 5% of the corresponding value of a colorant overcoat applied  over a 

precoat comprising titanium dioxide. Raw material cost savings are thus provided  while yet providing a confection having enhanced 

properties. 
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(57) Abstract : 

The  invention relates  to  a  method  for  data communication  in a serial LIN bus system that is used to transmit LIN information  

between a LIN master (M) and LIN slaves (S1 - S6) . According to the invention, LIN information is transmitted  between the LIN 

master (M) and identical LTN slaves  (S1  S6) via a respective separate data line (1 - 3) that runs between each of the identical LIN 

slaves  (S1 - S3) and the  LIN master (M). (Fig. 1) 
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(57) Abstract : 

An exoskeleton device (103; 113; 302; 402) provides for selectively adjusting an exoskeleton hip pivot/pivot position (109; 119; 306; 

407; 408; 410) in the sagittal plane relative to the position of the hip pivot (133) of a wearer (101; 111; 301; 401) of the exoskeleton 

(103; 113; 302; 402). The exoskeleton hip pivots/pivot positions (109; 119; 306; 407; 408; 410) can be shifted forward or rea rward 

relative to the hip pivots (133) of the wearer (101; 111; 301; 401) and can either be automatically  actuated by an exoskeleton control 

system or manually adjusted by the exoskeleton wearer (101; 111; 301; 401). The invention particularly allows for differentia l hip 

placement in order to compensate for changing load or actuation conditions. 
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(57) Abstract : 

This invention relates to a nonapeptide or decapeptide consisting of the amino acid sequence selected from the group consisting of 

SEQ ID NO: 63, 23, 25, 30, 60, and 68 and to a peptide of less than 15 amino acids, having CTL inducibility, wherein the pept ide 

comprises the amino acid sequence selected from the group of: (a) SEQ ID NO: 63, 23, 25, 30, 60, or 68; and (b) SEQ ID NO: 63, 23, 

25, 30, 60, or 68 wherein 1 or 2 amino acids are substituted or added. Also a pharmaceutical agent comprising the above peptides is 

disclosed. 
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(57) Abstract : 

Provided herein are methods for ligation of polynucleotides containing modified ligation components  particularly modified ligase 

cofactors modified acceptors and modified donors. The methods readily applied to ligation based assays for detectio n of a nucleic acid 

sequence where the use of the modified cofactor improves discrimination between matched and mismatched templates. 

Furthermore the use of the modified ligation components reduces or eliminates the ligation in the absence of nucleic acid template. In 

addition methods are applied to the preparation of nucleic acid libraries using modified acceptor probes and modified donor probes 

that reduce or eliminate probe dimerization during the ligation process. 
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(57) Abstract : 

A support system (1) for a cycle (2) having a support surface (9) capable of carrying persons and/or a load  wherein the height 

adjustment of the support surface (9) is simple and rapid. The support system (1) comprises a base element (5a  5b) and a support 

element (6a 6b) presenting the support surface (9) and the support element (6a 6b) is rotatably connected to the base element 

(5a 5b) such that the support element (6a 6b) can rotate relative to an axis of rotation (10). The support surface (9) is located a certain 

distance from said axis of rotation (10) and extends substantially parallel to this axis of rotation (10). 
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(57) Abstract : 

A power amplifier circuit that has an inductor and capacitor connected to one end of the output winding of an RF transformer. The 

other end of the output winding is connected to a current sensor that in turn is connected to ground. The transformer has two  primary 

windings. Both primary windings have one end connected to a voltage supply. The other end of each primary winding is attached to a 

switch. All three windings are wound around a core. Current flowing from the DC voltage supply to the switches causes a magne tic 

flux in the core. A voltage is generated on the secondary winding current sensor by the current that flows through the igniter. This 

voltage is fed back to the switches  controlling on and off timing. Voltage is provided to the igniter or pulled from the igniter when the 

current traveling into or from the igniter is at zero. 
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(57) Abstract : 

0.9+x1 yy42The present invention relates to a Lithium transition metal phosphate compound of formula LiFeMP0) in the form of 

secondary particles made of agglomerates of primary particles wherein the primary particles have a size in the rang e of 0.02 2 µm and 

the secondary particles a mean size in the range of 10 40 µm a BET surface of 6 15 m/g and a bulk density of 800 1200 g/ l a process 

for its manufacture and the use thereof. 
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(57) Abstract : 

There is provided a cutter or mold having at least one sidewall defining a cavity  wherein the cavity draft angle varies. In some 

embodiments the cutter may also include a base i.e. the cutter can be a mold. The cutter or mold exhibits better release properties of 

food products molded or cut therewith than conventional cutters or molds having no cavity draft angle  or a uniform cavity draft angle. 

Rotary cutting wheels that in some embodiments may be ultrasonically activated as well as systems incorporating the cutters or molds 

are also provided as are methods of forming food products using the cutters or molds. 
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(57) Abstract : 

The description comprises a steering system for a vehicle comprising: an electric motor for steering assistance a steering box (6) for 

accommodating part of the steering system an element for guiding a tie rod having a longitudinal axis (17) and a driver (12 16) that is 

connected to the element a pneumatic and/or hydraulic cylinder (13) being arranged between the steering box (6) and the driver 

(12 16) for producing a restoring force for the element. 
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(57) Abstract : 

Methods and apparatuses are described in which an unlicensed spectrum is used for Long Term Evolution (LTE) communications. 

One method includes performing a clear channel assessment (CCA) for an unlicensed spectrum in a current gating interval to 

determine whether the unlicensed spectrum is available for a transmission in a next transmission interval and gating OFF the 

transmission in the unlicensed spectrum for the next transmission interval when the determination is that the unlicensed spec trum is 

unavailable. 
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(57) Abstract : 

Provided is a steel wire for a spring in which sag resistance and fatigue characteristics can be improved through the manufacturing 

process without relying on the addition of an alloy element. A spring having a structure obtained by quenching and tempering  the 

spring comprising a first layer on the surface a second layer disposed further inward from the first layer and a third layer disposed 

further inward from the second layer so as to extend to the center the second layer having a lower hardness than the first and third 

layers. 
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(57) Abstract : 

An apparatus for controlling pressure delivery in a self-inflating bag manual resuscitator system is disclosed. The apparatus includes a 

controller disposed on a self-inflating bag of the self-inflating bag manual resuscitator system. The controller assists a user to 

compress the self-inflating bag to deliver a predefined pressure to a patient. A pressure level selector operatively connected to the 

controller, wherein the pressure level selector is operable to set the predefined pressure. FIG. 2 
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(57) Abstract : 

[Problem] To provide a permanent magnet type rotating machine that is capable of reducing a cogging torque and increasing a rotating 

torque. [Solution] The permanent magnet type rotating machine is equipped with: a rotor (24) on which permanent magnets (30) are 

provided; a stator (40) on which electromagnets (48) are provided; a positional information acquisition unit (60) for obtaining 

positional information of the permanent magnets (30); and an electromagnet control unit for performing on/off control of the 

electromagnets (48) on the basis of the positional information. The electromagnets (48) are each configured by coaxially prov iding a 

first electromagnet coil (52) which magnetizes a magnetic pole on a core (50) which faces the magnetic pole of each permanent 

magnet (30) to the opposite polarity to that of the magnetic pole of the permanent magnet (30) and a second electromagnet coil 

(54) which magnetizes the magnetic pole on the core (50) which faces the magnetic pole of the permanent magnet (30) to the same 

polarity as that of the magnetic pole of the permanent magnet (30). On the basis of the positional information  the second 

electromagnet coil (54) is turned on after the first electromagnet coil (52) is turned on and before the coil is turned off  and the first 

electromagnet coil (52) is turned on after the second electromagnet coil (54) is turned off and before remanent magnetis m attributable 

to the electromagnet (48) becomes zero. 
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(57) Abstract : 

The present disclosure describes light delivery and distribution components of a ducted lighting system having a cross sectio n that 

includes at least one curved portion and a remote light source. The delivery and distribution system (i.e. light duct and light duct 

extractor) can function effectively with any light source (480) that is capable of delivering light which is substantially co llimated 

about the longitudinal axis (405) of the light duct (410) and which is also preferably substantially uniform over the inlet of the light 

duct. A turning film (450) comprising parallel ridged microstructures intercepts and redirects light rays exiting the light o utput region. 

The light duct (410) is hollow and comprises a light transmissive region (430) which may vary in size along the longitudinal axis 

(405). 
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(57) Abstract : 

Shifter shafts (15,16,17), a second bearing set (42, 44, 46, 48), a second sliding hole set (6C, 6D, 6E), and a second holdin g hole set 

(6F, 6G, 6H, 61) are arranged in positions, whereby, in a course of joining a second case (6) to a first case (4), left axial ends of the 

shifter shafts (15, 16, 17) are inserted into shifter shaft sliding holes (6C, 6D, 6E) of the second sliding hole set, and afterward, a 

bearing (42) of the second bearing set on a left axial end of an input shaft (8), a bearing (44) of the second bearing set on a left axial 

end of a counter shaft (9), a bearing (46) of the second bearing set on a left axial end of a reverse shaft (10), and a bearing (48) of the 

second bearing set on a left axial end of a differential shaft (51) are inserted into bearing holding holes (6F, 6G, 6H, 61) of the second 

holding hole set. [Fig. 5]  
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(57) Abstract : 

Device for spermatozoa selection comprising a first chamber configured to receive a first  seminal fluid; a second chamber configured 

to receive a second fluid the second chamber being in fluid communication with the first chamber by means of at least one d uct having 

a first opening to the first chamber and a second opening to the second chamber; and a displacement means adapted to displace  at least 

some of the first seminal fluid towards the first opening. 
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(57) Abstract : 

Process and plant for refining crude methanol comprising at least three distillation stages operating in cascade at decreasing 

pressures wherein a first stage (200) operates at a maximum distillation pressure (p2) a second stage (300) operates at a medium 

distillation pressure (p3) and a final distillation stage (400) operates at a minimum distillation pressure (p4) wherein the first stage and 

the distillation stage each produce a respective gaseous stream (204 304) of distilled methanol and a respective solution containing 

methanol that is fed to the next distillation stage and wherein at least one first gaseous stream of distilled methanol (204) produced in 

the first distillation stage and a second gaseous stream of distilled methanol (304) produced in the second distillation stage are used as 

heat sources to heat the second distillation stage and the final distillation stage respectively. 
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(57) Abstract : 

A cooling system and process in an OTEC system are described where the sub cooled working liquid from the working fluid pump 

outlet is used to cool the working fluid pump motor either directly or indirectly via heat exchange with a secondary fluid. The heat 

from the motor that is being rejected into the working fluid just prior to the working fluid flowing to the evaporator helps to alleviate 

heat duty in the evaporator meaning more potential for the evaporator to create energy. Also  because two phase evaporators such as 

those in an OTEC system are less efficient than single phase heat exchangers at single phase heating  this pre heating of the working 

fluid will help the evaporator performance substantially. 
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(57) Abstract : 

The rotary machine is characterized by comprising: turbine blades (50); a casing (10) covering the turbine blades (50) so tha t a gap is 

defined on the outer circumferential side of the turbine blades; a leaf seal (70) having a seal body (71) capable of contacting the 

turbine blade (50) and disposed in the gap so as to project radially inward from the casing (10) and a high pressure side plate member 

(73) disposed along the face toward the high pressure side of the seal body (71); and a swirling flow inhibitor (80) provided on the 

high pressure side of the leaf seal (70) in the gap for blocking the swirling flow flowing in the circumferential direction in the gap. 
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(57) Abstract : 

The present invention provides a compound characterized by being represented by general formula (I) (in formula (I) A s 

independently represent a halogen atom an alkyl group a haloalkyl group an alkoxy group a haloalkoxy group an alkylsulfonyl 

group an aryl group which is unsubstituted or has a substituent  a cyano group or a nitro group; n represents an integer of 0 to 5 

(wherein when n is 2 or greater A s may be the same as or different from each other); Y represents an alkyl group; M represents an 

alkali metal or an alkali earth metal; and m represents an integer of 1 or 2). 
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(57) Abstract : 

The hydroisomerization of a paraffinic hydrocarbon feedstock obtained from renewable sources is effectively achieved by passing the 

feedstock in the presence of hydrogen over a hydroisomerization catalyst comprising a crystalline metal s ilicate molecular sieve in 

which a portion of the crystalline framework contains iron. 
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(57) Abstract : 

This analysis device (100) is provided with: a unit cell acquisition unit (114) which acquires a unit cell in period boundary  conditions 

which reflect symmetry of an object to be analyzed; a unit particle system acquisition unit (116) for acquiring a unit particle system 

which includes a plurality of unit particles within the unit cell which has been acquired by the unit cell acquisition unit (114); and a 

numeric computation unit (118) which numerically computes  under the period boundary conditions a governing equation which 

governs the movement of each unit particle of the unit particle system that has been acquired by the unit particle system acq uisition 

unit (116). The numeric computation unit (118) in the process of computation moves a boundary of the unit cell so as to simulate 

movement of the object to be analyzed. 
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(57) Abstract : 

[Problem] To provide a server device able to support insertion of dynamic parameters dependent on the state of a client when 

distributing content to the client using ABS technology without modifying a playlist file on the network service provider side. 

[Solution] Provided is a server device comprising: a storage unit which stores a prescribed definition either for accessing each of a 

plurality of sub segments which configure each set of encoded data obtained by encoding the same content at different bit rates  or for 

appending a parameter to an address which is described in an MPD and defined with access information for accessing any elemen t 

which is acquired by a request to a server; and a communication unit which transmits an instruction which appends the parameter to 

the address defined in the access information on the basis of the prescribed definition which the storage unit stores.  
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(57) Abstract : 

Prostamides such as bimatoprost and its pro drugs for enhancement of leptin production and appetite suppression.  
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(57) Abstract : 

A method and system for providing flexible sentences are disclosed. The system includes a developer interface for providing options 

to define actor edge target and aggregation of a flexible sentence syntax. In one embodiment  tokens are provided to define property 

expressions of the edge and/or target of the flexible sentence syntax. Based on the defined edge and target  the developer interface may 

generate a plurality of flexible sentence syntaxes for a developer to select. In some embodiments  the developer can add additional 

property expressions to further define the edge and/or target of the flexible sentence syntax. In some  instances the plurality of flexible 

sentence syntaxes may be prioritized based on a percentage coverage which is determined by the impressions received over a given 

time frame. 
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(57) Abstract : 

The present disclosure provides an aqueous electrolyte based electrochemical test cell apparatus for in situ X-ray diffraction study of 

aqueous batteries, wherein the apparatus can include (a) a top body; (b) a center body having a recessed portion that defines  a volume 

for containing an electrolyte and a working electrode support on which a working electrode is mounted; the center body further 

comprising means for mounting a reference electrode in close proximity of said working electrode, (c) a bottom body, and (d) a 

counter electrode disposed between said center body and bottom body. The in -situ X-ray electrochemical cell structure allows for 

continuous monitoring of the structural changes in electrode materials during charge-discharge cycles over wide range of Bragg 

angles. 
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(57) Abstract : 

An insert apparatus for installing a transducer assembly in a sensor port of a flow cell is disclosed. The transducer assembly is 

installed in the cavity of the insert body without the use of glues or adhesives to bond the transducer assembly to th e cavity. 
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(57) Abstract : 

The invention relates to a pluggable surge arrester comprising an enclosing piece (1) which encloses a overvoltage protection  element 

and at the one short narrow side (2) of which a first contact strip (3) emerges that is connected to a first wedge shap ed contact piece 

(4) at the one first long narrow side (5) of which a second contact strip (6) emerges that is connected to a contact sheet (7) wh ich is 

guided along the long narrow side (5) as far as the short narrow side (2) and which transitions into an  angular section to which a 

second wedge shaped contact piece (9) is connected characterised in that a first insulating piece (10) is placed onto the first contact 

piece (4) parallel to the path of the short narrow side (2) and projects by a connector piece (11) below the second contact piece (9) and 

in that a second insulating piece (12) is placed onto the second contact piece (9) transversally to the first insulating piec e (10) and 

engages with plug projections (13) into corresponding recesses (34) in the connector piece (11) of the insulating piece (10) a housing 

part (14) being provided into which the enclosing piece (1) can be inserted in the manner of a drawer and mutually engaging locking 

or latching means (15 16) being provided on the insulating pieces (10 12) and on the housing (14) in the desired assembly position. 
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(57) Abstract : 

The embodiments of the present invention provide a concrete composition with sugarcane bagasse ash.The composition primarily 

comprises concrete admixtures i.e. cement, reinforcement agents and sugarcane bagasse ash. The components are available easily. The 

concrete mixture with bagasse ash is a physical mix concrete and bagasse in a different proportion. The bagasse ash is added in 

concrete mixture in different proportions and replaces the cement quantity. The concrete with bagasse ash is casted in concrete cubes 

and beams. Further the concrete cubes and beams are tested and cured for 28 days under elevated temperatures. The specimens a re 

tested for compressive strength and flexural strength and sustainability. The concrete with bagasse ash is found resistant to elevated 

temperatures without using costly cooling process. This concrete composition with bagasse ash provides better strength and su stains 

elevated temperature. 
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(57) Abstract : 

The present invention provides an arch shaped foundation structure and a method of constructing the same. The method comprises 

estimating a position of spans and arches based on positions of walls in buildings. Several pits of suitable sizes are excava ted for 

pillars at all junctions of arches. The concrete beds are formed in a bottom of the pit. The masonry pillars are constructed in the 

excavated pits on the concrete beds up to springing level. Natural ground between the pits is trimmed to an arch shape. An arch of 

preset thickness is constructed by placing the stones radial on the prepared surface starting from a springing level and proceeding 

towards a crown. The spandrel walls are constructed over the arches up to crown level. A plinth beam is provided over the spa ndrel 

walls to control a settlement cracks. FIG.1D 
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(57) Abstract : 

A terminal device (10) executes content programs (15a 15b) which are transmitted from a Web server (20). The terminal device (10) 

comprises an operating system (11) content display units (14a 14b) which are built for each content program and which display 

content which the content programs define and a control unit (13) which controls the operating system (11) in response to an 

instruction from each content display unit. The control unit (13) uses virtual memory of the operating system (11) to build a  shared 

region (16) and in response to the instruction from either the content display unit (14a) or the content display unit (14b) and via the 

operating system (11) executes either a storage of data in the shared region (16) or an acquisition of data from the shared region (16).  
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(57) Abstract : 

Methods and apparatus for offloading traffic from a cellular network to a wireless local area network (WLAN) are described. One 

example method generally includes receiving from a serving base station a request to measure one or more WLAN access points 

(APs) determining one or more metrics for the WLAN APs  comparing the metrics for the WLAN APs to a threshold and reporting 

metrics for at least a first AP of the WLAN APs if the metrics for the first AP exceed the threshold. 
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(57) Abstract : 

The present invention relates to a pharmaceutical composition including valsartan and rosuvastatin calcium as active ingredie nts and a 

manufacturing method therefor. The pharmaceutical composition including valsartan and rosuvastatin calcium according to the 

present invention can alleviate side effects of the existing single preparations and simultaneously improve compliance of pat ients 

having a cardiovascular disease a hyperlipidemic disease and a complex disease thereof and increases treatment and prevention 

effects and in particular obtains synergistic effects in treating hyperlipidemia and enhances the dissolution rate of valsartan and 

rosuvastatin calcium and treatment effects by granulating valsartan and mixing rosuvastatin calcium. 
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(57) Abstract : 

Methods and apparatus for offloading traffic from a cellular network to a wireless local area network (WLAN) are described. One 

example method generally includes receiving from a serving base station a request to measure one or more WLAN access points 

(APs) determining one or more metrics for the WLAN APs  comparing the metrics for the WLAN APs to a threshold and reporting 

metrics for at least a first AP of the WLAN APs if the metrics for the first AP exceed the threshold. 
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(57) Abstract : 

The invention relates to a disconnector lever comprising a handle part (2) arranged to turn between a first and a second position. The 

disconnector lever is arranged to control the contacts of the disconnector (1) to be in an open position in the first positio n of the handle 

part and in a closed position in the second position of the handle part (2). The handle part (2) is provided with a position indic ator and 

a lock latch (4) by means of which the handle part may be locked into place when the handle part (2) remains in the open  position. The 

handle part (2) is provided with a detachable extension part (5) arranged to prevent the use of the lock latch (4) during ope ration. 

  

 

No. of Pages : 14 No. of Claims : 8 



42234 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6239/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :10/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TRANSPARENT AUTOSTEREOSCOPIC DISPLAY 
 

  

(51) International 

classification  
:H04N13/04,G02B3/14,G02B27/22  

(31) Priority Document No  :61/776968  

(32) Priority Date  :12/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/IB2014/059530  

:07/03/2014 

(87) International Publication 

No  
:WO 2014/141019  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)VDOVIN Olexandr Valentynovych 

   2)KROON Bart 

   3)VAN PUTTEN Eibert Gerjan 

   4)JOHNSON Mark Thomas  
 

(57) Abstract : 

The invention provides an autostereoscopic display which combines a display panel with a transp arent mode and switchable optical 

arrangement for directing different views in different spatial directions to enable autostereoscopic viewing  and which also has a 

transparent mode. The display has (at least) at least a 3D autostereoscopic display mode in which the display is driven and the optical 

arrangement is used for generating views  and a transparent display mode in which the display and optical arrangement are driven to 

transparent modes to provide an undistorted view of the image behind the display. 
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(57) Abstract : 

A gas-analyzer system 100 includes a radiation source 102 for generating electromagnetic radiation 112 to irradiate a gas -mixture 114 

comprising a plurality of individual gases 116, 118, 120, a Raman cell 104, filled with the gas -mixture 114, for generating respective 

Raman scattered light 124, 126, 128 corresponding to the individual gases 116, 118, 120, at least one filter 106 for generating scaled -

Raman-scattered-light 130, 132, 134 corresponding to the plurality of individual gases 116, 118, 120 by scaling a respective intensit y 

of the respective Raman scattered light based on at least one property of a respective individual gas 116, 118, 120 in the in dividual 

gases, at least one detector 108 for generating a signal representative of a total intensity of the scaled -Raman scattered light, and a 

processing subsystem 110 for determining a collective property of the gas -mixture based on the total intensity of the scaled-Raman 

scattered light. 
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(57) Abstract : 

A method and an arrangement are disclosed for producing an electrically conductive pattern on a surface. Electrically conduct ive solid 

particles are transferred onto an area of predetermined form on a surface of a substrate. The electrically conductive solid p articles are 

heated to a temperature that is higher than a characteristic melting point of the electrically conductive solid particles thus creating a 

melt. The melt is pressed against the substrate in a nip wherein a surface temperature of a portion of the nip that comes against the 

melt is lower than said characteristic melting point. 
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(57) Abstract : 

A computer system for routing parcels to attended delivery/pickup locations (e.g. other than an individual s home and/or office) based 

on estimating the attended delivery/pickup location s capacity is disclosed. The computer system receives capacity informatio n 

associated with the attended delivery/pickup location and characteristics of one or more parcels an individual wishes to be delivered to 

the attended deliver location. The system based at least in part on the received information determines whether the attended 

delivery/pickup location will have the capacity to store the one or more parcels associated with the individual. The system then routes 

the one or more parcels either to the attended delivery/pickup location (if there is capacity) or to an alternative delivery/ pickup 

location (if there is not capacity). 
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(57) Abstract : 

There is provided an article comprising at least a first surface having: (a) a first binder layer; (b) a plurality of transpa rent 

microspheres at least partially embedded in the first binder layer; wherein the transparen t microspheres have refractive indices that are 

less than a refractive index of the first binder layer wherein the plurality of transparent microspheres have an average diameter of at 

least 5 µm. There is also provided a transfer article comprising: (a) a transfer carrier the transfer carrier comprising: (i) a support layer; 

and (ii) a thermoplastic release layer bonded to the support layer; (b) a layer of a plurality of transparent microspheres  formed on a 

side of the thermoplastic transparent microsphere release layer opposite the support layer wherein the plurality of transparent 

microspheres have refractive indices of below about 1.490. 
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(57) Abstract : 

The invention relates to a horseshoe magnet (110) that can cost  effectively be manufactured. In one embodiment the magnet (110) 

comprises a yoke (120) and at least one pole tip (130) that is attached to an arm (122) of the yoke (120) but that is not int egral with 

said arm. Optionally the yoke (120) and the pole tip (130) are made from different materials  particularly from iron and cobalt 

iron respectively. 
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(57) Abstract : 

[Problem(s)]  The present invention is intended to reduce the side of a socket with a latch mechanism different from a conventional 

art. [Means to Solve the Problem(s)]  A socket 100 according to the present invention comprises a base member 200 for holding a 

plurality of contacts, a cover member 300, and a latch mechanism for pressing a semiconductor package. The latch mechanism 

comprises a latch member 600 having a pressing portion, a link member 500 connected to the cover member 300 at a first end an d 

with the pressing portion 620 of the latch member 600 at a second end, a lever member 700 rotatably fixed to the base member 200 

and connected with the cover member 300 at a first end and with a narrow portion 630 of the cover member 300 at a second end.  The 

link member 500 and the lever member 700 causes the pressing portion 620 of the latch member 600 to move to an evacuated position 

when the cover member 300 moves in a direction to be close to the base member 200, while the link member 500 and the lever 

member 700 cause the pressing portion 620 of the latch member 600 to move to a position where an electronic device can be pressed 

when the cover member moves in a direction to be separated from the base member 200. [Selected Figure] FIG. 6 
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(57) Abstract : 

A defibrillator and method that uses ECG signals from limb lead electrodes for display and monitorin g even when a separate set of 

therapy pads are present at the patient. The limb lead ECG signal is used for display and to determine whether electrotherapy  is 

necessary. The determination is a prerequisite to arming and delivery of the electrotherapy. 
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(57) Abstract : 

The invention provides a communication system (500) a lighting system a method of transmitting information and a computer 

program product. The communication system according to the invention is configured for transmitting data via visible light. T he 

communication system comprises a signal generator (530) for generating a light driving signal (200) being a frequency shift key 

modulated signal comprising a sequence of signal parts (215 225) each signal part being modulated at a first or second frequency in 

accordance with the data the signal parts modulated at the first frequency having first pulses in first periods (T0) and the signal parts 

modulated at the second frequency having second pulses in second periods (T1). Energy of the visible light corresponding to a  pulse in 

a respective period has center of gravity in time. The pulses in the periods are positioned so that the center of gravity is at  the center of 

the period for reducing human perceivable frequency components in the visible light driving signal.  
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(57) Abstract : 

ABSTRACT An imaging system and an improved method for motion correction of images and calcium scoring is disclosed. The 

imaging system includes a data acquisition system (DAS) for acquiring at least one medical image. The DAS operates in one or more 

of a rion-coritrast scan mode, a contrast enhanced scan mode and a dual energy spectral scan mode. An image data processor is 

configured to compensate for motion of an object of interest in a medical image to obtain compensated object of interest, whe rein the 

object of interest is a portion of the medical image obtained in one of the non-contrast scan mode, the contrast enhanced scan mode 

and the dual energy spectral scan mode; and perform calcium scoring on at least one region of interest in the compensated object of 

interest to determine calcifications in the at least one region of interest. FIG. 4 
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(57) Abstract : 

The invention relates to a method of MR imaging of at least a portion of a body (10) placed in a main magnetic field Bo within the 

examination volume of a MR device. It is an object of the invention to enable MR imaging with reliable motion detection and high 

image quality. The method of the invention comprises the following steps:  subjecting the portion of the body (10) to an imaging 

sequence comprising one or more RF pulses and switched magnetic field gradients for acquiring imaging signals;   subjecting the 

portion of the body (10) to a navigator sequence applied at least once before during or after the imaging sequence the navigator 

sequence comprising one or more RF pulses and switched magnetic field gradients controlled in such a manner that navigator signals 

are acquired by means of a single point or multi point Dixon technique;   deriving translation and/or rotation and/or shear data from the 

navigator signals which translation and/or rotation and/or shear data reflect motion occurring within the body (10) during the 

acquisition of the imaging signals;  reconstructing a MR image from the imaging signals  wherein the translation and/or rotation and/or 

shear data are used for adapting the imaging sequence and/or for motion correction during reconstruction of the MR image. 

Moreover the invention relates to a MR device (1) and to a computer program to be run on a MR device (1). 
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(57) Abstract : 

Disclosed are methods and apparatus for lighting configuration  contemplating analysis of a plurality of distance values from a 

plurality of distance sensors (114) to set one or more light output characteristics of a plurality of LEDs (112). The light output 

characteristics of the LEDs (112) are set as a function of the distance values from the distance sensors (114). 
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(57) Abstract : 

The invention provides a lighting unit comprising a light source and a transmissive optical plate  wherein the light source comprises a 

light exit surface for light source light wherein the transmissive optical plate comprises an upstream face directed to the light exit 

surface of the light source and a downstream face arranged away from the light exit  surface) of the light source wherein the optical 

plate comprises a 2D array of micro optical elements for refraction of the light source light in a direction away of the down stream 

face wherein the geometrical path length from the light exit surface to the transmissive optical plate is at least 20 cm. 
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(57) Abstract : 

A bone anchor for a tongue manipulation device which has a tissue anchor for attachment to the tongue  the bone anchor for example 

for attachment to the mandible and a tether line which fixes the tissue anchor to the bone anchor. The bone anchor has a spool 

arrangement with a indexing part and a spool part. In a first configuration the spool part is operable to spool the tether line without 

operation of the indexing part and in a second configuration the spool part is operable to spool the tether line with operation of the 

indexing part. This means the spooling to take up slack in the tether line does not cause wear to the indexing springs  and it also means 

the user can feel when the slack has been taken up. 
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(57) Abstract : 

An ultrasonic diagnostic imaging system scans a volumetric region of a body. A clinician defines a three dimensional region o f 

interest within the volumetric region. The three dimensional region of interest is viewed from two different viewing directio ns to give 

the clinician a sense of the structure makeup and orientation of the region of interest. The three dimensional region of interest can be 

viewed from viewing directions in 180° opposition to each other orthogonal or at an intermediate angle. Manipulation of one view of 

the three dimensional region of interest causes both views to change as if the clinician were manipulating both views simultaneously 

in the same way. 
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(57) Abstract : 

The present invention relates to methods for using positively and negatively  selectable genes in a filamentous fungal cell to delete, 

disrupt, or insert a gene in a filamentous fungal cell. 
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   1)FIROOZABADI Reza 

   2)BABAEIZADEH Saeed 
 

(57) Abstract : 

A method system and device to detect and use clean ECG segments  which do not need filtering to remove artifact or CPR induced 

noise is described to provide a reliability score for the decision made by shock advisory algorithms. The method can be implemented  

in a system and/or device that is provided with a display for indicating to a user the relative quality of the det ermination of an 

electrotherapy analysis circuit. 
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(54) Title of the invention : SYSTEM AND METHOD FOR MONITORING AND CONTROLLING WIND TURBINE BLADE 

DEFLECTION 
 

  

(51) International classification  :F03D 7/00  

(31) Priority Document No  :14/550,144  

(32) Priority Date  :21/11/2014 
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(71)Name of Applicant :  
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      Address of Applicant :1 River Road Schenectady, New York 
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(72)Name of Inventor : 

   1)COOK, Mark Lee 

   2)SCHUELL, Nadine 
 

(57) Abstract : 

A system and method for monitoring and controlling the deflection of rotor blades (22) of a wind turbine (10) so as to prevent tower 

strikes is disclosed.  The method includes operating the wind turbine (10) at standard pitch angle settings. Another step includes 

monitoring a loading condition of the wind turbine (10) over a predetermined time period. A further step includes tracking a number 

of wind condition deviations of a certain magnitude occurring during a predetermined time period. The method also include altering 

one or more of the standard pitch settings of the rotor blades (22) in response to the number of wind condition deviations exceeding a 

wind deviation threshold and/or the loading condition exceeding a loading threshold as an exceedance indicates an incre ased 

probability of rotor blade deflection. The method further includes performing one or more additional corrective actions so as to reduce 

the probability of a rotor blade tower strike. 
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(54) Title of the invention : FUEL TANK SYSTEM 
 

  

(51) International classification  :B60C  

(31) Priority Document No  
:2013-
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(32) Priority Date  :05/12/2013 
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(71)Name of Applicant :  
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      Address of Applicant :of 1-1, Minami-Aoyama 2-chome, 
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(72)Name of Inventor : 

   1)NAKAJIMA, Takeaki 
 

(57) Abstract : 

A fuel tank system (10) includes a fuel tank (20) disposed beneath a floor panel (ii), a fuel pump module (so) disposed insid e the fuel 

tank (20), a vent valve (40) provided on an upper part (21) of the fuel tank (20), and a reservoir (50) integrally provided on a bottom 

part (22) of the fuel tank (20). The fuel pump module (30) includes a pump flange (31) as an installation part, a bracket (32) extending 

from the pump flange (31) into the fuel tank (20), a fuel pump (55) supported on a leading end part of the bracket (32) and used for 

feeding fuel, a strainer (34) provided on the fuel pump (as) and used for taking in fuel accumulated in the reservoir (50), a nd a fuel 

pipe (35) connected to the fuel pump (33). (Figure 1) 
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(72)Name of Inventor : 

   1)BHASKAR GOPALAN 
 

(57) Abstract : 

A circuit and method for reducing metastability of a CMOS SR flip flop is provided. The circuit comprises a first switching module 

and a second switching module that are operatively coupled to a first and second output terminal of the CMOS SR flip -flop. The 

method includes injecting current onto the first and second output terminals of the CMOS SR flip -flop at mutually opposite directions 

during permissible mid-range voltages of the output terminals. Further, the method includes driving the output terminals of the CMOS 

SR flip-flop into the predetermined state of zero and predetermined stable state of Vdd by utilizing the  currents injected onto the 

output terminals. As a result, the metastable point of the CMOS flip-flop is diverted from the corresponding metastable voltage and 

thereby reduces the metastability of the CMOS SR flip-flop. 
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(51) International classification  :G05B19/418  

(31) Priority Document No  :2012172700  

(32) Priority Date  :03/08/2012 
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   2)ISHIYAMA Rui 
 

(57) Abstract : 

[Problem] The problem to be addressed by the present invention is to provide technolog y which using discrepancies generated by 

differences in various parameters in a manufacturing device or a manufacturing step  manages distribution of manufactured goods in 

which the component has been mounted. The present invention: performs clustering of a  distribution information log database which 

associates an image feature of a pattern applied to the surface of a component with product information related to a product to which 

the component has been mounted and/or distribution information related to dis tribution of the product on the basis of the image 

feature; and performs statistical processing so as to analyze the distribution information and/or the product information tha t has been 

associated with the image feature belonging to each group acquired by  the clustering. 
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(54) Title of the invention : CURSOR CONTROL FOR A VISUAL USER INTERFACE 
 

  

(51) International classification  :G06F3/0481  

(31) Priority Document No  :61/598458  
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(72)Name of Inventor : 

   1)VISSER Michiel Cornelis  
 

(57) Abstract : 

A device (10) is provided having a visual user interface enabling a user to select one of one or more displayed objects (O1 O2 O3 O4) 

with a cursor (CR) having a cursor area. The device comprises a cursor control facility (12) for controlling display of the c ursor and a 

calculating facility (14) for calculating for each object that is at least partly within the cursor area a coverage fraction (). The coverage 

fraction () is indicative for the fraction of that object (Oi) covered by the cursor and for summing these coverage fractions  to obtain a 

coverage indicator (CI). The cursor control facility is arranged for adapting a size of the cursor to a size that achieves a predetermined 

value for the coverage indicator. Furthermore a method and a storage medium are provided. 
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(54) Title of the invention : WARP KNIT WRAPPABLE SLEEVE WITH EXTENDABLE ELECTRO FUNCTIONAL YARNS 

AND METHOD OF CONSTRUCTION THEREOF 
 

  

(51) International classification  :D04B21/14,F16L53/00  

(31) Priority Document No  :61/779189  

(32) Priority Date  :13/03/2013 
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(72)Name of Inventor : 

   1)ZHANG Zhonghuai 

   2)GAO Tianqui 

   3)MALLOY Cassie M. 

   4)LUDY Linwood 
 

(57) Abstract : 

A wrappable knit textile sleeve and method of construction thereof are provided. The sleeve includes a wall of knit yarn having 

opposite edges extending lengthwise along a longitudinal axis of the sleeve between opposite ends with a straightened length of the 

wall spanning between the opposite ends. The knit yarn includes warp yarns extending generally parallel to the longitudinal a xis and 

weft yarns extending generally transversely to the longitudinal axis. The opposite edges are wrappable into overlapping  one another to 

form a tubular cavity. At least one of the weft yarns is an electro functional yarn having a straightened length that is grea ter than the 

straightened length of the wall thereby allowing opposite ends of the at least one electro functional member to be pulled axially 

outwardly from the opposite ends of the wall to form leads for attachment to a power source. b. 
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(54) Title of the invention : METHOD AND SYSTEM FOR REAL TIME PERFORMANCE RECOVERY ADVISORY FOR 

CENTRIFUGAL COMPRESSORS 
 

  

(51) International classification  :G05B23/02  

(31) Priority Document No  :CO2012A000008  

(32) Priority Date  :01/03/2012 
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   1)SARAVANAPRIYAN Arul 

   2)KHALIDI Abdurrahman Abdallah 

   3)DI PILLO Pier Luigi 

   4)ASHOUR Osama Naim 

   5)STRINGANO Giuseppe 
 

(57) Abstract : 

A system and computer implemented method for generating real time perfo rmance recovery advisories for a centrifugal compressor of 

a fleet of centrifugal compressors are provided. The method is implemented using a computer device coupled to a user interfac e and a 

memory device and the method includes determining a performance deviation of the compressor using a determined actual 

performance of the compressor and a predicted performance of the compressor comparing the performance deviation to a 

predetermined threshold range of performance deviation and recommending to a user at least one source for the performance 

deviation the recommendation including a value of the performance recovery available for each source. 
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(54) Title of the invention : NON AQUEOUS LIQUID COATING COMPOSITION 
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(72)Name of Inventor : 
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   2)VAN BEELEN Nicolaas Jacob 

   3)VAN DER PUTTEN Antonius Josephus  

   4)VAN ADRICHEM Arnoldus Adrianus Jozef Maria 

   5)BRUIN David Elias  

   6)GAGLIARDO Marcella 
 

(57) Abstract : 

The invention relates to a non aqueous liquid coating composition comprising a) a polyol b) a polyisocyanate crosslinker c) one or 

more thiol functional compounds  d) a metal based curing catalyst for catalyzing the addition reaction of isocyanate groups and 

hydroxyl groups e) a base having a pKa value of at least 7 and which base does not react with isocyanate groups in a way wherein the 

basicity is reduced and f) one or more acid group containing compounds  wherein the one or more thiol functional compounds are 

present in an amount to provide a molar ratio of thiol groups over the metal atoms of the metal based curing catalyst of 1or higher and 

wherein the base is present in a molar amount lower than the molar amount of thiol groups  and wherein the molar ratio of acid groups 

and base groups is 1:1 or higher. 
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   5)REGENBRECHT Carolin 

   6)SCHMITT Dominik  
 

(57) Abstract : 

The invention relates to a method for producing vanillin  said method comprising the electrolysis of an aqueous alkaline suspension or 

solution containing lignin. A base alloy is used as the anode material said alloy being selected from Co Fe Cu and Ni base alloys. 
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   1)STEVIS Panayiotis  

   2)GROMADA Jesper 

   3)MURPHY Andrew 
 

(57) Abstract : 

The invention provides a fusion protein or polypeptide comprising an apelin peptide fused to a multimerizing component. The 

invention also provides a fusion protein or polypeptide comprising an apelin peptide fused to an Fc domain  a fragment of an Fc 

domain or a variant of an Fc domain. Apelin Fc fusion polypeptides are capable of binding to the apelin receptor (APLNR). Apelin Fc 

fusion polypeptides are capable of activating the APLNR and have improved pharmacokinetic properties compared to apelin peptides 

that are not fused to an Fc or an Fc fragment. Apelin Fc fusion polypeptides are useful in diseases and conditions related to  

cardiovascular function diabetes cancer obesity and other apelin related conditions. 

  

 

No. of Pages : 91 No. of Claims : 132 



42261 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6143/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TIME MANAGED ELECTRONIC MAIL MESSAGES 
 

  

(51) International classification  :G06Q50/32  

(31) Priority Document No  :13/400242  

(32) Priority Date  :20/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/025653  

:12/02/2013 

(87) International Publication No  :WO 2013/126236  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENS ING, LLC 

      Address of Applicant :One Microsoft Way, Redmond, 

Washington 98052 U.S.A. 

(72)Name of Inventor : 

   1)SOBHANI Dolly 
 

(57) Abstract : 

Systems method sand computer program products for facilitating the automatic deletion of received emails after a us er selectable time 

period has elapsed are disclosed. In various embodiments  email messages contain a header field referred to as an Expiration Time 

header field that dictates the length of time the email will reside in a designated Inbox prior to its automatic deletion by an email 

server. The server is able to automatically delete the received email as long as the email is residing in a folder that is sy nched to the 

server. A user receiving the email has access to the Expiration Time Header field and can mo dify its value if desired and allowed by 

the sender. The user can move the retrieved email to a folder that is not synched to the server thus preventing the email from being 

automatically deleted by the server. 
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(57) Abstract : 

This invention relates to synthetically derived zinc hectorite platelets  of superior platelet diameter effect pigments comprising such 

synthetically derived platelets and methods of forming said substrates. More specifically the disclosure describes an improve d 

hydrothermal synthesis of zinc hectorite suitable as a platelet for interference pigments barrier and flame retardant applications. 
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   1)CHUANG Pi Chuan 

   2)RAMAGE Daniel 
 

(57) Abstract : 

A system stores a table mapping users to attributes  and stores a second table mapping the users to products associated with a source 

domain. The system determines a set of top scoring products for each of the attributes  and creates using the top scoring products a 

model that is predictive of an activity in a target domain the target domain being separate from the source domain. The system detects 

a behavior from a particular user accessing the target domain and generates a personalized prediction for the particular user based on 

the model in response to the detecting the behavior. 
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   2)SUZUKI, Yoshiya 

   3)IWATA, Hiroaki 
 

(57) Abstract : 

A method of installing a throttle device (10A) includes the steps of attaching a throttle sensor (36) to an inner surface of a first case 

(50), fitting a pair of recesses (28, 30) of a throttle pipe (12 respectively over a pair of teeth (42, 44) of a rotor (34) while an end face 

of the throttle pipe (12) slides against an outer surface of the throttle sensor (36), inserting a handlebar (200) into the rotor (34) and the 

throttle pipe (12) after the step of fitting the recesses (28, 30). and fixing a second case (52) to the first case (50). Fig 2. 
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   6)HOFFMANN Peter 

   7)M–LLER Bernadette 

   8)SCHNIER Benedikt 
 

(57) Abstract : 

The invention relates to coating material compositions comprising an isocyanate grou p containing component a hydroxyl group 

containing component and a zinc (1 methylimidazole)b is(2 ethylhexanoate) complex and also to the use of a zinc (1 

methylimidazole)bis(2 ethylhexanoate) complex as a catalyst system for the urethane reaction in coatin g material compositions. 
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   5)RUFER, Christian 
 

(57) Abstract : 

A radial compressor stage for a radial compressor, wherein the radial compressor stage comprises an impeller (10) rotating relative to 

a stator (13) with multiple impeller blades (12) on the rotor side, wherein each impeller blade (12) comprises a flow inlet e dge (16), a 

flow outlet edge (17) and a suction side (19) extending between the flow inlet edge (16) and the flow outlet edge (17), pressure side 

(18) and outer surface (20) facing the stator (13), and wherein at least one groove (22) is introduced into the outer surfac e (20) of at 

least one impeller blade (12), which groove (22) is bounded both on the suction side (19) and also on the pressure side (18) by a 

longitudinal web (23, 24), wherein each of the longitudinal webs (23, 24) forms a sealing tip of the respective impeller blade (12) 

towards the stator (13). (Fig. 1) 
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(57) Abstract : 

A method for alkylating aromatic compounds is described using an electrochemical decarboxylation process. This process produc es 

aryl alkyl compounds that have properties useful in Group V lubricants (and other products) from abundant and econo mical carboxylic 

acids. The process presented here is also advantageous as it is conducted at moderate temperatures and conditions  without the need of 

a catalyst. The electrochemical decarboxylation has only H2 and CO2 as its by products  as opposed to halide by products. 
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(57) Abstract : 

NA 
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   1)SCHWAB Holger 
 

(57) Abstract : 

The invention describes a method of manufacturing an OLED device (1). This method comprises the steps of providing an electrically 

conductive carrier substrate (3) with a first carrier surface (3a) and a second carrier surface (3b) assembling at least the first carrier 

surface (3a) a patterned layer of insulating material (5) over an integral area the layer of insulating material (5) being patterned by a 

plurality of holes (7) such that an electric access to the first carrier surface (3a) is possible from an upper surface (10) of the layer of 

insulating material (5) facing away from the first carrier surface (3a) assembling a patterned conductive coating (8 9) on the insulating 

material (5) at its upper surface (10) such that the conductive coating (8 9) enters the holes (7) and covers the insulating material (5) 

over an integral area whereby the conductive coating (9) is patterned such that a number of discrete first electrode areas (11) are 

formed in the conductive coating (9) applying an organic light emitting layer (13) above at least one first electrode area (11) applying 

a second electrode layer (15) above the organic light emitting layer (13). The invention also describes a semi finished produ ct (21) in 

such process and an OLED device (1) manufactured in such process. 
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   8)KARATHOLUVHU Maheswaran Sivasamban 
 

(57) Abstract : 

The present disclosure is generally directed to compounds which can inhibit AAK1 (adaptor associated kinase 1)  compositions 

comprising such compounds  and methods for inhibiting AAK1. 
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(54) Title of the invention : DEVICE AND SYSTEM FOR THREE DIMENSIONAL SCANNING AND METHOD THEREOF 
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(57) Abstract : 

A device (1) for three dimensional scanning of an object is described  said device comprising detection means (3 5 7) adapted to obtain 

orientation information of the device (1) optical means (9) adapted to obtain planar information about a position of the device (1) in a 

first reference plane of the optical means (9) and processing means (11) adapted to acquire the orientation information and the planar 

information from the detection means (3 5 7) and from the optical means (9) respectively and to process such information in order to 

obtain an estimate of a position of the device (1) on an axis substantially perpendicular to the first reference plane for the purpose of 

obtaining a three dimensional image of the object. 
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(57) Abstract : 

The invention relates to innovation of enhancing the mult iple rail junctions for railway operations by simple and economic 

manufacturing process. A simple and tidy product shown in figures 1 and 2 is compatible with much heavier and longer pieces o f two 

6m long rails. The new type of junctions which are required numerously in the modern system will be a great relief for railway 

operators.  
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   1)STAHL Karl Erik  
 

(57) Abstract : 

A telecommunication device for real time communication at a border between a global transport network and a private domain of  a 

communication network may include a proxy for a communication protocol means for traffic using real time communication protocols 

to traverse a firewall means for real time traffic initiated by the communication protocol to traverse a firewall means for measuring 

and collecting value information about the real time traffic over the global transport network means for creating mutual trust between 

the telecommunication device and a second device with which it communicates; and means for authorizing usage of a feature for  a 

mutually trusted communication participant. 
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(57) Abstract : 

The present invention is directed to a hard panned coating comprising a natural blue anthocyanin containing colorant  a hard panned 

confection coated with the same and a method of hard pan coating an edible product center with the coating such that the color 

provided by the natural blue anthocyanin containing colorant to the coating is stabilized. 
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(57) Abstract : 

The invention relates to methods  systems and computer readable media related to a system having a plurality of users  designed to 

display a user customized subset of item and/or provider information to the user. 
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(57) Abstract : 

A system and method for capturing and sharing console gaming data is described. Embodiments capture game play data directly at the 

gaming console without the need for external hardware. This allows users to easily capture rich console gaming experiences and share 

them across a variety of outlets. In one embodiment the methods described herein can be implemented with a patch or driver on the 

operating system of the user device rendering it unnecessary to heavily modify the source code of the game. 
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   1)GARY Nathan 
 

(57) Abstract : 

A system and method for capturing and sharing console gaming data is described. Embodiments capture gameplay data direct ly at the 

gaming console without the need for external hardware. This allows users to easily capture rich console gaming experiences and share 

them across a variety of outlets. In one embodiment the methods described herein can be implemented with a patch or driver on the 

operating system of the user device rendering it unnecessary to heavily modify the source code of the game. 
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(57) Abstract : 

A compression system (40) is disposed in a container (120) and shipped to a location having a supply of natural gas (140 142). The 

compression system connects to the natural gas supply (14) for eample from the natural gas network compresses (40 44 60 76 88) gas 

from the supply and provides compressed gas to a consumer (after 144 146). The container which can be a standardized ISO shipping 

container is fitted with removable vents (164 168 172) at designated locations. Strategic positioning of compression system 

components in combination with the removable vents allows for ready access to the compression system for repair and maintenan ce. 
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(57) Abstract : 

An element of a clamp/flange connection is disclosed, having at least one surface which can be brought to bear against a mating 

surface. The object is to produce high tension forces with little work. For this purpose, it is provided that the surface comprises a 

lubricant layer (26). Fig.2 
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(57) Abstract : 

A driver circuit (1) for operating at least one load such as a LED unit (7) is provided comprising an input (2) for receiving an input 

voltage (V IN ) from a power supply (6) an output (3) for providing an output voltage (V OUT ) to said load and a switching converter 

(4) with at least a storage inductor (11) connected with a switching device (13) said switching converter (4) being disposed to generate 

an average output current by sequential switching operation of said switching device (13) between at least a charging mode and a 

discharging mode. Furthermore a switching controller (5) is connected with said switching device (13) to control the switching 

operation of said switching device (13) and comprises a feedback inductor (24) inductively coupled to said storage inductor (11) to 

provide a feedback voltage corresponding to the variation of an inductor current (I S ) through said storage inductor (11) and a voltage 

compensation circuit (25) connected with said feedback inductor (24) to determine at least one compensation signal from said 

feedback voltage said compensation signal corresponding to said input voltage (V IN ) or said output voltage (V OUT ). To provide a 

cost efficient and versatile driver circuit (1) the switching controller (5) is configured to at least control said switching device (13) 

between said discharging and said charging mode in dependence on said inductor current (I s ) and to control a duty cycle of the 

switching operation in dependence on said at least one compensation signal so that in case of a variation of said input (V IN ) or 

output voltage (V OUT ) said average output current provided to the load is maintained substantially constant. 
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(57) Abstract : 

The invention provides for a multi element transmit coil (100) for a magnetic resonance imaging system (300). The multi element 

transmit coil comprises multiple surface coil elements (102) with a coil circuit (104) that has an integrated a radio frequen cy sensor 

(106 604 704 804). The multi element transmit coil further comprises a power monitoring unit (108) with an analog to digital 

converter (808). The power monitoring unit comprises a processor connected to each analog to digital converter that is operab le for 

receiving a radio frequency measurement for generating specific absorption rate data (348) for each of the multiple surface coil 

elements. The multi element transmit coil further comprises an optical data transmission system (110) connected to the proces sor. The 

optical data transmission system is operable for connecting to a magnetic resonance imaging system controller (312 330). The optical 

data transmission system is operable for transferring the specific absorption rate data to the magnetic resonance imaging sys tem 

controller. 
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(57) Abstract : 

A wafer scale process is described that simultaneously encapsulates LED dies  forms lenses over the LED dies  and forms a chip scale 

package for said dies. An array of LED dies (16A B) are affixed to an adhesive surface of a temporary support structure (14).  The 

support structure is then brought against a mold (32). A single molding material (40) such as transparent silicone then encapsulates the 

top and side surfaces of each LED die and forms a lens (44) over the top surface of each LED die. The molded material does no t cover 

bottom surfaces of bottom electrodes (26 28) of the LED die so as to allow said electrodes to be directly bonded to pads (56 58) of a 

substrate (60) such as a PCB. The temporary support substrate is then removed after the molding process  and the molded material is 

singulated to separate out the packages. 
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(57) Abstract : 

To accommodate a large number of secondary battery cells while keeping the cost low. [Solution] A cell holder (20) is divided in the 

direction of the length of the cell accommodation units  into a first divided holder (21) a second divided holder (22) and a third divided 

holder (23). The first divided holder (21) second divided holder (22) and third divided holder (23) are formed by injection molding. 

The first divided holder (21) is fixed to the inner surface of a first divided case (12A) the second divided holder (22) is fixed to the 

inner surface of a second divided case (12B) and the third divided holder (23) is interposed between the first divided holder (21) and 

the second divided holder (22). The first divided holder (21) third divided holder (23) and second divided holder (22) are 

combined thereby forming a plurality of cell accommodation units and making it possible to accommodate the secondary battery cells 

(11). 
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(57) Abstract : 

The subject matter of this invention is providing a means for recording the date of starting using a toothbrush so that  at a later date the 

total period of usage can be known to decide about replacing the toothbrush with a new one. The invention involves providing on the 

handle of the toothbrush, scratch-able columns on the front and back surface of the handle of the toothbrush with numbers 

representing dates and months, and alphabets printed on them in light font, and corresponding alpha -numerals marked on the handle 

surface below the scratch-able columns. A user can scratch off portions on the scratch-able columns to expose the numbers that 

represent the date and month when the toothbrush is put to use, and also expose alphabets that associate the toothbrush with the name 

of the user. 
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(57) Abstract : 

A multi layer core organic package substrate (400) includes: a mult i layer core (409) comprising at least two organic core layers (41 

1 413) wherein two of the at least two organic core layers (41 1 413) are separated by a core metal layer (401 ); a first plurality of 

build up layers (207) formed on top of the multi core layer (409); and a second plurality of build up layers (207 ) formed below the 

multi core layer (409). 

  

 

No. of Pages : 22 No. of Claims : 8 



42286 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6273/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHODS AND DEVICES FOR SETTING UPLINK AND DOWNLINK POLICY TO PROVIDE 

APPLICATION SERVICES OVER MPTCP CONNECTION 
 

  

(51) International classification  :H04W8/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALCATEL LUCENT 

      Address of Applicant :148/152 route de la Reine 92100, 

Boulogne-Billancourt France 

(72)Name of Inventor : 

   1)VASUDEVAN, Subramanian 

   2)KANUGOVI, Satish 

   3)LING, Jonathan 
 

(57) Abstract : 

A radio access network connection manager determines, based on received network condition information, a transmission policy for 

transmitting bearer traffic over at least one of a group consisting of a first a multipath transport control protocol (MPTCP) subflow and 

a second MPTCP subflow of a MPTCP connection between a radio access network element and a user equipment.  The first MPTCP 

subflow is associated with a WLAN link, and the second MPTCP subflow is associated with a cellular link. The transmission policy is 

indicative of a WLAN only mode, a cellular only mode and a hybrid WLAN-cellular mode for the user equipment. A user equipment 

connection manager distributes uplink bearer traffic between the first multipath transport control protocol (MPTCP) subflow and the 

second MPTCP subflow of a MPTCP connection. 
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(57) Abstract : 

A safety syringe 10 includes a barrel 18 plunger assembly 12 and barrel adapter 20. A barrel adapter 20 mountable to a syringe barrel 

18 includes a barrel tip 32 needle assembly 42 and needle retraction mechanism 21. The needle assembly 42 includes a needle hub 

24 needle seal 26 and needle 28 which is configured to pass through the needle assembly 42 locking mechanism 22 biasing member 

30 and barrel tip 32. The needle retraction mechanism 21 includes a biasing member 30 and locking mechanism 22 such that actuation 

of the locking mechanism 22 allows the biasing member 30 to cause retraction of the needle 28 into the barrel tip 32. Methods  of 

assembling manufacturing and using such syringes 10 are also provided. 
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(57) Abstract : 

Solid waste disposal on land is a widely utilized common method in many parts of the world. One of the drawbacks is the generation 

of leachate which may contaminate the ground water. Generally, the contaminants are released from the solid waste to the ground 

water through physical, chemical, and microbial process. Estimation of leachate rate in a landfill site is ah important step in designing 

the collection system or identifying the treatment alternatives to reduce the migration of pollutant from the leachate to both surface 

and subsurface water. Several models using hydrologic water balance techniques to predict the leachate volume at the landfill  bottom 

have been developed. The movement of leachate through the solid waste depends upon the physical characteristics of the solid waste 

like mass density, porosity etc., and the composition of the materials such as organic and inorganic materials. Lumped Landfill 

Leachate Production (LLLP) model for landfill leachate, is described in this paper. Comparison of the results is made using LLLP 

model, with Environmental Protection Agency (EPA), Hydrologic Evaluation of Landfill Performance (HELP) and Flow Investigation 

for Landfill Leachate (FILL) models. Samples from Perungudi Solid Waste Dumping Yard of Chennaiare taken for the above models 

and are used to estimate the leachate quantity. The results indicate that the leachate quantity estimated from LLLP model is very close 

to the experimental results. 
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(57) Abstract : 

This information terminal displays a display screen representing each room contained in a building at a display  displays apparatus 

icons representing each of at least one subject apparatus in units of each room displayed at the display scre en at the display and when 

the selection of a first apparatus icon representing a first subject apparatus among the subject apparatuses has been detecte d displays at 

the display a room screen representing the room corresponding to the selected first appara tus icon; the displayed room screen contains 

a first operation screen for operating a first subject apparatus corresponding to the selected first apparatus icon  and contains a second 

operation screen for operating a second subject apparatus that corresponds to a second apparatus icon other than the selected first 

apparatus icon and that is disposed in the room displayed at the room screen; and a first control command for controlling the  first 

subject apparatus on the basis of an operation of the first operation screen is output to a network or a second control command for 

controlling the second subject apparatus on the basis of an operation of the second operation screen is output to the network. 
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(57) Abstract : 

The present invention provides a heat resistant coating confection comprising the coating and methods of making these. More 

specifically the heat resistant coating comprises at least one layer comprising an amount of glycerol less than 3 wt.%. In some 

embodiments glycerol is the sole component of at least one layer. Because the amount of glycerol used is minimized in some layers or 

the sole component of others  the processing difficulties that can be encountered when higher amounts of glycerol is mixed with other 

things can be avoided. And yet the coating and confections comprising the same may exhibit heat resistance to the same or even 

better degree than conventional coatings or confections comprising the conventional coatings. 
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(57) Abstract : 

Described are SCR catalyst methods and systems comprising a first SCR catalyst composition and a second SCR catalyst composit ion 

arranged in the system the first SCR catalyst composition having a faster DeNOx response time when exposed to ammonia than the 

second catalyst composition and the second SCR catalyst composition has a higher steady state DeNOx performance than the firs t 

catalyst composition. The SCR catalyst systems are useful in methods and systems to catalyze the reduction of nitrogen oxides in the 

presence of a reductant. 
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(57) Abstract : 

The invention relates to a system (1) for conching edible mass  in particular cocoa containing mass  such as chocolate cocoa liquor or 

compound comprising a shear device in particular a so called taste changer (14) in turn comprising a housing (16) a shaft (17) 

rotatably mounted in the housing (16) means (19 20) for subjecting the edible mass to high shear stresses  means (21 22) for spreading 

the edible mass after it has been subjected to high shear and an inlet (24 25) for supplying a gas to the spread edible mass. The system 

further comprises a thin film evaporator (15) to treat the edible mass exiting the shear device (14). 
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(57) Abstract : 

A volatile liquid emanation system is described including an emanation device (2) and a replaceable refill of liquid (3): wherein the 

refill (3) comprises a reservoir housing having walls containing a liquid reservoir of volatile liquid and a wick (7)extendin g from the 

interior of the reservoir to the exterior thereof; wherein the device comprises  a device housing having a rear wall to which plug pins 

are connected a front wall and side walls there between to connect the front wall to the rear wall wherein the housing contains a heater 

(29) and refill receiving means configured to releasably hold the refill within the device housing and wherein the device housing 

comprises at least one vent hole (13) and at least one refill aperture (14) in the side wall to permit the refill access to t he refill 

receiving means; characterised in that the front face has a rotatable dial (24) which is connectable directly or indirectly to the refill (3) 

when engaged with the device such that rotation of the dial (24) effects linear movement of the refill (3) away toward the re fill 

aperture (14). 
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(54) Title of the invention : BRAKE SYSTEM WITH VARIABLE FRICTION 
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(57) Abstract : 

The invention relates to a brake system 100 of an elevator of an escalator or of a moving walkway which brake system 100 comprises 

a brake device 101 with at least one brake pad 111. The brake pad 111 has an active surface 116 which  during a braking operation is 

pressed against a friction surface 121 which moves or is movable relative to the active surface 116 of a counterpart 120. The brake 

system 100 furthermore has a supply device 103 which is fed by a fluid source 102. By means of the supply device 103 a fluid 154 can 

be supplied between the active surface 116 of the brake pad 110 and the friction surface 121 facing said active surface. The friction 

between the active surface 116 and the friction surface 121 can be influenced by means of the supply of the fluid 154.  
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(57) Abstract : 

A device for extending elongating or repairing a previously created arteriovenous fistula between a first blood vessel and an adjacent 

second blood vessel includes a main body having a primary lumen and an articulating jaw member disposed at the distal end of the 

main body. The jaw member is configured with two elements to allow rotation of one element about a pivot point to grasp tissue while 

being rotated. The jaw member is also configured to allow thermal energy delivery to one or both elements of the jaw member t hat 

allow tissue welding and cutting with DC RF Laser or Ultrasonic energy. A second lumen located within one element of the jaw 

member is configured to allow advancement over a guidewire into the second vessel while the other element of the jaw member 

remains within the first blood vessel at the position where the arteriovenous fistula or aperture exists between the first and second 

blood vessel. 
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(57) Abstract : 

The present invention provides compositions and methods comprising a low phosphate repressible promoter. In particular  the present 

invention provides a low phosphate repressible promoter from 
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(57) Abstract : 

Processing of character data is facilitated. A Vector String Range Compare instruction is provided that compares each element  of a 

vector with a range of values based on a set of controls to determine if there is a match. An index associated with the matched element 

or a mask representing the matched element is stored in a target vector register. Further the same instruction the Vector String Range 

Compare instruction also searches a selected vector for null elements  also referred to as zero elements. 
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(57) Abstract : 

A method of manufacturing a pattern includes providing a pattern of a first liquid on a medium, applying a powder material to  the 

provided pattern, and providing a second liquid to the powder material applied to the first liquid. 
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(57) Abstract : 

The invention relates to a novel agent in the form of rhodanine derivatives  which has prophylactic antiproliferative and antimetastatic 

activity. Said agent can find use in medicine and pharmacology for the prophylaxis and/or treatment of neoplastic diseases of  variable 

localisation. 
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(57) Abstract : 

Disclosed are gambogenic acid derivatives having a structure shown as formula (I) or (II) salts preparation method and application 

thereof in the treatment of tumor. Compared with gambogenic acid  the gambogenic acid derivatives exhibit more potent anti tumor 

activities. 
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(57) Abstract : 

A stacked display has the different colour layers (20r) (20g) (20b) ordered with respect to the wavelength dependency of the lens 

focus so that there is better focus of the colours on the display layers that modulate those colours. The optical system (30) (32) can be 

designed to have a wavelength dependent focus that matches the position of each of the light modulating layers.  

  

 

No. of Pages : 23 No. of Claims : 15 



42302 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6294/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :21/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : UNITIZED PACKAGE AND METHOD OF MAKING SAME 
 

  

(51) International 

classification  
:B65D73/00,B65B47/08,B65B61/06  

(31) Priority Document No  :13/404421  

(32) Priority Date  :24/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/027210  

:22/02/2013 

(87) International Publication 

No  
:WO 2013/126621  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AKI INC. 

      Address of Applicant :1700 Broadway New York NY 10019 

U.S.A. 

(72)Name of Inventor : 

   1)GREENLAND Steven J. 
 

(57) Abstract : 

The invention generally relates to unitized packages for containing and dispensing a product material. In particu lar the unitized 

packages comprise a printed base card and a fluid vessel permanently bonded to the printed base card. The fluid vessel comprises a 

first laminate barrier layer comprising at least one layer of a biaxially oriented thermoplastic polymer a portion of which is formed 

into a modified dome shape and a planar second laminate barrier layer. The first and second laminate barrier layers are sealed together 

to form a fluid tight enclosure wherein the product material substantially fills the enclosure and the modified dome shape is resiliently 

sustainable. A method of manufacturing the unitized packages as described above is also provided. In particular  the method includes 

forming a portion of the first laminate barrier layer comprising the biaxially o riented polymer into the modified dome shape using a 

force such as pressurized gas. 
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(57) Abstract : 

Embodiments described herein achieve a system and method for selective refocus in a recorded video using an electronic device . The 

method includes identifying at least one object selected in the recorded video during a playback of the recorded video. The identified 

object and a corresponding depth blob are tracked by the system in each frame of the recorded video. A foreground mask is generated 

based on the depth blob in each frame of the recorded video. Based on the foreground mask, the system automatically blends ea ch 

frame, a corresponding blur of each frame using the foreground to selectively refocus the at least one object in ea ch frame. FIG. 3 
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(57) Abstract : 

One of coaxially placed two output shafts which is located on the inner outer side is a first shaft (102), and the other one which is 

located on the outer side is a second shaft (104). The first shaft (102) projects more than the second shaft. A first clutch disk (116) is 

connected to a projecting portion of the first shaft, and a second clutch disk (110) is co nnected to the second shaft through a sleeve 

(106). The second shaft and the sleeve are splined to each other, and the sleeve and the second clutch disk are splined to each 

other. According to this, the sleeve is structurally permitted to move in an axial direction of the engaging/disengaging mechanism, and 

the first clutch disk (116) is engaged and disengaged by the movement of the sleeve in the axial direction. Most Illustrative  

Drawing: FIG. 1 
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(57) Abstract : 

Title: Regulation of brain biogenic amines associated with depeession by a formulation from botanical source. All anti depressan t and 

anxiolytic herbal formulation comprising: 225-450 mg of Nyctanthes arbortristis. 250-550 mg Ocimum tenuiflorum, 200-450 mg 

Hippophae salcifolia. and optionally additives selected from minerals, vitamins. salt, filler and binder.  
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(57) Abstract : 

As attached. 
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(57) Abstract : 

An expanded food product made using supercritical fluid extrusion is disclosed. The food product comprises particular characteristics 

that demonstrate a light porous crispy texture has been obtained. 
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(57) Abstract : 

A method for forming and immobilizing small particles on a filter substrate using a first and second polymer solution  a solution of 

sodium bromide and a solution of a metal salt. The method adjusts the pH of at least one of the first and second polymer 

solutions immersing the filter substrate in the first polymer solution and immersing the filter substrate in the second polymer solution. 

The method includes repeating the steps of immersing the filter substrate in the first solution and the second solution alternately until 

desired number of layers is achieved. The method allows for the filter substrate to be immersed in the solution of the metal salt and  

subsequently in the solution of sodium bromide. 
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   3)TIWARI, ARVIND KUMAR 

   4)TATIKONDA, SUBBARAO 
 

(57) Abstract : 

A power generation system (101) is disclosed. The power generation system (101) includes a doubly-fed induction generator (DFIG) 

(108) coupled to a variable speed engine (106) and a photo-voltaic (PV) power source (110). The DFIG (108) includes a generator 

(112) to generate a first electrical power based at least partially on an operating speed of the variable speed engine (106). The PV 

power source (110) may supply a second electrical power to a Direct Current (DC) link (118) between a rotor side converter (114) and 

a line side converter (116) of the DFIG (108). The generator (112) and the line side converter (116) are coupled to an electric grid 

(102) and/or a local electrical load (104) to supply the first electrical power and at least a portion of the second electric al power to the 

local electrical load (104). 
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   3)JOHNSON Richard L. Jr. 
 

(57) Abstract : 

The present invention relates to apparatus and methods to provide a closed loop pointing system for the purpose of redirecting light 

from a source onto a target. In one aspect the present invention relates to a method of redirecting incident light  comprising the steps 

of: using at least one light redirecting element to redirect the incident light; providing a plurality of optical proxies that are as sociated 

with the reflecting element in a manner such that at least two of the optical proxies distribute a portion of the incident  light uniquely 

relative to each other wherein optical information encoded in the light distributed by the optical proxies cumulatively correlates to the 

aim of the light redirecting element; observing the optical information distributed by the optical pro xies; and using the optical 

information to controllably actuate the light redirecting element in a manner that aims the redirected light onto a target.  
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Wilsonville, Oregon 97070-7777, USA, U.S.A. 
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   4)KIRAN BANDELA 
 

(57) Abstract : 

CONSTRAINED FLATTENING OF DESIGN DATA ABSTRACT This application discloses a design system implementing tools 

and mechanisms to receive three-dimensional design data corresponding to a wire harness from a mechanical design tool. The tools 

and mechanisms can identify the three-dimensional design data includes a geometric description of one or more rigid or inflexible 

components in the wire harness, and convert or flatten the three-dimensional design data into a two-dimensional representation of the 

wire harness, such as a two-dimensional layout of the wire harness, which conforms with the geometric description of the one or more 

rigid or inflexible components in the wire harness. 
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   1)CHENGJIE Sun 
 

(57) Abstract : 

A cylinder head gasket (20) with a single layer carrier member (22) a sealing ring (24) for sealing around the cylinder opening 

(30) and at least one protection layer (26). The sealing ring has a plurality of functional layers (50). A protection layer is pos itioned on 

at least one side of the sealing ring and preferably on both sides. The sealing ring and protection layers are fixedly secured to the 

carrier member by welding. 
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(57) Abstract : 

Provided are a die cast product rigidity evaluation method and a die cast product  the rigidity whereof is evaluated by the rigidity 

evaluation method with which it is  possible to appropriately evaluate the rigidity of a die cast product. To this end  after carrying out a 

post casting fracture test with a simple rigidity testing device a rigidity deterioration rate is estimated on the basis of the proportion at 

which cold flakes are present on the fracture surface which is obtained by observing a breakage surface. An internal defect of a 

prescribed range of a high stress part of a die cast product which is pre derived with a stress analysis is detected with ult rasound and 

when a defect rate which is the quotient of the total surface area of the internal defects of the prescribed range divided by  the total 

defect detection surface area is less than or equal to a prescribed value the die cast product is evaluated as having a prescribed rigidity. 
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(57) Abstract : 

The disclosure relates to a semi product for building panels or structural elements comprising several wood lamellas (5) fixed by 

distance elements (4) a building panel with such a semi product and a method of producing the semi product and the building panel.  

  

 

No. of Pages : 38 No. of Claims : 38 



42315 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6302/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : RETAINING DEVICE FOR A TURNING SYSTEM 
 

  

(51) International classification  :B29C45/16,B29C45/26  

(31) Priority Document No  :00613/13  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :Switzerland 

(86) International Application No 

        Filing Date 

:PCT/EP2014/054713  

:11/03/2014 

(87) International Publication No  :WO 2014/140019  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FOBOHA (GERMANY) GMBH 
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   1)ARMBRUSTER Rainer 
 

(57) Abstract : 

The invention relates to a retaining device (1) for a rotatable mould centre part (2) in an injection moulding machine the retaining 

device comprising a plate (17) used for retaining the rotatable mould centre part (2) the plate being rotatable about an axis of rotation 

(16) and driven by means of a motor (20). The retaining device (1) comprises a lower cross member (10) which is mounted movably 

in the longitudinal direction (x) on guide rails (7) while supported on a machine bed (6) of the injection moulding machine b y means 

of first bearing blocks (8). The retaining device (1) comprises second bearing blocks (23) by means of which the lower cross member 

(10) is supported in the circumferential direction relative to lower beams (5) of the injection moulding machine.  
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(57) Abstract : 

A method and system for producing fried food pieces is disclosed. The food pieces are immersed in a first edible fluid as a product 

bed monolayered and immersed in a second edible fluid. The food pieces may also be drained in vertical orientation on a draining belt 

having at least one vertical orientation member. 
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   1)RUDIGER, Eichler 
 

(57) Abstract : 

Method for heating a metal material (206) in an industrial furnace (200) comprising a dark zone (201) and at least one heatin g zone 

(202,203) arranged downstream of the dark zone (201), which heating zone (202,203) is heated using at least one burner (210), 

wherein said metal material (206) is transported through the dark zone (201) and thereafter through the heating zone (202,203), and 

wherein combustion gases circulate counter-currently through the industrial furnace (200) through the at least one heating zone 

(202,203) and thereafter through the dark zone (201). The invention is characterised in that the lambda value, in other words  the ratio 

of the actual oxygen-to-fuel ratio and the stoichiometric oxygen-to-fuel ratio, of the combustion in at least one of said at least one 

heating zones (202,203) is below one, and in that an oxidant comprising at least 85 percentages by weight oxygen is supplied through 

at least one lance (212) into the dark zone (201), so that at least one stream (213) of the said oxidant is directed towards the metal 

material (206) and so that the said oxidant in the dark zone (201) combusts combustible gases origina ting from the at least one heating 

zone (202,203). 
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(57) Abstract : 

The compilation a transformation chain of a recalculation user interface that displays an electronic canvas that contains one  or more 

displayed result of a transformation chain. The transformation chain includes transforms between a respective data source and data 

sink. User editing of the recalculation user interface could cause one or more of the transforms to be re executed  thereby causing 

recalculation. The compilation involves analyzing the transformation chain of the recalculation user interface for dependencies to 

create a dependency graph of dependencies between entities. For instance some dependencies might be between entities so as to 

indicate that if one entity is evaluated then the other should be also. The dependency graph is then used to create a lower level of 

execution steps. The dependency graph is further provided to a runtime for the program so that the dependency graph may be available 

during operation of the recalculation user interface. 
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(57) Abstract : 

A binocular head mounted display includes a first binocular eye piece including a first torsional brace and a second binocular eye 

piece including a second torsional brace configured to engage the first torsional brace. The binocular head mounted also includes a 

frame assembly holding the first binocular eye piece and the second binocular eye piece at an adjustable interpupillary distance. The 

frame assembly includes a torsional support to directly or indirectly engage the first torsional brace and the second torsion al brace. 

Such engagement resists rotational movement of the first binocular eye piece relative to the second binocular eye piece.  
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(57) Abstract : 

Systems methods and devices for high efficiency wireless frequency division multiplexing are provided. A method includes 

determining at an access point a performance characteristic for each wireless device in a set of wireless devices associated with the 

access point. The method further includes categorizing each wireless device in the set into at least a first and second subset of wireless 

devices based on the performance characteristic. The method further includes receiving communications from the first subset o f 

wireless devices on a first set of wireless frequencies. The method further includes receiving communications from the second subs et 

of wireless devices on a second set of wireless frequencies  the second set of wireless frequencies being a subset of the first. The first 

set of wireless devices have a higher performance characteristic than the second set of wireless devices. 
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(57) Abstract : 

12322212322212322123122613613616231232351414353512125657148141414141414141414143636149141414214236362142142142112112121121121 21121121121121218181818The 

present invention provides a method compris ing applying to a crop of rice plants  the locus thereof or propagation material thereof a compound of formula (I) wherein B   is C=N O  C=N 

CH  or N CH CH ; providing that when A is A1 B   is C=N CH or N CH CH  when A is A2 B   is C=N O or N CH CH  and when A is A3 B B B is C=N O ; R is 

trifluoromethyl difluoromethyl or chlorodifluoromethyl; R is group (X) X is C X or nitrogen; X X and X are independently hydrogen halogen or trihalomethyl wherein at least one of X X 

and X : is not hydrogen; A is selected from (A1) to (A5) Y is C R CH or nitrogen; Y and Y are independently CH or nitrogen; wherein no more than two of Y Y and Y are nitrogen and 

wherein Y and Y are not both nitrogen; R is hydrogen halogen cyano nitro NH2 C Calkyl C Chaloalkyl C Ccycloalkyl C Chalocycloalkyl C Calkoxy or C Chaloalkoxy; providing that 

when A is A3 or A4 R is not hydrogen; R when present together with R forms a CH=CH CH=CH bridge; R is C Calkyl; R is C Calkyl C Chaloalkyl C Calkoxy(C C)alkyl C Calkylthio(C 

C)alkyl C Calkylsulfmyl(C C)alkyl C Calkylsulfonyl(C C)alkyl C Ccycloalkyl C Ccycloalkyl(C C)alkyl  or tetrahydrofuranyl; R is C Calkyl C Chaloalkyl C Calkyl O CH  C Chaloalkyl O 

CH C Ccycloalkyl C Ccycloalkyl CH C Calkyl S CH  C Calkyl S(O) CH  or C Calkyl S(O) CH; each Z is independently halogen C Calkyl or C Calkyl substituted by one to five R nitro C 

Calkoxy or C Calkoxy substituted by one to five R cyano C Calkylsulfinyl C Calkylsulfonyl C Chaloalkylsulfinyl C Chaloalkylsulfonyl hydroxyl or thiol; each R is 

halogen cyano nitro hydroxy C Calkoxy  C Chaloalkoxy  mercapto C Calkylthio  or C Chaloalkylthio; and k is 0 1 2 or 3. 
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(57) Abstract : 

A lighting system includes a power converter connected to mains voltage and configured to provide a driving current responsiv e to a 

control signal. A voltage measurement circuit is configured to provide a voltage sense signal indicative of an amplitude of the mains 

voltage. A light emitting diode (LED) module includes at least one string of LEDs that emit light responsive to the driving c urrent and 

is configured to detect an LED current through the at least one string and output a current feedback signal indicative of the detected 

LED current. A driver controller is configured to output the control signal responsive to the voltage sense signal and the cu rrent 

feedback signal. 
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(57) Abstract : 

The present invention relates to a method for optimising the operation of a gas generator and a g as generator. The gas generator has a 

housing part (30) at the upper end of which are means (12 20 22 20 22 ) for supplying fuel to a fuel compartment (14) inside the 

housing part. The fuel descends by the force of gravity onto a grate (1 2) at a point above the grate being formed a combustion zone in 

connection with which are arranged means (4 5) for supplying gasification gas to it. In the method is used a grate (1 2) comprised of 

two concentrically arranged first (1) and second (2) grate parts  of which grate parts at least one grate part (2) can be turned around an 

axis of rotation passing through a joint centre. The grate parts (1 2) can be moved in the direction of the said axis of rotation towards 

each other into their mutually interlocking position and away from each other into a position partly or completely out of the said 

interlocking position. The said grate parts (1 2) are moved with respect to each other and/or jointly to regulate the flow of gases 

through the grate and/or the removal of ash from the grate and/or to prevent the entry of not completely burnt fuel through the grate. 
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(57) Abstract : 

In one embodiment a portable networked computing device comprises a processor a plurality of radios and a memory. The device may 

be operable to pair by at least one of the radios  with a device associated with a user. The device may then monitor by one of the 

radios a signal for a connection established with a first network. When the device determines that the signal for the first network has 

dropped below a threshold level of quality it may enable access point mode for at least one of the paired devices by turning on a radio 

to establish a connection with a second network and thereby providing connectivity to the second network for the at least one  of the 

paired devices. If multiple networks are available the device may select an optimal network based on an assessment of one or more 

factors. 
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(57) Abstract : 

The present invention relates to a device for sampling internal substance(s) in the gastrointestinal tract of an animal compo sed of at 

least one wall which is partially expandable. The invention also relates to a method of orally administering the device to an animal and 

recovering the device from the stool to carry out analysis on the collected sample for diagnosing the health of the gastroint estinal tract 

and determining nutrient absorption and digestibility. 
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(57) Abstract : 

An apparatus comprising a housing; a first connector coupled to the housing and having a first plurality of contacts; a second 

connector coupled to the housing and having a second plurality of contacts; and a circuit electrically connected to at least one of the 

first contacts and at least one of the second contacts. The circuit is encapsulated within the housin g. The circuit is configured to 

generate an output signal in response to a resistance sensed at the at least one of the first contacts.  
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(57) Abstract : 

A method for performing linear mixing on coupled Head related transfer functions (HRTFs) to  determine an interpolated HRTF for 

any specified arrival direction in a range (e.g. a range spanning at least 60 degrees in a plane or a full range of 360 degrees in a 

plane) where the coupled HRTFs have been predetermined to have properties such that lin ear mixing can be performed thereon (to 

generate interpolated HRTFs) without introducing significant comb filtering distortion. In some embodiments  the method includes 

steps of: in response to a signal indicative of a specified arrival direction  performing linear mixing on data indicative of coupled 

HRTFs of a coupled HRTF set to determine an HRTF for the specified arrival direction; and performing HRTF filtering on an aud io 

input signal using the HRTF for the specified arrival direction. 
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(57) Abstract : 

The power toothbrush includes a brushhead arm (36) and a brush element (38) at a distal end thereof. A V spring assembly (14)  

converts the movement of a power drive assembly in a back and forth movement. A mounting member (55) at the rear end of the V 

spring assembly provides a base for a magnet (56). The back end of the V spring assembly is displaced in accordance with pressure 

applied to the brush member. A Hall effect sensor (58) is mounted within the changing magnetic field produced by the magnet as the 

rear end of the V spring assembly is displaced due to pressure on the brushhead. A processor (65) is responsive to the output  from the 

Hall sensor and provides an indication when the pressure exceeds a threshold value. 
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(57) Abstract : 

Described herein are technologies related to an implementation of improving de-sensitivity in a receiver of a portable device. 
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(57) Abstract : 

A regenerative thermal energy system includes a heat exchange reactor (110) that includes a top entry portion (116) a lower entry 

portion (120) and a bottom discharge portion (130). The system also includes at least one fluid source (122) coupled in flow 

communication with the at least one heat exchange reactor at the lower entry portion . The system also includes at least one cold 

particle storage source (118) coupled in flow communication with the at least one heat exchange reactor at the top entry port ion. The 

system further includes at least one thermal energy storage (TES) vessel (160) coupled in flow communication with the heat exchange 

reactor at each of the bottom discharge portion and the top entry portion. The heat exchange reactor is configured to facilit ate direct 

contact and counter flow heat exchange between solid particles and a fluid. 
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(57) Abstract : 

The invention relates to a device (1) for generating dry ice snow (T), with: A rotating body (10) mounted in a housing (20) so that it 

can rotate around a rotational axis (R), wherein the rotating body (10) exhibits at least one expansion chamber (13) on the 

circumference of the rotating body (10), a feed line for introducing liquid carbondioxide into the at least one expansion chamber (13), 

an inlet opening (21) of the housing (20) for introducing a gaseous mass flow (D), in particular compressed air, into the at least one 

expansion chamber (13), and an outlet opening (22) of the housing (20) for dispensing the dry ice snow (T) generated in the respective 

expansion chamber (13) from the housing (20). The invention here provides that the inlet opening (21) and outlet opening (22) are 

arranged in such a way that the at least one expansion chamber (13) can be simultaneously connected with the inlet opening (21) and 

outlet opening (22) in terms of flow by rotating the rotating body (10) around the rotational axis (R), so that at least sect ions of the at 

least one expansion chamber (13) can carry a gaseous mass flow (D) introduced through the inlet opening (21) along the rotational 

axis (R). Fig.1 
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(57) Abstract : 

An encoder (1201) for encoding a pluralityofaudio signals comprises a selector (1303) which selects a subset of time frequenc y tiles to 

be downmixed and a subset oftiles to be non downmix. A downmix indication is generated which indicates whether tiles are encoded 

as downmixed encoded tiles or as non downmixtiles. An encoded signal comprising the encoded tiles and the downmix indication is 

fed to a decoder (1203) which includes a receiver (1401) for receiving the signal. A generator (1403) generates output signals from the 

encoded time frequency tiles where the generation of the output signals includes an upmixing for tiles that are indicated by the 

downmix indication to be encoded downmixed tiles. The invention may provide more flexible and/or improved encoding/ decoding 

and may specifically provide improved scalability especially at higher data rates. 
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(57) Abstract : 

This traveling type immersion treatment apparatus can be utilized in a vehicle body coating system as a means for carrying ou t 

immersion treatment of a vehicle body by rotating the vehicle body in a forward rolling manner in a treatment liquid  while conveying 

the vehicle body. A traveling speed control device (6) which controls the traveling speed of a conveying traveling body (1) according 

to the angle of rotation () of a rotary shaft (4) that rotates the vehicle body (W) in a forward rolling manner is disposed on the 

conveying traveling body (1). Until the vehicle body (W) reaches a 90° rotation position in the forward rolling direction fro m an 

upright position in which the vehicle body (W) is horizontally positioned just above the rotary shaft (4) the traveling speed control 

device (6) performs control in which: the forward speed of the conveying traveling body (1) is gradually decreased in relation to a 

reference conveying speed with respect to a reference position (P) on the vehicle body (W) side  which is spaced a certain distance 

from the rotary shaft (4); the forward speed of the conveying traveling body (1) is gradually increased in relatio n to the reference 

conveying speed until the vehicle body (W) reaches a 270° rotation position from the 90° rotation position; and the forward s peed of 

the conveying traveling body (1) is gradually decreased in relation to the reference conveying speed unt il the vehicle body (W) returns 

to the original upright position from the 270° rotation position. 
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(57) Abstract : 

The present invention relates to the measurement of vital sign information such as a respiratory rate and a he art rate. In particular a 

device (10) for obtaining vital sign information of a subject (12) is provided  comprising a first detection unit (2a) for acquiring first set 

of detection data (3a) allowing the extraction of a first vital sign information signal (4a) related to a first vital sign of the subject a 

second detection unit (2b) for acquiring a second set of detection data (3b) allowing the extraction of a second vital sign information 

signal (4b) related to a second vital sign of the subject (12) an analysis unit (5) for extracting the first vital sign information signal (4a) 

from the first set of detection data (3a) and for extracting the second vital sign information signal (4b) from the second se t of detection 

data (3b) a processing unit (6) for combining the first vital sign information signal (4a) and the second vital sign information signal 

(4b) to obtain a combined vital sign information signal and an extracting unit (8) for extracting at least one of the first and second vital 

signs of the subject (12) from the combined vital sign information signal (7). 
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(57) Abstract : 

The various embodiments provide a system for interconnecting a plurality of devices for building automation systems. The syst em 

comprising one or more sensor units to transmit data along with a sensor dev ice address on a network one or more actuator units: to 

receive the transmitted data a monitoring unit to receive monitor and record the transmitted data a monitoring and control unit to 

monitor functioning of devices on the network and transmit data to the actuators a link unit to extend range of the network by 

retransmitting the signals received from one cable to other cables and an interface unit to convert signals to and from the n etwork into 

a format of another communication protocol. The network comprises a plurality of devices connected to a single cable to communicate 

with other devices on the network by generating charge disturbances and detecting the charge disturbances propagated over the  cable. 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SKF Magnetic Mechatronics  

      Address of Applicant :2, rue des Champs 27950 Saint-Marcel 

France France 

(72)Name of Inventor : 

   1)Lakdar Sadi-Haddad 

   2)Joaquim Da Silva 

   3)Olivier Lemarchand 
 

(57) Abstract : 

ABSTRACT Digital nonlinear corrector (10) of an active magnetic bearing receiving an input signal x(t) and ou tputting an output 

control signal u(t) for controlling the position of said active magnetic bearing, the input signal being digitalized by a ADC circuit (12) 

and provided to an adder (16), the digital nonlinear corrector comprising a closed control loop de livering an intermediary sequence of 

numbers y[kT] and having a direct branch comprising a first proportional gain circuit (22) and a feedback branch comprising a  series 

connection of a low-pass filter (18) and a dead zone circuit (20), such that said low-pass filter is activated when determined upper and 

lower values of said output control signal are reached, the output control signal reproducing the input signal when these det ermined 

upper and lower values are not reached. Figure 1 
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(54) Title of the invention : POWER SUPPLY CIRCUIT AND AIR CONDITIONING APPARATUS PROVIDED WITH SAME 
 

  

(51) International classification  :H02M3/155  

(31) Priority Document No  :2012138979  

(32) Priority Date  :20/06/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/065560  

:05/06/2013 

(87) International Publication No  :WO 2013/190998  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(71)Name of Applicant :  

   1)SHARP KABUSHIKI KAISHA 

      Address of Applicant :22 22 Nagaike cho Abeno ku Osaka shi 

Osaka 5458522 Japan 

(72)Name of Inventor : 

   1)SUGAWARA Yuri 

   2)KAIJIMA Yoshitsugu 
 

(57) Abstract : 

This power supply circuit is provided with: a power factor correction circuit (PFC circuit (130)); a bypass circuit (RY1) for bypassing 

the power factor correction circuit (130); and a control unit (microcomputer (120)) that performs switching  on the basis of a load 

state between a first control state wherein the power factor correction circuit (130) is operated and the bypass circuit (RY1) is 

controlled to be in a cut off state and a second control state wherein the power factor correction circuit (130) is stopped  and the power 

factor correction circuit (130) is bypassed by means of the bypass circuit (RY1). Preferably the control unit selects the first control 

state in a first load state and the control unit selects the second control state in a second load state wherein the load is lighter than that 

in the first load state. Consequently the power supply circuit having improved efficiency when the load is light  and an air conditioning 

apparatus provided with the power supply circuit can be provided. 
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(54) Title of the invention : APPLICATION OF A DISCONTINOUS RECEPTION (DRX) CYCLE 
 

  

(51) International classification  :H04W76/04  

(31) Priority Document No  :61/811961  

(32) Priority Date  :15/04/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/SE2014/050397  
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(87) International Publication No  :WO 2014/171882  
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Number  

        Filing Date 
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(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET L M ERICSSON (PUBL) 

      Address of Applicant :S 164 83 Stockholm Sweden 

(72)Name of Inventor : 

   1)RUNE Johan 

   2)LARMO Anna 

   3)SUSITAIVAL Riikka 
 

(57) Abstract : 

The present disclosure concerns radio communication. More particularly  the present disclosure inter alia introduces the possibility for 

a user equipment (UE) to apply a temporary DRX cycle during the time period when the UE transitions from an IDLE mode to a 

CONNECTED mode. Thus the disclosure presents an example method performed by a UE. The UE is configured to be either in an 

IDLE mode or in a CONNECTED mode. The method implemented in the UE comprises applying (210) the temporary DRX cycle 

during the time period when the UE is in transition from the IDLE mode to the CONNECTED mode. To be published with Fig. 2.  
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(54) Title of the invention : METHOD AND SYSTEM FOR ADAPTIVE SLIDING DOOR PATTERN CANCELLATION IN 

METAL DETECTION 
 

  

(51) International 

classification  
:G08B13/24,G01V3/10,G08B29/18  

(31) Priority Document No  :13/353417  

(32) Priority Date  :19/01/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/021366  

:14/01/2013 

(87) International Publication 
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:WO 2013/109486  
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        Filing Date 
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:NA 

(62) Divisional to Application 
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        Filing Date 
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(71)Name of Applicant :  

   1)TYCO FIRE & SECURITY GMBH 

      Address of Applicant :Victor von Bruns Strasse 21 CH 8212 

Neuhausen am Rheinfall Switzerland 

(72)Name of Inventor : 

   1)DINH Erik Lee 

   2)BERGMAN Adam S. 

   3)SOTO Manuel A. 
 

(57) Abstract : 

A metal detection device system and method are provided. The device includes a receiver that receives a signal pattern representing 

electromagnetic field disturbances over time caused by movement of metal doors in a detection region. The device fur ther includes a 

memory in communication with the receiver. The memory stores a recorded signal pattern of a previously received signal pattern and 

at least one quality criterion. The device further includes a processor in communication with the memory. The  processor determines 

pattern vitals indicating a quality of the received signal pattern. The processor further determines whether the at least one  quality 

criterion is met based at least in part on the pattern vitals. The processor further updates the recorded signal pattern based at least in 

part on determining whether the at least one quality criterion is met. 
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(54) Title of the invention : SYSTEM AND METHOD TO MEASURE VOLUME FRACTION IN MULTIPHASE FLUIDS 
 

  

(51) International classification  :G01F23/26  

(31) Priority Document No  :13/862644  

(32) Priority Date  :15/04/2013 

(33) Name of priority country  :U.S.A. 
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        Filing Date 
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(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)SURMAN Cheryl Margaret 

   2)MORRIS William Guy 

   3)DIERINGER Jon Albert 
 

(57) Abstract : 

A system for measuring component fluid levels in a multi phase fluid is provided. The system includes a sensing assembly. The  

sensing assembly includes a primary coil and at least one secondary coil. The primary coil is wound around a sampling container that 

holds the multiphase fluid. The secondary coil is disposed proximate to the primary coil and each of the at least one seconda ry coil is 

electrically connected to at least one capacitive element. Further the system includes an analyzer that is inductively coupled to the at 

least one secondary coil. The analyzer is configured to measure a response of the at least one secondary coil in response to an 

excitation signal provided to the primary coil. 

  

 

No. of Pages : 34 No. of Claims : 20 



42341 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6207/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : AIRCRAFT ENGINE WITH MULTI NOZZLE FLOW DIVERTER 
 

  

(51) International classification  :F02K3/075,F02K3/077  

(31) Priority Document No  :13/888967  

(32) Priority Date  :07/05/2013 

(33) Name of priority country  :U.S.A. 
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        Filing Date 
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(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)DAWSON David Lynn 

   2)LARIVIERE Erin Lee 

   3)PETERS EN Brian Joseph 

   4)ELLEHORST Robert Jerome 
 

(57) Abstract : 

Aircraft turbofan engine (110) having a fan portion (116 136) providing three streams of airflow to the engine  and further comprising 

a core engine (114 120 122) a bypass duct (118) and a third air duct (132) where the third stream of air is selectively exhausted from 

the third duct through a secondary nozzle (142) or a primary nozzle (128) or both depending upon the flight mode. A diverter valve 

(140) is positioned in the third stream duct to selectively control the flow of third stream air through the secondary nozzle the primary 

nozzle or combinations thereof. 
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(54) Title of the invention : PERFLUOROALKYL COMPOSITION WITH REDUCED CHAIN LENGTH 
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(31) Priority Document No  :61/798542  
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(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/029622  

:14/03/2014 

(87) International Publication No  :WO 2014/144988  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)MARTIN Thomas Joseph 
 

(57) Abstract : 

68Novel fluorosurfactants are provided that contain perfluoroalkyl groups no longer than perfluorohexyl (C). The surfactants are 

useful in the preparation of aqueous film forming foams (AFFF) and alcohol resistant film forming foams (AR AFFF) for firefighting. 

Unexpectedly these compounds have activity in AFFF and AR AFFF applications that is comparable and even superior to 

conventional surfactants that contain perfluoroalkyl groups that are perfluorooctyl (C) and longer. Also provided are methods of 

making the novel surfactants  as well as foam concentrates  methods of making foam and methods of fighting fires using foam 

containing the novel surfactants. 
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(54) Title of the invention : 2K POLYURETHANE SYSTEMS WITH PHASE SEPARATION 
 

  

(51) International classification  :C08G18/48,C08J5/04  
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   2)THIELE Lothar 

   3)SCHMIDT Tamara 

   4)BECKER Konrad 
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   7)OKAMOTO Oliver Kei 
 

(57) Abstract : 

The invention relates to a two component polyurethane composition containing i) 10 to 80 wt.% of at least one polyol with an average 

molecular weight of 200 g/mol to 3000 g/mol ii) 5 to 60 wt.% of at least one aromatic polyisocyanate and iii) 0 to 15 wt.% of an 

additive. The composition has an NCO:OH ratio of 2:1 to 1:2 and the composition has a viscosity of 20 to 3000 mPas (EN ISO 

2555 Brookfield viscometer 25°C) and displays a phase incompatibility after the mixing process. The functionality of the polyol 

mixture is greater than 2.3. 
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(54) Title of the invention : GAS-FILLING APPARATUS AND METHOD FOR FILLING GAS 
 

  

(51) International classification  :F17C  

(31) Priority Document No  
:2013-
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(32) Priority Date  :13/12/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  
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chome, Chuo-ku, Kobe-shi, Hyogo 651-8585, Japan Japan 

(72)Name of Inventor : 

   1)NAGURA, Kenji 

   2)TAKAGI, Hitoshi 

   3)UBA, Takuro 
 

(57) Abstract : 

A gas-filling apparatus includes a gas flow passage including an inflow end to which a gas supply source is connectable and an 

outflow end to which a pressure accumulator is connectable, a compressor, a storage portion, and an operation control portion  

conducting a first compression filling operation in which a gas supplied from the gas supply source connected to the inflow end is 

compressed by the compressor to be discharged from the outflow end and a second compression filling operation in which the ga s 

stored in the storage portion is compressed by the compressor to be discharged from the outflow end, the operation control portion 

conducting the first compression filling operation until a pressure of the gas at the outflow end reaches a predetermined pre ssure and 

executing a control for shifting the first compression filling operation to the second compression filling operation when the pressure 

has reached the predetermined pressure. 
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   1)MIZUTANI Taketoshi 

   2)ISHIZAKA Aya 
 

(57) Abstract : 

The present invention provides an oligonucleotide for HIV detection  and an HIV detection kit and an HIV detection method that use 

the oligonucleotide for HIV detection said oligonucleotide for HIV detection being characterized by having a base sequence 

comprising at least ten contiguous bases in a base sequence represented by SEQ ID NO: 1 or 6 and having an 80% identity or higher. 
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(72)Name of Inventor : 

   1)Dibyendu Chatterjee 
 

(57) Abstract : 

A location aware self-configuring loudspeaker includes a plurality of ultrasonic receivers that each provide an associated received 

ultrasonic receiver signal. An RF receiver receives adjacent loudspeaker RF data from an adjacent location aware self-configuring 

loudspeaker and provides received RF data indicative thereof. A data receiver receives audio data and provides received audio data 

indicative thereof. The location aware self-configuring loudspeaker also includes a processor that receives and processes the received 

ultrasonic receiver signals and the received RF data to determine a location of detected adjacent loudspeakers and the location of the 

location aware self-configuring loudspeaker. The processor also provides data indicative of the determined location of the detected 

adjacent loudspeakers and the location of the self-configuring loudspeaker. In addition the processor receives and processes the 

received audio data based upon the determined location of the loudspeaker and radiates audio indicative thereof.  
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   3)PIERCE Kimberly A. 
 

(57) Abstract : 

Treating fluid compositions for use in hydrocarbon recovery operations from subterranean formations are described  as well as 

methods for their preparation and use. In particular treating fluid compositions are described which comprise a liquid  a crosslinkable 

organic polymer material that is at least partially soluble in the liquid a crosslinking agent that is capable of increasing the viscosity of 

the treating fluid by crosslinking the organic polymer material in the liquid  and a crosslinking modifier additive which can delay or 

accelerate the crosslinking of the treating fluid composition. Such compositions may be used in a variety of hydrocarbon recovery 

operations including fracturing operations  drilling operations gravel packing operations  water control operations and the like. 
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(54) Title of the invention : FIRE PROTECTION DEVICE AND METHOD FOR FIRE PROTECTION OF AN INDUSTRIAL OIL 

COOKER 
 

  

(51) International classification  :A62C3/00,A62C31/02  
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   4)GOYETTE Chad A. 
 

(57) Abstract : 

Fire protection mist nozzles for industrial oil cookers  oil cookers with fire protection systems  and method of oil cooker fire protection 

are provided. The mist nozzles operate at pressures between 170 and 250 psi and provide a unique distribution pattern that allows for 

variable installations for protection in certain operative environments including oil cookers with various hood configuration s. The fire 

protection nozzles includes a base defining an inlet and an outlet along an axis. The base includes an orifice having an inlet diameter 

and an outlet diameter. The outlet diameter is preferably greater than the inlet diameter; and the orifice defines a K factor of less than 

1.0 gpm/psi½. The nozzle includes a diffuser aligned with the orifice. The diffuser has a preferably substantially domed portion with a 

maximum diameter that is less than the summation of the inlet diameter and the outlet diameter of the orifice.  
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(72)Name of Inventor : 

   1)Iori Aikawa 
 

(57) Abstract : 

An electronic apparatus includes a power receiving means for wirelessly receiving power from a power supply apparatus, a dete ction 

means for detecting whether the electronic apparatus is in a predetermined state, a  load means to be supplied with power from the 

power receiving means, and a control means configured to perform control such that a second power is supplied from the power 

receiving means to the load means if the detection means detects that the electronic  apparatus is in the predetermined state and a first 

power is supplied from the power receiving means to the load means, wherein the second power is lower than the first power, a nd the 

control means is further configured to perform control such that the first power is supplied from the power receiving means to the load 

means if the detection means detects that the electronic apparatus is in a state different from the predetermined state and a  power 

supplied from the power supply apparatus is reduced to a predetermined power value or less. 
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   2)PRELOGAR Patsy 
 

(57) Abstract : 

An audio device worn in a piercing in an ear of a user. The audio device extends through the piercing and includes a wireless 

communications unit disposed at a first end and a sound production unit coupled to an opposite second end thereof. The signal  path 

from a master device to the sound production unit for producing audio outputs thus passes through the pinna of the ear. The sound 

production unit may include an ornamental cover such that the device can be worn as jewelry. The speaker and the wireless 

communications unit may be removable from a body of the device to enable the body to be worn alone as jewelry and to allow 

replacement of the wireless communications unit with a wired connection. The device may include a control surface useable to 

provide inputs to the master device coupled to the device. 
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(19) INDIA  
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(54) Title of the invention : CURABLE EPOXY COMPOSITION AND SHORT CURE METHOD 
 

  

(51) International classification  :C08G59/50,C08G59/56  

(31) Priority Document No  :1203341.1  

(32) Priority Date  :27/02/2012 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/US2013/027573  

:25/02/2013 

(87) International Publication No  :WO 2013/130378  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CYTEC TECHNOLOGY CORP. 

      Address of Applicant :300 Delaware Avenue Wilmington DE 

19801 U.S.A. 

(72)Name of Inventor : 

   1)MEEGAN Jonathan E. 
 

(57) Abstract : 

Disclosed herein is a method for utilizing the exothermic energy generated by a low temperature cure reaction to access a high 

temperature cure reaction which is otherwise energetically inaccessible at a chosen tool temperature thereby producing a cured resin 

matrix with properties closely matching to those produced via high temperature cure reactions but achieved via a short cure time and 

low cure temperature. Also disclosed is a short cure resin composition containing: (a) at least one multifunctional epoxy res in having 

an epoxy functionality of greater than 1; (b) a hardener composition containing (i) at least one aliphatic or cycloaliphatic amine curing 

agent having one or more amino groups per molecule; (ii) at least one aromatic amine curing agent having one or more amino groups 

per molecule; and optionally (iii) an imidazole as curing accelerator. The improved properties of this resin composition include being 

curable at a temperature of = 120°C for a time period of less than 10 minutes to achieve a degree of cure higher than that de rived from 

the same composition with just (i) aliphatic/cycloaliphatic amine or (ii) aromatic amine in isolation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6226/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD AND SYSTEM FOR CONDITION MONITORING OF A GROUP OF PLANTS 
 

  

(51) International classification  :G05B23/02  

(31) Priority Document No  :CO2012A00008  

(32) Priority Date  :01/03/2012 

(33) Name of priority country  :Italy 

(86) International Application No 

        Filing Date 

:PCT/EP2013/054098  

:28/02/2013 

(87) International Publication No  :WO 2013/127958  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NUOVO PIGNONE SRL 

      Address of Applicant :Via Felice Matteucci 2 I 50127 

Florence Italy 

(72)Name of Inventor : 

   1)ALI Mohamed 

   2)KHALIDI Abdurrahman 

   3)CINELLI Filippo 

   4)MOCHI Gianni 

   5)CIVELI Valentina 
 

(57) Abstract : 

A system (100) and method for monitoring machinery and systems in a process plant using a local monitoring and diagnostic sys tem 

are provided. The system includes a plant database (206) configured to store rule sets including at least one rule expressed as at least 

one of a physics based model data driven model and a empirical model of a plant component or system and a relational expression of a 

real time data output relative to a real time data input. The system also includes a server grade computer configured to receive plan t 

component data from a plant unit control panel generate virtual sensor outputs using the at least one of the physics based model data 

driven model and a empirical model associated with the plant component or system transmit the plant component data and generated 

virtual sensor outputs to the plant database for storing and to a data visualization system for generating analytical grap hics determine 

using the at least one of the physics based model data driven model and a empirical model rule set an operating or performance 

condition of the plant component or system in near real time. 

  

 

No. of Pages : 46 No. of Claims : 10 



42353 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6226/CHENP/2015 A 
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(54) Title of the invention : PASS THROUGH TEST DEVICE 
 

  

(51) International classification  :H04L12/26,H04L12/861  

(31) Priority Document No  :61/783524  

(32) Priority Date  :14/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CA2014/000270  

:14/03/2014 

(87) International Publication No  :WO 2014/138936  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EXFO INC. 

      Address of Applicant :400 Avenue Godin Qubec Qubec G1M 

2K2 Canada 

(72)Name of Inventor : 

   1)NADEAU Sylvain 

   2)PRIEUR Sebastien 

   3)LAPIERRE Dominic 
 

(57) Abstract : 

Method and test device for performing testing in a network conveying a plurality of traffic flows. At the test device  receiving traffic 

flows through a first interface of the test device on a first segment and forwarding the received plurality of traffic flows towards a 

second segment of the network through a second interface. At the test device  receiving a test request directed to an address of a test 

module and in response to the test request causing a sequence of proprietary traffic to be injected on the second segment. A 

reprogrammable test device comprising a networked test module at least in part on a reprogrammable partition of a programmable 

logic device and a reprogramming module on a static partition of the programmable logic device for reprogramming at least a portion 

of the reprogrammable partition implementing the test module in accordance with reprogramming data re ceived at the test device. 
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(54) Title of the invention : ON DEMAND INFLATABLE PACKAGING 
 

  

(51) International classification  :B31D5/00  

(31) Priority Document No  :61/801711  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/030424  

:17/03/2014 

(87) International Publication No  :WO 2014/145627  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AUTOMATED PACKAGING SYSTEMS INC. 

      Address of Applicant :10175 Philipp Parkway Streetsboro OH 

44241 U.S.A. 

(72)Name of Inventor : 

   1)WEHRMANN Rick Steven 
 

(57) Abstract : 

A method for converting a web of preformed pouches to on demand inflatable packaging. The method may include moving the web 

along a path of travel attaching an outer skin to the outside of the web and packaging the web into a non inflated and stored 

configuration. The method may also include moving the web along a path of travel depositing at least one product into each of a 

plurality of the preformed pouches  and inflating each of the preformed pouches to form a cushioning material. 
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(54) Title of the invention : ADJUVANT CONTAINING POLYORGANOSILOXANE AND ORGANIC SOLVENT FOR 

PREPARING A LARVICIDAL TANK MIX 
 

  

(51) International 

classification  
:A01N25/00,A01N43/22,A01N49/00  

(31) Priority Document No  :61/592009  

(32) Priority Date  :30/01/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/EP2013/051033  

:21/01/2013 

(87) International 

Publication No  
:WO 2013/113577  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)TARANTA Claude 

   2)MLLER Helmut 

   3)STUTZ Susanne 

   4)WEINMLLER Egon 

   5)AUSTIN James W. 
 

(57) Abstract : 

Adjuvant containing polyorganosiloxane and organic solvent for preparing a larvicidal tank mix The present invention relates to a 

method for controlling insects comprising the steps of preparing a tankmix by mixing a larvicide and a liquid adjuvant  wherein the 

adjuvant is essentially free of the larvicide and contains at least 1 wt% polyorganosiloxane and at least 20 wt% synthetic organic 

solvent; and applying the tankmix on a water surface. The invention further relates to a liquid adjuvant for preparing a larv icidal 

tankmix wherein the adjuvant is essentially free of a larvicide and contains at least 1 wt% polyorganosiloxane and at least 20 wt% 

synthetic organic solvent. Finally it relates to a method for preparing said adjuvant comprising mixing the polyorganosiloxane and the 

synthetic organic solvent. 
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(54) Title of the invention : AN EMERGENCY MANAGER FOR A LIGHTING DEVICE 
 

  

(51) International classification  :G08B7/06,H05B33/08  

(31) Priority Document No  :61/776997  

(32) Priority Date  :12/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2014/059619  

:11/03/2014 

(87) International Publication No  :WO 2014/141058  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)DENTENEER Theodorus Jacobus Johannes  

   2)FERI Lorenzo 
 

(57) Abstract : 

An emergency manager for a lighting device (1) which lighting device is configured to transmit information by coding its output light. 

The emergency manager has a light coding unit (5) configured to code light emitted by a light emitter (3) thereby enabling the light 

emitter to emit a coded light signal including an individual identifier identifying the lighting device; an emergency indicator (7); and a 

control unit (9). The control unit is configured to control the light coding unit to adjust the coded light signal to increas e a robustness 

of a transmission of the coded light signal upon receiving an emergency indication from the emergency indicator.  
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(54) Title of the invention : 4 (BENZOIMIDAZOL 2 YL) THIAZOLE COMPOUNDS AND RELATED AZA DERIVATIVES 
 

  

(51) International 

classification  
:C07D417/14,C07D471/04,C07D487/04  

(31) Priority Document 

No  
:PCT/IB2012/050489  

(32) Priority Date  :02/02/2012 

(33) Name of priority 

country  
:Argentina 

(86) International 

Application No 

        Filing Date 

:PCT/IB2013/050870  

:01/02/2013 

(87) International 

Publication No  
:WO 2013/114332  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)ACTELION PHARMACEUTICALS LTD 

      Address of Applicant :Gewerbestrasse 16 CH 4123 Allschwil 

Switzerland 

(72)Name of Inventor : 

   1)CAROFF Eva 

   2)KELLER Marcel 

   3)KIMMERLIN Thierry 

   4)MEYER Emmanuel 
 

(57) Abstract : 

The invention relates to compounds of Formula (I) wherein ring A  X (R) R R R R R n and p are as described in the description; to 

pharmaceutically acceptable salts thereof and to the use of such compounds as medicaments  especially as modulators of the CXCR3 

receptor. 
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(54) Title of the invention : STECKEL MILL 
 

  

(51) International classification  :B21B1/26  

(31) Priority Document No  :10 2012 201 418.7  

(32) Priority Date  :01/02/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2013/051888  

:31/01/2013 

(87) International Publication No  :WO 2013/113809  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SMS GROUP GMBH. 

      Address of Applicant :Eduard Schloemann Strae 4 40237 

D¼sseldorf Germany 

(72)Name of Inventor : 

   1)L–HR Andreas  

   2)SCHILLING Moritz 

   3)FUCHS Wolfgang 

   4)NOLD David A. 
 

(57) Abstract : 

The invention relates to a Steckel mill (1) comprising at least one reversing roll stand (2) a coiling furnace (3) arranged on the inlet 

side of the reversing roll stand (2) and a coiling furnace (4) arranged on the outlet side of the reversing roll stand. According to the 

invention in order to achieve an economical implementation of a Steckel mill while maintaining high functionality  respective integral 

units (5 6) having a driver (7) a shear (8) and a looper (8) are arranged between the coiling furnace (3) arranged on the inlet side and 

the at least one reversing roll stand (2) and between the at least one reversing roll stand (2) and the coiling furnace (4) a rranged on the 

outlet side. 
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(54) Title of the invention : METHOD OF PREPARING HIGHLY DISPERSIBLE WHOLE GRAIN FLOUR WITH AN 

INCREASED AVENANTHRAMIDE CONTENT 
 

  

(51) International classification  :A61K36/899  

(31) Priority Document No  :13/833717  

(32) Priority Date  :15/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/021913  

:07/03/2014 

(87) International Publication No  :WO 2014/150029  
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(71)Name of Applicant :  

   1)THE QUAKER OATS COMPANY 

      Address of Applicant :555 West Monroe Street Chicago IL 

60661 U.S.A. 

(72)Name of Inventor : 

   1)CHATEL Robert E. 

   2)CARDER Gary D. 

   3)CHU Yi Fang 

   4)CHUNG Yongsoo 

   5)FRENCH Justin A. 

   6)OSHEA Marianne 

   7)VAN KLIKEN Bernadus Jan Willem 
 

(57) Abstract : 

A method of preparing a highly dispersible whole grain oat flour by hydrolyzing  milling and agglomerating grain flour to arrive at a 

whole grain oat flour having an increased avenanthramide content compared to native oat flour. The present invention relates 

generally to a method for preparing a highly dispersible otherwise referred to as soluble whole grain flour. More specifically  the 

present invention relates to methods of making highly dispersible oat flour with an increased avenanthramide content.  
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(54) Title of the invention : DATE DISPLAY DEVICE FOR A TIMEPIECE 
 

  

(51) International classification  :G04B19/00  

(31) Priority Document No  :14153395.0  

(32) Priority Date  :31/01/2014 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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        Filing Date 
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        Filing Date 
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(71)Name of Applicant :  

   1)ETA SA Manufacture Horlog¨re Suisse 

      Address of Applicant :of Schild-Rust-Strasse 17, CH-2540 

Grenchen, Switzerland Switzerland 

(72)Name of Inventor : 

   1)ROMBACH, Stefan 
 

(57) Abstract : 

Device for displaying a date indication (4) in an aperture (2) of a watch dial (1) including: - a units indicator (8) which carries on a 

periphery the ten individual numbers from 0 to 9 in a regularly spaced manner, each of the ten indiv idual numbers being separated 

from the following individual number by an empty space (4) or a display aperture arranged at the periphery (12) of the units indicator 

(8); - a tens indicator (6) which carries on a periphery a series of thirty- one regularly spaced numbers, namely nine times in a row the 

number 0 then ten times in a row the number 1, then ten times in a row the number 2, and finally two times in a row the numbe r 3; - 

the units indicator (8) being arranged above the tens indicator (6), the tens  indicator (6) advancing one step per day and driving the 

units indicator (8) forward by one step every day, except the day that the date indication display changes from 31 to 01. Fig ure 2 
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(54) Title of the invention : SYSTEMS AND METHODS OF DELIVERING PARCELS USING ATTENDED DELIVERY/PICKUP 

LOCATIONS 
 

  

(51) International classification  :G06Q10/08,G06Q30/00  

(31) Priority Document No  :61/777968  

(32) Priority Date  :12/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/023538  

:11/03/2014 

(87) International Publication No  :WO 2014/164811  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)UNITED PARCEL SERVICE OF AMERICA INC. 

      Address of Applicant :55 Glenlake Parkway NE Atlanta GA 

30328 U.S.A. 

(72)Name of Inventor : 

   1)LIEVENS Daniel 

   2)DETHIER Vincent 

   3)HENDERICKX Peter 

   4)PIRENNE Luc 

   5)PAYRE Denis  
 

(57) Abstract : 

Systems and methods for facilitating delivery of parcels to from and between attended delivery/pickup locations. In various 

embodiments the attended delivery/pickup locations may be associated with brick and mortar retail locations and used to facilitate 

inventory transfer between locations shipment of goods purchased at the brick and mortar retail locations to other attended 

delivery/pickup locations or other locations  and to receive delivery of parcels sent from any suitable location. In some 

embodiments the attended delivery/pickup locations are configured to receive shipments of items ordered from online retail websites. 

In other embodiments the attended delivery/pickups locations are associated with shopping centers and configured to facilitate 

shipment of items purchased at the associated shopping centers. 
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(54) Title of the invention : SYSTEM AND METHOD FOR DETERMINING ROUTING INFORMATION 
 

  

(51) International classification  :H04L12/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)YOKOGAWA ELECTRIC CORPORATION 

      Address of Applicant :9-32, Nakacho 2-chome, Musashino-

shi, Tokyo, Japan Japan 

(72)Name of Inventor : 

   1)Shunsuke BABA 

   2)Kazuya SUZUKI 
 

(57) Abstract : 

The disclosure relates to a method for determining routing path of a packet in a communication network. The method includes steps, 

but is not limited to, (i) receiving, by a data collection module, a packet from each of at least two sensors (ii) generating , by a digest 

information generator, a footprint for each packet received from each of the at least two sensors (iii) comparing, by an analysis 

module, whether each of the at least one footprint generated matches a last generated footprint. 25 
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(54) Title of the invention : BAZEDOXIFENE PROLIPOSOMAL DELIVERY SYSTEMS AND PREPARATIONS THEREOF 
 

  

(51) International classification  :C09D  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  
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        Filing Date 
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(71)Name of Applicant :  

   1)Smitha Gandra 

      Address of Applicant :Flat no; 402, Sri Sai Style Apartments 

Plot No: F3, CMC Enclave Kondapur, Hyderabad Telangana, 

India Telangana India 

   2)Jukanti Raju 

(72)Name of Inventor : 

   1)Smitha Gandra 

   2)Jukanti Raju 

   3)Karthik Yadav Janga 

   4)Sheelam Sharath C Reddy 

   5)Sakalabattula Naga Sri 
 

(57) Abstract : 

The present invention directed to proliposome based formulations comprising bazedoxifene acetate and preparations thereof. The 

present invention discloses the formulations of process for producing a dispersion of vesicles of anti-osteoporotic compound 

encapsulating an aqueous phase includes admixing a water-dispersible lipid compound with an aqueous phase to be encapsulated in 

the vesicles, agitating the resulting mixture to form a lamellar phase, adding a liquid dispersion phase and vigorously shaking the 

resulting mixture. The present invention further discloses the solid proliposomal based formulations bazedoxifene acetate and 

preparations thereof for oral administration 
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(54) Title of the invention : (1R 4R) 7 OXO 2 AZABICYCLO[2.2.2]OCT 5 ENE AND DERIVATIVES THEREOF 
 

  

(51) International 

classification  
:C07D451/04,C07D495/10,C07D491/10  

(31) Priority Document 

No  
:61/741798  

(32) Priority Date  :25/01/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/022797  

:23/01/2013 

(87) International 

Publication No  
:WO 2013/112622  
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Application Number  

        Filing Date 
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Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)DEMERX INC. 

      Address of Applicant :305 South Andrews Avenue Suite 515 

Fort Lauderdale Florida 33301 U.S.A. 

(72)Name of Inventor : 

   1)MORIARTY Robert M. 
 

(57) Abstract : 

This invention provides novel (1R 4R) 7 oxo 2 azabicyclo[2.2.2]oct 5 ene and derivatives thereof preferably in substantially 

enantiomerically enriched forms intermediates thereto and processes of their synthesis. 
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(57) Abstract : 

Embodiments provide an apparatus  a method and a computer program for controlling transmission points in a mobile communication 

system. The apparatus (10) is operable to control transmission points (200 210 220 230 240 250) in a mobile communication system 

(300). The mobile communication system (300) comprises a plurality of transmission points (200 210 220 230 240 250) which are 

operable to communicate radio signals with a mobile transceiver (400). The apparatus (10) comprises means for forming (12) a cluster 

(500) of transmission points  the cluster (500) of transmission points comprises multiple transmission points (200. 210) the 

transmission points (200 210) of the cluster (500) using a common reference signal. 
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(57) Abstract : 

A method includes receiving a Computed Tomography (CT) image comprising a head of a subject from a CT scanner and detecting a  

first and a second petrous bone of the head in the CT image. The method further includes determining a nasion of the head in the CT 

image based on the first and the second petrous bone. The method also includes generating a reference plane of the head based on the 

nasion and the first and the second petrous bone. 
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(57) Abstract : 

A process for removing heavy hydrocarbons from a natural gas stream comprises passing the natural gas stream thought a TSA 

adsorbent unit to adsorb heavy hydrocarbons  regenerating the TSA adsorbent by heating to form a contaminant containing gas 

phase cooling the contaminated gas phase to separate water and heavy hydrocarbon liquids to form a third gas phase and directing th e 

third gas phase to a PSA unit to adsorb heavy hydrocarbons from the third gas phase. The product from the PSA unit can be sen t to 

pipeline or recycled to the TSA unit for further hydrocarbon removal and recovery. 
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(57) Abstract : 

An overflow valve 12 in a low pressure circuit of a fuel injection system 1 is described. The overflow valve 12 comprises a piston 18. 

At least one spring 20 is positioned against the piston 18 such that, the piston 18 and the at least one spring 20 are in eng agement with 

each other. An electro-magnet 22 is positioned proximate to the piston 18, the electro-magnet 22 induces a force on the piston 18 to 

facilitate moving the piston 18 against the force of the at least one spring 20. Reference figure: Figure 2 
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(57) Abstract : 

An x ray system comprising an x ray source a single essentially round collimator a camera a detector and a monitor means for moving 

the collimator in a plane generally parallel to the plane of the collimator;  and the collimator comprising a central aperture that allows 

all the radiation to pass through an outer annulus that reduces the radiation passing through at an amount depending on the material 

and the thickness of the material and an inner annulus between the central aperture and the outer annulus  with thickness changing as a 

function of the distance from the center starting at thickness zero on the side of the central aperture and ending at the thickness of the 

outer annulus on the side of the outer annulus. 
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(57) Abstract : 

The purpose of the present invention is to provide a photovoltaic device that has a high fill factor. This photovoltaic device (10) is 

provided with a multilayer photovoltaic element (11) a first collection member (12) laminated to one surface of said photovoltaic 

element (11) and a second collection member (13) laminated to the other surface of the photovoltaic element (11). The photovoltaic 

element (11) has the following: an n type crystalline semiconductor substrate (14); a first intrinsic amorphous silicon thin film (15) a p 

type amorphous silicon thin film (16) and a first transparent conductive film (17) layered in that order on the side of the n type 

crystalline semiconductor substrate (14) facing the first collector member (12); and an n type amorphous silicon thin film (19) and a 

second transparent conductive film (20) layered in that order on the side of the n type crystalline semiconductor substrate (14) facing 

the second collector member (13). The p type amorphous silicon thin film (16) is less than 6 nm thick and the maximum width (S1) of 

the regions (25) of the surface of the first transparent conductive film (17) not covered by the first collector member (12) is less than 2 

mm. 
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(57) Abstract : 

A method for identifying the risk of developing Chronic Allograft Nephropathy (CAN) in a patient that received a kidney trans plant 

from a donor which comprises identifying the race of the donor; determining the levels of SHROOM 3 expression in a kidney biopsy  

specimen obtained from the patient at a predetermined time after transplant; comparing the level of SHROOM 3 expression in th e 

biopsy specimen with the levels of SHROOM 3 expression in a control; determining if the level of SHROOM 3 expression in the 

allograft is significantly higher than in the control and diagnosing the patient as being at risk for CAN if the level of SHROOM 3 

expression in the specimen is significantly higher than in the control. 
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(57) Abstract : 

A wire strand (10) comprises a plurality of wires (12 16 20). The wires comprise a central king wire (12) a first layer (14) of wires 

(16) arranged around the king wire and a second layer (18) of wires (20) arranged around the first layer. The king wire is formed of 

steel having a carbon content of at least 0.3 wt%. Each wire of the first layer is formed of steel having a carbon content which is less 

than the carbon content of the king wire. Each wire of the second layer is formed of steel having a carbon content which is g reater 

than or the same as the carbon content of the wires of the first layer. 
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(57) Abstract : 

Described herein is a rotary printing and die-cutting system. The rotary printing and die-cutting system includes a rotary printing unit 

to print images on a sheet and a rotary die-cutting unit, coupled and positioned downstream to the rotary printing unit, to die-cut the 

sheet. Further, the rotary printing and die-cutting system includes a vacuum transfer belt, coupled and positioned downstream to the 

rotary die-cutting unit, to convey the die-cut sheet from the die-cutting unit. In an implementation, the vacuum transfer belt includes at 

least one roller set (200) having an outer diameter ranging from 30 mm to 45 mm and having an inner diameter ranging from 10 mm 

to 15 mm. 
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(57) Abstract : 

A disc recliner comprises a fixed guide plate coupled to a rotatable tooth plate. Pawls are movable between a first position interlocking 

the guide plate and tooth plate in a locked condition and a second position disengaged from the tooth plate in an unlocked condition to 

allow pivotal movement therebetween. A shaft extends through the guide plate and the tooth plate and a cam is fixedly mounted  on the 

shaft for engagement with the pawls. A drive nut is fixedly mounted to the guide plate for rotation therewith. A drive screw is fixe dly 

mounted to the shaft and matingly engaged with the drive nut wherein rotation of the shaft rotates the drive screw and the dr ive nut 

causes lateral movement of the shaft and cam along an axis to drive the pawls between the first and second positions thereby actuating 

the disc recliner between a locked and unlocked conditions. 
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(57) Abstract : 

An integrated snorkel intake inertial separator is provided to removes dust and dirt contaminants from the engine intake system prior 

to reaching the air cleaner. The snorkel initiates a cyclonic motion at the snorkel inlet that propagates downstream in a downpipe 

towards the air cleaner. The cyclonic motion is initiated by radial stators mounted in one embodiment in the snorkel inlet cap or, 

alternatively, further down the throat of the downpipe. The contaminants in the intake flow are transported radially outwards  by the 

cyclonic motion and are then expelled via a series of extraction ducts formed in the snorkel downpipe. The extraction vents are 

perpendicular to the cyclonic flow allowing dirt, dust and water particles to be extracted by means of cyclonic motion and gravity. The 

exit slots are located in regions of low pressure generated by the external aerodynamic airflow around the snorkel. 
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(57) Abstract : 

The present invention relates to a device and a method for determining blood oxygen saturation of a subject. The proposed dev ice 

comprises an interface (32) for receiving a data stream (26) derived from detected electromagnetic radiation (16) emitted or reflected 

from one or more skin portions of the subject (12) said data stream (26) comprising a data signal per skin pixel for a plurality of skin 

pixels of said one or more skin portions  a data signal representing the detected electromagnetic radiation (16) emitted or reflected from 

the respective skin pixel over time an analyzer (34) for determining the change in blood oxygen saturation of said plurality of skin 

pixels based on the data s ignals of said plurality of skin pixels  a selector (36) for selecting a group of skin pixels comprising either the 

skin pixels showing the fastest change in blood oxygen saturation or said plurality of skin pixels except for skin pixels sho wing the 

slowest change in blood oxygen saturation and a processor (38) for determining the blood oxygen saturation of the subject based on 

the data signals of the selected group of skin pixels. 
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(57) Abstract : 

[Problem]    To provide a reserve tank structure for a saddle-ride type vehicle, capable of positively suppressing leakage of cooling 

water from a part opened to the atmosphere formed with respect to a reserve tank even if a power unit is vertically swung. [Solution] 

   A reserve tank structure for a saddle-ride type vehicle 1 includes a power unit 3 that is vertically swingably supported on a vehicle 

body frame 2. In the reserve tank structure for the saddle-ride type vehicle 1, the power unit 3 has power transmission mechanisms 51, 

52 arranged on one side in a vehicle width direction, and is also provided with a cooling water reserve tank 9 arranged on th e other 

side in the vehicle width direction, and the reserve tank 9 includes two tanks, that is, an upper tank SA and a lower tank SE, has a feed 

water inlet 91 and a part 92 opened to the atmosphere that are provided with respect to the upper tank SA on one  side of the reserve 

tank 9 in a longitudinal direction, and is provided with a communication part 93 provided on the other side in the longitudin al 

direction and allowing the upper tank SA and the lower tank SB to communicate with each other. [Selected Drawing] Fig. 5 
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(57) Abstract : 

The invention relates to a method of MR imaging of an object (10) placed in an examination volume of a MR device (1). The method 

comprises the steps of: subjecting the object (10) to an imaging sequence comprising phase modulated multi slice RF pulses for 

simultaneously exciting two or more spatially separate image slices   acquiring MR signals  wherein the MR signals are received in 

parallel via a set of at least two RF coils (11 12 13) having different spatial sensitivity profiles within the examination 

volume and reconstructing a MR image for each image slice from the acquired MR signals  wherein MR signal contributions from the 

different image slices are separated on the basis of the spatial sensitivity profiles of the at least two RF coils (11 12 13) and on the 

basis of the phase modulation scheme of the RF pulses. In order to optimize the conditioning of the inverse problem of the MR image 

reconstruction the phase modulation scheme of the RF pulses is derived from the spatial sensitivity profiles of the at least two RF coils 

(11 12 13). Moreover the invention relates to a MR device for carrying out this method as well as to a computer program to be run on 

a MR device. 
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(54) Title of the invention : LOOM BOARD FOR FABRICATION OF AIRCRAFT AND COCKPIT LOOMS OF IJT AIRCRAFT 
 

  

(51) International classification  :B64C  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 
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:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)IJT-LSP HINDUSTAN AERONAUTICS LIMITED 

      Address of Applicant :IJT-LSP, BANGALORE COMPLEX, 

HINDUSTAN AERONAUTICS LIMITED, POST BAG 

NO.1788, VIMANAPURA POST BANGALORE 560017 

Karnataka India 

(72)Name of Inventor : 

   1)SARGUNAN 

   2)SUMAN D 

   3)CHANDRAS EKHAR PULLE 
 

(57) Abstract : 

ABSTRACT OF THE INVENTION : Electrical harness in aeronautical terminology is generally referred as Loom. It is a bunch of 

cables assembled together and finalized with other accessories i.e connectors, back-shells, terminal lugs, relays, circuit breaker, 

junction modules and earth modules etc. Conventional method to fabricate aircraft loom is to finalize one end of harness on bench and 

then lay it on aircraft and finalize the other end on aircraft. It requires a lot of co -ordination with other System groups and constant 

involvement of aircraft area for second end finalization. To remove the involvement  of aircraft area and to reduce man-hour involved 

in fabrication of looms, idea of fabrication of both ends of looms on bench itself is advantageous. Development of loom board  for 

aircraft and cockpit looms resulted in i. Drastic reduction in overall loom fabrication time ii. Total time and cost of loom fabrication is 

standardized iii. Wastage of bought out items i.e cables, connectors etc is reduced. iv. Reduction in damage of cables on aircraft due to 

mechanical work. v. Availability of Aircraft for Mechanical work. vi. One time installation of loom on aircraft with very long life. vii. 

Easy accessibility for maintenance. viii. Easy to update and incorporate any change in design ix. Higher productivity and pro fit. 
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(54) Title of the invention : SITE 2 INSULIN ANALOGUES 
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(31) Priority Document No  :61/798165  

(32) Priority Date  :15/03/2013 

(33) Name of priority 
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(71)Name of Applicant :  

   1)CASE WESTERN RESERVE UNIVERS ITY 

      Address of Applicant :10900 Euclid Avenue Cleveland Ohio 

44106 U.S.A. 

(72)Name of Inventor : 

   1)WEISS Michael A. 
 

(57) Abstract : 

An insulin analogue contains one or more modifications at a distinct protein surface comprising one or more of the residues at position 

B13 B17 A12 A13 and/or A17. Formulations of the above analogues at successive strengths U 100 to U 1000 in soluble solutions a at 

least pH value in the range 6.8 8.0 either in the presence of zinc ions at a molar ratio of 2.2 10 zinc io ns per six insulin analogue 

monomers or in the presence of fewer than 1 zinc ions per six insulin analogue monomers. Use of the above formulation in an insulin 

pump functionally integrated with a continuous glucose monitor and computer based control algorithm as a closed loop system. A 

method of treating a patient with diabetes mellitus comprises administering a physiologically effective amount of the insulin  analogue 

to a patient by means of intravenous  intraperitoneal or subcutaneous injection. 
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(54) Title of the invention : RIG FOR PIC(PRE INSTALLATION CHECKS) OF CB (CIRCUIT BREAKERS) FOR IJT AIRCRAFT 
 

  

(51) International classification  :B64D  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 
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(71)Name of Applicant :  

   1)IJT-LSP HINDUSTAN AERONAUTICS LIMITED 

      Address of Applicant :IJT-LSP, BANGALORE COMPLEX, 
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(72)Name of Inventor : 

   1)CHANDRAS EKHAR PULLE 

   2)SARGUNAN R 

   3)SUMAN D 
 

(57) Abstract : 

ABSTRACT OF THE INVENTION : IJT-LSP HAL is a Limited series production agency for manufacturing of IJT-LSP aircraft by 

working on Concurrent Engineering concept. IJT Aircraft is designed by ARDC, HAL. This aircraft is designed for Stage II training 

of pilots. IJT-LSP has cockpit with twin tandem seats with good visibility for the pilots, modern Active Matrix Liquid Crystal 

Displays and Head-Up Display (HUD). The aircraft is equipped with a Mission Computer and Integrated Avionics system. 1000 kg of 

external stores carrying capacity allows fitment of various armaments and fuel drop tanks on the aircraft for effective trainin g. 

To improve the aircraft performance lot of efforts have been suggested and, implemented by IJT-LSP One out of these improvements  

is development of a rig to facilitate the -checks to be carried out on Circuit Breaker prior to installation on IJT aircraft by ensuring the 

trip  mechanism of Circuit Breaker in overload condition. The rig has been designed, fabricated and successfully u seofor PIC testing 

of Circuit Breaker used in fabrication of looms of IJT aircraft. 
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classification  
:G06F3/023,G06F17/27,G06F3/0488  

(31) Priority Document No  :61/812526  

(32) Priority Date  :16/04/2013 
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(71)Name of Applicant :  
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      Address of Applicant :1600 Amphitheatre Parkway Mountain 

View California 94043 U.S.A. 

(72)Name of Inventor : 

   1)ZHAI Shumin 

   2)QUINN Philip 
 

(57) Abstract : 

In one example a device includes at least one processor and at least one module operable by the at least one processor to output  for 

display a graphical user interface including a graphical keyboard and one or more text suggestion regions  and select based at least in 

part on an indication of gesture input at least one key of the graphical keyboard. The at least one module is further operable by the at 

least one processor to determine a plurality of candidate character strings determine past interaction data that comprises a 

representation of a past user input corresponding to at least one candidate character string while the at least one candidate  character 

string was previously displayed in at least one of the one or more text suggestion regions  and output the at least one candidate 

character string for display in one of the one or more text suggestion regions. 
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(57) Abstract : 

The invention relates to a compensating balance spring (1) for a thermally compensated resonator with a balan ce and spring 

assembly comprising a core (9a 9b 9c 9d 9e 9f) formed from at least one non metal material 

(11a 11b 13b 15b 11c 17c 19c 11d 13d 15d 17d 19d 11e 13e 15e 17e 19e 11f 21 f). According to the invention the core 

(9a 9b 9c 9d 9e 9f) is partially coated with at least one layer (7) which is humidity stable in order to render the compensating balance 

spring (1) less sensitive to climatic variations. The invention relates to the field of timepieces. 
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(54) Title of the invention : A PROPPANT 
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(71)Name of Applicant :  

   1)BASF SE 
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(72)Name of Inventor : 

   1)FITZGERALD Shawn 

   2)TANGUAY Christopher M. 

   3)KLOTS Timothy D. 
 

(57) Abstract : 

A proppant includes a particle present in an amount of from 90 to 99.5 percent by weight and a polymeric coating disposed abo ut the 

particle and present in an amount of from 0.5 to 10 percent by weight  based on the total weight of the proppant. The polymeric coating 

includes the reaction product of an acrylate copolymer and an isocyanate. The acrylate copolymer includes styrene units and h as a 

hydroxyl number of from 20 to 500 mg KOH/g. A method of forming the proppant includes the steps of combining the acrylate 

copolymer and the isocyanate to react and form the polymeric coating and coating the particle with the polymeric coating to form the 

proppant. 
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(57) Abstract : 

A User Equipment (UE) for reconfiguring uplink and downlink (UL DL) allocations is described. The UE includes a processor and 

instructions stored in memory that is in electronic communication with the processor. The UE determines whether at least one 

subframe is convertible over a default Time Domain Duplexing (TDD) UL DL configuration. If at least one subframe is 

convertible then the UE determines a first reference UL DL configuration and a second reference UL DL configuration. The UE also 

sends any hybrid automatic repeat request acknowledgement (HARQ ACK) information corresponding to a Physical Downlink 

Shared Channel (PDSCH) based on the first reference configuration. The UE further determines a Physical Uplink Shared Channel 

(PUSCH) schedule based on the second reference UL DL configuration. The UE additionally receives any hybrid automatic repeat 

request acknowledgement (HARQ ACK) information corresponding to a Physical Uplink Shared Channel (PUSCH) based on the 

second reference UL DL configuration. 
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(57) Abstract : 

An active position marker system comprising at least one active position marker (10) and a remote transceiver unit (20) for 

communicating with the position marker is disclosed. Basically  the position marker (10) comprises a local RF receive coil (11) for 

receiving MR signals which are excited in a local volume and a parametric amplifier (14) for amplifying and upconverting the 

frequency of the received MR signal into at least one microwave sideband frequency signal. This microwave signal is transmitt ed 

wirelessly or wire bound to the transceiver unit for downconverting the same and supplying it to an image processing unit of an MR 

imaging apparatus. 
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(57) Abstract : 

Abstract Working Principle  This would be a mobile application.  On downloading the application, details about the individuals would 

be stored as Name, Sex, age, address optionally, along with some emergency contact numbers - o  Police Contacts, o  Family 

Contacts, etc. In case of any emergency notification would be sent in the form of SMS to these emergency contact numbers.  GPS 

connection is required for the mobile application to work.     There would be a server to which the application would connect at start. 

Below information would be available on Server o  For each Vehicle type(Auto/ Taxi (Indica, Airport taxi etc.) ■ Minimum fare/ 

charge ■ Fare/Charge per unit distance (km/ mile) ■ Unit waiting charge ■ Timings when the late night/ early mo rning charges are 

applicable ■ Late night/ early morning rate slab details. These rates table would be monitored and updated periodically as an d when 

they are changed by the Road transport organizations.    When the person gets into the auto/taxi - below selections are made in the 

application 
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(57) Abstract : 

hvvhIt is described a method for transforming an image descriptor based on a gradient histogram (h) comprising a plurality of 

histogram bins (i) into a transformed gradient histogram descriptor (v) comprising a set of values (j) wherein it is provided the step of 

applying at least one criterium for calculating said set of values (j) said at least one criterium comprising a location criterium of said 

histogram bins (i). The invention also relates to an image processing device suitable for carrying out the method. 
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   1)MEDOFF, Marshall 
 

(57) Abstract : 

This invention relates to a method comprising converting a sugar, produced by saccharifying an electron beam irradiated biomass 

material comprising corn stover and/or corn cobs, to a butyric acid, by fermenting with an anaerobic microorganism comprising  

Clostridium in the presence of iron. 
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(71)Name of Applicant :  
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   3)NAGENDRA S B 
 

(57) Abstract : 

ABSTRACT OF THE INVENTION : IJT-LSP HAL is a Limited series production agency for manufacturing of IJT-LSP aircraft by 

working on Concurrent Engineering concept. IJT Aircraft is designed by ARDC, HAL. This aircraft is designed for Stage II training 

of pilots. IJT aircraft has cockpit with twin tandem seats with good visibility for the pilots, modern Active Matrix Liquid Crystal 

Displays and Head-Up Display (HUD). The aircraft is equipped with a Mission Computer and Integrated Avionics system. 1000 kg of 

external stores carrying capacity allows fitment of various armaments and fuel drop tanks on the aircraft for effective training. -> 

During the build of the aircraft with concurrent engineering philosophy, lot of innovation were implemented to achieve better  quality 

product ,to maintain interchangeably and reduction in cycle time. IJT (IJT-LSP) Aircraft One of the improvements is to design and 

fabricate Engine Bay Door (EBD) assembly jig to achieve interchangeability, quality product and reduction in cycle time. The 

Assembly Jig has been designed, fabricated and successfully being used for fabrication of EBD Assemblies of IJT aircraft.  
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(57) Abstract : 

A mold assembly having a reversibly pressurized inner membrane disposed within the molding cavity is used to mold thermoplast ic or 

thermoset articles. The use of the pressurized inner membrane enables the molding to be carried out below the melt temperature of a 

thermoplastic in some embodiments. The mold assembly and methods of molding enable the formation of molded articles  including 

complex articles with improved properties compared to articles formed using conventional apparatuses and methods. 
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(54) Title of the invention : PROTECTED SYSTEM FOR CONTROLLING POWER TRANSACTIONS FOR AN ELECTRIC 

VEHICLE 
 

  

(51) International 
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   4)PINEAU Daniel 
 

(57) Abstract : 

The invention concerns a protected system for controlling power transactions for an electric vehicle. Identification modules are 

incorporated into the vehicle battery management system and box and integrity sensors of the box and of the battery are connected to a 

monitoring module. The system comprises a processing module for processing information produced by the battery management 

system the vehicle management unit the integrity monitoring module and an identification module for identifying devices connected to 

a bus between the devices. A memory stores data indicative of technical characteristics of the battery  and data concerning 

events transactions and energy depending on the information received. A calcu lation unit determines an energy balance according to 

the data concerning events  transactions and energy. A communication module transmits a warning in case of an imbalance in the 

energy balance and a breach in integrity revealed by the data. 
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(57) Abstract : 

ABSTRACT IJT-LSP HAL is a Limited series production agency for manufacturing of IJT-LSP aircraft by working on Concurrent 

Engineering concept. IJT Aircraft is designed by ARDC, HAL. This aircraft is designed for Stage II training of pilots. IJT -LSP has 

cockpit with twin tandem seats with good visibility for the pilots, modern Active Matrix Liquid Crystal Displays and Head -Up 

Display (HUD). The aircraft is equipped with a Mission Computer and Integrated Avionics system. 1000 kg of external stores 

carrying capacity allows fitment of various armaments and fuel drop tanks on the aircraft for effective training. To  improve 

the aircraft performance lot of efforts have been suggested and implemented by IJT-LSP (PG). One out of these improvements is 

development of an Assembly Fixture to ease the installation of Nose Door Brackets & reduce cycle time of their installation on 

aircraft. The Fixture has been designed, fabricated and successfully used for installation of Nose Door Brackets of 08 nos. IJT aircraft 

and presently in working condition. 
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(57) Abstract : 

This patent document relates to antibodies  antigen binding antibody fragments (Fabs) and other protein scaffolds  directed against 

human antithrombin  complexed with heparin and/or heparin like structure (). These  binding proteins can block the anti coagulant 

activity of  to induce coagulation. Therapeutic uses of these antibodies and binders are described herein as are methods of p anning and 

screening specific antibodies. 
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(57) Abstract : 

Provided are a battery charge apparatus  and a battery charge control method wherein battery voltage fluctuation due to intermittent 

charging in a nearly fully charged state can be suppressed and the battery voltage fluctuation can be also suppressed even in the cases 

where rapid load fluctuation is generated. In the present invention a power generator generates a first output and a second output that 

is lower than the first output. A thyristor as a first switch supplies the first output to a battery in the cases where the v oltage of the 

battery becomes lower than a predetermined first threshold voltage that is lower than a target voltage of the battery. A thyristor as  a 

second switch supplies the second output to the battery in the cases where the voltage of the battery becomes lower than a 

predetermined second threshold voltage corresponding to the target voltage. A constant voltage circuit sets the first threshold vo ltage 

and the second threshold voltage. 
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(57) Abstract : 

A monitor/defibrillator (100) is described having an optical image sensor (114) such as a barcode reader or an o ptical character reader 

for accurate and timely entry of information during a medical treatment event. The barcode reader or optical character reader  enables a 

one step capture of patient identifying information administered therapeutic substances equipment and other event information. The 

information is decoded by the monitor/defibrillator and entered into system memory for later use. 
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(57) Abstract : 

A digital image (40) comprises pixels with intensities relating to different energy  levels. A method for processing the digital image 

(40) comprises the steps of: receiving first image data (42a) and second image data (42b) of the digital image (40) the first image data 

(42a) encoding a first energy level and the second image data (42b) encoding a second energy level; determining a regression model 

(44) from the first image data (42a) and the second image data (42b) the regression model (44) establishing a correlation between 

intensities of pixels of the first image data (42a) with intens ities of pixels of the second image data (42b); and calculating residual 

mode image data (46) from the first image data (42a) and the second image data (42b) such that a pixel of the residual mode image 

data(46) has an intensity based on the difference of an intensity of the second image data(42b) at the pixel and a correlated intensity of 

the pixel of the first image data (42a) the correlated intensity determinate by applying the regression model to the intensity of pixel of 

the first image data (42a). 
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(57) Abstract : 

The invention proposes an apparatus for gas cleaning having a high gas cleaning effic iency at any relative humidity. The apparatus 

comprises a passage (10) for gas flow; a hydrophilic carrier (12) permeable for gas flow at least part of which is positioned within said 

passage for gas flow and configured for containing a reagent that contacts the gas in said passage for gas flow; a unit (14) for 

disposing liquid to said carrier; and a controller (16) associated with said unit for disposing liquid configured for controlling the unit 

for disposing to dispose an aqueous solution of dissolved reagent to the carrier; and after that controlling the unit for disposing to 

dispose liquid in case the humidity of the gas is below a first humidity threshold  or to stop disposing liquid in case the humidity of the 

gas is above a second humidity threshold. 
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(57) Abstract : 

A method to transmit traffic signal information and an idling control in a vehicle is disclosed. An arrival of a vehicle 10 a t the traffic 

signal is checked. If the vehicle 10 is not receiving a waiting time from at least one surrounding vehicle 12, a timer 13 is started to 

count the waiting time of the vehicle 10. The counted waiting time is transmitted to at least one surrounding vehicle 12. The  waiting 

time from a surrounding vehicle 22 waiting at a traffic signal is received. The received waiting time  is compared with a maximum stop 

signal time corresponding to the traffic signal. An engine 20 of the vehicle 24 is switched off based on the comparison result. 

Reference figure: Figure 1 
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(57) Abstract : 

A parallel magnetic resonance imaging system (1) includes at least one radio frequency (RF) coil (10 12) with a plurality of coil 

elements a smart select unit (24) a parallel imaging parameter unit (28) and a sequence control (16). The smart select unit (24) from a 

pre scan or prior scan of a subject with the at leas t one RF coil constructs (60) a signal map and a plurality of noise maps based on 

different sets of reduction factors. The parallel imaging parameter unit (28) selects a set of reduction factors correspondin g to a noise 

map which includes a highest signal to noise ratio (SNR). The sequence control (16) performs a magnetic resonance imaging scan of 

the subject based on the selected reduction factors. 
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(57) Abstract : 

A system (100) includes a CT scanner (101) with a radiation source (108) that emits radiation the traverses an examination re gion 

(112) a radiation sensitive detector array (110) located opposite the source across the examination region which detects radiation 

traversing the examination region and a portion of a subject therein and generates a signal indicative thereof and a subject support 

(114) that positions the subject in the examination. A HIFU apparatus (124) includes an ultrasound probe (126). A main controller 

(142) controls an operation of both the CT scanner and the HIFU apparatus. A treatment navigator (140) visually presents  in a 

graphical user interface CT data of a location of the ultrasound probe with respect to at least one fiducial marker of the HIFU 

apparatus and obtained by the CT scanner overlaid over a previously generated HIFU procedure plan.  

  

 

No. of Pages : 22 No. of Claims : 21 



42402 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6406/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :26/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MAGNETIC FIELD PROBE SEALED WITH A METALLIC PLUG 
 

  

(51) International 

classification  
:G01R33/30,B65D39/00,G01R33/24  

(31) Priority Document No  :61/603406  

(32) Priority Date  :27/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/IB2013/051462  

:22/02/2013 

(87) International Publication 

No  
:WO 2013/128355  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)SUIJVER Jan Frederik  

   2)WEEKAMP Johannes Wilhelmus  
 

(57) Abstract : 

The invention provides for a magnetic field probe (100 2202) comprising a container (104 702 1400 1500 1600 1700 1800) with a 

hollow cavity(106 602). The hollow cavity comprises a duct (110 700) connecting the hollow cavity with an exterior surface 

(109 702) of the container. The container further comprises metallization (108 800) surrounding the duct on the exterior surface. The 

container further comprises a metallic plug (400 1000). The metallic plug at least partially fills the duct. The metallic plug forms a seal 

(402 1002) with the metallization. The magnetic field probe further comprises a sample (300 900 1608) comprising fluorine 19. The 

sample at least partially fills the hollow cavity. The magnetic field probe further comprises an antenna (102) adjacent to th e container 

for manipulating the magnetic spins of the fluid sample and for receiving magnetic resonance signals from the fluid sample. 
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(57) Abstract : 

A compacting and transfer device of groups of filter bags containing infusion substances comprising a transfer unit (19) of a  group (2) 

of filter bags (5) from a collection station (18) to a packaging station (20); the transfer unit (19) comprising a transfer and rotation 

element (22) of the group (2) of filter bags (5) and a compacting element (23) of the group (2) of filter bags (5); the trans fer and 

rotation element (22) comprises a lifting device (45) of the group (2) of filter bags (5) developing along a vertical axis (V) capable of 

transferring the group (2) of filter bags (5) from a first horizontal plane (P1) to a second horizontal plane (P2) at a great er height with 

respect to the first plane (P1). 
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(57) Abstract : 

The present invention relates to a device (1) and method for monitoring vital signs of a subject. In particular the device for monitoring 

vital signs (1) comprises an imaging unit (2) for obtaining image data (3) of said subject  an interface (7) for receiving motion data (8) 

of said subject and/or said imaging unit (2) a processing unit (4) for extracting vital signs (9) of said subject from said image data 

(3) and a control unit (5) for adapting parameters (6a 6b) of said imaging unit (2) and/or said processing unit (4) based on the received 

motion data (8). A further aspect of the invention relates to a fitness device (10) comprising a device for monitoring vital signs (1) and 

a motion detection unit (13 14 15) for providing said device for monitoring vital signs (1) with motion data (8). 
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(57) Abstract : 

An oral care appliance using a jet type fluid flow And mechanical action An oral care appliance comprises: a gas liquid clean ing 

assembly which includes a fluid flow pump assembly (46); a source of liquid (50); and a so urce of gas (12). The pump assembly is in 

operative communication with the sources of fluid and gas to produce a jet pattern of gas injected fluid slugs  directed to a nozzle 

assembly (80) from which the resulting slugs are directed to the teeth  wherein the individual fluid slugs in the jet flow have a volume 

in the range of 0.05 0.5 ml per orifice a diameter in the range of 0.1 2 mm and a repetition rate within the range of 2Hz to 20Hz. The 

appliance further includes a mechanical teeth cleaning assembly in combination with the gas liquid assembly which includes a drive 

system (160) and a brush assembly in operative contact with the drive system the brush assembly having a set of bristles (152) at the 

distal end thereof wherein in operation the nozzle assembly is positioned within the brush assembly. 
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(54) Title of the invention : SYSTEM AND METHOD FOR LEARNING DIMMER CHARACTERISTICS 
 

  

(51) International classification  :H05B33/08,H05B39/04  
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   2)KING Eric 

   3)MARU Siddharth 
 

(57) Abstract : 

Systems and methods for learning dimmer characteristics provide improved efficiency in operating lighting devices. In one 

embodiment an apparatus includes a lamp controller that is configured to monitor voltage information associated with one or more 

lamps or a dimmer of a system adjust one or more parameters of an attach current profile in conformity with the voltage information 

to arrive at a selected attach current profile and apply within the system the selected attach current profile. 
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(54) Title of the invention : BASE STATION DEVICE MOBILE STATION DEVICE COMMUNICATION METHOD 

INTEGRATED CIRCUIT AND COMMUNICATION SYSTEM 
 

  

(51) International classification  :H04W72/04,H04W28/06  

(31) Priority Document No  :2012015015  

(32) Priority Date  :27/01/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 
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(87) International Publication No  :WO 2013/111656  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)IMAMURA Kimihiko 

   2)NAKASHIMA Daiichiro 

   3)NOGAMI Toshizo 

   4)SHIMEZAWA Kazuyuki 
 

(57) Abstract : 

The present invention enables a signal containing control information to be efficiently transmitted/received between a base s tation 

device and a mobile station device. To achieve this  the mobile station device communicates with the base station device and is 

provided with: a reception device that receives specific information and an enhanced physical control channel from the base s tation 

device; a setting unit configured in a manner so as to be able on the basis of the specific information to set one of a plurality of ranges 

possible for M which is the number of first elements configuring the enhanced physical control channel; and a monitoring unit that 

monitors a search region at which there is the possibility of the enhanced physical control channel specified by the set range possible 

for M being disposed. 
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(57) Abstract : 

The present invention relates to systems and methods for analyzing animal feeds. In particular the present disclosure relates to in vitro 

systems and methods for analyzing animal feed for metabolism of nutrients and energy sources. Most animal feeds have as a primary 

goal the provision of at least a minimum requirement of nutrition to sustain the animals to which it is fed. Livestock 

(e.g. bovines porcines poultry fish etc.) have been selected over the past 20 50 years for specific characteristics such as 

growth leanness and metabolism efficiency. 
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MANAGEMENT 
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(72)Name of Inventor : 

   1)MOHAMMED Jaseem 
 

(57) Abstract : 

[0039] Abstract [0040] This invention discloses an e-cheque issuing system for money transfer between a payer and a payee without 

using internet. The system includes user-end-system and processing system. The user-end-system comprises magnetic stripe or smart 

card, magnetic-stripe or smart card reader, transaction platform and e-cheque book system. The processing system comprises a cellular 

network, interconnected bank server and e-cheque processing server. The payer connects his card reader to a transaction platform, 

which is a smartphone or a smartphone integrated into ATM. A payer raises an e-cheque from transaction platform. The e-cheque is 

verified by the e-cheque processing server. Once the payee receives the e-cheque via SMS or offline, the e-cheque book system in 

his/her smartphone breaks and writes the code into the non-volatile memory of the payee™s reader. The user is able to carry the code 

anywhere and make money transfers and payments with ease and without using internet connection. (FIG 1) 
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(57) Abstract : 

A process for manufacturing reduced iron agglomerates which comprises introducing starting agglomerates that comprise both an  iron 

oxide containing material and a carbonaceous reducing agent onto the hearth of a moving bed heating furnace and heating the 

agglomerates to reduce the iron oxide contained in the agglomerates  wherein the iron oxide containing material contained in the 

starting agglomerates has a mean particle diameter of 4 to 23µm and contains at least 18% of particles having diameters of 10µm or 

less. By the use of such starting agglomerates  the process attains: an improvement in the yield of reduced iron agglomerates having 

large particle diameters; a reduction in the manufacturing time said reduction leading to an enhancement in the productivity; and a 

remarkable reduction in the content of impurities such as sulfur in the reduced iron agglomerates. 
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   1)JIANG Hong 
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(57) Abstract : 

In a method for cancelling interference caused by a terrestrial transmitter at a satellite receiv er in a hybrid satellite terrestrial network a 

satellite receiver generates an interference cancellation signal based on a reference terrestrial signal from the terrestrial transmitter and 

a received over the air (OTA) signal. The satellite receiver then cancels the interference caused by the terrestrial transmitter by 

combining the interference cancellation signal with the received OTA signal. The interference cancellation signal is a modified 

version of the reference terrestrial signal. 
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(57) Abstract : 

The present invention provides coordinated control methods of generator and SVC for improving power plant active power throughput 

and controller thereof. The method comprises: measuring the required input parameters for the generator and SVC control Judging the 

system topology and the control mode of SVC to determine the operation mode; and calculating the control reference based on the 

operation mode to control the generator and/or SVC. The proposed methods and coordinated controllers enable the SVC to share the 

required reactive power output of the power plant convert the generator into unity power factor generator and therefore extend the 

active power output capability of the power plant. 
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(57) Abstract : 

According to one embodiment a diesel exhaust fluid purging system includes a metering valve with a supply port and a delivery port. 

The purging system also includes a pump assembly that is fluidly connected to the supply port of the metering valve. The pump  

assembly includes a pump and a single supply line that is fluidly connectable with a diesel exhaust fluid source. The purging system 

further includes an injection assembly that is fluidly connected to the delivery port of the metering valve. The injection as sembly 

includes an air supply line that is fluidly connectable with an air supply source. Additionally the purging system includes a controller 

in electrical communication with the metering valve the pump assembly and the injection assembly. The controller is configured to 

purge the pump assembly of residual diesel exhaust fluid using air from the air supply line. 
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(72)Name of Inventor : 

   1)HEMMANN Peter 
 

(57) Abstract : 

The invention relates to a method for the controlled operation of a regeneratively heated industrial furnace (100) comprising a furnace 

chamber (10) preferably for controlling the fuel energy supplied to the furnace chamber (10) for a fuel of varying calorific 

value comprising the steps of:  injecting fuel into the furnace chamber (10) by way of at least one fuel injector (20 20 ) which is 

designed for the injection of fuel in particular virtually without any combustion air  periodically alternating conduction of on the one 

hand combustion air to the furnace chamber (10) in a first period phase and on the other hand exhaust gas (EG) from the furna ce 

chamber (10) in a second period phase separately from the fuel wherein  a supply of the combustion air or such like oxidizing agent is 

set and a residual amount of oxygen in the exhaust gas is determined. It is provided according to the invention that   an oxygen 

consumption of the supplied combustion air and the residual oxygen that is converted in the combustion of the fuel is determined and   

the oxygen consumption is used as a measure of an amount of fuel energy that is used  wherein a stream of fuel for injection is set in 

such a way that the oxygen consumption is  controlled to a predetermined value of the oxygen consumption. 
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(57) Abstract : 

PLEASE SEE THE SPECIFICATION ATTACHED. 
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(57) Abstract : 

In this AC generator a protective cover has an engaging claw which extends axially outwards from the opening side end surface of a 

peripheral wall portion which comprises a shaft part and a claw part protruding radially from the end of said shaft part  and which 

engages a casing wherein an engaging claw restricting part is formed at the outer edge outside of the bottom section. 
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(57) Abstract : 

Attached ABSTRACT METHOD, APPARATUS AND COMPUTER PROGRAM  PRODUCT FOR BLUR ESTIMATION In an 

example embodiment a method, apparatus and computer program product are provided. The method includes facilitating simultaneous 

capture of a first image by a first camera and a second image by & second camera associated with a device. One or more distor tion 

parameters associated vtffth a OSVOTVIOTI m foe second vrriage ma be deterrr-imed based on a comparison of the second image 

with at least one template image associated with the second image. A distortion -free first image is generated based on the one or more 

distortion parameters associated with the second image by performing one of applying the one or more distortion parameters to the 

first image, and estimating one or more distortion parameters associated with the first image based on the one or more distor tion 

parameters associated with the second image, and applying, the one or more distortion parameters associated with the first image to 

the first image. FIGURE 4 

  

 

No. of Pages : 55 No. of Claims : 63 



42418 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6418/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :14/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : INTERNET BASED DISEASE MONITORING SYSTEM (IDMS) 
 

  

(51) International classification  :A61B5/00  

(31) Priority Document No  :61/785696  

(32) Priority Date  :14/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/025693  

:13/03/2014 

(87) International Publication No  :WO 2014/160042  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MIRZA M. Zubair 

      Address of Applicant :143 French Creek Drive Rochester New 

York 14618 U.S.A. 

(72)Name of Inventor : 

   1)MIRZA M. Zubair 
 

(57) Abstract : 

An internet based disease monitoring system includes a patient operated device  such as a spirometer that includes a sensor producing 

input signals responsive to a patient condition and a transmitter coupled to the sensor and producing output signals corresponding to 

the input signals produced by the sensor. A mobile communication device responsive to receipt of the output signals from the patient 

operated device forwards the output signals to a predetermined network address. A remote server at the network address is responsive 

to the output signals received from the mobile communication device and analyzes the output signals and produces analysis sig nals 

representing the results of the analysis. The remoter server further transmits the results of the analysis to predetermined recipients 

associated with the patient operated device. 
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(57) Abstract : 

stndrdnd strdndstrdndrdststndrdA broadband mirror polarizer or other reflector includes at least one stack of microlayers. Microlayers 

in the stack are arranged into optical repeat units. At a design angle of incidence such as normal incidence  the stack provides a 1 order 

reflection band a 2 order reflection band and optionally a 3 order reflection band. The 2order reflection band overlaps  or substantially 

overlaps the 1 and/or 3 order reflection bands to form a single wide reflection band. The wide reflection band may include the 2 and 1 

but not a 3 order reflection band or the 2 and 3 but not the 1 order reflection band or it may include the 1 2 and 3 order reflection 

bands as well as still higher order reflection bands. The wide reflection band may cover at least a portion of visible and infrared  

wavelengths. 
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(57) Abstract : 

A system performs an over the air transmission from a source small cell to a destination small cell. A channel for the over t he air 

transmission is selected based on information to be sent. The system determines an information attribute for an over the air 

transmission from the source small cell to the destination small cell. The system selects an over the air channel from a set of 

channels based on the information attribute. The source small cell sends the over the air transmission  on the selected over the air 

channel to the destination small cell. 
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(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided in which a UE is equipped to 

generate an expression associated with a wireless device for use in a peer discovery signal generate an expression set from the 

expression a first temporal frequency and a first time duration and transmit the generated expression set to a base station to allow the 

base station to broadcast each of the expressions included in the expression set at the first temporal frequency over the first time 

duration. Another method apparatus and computer program product for wireless communication are provided in which a b ase station 

is equipped to receive an expression set from a wireless device process the received expression set to determine each of one or more 

instances of an expression and transmit each of the one or more instances of the expression. 
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(57) Abstract : 

Systems methods and computer programs for transferring data in a communications system are described. The communications 

systemh as a first node arranged to send data to a plurality of second nodes using a first protocol. The first protocol allows the transfer 

of data of a first type. At least one of the second nodes additionally requires data of a second type which is not included in the data 

sent according to the first protocol. First data of the first type is transferred to a plurality of the second nodes using the first protocol. 

Second data of the second type is stored in a memory. Subsequently in response to a request access to the second data is provided to 

the second node. 
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(57) Abstract : 

The invention concerns a magnetic device for regulating the relative angular velocity of a wheel and of at least one magnetic  dipole 

integral with an oscillating device, said wheel or said dipole being driven by a driving torque, said wheel including a periodic, 

ferromagnetic pole path which alternates according to a center angle and said at least one dipole being arranged to permit ma gnetic 

coupling with said ferromagnetic path and oscillation of said dipole at the natural frequency of the oscillating element during the 

relative motion of the wheel and of the magnetic dipole to regulate said relative angular velocity, said device being charact erized in 

that said wheel further includes means for dis sipating the kinetic energy of said at least one dipole when it moves away from said 

ferromagnetic path. Figure 3b 
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(57) Abstract : 

56562n32n31223242m3322The present invention relates to substituted aromatic compounds for use in prevention or treatment of 

various fibrotic diseases and conditions in subjects  including pulmonary fibrosis liver fibrosis skin fibrosis and cardiac fibrosis  where 

the compound has the following formula: or a pharmaceutically acceptable salt thereof wherein A is C alkyl C alkyl C alkenyl C 

alkenyl C(O) (CH) CH or CH(OH) (CH) CH wherein n is 3 or 4; R is H OH or F; R is H OH F or CH OH; R is H OH F or CHPh; R is 

H OH or F; Q is 1 ) (CH)C(O)OH wherein m is 1 or 2 2) CH(CH)C(O)OH 3) C(CH)C(O)OH 4) CH(F) C(O)OH 5) CF C(O)OH or 6) 

C(O) C(O)OH. 
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(57) Abstract : 

A system and method for providing a callout based on a detected orientation is illustrat ed. The system includes a touch detector to 

detect an input to an interface; a callout detector to detect whether a callout is associated with the input; an orientation detector to 

determine a direction of the input; and a callout display driver to indicate a position of the callout based on the determined direction. 
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(57) Abstract : 

SYSTEM AND METHOD OF DYNAMICALLY REARRANGING DATA CONTENT IN A DEVICE ABSTRACT A method and 

system for dynamically rearranging data content in a device includes analyzing eye gaze of a user on regions available on a web page 

while browsing. Further, the method includes determining user viewing activities for content present on the regions available on the 

web page. Moreover, the method includes dynamically rearranging at least one content to present the user a modified web page based 

on at least one of the user viewing activities and a set of predefined rules. Moreover, the method includes analyzing pupil dilation of 

the user. Furthermore, the method includes analyzing facial expressions of the user. Moreover, the method includes analyzing motion 

of a mouse pointer. FIG. 1 
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(57) Abstract : 

Systems methods and formulas are disclosed for producing a shaped baked good with a rounded shape. In one embodiment  the 

formula may include a high melting point fat and a granular sugar at a weight ratio of about 1:1 to form a rounded cookie pie ce that 

minimizes flattening during baking. The cookie composition may be formed by passing a cookie dough between opposing rollers o r 

press plates to form a web. The web may then be baked rehydrated separated and deflashed to form individual rounded cookie pieces. 
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(57) Abstract : 

A control device provided with: a gate signal generating unit (11) for outputting a gate signal to an inverter circuit; and a  voltage 

vector generating unit (8) for generating a voltage command to the gate signal generating unit (11) on the bas is of a torque command 

(PTR) from a host a rotational speed (FM) of an alternating current electric motor and a direct current voltage value (EFC) applied to 

the inverter circuit. The voltage vector generating unit (8) calculates a PWM current distortion as an index representing the amount of 

current harmonic generated by PWM control on the basis of a modulation factor which is the ratio between the direct current voltage 

value (EFC) and a voltage amplitude command in the voltage command. The voltage vector generating unit (8) generates the voltage 

amplitude command on the basis of the calculated PWM current distortion and outputs the command to the gate signal generating  unit. 
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(57) Abstract : 

A medical system (50 100) comprises at least one processor (32 62 120) programmed to receive patient specific data of a patient. The 

patient specific data includes at least one of: 1) image and/or map data; and 2) physiological data. The at least one processor  

(32 62 120) is further programmed to visually display at least some of the patient specific data to a user of the medical system 

(50 100) on a monitor (70 128) and modulate a signal to convey data to the user using a sense other than sight. The signal is 

modulated based on at least one of: a parameter extracted from the patient specific data; and a position of: 1) a displayed s lice of an 

image and/or map of the patient specific data; or 2) a device within the patient. 
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(57) Abstract : 

Abstract Ice detection system measures the ice and snow deposition and severity of the ice or snow deposited on the 

helicopter/aircraft. It is an important and critical system in any flying machine. In case of helicopter, the ice which is depositing on the 

outer surface, affects the functioning of the blades because of turbulence created by the ice in the flying path. It is important to 

measure the severity of the ice in the flight path. Ice detection system is used for this purpose. As like any other system, Ice detection 

system also should be tested before installing on the aircraft. The available test kit for the Ice detection system is a card  level test kit. 

By some means, if we can test the serviceability of the whole system, it will be easier to troubleshoot the problem in case of 

malfunctioning of the system. This project aims at developing the test kit for Ice Detection System which could help save a lot of time 

and procedure and troubleshoot the problem in the system. 
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(57) Abstract : 

The purpose of the present invention is to provide a resin composition  for a laser engravable flexographic printing plate which enables 

the production of a flexographic printing plate having excellent non tackiness  excellent hardness excellent printing resistance and an 

excellent halftone pattern and has excellent removability of engraving dusts produced during the laser engraving of an original plate 

for a printing plate. The resin composition for a laser engravable flexographic printing plate according to the present inven tion is 

characterized by comprising: (a component (A)) a polyurethane resin having a group represented by formula (1); (a component (B)) an 

ethylenically unsaturated compound; and (a component (C)) a polymerization initiator. In formula (1) R and R independently 

represent a hydrogen atom or an alkyl group; R represents an alkyl group; R and R may be linked together to form a ring; and a wavy 

line represents a bonding position. 
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(57) Abstract : 

An apparatus comprises a receiver (203) receiving a multichannel signal comprising two channels for rendering by a first spea ker 

(101) at a first position and a second speaker (103) at a second position respectively. A first signal generator (207) generates a 

correlated signal and a second signal generator (209) generates an uncorrelated signal from the multichannel signal the signals 

comprising respectively correlated and uncorrelated signal components for the channels. A receiver (201) receives a microphone 

signal from the microphone (107). A first correlator (213) determines a first correlation signal from a correlation of the microphone 

signal and the correlated signal and a second correlator (215) determines a second correlation signal from a correlation of the 

microphone signal and the uncorrelated signal. A position estimator (219) estimates a position of the microphone from the first and 

second correlation signals. For example timings of peaks in the correlations signals may be used to determine propagation delays and 

thus distances from the speakers (101 103). 
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(57) Abstract : 

The present disclosure relates to linker compounds that are useful in covalently linking biologically active molecules with Ligands. 

The disclosed compounds also relate to biologically active molecules and Ligand conjugates  wherein the biologically active molecule 

is linked to the Ligand through a linker. The disclosure further provides compositions comprising biologically active molecule ligand 

conjugates methods of modifying abnormal cell growth and methods of treatment using the conjugates or the compositions.  
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        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FRAUNHOFER GESELLSCHAFT ZUR F–RDERUNG 

DER ANGEWANDTEN FORSCHUNG E.V. 

      Address of Applicant :Hansastr. 27c 80686 M¼nchen 

Germany 

(72)Name of Inventor : 

   1)HACKNER Michael 

   2)HOHE Hans Peter 

   3)SAND Markus  
 

(57) Abstract : 

The present invention relates to a method and a device for measuring currents or magnetic fields using at least one Hall sensor which 

is operated with spinning current technology. In addition to first sample values for calculating a spinning current measureme nt value 

(6) second sample values are formed from the digitally converted sensor signals (1) of the Hall sensor in the method. The second 

sample values are formed over shorter periods of time (9) and are corrected with an offset  which is calculated from the spinning 

current measurement value (6) and the first sample values. In addition to the precise spinning current measurement value (6) fast 

offset corrected measurement values (10) of the magnetic field or current are obtained using the method and the associated 

device without elaborate calibration or additional analogue circuitry expenses. 
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(54) Title of the invention : OLEFIN BASED POLYMER COMBINED ORGANIC INORGANIC COMPOSITE AND 

COMPOSITION FOR FORMING SAME 
 

  

(51) International 

classification  
:C08L23/00,C08K5/5415,C09D123/00  

(31) Priority Document No  :2012046143  

(32) Priority Date  :02/03/2012 

(33) Name of priority 

country  
:Japan 

(86) International 

Application No 

        Filing Date 

:PCT/JP2013/001178  

:27/02/2013 

(87) International 

Publication No  
:WO 2013/128918  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIPPON SODA CO. LTD. 

      Address of Applicant :2 1 Ohtemachi 2 chome Chiyoda ku 

Tokyo 1008165 Japan 

(72)Name of Inventor : 

   1)YAMATE Taiki 
 

(57) Abstract : 

n4 nnThe objective of the present invention is to provide an anchor coat agent which can be used as an anchor coat for both a substrate 

and an inorganic film with one layer. This composition for forming an organic inorganic composite that can be used as an anch or coat 

agent comprises the following components: a) An organic silicon compound and/or a condensate thereof which is at least one type 

represented by formula (I)  RSiX ¦¦ (I) (In the formula R is an organic group in which a carbon atom directly binds to an Si X is a 

hydroxyl group or a hydrolyzable group and n is 1 or 2 wherein when n is 2 each R may be the same or different and when (4 n) is 2 

or more each X may be the same or different.) and for which the solubility parameter (SP1) of R obtained by the Fedors estimation 

method is smaller than the solubility parameter (SP2) of an olefin based polymer obtained by the Fedors estimation method and  the 

difference therebetween is 1.6 or more (Si1)  b) a photoinitiator or a thermal initiator and c) an olefin based polymer. 
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(54) Title of the invention : METHOD FOR PRODUCING MOLDED SOLID FUEL 
 

  

(51) International classification  :C10L5/04,C10L5/08,C10L9/00  

(31) Priority Document No  :2013091396  

(32) Priority Date  :24/04/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2014/059035  

:27/03/2014 

(87) International Publication No  :WO 2014/174985  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KABUSHIKI KAISHA KOBE SEIKO SHO (KOBE 

STEEL LTD.) 

      Address of Applicant :2 4 Wakinohama Kaigandori 2 chome 

Chuo ku Kobe shi Hyogo 6518585 Japan 

(72)Name of Inventor : 

   1)TAKAHASHI Yoichi 

   2)SHIGEHISA Takuo 

   3)ADACHI Tsuyoshi 
 

(57) Abstract : 

This method comprises: a pulverization step for pulverizing low grade coal; a mixing step for obtaining a slurry by mixing sa id 

pulverized low grade coal and a solvent oil; a dehydration step for obtaining a dehydrated slurry by heating and dehydrating said 

slurry; a solid liquid separation step for obtaining a cake by separating said solvent oil from said dehydrated slurry; a dry ing step for 

obtaining powdery modified coal by heating said cake and further separating said solvent oil from said cake; and a molding step for 

pressurizing and molding said powdery modified coal by using a molding machine  without the addition/mixture of a binder. In said 

molding step a coolant is sprayed onto the surface of said molding machine and the surface temperature of said molding machine is 

kept equal to or below 100°C. 
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(54) Title of the invention : DEVICE FOR EJECTING A FLAT OBJECT DURING CONVEYING 
 

  

(51) International 

classification  
:B65H29/12,B65H29/62,B65G47/64  

(31) Priority Document No  :13001359.2  

(32) Priority Date  :18/03/2013 

(33) Name of priority country  :EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2014/000580  

:06/03/2014 

(87) International Publication 

No  
:WO 2014/146757  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BOBST MEX SA 

      Address of Applicant :Route de Faraz 3 CH 1031 Mex 

Switzerland 

(72)Name of Inventor : 

   1)BRIZZI Nicolas  
 

(57) Abstract : 

A device (1) for ejecting a flat object (101) during conveying along a transport path (102). The ejection device (1) comprises an entry 

conveyor (10) and exit conveyor (20) that are arranged successively  one after the other along the transport path (102) and the 

invention is characterized in that at least the downstream part (11) of the entry conveyor (10) is mounted so as to be orientable 

between a conveying position and an ejection position and in that at least the upstream part (21) of the exit conveyor (20) is mounted 

so as to be orientable between a conveying position and an ejection position. 
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(54) Title of the invention : SUBMERGED BURNER WITH MULTIPLE INJECTORS 
 

  

(51) International classification  :F23D14/08,F23D14/64,F23C3/00  

(31) Priority Document No  :1251170  

(32) Priority Date  :08/02/2012 

(33) Name of priority country  :France 

(86) International Application 

No 

        Filing Date 

:PCT/FR2013/050237  

:05/02/2013 

(87) International Publication 

No  
:WO 2013/117851  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAINT GOBAIN ISOVER 

      Address of Applicant :18 Avenue dAlsace F 92400 

Courbevoie France 

(72)Name of Inventor : 

   1)LEFRERE Yannick  

   2)MARIE Julien 

   3)GALLEY David 

   4)CHESNEL Sbastien 

   5)LOPEPE Frdric 

   6)BOULANOV Oleg 
 

(57) Abstract : 

The invention relates to a submerged burner (1) for a glass melting or rock melting furnace  comprising  a plurality of aligned 

injectors each injector comprising a mixing chamber (2) in the shape of a cylinder with an ejection orifice (11) a fuel supply duct (3) 

and an oxidizer supply duct (4) opening into the mixing chamber at the jacket of the cylinder in a direction that causes the fuel and the 

oxidizer to flow tangentially in relation to the jacket of the cylinder and  a system of ducts (12) allowing a cooling fluid to be 

circulated inside the burner and for preference  on either side of the alignment of injectors (1) and arranged parallel to and along 

these solid metal flanks (5) extending up from the injectors  and  protective walls (6) situated on the tops of the solid metal flanks (5). 

The invention also relates to a furnace comprising such a submerged burner and to a method for melting glass or rock using su ch a 

furnace. 
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(54) Title of the invention : GUIDE DEVICE 
 

  

(51) International classification  :A47B88/04  

(31) Priority Document No  :10 2013 103 989.8  

(32) Priority Date  :19/04/2013 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2014/057382  

:11/04/2014 

(87) International Publication No  :WO 2014/170224  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)HETTICH HEINZE GMBH & CO. KG 

      Address of Applicant :Industriezentrum 83 87 32139 Spenge 

Germany 

(72)Name of Inventor : 

   1)MONTECCHIO Andreas  
 

(57) Abstract : 

The invention relates to a guide device (1) particularly for movable furniture parts  comprising a guide (3) along which a carrier (4) is 

movably mounted wherein the carrier (4) can be engaged together with an activator in order to accelerate or decelerate a movable 

furniture part and the guide (3) has at least one linear section (30) and at least one angled section (31) on which the activator can be 

engaged with or disengaged from the carrier (4) wherein there is at least one damping element (23) by means of which an impact of 

the carrier (4) on the guide (3) or on the housing (2) is prevented. According to the invention loud impact noises during movement of 

the carrier along the guide or on the housing can thus be prevented. 
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(54) Title of the invention : PERFORMING EPS BEARER SYNC BEFORE RECONNECTING TO PDN AFTER LOCAL 

DISCONNECT 
 

  

(51) International classification  :H04W76/02,H04W76/06  

(31) Priority Document No  :61/618561  

(32) Priority Date  :30/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/029514  

:07/03/2013 

(87) International Publication No  :WO 2013/148101  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)RAMACHANDRAN Shyamal 

   2)KLINGENBRUNN Thomas  

   3)REN Zhong 

   4)DRAPKIN Vitaly 
 

(57) Abstract : 

The application relates to session management in wireless  communication networks in particular LTE networks where a PDN 

connection is disconnected locally by a user equipment UE while in LTE coverage. The standards assume that the network and th e UE 

are always in sync. However there may be situations not anticipated by the standards which may lead to the UE being out of sync with 

the network. For example the UE might disconnect locally e.g. via closure of a browser on the UE) and does not inform the 

network e.g. because the UE was instructed to stop sending messages on a PDN for a predetermined time period. Therefore when the 

UE request to reconnect to a PDN the network may reject the UEs request as it still thinks that the UE is connected to the PDN. The 

problem is solved in that in the given situation the UE performs a tracking area update TAU procedure (812) before it requests to 

reconnect to the PDN (814). Another solutions foresees to start a TAU procedure whenever unexpected active radio bearer conte xts 

exist. 
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(54) Title of the invention : TERMINAL DEVICE 
 

  

(51) International classification  :H01R12/51,H01R12/55  

(31) Priority Document No  :1020130164481  

(32) Priority Date  :26/12/2013 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2014/007741  

:20/08/2014 

(87) International Publication No  :WO 2015/099260  

(61) Patent of Addition to Application 
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(71)Name of Applicant :  

   1)JO Hee chul 

      Address of Applicant :202ho 68 Gomdallae ro 27 gil Gangseo 

gu Seoul 157 875 Republic of Korea 

(72)Name of Inventor : 

   1)JO Hee chul 
 

(57) Abstract : 

The present invention relates to a terminal device the terminal device including a first terminal and a substrate mounted with a second 

terminal electrically connected to the first terminal wherein the first terminal is interposed between mutually contacted first and 

second outside terminals  and is electrically connected to the first outside terminal or the second outside terminal. 
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(54) Title of the invention : METHOD FOR FOLDING PAPER 
 

  

(51) International classification  :B65H45/20  

(31) Priority Document No  :10 2012 015 466.6  

(32) Priority Date  :03/08/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2013/066167  

:01/08/2013 

(87) International Publication No  :WO 2014/020103  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)ROTH + WEBER GMBH 

      Address of Applicant :Betzdorfer Strae 57520 Niederdreisbach 

Germany 

(72)Name of Inventor : 

   1)IRLE Alexander 
 

(57) Abstract : 

A method for folding paper by means of a folding machine having a folding station  wherein a portion of a paper web (9) supplied to 

same is firstly folded in a first stack (10) containing continuous sheets and  after reaching a threshold value of the thus created first 

stack (10) moved into a stacker (15) and thus remains in contact via a folded stacking area (12) with a further portion of the paper web 

(9) wherein a section of the folded stacking area (12) serves as basis for a further subsequent stack of continuous sheets to be folded 

thereupon. Such method is intended to be developed such that only the smallest possible loops are required. To this end before moving 

the first stack (10) into the stacker (15) the folded stacking area (12) is withdrawn out of the folding station from the first already 

folded stack (10) the folded stacking area (12) is fed back into the folding station while the first stack (10) is moved into the stacker 

(15) and then the already folded stacking area (12) fed back into the folding station serves as the basis for the subsequent stack to be 

folded and the process of withdrawing the folded stacking area (12) after reaching a threshold value of the subsequent stack is 

repeated until the whole paper web (9) supplied has finished being folded. 
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(54) Title of the invention : TEST FACILITY AND METHOD TO TEST INTEGRATED DYNAMICS SYSTEM OF ADVANCED 

LIGHT HELICOPTER 
 

  

(51) International classification  :G01H  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HINDUSTAN AERONAUTICS LTD 

      Address of Applicant :HELICOPTER MRO DIVISION, 

HINDUSTAN AERONAUTICS LTD, VIMANAPURA POST, 

BANGALORE - 560017 Karnataka India 

(72)Name of Inventor : 

   1)SATHYAN M G 
 

(57) Abstract : 

Abstract This test facility and method is used to test Integrated Dynamic System (IDS) employed in Advanced Light Helicopter 

(ALH). Integrated Dynamic System of ALH consists of mainly gears, bearings, shafts and housing. This IDS needs to be tested after 

assembling during manufacturing and overhaul. A test facility and testing procedure has been developed and established to eva luate 

performance of the IDS assembly prior to certification. The IDS assembly will be mounted on the test facility. Various sensors will be 

attached to IDS assembly to monitor performance. Then IDS will subjected high speed rotation a prescribed manner. The performance 

data will be collected from sensors with help of a special software developed for the purpose. Using this data, health of IDS assembly 

will be assessed. This process continue for predefined time duration. This complete process is being done automatically by th e test 

facility computers provide status to test rig operator in real time. The system has various modes of display such as graphs, chart s with 

necessary alarms. Several units were tested with this facility and validated with helicopter during flight. The facility is functioning 

satisfactorily. 
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(54) Title of the invention : HIGH CURRENT LOW EQUIVALENT SERIES RESISTANCE PRINTED CIRCUIT BOARD COIL 

FOR POWER TRANSFER APPLICATION 
 

  

(51) International classification  :H01F17/00  

(31) Priority Document No  :61/600969  

(32) Priority Date  :20/02/2012 

(33) Name of priority country  :U.S.A. 
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        Filing Date 
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(87) International Publication No  :WO 2013/126308  

(61) Patent of Addition to Application 
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(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO. LTD. 

      Address of Applicant :Huawei Administration Building 

Bantian Longgang District Shenzhen Guangdong 518129 China 

(72)Name of Inventor : 

   1)ZABACO Jorge 
 

(57) Abstract : 

A method for fabricating an electric coil on a circuit board comprising fabricating on the circuit board a first coil layer c omprising a 

coil trace and a plurality of vias distributed along the length of the coil trace and overlaying a second coil layer on the first coil 

layer wherein the vias of the first coil layer join the first coil layer and the second coil layer.. 
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(54) Title of the invention : GAIT ORTHOTIC SYSTEM AND METHOD FOR ACHIEVING HANDS FREE STABILITY 
 

  

(51) International classification  :A61F2/60,A61F2/68,A61F2/76  

(31) Priority Document No  :61/779633  

(32) Priority Date  :13/03/2013 
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(71)Name of Applicant :  

   1)EKSO BIONICS INC. 

      Address of Applicant :1414 Harbour Way South Suite 1201 

Richmond CA 94804 U.S.A. 

(72)Name of Inventor : 

   1)SANDLER Reuben 

   2)STRAUSSER Katherine 

   3)ZOSS Adam 

   4)SWIFT Tim 
 

(57) Abstract : 

A gait orthotic system includes a balance aid (120) and a gait orthotic device (100). The gait orthotic device (120) has a rigid 

attachment mechanism (125 130) configured to securely and releasably couple the balance aid (120) to the gait orthotic device (100). 

When the balance aid (120) is coupled to the gait orthotic device (100) the gait orthotic device (100) is supported in a standing 

position so that a user of the gait orthotic device (100) is able to use his/her hands freely. When the balance aid (120) is not coupled to 

the gait orthotic device (100) the user is able to use the balance aid (120) for locomotion. In certain embodiments  the balance aid (120) 

is a forearm crutch a walker or a cane while the rigid attachment mechanism (125 130) is a clamp with an over center latch (510). 

  

 

No. of Pages : 19 No. of Claims : 19 



42446 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6212/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROCESS AND PLANT FOR DISTILLATION OF METHANOL WITH HEAT RECOVERY 
 

  

(51) International classification  :B01D3/00,B01D3/14  

(31) Priority Document No  :12152187.6  

(32) Priority Date  :23/01/2012 
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(71)Name of Applicant :  

   1)CASALE SA 

      Address of Applicant :Via Giulio Pocobelli 6 CH 6900 

Lugano Besso Switzerland 

(72)Name of Inventor : 

   1)FILIPPI Ermanno 

   2)OSTUNI Raffaele 
 

(57) Abstract : 

Process and plant for refining a stream of crude methanol (103) comprising: pre treatment of the crude methanol in a topping stage 

(100) for the separation of volatile components  at a defined topping pressure (p1); distillation of methanol with at least one final 

distillation step of methanol at a defined distillation pressure (p4) in which said distillation pressure (p4) is greater than the topping 

pressure (p1) and in which a gaseous stream of distilled methanol (440) which is produced in the final distillation step is used to 

supply at least part of the heat for the pre treatment topping step. 
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(54) Title of the invention : LUBRICANT COMPOSITION 
 

  

(51) International 

classification  
:C10M169/04,C10M135/18,C10M143/02  

(31) Priority Document 

No  
:2012034995  

(32) Priority Date  :21/02/2012 

(33) Name of priority 

country  
:Japan 

(86) International 

Application No 

        Filing Date 
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(87) International 

Publication No  
:WO 2013/125106  

(61) Patent of Addition 

to Application Number  
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(71)Name of Applicant :  

   1)JX NIPPON OIL & ENERGY CORPORATION 

      Address of Applicant :6 3 Otemachi 2 chome Chiyoda ku 

Tokyo 1008162 Japan 

(72)Name of Inventor : 

   1)MATSUI Shigeki 

   2)YAGUCHI Akira 
 

(57) Abstract : 

2Provided is a lubricant composition with which kinematic viscosity at 40°C kinematic viscosity at 100°C and HTHS viscosity at 

100°C can be kept sufficiently low for a low viscosity lubricant composition which has an HTHS viscosity at 150°C of less tha n 2.6 

mPa·s with which increase in friction coefficient of a boundary lubrication region can be sufficiently suppressed and which has 

excellent fuel efficiency. This lubricant composition is characterized by comprising a lubricant base oil with a kinematic viscosity at 

100°C of 1 to 5 mm/s (A) a viscosity index improver with a weight average molecular weight (Mw) of 400 000 or less and a PSSI of 

20 or less (B) an overbased metal detergent with a metal ratio of 3.4 or less  and (C) a friction modifier and having an HTHS viscosity 

at 150°C of less than 2.6 mPa·s. 
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(54) Title of the invention : METHOD OF PRODUCING DICARBOXYLIC ACID 
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(57) Abstract : 

[Summary] [Object]  To realize possibility of reaction at a lower temperature and reductions in an amount used of alkali and alkali 

waste liquid. [Solution]  Castor oil or castor oil derivative is reacted in an atmosphere under subcritical conditions of from 150°C to 

230°C and from the atmospheric pressure to 5 MPa in the presence of a catalyst comprising porous adsorbent carrying an alkali metal 

compound, so that sebacic acid is produced through hydrolysis or alcoholysis in combination with oxidative cleav age reaction. 
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      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 
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(57) Abstract : 

The invention relates to rigid polyurethane foams that can be obtained by reacting A) organic or modified organic polyisocyanates or 

mixtures thereof and B) compounds having at least two hydrogen atoms reactive with isocyanate groups in the presence of C) 

optionally additional polyester polyols  D) optionally polyetherol polyols E) optionally flameproofing agents  F) one or more blowing 

agents G) catalysts and H) optionally additional auxiliary agents and/or additives  characterized in that component B) contains the 

reaction product of a1) 15 to 40 wt% of one or more polyols or polyamines having an average functionality of 2.5 to 8 a2) 2 to 30 wt% 

of one or more fatty acids or fatty acid monoesters  and a3) 35 to 70 wt% of one or more alkylene oxides having 2 to 4 C atoms. 
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(54) Title of the invention : METHOD AND SYSTEM FOR GENERATING GRAPHICAL TRANSCRIPT OF A USER DURING 

AN INTERACTIVE SESSION 
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(57) Abstract : 

Embodiments herein disclose a method and system for generating a graphical transcript of a user during an interactive session . The 

method includes determining a plurality of physical parameters of the user during presentation of content. The plura lity of physical 

parameters indicates an emotional state of the user during presentation of the content in an electronic device. Further, the method 

includes generating a graphical transcript based on the plurality of physical parameters of the user. The g raphical transcript is 

displayed at the electronic device while the content is being presented during the interactive session. FIG.1 
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(57) Abstract : 

A device is employed for an apparatus including an electrically conductive coil (230) which is disposed within a cryostat (210) and 

which is configured to produce a magnetic field when an electrical current is passed therethrough. The device dissipates heat  from an 

electrical contact which is disposed within the cryostat and which is configured to supply electrical power to the electrically 

conductive coil The device includes: a cooling gas circuit (326) configured to supply a cooling gas to the electrical contact which is 

disposed within the cryostat and configured to supply electrical power to the electrically conductive coil; and a heat exchanger (308) 

disposed within the cryostat and configured transfer heat from the electrical contact to the cooling gas to raise the tempera ture of the 

cooling gas. 
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(57) Abstract : 

An information processing apparatus that controls a display to display a first user interface including a first input field configured to 

receive identification information and a second input field configured to receive a public key; and controls transmitting ide ntification 

information received at the first input field and a public key received at the second input field to another information processing 

apparatus for registration at the another information processing apparatus. 
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(57) Abstract : 

The purpose of the present invention is to provide a means whereby it is possib le to prevent the failure of a disposable diaper due to 

the separation of a crotch sheet member from a stomach sheet member and a back sheet member without compromising the comfort of 

the user even when the crotch sheet member is pulled downwards by weight  thereupon. A disposable diaper (1) is configured such 

that: a crotch sheet member (2) is equipped with first adhesion sections (26) in which are provided first adhesive coated reg ions (28) 

that are continuous in the lengthwise direction of the crotch sheet member (2); a stomach sheet member (3) and a back sheet member 

(4) are equipped with a second adhesive section (27) in which are provided second adhesive coated regions (30) that are continuous in 

the width direction of the crotch sheet member (2); and the crotch sheet member (2) is joined with the stomach sheet member (3) and 

the back sheet member (4) in a state in which the first adhesive coated regions (28) and the second adhesive coated regions (30) 

intersect. 
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(57) Abstract : 

A junction type field effect transistor (JFET) in a substrate includes channel and source regions of a first conductivity type and first 

through fourth gate regions of a second conductivity type. The first and second gate regions are disposed in a direction along a surface 

of the substrate. The third and fourth gate regions are disposed in the direction. The first and third gate regions are disposed in a depth 

direction. The first gate region is disposed between the surface and the third gate region. The second and fourth gate regions are 

disposed in the depth direction. The second gate region is disposed between the surface and the fourth gate region. The channel region 

includes a first region disposed between the first and third gate regions and a second region disposed between the second and  fourth 

gate regions. The source region is disposed between the first and second gate regions. 
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(57) Abstract : 

A system and method for managing the feed of a plurality of yarns at constant tension and/or velocity to a textile machine (2) of 

circular loom or yarn preparation type the yarns being fed to said machine by a corresponding plurality of feed devices (1). Setting 

means (3) are provided connected to said plurality of devices (1) and arranged to set their operation  said control means (3) receiving 

synchronization signals from the machine (2) and measuring on the basis of these latter every portion of an article production 

cycle said cycle being divided into different stages  the control means (3) acting on each individual feed device (1) on the basis of said 

stages such that each feed device (1) feeds the respective yarn with predefined tension and/or velocity individual to each of said 

stages. 
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(57) Abstract : 

The present invention relates to a process for the preparation of a readily water redispersible polymer powder by spray drying of an 

aqueous polymer B dispersion wherein the spray drying of the aqueous polymer B dispersion is effected in the presence of a polymer 

A wherein polymer A has a glass transition temperature = 60°C a weight average molecular weight Mw= 1000 and = 25000 g/mol a 

polydispersity index = 5and is composed of = 5 and = 50 wt% of at least one a  monoethylenically unsaturated mono  or dicarboxylic 

acid and/or anhydride (monomer A1) and = 50 and = 95 wt% of at least one other ethylenically unsaturated compound which is 

copolymerizable with the monomers A1 (monomer A2) in polymerized form wherein the monomer amounts A1 and A2 sum up to 

100 wt%. 
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(57) Abstract : 

Provided is a relative angle detection device that includes the following: a first magnetic sensor (41) and a first voltage amplification 

part (43) that output a signal corresponding to a relative rotation angle for a first rotation axis and a second rotation axis; a first 

amplification circuit (45) that amplifies the signal output from the first voltage amplification part (43); a second magnetic sensor (42) 

and a second voltage amplification part (44) that output a signal corresponding to the relative rotation angle and having cha racteristics 

opposing those of the first magnetic sensor (41) and the first voltage amplification part (43); a second amplification circuit (46) that 

amplifies the signal output from the second voltage amplification part (44); a first resistance (47) provided in a region bet ween the 

first amplification circuit (45) and a power source terminal (50c) or a region between the first amplification circuit (45) and a GND 

terminal (50d); and a second resistance (48) provided in either a region between the second amplification circuit (46) and th e power 

source terminal (50c) or a region between the second amplification circuit (46) and the GND terminal (50d) whichever is in the same 

region as the first resistance (47). 
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(57) Abstract : 

A supercharger is provided with: a turbine housing (4) which has a through hole (2b) through which the turbine impeller is by passed; 

and a waste gate valve (17) which opens and closes the through hole (2b). A pressing section  (24) presses the waste gate valve (17) 

and a support plate (22) in opposite directions and restricts the rotation of the waste gate valve (17) relative to the suppo rt plate (22). 
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(57) Abstract : 

Method of aligning at least two breast images by aligning a relevant image part in each of the images  the relevant image part being 

obtained on the basis of the result of a shape analysis procedure performed on the breast images. 
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(57) Abstract : 

A novel catalyst useful in the ethynylation of formaldehyde to butynediol is formed by precipitating copper and bismuth from a salt 

solution of such metals  utilizing an alkali metal hydroxide as the precipitating agent to deposit copper and bismuth hydroxide as a 

coating around a siliceous carrier particle. 
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(57) Abstract : 

A power control device can generate control signals to control operation of power sources. At least one of the control signals may be 

referenced to an internally provided reference voltage or an externally provided reference voltage. Additional control signals control 

operation of load switches that can be connected to the power sources to provide secondary sources of power. The loa d switches can 

be turned in a gradual manner at rates that depend on the power sources to which they are connected. The outputs of the load switches 

can be monitored for overvoltage and undervoltage conditions relative to the power sources to which they are connected. 
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(57) Abstract : 

A flat wiper blade may be provided that includes: a wiper strip 10; a guide spring  30; a spoiler 40; and a seating part 100. The wiper 

strip 10 and the guide spring 30 are coupled to the spoiler 40. The spoiler 40 is made of an elastic material and includes a central 

portion 41. The seating part 100 includes a seating slot 101 into which the central portion 41 of the spoiler 40 is inserted. The central 

portion 41 of the spoiler 40 is elastically transformed by being pressed and then is inserted into the seating slot 101 of th e seating part 

100. 
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(57) Abstract : 

Provided is a disposable worn article having a tape tab making it possible to secure the disposab le worn article once worn with a 

simple operation. A disposable diaper (1) comprising a chassis (10) a liquid absorbing structure (40) arranged on the skin facing side 

of the chassis (10) and a tape tab (70) attached to the non skin facing side of the chas sis (10). The tape tab (70) is attached to a rear 

waist sheet (22) and is constituted of a first region second region and third region that mutually overlap and each extend in the 

longitudinal direction (Y). Provided to the first region is a hook element (74) on a side facing the second region but the hook element 

(74) substantially does not hook onto the second region. A first temporary fastener (76) for temporarily fastening a part of the first and 

second regions and a second temporary fastener (77) for temporarily fastening a part of the first through third regions are provided to 

the outside in the longitudinal direction (Y) of a fastening section to which the hook element is provided. 
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(57) Abstract : 

0.9+x1 yy42The present invention relates to a Lithium transition metal phosphate compound of formula LiFeMPO) in the form of 

secondary particles made of agglomerates of spherical primary particles wherein the primary particles have a size in the rang e of 0.02 

2 pm and the secondary particles a mean size in the range of 10 40 pm and a BET surface of 16 40 m/g a process for its manufacture 

and the use thereof. 
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(57) Abstract : 

A system and computer implemented method for generating real time performance advisories for a centrifugal compressor of a fleet of 

centrifugal compressors are provided. The method includes receiving an actual thermodynamic signature of the compressor  that is 

unique to the compressor receiving compressor process parameter values during operation of the compressor determining in real¬ 

time an actual performance of the compressor using the compressor process parameter values  determining in real time a predicted 

performance of the compressor using the received actual thermodynamic signature of the compressor determining a performance 

deviation of the compressor using the actual performance and the predicted performance  comparing the performance deviation to a 

predetermined dynamic threshold range of performance deviation specific to operating speed and generating a notification to a user 

using the comparison. 
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(57) Abstract : 

This invention discloses analternative communication and control path that can by pass a primary communication and control line in 

the control luminaires of an illumination network luminaires. By creating the alternative back up path  it is possible to still 

communicate and control network elements in cases when the primary communication and control path is unavailable or when dire ct 

control of individual or a plurality of luminaries is desired. In one aspect of the invention  this alternative path may provide for a direct 

interface for demand response utility programs for specialized control of the luminaires of the illumination network. 
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(57) Abstract : 

A visualization system is provided for permitting a driver of a vehicle to observe a 180 degree rearward view of his or her vehicle and 

surroundings. The visualization system can include a display device which provides a 180 degree substantially rearward view. The 

180 degree substantially rearward view can be seamless and/or undistorted. The display device can be positioned within the vehicle in 

front of the driver. The display device can be mounted on the inside surface of a windshield of the vehicle. At least a portion of the 

display device can be positioned above the eyes of the driver of the vehicle when the driver is seated in the driver s seat of the ve hicle. 
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(57) Abstract : 

A source code based specification is implemented for use as an interface between a storage controller and an owning application to 

migrate a specified size of data from physical storage behind the LUN to a new physical location. 

  

 

No. of Pages : 34 No. of Claims : 25 



42469 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.635/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING ADAPTIVE MEASUREMENT AND COORDINATED 

MAINTENANCE OF OUTDOOR LIGHTING SYSTEMS 
 

  

(51) International 

classification  
:H05B37/03,G05B19/408,G05B23/02  

(31) Priority Document No  :61/669939  

(32) Priority Date  :10/07/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/IB2013/055652  

:10/07/2013 

(87) International 

Publication No  
:WO 2014/009888  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)YANG Yong 

   2)CAVALCANTI Dave Alberto Tavares  
 

(57) Abstract : 

A method and system for managing networks comprising a plurality of network elements is disclosed. The method comprises the steps 

of identifying attributes of the network elements  grouping corresponding ones of said identified attributes into at least attribute 

group collecting attribute data from selected ones of the network elements in each of the at least one attribute group and determining a 

status of each attribute of network elements within the at least one attribute group based on the collected attribute data. In one aspect 

of the invention the information regarding a status of each attribute of a network element may be used to provide coordinated and 

efficient maintenance. 
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(57) Abstract : 

An apparatus for calibration of a signal converter is disclosed. This apparatus includes a first digital to analog converter (DAC) (510) 

and a calibration system (520) coupled to an output port of the firs t DAC (510). The calibration system includes a second DAC 

(602 612). The calibration system (520) is configured to provide an adjustment signal responsive to a spurious spectral performanc e 

parameter in an output of the first DAC (510). The spurious spectral performance parameter is sensitive to a timing error associated 

with the first DAC (510). The calibration system (510) is coupled to provide the adjustment signal to the first DAC (510) to correct the 

timing error of the first DAC (510). 
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(57) Abstract : 

Methods and apparatuses are described in which an unlicensed spectrum is used for Long Term Evolution (LTE) communications. A  

first method includes broadcasting beacon signals in an unlicensed spectrum at predetermined times from an evolved Node B (eNB). 

A second method includes receiving beacon signals broadcast in an unlicensed spectrum at predetermined times from an eNB. The  

beacon signals may include downlink signals identifying the eNB and at least one associated attribute of the eNB. 
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(57) Abstract : 

The present invention relates to novel monoclonal antibodies and fragments of said antibodies  which have dual specificity and a high 

affinity for the gangliosides N acetyl GM3 and N glicolyl GM3 and which do not recognize other gangliosides. According to another 

aspect the present invention relates to the use of said antibodies and the fragments thereof in tumor therapy  in which said tumors have 

a significant expression of any of the two antigens recognized by said antibodies  or a mixed expression of both antigens. The 

invention also relates to a use of said antibodies in the diagnosis of tumors that express at least one of the antigen s. 
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(57) Abstract : 

Helicopter is a conglomeration of rotating parts that, in order to fly, work in unison to beat the air into submission. Helicopter rotor 

system generates the aerodynamic lift force that supports the weight of the helicopter, and the thrust that counteracts aerod ynamic drag 

in forward flight. The main rotor blades are mounted on a vertical mast over the top of the helicopter, whereas the tail rotor blades are 

connected through a combination of drive shaft(s) and gearboxes along the tail boom. Balancing of helicopter rotor blades und er 

centrifugal force field is called dynamic balancing and is used to correct asymmetries due to mass, aerodynamic and structural 

behaviour. Even though the blades are balanced statically in chord wise and span wise direction, its behaviour under spin at different 

flight speed and control position may results in excessive vibration levels which can lead to premature wear and failure in 

components, resulting into increased maintenance costs and aircraft downtime. This invention is about development of a technique for 

balancing and tracking of the tail rotor blades in flight at different speed and control settings without using tracking device.  
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(57) Abstract : 

[Problem] A sorbent supporting metal plate using an organic polymer sorbent has the ch aracteristic of swelling due to the sorbent 

containing water and therefore when mixing a coating fluid using a solvent containing a large amount of water to produce a sorbent 

coating film on a metal plate the problem occurs of cracking in the sorbent coating film thus formed due to contraction of the sorbent 

during drying. Also adhesion with the metal plate is worsened and a problem exists of the sorbent coating film separating in conditions 

such as submersion in water. The present invention was created on the basis of observation of the current state of this prior art  the 

purpose of the present invention being to provide a sorbent coating fluid in which the problems of cracking and separation will not 

occur a metal plate obtained by applying the coating fluid and in addition a heat exchanger. [Solution] A sorbent coating fluid 

containing: an organic polymer sorbent particle comprising an organic polymer having a carboxyl group and a cross linked stru cture; a 

cationic polymer adhering to the surface of the sorbent; a binder resin; alcohol; and water. 
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(57) Abstract : 

The purpose of the present invention is to prevent the deterioration of the flow state of a coal/kerosene slurry while preven ting the 

damage caused by overloading to thereby achieve excellent solid liquid separation performance. In a solid liquid separation step of 

supplying a dehydrated coal/kerosene slurry to a decanter type centrifugal separator (2) to separate the coal/kerosene slurry  into a solid 

fraction and a liquid fraction an opening degree target value is determined on the basis of the difference between a target value and an 

actually measured value of a torque that acts on a screw conveyor of the decanter type centrifugal separator (2) and the opening degree 

of a flow volume control valve (6) which is arranged in the middle of a supply line (4) for supplying the coal/kerosene slurry into the 

decanter type centrifugal separator (2) is adjusted to the opening degree target value. 
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(57) Abstract : 

An encoder input device is provided with: a connection terminal to which an encoder is to be connected  the connection terminal being 

shared with respect to the signal formats of a plurality of encoders; a plurality of signal power sources corresponding to th e signal 

formats of the plurality of encoders; and a software switch for software based switching of a connection between the connection 

terminal and the plurality of signal power sources in accordance with the signal format of an encoder connected to the connec tion 

terminal from among the signal formats of the plurality of encoders. 
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(57) Abstract : 

A process for upgrading an oil feedstock (102) includes reacting the o il feedstock (102) with a quantity of an alkali metal 

(106) wherein the reaction produces solid materials and liquid materials. The solid materials are separated from the liquid materia ls. 

The solid materials may be washed and heat treated (109) by heating  the materials to a temperature above 400 C. The heat treating 

(109) occurs in an atmosphere that has low oxygen and water content. Once heat treated (109) the solid materials are added to a 

solution comprising a polar solvent where sulfide hydrogen sulfide or polysulfide anions dissolve. The solution comprising polar 

solvent is then added to an electrolytic cell (120) which during operation produces alkali metal (106) and sulfur (128). 
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(57) Abstract : 

A magnetic toner includes: magnetic toner particles containing a binder resin and a magnetic body; and inorganic fine particles that 

are present on the surface of the magnetic toner particles and are not a magnetic iron oxide and magnetic iron oxide particle s that are 

present on the surface of the magnetic toner particles  wherein the inorganic fine particles present on the surface of the magnetic toner 

particles contain metal oxide fine particles  the metal oxide fine particles containing silica fine particles  and optionally containing 

titania fine particles and alumina fine particles  and a content of the silica fine particles being at least 85 mass% with respect to a total 

mass of the silica fine particles  the titania fine particles and the alumina fine particles; when a coverage ratio A(%) is a coverage ratio 

of the magnetic toner particles  surface by the inorganic fine particles and a coverage ratio B(%) is a coverage ratio of the magnetic 

toner particles surface by the inorganic fine particles that are fixed to the magnetic toner particles  surface the coverage ratio A and 

B/A satisfy prescribed ranges; and the magnetic iron oxide particles present on the magnetic toner particles  surface are from at least 

0.10 mass% to not more than 5.00 mass% with respect to the total amount of the magnetic toner. 
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(57) Abstract : 

A power module structural unit is constituted from: a power module (34) in which a switching element (32) constituting a powe r 

converter circuit is molded; a molded driver module (37) comprising a control circuit (35) for controlling the switching element (32); a 

housing (39) accommodating the power module (34) and the driver module (37); and a heat sink (38) for cooling the switching 

element (32) the heat sink (38) being secured in the housing (39). The power module (34) and the driver module (37) are mounted on 

the heat sink (38) so as to be stacked from the bottom in the stated order. 
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(57) Abstract : 

Disclosed herein is a method for operating a fuel injection system. The method comprises receiving (200) a speed o f a high pressure 

pump, fuel pressure and quantity of fuel that needs to be delivered to an injector as an input to an electronic control unit (ECU). 

Retrieving (202) a voltage value to be supplied to an electric feed pump and a current value that needs to  be supplied to the injector 

based on corresponding input by the electronic control unit (ECU). The electric feed pump is controlled (204) in dependence o f the 

retrieved voltage value by the electronic control unit (ECU), and the injector timing is controlled (206) in dependence of the retrieved 

current value by the electronic control unit (ECU). Reference figure: Figure 1 
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(57) Abstract : 

A rotor (1) for an induction torque motor according to the present invention comprises an axial body (1a) and a cylindrical b ody (1b) 

which is coupled to the axial body (1a) coaxially with the core of the axial body (1a) and is formed with a soft magnetic material 

wherein the specific resistance is 0.4 [µ·m] or less and the specific magnetic permeability is 1000 to 50000. An induction to rque motor 

(TM) according to the present invention comprises the rotor (1) for an induction torque motor. Therefore  the rotor (1) for an induction 

torque motor and the induction torque motor (TM) according to the present invention can further improve performance.  
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(57) Abstract : 

Various methods are described for providing media event suggestions based at least in part on a co occurrence model. One example 

method may comprise receiving a selection of at least one media event to include in a media composition. Additionally  the method 

may comprise determining at least one suggested media event based at least in part on the at least one media events. The method may 

further comprise causing display of the at least one suggested media event. Similar and related methods  apparatuses and computer 

program products are also provided. 
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(57) Abstract : 

A wireless power transmitting device is described comprising a power transmitter to wirelessly transmit power to a wireless p ower 

receiving device, a controller configured to control the wireless power transfer to the wireless power receiving device via a wireless 

power transfer control channel of a first wireless communication network between the wireless power transmitting device and t he 

wireless power receiving device and a signaling circuit configured to signal access information for a second wireless communication 

network via the wireless power transfer control channel. 
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(57) Abstract : 

A method of configuring user equipment in a wireless communication network to operate to receive a dynamically changing 

coordinated multipoint transmission from one or more transmission point in said network a computer program product and network 

control node operable to perform that method. The method comprises: determining  for the user equipment a set of two or more 

transmission points from which the user equipment may receive a transmission and allocating them to a coordinated multipoint 

transmission measurement set associated with the user equipment; allocating a set of modes of operation of the transmission p oints in 

the coordinated multipoint transmission measurement set for communication with the user equipment; associating a codepoint to each 

mode in the allocated set of modes of operation of the set of transmission points to form a codebook; and informing the user 

equipment of the codebook. Aspects and embodiments described recognise that without significantly increasing the number of bits 

required in a downlink control information message dynamic switching among some preselected or preconfigured coordinated 

multipoint transmission schemes can be efficiently supported within a network. The configuration of code points interpreted by user 

equipment may be set on a user equipment by user equipment basis and can be preconfigured by RRC signalling semi statically.  
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(57) Abstract : 

Methods and apparatuses are described in which an unlicensed spectrum is used for Long Term Evolution (LTE) communications. A 

first method includes comparing past transmission activity on an unlicensed spectrum to an activity threshold  transmitting a first 

subframe type in the unlicensed spectrum during a next active transmission when the past transmission activity is greater than the 

activity threshold and transmitting a second subframe type in the unlicensed spectrum during a next active transmission when the past 

transmission activity is lesser than the activity threshold the second subframe type comprising a more robust subframe type than the 

first subframe type. A second method includes generating one or both of PUCCH signals and PUSCH signals based on interleaved 

signals that increase nominal bandwidth occupancy in an unlicensed spectrum and transmitting the generated signals in the unlicensed 

spectrum. A third method includes receiving the PUCCH signals and the PUSCH signals. 
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(57) Abstract : 

The invention provides novel compositions of bioactive polypeptides and proteins with improved stability and shelf life. The 

compositions are based on liquid vehicles selected from semifluorinated alkanes. These vehicles are remarkably effective in p rotecting 

polypeptides and proteins from degradation and/or aggregation. The compositions are useful for topical administration  e.g. into an 

eye or by parenteral injection e.g. via the subcutaneous or intramuscular route. 
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(57) Abstract : 

Co occurrence data representing e.g. preferences and facts observed in a plurality of situations may be stored in a matrix as 

combinations of high dimensional sparse vectors. The matrix may be called e.g. as an experience matrix. The data stored in th e 

experience matrix may be subsequently utilized e.g. for predicting a preference of a user in a new situation. A prediction may be 

determined by a method comprising providing a query comprising one or more query words  accessing the experience matrix 

containing co occurrence data stored as vectors of the experience matrix determining a first auxiliary vector by identifying a vector of 

the experience matrix associated with a first query word forming a query vector by using the first auxiliary vector and determining the 

prediction by comparing the query vector with the vectors  of the experience matrix. 
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(57) Abstract : 

Embodiments of the invention relates to conversion of hydrocarbon material including but not limited to coal and biomass to a  

synthetic liquid transportation fuel. The invention includes the integration of a non catalytic first reaction scheme which converts 

carbonaceous materials into a solid product that includes char and ash and a gaseous product; a non catalytic second reaction  

scheme which converts a portion of the gaseous product from the first reaction scheme to  light olefins and liquid byproducts; a 

traditional gas cleanup operations; and the third reaction scheme to combine the olefins from the second reaction scheme to p roduce a 

targeted fuel like liquid transportation fuels. 
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(57) Abstract : 

Provided is a compound as represented by formula [I] [in which n indicates 1 or 2] formula [II] or [IIh] or formula [III] or a 

pharmaceutically acceptable salt thereof. Also provided are medicinal uses for the compound or the salt thereof.  
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Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BITRON S.P.A. 

      Address of Applicant :Corso Principe Oddone 18 I 10122 

Torino Italy 

(72)Name of Inventor : 

   1)BRIGNONE Enzo 
 

(57) Abstract : 

A device for moving at least one rotary sprayer 5 for washing or drying appliances  which is adapted to rotate about a first axis R. The 

movement device comprises an arm 3 enabled to rotate about a second axis Z on which said rotary sprayer 5 is rotatably mounted; at 

least one actuating device 2 adapted to rotate said arm 3 about said second axis Z. Said arm is adapted to rotate by 360° is 

asymmetric and comprises a single rotary sprayer 5 mounted in the proximity of a peripheral portion of the same arm 3. Said actuating 

device 2 connected at a coupling portion 32 of the arm 3 selectively rotates the same arm 3 in order to position said rotary sprayer 5 at 

desired angles of rotation of the arm 3 about said second axis Z. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6357/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :13/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD AND DEVICE FOR OBSERVING AND ANALYSING OPTICAL SINGULARITIES IN 

GLASS CONTAINERS 
 

  

(51) International classification  :G01N21/90  

(31) Priority Document No  :13 54107  

(32) Priority Date  :03/05/2013 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2014/051042  

:30/04/2014 

(87) International Publication No  :WO 2014/177814  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MSC & SGCC 

      Address of Applicant :1 Chemin des Plattes Zone Artisanale 

des Plattes F 69390 Vourles France 

(72)Name of Inventor : 

   1)LECONTE Marc 

   2)FAYOLLE Lubin 

   3)PIROT Eric 
 

(57) Abstract : 

The invention relates to a method for observing and analysing optical singularities  consisting: in illuminating the exterior of the 

container using a luminous surface (6) that is axially symmetric about a vertical axis (Z) parallel to the axis of symmetry of the 

containers a variation of a property of the emission being detectable by one or more acquiring systems (11) along a generatrix of the 

luminous surface; in the case of low transmission containers  in imaging the container portion with the image acquiring device 

receiving light beams originating from that portion of the luminous surface (6) which is located on the same side of the cont ainer; or in 

the case of high transmission containers in imaging the container portion with the image acquiring device receiving light beams 

originating from that portion of the luminous surface (6) which is radially opposite relative to the container.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6358/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD APPARATUS AND COMPUTER PROGRAM PRODUCT FOR PROBE REQUEST AND 

RESPONSE EXCHANGE 
 

  

(51) International 

classification  
:H04W48/10,H04W60/00,H04W 76/02  

(31) Priority Document No  :13/409404  

(32) Priority Date  :01/03/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/FI2013/050156  

:12/02/2013 

(87) International 

Publication No  
:WO 2013/128071  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOKIA TECHNOLOGIES OY, 

      Address of Applicant :Finland, of Karaportti 3, FI-02610 

Espoo, Finland. Finland 

(72)Name of Inventor : 

   1)KNECKT Jarkko Lauri Sakari 

   2)ALANEN Olli Petteri 
 

(57) Abstract : 

Method apparatus and computer program product embodiments of the invention are disclosed to improve the discovery of wireless 

networks. In example embodiments of the invention a method comprises: transmitting a wireless message including at least one 

condition for response from one or more wireless devices  the condition for response including at least one of receive power of the 

wireless message at the one or more wireless devices  service level of the one or more wireless devices  or identity of the one or more 

wireless devices that can respond with a selected response; and receiving one or more responses from the one or more wireless devices 

that can satisfy the at least one condition. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6359/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :23/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD AND APPARATUS FOR ENHANCING CONTEXT INTELLIGENCE IN RANDOM 

INDEX BASED SYSTEM 
 

  

(51) International classification  :G06F17/30  

(31) Priority Document No  :13/402717  

(32) Priority Date  :22/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/FI2013/050053  

:18/01/2013 

(87) International Publication No  :WO 2013/124527  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOKIA TECHNOLOGIES OY 

      Address of Applicant :Finland, of Karaportti 3, FI-02610 

Espoo, Finland. Finland 

(72)Name of Inventor : 

   1)L–NNFORS Mikko Aleksi 

   2)HELLS TR–M Kirsi Minna Maria 

   3)TERHO Mikko Juhani 

   4)MONNI Eki Petteri 

   5)BESZTERI Istvan 
 

(57) Abstract : 

A method for providing enhancement of context intelligence may include receiving a first word representing a context at a 

processor providing for a search of a database using the first word; receiving a second word in response to the search of the 

database applying a weight to the second word and causing the second word and the respective weight to be stored as relevant to the 

context. The database may include a remote database accessed for example via the internet. The method may also include generating a 

third word in response to a sensor receiving an input where providing for a search of a database includes using the first word and the 

third word. The method may optionally include generating a third word in response to a detected property of an environment  where 

providing for a search of a database includes using the first word and the third word. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6490/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :23/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DRIVING APPARATUS, AND LENS APPARATUS AND IMAGE PICKUP APPARATUS 

INCLUDING THE SAME 
 

  

(51) International classification  :F16H  

(31) Priority Document No  
:2013-

268341  

(32) Priority Date  :26/12/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CANON KABUSHIKI KAISHA 

      Address of Applicant :of 30-2, Shimomaruko 3-chome, Ohta-

ku, Tokyo, Japan Japan 

(72)Name of Inventor : 

   1)Keisuke Makita 
 

(57) Abstract : 

A driving apparatus connected to a lens barrel including a movable optical member to drive the movable optical member, includes: a 

drive unit driving the movable optical member; a controller controlling the drive unit; a first deriving unit deriving a firs t information 

indicating at least one of position or speed of the movable optical member; and a second information indicating at least one of position 

or speed of the drive unit based on a counter-electromotive voltage generated through the drive of the drive unit; and  a selection unit 

to select the first information or the second information as a selected information according to a state of a backlash of the  drive unit, 

the controller controlling the drive unit based on : the first information or the second information  selected by the selection unit; and the 

command information to direct driving of the movable optical member. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6370/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :14/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : POLYESTER FOR PROFILE EXTRUSION AND/OR PIPE EXTRUSION 
 

  

(51) International classification  :C08K3/26,C08K3/28,C08K3/32  

(31) Priority Document No  :13159745.2  

(32) Priority Date  :18/03/2013 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2014/054430  

:07/03/2014 

(87) International Publication No  :WO 2014/146912  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)KNIES EL Simon 

   2)EIBECK Peter 

   3)KLENZ Rainer 
 

(57) Abstract : 

The invention relates to the use of thermoplastic moulding compounds containing  as essential components  (A) 29 99.99% by weight 

of a polyester; (B) 0.01 3.0% by weight of an alkali metal salt of nitric acid  phosphoric acid or carbonic acid or mixtures thereof in 

relation to 100% by weight (A) and (B) and in addition (C) 0 70% by weight of other additives  the sum of (A) to (C) amounting to 

100% by weight for producing cable sheaths or optical waveguide sheaths by blow moulding profile extrusion and/or pipe extrusion. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6371/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : OPTIMIZED ESCAPEMENT 
 

  

(51) International classification  :G04B15/00  

(31) Priority Document No  :13199427.9  

(32) Priority Date  :23/12/2013 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)The Swatch Group Research and Development Ltd. 

      Address of Applicant :of Rue des Sors 3, 2074 Marin, 

Switzerland Switzerland 

(72)Name of Inventor : 

   1)DI DOMENICO, Gianni 

   2)FAVRE, Jr´me 
 

(57) Abstract : 

Timepiece escapement mechanism (10) including a stopper (30) between a resonator (20) and an escape wheel set (40). This wheel set 

(40) includes a magnetized track (50) with an angular period of travel (PD) over which its magnetic characteristics are repea ted, this 

stopper (30) includes a magnetized or ferromagnetic pole shoe (3), mobile in a transverse direction (OT) relative to the direction of 

travel (OD) of an element of a surface (4) of this track (50), and this pole shoe (3) or this track (50) creates a magnetic field in a pole 

gap (5) between this pole shoe (3) and this surface (4), and this pole shoe (3) is opposite a magnetic field barrier (46) on this tra ck (50) 

just before each transverse motion of this stopper (30) commanded by the periodic action of this resonator (20), this stop per (30) being 

multistable, arranged to occupy at least two stable positions. Figure 28 A  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6371/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :25/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR PRODUCING DIMETHYL ETHER FROM METHANE 
 

  

(51) International classification  :C07C41/01,C07C43/04,C01B3/34  

(31) Priority Document No  :10 2012 001 803.7  

(32) Priority Date  :31/01/2012 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/000102  

:15/01/2013 

(87) International Publication 

No  
:WO 2013/113468  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LINDE AKTIENGES ELLSCHAFT 

      Address of Applicant :Klosterhofstr. 1 80331 M¼nchen 

Germany 

(72)Name of Inventor : 

   1)SCH–DEL Nicole 

   2)HAIDEGGER Ernst 

   3)SCHMIGALLE Holger 

   4)BEHRENS Axel 

   5)G–KE Volker 

   6)THALLER Christian 

   7)SCHMADERER Harald 
 

(57) Abstract : 

The invention relates to a method for producing dimethyl ether from methane or natural gas  comprising a dry reforming step wherein 

methane and carbon dioxide are converted into carbon monoxide and hydrogen  and a DME synthesis step wherein the carbon 

monoxide and hydrogen obtained in the dry reforming step are converted into dimethyl ether. According to t he invention said dry 

reforming step and the synthesis step are carried out at equal pressures or pressures which do not differ from each other for  more than 

3.0 bar preferably not more than 1.0 bar. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6371/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :14/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROCESS AND APPARATUS FOR THERMOCHEMICALLY HARDENING WORKPIECES 
 

  

(51) International classification  :C23C8/36,C23C8/34,C21D9/67  

(31) Priority Document No  :10 2013 006 589.5  

(32) Priority Date  :17/04/2013 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2014/001017  

:15/04/2014 

(87) International Publication No  :WO 2014/170022  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALD VACUUM TECHNOLOGIES GMBH 

      Address of Applicant :Wilhelm Rohn Strae 35 63450 Hanau 

Germany 

(72)Name of Inventor : 

   1)HEUER Volker 

   2)L–SER Klaus  
 

(57) Abstract : 

In a process and an apparatus for thermochemically hardening workpieces  the following steps are carried out in a variable sequence: 

one or more carburizing steps  each in a carbon containing gas atmosphere at a pressure of less than 50 mbar the workpieces being held 

at temperatures of 900 to 1050°C; if appropriate one or more diffusion steps  each in a gas atmosphere at a pressure of less than 100 

mbar; and one or more nitriding steps  each in a nitrogen containing discharge plasma at a pressure of less than 50 mbar the workpieces 

being held at temperatures of 800 to 1050°C. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.65/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :05/01/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CHARACTERIZATION OF REGULAR EVENTS IN AN ELONGATED TEXTILE TEST MATERIAL 
 

  

(51) International 

classification  
:G01N33/36,B65H63/06,D01H13/22  

(31) Priority Document No  :806/12  

(32) Priority Date  :11/06/2012 

(33) Name of priority 

country  
:Switzerland 

(86) International 

Application No 

        Filing Date 

:PCT/CH2013/000096  

:07/06/2013 

(87) International Publication 

No  
:WO 2013/185245  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)USTER TECHNOLOGIES AG 

      Address of Applicant :Sonnenbergstrasse 10 CH 8610 Uster 

Switzerland 

(72)Name of Inventor : 

   1)SCHMID Peter 
 

(57) Abstract : 

The invention relates to a method for characterizing at least one category of regular events in an elongated textile test 

material whereby values of at least one parameter of the test material are determined. Events in the test material which have paramete r 

values that deviate from a rated value are statistically examined with respect to a regular occurrence. In an event field (4) at least one 

category of events is formed which occur substantially regularly  which have substantially the same extension (L L) of parameter 

values and which have substantially the same deviation ( ) of the parameter from the rated value. The category is entered in the event 

field (4) as a coherent surface area (51 52) the position of which is defined by the extension (L L) they have in common and by the 

deviation ( ) they have in common and which has an additional feature (d d) that is defined by the regularity of occurrence. The 

method according to the invention allows a clear characterization of regular events. 
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(19) INDIA  

(22) Date of filing of Application :23/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ULTRASONIC MOTOR 
 

  

(51) International classification  :H02N  

(31) Priority Document No  
:2013-

272337  

(32) Priority Date  :27/12/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CANON KABUSHIKI KAISHA 

      Address of Applicant :of 30-2, Shimomaruko 3-chome, Ohta-

ku, Tokyo, Japan Japan 

(72)Name of Inventor : 

   1)Harushige Yamamoto 
 

(57) Abstract : 

There is disclosed an ultrasonic motor having  a vibrator that vibrates by a high frequency drive voltage applied thereto, a sliding 

member that comes in contact frictionally with the vibrator, pressurizing means for pressurizing the vibrator to the sliding member, a 

base to which  the vibrator is fixed, a vibrator support member holding the base, and coupling means for coupling the vibrator with the 

vibrator support member, the vibrator and the sliding member being relatively moved by the vibration, wherein the coupling means 

includes the base,  the rolling member that freely moves the base to the vibrator support member in a pressurizing direction  of 

the pressurizing means, and an urging member that urges the rolling member in a direction perpendicular to the pressurizing direction 

of the pressurizing means. 
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(19) INDIA  
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(54) Title of the invention : CRIME EVIDENCE PROVIDER CUM HELP SEEKER 
 

  

(51) International 

classification  
:G08B25/10,G08B21/02,G06K9/22  

(31) Priority Document No  :1733/CHE/2013  

(32) Priority Date  :19/04/2013 

(33) Name of priority country  :India 

(86) International Application 

No 

        Filing Date 

:PCT/IN2014/000249  

:17/04/2014 

(87) International Publication 

No  
:WO 2014/184801  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RAJAMANI Muthuraj 

      Address of Applicant :No. M11/16 TNHB Flats Phase I & II 

Ayappakkam Village Ambattur Chennai 600077 Tamil Nadu 

India 

(72)Name of Inventor : 

   1)RAJAMANI Muthuraj 
 

(57) Abstract : 

The existing invention is crime evidence provider cum help seeker where the system is basically designed over cognitive model to 

give the machine the required intelligence of being situation aware of pervasive  environment. The strength of the system will be in its 

design of integrating cognitive model with mobile and pervasive computing. For the communication part it uses well establishe d 

mobile infrastructure. The system is composed of both hardware and software. This design gives the simplistic nature to the system 

further gives the hope it will comprehend the personal security of everyone by playing the role of presence of police informe r cum 

help seeker preventing crimes be happened. Without any doubt the system will pose heavy impact and trigger the development of e 

governance projects in the departments associated with crime such as police judiciary forensic etc. 
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(54) Title of the invention : METHOD FOR EVALUATING ACOUSTIC SENSOR DATA IN A FLUID CARRYING NETWORK 

AND EVALUATION UNIT 
 

  

(51) International classification  :G01M3/24  

(31) Priority Document No  :  

(32) Priority Date  :18/10/2015 

(33) Name of priority country  :Argentina 

(86) International Application No 

        Filing Date 

:PCT/EP2013/058213  

:19/04/2013 

(87) International Publication No  :WO 2014/169965  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUTERMANN AG 

      Address of Applicant :Sihlbruggstrasse 140 CH 6340 Baar 

Switzerland 

(72)Name of Inventor : 

   1)TRAUB Andreas  
 

(57) Abstract : 

The present invention involves a method for evaluating sensor data in a fluid carrying network (10) and a corresponding evalu ation 

unit (70). Thereby the method comprises the steps of :  providing a numerical network model (40) which at least partly represents an 

acoustic property of the fluid carrying network (10);  receiving sensor data (SD) of at least one acoustic sensor (20i ... 20n) placed on 

the fluid carrying network (10);  calculating model data (MD) by using the numerical network model (40); and   evaluating the 

received sensor data (SD) by considering the model data (MD). This way efficient and reliable leak detection is achieved  including a 

precise localization of the detected leakage within the fluid carrying network (10). 
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(19) INDIA  

(22) Date of filing of Application :19/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : NEUROLOGICAL TRAFFIC AND RECEPTOR EVALUATION AND MODIFICATION: SYSTEMS 

AND METHODS 
 

  

(51) International 

classification  
:A61B5/04,A61B18/14,A61B18/18  

(31) Priority Document No  :61/805523  

(32) Priority Date  :27/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2014/031962  

:27/03/2014 

(87) International Publication 

No  
:WO 2014/160832  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AUTONOMIX MEDICAL INC. 

      Address of Applicant :6420 Bayview Place Excelsior MN 

55331 U.S.A. 

(72)Name of Inventor : 

   1)TOTH Landy 

   2)SCHWARTZ Robert 
 

(57) Abstract : 

Systems and methods for controlled sympathectomy procedures for neuromodulation are disclosed. A system for controlled micro 

ablation procedures is disclosed. A guidewire including one or more sensors or electrodes for accessing and recording physiologic 

information from one or more anatomical sites within the parenchyma of an organ as part of a physiologic monitoring session  a 

diagnostic test or a neuromodulation procedure is disclosed. A guidewire including one or more sensors and/or a means for energy 

delivery for performing a neuromodulation procedure within a small vessel within a body is disclosed. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6376/CHE/2014 A 
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(54) Title of the invention : SYSTEM AND METHOD FOR CREATING GAMIFICATION FRAMEWORK 
 

  

(51) International classification  :G06F9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INFORSYS LIMITED 

      Address of Applicant :IP CELL, PLOT NO.44, 

ELECTRONIC CITY, HOSUR ROAD, BANGALORE - 560 

100, INDIA Tamil Nadu India 

(72)Name of Inventor : 

   1)ALLAHBAKS H MOHAMMEDALI ASADULLAH 

   2)NIKITA JAIN 

   3)SRINIVAS PADMANABHUNI 

   4)BASAVARAJU MUDU 
 

(57) Abstract : 

OF THE DISCLOSURE |0039] A method and a system for creating a gamification framework is disclosed. The  method includes 

selecting (202) at least one event from a game. One or more handlers associated with the at least one event of the game is id entified 

(204). The identified handlers are mapped (206) with one or more user actions associated with a quiz based on a set of rules. The 

mapped handlers are bound (208) with the quiz to cause gamification of the quiz. The set of rules define one or more executio n 

conditions of the handlers in response to the user actions. An output of the method and/or the system is  the gamification of the quiz. 

(0040] Refer Figure 2. 

  

No. of Pages : 16 No. of Claims : 10 



42505 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6501/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :28/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : 1H INDAZOLE 3 CARBOXAMIDE COMPOUNDS AS GLYCOGEN SYNTHASE KINASE 3 BETA 

INHIBITORS 
 

  

(51) International 

classification  
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(31) Priority Document 
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   2)CAZZOLLA Nicola 

   3)DRAGONE Patrizia 

   4)FURLOTTI Guido 

   5)MAUGERI Caterina 

   6)OMBRATO Rosella 

   7)MANCINI Francesca 
 

(57) Abstract : 

The present invention relates to the 1 H indazole 3 carboxamide compounds having the following general formula (I) as glycogen 

synthase kinase 3 beta (GSK 3) inhibitors and to their use in the treatment of GSK 3p related disorders such as  for example (i) insulin 

resistance disorders; (ii) neurodegenerative diseases; (iii) mood disorders; (iv) schizophrenic disorders; (v) cancerous disorders; (vi) 

inflammation (vii) substance abuse disorders; (viii) epilepsies; and (ix) neuropathic pain. 
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(54) Title of the invention : AIR COOLED MODULAR LNG PRODUCTION FACILITY 
 

  

(51) International classification  :F25J1/00,B63B35/00  
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(72)Name of Inventor : 

   1)BYFIELD Geoffrey Brian 
 

(57) Abstract : 

A liquefied natural gas production plant for producing a product stream of liquefied natural gas installed at a production lo cation and a 

process for producing liquefied natural gas is described. The production plant includes a plurality of modules and an air coo led heat 

exchanger bank designed for the installed production train  the heat exchanger bank including: a first row of air cooled heat exchanger 

bays and an adjacent parallel second row of air cooled heat exchanger bays  A first sub section of the first row of heat exchanger bays 

is arranged at an elevated level vertically offset from and towards a first edge of a first mod ule base to form a covered section of the 

first module base the first module base being designed and sized to include an uncovered section for mounting a selected piece of 

process equipment. A first sub section of the second row of heat exchanger bays arranged at an elevated level vertically offset from 

and towards a first edge of a second module base to provide a covered section of the second module base. The first edge of th e second 

module base positioned at the production location towards the first edge of the first module base The first module includes the first sub 

section of the first row of heat exchanger bays without including a sub Section of the second row of heat exchanger bays and the 

second module includes the first sub section of the second row of heat exchanger hays without including a sub section of the first row 

of heat exchanger bays. 

  

 

No. of Pages : 53 No. of Claims : 59 



42507 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6503/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :28/08/2014 (43) Publication Date : 01/07/2016 
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   1)PAPASAKELLARIOU Aris  

   2)JI Hyoung Ju 
 

(57) Abstract : 

A method and an apparatus for a User Equipment (UE) to receive a first type of a Physical Downlink Control CHannel (PDCCH) or  a 

second type of a PDCCH in a Transmission Time Interval (TTI) are provided whereby the first type of PDCCH and the second type of 

PDCCH convey respective Downlink Control Information (DCI) formats containing Cyclic Redundancy Check (CRC) bits scrambled 

with a Radio Network Temporary Identifier (RNTI). The method includes receiving by the UE a first bitmap associated with a number 

of TTIs equal to the first bitmap size wherein each element of the first bitmap indicates whether a TTI is of a first type or of a second 

type decoding by the UE only PDCCH of the first type if the TTI is of the first type and decoding by the UE only PDCCH of the 

second type if the TTI is of the second type. 
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   1)KIMMEL Steven Adam 
 

(57) Abstract : 

A pressure support device implements compensation for variations in air density of its operating environment. A pressurized f low of 

breathable gas is generated for delivery to the airway of a subject. One or more parameters associated with the ambient environment of 

the pressure support device are determined. These parameters can include one or more of an ambient barometric air pressure  an 

ambient air temperature or ambient air humidity. In some embodiments  one or more assumed parameters associated with the ambient 

environment of the pressure support device are determined based on typical sleeping conditions of the subject. An ambient air  density 

of the ambient environment of the pressure support device is estimated based on one or more of the parameters and/or assumed 

parameters. A flow rate of the pressurized flow of breathable gas is adjusted based on the estimated ambient air density of t he ambient 

environment of the pressure support device. 
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   3)MURAYAMA Fumiko 
 

(57) Abstract : 

A crystal of flumioxazin which is one selected from the group consisting of 1 crystal 2 crystal 3 crystal 4 crystal 5 crystal 6 crystal and 

7 crystal each of the crystals showing a powder X Ray diffraction pattern which has diffraction peaks with 2 values (°) shown in the 

corresponding right column of Table. 
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(57) Abstract : 

The invention is directed to novel bis quarternary cinchona alkaloid salts and the use of bis quarternary cinchona alkaloid s alts in 

asymmetric phase transfer catalysis. The present invention is directed to novel bis quarternary  cinchona alkaloid salts and the use of 

bis quartenary cinchona alkaloid salts in asymmetric phase transfer catalysis. On certain substrates and under specific react ion 

conditions the inventors have discovered that the use of bis quarternary cinchona alkaloid salts in asymmetric phase transfer catalysis 

surprisingly provides for a more active and efficient process as compared to mono quarternary catalysts.  
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(57) Abstract : 

A method for the application of at least two different powder coating layers to a substrate comprising the steps of application of a first 

powder coating layer followed by the application of a second powder coating layer without any substantial curing of the first powder 

coating layer prior to the application of the second powder coating layer followed by the simultaneous curing of the first powder 

coating layer and the second powder coating layer wherein the first powder coating layer or the second powder coating layer 

comprises 1 to 10 weight % of a conductive component having a resistivity of below 5 Ocm at a packing volume of =70%. 
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(57) Abstract : 

The invention relates to a method of MR imaging of an object (10) placed in an examination volume of a MR device (1). The met hod 

comprises the steps of: subjecting the object (10) to an imaging sequence for acquiring MR signal data  wherein the MR signal data are 

acquired as a function of k space position and time by using an irregular k space sampling pattern with sub sampling of k spa ce; 

reconstructing MR image data from the MR signal data which MR image data comprise spatial dimensions and a frequency 

dimension sparsity of the MR image data in a transform domain being exploited for suppressing sub sampling artefacts in the MR 

image data. Moreover the invention relates to a MR device (1) and to a computer program. 
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(57) Abstract : 

The problem is to provide a method for inexpensively and simply preserving an enzyme of a microbial biomass obtained by culturing 

and improve the enzyme activity during preservation. Provided is a method for preserving nitrile hydratase  characterized in that 

microbes having nitrile hydratase activity are cultured while being protected from light  and the resulting biomass is crushed using a 

high pressure homogenizer and preserved while being protected from light. 
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(57) Abstract : 

Systems and methods of limiting wireless discovery range are described. A transmitting device may limit wireless discovery range by 

adjusting one or more transmission attributes of a discovery message measuring inter device distance based on range determination 

messages or any combination thereof. A receiving device may limit wireless discovery range based on one or more attributes of a 

received discovery message measuring inter device distance based on range determination messages  or any combination thereof. 

Discovery messages may include a range adaptation bit indicating whether range  adaptation is to be performed. 
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(57) Abstract : 

This technology pertains to an audio processing device and audio processing system that make it possible to make sound localization 

more stable. A virtual speaker is considered to be positioned along the bottom side of a quadrilateral on a spherical surfa ce the vertices 

of said quadrilateral being the locations of four speakers that surround a target sound location. Three dimensional VBAP usin g the 

virtual speaker and the upper left and upper right speakers is used to compute the upper left and upper right  speaker gains and the 

virtual speaker gain needed to position sound at the target sound location. Two dimensional VBAP using the lower left and lower right 

speakers is used to compute the lower left and lower right speaker gains needed to position sound a t the virtual speaker and said gains 

are multiplied by the aforementioned virtual speaker gain to obtain the lower left and lower right speaker gains needed to po sition 

sound at the target sound location. This technology can be applied to an audio processing device. 
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(57) Abstract : 

The present disclosure relates to a composition comprising climbazole, caffeine, and diaminopyrimidine oxide, which at partic ular 

weight percentage ranges enhances hair quality such as length, density, and thickness.  
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(57) Abstract : 

To provide a metallic pallet which achieves cost reduction by a simple structure and enables efficient and stable stacking of  thin plate 

panels with modules therebetween and stable conveyance of the stacked thin plate panels. [Solution] A metallic pallet comprises: a 

plurality of metallic beam members (204) which form a frame (202) corresponding to the size of a thin plate panel; a pluralit y of 

metallic leg members (206) which are disposed so as to form a space for inserting a fork for conveyance between the plurality of 

adjacent metallic leg members (206) affixed to the underside of the metallic beam members (204); and a module positioning member 

for positioning a module that supports the thin plate panel by being  placed at each of four corners of the thin plate panel and the 

module positioning member is positioned at each of four corners of the frame (202) to thereby enable a plurality of thin plat e panels to 

be stacked by stacking modules in a columnar shape on the frame (202) at each of the four corners of the frame (202). 
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(57) Abstract : 

The present invention provides antibodies directed against C terminal and central epitopes of  that preferentially bind compa ct plaques 

relative to diffuse plaques. The invention also provides methods of treating patients to reduce or eliminate the presence of compact 

plaques of  and associated symptoms. In one aspect the present invention provides a method of treating a patient diagnosed with 

mid or late stage Alzheimer s disease comprising administering to the patient an effective regime of an antibody that binds to an 

epitope within residues 12 43 of  and preferentially binds compact plaques relative to diffuse plaques. In some cases  the patient has 

been diagnosed with mid stage Alzheimer s disease. In some cases  the patient has been diagnosed with late stage Alzheimer s disease. 
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(54) Title of the invention : APPARATUS AND METHOD TO PROVIDE A THERMAL PARAMETER REPORT FOR A MULTI-

CHIP PACKAGE 
 

  

(51) International classification  :G11C  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTEL CORPORATION 
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(72)Name of Inventor : 

   1)Tessil THOMAS  

   2)Robin A. STEINBRECHER 

   3)Sandeep AHUJA 

   4)Michael BERKTOLD 

   5)Timothy Y. KAM 

   6)Howard CHIN 

   7)Phani Kumar KANDULA 

   8)Krishnakanth V. SISTLA 
 

(57) Abstract : 

In an embodiment, a processor includes at least one core and power management logic. The power management logic is to receive 

temperature data from a plurality of dies within a package that includes the processor, and determine a smallest temperature control 

margin of a plurality of temperature control margins. Each temperature control margin is to be determined based on a respective 

thermal control temperature associated with the die and also based on respective temperature data associated with the die.  The power 

management logic is also to generate a thermal report that is to include the smallest temperature control margin, and to store the 

thermal report. Other embodiments are described and claimed. 
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(72)Name of Inventor : 

   1)SAUVAGE Olivier 

   2)GAUDIN Arnaud 

   3)LE BOULANGER Xavier 

   4)DIERICK Gerard 

   5)LE GUILLOU Daniel 
 

(57) Abstract : 

The invention mainly relates to a method for the inertia balancing of a reciprocating internal combustion engine (10) of a mo tor 

vehicle. According to the invention the method comprises a step of determining the dimensional parameters (PI) of imbalances linked 

to a crankshaft (21) of the reciprocating engine by minimising measurable noise and/or vibration levels in the vehicle outsid e a 

structure of the reciprocating internal combustion engine (10). 
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   1)FISHMAN Michael 

   2)TSUN Alexander 
 

(57) Abstract : 

An insertable into a human body article is coated with a coating of electret structure. The coating has an integral surface which 

blankets an entire surface of the article. 
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(72)Name of Inventor : 

   1)H–SS Werner 

   2)KHRENOV Victor 

   3)MLLER Reiner 

   4)D–SSEL Lukas Friedrich 

   5)ST–RKLE Dominic 
 

(57) Abstract : 

The invention relates to a molding mass provided with impact resistance in particular an impact resistant PMMA having improved 

optical properties at elevated temperatures  molded items that can be obtained therefrom and the use of the molding mass and the 

molded items. 

  

No. of Pages : 53 No. of Claims : 21 



42523 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6512/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :28/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : INTER LAYER TEXTURE PREDICTION FOR VIDEO CODING 
 

  

(51) International classification  :H04N7/26,H04N7/46  

(31) Priority Document No  :61/614450  

(32) Priority Date  :22/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/033068  

:20/03/2013 

(87) International Publication No  :WO 2013/142558  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
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(72)Name of Inventor : 

   1)WANG Xianglin 

   2)KARCZEWICZ Marta 
 

(57) Abstract : 

An apparatus for coding video information according to certain aspects is dis closed. Multi layer video steams including a base layer 

and an enhancement layer can be coded. Predictors generated for the base layer and the enhancement layer can be combined to form a 

final predictor of the enhancement layer. Each predictor can be weighted such that those predictors which are more likely to produce 

high quality results can be factored more heavily in the final predictor. The conditions upon which the respective weights fo r 

enhancement layer predictors and base layer predictors are determined may be implicitly derived from the predictors or characteristics 

thereof. Alternatively data may be generated explicating indicating the weights or providing information from which the weights can 

be determined. 
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(51) International classification  :A01N  
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(71)Name of Applicant :  
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sur-Glne Switzerland 

(72)Name of Inventor : 

   1)SOBOTA Ernest Stefan Georg 

   2)KARLSSON Carl Johan Ingvar 
 

(57) Abstract : 

The invention relates to an apparatus (1) for dewatering wood material (2). The apparatus (1) comprises a first roll (3) and a second 

roll (4) that form a nip (N) in which water can be pressed out of the wood chips (2). An endless permeable conveyor (5) is arranged to 

pass through the nip (N) and carry wood chips (2) through the (N). The invention also relates to a method of dewatering wood material 

in which the inventive apparatus is used. 
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(72)Name of Inventor : 

   1)LANDA Benzion 

   2)ABRAMOVICH Sagi 

   3)GOLODETZ Galia 

   4)NAKHMANOVICH Gregory 
 

(57) Abstract : 

An ink film construction comprising: (a) a printing substrate; and (b) at least one ink film fixedly adhered to a top surface of the 

printing substrate the ink film having an upper film surface distal to the top surface of the substrate wherein a surface concentration of 

nitrogen at the upper film surface exceeds a bulk concentration of nitrogen within the film the bulk concentration measured at a depth 

of at least 30 nanometers below the upper film surface and wherein a ratio of the surface concentration to the bulk concentration is at 

least 1.1 to 1. 
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(54) Title of the invention : COMPOSITE COMPRESSOR BLADE AND METHOD OF ASSEMBLING 
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   1)GENERAL ELECTRIC COMPANY 
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   1)KRAY Nicholas Joseph 
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   5)KLEI Douglas Edward 

   6)GEMEINHARDT Gregory Carl 
 

(57) Abstract : 

Compressor blades constructed of composite materials are disclosed. Some example co mpressor blades may include a composite 

blade panel including an airfoil having a span extending radially outward with respect to an axis of rotation and/or a blade attachment 

feature radially inward from the airfoil with respect to the axis of rotation. The blade attachment feature may be circumferentially 

oriented with respect to the axis of rotation. The blade attachment feature may be arranged to releasably engage a generally 

circumferentially oriented spool attachment feature. The spool attachment feature may be generally shaped as a circumferential 

dovetail slot configured to slidably receive the blade attachment feature therein. 
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      Address of Applicant :Route de Gen¨ve 22 24 CH 1033 
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   2)TRAN Minh Son 

   3)SARDA Pierre 
 

(57) Abstract : 

The aim of the present invention is to enforce the watermarking on a content received by a client device  in particular to uncompressed 

video content. The present invention concerns a method to watermark an uncompressed content received at a client device in a 

compressed form and encrypted by at least one content key (CW) said content key (CW) as well as watermark instruction forming 

CAS data said CAS Data being encrypted by a transmission key and comprising at least one signature to authenticate the CAS 

Data said client device comprising A Conditional Access Module (CAS) in charge of the CAS Data  a Descrambler (DSC) having an 

input to receive the encrypted compressed content and an output to produce an compressed content  a decoder to convert the 

compressed content into uncompressed content a Watermark inserter (201) connected to the output of the Decoder a Secure Activation 

module (202) connected with the Watermark inserter (201) a Secure Element (SE 200) connected with the Watermark inserter (201) 

and the Secure Activation module (202) said method comprising the following steps :  receiving the CAS Data  decrypting by the 

Conditional Access Module (CAS) the CAS Data with the transmission key  verifying the signature of the CAS Data and if the 

signature is valid  transferring the content key (CW) to the descrambler (103) and the watermark instruction to the Secure Activation 

module (202)  transferring the watermark instruction and the unique identifier to the Watermark inserter (201)  enabling or disabling 

watermarking by the Watermark inserter (201) the uncompressed content received from the Decoder by watermarking data initialized 

by the unique identifier. 

  

 

No. of Pages : 14 No. of Claims : 6 



42528 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6408/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :19/12/2014 (43) Publication Date : 01/07/2016 
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(31) Priority Document No  
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(57) Abstract : 

DISCHARGE ELECTRODE OF WET ELECTROSTATIC PRECIPITATOR AND DISCHARGE ELECTRODE ASSEMBLING 

STAND A frame-type discharge electrode (10) includes outer frame pipes (12), plural inner frame pipes (14), and horizon tal frame 

pipes (18) that join the outer frame pipes (12) and the inner frame pipes (14) in a parallel manner. The outer frame pipes (12), the 

inner frame pipes (14), and the horizontal frame pipes (18) are joined via joining components (20). Each joining component (20) 

includes a body (22) having an insertion through hole (24) into which the horizontal frame pipe (18) is inserted and a fittin g part (26) 

that fits into an end of the outer frame pipe (12) or an end of the inner frame pipe (14). A discharge electrode assembling stand is 

presented for facilitating the assembly of the discharge electrode. Most Illustrative Drawing: FIG. 1 
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(57) Abstract : 

Disclosed is an assembly of an airbag module including an airbag housing receiving an airbag cushion and a steering wheel hav ing a 

mounting plate part. The airbag housing has first hooks  the mounting plate part has second hooks coupled with the first 

hooks respectively and at least one of the first and second hooks has a protective member at least a portion of which is interposed 

between the first and second hooks to prevent abrasion and contact noise between the first and second hooks due to the elastic 

movement of the airbag housing to the mounting plate part. The assembly minimizes the striking noise and the abrasion caused by 

friction between the airbag housing and the mounting plate part through the preventive member due to the elastic movement of the 

airbag housing to the mounting plate part. 
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(57) Abstract : 

An approach is provided for defining a 1MHz preamble of a packet. The approach involves determining a preamble sequence of a 

packet the preamble sequence having a determinable length. The approach also involves causing  at least in part the preamble sequence 

to be divided into a predetermined number of blocks. The approach further involves causing  at least in part a mathematical operation 

and a summation over the predetermined number of blocks and a corresponding number of received blocks. The approach also 

involves causing at least in part the summation to be maximized to determine the preamble sequence corresponds to one of a first 

bandwidth or a second bandwidth the second bandwidth being greater than the first bandwidth  to determine a type of the packet. 
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(57) Abstract : 

1312123The present invention relates to a method of producing packages from a tube of packaging material  for a liquid food 

product comprising the steps of reforming a flat web (10) of packaging material into a cylindrical tube  feeding said tube of packaging 

material in first direction (Z) filling said tube with a liquid food product transversally sealing said tube at regular intervals into 

separate package volumes wherein a longitudinal axis (Y Y) of every second transversal seal being parallel to each other and a 

longitudinal axis (Y Y) of each adjacent transversal seal being perpendicular to each other and wherein a longitudinal axis (Y Y Y) of 

each transversal seal is angled in a range between 15 30° in relation to a plane which is orthogonal to the longitudinal axis  (Z) of the 

tube of packaging material. The invention also relates to a packaging material for use in the method a package being produced with 

the method and a filling machine performing the method. 
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   4)JRGENS Reinhard 
 

(57) Abstract : 

The invention relates to a process for producing a rolling bearing cage (4) in particular for large rolling bearings  wherein a steel strip 

with openings for in each case one rolling body is provided and bent to form a ring (5) wherein for thermal coating with a 

thermoplastic powder (12) the ring (5) is then heated to a temperature above a minimum coating temperature wherein the ring (5) is 

then dipped into a fluidized bed (11) comprising the thermoplastic powder (12) wherein during the residence time of the ring (5) in the 

fluidized bed (11) plastic powder (12) adheres to the ring (5) melts and forms a continuous coating (6) and wherein the ring (5) is 

removed from the fluidized bed (11) after the coating. The invention also relates to an apparatus for carrying out the proces s. 
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   2)VERMILYEA Mark Ernest 
 

(57) Abstract : 

A composite woven outlet guide vane (32) and method of forming are depicted. The guide vane  (32) is formed by use of a preform 

structure (100) with a core (150) which is removed following the manufacture. 
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(57) Abstract : 

An electronic cigarette includes a liquid supply including liquid material a heater operable to heat the liquid material to a temperature 

sufficient to vaporize the liquid material and form an aerosol a wick in communication with the liquid material and in communication 

with the heater such that the wick delivers the liquid material to the heater at least one air inlet operable to deliver air to a central air 

passage upstream of the heater and a mouth end insert having at least two diverging outlets. The electronic cigarette can also include 

an air flow diverter which directs incoming air away from a heating zone of the heater. 
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(57) Abstract : 

3A high velocity spray method for treating the surface of a component (C) the method comprises the steps of: heating a first portion of 

an inert gas up to a spray temperature (T) comprised between 550 °C and 800 °C; preparing a powder material having a composit ion 

including Co at a mass percentage comprised between 15% and 70%; preparing a mixture between the powder material and a second  

portion of inert gas; mixing the first portion of inert gas and the mixture of gas and powder in a spray gun (60) in order to  create a 

spray jet (80); and directing said spray jet (80) towards the surface to be treated in order to deposit a coating (S) of the material 

including Co. 

  

 

No. of Pages : 11 No. of Claims : 7 



42536 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6538/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :20/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : HOT MELT ADHESIVE AGENT 
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(72)Name of Inventor : 
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(57) Abstract : 

The present invention provides a hot melt adhesive agent which is capable of applying at low temperature  and has an excellent 

adhesiveness to a polyolefin substrate and a disposable product obtained by employing the hot melt adhesive agent. A hot melt 

adhesive agent comprising a thermoplastic block copolymer (A) which is a copolymer of vinyl class aromatic hydrocarbons and 

conjugated diene compounds  wherein the thermoplastic block copolymer (A) comprises the following component (A1) and 

component (A2): (A1) a radial type styrene block copolymer having a styrene content of 35 to 45% by weight and a diblock cont ent of 

50 to 90% by weight and having a viscosity at 25 as a 25% (by weight) toluene solution of not more than 250 mPas; and (A2) a 

styrene block copolymer having a styrene content of less than 30% by weight  and having a viscosity at 25 as a 25% (by weight) 

toluene solution of more than 250 mPas. 
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(57) Abstract : 

A turbine airfoil (22) includes: a concave pressure sidewall (50) and a convex suction sidewall (52) joined together at a lea ding edge 

(54) and a trailing edge (56) and extending between a root (53) and a tip (55); an internal rib (72) extending between the pressure 

sidewall (50) and the suction sidewall (52); and a crossover hole (84) formed in the rib (72) the crossover hole (84) having a 

noncircular cross sectional shape with a major axis (M) defining a maximum dimension of the cross sectional shape; wherein the 

major axis (M) of the crossover hole (84) lies in plane with the rib (72) and is non  parallel to an imaginary curvilinear lateral 

centerline (S) which defines a locus of points lying halfway between the pressure and suction sidewalls (50 52). The orientation of the 

crossover holes (84) minimizes stress concentration caused by the presence of the crossover holes (84). 
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(57) Abstract : 

A fuel injection pump comprises a pump housing (102) having a delivery end and a pressurizing end, a pumping chamber (104), a nd a 

delivery valve holder (106). The pump is characterized in having a valve holder (108), a valve pin (110), and a valve body (112). The 

valve holder (108) is located in the pumping chamber (104), and has a central inlet hole (116) to accommodate the valve pin (110), 

and multiple outlet holes (118).The valve body (112) has atleast one inlet path opening into a hole (114) and multiple outlet paths. The 

valve holder (108) and the valve body (112) are in aligned engagement with each other in a manner such that the hole (114) of  the 

valve body (112) is  in fluid communication with the central inlet hole (116) and at least one outlet path (120) in fluid communication 

with at least one outlet hole (118). Figure. 1 
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(57) Abstract : 

In a first configuration a UE (802) receives from a service provider (808) a certificate authority list (811). The certificate authority list 

is one of integrity protected or encrypted based on a credential known by the UE and the service provider and stored on a sma rtcard in 

the UE. The UE authenticates a server using the received certificate authority list. In a second configuration  the UE receives a user 

service discovery / announcement (812) including a reception report configuration and an address of a server. The UE sends a 

protected reception report to the server based on the reception report configuration (826). In a third configuration  the UE receives a 

protected broadcast announcement (812) and communicates based on the broadcast announcement (826). The broadcast 

announcement is at least one of integrity protected or encrypted based on a credential known by the UE and stored on a smartcard in 

the UE. 
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(57) Abstract : 

The present invention relates to a new synthetic intermediate namely the compound of formula I 2 I or a salt thereof. Said compound 

of formula I 2 or its salt can be used to prepare the compound of formula I 3 I which is an important synthetic intermediate used in the 

preparation of macitentan. 
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(57) Abstract : 

Methods systems and devices provide improved proximity services. In one aspect  a base station includes an information generating 

module and an information transmission module. The information generating module generates control information for causing a 

mobile device to initiate a discovery signal transmission procedure. The discovery signal transmission procedure allows the mobile 

device to be discovered. The information transmission module transmits the control information to the mobile device. In anoth er 

aspect a mobile device includes an information receiving module a control module and a signal transmission module. The information 

receiving module receives control information. The control module initiates a discovery signal transmission procedure for pro ximity 

services responsive to the information receiving module receiving the control information. The discovery signal transmission 

procedure includes generating a discovery signal allowing the mobile device to be discovered. The signal transmission module 

broadcasts the discovery signal. 
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(57) Abstract : 

Methods and apparatus for wireless communication in a wireless communication network include maintaining a Public Land Mobile 

Network (PLMN) list and receiving an information request from a network wherein the information request is associated with 

configuration parameters associated with the PLMN list. Aspects of the methods and apparatus configuring the UE based on the 

configuration parameters associated with the PLMN list. Aspects also include replying to the network that the UE is configure d with 

the configuration parameters associated with the PLMN list. 
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(57) Abstract : 

A battery charging circuit comprises two or more charging circuits  each capable of charging a battery. The charging outputs of the 

charging circuits are connected together and can be connected to a battery to provide fast charging of the battery. The c harging circuits 

can be configured so that they do not adversely interfere with each other during battery charging. 
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(57) Abstract : 

The present disclosure relates to a symmetric bispecific antibody of the class IgG4 comprising two heavy chains which each co mprise 

a variable domain CH1 domain and a hinge region wherein in each heavy chain: the cysteine in the CH1 domain which forms an inter 

chain disulphide bond with a cysteine in a light chain is substituted with another amino acid; and optionally one or more of the amino 

acids positioned in the upper hinge region is substituted with cysteine wherein the constant region sequence of each heavy chain is 

similar or identical and the variable region in each heavy chain is different  formulations comprising the same the use of each of the 

above in treatment and processes for preparing said antibodies and formulations. 
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(57) Abstract : 

The present disclosure provides an asymmetric mixed antibody comprising two heavy chains or heavy chain fragments each 

comprising at least a variable region a hinge region and a CH1 domain wherein a first heavy chain or fragment thereof is a class IgG4 

and has: a the inter chain cysteine at position 127 numbered according to the Kabat numbering system in the CH1 domain is 

substituted with another amino acid; and b optionally one or more of the amino acids positioned in the upper hinge region is 

substituted with cysteine and wherein the second heavy chain or fragment thereof is characterised in that part or all of the chain has a 

different amino acid sequence to said first heavy chain in at least the region outside the variable region (for example the c onstant 

region) formulations comprising the same therapeutic used of both of the above and processes for preparing the antibodies and 

formulation. 
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(57) Abstract : 

ABSTRACT Method and system for distributing digital content through an online digital Library Server is disclosed. The Library 

Server creates a platform for all kinds of artists to get an opportunity to display their unpublished work to the public. The system 

intends to build an assemblage of artworks which have no copies created. The public, on the other hand, get the opportunity t o access 

the unpublished works. As and when the artists contribute their work to the Library server, the work can be instantly accessible by the 

public at website. The more hits a work garners on the website, it gets listed into the Favorites. Once an artwork has entere d the list of 

Favorites, a cover page will be designed and printed it for the public use. The royalty for each copy will be given to the respective 

artist through any suitable means. FIG. 3 
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(57) Abstract : 

Methods and systems to read a logic value stored in a magnetic tunnel junction (MTJ) based memory cell based on a pulsed read 

current with time between pulses to permit the MTJ to relax towards the magnetization orientation between the pulses  which may 

reduce build up of momentum within the MTJ and which may reduce and/or eliminate inadvertent re alignment of a magnetization 

orientation. A sequence of symmetric and/or non symmetric pulses may be applied to a wordline (WL) to cause a pre charged bit  line 

(BL) capacitance to discharge a pulsed read current through the MTJ resulting in a corresponding sequence of voltage changes on the 

BL. The BL voltage changes may be integrated over the sequence of read current pulses  and a stored logic value may be determined 

based on the integrated voltage changes. The pre charged BL capacitance may also serve as the voltage integrator. 
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(57) Abstract : 

There are provided aqueous inkjet ink formulations comprising a solvent containing water and optionally a co solvent  a water soluble 

or water dispersible polymeric resin and a colorant. The disclosed formulations are suitable for ink jet printing systems  and more 

particularly for indirect printing systems using an intermediate transfer member. 
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(57) Abstract : 

A method for revamping a self stripping urea plant comprising the installation of a new CO2 stripping synthesis sectio n (6) wherein at 

least part of the aqueous urea solution (10) leaving said new section (6) is directed to the existing low pressure recovery s ection (4)of 

the self stripping plant by passing the existing self stripping high pressure section (2) and medium pressure treatment section (3). 
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(57) Abstract : 

The invention relates to an aqueous dispersion containing at least one polymerisate dispersed in water having a weight average 

molecular weight of less than 50 000 and a glass transition temperature of 40 °C to 0 °C which can be produced by emulsion 

polymerisation in the presence of at least one molecular weight regulator from a monomer mixture containing at least 40% by weight 

C1 to C20 alkyl (meth)acrylate 0 to 30% by weight vinyl aromatics  at least 0.1% by weight acid monomers  and 0 to 50% by weight 

further monomers. The dispersion can in particular be used as a tackifier for adhesives. 

  

No. of Pages : 22 No. of Claims : 17 



42551 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6554/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :24/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEM AND METHOD FOR BAD ROAD WARNING IN AUTOMOBILES 
 

  

(51) International classification  :G01L  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mahindra & Mahindra Limited 

      Address of Applicant :Mahindra & Mahindra Ltd., MRV, 

Mahindra World City (MWC), Plot No. 41/1, Anjur Post, 

Chengalpattu, Kanchipuram District  603204 (TN) INDIA Tamil 

Nadu India 

(72)Name of Inventor : 

   1)Sirish Batchu 

   2)Sreegururaj Jayachander 
 

(57) Abstract : 

ABSTRACT System and method for collating and sharing information about impediments to vehicles The embodime nts herein 

generally relate to warning systems in vehicles, and more particularly to a system and method for collating and sharing information 

about impediments to vehicles. Embodiments herein disclose a system and method for collating information about impediments to a 

vehicle, based on information provided by vehicle. Embodiments herein provide warning of impediments to a user in a vehicle, 

wherein the information about the impediments has been collated previously. Embodiments herein provide a system and method that 

contribute to reduced hard stops and hard starts of a vehicle. FIG. 2  
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(57) Abstract : 

ABSTRACT System and method for providing warning to vehicles. The embodiments herein generally relate to safety syst ems in 

vehicles and more particularly but not exclusively to warning systems for indicating slip or skidding of a vehicle to at leas t one other 

vehicle present in the vicinity of the vehicle. Embodiments herein disclose a system and a method for detecting and providing a 

warning to at least one vehicle, on abnormal driving of a first vehicle; wherein the at least one vehicle is present behind o r in the 

vicinity of the first vehicle. Fig. 3  
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(57) Abstract : 

A skin treatment device (100)comprises:  a housing (101);  a treatment action performer (110) arranged within the housing (101) for 

performing a treatment action on the user s skin (2) through an output window (103);   a speed sensor (120) for sensing a relative speed 

between the housing and the user s skin;  a control device (140) provided with an associated memory (141) containing information 

defining a desired displacement speed the control device receiving an output signal from the speed sensor;   an optical speed deviation 

indicator system (400; 600) comprising a position reference (411; 101) and means for generating an optical spot (412; 612) of variable 

position with respect to the position reference. The control device controls the optical speed deviation indicator system on the basis of 

the output signal received from the speed sensor and the information in its memory. 
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(57) Abstract : 

The present disclosure pertains to an ultra-wideband filter implemented in suspended substrate strip line topology. In an embodiment 

the disclosure provides a set of completely overlapping conducting trails constituting a transmission line wherein the trails  are 

configured on two sides of a substrate in overlapping position and thus electrically coupled. In another embodiment another set of 

partially overlapping conducting paths are configured on two sides of the substrate to function as resonators and connected t o 

completely overlapped pathways through two auxiliary transmission lines from both the sides. In another embodiment attenuation 

characteristics up to several octaves can be done by adjusting gaps between any two shunt resonators. Thereby all shunt branc hes 

contribute to create attenuation poles. Thus in an aspect the filter exhibits more transmission poles within the band of operation than 

the number of resonators. In an aspect availability of these attenuation poles effectively reduces overall size of the filter  without 

affecting insertion characteristics. 
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(57) Abstract : 

Abstract Tail Rotor: Four bladed bearing less located on right side of helicopter. It is driven by tail gear box which is located at the tip 

of the vertical fin. Rotation is anticlockwise when seen from RH side of the helicopter. The blade movements employ flapping,  lead-

lag and pitching. It provides 70% thrust required to counter balance the reaction torque of the main rotor during forward flight. 

TRVWS: TRVWS is a stand- alone unit that continuously monitors, helicopters, tail rotor vibration and gives a warning to th e flight 

crew one vibration level exceeds predefined levels. It monitors both the axial and radial vibration of the tail rotor and pro vides these 

vibration input to the on-board flight data recorder (FDR). Function and operation of track and balance system in helicopter: After 

helicopter overhaul tail rotor vibration will be measured in four different regimes i.e. on ground, hover, 160 kmph and 220 kmph. 

Using track and balance instrument tail rotor vibration will be measured in all mentioned regimes. A cau tion indicator is installed on 

cockpit which provides visual warning to pilot during ground run and flight. 
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(57) Abstract : 

This invention relates generally to monoclonal antibodies that recognize CD47 more specifically to CD47 antibodies that do not cause 

a significant level of agglutination of cells  to methods of generating these antibodies  and to methods of using these monoclonal 

antibodies as therapeutics. 
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(57) Abstract : 

A method for reviewing a treatment plan (24) for delivering radiation therapy to a patient. The t reatment plan(24)includes geometric 

analysis data dose distribution analysis data dose volume histogram data parametric analysis data or deliverability analysis data of a 

patient. First for the treatment plan (24) a plurality of clinical and delivery goals  are identified (20 22).Next goal data points are 

extracted (26)from the treatment plan (24). Then data points are correlated (28) to identify deficiencies in the treatment plan (24). A 

report is generated (30) to display on a display (10) the correlated data points using visual markings (84) to highlight identified 

deficiencies. Text and audio notations can be attached to the report to explain the correlations and warn a user of plan deficiencies. 
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(57) Abstract : 

The invention relates to a roller bearing arrangement (1 26 31 34 36 37) preferably a large scale roller bearing with a diameter of 0.5 

m or more for mounting parts of an energy system in particular as blade bearings for a wind turbine comprising at least two annular 

counter rotatable elements (2 3) arranged concentrically to one another and one inside another at least in areas  for connecting to 

counter rotatable parts of the energy system. Two counter rotatable connecting elements (2 3) are separated from one another by a gap 

(4) and overlap one another radially at least in part. Furthermore at least two rows of rolling bodies (17 18) are provided in the area of 

the gap (4) in radially overlapping areas of the annular connecting elements (2 3) each row rolling along two tracks (19 20) 

overlapping one another in the radial direction at least in areas. One or more tracks (19 20) for rolling bodies (17 18) are arranged in 

radially overlapping sections (5 6) in such a manner that the angle of support which is enclosed by the connection line between the 

centres of the contact points of a rolling body (17 18) with the two tracks thereof opposite the ring plane is greater than or equal to 

45° with the result that such an axial roller bearing is used for transmission of predominantly axially acting force components. At least 

one additional bearing for transmission of predominantly radially acting force components is provided  the support angle of which is 

less than 45° preferably 25° or less in particular 10° or less wherein at most such tracks for radial roller bearings  the maximum 

distance of which perpendicular to the track surface is equal to or less than 25% of the largest distance perpendicular to the track 

surface between two tracks of an axial roller bearing row are introduced directly into the annular connection elements (2 3). 
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(57) Abstract : 

Hammering device meant for hammering poles  steel profiles and other elongated objects into the ground which hammering device 

comprises a body (1) which can be attached to a power tool a vibrator device (6) which is attached to the body (1) with the help of 

damping cushions (9) and movable gripping jaws (10) which are adjusted to the mentioned vibrator device (6) in order to grip the 

object to be hammered at least with a side grip wherein the gripping elements (23) of the gripping jaws (10) can be brought c loser and 

farther away with the help of a regulating unit such as a hydraulic cylinder (16). In order to maintain the mutual symmetry of the 

gripping jaws (10) during their movement the gripping jaws (10) essentially comprise arms (2) (3) which are attached to be stiff at the 

location of the turning joints (8) of the gripping jaws which arms are directed in such a way that the ends of the arms (2) (3) are 

located next to each other and stay essentially next to each other during the turning movements meant for the gripping jaws (10) and in 

that the ends of the mentioned arms (2); (3) are connected to each other with the help of a short arm (4) which has a pivot mounting. 
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(57) Abstract : 

A method system and one or more computer readable storage media for depth acquisition from density modulated binary patterns are 

provided herein. The method includes capturing a number of images for a scene using an IR camera and a number of IR lasers 

including diffraction grates. Each image includes a density modulated binary pattern carrying phase information. The method a lso 

includes performing pixel based phase matching for the images to determine depth data for the scene based on the phase information 

carried by the density modulated binary patterns. 
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   2)NIKONOV Dmitri E. 

   3)YOUNG Ian A. 
 

(57) Abstract : 

Described is an apparatus  for spin state element device which comprises: a variable resistive magnetic (VRM) device to receive a 

magnetic control signal to adjust resistance of the VRM device; and a magnetic logic gating (MLG) device  coupled to the VRM 

device to receive a magnetic logic input and perform logic operation on the magnetic logic input and to drive an output magnetic 

signal based on the resis tance of the VRM device. Described is a magnetic demultiplexer which comprises: a first VRM device to 

receive a magnetic control signal to adjust resistance of the first VRM; a second VRM device to receive the magnetic control signal to 

adjust resistance of the second VRM device; and an MLG device coupled to the first and second VRM devices  the MLG device 

having at least two output magnets to output magnetic signals based on the resistances of the first and second VRM devices.  
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(57) Abstract : 

Systems and methods of enabling a battery system to intelligently provide its current support capability include logic to det ermine 

current battery power status information. The current battery power status information may be compared with a set of programmed 

battery power status information to determine a match. There may be logic to indicate the current battery power status information 

based on the match. 
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(57) Abstract : 

It is presented a DC power system (1) comprising a main DC bus(3) a power generating unit (P1 P2 P3 P4) arranged to feed the main 

DC bus(3) an isolator switch arranged (7) between the main DC bus (3) and the power generating unit (P1 P2 P3 P4) for isolating the 

power generating unit (P1 P2 P3 P4) from the main DC bus (3) in case of a main DC bus fault  a drive unit (D1 D2) arranged to be fed 

by the main DC bus wherein the drive unit (D1 D2) comprises a drive unit bus system(DB) converter units (I1 I2 I3) connected to the 

drive unit bus system(DB) and fuses (F) arranged between the drive unit bus system (DB) and the converter units (I1 I2 I3) for 

protecting the converter units (I1 I2 I3) in case of a drive unit fault. 
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(57) Abstract : 

A method for making a soft cake batter This relates to a method for making a soft cake batter comprising at least 40 wt.% cereal 

material after baking the method comprising:  providing flour culture and other ingredients for the soft cake;  forming a sourdough by 

mixing and proofing a portion of flour representing at least 25 wt.% of the total flour to be incorporated into the soft cake  batter with 

water and culture;  mixing the sourdough with the remaining flour and the other ingredients for forming the soft cake batter 

comprising at least 40 wt.% cereal material after baking. 
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(57) Abstract : 

A method of sealing a package containing a food product is provided. The method comprises applying a lid to a non planar flan ge 

surrounding a periphery of the food package. The method comprises supporting at least a portion of the non planar flange and 

progressively sealing the lid to the supported portion of the non  planar flange by applying pressure at one or more tangent points 

against the lid and the flange using a sealing member having a pressure applying surface  that rotates about an axis of rotation and one 

of radially varies relative to the axis of rotation and the axis of rotation reciprocates. 
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(57) Abstract : 

The present invention discloses a combine capable of accurately measuring the weight of grains retained in the grain t ank. When a 

weight measurement signal is output from a measurement switch (66) a weight measurement determining unit (75) sends a working 

state determination command to a working state assessing unit (71) and if the combine is determined to be in a working  state no 

weight measurement command is sent to the load cell (39). 
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(57) Abstract : 

The present invention discloses a flag post for generating artificial air flow. The flag post comprises an air pressure measu ring 

mechanism, an artificial air generation mechanism and a variable point-of-contact air disposal mechanism. The air pressure measuring 

mechanism comprises a diaphragm and an electro-magnetic circuit. The diaphragm is connected with the electro-magnetic circuit. A 

movement of the diaphragm generates a current due to change in magnetic flux. The artificial air generation mechanism comprises a 

microchip and an air blower. The microchip senses a current received from the air pressure measuring mechanism. The microchip  

calibrates an atmospheric air flow velocity. The air blower creates variable air flow velocity. The air blower receives a flow rate 

command from the microchip. The microchip saves an optimum air flow velocity required for a flag area. The microchip calculat e a 

difference in the atmospheric air flow velocity and required optimum flow rate velocity. 
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(57) Abstract : 

A gas turbine is described comprising a turbine package (101) housing a compressor (105; 107) a high pressure turbine (109) and a 

power turbine (111). The gas turbine comprises a ventilation system for cooling the interior of t he turbine package as well as a 

lubricating oil circuit. The lubricating oil circuit comprises a lubricating oil pump (177) a lubricating oil tank (173) a primary 

lubricating oil cooler (189). A secondary lubricating oil cooler (163) is arranged in the turbine package (101) in a position lower than a 

rotary shaft (115) of the gas turbine. The ventilation system is arranged and designed such that at least part of a package c ooling 

airflow contacts the secondary lubricating oil cooler (163) to remove heat from the lubricating oil circulating in the secondary 

lubricating oil cooler. 
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(57) Abstract : 

Disclosed herein are drug delivery medical devices. A polymer coating for a medical device is provided which comprises a minimum 

amount of a drug bonded to the polymer in the coating. 
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(57) Abstract : 

14The present invention relates to novel active compound combinations comprising at least one known comp ound of the formula (I) 

(I) in which X R to R A n Y and m are as defined in the description and at least one further known active compound from the class of 

avermectins/milbemycins which combinations are highly suitable for controlling animal pests such as  insects and unwanted acarids. 
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(57) Abstract : 

The present invention relates to novel mixtures  to processes for preparing these mixtures  to compositions comprising these 

mixtures and to the use thereof as biologically active compounds  especially for control of harmful microorganisms or pests in crop 

protection and in the protection of materials and as plant growth regulators. 
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(57) Abstract : 

The present invention generally relates to fusion proteins of antibodies and interleukin 10 (IL 10). In addition  the present invention 

relates to polynucleotides encoding such fusion proteins  and vectors and host cells comprising such polynucleotides. The invention 

further relates to methods for producing the fusion proteins of the invention  and to methods of using them in the treatment of disease. 
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(57) Abstract : 

HAL helicopter division, Bangalore engages in manufacturing and customer service. During the manufacturing of a helicopter and its 

subsequent assembly stage it is required to test every component that goes into any helicopter. The fuel probe is among one s uch 

component. These fuel probes are used to indicate the amount of fuel in the fuel tanks. The same comes from HAL Lucknow plant and 

their normal operation needs to be tested before it can be installed in the helicopter. The existing methods of testing the s ame are 

laborious and time consuming. This project aims at reducing the time and effort required to test the probe. The fuel indication system 

comprises a display and probe selector switch which shows the mass of fuel as well as the frequency output. This project is d esinged 

to display the frequency and by choosing the fuel probe of the appropriate tank, the mass of fuel is  calculated and also dis played. The 

pre installation check is required to ensure the corresponding variation in the range of frequency for variation in fuel level. The fuel 

indication system is required to verify the working of the same indication system on the helicopter.  
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(57) Abstract : 

A sensor assembly (10) of a vibrating meter (5) is provided. The sensor assembly (10) comprises one or more fluid conduits 

(103A 103B). The sensor assembly (10) also includes a case (200) surrounding at least a portion of the one or more fluid conduits 

(103A 103B). A synthetic wrap (300) is applied to at least a portion of the case (200). 
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(57) Abstract : 

One of the major tasks in a household utensil cleaning is scrubbing the utensils manually to remove soiling before it is was hed either 

manually or using mechanical dishwashers. This manual scrubbing consumes lot of time and energy of a domestic user. The propo sed 

mechanical/automatic scrubber eliminates the manual scrubbing and saves time and energy of a domestic user. Two set of 

scrubbers one set for the outer surface and another set for the inner surface of the utensil are used to scrub the outer and inner surfaces 

of utensils actuated by one or more electric motors so as to scrubs whole utensils efficiently. The proposed mech anical scrubber will 

be built to scrub almost all utensils of different sizes and shapes. A combination of flexible materials like rubber and air balloon are 

used to reach one and all surfaces both inside and outside surfaces of the utensils with scrubbers  to remove soils. 
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(54) Title of the invention : REPLACEMENT OF EROSION PROTECTION STRIP FOR ROTOR BLADES OF CHOPPERS 
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        Filing Date  
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(57) Abstract : 

The invention is completely comes under Maintenance, Repair and Overhaul activity of the choppers for Rotor Blades. The Chopp ers 

generally consists of Main Rotor Blades and Tail Rotor Blades with Erosion Protection strips al Leading Edge Location  of the Blades. 

The Rotor Blades are subjected to erosion from particulates such as sand and rain during operations. A typical Rotor Blade ca n include 

a sacrificial erosion strip having metal bonded to the leading edge of the rotor blade. As the Sacrificia l erosion strip wears down, it is 

to be removed and replaced with new erosion protection strip. These erosion strips are typically made of metal like stainless  steel and 

nickel cobalt materials. The process of replacement of the existing worn-out erosion strip involves removal of the paint protections 

over the erosion protection strip. The thorough cleaning of the erosion protection strips with cleaning agents. The local hea ling with 

hot guns without damaging the skin layers of the composite rotor blades. The period of application of the heal over the erosion 

protection is restricted. The culler is used while removing the erosion protection for ease of the operation and for comforta ble 

handling. Thorough cleaning of the existing adhesive traces and flashes is to be done. After removal of the existing erosion protection 

strip, The Rotor is to be recorded for their weights. And the Erosion protection strips are selected for suitable weight comp ensation of 

the rotor blades. The area ofapplication has to be cleaned with cleaning agents as a part of surface preparation. The adhesive system 

with Resin and Hardener are mixed as per the ratio, similarly the Lap shear specimen are prepared along with erosion protection 

bonding to represent the bonding quality checks as  process checking parameter. The adjacent areas are masked with Hash breaker tape 

and the resin system is applied over bonding zone with combed spatula. Position the Selected Erosion strip and tie with Flash  breaker 

tape. The specified curing time is followed and cleaned thoroughly for further operations. 
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(57) Abstract : 

The invention provides halogen free flame retardant flexible polyolefin based formulations. 
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(57) Abstract : 

An embodiment method for continuous configuration of learning devices includes operations for storing  by a learning device within a 

decentralized system of a plurality of learning devices events obtained while in a monitoring mode activating a triggered mode for a 

reflex when at least one of the stored events corresponds to a trigger pattern  determining whether the reflex has a trigger weight 

exceeding a trigger weight threshold conducting the predetermined action associated with the reflex when the trigger weight exceeds 

the trigger weight threshold obtaining at least one additional event while in the triggered mode adjusting the trigger weight of the 

reflex when the at least one additional event corresponds to a correction pattern or a reward pattern occurring in response to 

conducting the predetermined action and creating a second reflex when the at least one additional event does not correspond to a 

known pattern. 
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   1)TAKASU Kengo 
 

(57) Abstract : 

An insulating waterproof member for insulating and waterproofing a connector of a cable the insulating waterproof member including: 

a sealing material for covering the connector and a protective sheet for covering the connecting portion with the sealing material 

interposed therebetween the protective sheet having an adhesive layer on a surface on a sealing material side  wherein the protective 

sheet includes a body portion for covering the connector and an extending portion that extends in a first direction from the body 

portion and the extending portion allows pressure to be imparted to the sealing material and the body portion that cover the connector  

in a first region at a first end side of the body portion in a second direction that intersects the first direction  in a second region at a 

second end side of the body portion and in a third region between the first region and the second region. 
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(57) Abstract : 

Power headroom management in uplink carrier aggregation for connectivity with logically separate cells of a wireless communications 

system is performed by a network entity alone or in combination with another network entity one or more mobile entities  or both. This 

may include determining an uplink power allocation across at least two independently controlled cells of a wireless communication  

network for a mobile entity served by at least two independently controlled cells of a wireless communication network subject to a 

total PH constraint for uplink transmissions by the mobile entity. A network entity may then manage PH reporting for determin ing the 

uplink power allocation by the uplink serving cells  based on the determined uplink power allocation. Managing the PH reporting may 

be performed by at least one of: explicit coordination between the at least two independently controlled cells  implicit coordination 

between the at least two independently controlled cells  or configuring PH reporting from the mobile entity by at least one of the at 

least two independently controlled cells. 
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   4)MATSUO Noritada 
 

(57) Abstract : 

t110812345678An amide compound represented by formula (I) has an excellent pest control effect. (In the formula  Y represents a 3 7 

membered saturated heterocyclic ring which contains  as ring forming component(s) one or more atoms or groups that are selected 

from the group consisting of an oxygen atom and S(O)  the saturated heterocyclic ring may have one to three atoms or groups selected 

from group D and t represents 0 or the like; X represents a C C chain hydrocarbon group which may have one or more atoms or 

groups that are selected from group A or the like; W represents  CR or the like; r represents 1 or the like; R R R R R R R and R may be 

the same or different and each represents a hydrogen atom or the like; and n represents 1 or the like.) 
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(57) Abstract : 

Certain aspects of the present disclosure provide methods and apparatus for linear precoding in full dimensional MIMO (FD MIM O) 

systems. According to aspects  an eNB may compress a larger number of antenna elements to a smaller number of antenna ports. The 

eNB may use a port precoding matrix to transmit reference signals to a UE receive feedback regarding CSI based on the reference 

signals and transmit data to the UE based on a mapping of multiple data layers and mapping of antenna ports to the physical antenna 

elements. Further aspects include performing elevation beamforming by dynamically forming one or more vertical sectors base d on 

UE feedback in the elevation domain. 
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(57) Abstract : 

Disclosed are a method and device for adjusting the playback progress of a video file. The method comprises: receiving text 

information to be searched; looking for caption content matching the text information in a caption file of a video f ile wherein the 

caption file is acquired from the video file or generated according to the video file; and determining the playback time corresponding 

to the caption content according to the found caption content  and adjusting the playback progress of the video file according to the 

playback time. According to the technical solution provided in the present invention  accurate positioning of a clip which a user 

expects to replay is achieved and the operation is simple and convenient. 
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(57) Abstract : 

In any composite manufacturing industry autoclaves are indispensible tools to process composite parts, at present many companies 

operate these autoclaves in batch processing to cure composite parts with dedicated control systems, compressors, vacuum pump s, 

cooling systems. Earlier the autoclaves are operated with the limited vacuum and thermocouple ports that are supplied by the 

autoclave manufacturer which  leads to low utilization of the autoclave and increased curing cost per part, whereas the prese nt 

invention is concerned with the modification of the thermocouple, vacuum ports includ ing the loading trolleys to load more parts into 

the autoclaves in a single batch curing process to optimize the autoclave utilization and to minimize the curing cost. In sit uations 

where more number of parts are to be cured in a single batch, it is constrained on the autoclave volume, number of thermocouple 

ports, number of vacuum ports, size of the loading trolley, recorder channels etc. To cater higher production needs and to op timize the 

curing cost per part, it is difficult and costlier to replace the autoclave, hence it necessary to develop a suitable method to enhance the 

output from the autoclave. This invention provides an approach that can be employed to any of the industrial autoclave to cure more 

number of parts and to reduce the curing cost of a composite part. 
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(57) Abstract : 

A control system pertaining to an embodiment controls a synchronous electric motor having a magnet inside a rotor wherein the 

system is provided with: an inverter for outputting alternating current to drive the synchronous electric motor; a gate instruction 

generator for generating a gate instruction to drive the inverter; a current detection unit for detecting the current value of alternating 

current outputted from the inverter; a magnetic pole position estimator for estimating the magnetic pole position on the basis of the 

current value detected by the current detection unit; a control unit for instructing the gate instruction generator so as to generate a gate 

instruction for polarity assessment so that the (d) axial component of the current value detected by the current detection un it shows a 

predetermined value when magnetic polarity assessment is performed; and a magnetic pole polarity assessment unit for 

determining when the polarity assessment gate instruction is generated a first type of information showing inductance due to the 

positive (d) axis current and a second type of information showing inductance due to the negative (d) axis current on the basis of the 

magnetic pole position estimated by the magnetic pole position estimator comparing the determined first type of information and 

second type of information and assessing the direction showing the larger value as the N pole. The control system assesses the side 

where the value showing inductance of the magnetic pole direction is increasing as the N pole side when current is directed  at the 

same predetermined value in the positive direction and the negative direction. 
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(57) Abstract : 

The invention concerns a seat back tilting device comprising a tilt control handle (1a 1b) that can be chosen from a first control handle 

(1a) and a second control handle (1b) and a tilt control shaft (2) on which the control handle (1a 1b) is arranged characterised in that 

the control shaft (2) comprises:  an area (21) for receiving a first return member (15) combined with the first control handle (1a)  an 

area (22) for receiving a second return member (14) combined with the second control handle (1b) and  an area (23) for transmitting 

forces from the first control handle (1a) and from the second control handle (1b). 
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(57) Abstract : 

Provided are a product delivery inspection system an order receiving side handy terminal an ordering side handy terminal and a 

container with which it is possible to avoid the erroneous shipping of products  lapses in product inspection and duplicate inspection 

operations. The product delivery inspection system (1) is equipped with  an ordering side terminal (40) an order receiving side terminal 

(20) an order receiving side handy terminal (30) a container (60) and an ordering side handy terminal (50). The order receiving side 

handy terminal (30) has: an order receiving side reception means (37); a barcode reading means (35); a tag writing means (36); an 

order receiving side comparison means (31a); and an order receiving side display instruction means (37) that transmits to a d isplay 

unit (62) an instruction to display a message or a symbol indicating that product inspection on the order receiving side has been 

completed. The ordering side handy terminal (50) has: an ordering side reception means (57); a tag reading means (56); an ord ering 

side comparison means (51a); and an ordering side display instruction means (57) that transmits to the display unit (62) an instruction 

to display a message or a symbol indicating that product inspection on the ordering side has been completed.  
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(72)Name of Inventor : 
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   2)LI Fuming B. 

   3)SEBASTIAN John M. 
 

(57) Abstract : 

Electret webs include a thermoplastic resin and a charge enhancing add itive. The charge enhancing additive is an arylamino 

substituted benzoic acid or an arylamino substituted benzoic acid salt. The electret webs may be a non woven fibrous web or a  film. 

The electret webs are suitable for use as filter media. 
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(54) Title of the invention : METHOD AND APPARATUS FOR ALIGNING DOWNLINK DISCONTINUOUS RECEPTION 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)GE Weiyan 

   2)BHARADWAJ Arjun 

   3)SAMBHWANI Sharad Deepak  
 

(57) Abstract : 

Aspects of this disclosure relate to methods and apparatuses for aligning downlink discontinuous reception patterns in multif low High 

Speed Downlink Packet Access (HSDPA). One aspect of the disclos ure provides a method for wireless communications. The method 

includes: communicatively connecting with a user equipment (UE) a first cell and a second cell; determining a sub frame pairing 

between the first cell and the second cell; and selectively updating the sub frame pairing based on a timing offset representative of a 

sub frame delay between the first cell and the second cell. 
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(54) Title of the invention : EYE MASSAGE DEVICE 
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(71)Name of Applicant :  
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(72)Name of Inventor : 
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   2)SHARMA Benjamin Anand Ruben 
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   4)LE MENTEC Laurent 

   5)CONDE Ginny 
 

(57) Abstract : 

A manual device for massaging one or both of the upper and lower lids of the eye  the device comprising: a body composed of flexible 

resilient biocompatible material wherein the body provides jaws or lips  wherein the lips are biased into a spaced relationship by the 

material of the body and wherein each lip is adapted to engage either the upper or lower eyelid  such that movement of the lips causes 

movement of at least one eyelid with respect to the other. The devices can conveniently be used to manipulate the meibomian g lands 

of the eye in an optimum orientation for example for alleviating or treating dry eye. 
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(72)Name of Inventor : 

   1)HSIAO Ya Kuang 

   2)CHEN Zhiquan 

   3)SUI Lei 

   4)LIAO Huaizhou 

   5)HE Feng 
 

(57) Abstract : 

Disclosed is a lighting device including a reflective element (10) comprising a reflective conical central section (12) having a conic 

constant in the range of 0.7 to 1.3; and an annular array of reflective ellipsoid surfaces (14 14 ) extending radially from said reflective 

conical central section each reflective ellipsoid surface creating a first focal point (16) inside the reflective conical central section and 

a second focal point. The lighting device further comprises a solid state lighting element (20 20 ) located at the second focal point of 

each of said reflective ellipsoid surfaces and arranged to emit light towards said reflective ellipsoid surface; and an exit window (30) 

opposite said reflective conical central section. A luminaire including such a lighting device is also disclosed.  
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   1)RAJNEES H DIXIT 

   2)SHIV PRASAD REDDY 
 

(57) Abstract : 

Tubes/inserts are used in sandwich structured components for installation of LRUs. The tubes/inserts are embedded in the groo ve 

cutout in the core along with foaming adhesive at the time of core stabilization process with the simulator tool. This method is useful 

in elimination of rejection if any gap observed after curing, rework can be done after stabilization process. This invention is to 

eliminate air gap, potting process, foam filling process, multiple curing, core crush, core shifting and weight variation and reduce the 

cycle time for the fabrication of sandwich structures with tube/inserts embedded. 
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   7)LEITNER Thomas  
 

(57) Abstract : 

The present invention relates to a clearcoat composition containing (A) at least one polyester with an OH count of 80  250 mg 

KOH/g containing (A1) 10 to 20 mol% of at least one acyclic aliphatic branched polyol having two hydroxyl groups  (A2) 5 to 15 

mol% of at least one acyclic aliphatic branched polyol having three hydroxyl groups (A3) 10 to 20 mol% of at least one 

acyclic aliphatic branched polyol having four hydroxyl groups  (A4) 25 to 40 mol% of at least one cyclo aliphatic 1 2 dicarboxylic acid 

and/or the anhydride of this dicarboxylic acid as well as (A5) 20 to 35 mol% isononanoic acid wherein the specific molar fraction is 

based in each case on the overall molar fraction of the compounds (A1) to (A5) and this overall molar fraction is at least 70 mol% of 

the compounds contained in polyester (A); (B) at least one butanol etherified melamine formaldehyde resin having a starting 

crosslinking temperature that is between 65°C and 100°C lower than the starting crosslinking temperature of hexamethoxymethyl 

melamine; (C) at least one butanol etherified melamine formaldehyde resin having a starting crosslinking temperature that is between 

30°C and 60°C lower than the starting crosslinking temperature of hexamethoxymethyl melamine; (D) at least one organic urea 

compound as a rheological aid; and (E) at least one acid catalyst. In addit ion the present invention relates to a method for producing 

the clearcoat composition the use of the clearcoat composition to produce a hardened clear varnish on a substrate and a corresponding 

clearcoat produced on a substrate. 
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   3)MITCHELL John Robert Scott 

   4)NEYMAN llya 
 

(57) Abstract : 

In an aspect a latch for a closure panel for a vehicle is provided and includes a ratchet a pawl a release lever and an extension member. 

The ratchet is movable between a primary closed position a secondary closed position and an open position. The pawl is movable 

between a primary locking position a secondary locking position and an unlocking position. The release lever is movable between a 

home position and an actuated position. When the pawl is in the primary locking position the release lever has a selected amo unt of 

reach for driving the pawl to the secondary locking position during movement of the release lever to the actuated position. When the 

pawl is in the secondary locking position the extension member is movable to a position to extend the reach of the release le ver to 

drive the pawl from the secondary locking position to the unlocked position during movement of the release lever from the home 

position to the actuated position. 
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(57) Abstract : 

One or more techniques and/or systems are provided for tagging search results  organizing tagged search results for later access from 

various devices public sharing of tagged search results and/or providing targeted content based upon search results tagged by a user. 

That is a user may tag a search result (e.g. a website an image a social network profile etc.) such as through a one click user input with 

a tag to create a tagged search result. The tagged search result may be organized into a public tag collection for sharing and/or 

exploration of tagged search results by other users. The tagged search result may be organized into a personal tag collection  for later 

access by the user from any device. Because the tagged search result may be indicative of an interest of the user targeted content 

associated with the tagged search result may be provided to the user. 
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(72)Name of Inventor : 

   1)MEDOFF, Marshall 
 

(57) Abstract : 

The present invention relates to a method comprising: saccharifying a lignocellulosic material that has been exposed to an electron 

beam at a dose rate of about 1 Mrad/s to about 10 Mrad/s to produce a sugar by contacting the lignocellulosic material with one or 

more one or more microorganisms and/or enzymes, and converting the sugar to a hydrocarbon by fermenting the sugar utilizing o ne or 

more thermophilic microorganism(s) wherein irradiating comprises applying to the material a total dose of between about 20 MRads 

and about 50 MRads. 
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(57) Abstract : 

c3This process includes: heating a starting steel blank for hot pressing to a temperature ranging from the A transformation temperature 

to 950°C and then initiating the press forming of the steel blank; and cooling the press formed steel blank to a temperature lower than 

the martensitic transformation initiation temperature (Ms) while keeping the press formed steel blank at the bottom dead center and 

ensuring an average cooling rate of 20°C/sec or more in the mold. The starting steel blank has a prescribed chemical composit ion and 

fulfills the requirements: Ti containing precipitates which are contained in the steel blank and which have equivalent circle diameters 

of 30nm or less have a mean equivalent circle diameter of 3nm or more; and the quantity of precipitated Ti in the steel blank and the 

total quantity of Ti therein satisfy relationship (1). Quantity of precipitated Ti (mass%)  3.4[N] = 0.5 — [total quantity of Ti (mass%)  

3.4[N]] ··· (1) (wherein [N] represents the content (mass%) of N in the steel) 
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(57) Abstract : 

A nasal prong (26) for a cushion member adapted for use with a patient interface device that includes a casing (134 136) a flap (132) 

extending from the casing and being adapted to be inserted into a nostril of a patient  and a bottom cap (138). The casing and the 

bottom cap define a space. A fill material (140) is disposed in the space defined by the casing and the bottom cap  wherein the casing is 

structured to deform and conform to a shape of a portion of the nostril when the nostril applies pressure to the casing.  
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(57) Abstract : 

Disclosed in the present invention are a method system and device for searching a user in a social network. The method includes: after 

a client monitors a search instruction sent by user thereof the user geographical location information of the client is obtained  and a 

search request at least including the obtained user geographical location information and a user identifier of the user  is sent to a server; 

the server receives the search request saves the search request informationat least including the geographical location information and 

the user identifier included in the received search request and the reception time of the search request  and determines whether the 

search request information meeting the requirements exists in each previously saved piece of search request information  if yes then 

returns to the client the associated information of the user corresponding to the search request information meeting the requ irements; 

the search request information meeting the requirements satisfies the following conditions: the interval length between the reception 

time in the search request information and the reception time of the search request sent by the client is less than a predete rmined first 

threshold. By applying the solution of the present invention  the effectiveness of the search result can be improved. 

  

 

No. of Pages : 24 No. of Claims : 16 



42600 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6365/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : STRUCTURE FOR MOUNTING SOLAR PANELS 
 

  

(51) International classification  :F24J2/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TATA POWER SOLAR SYSTEMS LIMITED 

      Address of Applicant :of 78, Electronic City, Hosur Road, 

Bangalore 560100, Karnataka, India Karnataka India 

(72)Name of Inventor : 

   1)Vijay Kumar Bharti 
 

(57) Abstract : 

The present invention relates to a mounting assembly and more particularly to a mounting assembly for solar panels. The mount ing 

system comprises a plurality of base links supported over the surface; at least one dead weight is disposed over the said base links; a 

member disposed over the said base link; at least one clamp is disposed over said base links; at least one clamp is disposed over said 

member wherein at least one solar panel is securely disposed over said clamps disposed over s aid base link and said member. The 

system provides easy and cost effective assembling to mount solar panels over the roofs. Fig. 1 
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(57) Abstract : 

A monitoring or diagnostic device including a display having a display screen on which incoming data from sensors attached to  the 

item or object being monitored by the device is illustrated. The incoming data is represented on the display screen to enable an 

individual viewing the display screen to determine the current operating condition or parameters of the item or object, such as a 

patient. The device and display screen can also illustrate various alarm conditions or events, as determined by the device to draw the 

attention of the individual to those alarm conditions. To assist in this function, the device represents the incoming data from a sensor 

giving rise to the alarm condition or event, as well as additional incoming data from other sensors corresponding in some manner to 

the alarm condition, on the display screen in a visually different or distinct manner from the rest of the incoming data not relating to 

the alarm condition or event. 
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(57) Abstract : 

2Provided is an alloyed hot dip galvanized steel sheet for hot stamping use in which a base steel sheet contains Si in an amount of 

0.7% or more and which has excellent joint strength at a spot welded part and can exhibit excellent adhesion to a coating film after hot 

stamping and coating with requiring little restriction of a hot stamp step. In the alloyed hot dip galvanized steel sheet  a base steel sheet 

contains in mass% 0.10 to 0.5% of C 0.7 to 2.5% of Si 1.5 to 3% of Mn and 0.01 to 0.5% of Al. The alloyed hot dip galvanized steel 

sheet is characterized in that the Mn concentration in a plating layer is 0.20% or more the plated amount is 75 g/m or less  and the 

oxygen concentration at the interface between the plating layer and the base steel sheet is 0.50% or less. 
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(57) Abstract : 

The present invention provides an aptamer that binds with IL 17 to inhibit binding between IL 17 and IL 17 receptor; a comple x 

containing the aptamer and a functional substance (such as a compatible substance a labeling substance an enzyme a drug delivery 

medium or a drug); and a medicine a diagnostic agent a labeling agent and the like containing the aptamer or the complex containing 

the aptamer and a functional substance. 
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(57) Abstract : 

The invention provides a lighting device (100) with light emitting diodes (10) configured to generate light (11) having a wav elength 

selected from the range of 400 475 nm wherein the lighting device (100) comprises at least two light emitting parts (100a 100b). The 

first light emitting part (100a) comprises a first subset (10a) of light emitting diodes (10) and is configured to provide a first light 

(111a) having the first spectral light distribution substantially in the range of 400 475 nm. The second light emitting part (100b) 

comprises a second subset (10b) of light emitting diodes (10) and comprising a light conversion element (20) co nfigured to convert at 

least part of the light (11) generated from the second subset (10b) of the plurality of light emitting diodes (10) into the s econd light 

(111b) with the second spectral light distribution substantially in the range of 625 800 nm. The  first subset (10a) of the plurality of 

light emitting diodes (10) and the second subset (10b) of the plurality of light emitting diodes (10) are independently controllable. 
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(57) Abstract : 

A system for analyzing the energy delivered to ECG device from the defibrillator is disclosed. The system includes an energy 

analyzing unit configured to measure the energy delivered to the ECG device from the d efibrillator, wherein the energy gets diverted 

to the ECG device during operation of the defibrillator; and a presentation unit capable of presenting the measured energy in  the ECG 

device. FIG. 2 
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(57) Abstract : 

A capsule comprises a deformable and/or compressible casing (2) that is provided with a base wall (3) and with a side wall (4) that 

define a cavity (5) containing an initial product (P) to be joined to a fluid (F) to obtain a final product (B) and a nozzle (10; 50; 60; 70; 

80; 110; 210; 310) provided with a plurality of openings (21 22; 55; 65; 75 76; 81 82; 113 114; 214 222; 314) for the passage of the 

fluid (F); the nozzle (10; 50; 60; 70; 80; 110; 210; 310) is engaged with an outflow portion (30; 40; 90; 120) of the base wall (3) and 

arranged for exiting from the cavity (5) through said outflow portion (30; 40; 90; 120) when the casing (2) is compressed an d/or 

crushed; the nozzle (10; 50; 60; 70; 90; 110; 210; 310) comprises a first portion (11; 51; 61; 71; 83; 111; 211; 311) arranged for 

abutting on and sliding with interference inside the outflow portion (30; 40; 90; 120) in a sealed manner such that said  final product 

(B) exits at least initially from the cavity (5) only through at least one further opening (22; 76; 82; 1 14; 214; 314) of th e nozzle (10; 

50; 60; 70; 80; 110; 210; 310). 
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(57) Abstract : 

Aspects of the subject matter described herein relate to file system placeholders. In aspects  placeholders may be used by a client to 

represent remote file system objects. The placeholders may include metadata and may also include none some or all of the content of 

the represented remote file system objects. In conjunction with local file system metadata  the placeholders allow a file system 

namespace to be navigated and may also allow other operations to be performed on the file system objects even when the client is 

offline with respect to the remote file system. After connectivity is re established with the remote file system the placeholders may be 

used in synchronizing changes. 
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(57) Abstract : 

A mobile station (UE) according to the present invention comprises: an administration unit (11) which is  configured to administer one 

or a plurality of TAGs formed from a Pcell or an Scell; an adjustment unit (12) which is configured to adjust in either the Pcell or the 

Scell associated with the same TAG such that a transmission timing of an uplink signal is  the same; and a transmission unit (13) which 

is configured to transmit a notification to a base station (eNB) of the number of TAGs which can be supported.  
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(57) Abstract : 

Methods and apparatus to permit a system low power consumption state when CPU (Central Processing Unit) or generically any 

compute element is active are described. In an embodiment, a fabric and a memory controller are caused to enter a low power 

consumption state at least partially in response to a determination that the fabric and the memory controller are idle. The e ntry into the 

low power consumption state occurs while a compute element, coupled to the fabric and the memory controller, is in an active s tate. 

Other embodiments are also disclosed and claimed. 
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(57) Abstract : 

This technology pertains to an audio processing device method and program that make it possible to make sound localization more 

stable. A virtual speaker is considered to be positioned along the bottom side of a quadrilateral on a spherical surface  the vertices of 

said quadrilateral being the locations of four speakers that surround a target sound location. Three dimensional VBAP using the virtual 

speaker and the upper left and upper right speakers is used to compute the upper left and upper right speaker gains and the v irtual 

speaker gain needed to position sound at the target sound location. Two dimensional VBAP using the lower left and lower right 

speakers is used to compute the lower left and lower right speaker gains needed to position sound at the virtual speaker  and said gains 

are multiplied by the aforementioned virtual speaker gain to obtain the lower left and lower right speaker gains needed to position 

sound at the target sound location. This technology can be applied to an audio processing device.  
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(57) Abstract : 

The invention encompasses a novel process for making piperidinone carboxamide indane and azainane derivatives  which are CGRP 

receptor antagonists useful for the treatment of migraine utilizing a highly effective spiroacid synthesis. 
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(57) Abstract : 

A dynamo electric machine (11) is provided with: a stator (12) which has a circular cylindrical inner hole; and a rotor (13) which has a 

rotating shaft (17) concentric with the inner hole of the stator (12) and which also has an outer peripheral surface facing t he inner 

peripheral surface of the inner hole with a predetermined gap therebetween. A rotor core (18) which is provided around the rotatin g 

shaft (17) is divided in the axial direction of the rotor core (18) into rotor cores. Air passage holes (19) are formed in th e divided rotor 

cores (18) so as to be arranged around the rotating shaft (17) and so as to penetrate through the divided rotor cores (18) in  the axial 

direction thereof. Spacers (22) are provided between the end surfaces of the divided rotor cores  and a duct (23) which leads from the 

air passage holes (19) to the gap between the inner peripheral surface of the inner hole of the stator and the outer peripheral surface of 

the rotor is formed between the end surfaces. 

  

No. of Pages : 16 No. of Claims : 3 



42613 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6641/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :29/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD TO CARRY OUT THE SERVICEABILITY TESTS ON RUDDER PEDAL ASSEMBLIES 

AND ADJUSTING BOX ASSEMBLY OF FIGHTER/TRAINER AIRCRAFT 
 

  

(51) International classification  :B64C  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HINDUSTAN AERONAUTICS LTD. 

      Address of Applicant :OVERHAUL DIVISION, 

BANGALORE COMPLEX, VIMANAPURA POST, 

BANGALORE 560017 Karnataka India 

(72)Name of Inventor : 

   1)S.ARUN KUMAR 

   2)S. SRINIVAS MURTHY 

   3)DANIEL D'SOUZA 

   4)J. SUDHIR 

   5)K.SATHIS H 
 

(57) Abstract : 

Abstract This method can be used for testing of Rudder Pedal assemblies and Adjusting Box of fighter/trainer aircraft having Rudder 

Pedals pivoted on fixed mountings attached to the port side of fuselage longeron and starboard side of longeron respe ctively for the 

purpose of Rudder (yaw) controls and controlling the braking mechanism of Aircraft. From the design of this Fixture, Snags are easily 

identified during first stage of servicing activity and are possible to rectify within a shorter cycle time. These assemblies could be 

checked on the fixture and necessary rework/corrections could be carried out which saves the effort of installation and remov al from 

the aircraft repeatedly which saves human effort and shortens the cycle time. 
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(57) Abstract : 

A system is configured to determine a conversion rate associated with a loyalty program offered b y a merchant. The conversion rate 

may specify a monetary value allotted to a loyalty point in the loyalty program. The conversion rate, associated with the loyalty 

program, may change over time. The conversion rate may be determined without user input specifying the conversion rate. The system 

is configured to receive an instruction to lock the conversion rate for a period of time; lock the conversion rate as a locke d conversion 

rate for the period of time based on the instruction; and permit the locked conversion rate to be used to apply a discount to a purchase 

during the period of time. The locked conversion rate at a time of the purchase may be different from the conversion rate offered by 

the loyalty program at the time of the purchase. 
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(57) Abstract : 

In one example a device includes a video coder (e.g. a video encoder or a video decoder) configured to determine that a block of video 

data is to be coded in accordance with a three dimensional extension of High Efficiency Video Coding (HEVC) and based the 

determination that the block is to be coded in accordance with the three dimensional extension of HEVC disable temporal motion 

vector prediction for coding the block. The video coder may be further configured to  when the block comprises a bi predicted block (B 

block) determine that the B block refers to a predetermined pair of pictures in a first reference picture list and a second referenc e 

picture list and based on the determination that the B block refers to the predetermined pair equally weight contributions from the pair 

of pictures when calculating a predictive block for the block. 
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(54) Title of the invention : SYSTEM AND METHOD FOR MONITORING USAGE OF A RESPIRATORY MEDICATION 

DELIVERY DEVICE 
 

  

(51) International classification  :A61M15/00,G06F19/00  

(31) Priority Document No  :61/803965  

(32) Priority Date  :21/03/2013 
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Eindhoven Netherlands 

(72)Name of Inventor : 

   1)VON HOLLEN Dirk Ernest 
 

(57) Abstract : 

The present disclosure pertains to a system and method for monitoring usage of a respiratory medicament delivery device. Regu lar use 

of a respiratory medicament delivery device at intervals prescribed by a doctor may be critical to a subject s health. The system 

described herein is configured to monitor usage of a respiratory medicament delivery device such that manual tracking of a pa tient s 

adherence to a dosage plan by a doctor for example is not required. Monitoring usage of the medicament delivery device may allow 

the doctor to judge the adherence of the subject to the dosage plan and encourage increased adherence. Improved adherence by the 

subject may result in improvement in the condition of the subject and economic benefits including reducing costs associated with re 

hospitalization after discharge. In some embodiments  the system comprises a medicament delivery device and a usage event 

monitoring device. 
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(57) Abstract : 

The invention relates to a valve for metering a fluid in particular for injecting fuel into an internal combustion engine fuel injection 

device said valve having an inlet (11) for the fluid a metering opening (12) for the fluid and an elongate hollow cylindrical flow 

channel (13) leading from the inlet (11) to the metering opening (12) and having an outer channel wall (13a) and an inner channel wall 

(13b). In order to influence hydraulic resonances by the structural shape so that excitation of critical mounting induced structural 

modes can no longer occur according to the invention the flow channel is divided into at least two channel sections (131 132) that are 

separate from each other and a throttled flow connection for the fluid is produced between successive channel sections (131 32). 
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(54) Title of the invention : STEEL SHEET FOR HOT PRESSING USE PRESS MOLDED ARTICLE AND METHOD FOR 

PRODUCING PRESS MOLDED ARTICLE 
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   3)OKITA Keisuke 

   4)IKEDA Shushi 
 

(57) Abstract : 

A steel sheet for hot pressing use according to the present invention has a specified chemical component composition  wherein some of 

Ti containing precipitates contained in the steel sheet each of which has an equivalent circle diameter of 30 nm or less  have an average 

equivalent circle diameter of 3 nm or more the amount of precipitated Ti and the total amount of Ti in the steel fulfill the relationship 

represented by formula (1) shown below and the sum total of the fraction of bainite and the fraction of martensite in the 

metallographic structure is 80% by area or more. Amount of precipitated Ti (mass%)  3.4[N] > 0.5—[(total amount of Ti (mass%))  

3.4[N]] ···(1) (In formula (1) [N] represents the content (mass%) of N in the steel.) 

  

No. of Pages : 48 No. of Claims : 6 



42619 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6627/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CERAMIC HAVING A FUNCTIONAL COATING 
 

  

(51) International classification  :C04B41/85,C04B41/89  

(31) Priority Document No  :10 2013 205 636.2  

(32) Priority Date  :28/03/2013 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2014/056319  

:28/03/2014 

(87) International Publication No  :WO 2014/154875  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CERAMTEC ETEC GMBH 

      Address of Applicant :An der Burg S¼lz 17 53797 Lohmar 

Germany 

(72)Name of Inventor : 

   1)KRAMER Gordian 

   2)RICHTER Gert 

   3)SCHNETTER Lars  

   4)BILL Joachim 

   5)EISELE Mirjam 
 

(57) Abstract : 

The invention relates to material composites composed of a ceramic substrate having a functional coating and to the productio n and 

use of said material composites. 
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(57) Abstract : 

A high temperature causticisation process for the causticisation of a Bayer process liquor is disclosed. The process comprises the steps 

of: a) adding a quantity of a causticising agent to the Bayer process liquor in a reactor vessel operating at a target reaction pressure for 

a given target reaction temperature b) allowing the causticising agent to react with the Bayer process liquor for a sufficient residence 

time to produce a reaction slurry comprising a quantity of reaction solids in a causticised Bayer liquor; and  c) subjecting the reaction 

slurry to solid/liquid separation at a target separation temperature to produce a separated stream of reaction solids and a p roduct stream 

of clarified cauticised Bayer liquor. The process is characterised in that the target reaction temperature is not less than 115°C and the 

target separation temperature is not less than 115°C. 
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(57) Abstract : 

The pinching operation performed on both end parts is facilitated. A hose clamp (H1) is formed by bending a strip shaped plate 

material (1) to a ring shape and the hose clamp (H1) has a first end part (5) having a first pinching operation surface (9) and a second 

end part (6) having a second pinching operation surface (15). A through hole (7) is formed at a position towards the center in the 

longitudinal direction of the first pinching operation surface (9). When the plate material (1) is being bent to a ring shape  expanded 

regions (19) of the second pinching operation surface (15) which are arranged on both side sections with respect to the width 

direction are folded at fold edges (20) with respect to the base region (18) whereby the second pinching operation surface (15) is 

narrowed in the width direction and is made capable of entering the through hole (7) in this state. After the plate material (1) is bent to 

a ring shape the expanded regions (19) of the second pinching operation surface (15) are unfolded at the fo ld edges (20) and 

completely regain a widened state. 
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(57) Abstract : 

The present invention relates to a patient interface identification system for identifying a patient interface that is suited  for a face (16) 

of a user (18) comprising: a receiving unit (12) for receiving a test picture (14) including the face (16) of the user (18); a database (22) 

for storing reference picture including faces of other users  wherein each reference picture is referenced to a patient interface advice; a 

processing unit (24) for comparing the received test picture (14) with at least a subset of said reference pictures stored in the database 

(22) wherein comparing said test picture (14) with said subset of reference pictures includes a comparison of image based features  of 

the user s face (16) and the other users faces; and a user interface (26) for communicating a patient interface advice including 

information related to a patient interface that is suited for the face (16) of the user (18) which patient interface advice is based on the 

comparison of said test picture (14) with the subset of reference pictures stored in the database (22). 
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(57) Abstract : 

The present disclosure relates to a method fortuning flatness control for rolling a strip in a mill comprising rolls controlla ble by means 

of a plurality of actuators  which mill is modeled by means of a mill matrix. The method comprises: a) obtaining an equ ivalent 

movement range for each actuator b) determining a scaled mill matrix by scaling the mill matrix based on the equivalent movement 

ranges and c) obtaining a singular value decomposition of the scaled mill matrix for providing flatness control of the strip by means of 

the actuators. A computer program and a control system for carrying out the above method are also presented herein.  
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(57) Abstract : 

This invention relates to oral veterinary compositions for combating ectoparasites and endoparasites in animals  comprising at least one 

systemically acting active agent in combination with a pharmaceutically acceptable carrier. This invention also provides for improved 

methods for eradicating controlling and preventing parasite infections and infestations in an animal comprising administering the 

compositions of the invention to the animal in need thereof. 
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(57) Abstract : 

Methods systems and devices are described for a wireless positioning framework in which an access point (AP) broadcasts a message 

within a beacon interval that identifies a transmission schedule for a set of stations. The message may include an informatio n element 

identifying the stations in the set. The set may be determined based on sta tion clock drifts and/or a ranging accuracy sought by the AP. 

The AP may also provide a station identifier and frame spacing and delay parameters  which may be used to determine a distinct 

backoff for each station. Using distinct backoffs allow the stations  to avoid collisions when sending the transmissions. The AP may 

receive the transmissions according to the identified schedule and may determine a range (e.g. round trip time) for each station in the 

set based at least on a time at which the respective transmission is received. 
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(57) Abstract : 

The present application relates to amine salts of prostaglandin analogs and their uses for the preparation of substantially pure 

prostaglandin analogs. Specific embodiments relate to amine salts of tafluprost and their uses for the preparation of substan tially pure 

tafluprost. 
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(57) Abstract : 

A weft insertion method in an air jet loom includes: attaching a flight promoter that has a greater surface area per unit weight than a 

weft yarn to a distal end portion of the weft yarn before weft insertion; and performing insertion of the weft yarn to which the flight 

promoter is attached. 
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(57) Abstract : 

A silicone product 100 a lighting unit comprising the silicone product and a method of manufacturing a silicone product are provided. 

The silicone product 100 comprises polymeric material 110 luminescent material 130 and filler particlesl20. The polymeric material 

110 comprises a material of the group of polysiloxanes. The polymeric material 110 being light transmitting. The luminescent material 

130 comprises particles which have at least in one dimension a size in the nanometer range. The luminescent material 130 is 

configured to absorb light of a first spectral range and to convert a portion of the absorbed light into light of a second sp ectral range. 

The filler particles 120 are of a light transmitting inert material. The filler particles 120 are miscible with the luminescent material 

130. The filler particles 120 are provided in the polymeric material 110. The particles of luminescent material 130 are distributed 

along a surface of the filler particles 120. 
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(57) Abstract : 

The present invention refers to a method and a system (20) for watermarking digital media content (1) received by application  

software (APP) in a form of at least one encrypted sample (15). The digital media content (1) is related to metadata (10) assigned to 

each sample (15). The latter is encrypted by means of a sample key (Kc ). The metadata (10) comprises first data (11) second data (12) 

and a digital signature (13) resulting from the signature of said first and second data. The first data (11) comprises at least a content 

key (Kc) and watermarking metadata (WM) and at least said first data (11) is encrypted by a transport key (KT). The second da ta (12) 

comprises an initialization vector (IV) so that the content key (Kc) and the initialization vector (IV) form a unique pair of 

cryptographic data equivalent to the sample key (Kc ). The application software (APP) communicates with a secure environment (30) 

in charge of handling said metadata (10). The watermarking of the digital media content (1) is performed by the following steps:  

instructing the application software (APP) to extract the metadata (10) from the digital media content (1) before transmittin g the 

metadata (10) to the secure environment (30)  decrypting at least a part of the first data (11) by means of the transport key 

(KT)  verifying the authentication of said digitally signed data (11 12) and in the case of positive outcome then transmitting the 

content key (Kc) and the initialization vector (IV) to a descrambler (37) and transmitting the watermarking metadata (WM) to a 

watermarking unit (39)  transmitting the digital media content (1) to the descrambler (37) for descrambling each sample (15) by means 

of said pair of cryptographic data  transmitting each descrambled sample (15 ) to the watermarking unit (39) for digitally marking it by 

means of at least said watermarking metadata  transmitting the sample (15  15) from the watermarking unit (39) to the application 

software (APP) or to a secure media path for rendering purposes. 
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(57) Abstract : 

This disclosure describes wireless communication techniques  protocols methods and devices applicable to a docking system 

environment in which aspects of wireless docking may function using vicinity based undocking techniques. In some examples  the 

techniques of this disclosure enable a wireless docking center to undock a wireless dockee in a situation where a wireless do ckee 

moves out of the vicinity of a wireless docking center so as to prevent  malicious users from using peripheral devices available through 

the wireless docking center to interact with the wireless dockee without the wireless dockee user s knowledge. In other examp les the 

wireless dockee may undock itself from a wireless docking center when the wireless dockee moves out of the vicinity of a wireless 

docking center. 
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(57) Abstract : 

ABSTRACT: The ultrasonic C-scan using water squitter is carried out on the entire surface of composite part to detect the defects 

which are likely to occur during manufacturing of part. During C-scan the water jet is used as a Couplant for scanning, the water 

splashing occurs during scanning, due to this the splashed water falls on the scanning water path leading to signal losses on  the C-scan 

plot. This phenomenon varies depending on the configuration / contour of the part. The water splashing is eliminated by application of 

low pressure compressed air around the water nozzle at correct location depending on the contour/configuration of the  part such that 

the splashed water doesnt fall in the water path of the scanning. Scanning with application of low pressure air eliminates th e signal 

loss indications on the part. 
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(57) Abstract : 

Abstract of the Invention Fiber volume ratio in a FRP is a very important parameter for ascertaining the strength of the composite 

laminate specifically in dynamic composite components such as Composite Main Rotor Blade, Tail Rotor Blade, Hub plate etc. It  is 

found that a variation in fiber volume ratio from desired level results in drastic reduction in Inter laminar Shear stress in dynamic 

condition. It is not realistic and possible to cut and examine components in a batch to find out the resin and fiber volume s eparately. 

This emphasizes a need for finding out an indirect method like NDT technique to find out fiber volume in a component in general and 

at a particular place in the component. NDT method like Computed Tomography (CT) gives the accurate as well as exact result which 

is based on the integrity of the microstructure cross-sectional image / slice internal information to determine the Fiber volume ratio in 

advanced composite structures in a composite manufacturing inspection. This Computed Tomography works basically by using the X-

ray source which is normally using in the Medical purpose. Setting the desired voltage, Current, FOV where the fiber volume ratio 

within the specimen is monitored through a CT-Examination. Most commercial available Fibre volume ratio techniques are designed 

to find out after destruction of specimens only where as in CT examination specimens are not disturbed and it will give readymade 

fiber volume ratio for the components throughout the specimen area. This conventional way of finding out the Fiber volume rat io is 

basically manual method and it gives error in reading while doing the weighing, burn-off and it consumes lot of time. CT Examination 

having capable of calculating real time fiber volume ratio at any point throughout the specimen and conventional method will give 

results at particular point only. A different set of instructions are required to cure each batch of the parts in the autoclave to accomplish 

better quality. At present Fiber volume ratio measured through CT Number method to standardize the compaction level to accomp lish 

better quality during process itself. Process variations are monitored and improved then there based on the fiber volume ratio 

calculation which leads signal the curing parameters that strengthen / serious impact on the part properties, which may lead to the 

rejection of parts in a batch. This invention relates to an improvement in the field of composites manufacturing advanced composite 

dynamic products intended for aerospace applications and more particularly in rotary parts composites process. To use CT scan  

attenuation coefficient in terms of Hounsefield value to measure the fiber volume ratio, experiments have been carried out by 

manufacturing many glass prepreg panel with different resin contents. This invention highlights CT scan techniques, which can  be 

explored and used to find out the fiber volume ratio by establishing the relationship between fiber volume ratio and Hounsefield  value 

(CT Number) .This invention will help in finding out fiber volume ratio in the composite components that can be used for ana lyzing 

the strength of the components. These data can be used for optimization of design of composite components in aeronautical ind ustry 

prompt acknowledgement of results can be done to achieve a reliable process. Also this invention provides a common pla tform for 

measuring the Fiber volume ratio and monitoring of process variation for quick reference and faster analysis of product quality / 

process. 
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(57) Abstract : 

This relates to a method for making a soft cake batter comprising at least 40 wt.% cereals material and at most 30 wt.% sugars against 

the total weight of the soft cake after baking the method comprising:  providing flour sugars and other ingredients for the soft cake;  

forming a pre mixture by mixing a portion of flour representing at least 60 wt.% of the total flour to be incorporated into t he soft cake 

batter with water and sugars and increasing or maintaining the temperature thereof so that at the end of the mixing the temperature of 

the pre mixture reaches at least 45°C;  maturing the heated pre mixture at a temperature of at least 45°C to form a dough; and   mixing 

the dough with the remaining flour and the other ingredients for forming the soft cake batter comprising at least 40 wt.% cereals 

material after baking. 
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(57) Abstract : 

Provided are metal coated seeds for which the heat generation associated with oxidation during coating of se eds can be minimized as 

much as possible and for which excellent adhesion strength with respect to the seeds is achieved with a small amount of iron powder. 

Also provided are metal coated seeds for which excellent adhesion strength for the seeds is achieved without any increase in the 

amount of iron powder even with large particle size iron powder that is relatively easy to handle. A method for coating seeds  with 

metal of the present invention is for adhering a metal powder composed primarily of iron to seeds the method comprising a prior 

coating step for coating by adhering a holding substance able to hold the metal powder on the seeds  and a metal coating step for 

coating by adhering the metal powder to the seeds after the prior coating step. 
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(57) Abstract : 

A method to track a money order transaction including receiving from a mobile device a request to send the money order to a 

recipient initiating by a computer server in response to the request a first transaction to transfer a money order amount from a funding 

account of the payer to a third party account held at a bank initiating in response to completing the first transaction a second 

transaction to generate the money order by the bank receiving from the bank an indication that the money order amount is paid out by 

the bank as a result of the recipient cashing the money order and sending in response to the indication a message alerting the payer that 

the recipient has cashed the money order. 

  

 

No. of Pages : 30 No. of Claims : 20 



42636 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6660/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :27/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : INTERACTIVE FOLLOW UP VISUALIZATION 
 

  

(51) International classification  :G06T7/00  

(31) Priority Document No  :61/806046  

(32) Priority Date  :28/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2014/060153  

:26/03/2014 

(87) International Publication No  :WO 2014/155299  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)STEHLE Thomas Heiko 

   2)FRANZ Astrid Ruth 

   3)MEYER Carsten 

   4)WENZEL Fabian 
 

(57) Abstract : 

A system and method directed to receiving a first data set corresponding to patient data at a first time  receiving a second data set 

corresponding to patient data at a second time segmenting a first region of interest in the first data set and a second region of interest 

in the second data set the first and second regions corresponding to one another and aligning the first region of intere st with the second 

region of interest to highlight a first contour indicating a change in size shape and orientation between the first and second regions of 

interest. 
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(57) Abstract : 

In this yaw moment control device for a vehicle the difference in brake force between the left and right wheels is increased as the 

angular velocity and angular acceleration of steering increase and when a decrease in the angular velocity of steering is detected  a 

predetermined brake force is applied to the wheel to which no brake force is applied. 
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(57) Abstract : 

The invention relates to a biaxially oriented single or multilayer porous film comprising at least one porous layer said layer containing 

at least one propylene polymer wherein (i) the porosity of the porous film is 30% to 80% and (ii) the permeability of the porous film is  

1000s (Gurley value). The invention is characterized in that (iii) the porous film is provided with a partially inorganic preferably 

ceramic lamination and (iv) in that the laminated porous film has a Gurley value of  1200s. The invention further relates to a method 

for producing such a film and to the use thereof in high energy or high performance systems  in particular in lithium batteries  lithium 

ion batteries lithium polymer batteries  and alkaline earth batteries. 
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(57) Abstract : 

123123Process for production of (R) 3 Quinuclidinol by reduction of Quinuclidin 3 one with cofactor and 

oxidoreductase characterized in that the oxidoreductase comprises an amino acid sequence motif MQXREXXWEA  wherein each of 

X X X are any of amino acid residues A (Ala) R (Arg) N (Asn) D (Asp) C (Cys) Q (Gln) E (Glu) G (Gly) H (His) I (Ile) L (Leu) K 

(Lys) M (Met) F (Phe) P (Pro) S (Ser) T (Thr) W (Trp) Y (Tyr) or V (Val). 
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(57) Abstract : 

In one aspect, a computer-implemented method for managing conflicts in a logical component hierarchy is provided. The logical 

component hierarchy includes an ancestor component and a descendant component assoc iated with the ancestor component.  The 

method uses a computer device in communication with a memory. The method includes determining, by the computer device, a 

requirement to replace the descendant component, within the logical component hierarchy, with a n overriding component. The 

overriding component is associated with the ancestor component by an overriding reference. The method also includes replacing  the 

descendant component with the overriding component within the logical component hierarchy. 
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(57) Abstract : 

The present invention is directed to a pen type drug injection device having housing (1) comprising an outer shell (2) with an 

aperture a transparent window insert (4) received within the aperture and a clamp (3) attached to the outer shell (2). The window inse rt 

(4) has at least one recess (11) which is engaged by a lug (13) of the clamp (3) to retain the window insert (4) within the aperture of 

the outer shell (2). 

  

 

No. of Pages : 17 No. of Claims : 14 



42642 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6659/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :04/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : BIFACIAL CRYSTALLINE SILICON SOLAR PANEL WITH REFLECTOR 
 

  

(51) International 

classification  
:H01L31/042,H01L31/052,H01L31/0216  

(31) Priority Document 

No  
:61/604517  

(32) Priority Date  :29/02/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/027766  

:26/02/2013 

(87) International 

Publication No  
:WO 2013/130448  

(61) Patent of Addition 

to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAKERS UN 

      Address of Applicant :3100 Fulton Street #8 San Francisco 

CA 94118 U.S.A. 

(72)Name of Inventor : 

   1)SCHEULOV Ivan 
 

(57) Abstract : 

Bifacial crystalline solar cells and associated solar panel systems are provided. The cells include a p type crystalline silicon layer and a 

barrier layer. The panels include at least two rows of cells. The cells in each row are connected to one another in series. The rows are 

connected in parallel. A reflector is used to reflect light towards the underside of the panel. A long axis of the reflector is arranged to 

be parallel to the rows of cells. 
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   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)SHUM Andrew C. 
 

(57) Abstract : 

The present invention relates to a sealing means (20) for sealing between a shaft (12) and an aperture (130) of a cover part 

(13) comprising: a circumferential rotational sealing member (21) fitted around the shaft passing through the aperture of the cover 

part; and an adjustment face sealing member (22) attached to the circumferential rotational sealing member and fixedly connec ted to 

the cover part wherein the adjustment face sealing member comprises a mortise (220) and a tenon (230) engaged with each other in a 

sealing manner and an annular mortise groove portion (221) of the mortise and an annular tenon protrusion portion (231) of t he tenon 

are configure to be capable of sliding relative to each other in an engagement plane so as to allow the sealing means to rema in 

coaxially aligned with the shaft. The present invention also relates to a sealing structure with the sealing means.  
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(71)Name of Applicant :  

   1)ABB TECHNOLOGY LTD. 
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   1)AMOL JADHAV 

   2)MANOJ DESHMUKH 

   3)V RAMES H 

   4)VASANTHA KUMAR 

   5)VIKAS JAKATE 
 

(57) Abstract : 

The invention relates to a tripping unit of a switching assembly, wherein the switching assembly has at least one pole having an 

interrupter. The tripping unit has a first shaft coupled with the interrupter for opening and closing of the interrupter. A f irst lever is 

attached to the first shaft for rotating it The tripping unit also has a mechanism for automatically tripping the switching assembly, and 

a mechanism for manually tripping the switching assembly. The manual tripping mechanism has a latch for locking a handle of t he 

mechanism to hold the first shaft in a predetermined position. In addition, the tripping unit has a mechanism for preventing rotation of 

the first shaft in the predetermined position. The mechanism comprises a third lever interlocked with a second lever of the manual 

tripping mechanism, wherien an interlocked position the third lever prevents rotation of the first shaft.  
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(54) Title of the invention : APPARATUS FOR AGITATING LIQUID FOODSTUFF 
 

  

(51) International classification  :A47J43/046  
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(32) Priority Date  :12/07/2012 
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(57) Abstract : 

An apparatus (1) for agitating liquid foodstuff comprising (i) a whisk (40) that includes a magnetic rotor (48) of a brushless 

electromotor assembly and (ii) a main body (10) including a liquid foodstuff container (24) in which the whisk is receivable such that 

it is rotatable around a rotation axis (L) thereof and a stator (20a) of the electromotor assembly. The stator is configured to 

electromagnetically drive the rotor in rotation and includes at least one magnetic sensor configured to provide a signal that reflects 

positional changes of the magnetic rotor relative to the magnetic sensor. The main body also includes a controller (22a) configured to 

detect an initial manually effected rotational movement of the whisk around its rotation axis from the signal of the magnetic 

sensor and once such initial movement of the whisk is detected to operate the apparatus in dependence of said initial movement. 
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(57) Abstract : 

The invention relates to a passive overflow device for draining away head water standing above settled sand in a loading spac e of a 

hopper wherein the passive overflow device extends along a longitudinal axis and comprises; an inlet for taking in the head water an 

outlet section having an outlet for opening out in the outboard water and which outlet is level adjustable into an active pos ition 

wherein in use the head water is delivered proximate the sea bottom a conduit which extends along the longitudinal axis of the passive 

overflow device and which conduit fluidly couples the inlet and the outlet  a supporting structure for coupling the overflow device with 

the loading space of a hopper wherein the outlet section comprises an flexible portion proximate the outlet for preventing mechanical 

overload to the supporting structure when the outlet  in use in its active position accidently abuts the sea bottom. 
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(72)Name of Inventor : 

   1)SCHR–PPEL Werner 
 

(57) Abstract : 

The invention relates to a roller bearing arrangement (5) for mounting parts of a wind power plant (1) with three annular elements (6 

8) that are rotatable against one another arranged concentrically relative to one another and arranged at least partially inside one 

another for connection to parts of the wind power plant rotating against one another wherein two connecting elements (6 9) that rotate 

against one another are separated from one another by a gap (9 10) and partially or wholly overlap one another in the radial 

direction wherein at least two rows of roller bodies (34 35) are additionally provided in the region of a gap in the radially overlapping 

regions of the annular connecting elements  wherein each of the rows of roller bodies rolls  along two tracks (32 33) overlapping each 

other at least in regions in the radial direction as well as at least one additional row of roller bodies (42) the tracks of which do not 

overlap in the radial direction wherein the radially innermost connecting element and the radially outermost connecting element are 

connected to a machine part and the radially central connecting element is connected to the other respective machine part.  
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(57) Abstract : 

[Problem] The present invention addresses the problem of providing a (sugar chain) polypeptide complex which can be formed into a 

transparent and homogeneous hydrogel in a broad pH range. [Solution] The present invention provides a (sugar chain) polypeptide 

complex said complex being characterized in that the polypeptide comprises an amino acid s equence which is composed of 8 to 34 

amino acid residues and in which a polar amino acid residue and a non polar amino acid residue are arranged alternately  and one or 

more sugar chains are bound to the polypeptide. 
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(57) Abstract : 

The present invention relates to a process for producing polymer composites suitable for absorbing and storing aqueous liquid s and to 

the polymer composites obtainable by this process. The invention further relates to the use of these polymer composites. The process 

comprises free radical polymerization of a monomer composition M which a) 50 to 100% by weight  based on the total amount of 

monomers A and B of at least one monomer A having one ethylenic double bond and at least one neutralizable acid group b) 0 to 50% 

by weight of optionally one or more comonomers B which are different than the monomers A and have one ethylenic double bond  and 

c) 0 to 10% by weight based on the total amount of monomers A and B of at least one crosslinker C wherein the polymerization of the 

monomer composition is performed in an aqueous suspension of a water insoluble particulate substance S comprising cellulose o r 

lignocellulose the weight ratio of the monomer composition M to the substance S being in the range  from 9:1 to 1:9; and wherein the 

monomers A used for polymerization are present in the aqueous suspension in neutralized  i.e. anionic form to an extent of at least 10 

mol% frequently to an extent of at least 20 mol% particularly to an extent of at least 30 mol% and especially to an extent of at least 35 

mol%. 
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   1)OYMAN Ozgur 
 

(57) Abstract : 

Technology for multimedia adaptation based on video orientation is disclosed. In an example a server can include computer circuitry 

configured to: receive a device capability from a client device wherein the device capability includes video orientation capability; and 

perform video orientation aware multimedia adaptation based on the device s video orientation capability.  
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(57) Abstract : 

Apparatus for use in a communications satellite to select signals in a first frequency range from a received multiplexed sign al 

comprises a first mixer arranged to mix the received signal with a first local oscillator LO signal to down convert the received signal 

so that a signal within the received signal at a centre frequency of the first frequency range is converted to an intermediat e frequency 

IF a bandpass filter arranged to filter the mixed signal such that the filter bandwidth defines the width of the first frequency range  the 

bandpass filter having a passband with a centre frequency at the IF and a second mixer arranged to mix the filtered IF signal with a 

second LO signal to up convert the IF signal to the output frequency range. One of the first and second LO signals is a mixed LO 

signal obtained by mixing the other one of the first and second LO signals with a third LO signal and the output frequency range is 

different to an input frequency range in which the multiplexed signal was received. The first LO signal is controllable to change t he 

frequency that is converted to the intermediate frequency by the mixer to select a different frequency range as the first frequency 

range. A system is also disclosed for flexibly routing signals in a communications satellite. The system comprises an input a rranged to 

send the received signal to each one of a plurality of frequency conversion modules comprising the apparatus  a plurality of amplifiers 

for amplifying converted signals outputted by the frequency conversion modules  and an output module arranged to receive the 

amplified signals and form a plurality of downlink beams  each downlink beam including one or more of the amplified converted 

signals. The amplifiers can be variable power amplifiers to amplify each converted signal to a transmit power according to th e 

bandwidth occupancy. The system can be used in forward or return path payloads. 
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(57) Abstract : 

The present invention relates to a downhole expandable tubular to be expanded in a well downhole from a first outer diameter to a 

second outer diameter to abut against an inner face of a casing or borehole the downhole expandable tubular having an outer face and 

a longitudinal extension and comprising at least one first circumferential edge and at least one second circumferential edge provided 

on the outer face and spaced apart in the longitudinal extension wherein a sealing element and a split ring shaped retaining element are 

arranged between the first and second circumferential edges  the split ring shaped retaining element forming a back up for the sealing 

element and wherein the split ring shaped retaining element has more than one winding  so that when the expandable tubular is 

expanded from the first outer diameter to the second outer diameter the split ring shaped retaining element partly unwinds . 

Furthermore the present invention relates to an annular barrier. 
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(57) Abstract : 

Abstract of the Invention Destructive testing of advanced fiber composites requires accurate specimens, in which any composit e 

manufacturing industry needs latest machines and facilities to prepare these accurate sp ecimens from the composite laminates. The 

prior arts or the inventors describe the band saw and its attachments for general engineering materials cutting purposes, the  present 

invention relate to a fixture or an attachment for holding a pneumatic cutter to  a vertical band saw to cut the specimens from the 

composite laminates with the aid of diamond point abrasive cutter. The present invention describes an attachment to fix this pneumatic 

cutter to the vertical arm of a band saw with the aid of a developed attachment. This attachment or the fixture can be fitted by 

removing the circular band saw blade whenever it is necessary for cutting the specimens for any destructive testing like ILSS test ( 

interlaminar shear strength) Flexural strength test, Tensile strength test, Lap shear test, Open Hole tensile Test etc. 
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(57) Abstract : 

Systems and methods of communicating voice communication signals and video content over a WiFi ad hoc network and within th e 

framework of Miracast/Wi Fi Direct standards may include a first wireless enabled mobile device configured to establish a Miracast 

session with a second wireless enabled mobile device enter a Miracast mirroring mode in which the first wireless enabled mobile 

device establishes itself as a source device so that content output to the speaker and electronic display of the first wirele ss enabled 

mobile device is also displayed on the speaker and electronic display of the second wireless enabled mobile device  detect user input 

indicating that the push to send over Miracast features should be activated  activate a microphone and/or camera to capture voice 

communications images and/or video content and transmit the captured voice communications  images and/or video content to the 

second wireless enabled mobile device. 
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(57) Abstract : 

The slithering boom is part used in choppers fabricated with fiber reinforced composite materials like carbon, glass, carbon UD etc.by 

using split mould. The component is fabricated in two stages. In first stage the Rohacell foam is wrapped with adhesive film, glass 

prepreg and peelply and cured in split mould made for Rohacell foam assembly curing. After curing the component is demoulded and 

again series of layup with room temperature pre-compaction is done to achieve good compaction level and also component is pre-

compacted in autoclave then first stage curing is done in the Autoclave as per cure cycle SK/ALH/COMP/041 in the slithering b oom 

assembly mould. In second stage the first stage cured part is demoulded again series of layup with room temperature pre-compaction 

is done to achieve good compaction level and also component is pre-compacted in autoclave three times then final stage curing is done 

in the Autoclave as per cure cycle SK/ALH/COMP/041 in the slithering boom assembly mould. 
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(57) Abstract : 

A portable electronic device (101) includes a motion sensor (619) and a controller (603). The motion sensor (619) detects an 

alternating signature motion (203) of a limb (103) of the user (105) about a virtual axis (201) corresponding to the limb. The motion 

sensor (619) may be an accelerometer capable of detecting three dimensional acceleration. The accelerometer detects accelerat ion 

along X Y and/or Z axes (413 415 505) in which acceleration peaks (1105 1107 1205 1207) of the X and Z axes (413 505) alternate 

with each other and acceleration of the Y axis (415) remains substantially steady relative to the X and Y axes. The portable electronic 

device (101) controls at least one function based on the detected alternating signature motion (203) of the limb (103) and/or 

acceleration along the X Y and/or Z axes (413 415 505). 
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(57) Abstract : 

Hinge comprising a rigid portion (12; 32) integral with a flexible portion (13; 33) suitable to be bent with respect to the r igid portion 

(12; 32) wherein said rigid portion (12; 32) comprises a substrate (1; 21) in a rigid composite material and said flexible portion (13; 

33) comprises a first flexible sheet (5; 25) wherein a first portion (5a; 25a) of the first flexible sheet (5; 25) is joined at least partially 

to the substrate (1; 21) by means of at least one first layer (4; 24) of resin for composite materials  wherein said flexible portion (13; 

33) also comprises a second flexible sheet (7; 27) joined at least partially by means of at least one second layer (6; 26) of resin for 

composite materials both to said first portion (5a; 25a) of the first flexible sheet (5; 25) and to at least one second portion (5b 5c; 25c) 

of the first flexible sheet (5; 25) which is not joined to the substrate (1; 21). The present invention also relates to a process for 

manufacturing such a hinge. 
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(57) Abstract : 

The purpose of the present invention is to provide: an artificial nail composition which has high temporal stability and an a rtificial nail 

obtained from which has high glossiness is easily removable and shows good stickiness; an artificial nail using the artificial nail 

composition; a method for forming the artificial nail; and a nail art kit. The artificial nail composition according to the p resent 

invention is characterized by comprising an amino group containing polymer (component A). The artificial nail according to the 

present invention is provided with a layer that is formed by drying and/or light exposing the artificial nail composition. Th e nail art kit 

according to the present invention comprises the artificial nail composition and a liquid remover. 
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(57) Abstract : 

A device (1) for frothing a liquid comprises a tube shaped housing (10). An inner surface (13) of the housing (10) has a curv ed 

periphery. At least one inlet (20) is arranged in a lateral area (12) of the housing (10) for letting in the liquid and a frothing gas  and 

may have a tangential orientation with respect to the curved periphery of the inner surface (13) of the housing (10). End fac es 

(14a 14b) of the housing (10) are open and function as outlets of the device (1) wherein it is preferred for a longitudinal axis (15) of 

the housing (10) to extend in a horizontal direction. Rings (21a 21b) may be applied inside the housing (10) for keeping a rotating 

flow inside the housing (10) during a period of time which is sufficiently long for a frothing process to take place in an effective 

manner. 
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(57) Abstract : 

Abstract of the Invention Rotor blades are the heart of any chopper which provides the requisite lift. Composite rotor blades  used in 

current choppers are having integral design i.e. root segment (hub attachment), spoon and aerofoil segment which imparts operational 

and maintenance issues. The root and spoon of any rotor blade is subjected to maximum aerodynamic and torsion load. Once failure is 

initiated, the propagation is unpredictable and the blade is rendered useless. This invention is a step towards resolving this issue by 

splitting the root and spoon for the aerofoil segment. This facilitates the ease of manufacturing, handling of rotor blades a s two 

entities. In case any segment is damaged, only that section can be replaced. The two segment blades impart blade folding capability. 

This invention deals with the design of process for the manufacturing of composite root segment of folding blades for choppers 

emphasizing on the optimal use of carbon and glass prepregs in different configurations to arrive at hybrid structure. The basic root 

segment consists of skin (consisting of copper mesh, glass and carbon bi-directional prepregs), spar pack - 1 (consisting of loops made 

using sing tow winding), spar pack - 2, carbon spar pack (consisting of carbon unidirectional and bi-directional prepregs) and high 

density foam as filler. Variety of raw material like glass and carbon UD and BD are used in the same product, it requires spe cial 

processing to meet the design requirement. After development of the root segment using the above invention, part is manufactu red and 

tested on test rigs for design loads and found meeting the design requirements. 
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(57) Abstract : 

Aspects of the subject matter described herein relate to file system placeholders. In aspects  placeholders may be used by a client to 

represent remote file system objects. The placeholders may include metadata and may also include none  some or all of the content of 

the represented remote file system objects. In response to a request to access content of a file system object represented by  a 

placeholder a client may obtain needed data from a remote storage system and stream or not stream the data to the requesting 

application based on whether the requesting application is capable of streaming the data. 
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(57) Abstract : 

IJT-LSP, HAL is a Limited series production agency for manufacturing of IJT-LSP aircraft by working on Concurrent Engineering 

concept. IJT Aircraft is designed by ARDC, HAL. This aircraft is designed for Stage II training of pilots. IJT-LSP has cockpit with 

twin tandem seats with good visibility for the pilots, modern Active Matrix Liquid Crystal Displays and Head-Up Display (HUD). The 

aircraft is equipped with a Mission Computer and Integrated Avionics system. 1000 kg of external stores carrying capacity allows 

fitment of various armaments and fuel drop tanks on the aircraft for effective training. During the build of aircraft, with concurrent 

engineering philosophy, lot of innovations were implemented to achieve quality product, to maintain interchangeability and re duction 

in cycle time. Present disclosure is about a Foldable Manual Tow Bar of IJT Aircraft. It is used for In-hangar operation like 

positioning of aircraft where margin of movement is very low and use of Tractor with Tractor Tow Bar may not be desirable / feasible, 

as hangar is generally crowded with aircraft. Further, Foldable Manual Tow Bar does not need much space, since it is foldable and it 

takes pretty less space to store. 

  

 

No. of Pages : 9 No. of Claims : 3 



42663 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6693/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :08/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DRIVE DEVICE FOR VEHICLE 
 

  

(51) International 

classification  
:F16H48/11,B60K17/12,B60K17/16  

(31) Priority Document No  :2012040022  

(32) Priority Date  :27/02/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/053738  

:15/02/2013 

(87) International Publication 

No  
:WO 2013/129144  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HONDA MOTOR CO. LTD. 

      Address of Applicant :1 1 Minami Aoyama 2 chome Minato 

ku Tokyo 1078556 Japan 

(72)Name of Inventor : 

   1)OHMURA Jun 

   2)NAKAYAMA Shigeru 
 

(57) Abstract : 

Provided is a drive device for a vehicle comprising a first drive shaft  a second drive shaft a differential mechanism a speed reduction 

mechanism and a case. The second speed reduction pinion gear of the speed reduction mechanism and the first pinion gear and second 

pinion gear of the differential mechanism are arranged so that the gears are out of phases in the rotation direction  and either the first 

pinion gear and/or the second pinion gear of the differential mechanism is arranged so as to overlap with the second speed reduction 

pinion gear of the speed reduction mechanism in the axial direction. 
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(57) Abstract : 

IJT-LSP, HAL is a Limited series production agency for manufacturing of IJT-LSP aircraft by working on Concurrent Engineering 

concept. IJT Aircraft is designed by ARDC, HAL. This aircraft is designed for Stage II training of pilots. IJT-LSP has cockpit with 

twin tandem seats with good visibility for the pilots, modern Active Matrix Liquid Crystal Displays and Head -Up Display (HUD). The 

aircraft is equipped with a Mission Computer and Integrated Avionics system. 1000 kg of external stores carrying capacity allows 

fitment of various armaments and fuel drop tanks on the aircraft for effective training. During the build of aircraft, with c oncurrent 

engineering philosophy, lot of innovations were implemented to achieve quality product, to maintain interchangeability and reduction 

in cycle time. Control Surface Lock is one out of these developments. It is a device for securing the control surfaces of IJT  aircraft 

from gust wind at ground. 
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(57) Abstract : 

Provided is a power transmission device capable of reaching a target point when changing gears  more rapidly than conventionally 

possible. The power transmission device comprises an input unit  an output shaft a lever crank mechanism a one way rotation 

prevention mechanism and a control unit. The lever crank mechanism comprises a rotation radius adjustment mechanism capable of 

freely adjusting the rotation radius. The control unit comprises a gear shift method determination unit that determines eithe r: fixed 

range gear shifting whereby gear shift occurs within a fixed range; or idle range gear shifting whereby gear shift occurs within the idle 

range approaching a target point. The gear shift method determination unit selects fixed range gear shifting if a determination has  been 

made that a force has been applied to the rotation radius adjustment mechanism said force being in the reduced diameter direction in 

which the rotation radius is reduced by the reduced radius force determination unit. 
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(57) Abstract : 

A fuel injection system is described. The fuel injection system comprises a high pressure pump 10 driven by a cam 28, charact erized 

in that a solenoid valve 25 in flow communication downstream from the high pressure pump 10. The cam 28 comprises a first lobe 30 

and a second lobe 32, the first lobe 30 facilitates pressurizing and delivering fuel from the high pressure pump 10 to a firs t fuel supply 

path 16 in a first operative position of the solenoid valve 25, the second lobe 32 facilitates pressurizing and delivering fu el from the 

high pressure pump 10 to a second fuel supply path 20 in a second operative position of the solenoid valve 25. Figure 1 
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(57) Abstract : 

1. The forming process accuracies are improved. 2. Manufacturing processes are made esy and economical for batch production. 3. 

Dimensional stability is achieved. 4. Parts are made free from Wrinkles and micro cracks. 5. Resistence weld study has brough t an 

improved in weld quality. 
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(57) Abstract : 

Rodenticidal soft bait compositions are provided which consist of a mixture in the form of a paste comprising vegetable flour a fat 

which is not completely liquid at a temperature of 35°C and at least one rodenticidally  active substance. The vegetable flour is present 

in the mixture in an amount of at least 60% preferably 62 to 78% by weight based on the total weight of the mixture. The weight ratio 

of the vegetable flour to fat in the mixture is 4:1 to 8:1 preferably 5:1 to 7.5:1. The soft bait compositions are extremely palatable to 

rodents such that rodents are encouraged to consume a sufficient amount to deliver a lethal dose of rodenticide in a single sitting. Also 

provided is a method for manufacturing the soft bait composition of the invention. 
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(57) Abstract : 

a a1bbThe present invention provides a compound expressed by formula (1) or a salt  etc. thereof. In formula (1): Xand Y represent 

single bonds etc.; a cancer antigen peptide (A) represents an MHC class I restrictive W T1 peptide comprising a 7 30 residue amino 

acid; R represents a hydrogen atom a group expressed by formula (2) (in the formula X and Y represent single bonds  etc. and a cancer 

antigen peptide (B) represents an MHC class I restrictive WT1 peptide comprising  a 7 30 residue amino acid and having a different 

sequence to that of the cancer antigen peptide (A)) or a cancer antigen peptide (C); and a cancer antigen peptide (C) represents an 

MHC class I restrictive WT1 peptide or an MHC class II restrictive WT1 peptide that comprise a 7 30 residue amino acid which 

contains one cysteine residue and have a different sequence to that of the cancer antigen peptide (A) 
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(57) Abstract : 

A method of detecting a target keyword for activating a function in an electronic device is disclosed. The method includes receiving 

an input sound starting from one of the plurality of portions of the target keyword. The input sound may be periodically rece ived 

based on a duty cycle. The method extracts a plurality of sound features from the input sound and obtains state information on a 

plurality of states associated with the portions of the target keyword. Based on the extracted sound features and the state 

information the input sound may be detected as the target keyword. The plurality of states includes a predetermined number of entry 

states indicative of a predetermined number of the plurality of portions. 
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(57) Abstract : 

A method of detecting a target keyword from an input sound for activating a function in a mobile device is disclosed. In this method 

sound features are extracted from the input stream and statistics are generated (340) including the mean value and the varian ce of a 

particular sound feature. Based on the statistics the method adaptively skips the normalisation of a sound feature when the difference 

between the present value and the previous value is not significant  this has the effect of lowering the process load. In detail a first 

plurality of sound features is received in a buffer (330) and a second plurality of sound features is received in the buffer 330). While 

receiving each of the second plurality of sound features in the buffer a first number of the sound features are processed from the 

buffer. The first number of the sound features includes two or more sound features. Further the method includes determining a 

keyword score (360) for each of the processed sound features and detecting the input sound as the target keyword (370) if at least one 

of the keyword scores is greater than a threshold score. 
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(57) Abstract : 

Various embodiments provide a wearable camera that can be worn by a user. The wearable camera includes an accelerometer that can 

be used to detect camera motion. Input can be provided to the camera in the form of one or more taps which have an asso ciated motion 

profile as sensed by the accelerometer. The tap or taps can be mapped to camera functionality to activate the functionality.  
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(57) Abstract : 

Coating with photochromic properties  method for producing said coating and use thereof applicable to optical articles and glazed 

surfaces. The coating is formed by the combination of the following three elements: (1) a polymeric matrix which is typically rigid 

and deposited on the surface of interest; (2) hollow sealed micro and/or nanocapsules dispersed within said matrix; and (3) solutions of 

photochromic compounds (chosen from a group comprising spirooxazine azobenzenes or chromenes) in a liquid solvent that does not 

react (with the photochromic compound and with the capsule wall) which are encapsulated inside said micro or nanocapsules. 
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(57) Abstract : 

A packaging element (1) for a packaging unit (4 ) of a food product  comprising a back side (3); a front side (5); and a lenticular sheet 

(40) including an at least semi transparent layer (10) with a front surface (12) forming a lenticular lens (19) and constituting at least a 

part of the front side of the packaging element; a decorated layer (20) at least partly covering the back surface (15) of the  at least semi 

transparent layer and being visible through the at least semi transparent layer; and the lenticular sheet having a protrusion and/or 

depression (7); wherein the decorated layer at least partly extends into the protrusion and/or depression of the lenticular s heet (40). 
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(57) Abstract : 

A home network topology identification method the method comprising a home network (13) having at least two connected network 

devices and a residential gateway wherein the residential gateway is provided to collect transfer function measurements and to conduct 

the identification method; and the method comprising a management center device that is remote from a home network (13) that has at 

least two connected network devices  wherein the management center device is provided to collect transfer function measurements and 

to conduct the identification method. 
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(57) Abstract : 

Techniques for reducing scan overhead in a scannable flop tray are described herein. In one embodiment  a scan circuit for a flop tray 

comprises a tri state circuit configured to invert an input data signal and outpu t the inverted data signal to an input of a flip flop of the 

flop tray in a normal mode and to block the data signal from the input of the flip flop in a scan mode. The scan circuit also comprises a 

pass gate configured to pass a scan signal to the input of the flip flop in the scan mode and to block the scan signal from the input of 

the flip flop in the normal mode. 
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(57) Abstract : 

In one example a method includes performing by a wireless dockee (WD) a plurality of operations to wirelessly dock with a wireless 

docking center (WDC) such that the WD may access one or more peripheral functions (PFs) associated with the WDC. In this 

example the WD includes a docking service an application service platform (ASP) and one or more peripheral services that each 

correspond to at least one PF of the one or more PFs associated with the WDC. In this example  the method also includes 

interfacing by the docking service and with the ASP to perform a first subset of the plurality of operations and interfacing by the 

docking service and with the one or more peripheral services  to perform a second subset of the plurality of operations. 
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(57) Abstract : 

The invention relates to a method for producing syngas in an alternating operation between two operating modes. The method ha s the 

steps of providing a flow reactor; endothermically reacting carbon dioxide with hydrocarbons  water and/or hydrogen in the flow 

reactor at least carbon monoxide being formed as the product under the effect of heat generated electrically by one or more heating 

elements (110 111 112 113); and at the same time exothermically reacting hydrocarbons  carbon monoxide and/or hydrogen as 

reactants in the flow reactor. The exothermic reaction releases a heat quantity Q1 the electric heating of the reactor releases a heat 

quantity Q2 and the exothermic reaction and the electric heating of the reactor are operated such that the sum of Q1 and Q2 is greater 

than or equal to the heat quantity Q3 which is required for an equilibrium yield Y of the endothermic reaction of = 90%.  
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(57) Abstract : 

Lightning strike can be a pilots worst nightmare. When an aircraft pass through a lightning electric spark, currents start flowing 

through the skin of the aircraft. Though aircraft cannot be damaged by lightning strike, currents . flowing through the body of the 

aircraft cause severe damage to electronic circuits in various avionics which are essential for flight operations, this phenomenon is 

called indirect effects of lightning. Due to the electromagnetic field present in the lightning, high currents are produced in the aircraft 

cable loom .These high rise currents are called surge currents. Surge currents -when enter circuits can permanently damage or upset the 

operation of the transceiver. Lightning adaptor is a transient suppressive device which can be connected between transceiver and 

aircraft loom to handle indirect effects of lightning. Aircraft loom is in fact huge wires assembly that carries various signals in and out 

of transceiver. Each wire of the Aircraft loom passes through lightning adapter before passing into the transceiver. The surg e signals 

are suppressed in the lightning adapter and send to the transceiver. And hence smooth operation of the system is ensured.  
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(57) Abstract : 

In one example a method includes receiving by a wireless docking center (WDC) and from a wireless dockee (WD) a request to access 

one or more peripheral functions (PFs) associated with the WDC and receiving by the WDC and from the WD one or more 

authentication credentials. In this example the method also includes determining by the WDC whether or not the one or more 

authentication credentials received from the WD grant access to the one or more PFs to which the WD requests access. In this 

example the method also includes permitting by the WDC the WD to access a first PF of the one or more PFs to which the WD 

requests access in response to determining that the one or more authentication credentials grant access to the first PF.  
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(57) Abstract : 

Disclosed are an inter terminal coordinated communication method device and system. The present invention relates to the field of 

communications and accomplishes coordinated transmission between terminals by coordinating sharing of specific information 

between terminals thereby improving system performance. The method provided by the embodiment of the present invention 

comprises: a first terminal acquiring a shared signal according to a signal received by the first terminal from a network side; and th e 

first terminal sending shared information to a second terminal so that the second terminal acquires  according to the shared information 

and a signal received by the second terminal from the network side information that the network side needs to send to the second 

terminal the shared information comprising the shared signal. 
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(57) Abstract : 

In an example embodiment, method, apparatus and computer program product for improving image and video captures using dept h 

maps of viewfinder depth map, are provided. The method includes facilitating receipt of a viewfinder depth map of a scene, th e 

viewfinder depth map comprising depth information of a plurality of objects in the scene. One or more objects are selected from the 

plurality of objects based on depth information of the one or more objects in the viewfinder depth map. Two or more images of  the 

scene are facilitated to be captured by at least adjusting focus of a camera corresponding to the depth information of th e one or more 

objects that are selected. In an example, a method also includes facilitating capture of an image of the scene by at least ad justing focus 

of a camera corresponding to the depth information of the two or more objects that are selected. FIGURE 7 
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(57) Abstract : 

A method of making a clear beverage concentrate which comprises a nanoemulsion of a liquid flavour oil in an aqueous 

phase comprising the emulsification of the flavour oil into water in the presence of an emulsifier which emulsifier consists of at least 

5% by weight quillaja saponins optionally containing at least one other emulsifier characterised in that prior to emulsification the pH 

of the aqueous phase is adjusted to 4.0 maximum. The method allows the preparation of beverages that not only are crystal cle ar but 

which also have substantially more of the full flavour of the original flavour oil. 
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(57) Abstract : 

222The present invention is coated fabric for airbags which is obtained by applying a silicone resin to at least one surface of woven 

fabric constituted of synthetic fiber filaments in an amount of 20 g/m or less. The coated fabric is characterized in that in the uncoated 

base fabric the percentage of warp crimp is less than the percentage of weft crimp the percentage of warp crimp is 4% or less  and the 

difference between the percentage of warp crimp and the percentage of weft crimp is 0.8 3.0% and that the coated fabric has a gas 

permeability measured at a differential pressure of 100 kPa of 0.02 L/cm/min or less. Although the amount of the resin applied is 20 

g/m or less extremely low gas permeability is ensured. 
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(57) Abstract : 

Gunfire test is one of the important qualification test to assess the self sealing property of the self sealing helicopter fu el tanks. In this 

method 7.62 mm caliber bullets were fired on the tanks to establish the self sealing capability of the fuel tanks. As per the MIL 

standards the test is done with a specified model structure .With this invention the actual tank is installed in actual helic opter structure 

and gun firing is carried out. This method helps to understand the real time damage tolerance of the structure and self sealing 

capability of the fuel tank. This.invention also helps in reducing the cost of the testing process. 
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(57) Abstract : 

The present invention relates to a driver device (10) for driving a load (14) in particular a light unit (14) having one or more light 

emitters comprising input terminals for receiving an input voltage (V10) from an external power source (12) output terminals for 

providing electrical power to the load for powering the load (14) a driver stage (16) connected to the input terminals and to the output 

terminals wherein the driver stage (16) is adapted to control an input current (I1) drawn from the external power supply(12) and to 

control the electrical power provided to the output terminal shaving a predefined level a detection device (24) for measuring at least 

one electrical parameter (V10 V12 I2 V20) of the driver stage (16) and for determining an input voltage deviation from predefined 

supply conditions on the basis of the electrical parameter (V10 V12 I2 V20) wherein the driver stage (16) is adapted to control the 

input current (I1) according to predefined conditions if the input voltage deviation is lower than a threshold level (63) and  to allow a 

deviation of the input current (I1) from the predefined conditions if the input voltage deviation exceeds the thres hold level (63). 
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(57) Abstract : 

Direct Sequence is one of the technique used to improve the performance, by making the signal as wide band signal. This techn ique 

spreads the band width of the carrier signal by multiplying the carrier signal with pseudo random codes. The name spread spectrum 

comes from the fact that the carrier signals occur over the full . bandwidth (spectrum) of a devices transmitting frequency. The success 

of the Direct Sequence mode is defined by, how well we are retrieving the data. After communicatio n establishment the transmitted 

data should be recovered perfectly at the receiver end. The perfect data recovery is achieved by using Data Recovery Card. Fo r carrier 

tracking the local carrier is aligned with the received direct sequence signal using cost as loop. After carrier tracking, the received DS 

signal & local carrier signal gets multiplied and becomes narrow band signal by removing the carrier from the received DS sig nal. 

Now, this narrow band signal is passed through the IQ demodulator to retrieve the I&Q data. This carrier & data recovery is 

implemented by hardware & firmware and Established Communication between two V/UHF airborne communication systems  
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(57) Abstract : 

The invention relates to a fuel injector (100) comprising an injector body (101), a valve chamber (102) and a solenoid valve (103). The 

solenoid valve (103) is attached to valve chamber (102) and the injection of fuel is controlled by the solenoid valve (103). The 

solenoid valve (103) further comprising an electromagnet (104) attached to a magnetic core (105) and an arma ture (106) to reciprocate 

on activation of the electromagnet (104). The fuel injector (100) is characterized by at least one array of magnets (107) wit h one side 

flux positioned in proximity of the electromagnet (104). The array of magnets (107) with one s ide flux is reciprocating on activation of 

the magnetic core (105). The spring (108) is mounted on the array of magnets (107) and the spring (108) is adapted to push ba ck the 

array of magnets (107) to its position on deactivation of the electromagnet (104). Figure 1 
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(57) Abstract : 

a1c5a1c5a1c5a1c5a1c5An environment control system (1) for controlling the environment in an area (50) the area (50) comprising a 

plurality of sub areas (50 50) the environment control system (1) comprising: a sensor unit (20) for generating a sensing signal 

pertaining to activity in the area (50) the sensor unit (20) comprising an activity type determination unit (22) for determining an 

activity type for each sub area (50 50) based on the generated sensing signal for the area (50) a sound generating device (30) adapted 

to generate sound (32) with a varying sound property individually in each sub area (50 50) the varying sound property having a first 

frequency a light generating device (40) adapted to generate light (42) with a varying light property in each sub area (50 50) the 

varying light property having a second frequency a control unit (10) adapted to control the sound generating device (30) and the light 

generating device (40) independently for each sub area (50ai 50c5) depending on the determined activity type for the corresponding 

sub area (50 50) wherein the ratio between the first and the second frequency is an integer. 
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(57) Abstract : 

A lighting device (1) comprising a support panel (2) located between two outer sheets (8 10) which support panel is provided with at 

least one light emitting module (3) whilst at least one of the outer sheets (10) is translucent. The outer sheets are movable with respect 

to each other at least from a folded position in which the support panel and the outer sheets extend substantially parallel t o each other 

and an unfolded position in which the outer sheets are at least partly further spaced apart than in the folded position. One of the outer 

sheets (8) is reflective wherein in the unfolded position of the lighting device light emitted by the light emitting module towards the 

reflective outer sheet is reflected by the reflective outer sheet towards the translucent outer sheet through the support panel.  

  

 

No. of Pages : 22 No. of Claims : 11 



42691 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6731/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :29/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ROTATING ELECTRIC MACHINE IRON CORE 
 

  

(51) International classification  :H02K1/18  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2013/064744  

:28/05/2013 

(87) International Publication No  :WO 2014/192076  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBIS HI ELECTRIC CORPORATION 

      Address of Applicant :7 3 Marunouchi 2 chome Chiyoda ku 

Tokyo 1008310 Japan 

(72)Name of Inventor : 

   1)HASHIMOTO Akira 

   2)SAKAUE Atsushi 

   3)TSUIKI Hironori 

   4)NAKAHARA Yuji 

   5)UMEDA Takashi 

   6)OKI Katsunori 

   7)TAKIGUCHI Ryuichi 

   8)KOMATS U Takanori 
 

(57) Abstract : 

In a rotating electric machine iron core a first end of a back yoke portion is connected to a second end of the back yoke portion of an 

adjacent divided iron core rotatably around an axis portion. The divided iron cores are configured by alternately stacking a first core 

piece and a second core piece. The axis portion is constituted by a fitting protrusion formed on the  first core piece. When a divided 

iron core connected body is linearly expanded the divided iron cores can be displaced with respect to adjacent divided iron cores 

between a reduction position in which the distance between magnetic pole tooth portions is reduced and an enlargement position in 

which the distance between the magnetic pole tooth portions is enlarged. 
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(57) Abstract : 

The FSK MODEM HARDWARE test jig is capable of testing all the functionality of FSK MODEM.An identical module to UUT 

module is placed inside the FSK MODEM hardware test jig to generate and demodulate the proprietary waveforms at IF frequency in 

Back to back fashion. Based on the control commands from Windows based GUI the internal or external UUT card can generate 

various customized .IF waveforms. The generated IF from one module then is fed back to another module for demodulation. This way 

we are able to perform back to back IF waveform testing. The result after demodulation is then fed back to the GUI and BER 

performance is evaluated.Voice-based modes can be tested on the jigs too. The test jig generates modulated IF at 500 Khz, which is 

modulated by the one of the pseudo, random bit patterns selected on the GUI. The data is generated by the on board BERT based on a 

clock from the on board DSP. The on board DSP modulates the Digital modulator with this data. 
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(57) Abstract : 

A method includes sending from a first transmitter to a first receiver a request to send (RTS) message associated with a first transmit 

opportunity (TXOP). The RTS message reques ts the first receiver to indicate whether reuse of the first TXOP is permitted. The 

method further includes receiving at the first transmitter from the first receiver a clear to send (CTS) message responsive to the RTS 

message. 
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(57) Abstract : 

The Intermediate Frequency processing module architecture provides three receive   channels for IF to baseband conversion and 

Digital Down Converter DDC capability and two transmit channels from baseband to transmit IF conversion with Digital Up 

Converter DUC capability. This architecture supports reconfigurable modulation/demodulation waveform portability in FPGA which 

is Virtex-6 from Xilinx. It also supports AGC generation forSDR RF modules. IFPM supports SGMII, PCI Slave mode, I2C 

slave.mode, SPI and GPIOs interfaces for HSADCs, HSDAC, LSDAC, , LSADC and FPGA to FPGA communication. It manages 

power supplies on the board with power sequencing of the switching regulators and LDOs, as per the requirement using platform 

manager on the board after power on. It generates different clock frequencies for HSADCs, HSDAC, Virtex6 FPGA and SGMII by 

configuring clock synthesizer using platform manager. 
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(57) Abstract : 

A method includes determining at a first transmitter whether to permit reuse of a first transmit opportunity (TXOP) associated with a 

message. The method further includes sending a portion of the message from the first transmitter to a first receiver. The p ortion of the 

message indicates whether reuse by a reuse transmitter of the first TXOP is permitted. When reuse of the first TXOP is permitted  the 

reuse transmitter is permitted to send a second message while the first transmitter sends a second portion of the message to the first 

receiver during the first TXOP. 
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(72)Name of Inventor : 

   1)S V SUBBA RAO 
 

(57) Abstract : 

Todays crowded communication bands and increasing use of closely located receivers and transmitters require RF System designs to 

pay more attention to their equipments generation and rejection of potentially interfering in -band signals and noise.. The receiver must 

operate in the presence of large interfering signals on adjacent channels. . Switching a bank of fixed tuned filters can be an effe ctive 

method for imitating a tunable filter when size and cost are not issues; but this approach becomes, physically impractical as  the 

number of filters increases and entails thoughtful design of the switching circuitry. The Digitally tunable band pass filter is designed 

with two pole configuration and the two poles are coupled through inductive coupling method. Capacitors in switche d capacitor bank 

are switched through PIN diodes. High voltage of 100V is applied to reverse bias the PIN diodes which will improve the power 

handling capability of Filter. This Filter is designed and developed for a specific requirement of our transceivers to overcome the 

interference reduction on the aircraft. 
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(54) Title of the invention : METHODS AND APPARATUS FOR IMPROVING PEER COMMUNICATIONS USING AN ACTIVE 

COMMUNICATION MODE 
 

  

(51) International classification  :H04W28/22  
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   1)HILLAN John 
 

(57) Abstract : 

Aspects disclosed herein relate to enabling specification of different bit rates in each direction for NFC peer communication s. In one 

example a target NFC device may be configured to receive a parameter selection request including a first bit rate value to be used for 

transmissions from an initiator NFC device to the target NFC device and a second bit rate value to be used in the other direc tion and to 

function in either a first or a second target sub state based on the first bit rate value. In another example an initiator NFC device may 

be configured to determine a first bit rate value to be used for transmissions from an initiator NFC device to a target NFC d evice and a 

second bit rate value to be used in the other direction and to transmit the first and second bit rate values in a parameter selection 

request message. 
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(54) Title of the invention : PARTIALLY FLUORINATED ELASTOMERS AND METHODS OF MAKING AND USING 

THEREOF 
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(72)Name of Inventor : 
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   2)FUKUS HI Tatsuo 
 

(57) Abstract : 

Described herein is a composition comprising: (i) a partially fluorinated elastomer gum comprising a partially fluorinated po lymer; 

and (ii) less than 10 wt % of an ionic liquid based on the total weight of the partially fluorinated polymer and the ionic liquid. 
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(71)Name of Applicant :  

   1)F. HOFFMANN LA ROCHE AG 
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(72)Name of Inventor : 
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   5)FISHLOCK Daniel 
 

(57) Abstract : 

There are provided compounds of formula (I) wherein X Y Z R R R and R are as described herein and enantiomers and 

pharmaceutically acceptable salts and esters thereof; as well as methods for making such compounds  pharmaceutical compositions 

comprising said compounds  and their use in the treatment of cancer. 
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(71)Name of Applicant :  

   1)KABUSHIKI KAISHA HONDA LOCK 
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(72)Name of Inventor : 

   1)KUROIWA Takenobu 
 

(57) Abstract : 

The present invention is a cylinder lock protecting device in which a magnetic lock is provided in a casing made of a case member that 

is fixed in place so as to cover one end of a cylinder lock and a cover member that covers the case member from the opposite side of 

the cylinder lock and a shutter plate that moves between a closed position in which a key hole of the cylinder lock is closed when the 

magnetic lock is unlocked and an opened position in which the key hole is opened is accommodated on the casing. The cover member 

(30) is made of a synthetic resin and a metal protector (47) that is formed into a plate and interposed between the cover member (30) 

and the shutter plate (28) is mounted to the case member (29) so as to cover the shutter plate (28). Thus  theft prevention can be 

maintained while reducing the weight. 
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(72)Name of Inventor : 

   1)SHERMAN Michael J. 
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   6)KLIMPEL Erik Robert 

   7)BOYER LARSON James  

   8)HUDA Stephen 

   9)FISHER David William 

   10)BRIGANO Frank A. 
 

(57) Abstract : 

The present invention presents a filtration system with an integrated manifold valve. The filtration system employs only one pivotal 

component  the pivoting of the manifold. The manifold valve includes a dual aperture design for a two fold alignment scheme with the 

ingress and egress lines of the fluid source. The invention is free of multi component rotary valve with internal rotatable parts or an 

activation component such as a handle for initiating the rotary valve allowing the user to rotate the rotational components thereof. The 

reduction in moveable components in this design reduces the likelihood of failure and increases the reliability of the filtra tion system. 
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   4)HE Feng 
 

(57) Abstract : 

Disclosed is a lighting device comprising an exit window (30); a plurality of solid state lighting elements (20) arranged in an annular 

pattern; an optical element (10 50) for redirecting the luminous output of the solid state lighting elements towards said exit 

window the shape of said optical element defining a cavity (15) on a central axis of the lighting device said cavity being shielded from 

said luminous output; and a driver circuit (40) for driving at least some of said solid state lighting elements located in sa id cavity. A 

luminaire including such a lighting device is also disclosed. 
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(57) Abstract : 

The present invention relates to a composition the composition including a therapeutically effective amount of at least one active 

agent and a base including an amount of colloidal silica; at least one oil; and at least one surfactant wherein the viscosity of the 

composition is below 1000 mPas at a shear rate of 100 1/s and at a temperature of 20°C. 
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(57) Abstract : 

The present invention relates to a magnetic resonance imaging MRI system (200) for acquiring magnetic resonance data from a target 

volume in a subject (218) the MRI system (200) comprising a memory (236) for storing machine executable instructions; and  a 

processor (230) for controlling the MRI system (200) wherein execution of the machine executable instructions causes the processor 

(230) to use a first MRI sequence (401) containing a first selective RF pulse (413) followed by a first excitation RF puls e (415) to 

control the MRI system (200) to selectively excite and saturate exchangeable amide protons within a first frequency range in the target 

volume; irradiate said target volume with the first excitation RF pulse (415) that is adapted to excite bulk water protons in the target 

volume; and acquire first magnetic resonance imaging data from the target volume in response to the first excitation RF pulse  (415); 

use a second MRI sequence (403) containing a second selective RF pulse (423) followed by a seco nd excitation RF pulse (425) to 

control the MRI system (200) to selectively excite and saturate the exchangeable amide protons within a second frequency rang e in the 

target volume; irradiate said target volume with the second excitation RF pulse (425) that  is adapted to excite said bulk water protons; 

and acquire second magnetic resonance imaging data from said target volume in response to the second excitation RF pulse (425); 

wherein the first MRI sequence (401) comprises gradients (417) having first gradient polarities reverse of second gradient polarities 

(427) of the second MRI sequence (403). 

  

 

No. of Pages : 26 No. of Claims : 15 



42705 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6738/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :10/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : YOGURT CONTAINING COLLAGEN AND METHOD FOR PRODUCING SAME 
 

  

(51) International classification  :A23C9/13  

(31) Priority Document No  :2012056380  

(32) Priority Date  :13/03/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/001587  

:12/03/2013 

(87) International Publication No  :WO 2013/136768  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MEIJI CO. LTD. 

      Address of Applicant :2 10 Shinsuna 1 chome Koto ku Tokyo 

1368908 Japan 

(72)Name of Inventor : 

   1)GOTOU Hirofumi 
 

(57) Abstract : 

Provided is a method with which it is possible to produce yogurt without fermentation delay by adding yeast extract and/or wh ey 

derived peptide to a starting milk containing collagen at a high concentration. 
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(57) Abstract : 

Aspects of bundle administration and management are described. The use of bundles, as described herein, may be relied upon to assist 

users with the installation of applications associated with artifacts. In one embodiment, a bundle includes both a manifest a nd an 

artifact. A computing device may open the bundle and parse the manifest to identify an application for the artifact. The computing 

device may evaluate a status of a qualification to the application and, if the status meets the qualification, then install t he application. 

Thus, with the combination of the manifest and the artifact in the bundle, it is not necessary that a user search for and identify an 

application associated with the artifact (e.g., a data or content file), because the computing device may reference the manifest to 

ascertain the application and, based upon one or more qualifications, for example, install the application automatically for the user. 

[FIG. 1] 
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(57) Abstract : 

[Problem] The purpose of the present invention is to provide an armrest wherein it is possible to ensure high strength and lo ad 

dispersion without causing the shape to be pointy towards the top or having a poor appearance. [Solution] This armrest  (140) which is 

attached to a door trim (104) constituting the interior of the door (100) of a vehicle and functions as the armrest for a pas senger has a 

top surface part (142) functioning as the armrest surface for a passenger (P) a side surface part (144) extending downward from the 

edge of the top surface part on the inner side in the vehicle width direction  a joining part (146a) joined to the door trim and formed on 

a predetermined area of the edge of the top surface part on the outside in the vehicle width direction and reinforcement ribs 

(150a 150b) installed downward from the rear side of the top surface part between the joining part and the side surface part  wherein 

notches (152a 152b) of which the top has a height that does not reach the top surface part (rear surface (142a)) are formed on the 

reinforcement ribs. 
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(57) Abstract : 

Disclosed is a data card switching method comprising the steps of: a data card switching device obtaining a port configuration marker 

of a data card; the data card switching device sending the port configuration marker to the data  card enabling the data card to switch to 

a corresponding port configuration mode. Also disclosed is a data card and data card switching device. The present invention  by 

obtaining the corresponding port configuration marker from the data card switching dev ice and switching to the corresponding port 

configuration mode according to the port configuration marker obviates the need to switch data card mode by upgrading the data card 

software thereby reducing data card maintenance costs. 
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(57) Abstract : 

This laminated header (2) is provided with a first plate like body (11) wherein a plurality of first outlet flow passages (11A) and a  

plurality of first inlet flow passages (11B) are formed and a second plate like body (12) that is laminated on the first plate like body 

(11) and wherein at least part of a distribution flow passage wherein a refrigerant that flows in from a second inlet flow passage flows 

out after being distributed to the plurality of first outlet flow passages (11A) and at least part of a confluence flow passage wherein 

refrigerant that flows in from the plurality of first flow passages (11B) merges and flows out to a second outlet flow passag e are 

formed. The first plate like body (11) or the second plate like body (12) has at least one plate like  member wherein a flow passage 

through which refrigerant that flows into the first inlet flow passages (11B) flows  and a flow passage through which refrigerant that 

flows into the second inlet flow passage flows  are formed. A through section or recess is formed in at least a portion of the plate like 

member between the flow passage through which refrigerant that flows into the first inlet flow passages (11B) flows  and the flow 

passage through which refrigerant that flows into the second inlet flow passage flows. 
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Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WACKER CHEMIE AG 

      Address of Applicant :Hanns Seidel Platz 4 81737 M¼nchen 

Germany 

(72)Name of Inventor : 

   1)WECKESS ER Dirk  

   2)HERTLEIN Harald 
 

(57) Abstract : 

The invention relates to a method for producing granular polysilicon in a fluidized bed reactor having the steps of fluidizing silicon 

particles by means of a gas flow in a fluidized bed said gas flow being heated to a temperature of 850 1100°C by a heating 

device adding a silicon containing reaction gas by means of at least one nozzle and depositing silicon onto the silicon particles. The 

invention is characterized in that in at least 56% of an axially symmetrical region about a nozzle opening of the at least on e nozzle a 

reaction gas concentration equals more than 75% of a maximum concentration of the reaction gas (10 to 50 mol%) a fluidized bed 

temperature is higher than 95% of a fluidized bed temperature outside of the axially symmetrical region (850 1100°C) and a solids 

concentration is more than 85% of a solids concentration at the edge of the fluidized bed (55 to 90 vol%). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6611/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :03/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : AIR CONDITIONER 
 

  

(51) International classification  :F24F13/22,F25B39/02  

(31) Priority Document No  :2012148815  

(32) Priority Date  :02/07/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/068126  

:02/07/2013 

(87) International Publication No  :WO 2014/007244  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHARP KABUSHIKI KAISHA 

      Address of Applicant :22 22Nagaike choAbeno kuOsaka shi 

Osaka 5458522 Japan 

(72)Name of Inventor : 

   1)NISHIMURATatsuo 
 

(57) Abstract : 

This air conditioner is configured in such a manner that the temperature around the evaporator is reduced utilizing the cold energ y of 

drain water. A cooling section is provided around the heat exchanger of the indoor unit  the heat exchanger serving as the evaporator 

during cooling operation. The cooling section has a structure in which a heat exchange section is formed on a conveyance body . The 

conveyance body is disposed within a drain pan and is immersed in drain water. The heat exchange section is disposed o n the 

windward side of the heat exchanger so as to face the heat exchanger. The cold energy of drain water accumulating in the drain pan is 

transferred to the heat exchange section through the conveyance body. Air sucked in from the indoor space passes aro und the heat 

exchange section and is cooled by the cold energy. The air the temperature of which has been reduced passes through the heat 

exchanger and the temperature of the air is further reduced. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6612/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :21/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROCESS FOR REJUVENATION OF A USED HYDROTREATING CATALYST 
 

  

(51) International classification  :B01J37/20,B01J38/00,B01J38/12  

(31) Priority Document No  :13161608.8  

(32) Priority Date  :28/03/2013 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2014/056274  

:28/03/2014 

(87) International Publication 

No  
:WO 2014/154862  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHELL INTERNATIONALE RESEARCH 

MAATSCHAPPIJ B.V. 

      Address of Applicant :Carel van Bylandtlaan 30 NL 2596 HR 

The Hague Netherlands 

(72)Name of Inventor : 

   1)AZGHAY Ali 

   2)GILTAY Patricia Johanna Anne Maria 

   3)RIGUTTO Marcello Stefano 

   4)VAN WELSENES Arend Jan 

   5)WINTER Ferry 
 

(57) Abstract : 

The invention provides a process for rejuvenation of a used hydrotreating catalyst comprising at least 8 %wt of coke and one or more 

non noble Group VIII and/or Group VIb metals  which process comprises the steps of: (i) removing coke from the used hydrotreating 

catalyst; and (ii) treating the catalyst obtained in step (i) with of from 2 to 60 %wt of gluconic acid  based on weight of dry catalyst. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6741/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :29/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MAGNETIC RESONANCE IMAGING SYSTEM WITH GHOST ARTIFACT REDUCTION AND 

METHOD OF OPERATION THEREOF 
 

  

(51) International 

classification  
:G01R33/565,G01R33/561,G01R33/48  

(31) Priority Document No  :61/806562  

(32) Priority Date  :29/03/2013 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/IB2014/059983  

:20/03/2014 

(87) International 

Publication No  
:WO 2014/155246  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)CHEN Zhaolin 

   2)HEY Silke 

   3)GEERTS OSSEVOORT Liesbeth 

   4)KOONEN Jos Jacques  

   5)VAN DEN BRINK Johan Samuel 
 

(57) Abstract : 

A magnetic resonance imaging (MRI) system (600) for obtaining magnetic resonance (MR) images of a volume. The MRI system 

may include at least one controller(610) which may be configured to perform a preparation scan (103 301) to acquire preparation echo 

phase information (105 PEPI) for a plurality of dynamics of a scan (300); output a plurality of pulse sequences (200) each of which is 

configured for a corresponding dynamic of the plurality of dynamics of the scan and comprises a navigator sequ ence (204) and an 

image sequence (206); acquire navigation and image information (111 117) for each corresponding pulse sequence of the plurality of 

pulse sequences; and/or form corrected image information (125) by correcting echo phase information of the image information in 

accordance with the preparation echo phase information correcting at least one of gradient delay and frequency offset of the image 

information in accordance with the navigation information. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6742/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :29/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : IMAGE REGISTRATION 
 

  

(51) International classification  :G06T5/00,G06T7/00  

(31) Priority Document No  :61/806461  

(32) Priority Date  :29/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2014/060245  

:28/03/2014 

(87) International Publication No  :WO 2014/155346  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)KABUS Sven 
 

(57) Abstract : 

A method includes increasing a dynamic range of a first sub range (410 510) of pixel intensity values of at least two images based on 

an intensity map thereby creating at least two modified images  determining a deformation vector field between the at least two 

modified images and registering the at least two images based on the deformation vector field. An image processing system (118) 

includes a processor (120) and a memory (122) encoded with at least one image registration instruction (124). The processor executes 

the at least one image registration instruction which causes the processor to: increase a dynamic range of a first sub range of pixel 

intensity values of at least two images based on an intensity map thereby creating at least two modified images; determine a 

deformation vector field between the at least two modified images  and register the at least two images based on the deformation vector 

field. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6732/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :30/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : A HALL SENSOR DEVICE AND MANUFACTURING METHOD THEREOF 
 

  

(51) International classification  :H01R  

(31) Priority Document No  :201310749585.2  

(32) Priority Date  :31/12/2013 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SENSATA TECHNOLOGIES MASSACHUS ETTS, INC. 

      Address of Applicant :of 529 Pleasant Street, Attleboro, 

Massachusetts 02703, USA U.S.A. 

(72)Name of Inventor : 

   1)Wu Tianshun 

   2)Huang Chengwei 

   3)Xu Xiaochi 
 

(57) Abstract : 

The present invention refers to a Hall sensor device and a manufacturing method thereof. The Hall sensor device includes: two sensor 

chips each including two pins; a shell, in which four conductive terminals electrically connected with four pins respectively  are 

arranged; three output pins electrically connected to three of the conductive terminals respectively; and a bridge suitable for 

electrically connecting the rest conductive terminal with the congeneric conductive terminal in the three conductive terminals. The 

manufacturing method includes: integrally molding the shell and four output pins electrically connected with the four conductive 

terminals respectively, and cutting off the output pin electrically connected with said rest conductive terminal and providin g the 

bridge. By adopting the present invention, the manufacturing cost of the sensor device is reduced and the production efficiency is 

improved. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6733/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :10/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : NANOPORE SENSOR FOR ENZYME MEDIATED PROTEIN TRANSLOCATION 
 

  

(51) International classification  :C12Q1/00,C07H21/04,C12M1/34  

(31) Priority Document No  :61/599754  

(32) Priority Date  :16/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/026414  

:15/02/2013 

(87) International Publication 

No  
:WO 2013/123379  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE REGENTS OF THE UNIVERSITY OF 

CALIFORNIA 

      Address of Applicant :1111 Franklin St. 12th Floor Oakland 

CA 94607 5200 U.S.A. 

(72)Name of Inventor : 

   1)NIVALA Jeffrey M. 

   2)MARKS Douglas B. 

   3)AKESON Mark A. 
 

(57) Abstract : 

Described herein is a device and method for translocating a protein through a nanopore and monitoring electronic c hanges caused by 

different amino acids in the protein. The device comprises a nanopore in a membrane an amplifier for providing a voltage between 

the side and side of the membrane and an NTP driven unfoldase which processed the protein to be translocated. The exemplified 

unfoldase is the ClpX unfoldase from . 
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(19) INDIA  

(22) Date of filing of Application :29/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : APPARATUS AND METHOD FOR ECG MOTION ARTIFACT REMOVAL 
 

  

(51) International classification  :A61B5/00,A61B5/0402  

(31) Priority Document No  :PCT/CN2013/073483  

(32) Priority Date  :29/03/2013 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/IB2014/059876  

:17/03/2014 

(87) International Publication No  :WO 2014/155230  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)WANG Jin 

   2)ZHAO Dan 

   3)SHI Cheng 

   4)LI Wei 
 

(57) Abstract : 

The invention proposes an apparatus for reducing motion artifact in an ECG signal of a patient. The apparatus comprises a calculating 

unit configured to calculate a mean value beat from the ECG signal; a first obtaining unit  configured to obtain a residual signal based 

on the ECG signal and the mean value beat calculated from the ECG signal; a filtering unit configured to perform filtering of  the 

residual signal with one or more cut off frequencies; a second obtaining unit configured to obtain a modified ECG signal based on the 

filtered residual signal and the mean value beat; and a determining unit configured to determine the one or more cut off freq uencies of 

the filtering based on an acceleration signal representative of motion status of the patient. By using the proposed apparatus  motion 

artifacts can be greatly removed from the ECG signal and the quality of the ECG signal can be therefore improved.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6735/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :10/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROCESS FOR THE PRODUCTION OF ACID ANHYDRIDES FROM EPOXIDES 
 

  

(51) International 

classification  
:C07C67/38,C07D307/60,C07D303/12  

(31) Priority Document No  :61/597863  

(32) Priority Date  :13/02/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/025683  

:12/02/2013 

(87) International 

Publication No  
:WO 2013/122905  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVOMER INC. 

      Address of Applicant :950 Danby Road Suite 198 Ithaca NY 

14850 U.S.A. 

(72)Name of Inventor : 

   1)LEE Han 

   2)SLOWIK Michael A. 
 

(57) Abstract : 

A method of making acid anhydrides from epoxide and carbon monoxide feedstocks is presented. In various aspects  the method 

includes steps of reacting the contents of a feed stream comprising an epoxide a solvent a carbonylation catalyst and carbon monoxide 

to produce a first carbonylation product stream comprising a beta lactone then reacting the contents of the first carbonylation product 

stream with additional carbon monoxide to produce a second carbonylation product stream comprising an acid anhydride  and 

separating at least a portion of the acid anhydride from the second carbonylation product stream to produce: i) an acid  anhydride 

product stream comprising the separated portion of acid anhydride; and ii) a recycling stream comprising the carbonylation 

catalyst and finally adding the recycling stream to the feed stream. 

  

 

No. of Pages : 64 No. of Claims : 38 



42719 

The Patent Office Journal 01/07/2016 
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(54) Title of the invention : APPLICATION BASED CONNECTIVITY EVENT TRIGGERING 
 

  

(51) International classification  :H04L29/08,H04W72/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/FI2012/050223  

:07/03/2012 

(87) International Publication No  :WO 2013/132134  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOKIA TECHNOLOGIES OY 

      Address of Applicant :Karaportti 3, FI-02610 Espoo Finland 

(72)Name of Inventor : 

   1)PALIN Arto 

   2)REUNAM„KI Jukka 

   3)GINMAN Tommy 
 

(57) Abstract : 

In accordance with an example embodiment of the present invention  an apparatus a computer program product and a method is 

provided for application based connectivity event triggering. The example embodiment comprises determining  at an 

apparatus whether an active application satisfies predefined criteria for connectivity event  and triggering a radio module at the 

apparatus to enter into a device discovery mode for transmitting device discovery messages in response to determining that the 

apparatus is actively operating an application satisfying the predefined criteria for connectivity event.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6626/CHE/2014 A 

(19) INDIA  
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(54) Title of the invention : CHEMICAL SIGNATURE RESOLVED DETECTION OF CONCEALED OBJECTS 
 

  

(51) International classification  :G01N  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF SCIENCE 

      Address of Applicant :C.V.RAMAN 

AVENUE,BANGALORE-560012, KARNATAKA, INDIA 

Karnataka India 

(72)Name of Inventor : 

   1)Prof. Siva Umapathy 

   2)Ms.Sanchita Sil 

   3)Mr. Gagan Dhal 

   4)Prof Freek Ariese 
 

(57) Abstract : 

ABSTRACT CHEMICAL SIGNATURE RESOLVED DETECTION OF CONCEALED OBJECTS The invention provides a method 

for chemical signature resolved detection of a concealed object within a system. The method includes irradiating the system a t a 

plurality of positions with aplurality of electromagnetic radiation of specific wavelength; capturing a certa in component of the 

scattered electromagnetic radiation from the object at a plurality of locations along various 3D planes around the system; ob taining a 

plurality of profiles from the captured component of the scattered electromagnetic radiation; filtering the profiles to obtain a chemical 

signature specific to the object; and resolving the chemical signatures to detect the concealed object, wherein, the step of detection 

includes determination of the shape, size and location of the object. 
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(54) Title of the invention : POLYMERISATION PROCESS 
 

  

(51) International classification  :C08F2/00,C08J11/02,C08F6/00  

(31) Priority Document No  :12159940.1  

(32) Priority Date  :16/03/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/054650  

:07/03/2013 

(87) International Publication No  :WO 2013/135565  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INEOS EUROPE AG 

      Address of Applicant :Avenue des Uttins 3 Rolle CH 1180 

Vaud Switzerland 

(72)Name of Inventor : 

   1)MARISSAL Daniel 

   2)VAN BREUS EGHEM Philip 

   3)WALWORTH Brent R 
 

(57) Abstract : 

The present invention relates to a polymerisation process  in particular to the polymerisation of olefins in a reactor system comprising 

two reactors in series and most particularly provides a process for the polymerisation of monomer in at least first and second reactors 

operated in series which process comprises  contacting a first stream comprising vapour derived from the effluent withdrawn from the 

second reactor with a feed stream to the second reactor said feed stream comprising effluent derived from the first reactor. 
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(54) Title of the invention : SYSTEMS AND METHODS FOR BROADCAST WLAN MESSAGES WITH MESSAGE 

AUTHENTICATION 
 

  

(51) International classification  :H04L9/32  

(31) Priority Document No  :61/827490  

(32) Priority Date  :24/05/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/039301  

:23/05/2014 

(87) International Publication No  :WO 2014/190241  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)ABRAHAM Santosh Paul 

   2)CHERIAN George 

   3)MALINEN Jouni 
 

(57) Abstract : 

Systems methods and devices for multicast wireless local area network messages with message authentication are contained herein. 

The method includes determining a message integrity check value for each of a plurality of wireless devices. The method furth er 

includes transmitting a multicast packet to each of the plurality of devices on a wireless local area network the multicast packet 

including an indication of each of the plurality of devices and the message integrity check value for each of the plurality o f devices. 
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(54) Title of the invention : DESIGN OF BEARINGLESS CASTOR WHEEL FOR SKI WHICH SWIVELS DURING TAXI/TOW 

AND REMAINS FIXED DURING FLIGHT 
 

  

(51) International classification  :B64C  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HINDUSTAN AERONAUTICS LTD 

      Address of Applicant :HELICOPTER MRO DIVISION, 

HINDUSTAN AERONAUTICS LTD, VIMANAPURA POST, 

BANGALORE - 560 017 Karnataka India 

(72)Name of Inventor : 

   1)S. PRABHAVATHI 

   2)SYED SALAHUDDIN 
 

(57) Abstract : 

Landing gears are used for landing on prepared surfaces. Where as landing on snow requires skis. Skis are used on both skid a s well as 

wheel versions of helicopters. Ski plates are attached to increase the surface area during landing of aircrafts/helicop ters on snow to 

avoid sinking of helicopter. When helicopters with wheel landing gears fitted with skis lands on tarmac or hard surfaces they  required 

castor wheels for their movement during taxi/tow. Castor wheels are introduced at the bottom of the ski p lates to avoid damage of ski 

plates during taxiing/towing on prepared surfaces. The designed castor wheel is allowed to swivel freely during taxi/tow and remains 

fixed during flight to avoid inadvertent rotation during flight. 
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(54) Title of the invention : RETROFIT ORGANIC LIGHT EMITTING DIODE (OLED) LIGHT SOURCE 
 

  

(51) International 

classification  
:F21K99/00,F21V19/00,F21Y101/02  

(31) Priority Document No  :PCT/CN2013/073283  

(32) Priority Date  :27/03/2013 

(33) Name of priority 

country  
:China 

(86) International 

Application No 

        Filing Date 

:PCT/IB2014/059997  

:20/03/2014 

(87) International 

Publication No  
:WO 2014/155247  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)ZHANG Ming 

   2)PAN Bo 

   3)SUI Lei 

   4)HUANG Zhong 

   5)WANG Gang 
 

(57) Abstract : 

A socket is provided (100 400) for electrically connecting an OLED blade (300) the socket (100 400) comprising a first part (110 410) 

and a second part (120 420) with a slot (170 470) between the first part (110 410) and the second part (120 420) for receiving the 

OLED blade (300) at least parts of the first part (110 410) or the second part (120 420) being transparent such that primary light 

emitted by the OLED blade (300) when inserted in the slot can pass the first part (110 410) or the second part (120 420) the socket 

(100 400) further comprising first electrical contacts (150) for electrically contacting the OLED blade (300) and a first mechanic al 

fixture (140) to attach the OLED blade (300) in a removable way between the first part (110 410) and the second part (120 420) the 

socket (100 400) further comprising an electrical connector (130 430) for supplying electrical power to the first electrical contacts 

(150). The socket (100 400) enables a flexible light source by providing an adapter between conventional electrical connectors like 

screw bases or power outlets and OLEDs (290). Furthermore single side emitting and double side emitting OLEDs can be used in 

combination with the socket (100 400). 
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(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided in connection with communication 

of safety messages by a device on behalf of other devices in a group. In an example  a communications device is equipped to receive 

attribute information from one or more UEs in a group of UEs generate group attribute information based on the received attribute 

information and broadcast the group attribute information on behalf of the group of UEs. In such an aspect  the communications device 

is a member of the group of UEs and the leader of the group of UEs. In another example a communications device is equipped to 

transmit by a UE attribute information to a leader UE of a group of UEs  and prohibit broadcasting at least a portion of the attribute 

information. In such an aspect the communications device is a member of the group of UEs. 
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(57) Abstract : 

A device includes a memory that stores a first page table that includes a first page table entry  wherein the first page table entry further 

includes a physical address  an alternative location associated with the page table entry and a physical page of memory associated with 

the physical address. A first processing unit is configured to: read the first page table entry  and determine the physical address from 

the first page table entry. The second processing unit is configured to: read the physical address from the first page table 

entry determine second page attribute data from the alternative location  wherein the second page attribute data define one or more 

accessibility attributes of the physical page of memory for the second processing unit  and access the physical page of memory 

associated with the physical address according to the one or more accessibility attributes. 
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(57) Abstract : 

The invention relates to a method for checking ceramic ball heads (3) for hip joint prostheses  which have a receiving space (8) with a 

conical side face with a clamping cone angle  and a cone inlet (7) and are subjected to a pressure in order to check areas of  the 

receiving space (8). To ensure that all the checked ball heads (3) also remain functionally ready for relevant oblique load situations 

without suffering damage it is proposed that only the area of the cone inlet (7) is subjected to a radial force perpendicular to the 

longitudnal axis of the ball head (3). 
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(57) Abstract : 

A method is disclosed including obtaining an infrared representation based on a detected infrared signal and obtaining a combined 

representation based on a detected combined ultrasonic and infrared signal. An output representation is generated from the in frared 

representation and the combined representation. The output representation can be generated from a comparison between the combined 

representation and the infrared signal representation. 

  

 

No. of Pages : 72 No. of Claims : 27 



42729 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6617/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :03/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MERGE SIGNALING AND LOOP FILTER ON/OFF SIGNALING 
 

  

(51) International classification  :H04N7/26  

(31) Priority Document No  :61/616998  

(32) Priority Date  :28/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/033325  

:21/03/2013 

(87) International Publication No  :WO 2013/148466  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)CHONG In Suk  

   2)CHON Jaehong 

   3)KARCZEWICZ Marta 
 

(57) Abstract : 

Systems methods and devices are disclosed that encode video decode video or both. These systems methods and devices generate 

and/or receive an enable syntax element in an encoded bitstream wherein the enable syntax element indicates whether a loop filter is 

turned on or turned off for a group of video blocks. They also generate or receive one  or more additional syntax elements identifying 

parameters for the loop filter for the group of video blocks in response to the enable syntax element indicating the loop filter is turned 

on for the group of video blocks. These systems  methods and devices also perform the loop filter for the group of video blocks based 

on the received enable syntax element. 
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(57) Abstract : 

Provided is a rubber composition which has good adhesion to a metal plated reinforcing layer. A  rubber composition adhesive to a 

metallic surface which can adhere to a metallic surface and which comprises: 100 parts by mass of a diene polymer that can be sulfur 

vulcanized; 1.0 to 15 parts by mass inclusive of water; and 0.5 to 10 parts by mass inclusive of a water absorbable resin that can serve 

as a water retaining material or 0.5 to 20 parts by mass inclusive of an inorganic water retaining material that can serve as  a water 

retaining material. 
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(57) Abstract : 

Approaches for arbitrating between node groups within a cluster are described. In one example, no n-transitory machine-readable 

storage medium encoded with instructions executable by a processing resource is toanalyze a received message associated with a node 

group from among a plurality of node groups based on at least one configurable policy. The mes sage may include information 

associated with operation of the node group. Based on the analyzing of the received message a control indication is generated  for use 

in controlling operations of one or more nodes. 
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(57) Abstract : 

The present subject matter relates to a printing press to identify deposition of ink from a substrate.  The printing press comprising a set 

of printing units (104) to deposit ink on the substrate and an ink deposition unit (152) coupled to the set of printing units (104). The 

ink deposition unit (152) comprises an impression cylinder (120) and an ink deposition detection cylinder (118) coupled to the 

impression cylinder (120). An ink deposition detection cylinder (118) of a printing press receives ink from a printed substra te. Ink 

deposition on the ink deposition detection cylinder (118) from the substrate is detected by use of visual inspection. 
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(57) Abstract : 

The invention relates to a sealing device (100) for installation in a roll arrangement between the roll journals (110) of a roll (200) and 

an installation piece (300). The sealing device has an annular main body (110) having sealing rims (120 1 120 2) that extend radially 

outwards. Furthermore the sealing device (100) has an annular reinforcement element (130) having a strip like section (132) which 

coaxially surrounds the main body (110) on the outer side thereof. In order to ensure the dimensional stability and thus also  the 

function of the sealing device even after the installation thereof in the roll arrangement  that is to say after said sealing device has been 

pushed onto the frustoconical roll journals  the reinforcement element according to the invention has  in addition to the coaxial strip like 

section at least one flange (134 1 134 2) which is connected thereto and is connected to the sealing rim (120 1 120 2). Furthermore the 

invention relates to said roll arrangement. 
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(57) Abstract : 

The present invention relates to a process for the introduction of liquid feeds to a polymerisation process  and in particular provides a 

process for the introduction of a fresh feed selected from fresh comonomer and fresh inert hydrocarbon to a polymerisation 

reactor which process comprises passing said fresh feed and a process stream comprising a first component selected from 

hydrogen nitrogen and methane and a second component which is a monomer to a separator at a pressure of 0.4 MPa (4 bar) or less to 

produce a first stream comprising the majority of the first component and a second stream comprising the majority of the fres h feed 

and the majority of the second component and passing the second stream to the polymerisation reactor. 
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(57) Abstract : 

An access point device is configured to improve usability  of tethering while improving battery life and managing data usage among 

and by the tethered devices. Both access point devices and client devices can remain in a low power state without a high powe r radio 

being powered until a shared network connection is  to be used. To establish a connection to a network for the client device the client 

device communicates with the access point device over a lower power communication device  such as a low power radio. The access 

point device activates its higher power radio. The two devices then connect over the high power radio  allowing the client device to 

then to use the access point device as a router to connect to a computer network. 
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(57) Abstract : 

The present invention provides a secondary optical system (3) able to increase the efficiency in collecting  the solar radiation 

concentrated by primary mirrors (2) in beam down plant configurations. Such secondary optical system is formed at least by two 

reflectors (31 38) preferably in form of plane mirrors arranged at different heights   oriented so as to associate to each one thereof a 

subsection of a primary field of heliostats. Such plurality of secondary reflectors   each one associated to a different primary focus F1 i 

(i = l ... n) corresponding to a subset of primary concentrators   allows concentrating the solar rays towards a single secondary focus 

F2. 
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(57) Abstract : 

The present invention addresses the problem of providing a liquid crystal composition suitable for use in liquid crystal disp lay 

elements which does not impair both various properties required for use in liquid crystal display element s such as permittivity 

anisotropy viscosity nematic phase upper limit temperature and  and the image sticking resistance of the display element and which is 

less apt to cause drop marks during the production and enables the liquid crystal material to be de livered in a stable amount in the 

ODF step the liquid crystal composition being characterized by containing a compound represented by formula (I) and containing a 

compound represented by general formula (II) in an amount of 15% or larger. Also provided is a liquid crystal display element 

obtained using the liquid crystal composition. 
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(57) Abstract : 

Provided is a cooling structure having improved cooling efficiency. A cooling structure (A) comprises: a cylindrical cooling air duct 

(30) having formed therein a first hole (K1) in which a heat sink (12) is inserted  and a second hole (K2) in which a heat sink (22) is 

inserted; and a frame member (40) having a pair of holding sections (42a 42b) which holds a PDU (10) and a DC DC converter (20) in 

such a manner that the PDU (10) and the DC DC converter (20) are arranged at a distance from each other in the height dire ction the 

frame member (40) being joined to both the PDU (10) and the DC DC converter (20). The cooling air duct (30) is disposed so th at the 

periphery of the opening of the first hole (K1) is in close contact with the PDU (10) and so that the periphery of the opening of the 

second hole (K2) is in close contact with the DC DC converter (20). 
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(57) Abstract : 

A load distribution system (200) for an unwinder is described. The load distribution system (200) may include a plurality of shock 

absorbers (202). Each of the plurality of shock absorbers is connected to one of a dancer (204) and a festoon (206) of the unwinder. 

The plurality of shock absorbers (202) take additional load of the dancer (204) and the festoon (206). The load distribution system 

(200) further includes a respective rolling member (210) coupled to each of the plurality of shock absorbers (202). Rolling members 

(210) facilitates movement of the dancer (204) and the festoon (206). In addition, the load distribution system (200) include s a railing 

(212) for supporting the rolling members (210) of the plurality of shock absorbers (202). The plurality of shock absorbers (202) move 

across the railing (212) over the rolling members (210). 
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(57) Abstract : 

The present invention relates to a composition having antiviral act ivity for prophylaxis or treatment of flavivirus infection or a disease 

resulting therefrom in humans or animals  characterised in that the composition comprises quercetin  or analogues or derivatives 

thereof. The composition may further comprise a pharmaceutically acceptable carrier. The antiviral activity may include inhibition of 

virus attachment to host cells and inhibition of intracellular virus replication. The flavivirus may comprise dengue virus ty pe 1 dengue 

virus type 2 dengue virus type 3 and dengue virus type 4. 
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(57) Abstract : 

A bearing (1) comprising a core (2) and a sheath (3) which surrounds said core wherein the core (2) is supported against the sheath (3) 

by means of at least one elastomer (4 5) or a plurality of elastomers (4 5) wherein at least two functional chambers (6 11) which 

contain a working fluid are formed between the core (2) and the sheath (3) and wherein the functional chambers (6 11) are bounded at 

least partially by the elastomer or elastomers (4 5) characterized with respect to the problem of configuring a bearing in such a way 

that a drop in rigidity of the bearing is as small as possible at low temperatures  in that at least one equalizing chamber (7) is provided 

for an equalizing fluid from which the equalizing fluid can be diverted into the functional chambers (6 11) wherein the equalizing 

fluid in the equalizing chamber (7) is separated from a gas filled space (9) or a p lurality of gas filled spaces by a movable or elastic 

separating element (8 21). 
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(57) Abstract : 

A fiber testing instrument has a fiber loading station that is sized to accommodate a fiber sample (26) within a desired size  range a 

fiber transport device for conveying the fiber sample (26) from the fiber loading station and a micronaire chamber (34) for receiving 

the conveyed fiber sample (26). The micronaire chamber (34) is sized to test any fiber sample (26) within the desired size ra nge. 

Thus the number of fiber samples that need to be taken for liber testing is reduced. 
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(57) Abstract : 

A piston for an internal combustion engine has a body including an upper combustion wall having an upper combustion surface; 

cylindrical outer wall with a ring belt region adjacent the upper combustion surface  and a closed annular cooling gallery located in 

radial alignment with the ring belt region. A cooling medium is contained in the cooling gallery. The cooling gallery has an inner 

surface including a radially outermost portion extending along the ring belt region. The outermost portion converges from the  upper 

combustion wall toward a longitudinal central axis. During reciprocating motion of the piston  the cooling medium flows and remains 

in contact with the cooling gallery walls  thereby maximizing the capacity for heat to be transferred from the upper combustion wall to 

the contained cooling medium and from the cooling medium to the piston body  ring belt region and ultimately to the engine cooling 

system. 
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(57) Abstract : 

Disclosed is an apparatus and method for a computing device to determine if an application is malware. The  computing device may 

include: a query logger to log the behavior of the application on the computing device to generate a log; a behavior analysis  engine to 

analyze the log from the query logger to generate a behavior vector that characterizes the behavio r of the application; and a classifier 

to classify the behavior vector for the application as benign or malware. 
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(57) Abstract : 

The present invention provides technology related to a terminal device a base station device a communication system a control 

method and an integrated circuit that reduce power consumption and improve the use efficiency of wireless resources through the 

efficient performance of sending/receiving control between a mobile terminal device and a base station device. The  terminal device 

transmits capability information to the base station device said capability information indicating whether notification regarding a state 

related to the power consumption of the terminal device is possible or not  and when a parameter indicating the start of determination 

of the state related to the power consumption of the terminal device is received from the base station device  determines the state 

related to power consumption on the basis of the current communication state setting of the terminal device and transmits state 

information indicating the determination result of the state related to power consumption to the base station device.  
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(57) Abstract : 

The purpose of the present invention is to elucidate a polynucleotide which is a new cancer causing gene and to thereby provide: a 

method for detecting the polynucleotide or a polypeptide encoded by the polynucleotide; a kit for detection; a probe set; and  a primer 

set. Another purpose is to provide a pharmaceutical composition for treating cancer. This detection method detects a fusion gene that 

comprises a part of the FGFR3 gene and a part of the TACC3 gene or a fusion protein encoded by the fusion gene. Said primer 

set probe set and kit for detection each contains a sense primer and a probe set which are designed from the part that encodes FGFR3 

and an antisense primer and a probe set which are designed from the part that encodes TACC3. A cancer treating pharmaceutical 

composition that is positive to said fusion gene or positive to said polypeptide is provided  because an inhibitor of said polypeptide 

exhibits an antitumor effect. 
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(57) Abstract : 

The present invention relates inter alia to the combination therapy of antibodies binding to human CSF 1Rin combination with a 

chemotherapeutic agent radiation and/or cancer immunotherapy. 
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(57) Abstract : 

Methods apparatuses and computer program products for the selection identification and comparison of metrics used by a wireless 

device within range of a plurality of wireless communication systems  such as neighborhood aware networks  to determine which 

wireless communication system provides the desired capabilities and services. These metrics can be dynamically selected by a device 

and implemented for software decision making as additional wireless communication systems with new different or better 

characteristics fall within range of a given wireless device. 
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(57) Abstract : 

The purpose of the present disclosure is to provide an absorbent article in which a liquid permeable topsheet has an irregular structure 

comprising convexities and concavities on a skin contact surface and by which even after highly viscous menstrual blood is absorbed 

the top sheet will not feel sticky and will feel smooth and dry. This absorbent article has the following configuration. An absorbent 

article including a liquid permeable topsheet a liquid impermeable backsheet and an absorber between the liquid permeable topsheet 

and the liquid impermeable backsheet; wherein the absorbent article is characterized in that the liquid permeable topsheet includes in 

at least the convexities at the excretion orifice contact region a blood lubricity imparting agent having a kinetic viscosity  of 0.01 80 

mm/s at 40°C a rate of water retention of 0.01 4.0 mass% and a weight average molecular weight less than 1 000. 
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(57) Abstract : 

GGThe invention relates to a method for producing polyarylethersulfone polyalkylene oxide block copolymers (PPC) said method 

comprising the polycondensation of a reaction mixture (R) contain ing the components: (A1) at least one aromatic dihalide compound; 

(B1) at least one aromatic dihydroxy compound; (B2) at least one polyalkylene oxide having at least two hydroxy groups; (C) a t least 

one aprotic polar solvent; and (D) at least one metal carbonate. The reaction mixture (R) does not contain any substance that forms an 

azeotrope with water. 
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(57) Abstract : 

The invention provides a heater arrangement and method for heating a liquid  wherein the heater comprises a heating element wherein 

the method comprises (i) heating the liquid in the heater wherein the heating element is in contact with the liquid  and (ii) applying a 

potential difference between the heating element and a counter electrode wherein the potential difference has an AC component 

whereby the potential difference varies with an AC frequency in the range of 0.01 100 Hz and wherein the potential difference  is 

applied with a cycle time wherein the potential difference has a sign during a first part of the cycle time that is opposite of the sign of 

the potential difference during a second part of the cycle time and wherein during one or more of the first part of the cycle time and 

the second part of the cycle time the potential difference temporarily changes sign. 
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(57) Abstract : 

Abstract Aircraft Ground charging coupling supplies cooling air- to avionics equipments and cockpit from ground cooling trolley 

when the engine bleed air is not available. The ground cooling trolley is connected whenever the aircraft is powered -on for pre-flight 

checks or testing of avionics equipment and removed after engine bleed, air available for cooling. The Ground charging coupling is 

designed with a spring loaded base plate and a locking slot for quick and easy engagement / disengagement of Ground cooling t rolley 

with aircraft which minimizes the time and efforts required for ground crew operation at air base. The design of locking mechanism is 

simple, reliable and effective. 
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(54) Title of the invention : BEVERAGE PRODUCING MACHINE COMPRISING A REMOVABLE INGREDIENT CONTAINER 
 

  

(51) International classification  :A47J31/42,A47J42/50,A47J31/44  
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(32) Priority Date  :02/04/2013 
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      Address of Applicant :High Tech Campus 5 NL 5656 AE 
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(72)Name of Inventor : 

   1)TONELLI Stefano 

   2)CASTELLI Cristiano 
 

(57) Abstract : 

A beverage producing machine (1) is described comprising a housing (3) a beverage producing unit arranged in the housing and a 

container (21) for at least one beverage ingredient for example coffee beans. The container (21) is lockable to the housing (3) and 

unlockable therefrom. The container (21) comprises a bottom aperture (27) for dispensing the ingredient contained therein  and a 

shutter (29) for selectively closing and opening the aperture. Furthermore an actuating member (37 39 41 45) is provided in the 

housing. The actuating member acts upon the shutter for selectively opening and closing the bottom aperture (27) of the c ontainer 

while respectively locking the container to the housing and unlocking the container from the housing.  
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(54) Title of the invention : DETECTION OF BONE TISSUE USING MAGNETIC RESONANCE IMAGING 
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(31) Priority Document No  :13161904.1  

(32) Priority Date  :02/04/2013 
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   4)RENISCH Steffen 
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(57) Abstract : 

The invention provides for a medical apparatus (300 400 500) comprising: a magnetic resonance imaging system (302) for acquiring 

magnetic resonance data (342) from an imaging zone (308); a processor (330) for controlling the medical apparatus; a memory (336) 

storing machine executable instructions (350 352 354 356). Execution of the instructions causes the processor to: acquire (100 200) 

the magnetic resonance data using a pulse sequence (340) which specifies an echo time greater than 400 µ; reconstruct (102 202) a 

magnetic resonance image using the magnetic resonance data; generate (104 204) a thresholded image (346) by thresholding the 

magnetic resonance image to emphasize bone structures and suppressing tissue structures in the magnetic resonance image; and 

generate (106 206) a bone enhanced image by applying a background removal algorithm to the thresholded image. 
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(54) Title of the invention : AERODYNAMIC LOAD MEASUREMENT OF AN EXTERNAL STORE ON A TYPICAL TRAINER 

AIRCRAFT 
 

  

(51) International classification  :B64C  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)HINDUSTAN AERONAUTICS LIMITED 

      Address of Applicant :HINDUSTAN AERONAUTICS 

LIMITED, AIRCRAFT RESEARCH AND DESIGN CENTRE, 
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(72)Name of Inventor : 

   1)L. DEVARAJAN 

   2)A. ARAVIND 
 

(57) Abstract : 

Abstract A typical trainer aircraft has hard points below the wing surface to carry external stores like missile, drop tanks,  Gun pod etc. 

These external stores experience aerodynamic loads acting on it during flight regime. For better performance th e shape of external 

stores is optimized by measuring the aerodynamic load experienced by the external stores. The conventional method used is by 

measuring the loads on aircraft as whole for with and without the external stores   ■ In present method, the Force and moment 

measurements using a miniature balance were carried .out to measure the loads acting on the external stores in presence of pa rent 

aircraft. For this, the existing model of external stores was modified internally to house the miniature balance  along with fixtures. The 

external stores loads were measured for various attitudes of the aircraft. Thus the longitudinal and lateral characteristics of the external 

stores are quantified in presence of the parent aircraft. 

  

No. of Pages : 9 No. of Claims : 4 



42756 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6525/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :29/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CONTINUOUS PROCESS FOR THE SYNTHESIS OF GRAFT POLYMERS BASED ON 
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   8)KONRAD Gerd 
 

(57) Abstract : 

The invention relates to a continuous process for the preparation of amphiphilic graft polymers  wherein a vinyl ester component(B) 

composed of vinyl acetate and/or vinyl propionate (B1) and if desired a further ethylenically unsaturated monomer (B2) is 

polymerized in the presence of a polyalkylene oxide (A) a free radical forming initiator (C) and if desired an additive(D) at a mean 

polymerization temperature at which the initiator (C) has a decomposition half time o f from 1to 500 min in at least one tubular reactor 

segment with a feed side and an outlet side through which the reaction mixture comprising at least a part of component (A) to (C) and 

if desired (D) streams. The invention further relates to an inventive amphiphilic graft polymer and the use thereof. 
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(57) Abstract : 

The measurement device (10): is provided with an analysis unit (101) that holds a liquid pool (B) of blood or serum an irradiation unit 

(105) that irradiates excitation light on a fluorescent substance contained in the liquid pool (B) and a light receiving unit (106) that 

receives fluorescent light from the fluorescent substance; and estimates  from the fluorescence intensity the amount of the fluorescent 

substance contained in the blood or serum after artificial dialysis. 
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(57) Abstract : 

This invention relates to a wear part for the rotor of a rock crusher the rotor including at least one outlet port and a mounting bar 

wherein the wear part is configured to engage with the mounting bar the wear part including: a body having an upper surface and a 

lower surface the body also including a surface configured to abut against the outlet port  characterised in that the wear part is 

configured with a channel having substantially an U shaped cross sect ion running between the upper surface and the lower surface of 

the body the channel having a mouth and a locating portion wherein the locating portion is complementary to the width of the 

mounting bar; wherein the exterior surface of the bottom portion of the U shaped cross section includes a lateral projection and abuts 

the outlet port in use. 
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(57) Abstract : 

The present invention relates to an adhesive member comprising: an adhesive layer having an adhesive function on both surface s 

thereof; and protective films equipped on the both sides of the adhes ive layer wherein one surface of the adhesive layer from which 

one of the pair of protective films is removed has a printing enabling layer which enables formation of a printing layer or a deposition 

layer showing at least one among letters  designs patterns and metal textures. 
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   1)EINW„CHTER Robin 
 

(57) Abstract : 

The present invention is directed to a cartridge holder (6) for a drug delivery device with snap fastening connection means to fasten 

the cartridge holder to a housing (1) of the drug delivery device wherein the fastening connection means are provided with at least on 

basically rectangular window (15) for receiving a locking element(4) of said housing. The invention is furtherdirected toa pen type 

injector equipped with a respective snap fastening connectionfor the cartridge holder (6). 
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(57) Abstract : 

The main rotor hub plates are star shaped and are made of carbon composite material to meet the strength and stiffness requirements. 

The manufacturing of Rotor Hub plate is done by stacking of lug and wedge packs. Lug pack and wedge pack is fabricated by cut ting 

and laying up carbon UD material. Carbon single tow composite material (Loop layer) is provided fo r better load distribution. The 

carbon single tow material is wound in filament winding machine. Suitable spacer layers are added to the loops fabricated using 

carbon single tow material and cut to desired dimension. Hub plate arm cap is provided to avoid occurrence of debond. 
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   1)EGGERS Holger 
 

(57) Abstract : 

The invention relates to a method of Dixon type MR imaging. The method comprises the steps of  generating a first imaging sequence 

for producing first MR echo signals at a first echo time such that contributions from MR signals emanating from water protons and 

MR signals emanating from fat protons to the first MR echo signals are essentially in phase   acquiring the first MR echo signals at a 

first signal to noise ratio  generating a second imaging sequence for producing second MR echo signals at a second echo time such 

that contributions from MR signals emanating from water protons and MR signals emanating from fat protons to the second MR ec ho 

signals are at least partially out of phase  acquiring the second MR echo signals at a second signal to noise ratio which is different 

from the first signal to noise ratio and  reconstructing a MR image from the first and second MR echo signals  wherein signal 

contributions from water protons and fat protons are separated. Moreover the inventio n relates to a MR device and to a computer 

program to be run on a MR device. 
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(57) Abstract : 

The invention relates to an interventional system comprising an introduction element (4) such as a catheter for being introdu ced into 

an object (9) for instance a person. A moving unit (2) such as a robot moves the introduction element within the object wherein a 

tracking image generating unit (3) generates  using a radiation beam (7) tracking images of the introduction element within the object 

and wherein a controller (8) controls the tracking image generating unit depending on movement parameters of the moving unit  which 

are indicative of the movement. The control operation of controller (7) allows reducing radiation dose applied to the object.  
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(57) Abstract : 

Embodiments relate to an apparatus (2) for a mobile relay station transceiver (4; 10 12) in a mobile communication system comprising 

a donor interface (6) for communicating with a donor base station transceiver the donor interface (6) being operable to submit a 

request for a tracking area update to the donor base station and a relay interface (8) for communicating with another apparatus for a 

relay station transceiver the relay interface (8) being operable to receive tracking area information from the other apparatus for a relay 

station transceiver. 
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   1)GREEN Matthew 
 

(57) Abstract : 

The present invention concerns a method for making an inhaled pharmaceutical composition with improved powder handling 

properties comprising a stearate a method of preparing such a composition and the use of such a stearate in a composition when 

dispensed into a receptacle for use in a dry powder inhaler receptacle. 
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   1)WHEELDON Richard 
 

(57) Abstract : 

Techniques are provided for receiving a request from a client proxy device (114) to access a file on a server (108). The file  is 

associated with a uniform resource locator (URL). The server proxy (110) stores information in a database (112) whether files  already 

scanned by the proxy server contain malicious content. At subsequent requests for already scanned files the server proxy  device 

requests (524) and receives (526) identifier information associated with the URL from the server. The server proxy device ret rieves 

(530) from a database (112) stored identifier information associated with the URL to compare it to the stored identifier information 

associated with the URL to verify that the file has not changed since it was scanned. When there is a match  the redirect instructions 

are sent (532) to the client proxy device instructing the client proxy device to retrieve (534) the file directly from the server (108). 
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(57) Abstract : 

Systems and methods are provided for generating a dynamic graphical display for use in a product dispensing system wherein the 

content of the display is dynamically generated based at least in part by the dispensing of a product. The product dispensing system 

can be a beverage dispensing system. When an operator activates a product dispenser to dispense a product  product imagery and/or 

related information may be dynamically generated and presented on a graphical display  A product dispensing and display system can 

include multiple product dispensers (for example beverage taps) and an associated display for displaying dynamic digital content 

(such as visual and/or audible content) based on information received from the product dispensers and/or other input sources.  
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(57) Abstract : 

Most of the LCA-Tejas aircraft components are having threads in it to fasten with mating parts during assembly build. There are 72 

sizes, pitch and class of threads are being used for the aircraft build. In order to prevent these threads from corrosio n, A protective 

coating like cad plating ,CECRI cad plating , etc are being coated. During the coating process, a layer of coating will be disposed on 

the surface of the threads according to coating thickness. The class of thread will change according to t hickness of coating. This will 

lead to gauge tight issue during inspection. This innovation is indented for provisioning of coating allowance on all the threaded 

components for first time right acceptance. 
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(57) Abstract : 

Various techniques and apparatuses are disclosed that provide for pixelated display modules that integrate an ultrasonic fing erprint or 

biometric sensing capability. In some implementations  the ultrasonic fingerprint sensor and the display components of the display 

module may share a common backplane. In some implementations  the ultrasonic fingerprint sensor may share a flex cable with other 

components in the display module. In some implementations  the ultrasonic fingerprint sensor may leverage conductive traces on a 

cover glass used to provide for touch input to the display module. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards social network system and methods employed thereof. The 

method includes collecting information associated to requirements of one or more users, collecting one or more offe rs provided by one 

or more providers, publishing the one or more provider offers in the social network, comparing collected requirement informat ion of 

the one or more users with the one or more offers provided by the one or more providers; and analyzing th e requirement of the user to 

transmit in the social network for responding to the user requirement. 
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(57) Abstract : 

A universal mounting mechanism for mounting a telecommunications chassis to a telecommunications fixture includes a mounting 

bracket defining a rear portion for mounting to the fixture and a front portion for slidably receiving the chassis  the front portion 

including a latch opening. A locking spring is configured for mounting to the chassis  the spring configured to flex laterally to snap in 

to the latch opening. A release handle is configured to be slidably mounted to the chassis  the release handle defining a deflection tab 

for moving the locking spring out of the latch opening when the handle is slid rearward to forward. A cover is configure d to be 

mounted to the chassis  the cover defining a deflection ramp for interacting with the deflection tab of the handle to move the deflection 

tab laterally to contact the spring when the release handle is slid. 
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(57) Abstract : 

A polymerizable composition is described comprising a benzoxazine and a tosylate which when thermolyzed forms a 

(meth)acrylamide a (meth)acrylate a vinyl ketone a vinyl ether or a styrenic compound. 
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(57) Abstract : 

[Problem] To provide a power transmission device capable of when changing gears  reaching a target point more rapidly than 

conventionally possible. [Solution] A power transmission device comprising a main drive source  a continuously variable 

transmission and a control unit. The continuously variable transmission comprises: a lever crank mechanism that converts rotary 

motion of an input unit to pivoting motion of a pivot link; and an output shaft. A one way clutch is provided on the output shaft. The 

output shafts rotates in one direction only as result of the pivoting motion of the pivot link. The control unit increases (STEP 25) th e 

drive force of the main drive source if a determination has been made (YES in STEP 23) that a force has been applied to a rot ation 

radius adjustment mechanism said force being in the reduced radius direction in which the rotation radius is reduced by the  reduced 

radius force determination unit. 
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(57) Abstract : 

A mobile device accessory comprises: a fixing plate fixed to one surface of a mobile device; a ring having an open portion at  one side 

thereof; and a connection member which is rotationally provided such that the ring has various angles with respect to the fixing plate 

and connects the open portion of the ring and the fixing plate so as to maintain the ring at a predetermined angle with respe ct to the 

fixing plate. Therefore since the mobile device accessory can be maintained by adjusting the ring into various angles  the mobile 

device can be conveniently carried and mounted. 
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(57) Abstract : 

System for increasing bandwidth available for data communication is provided. The system (100) includes user e quipment (102) and 

an intermediate server (104). The user equipment (102) is configured to allocate data to a plurality of data channels (106) for 

transmission to the intermediate server (104), wherein each of the data channels (106) is associated with a radio access technology 

(108). The user equipment (102) sends the allocated data via the plurality of data channels (106) simultaneously to a destina tion server 

via the intermediate server (104). The user equipment (102) is also configured to receive data from the destination server via the 

intermediate server (104) via the plurality of data channels (106) simultaneously, and assemble data received from the intermediate 

server (104) via the plurality of data channels (106). Reference figure: FIG. 1 
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(57) Abstract : 

The invention relates to an electrical chain link converter system (101) comprising a converter phase leg (102) for converting a 

plurality of DC electrical currents from a plurality of DC power sources (103) to an AC current of an electrical power distribution 

network (104). The phase leg comprises a plurality of serially connected converter cells (105) each of which is connected to a 

respective power source (103) of the plurality of DC power sources. The system also comprises a control unit (106) associated  with 

the phase leg the control unit comprising a processor; and a storage unit storing instructions that  when executed by the processor cause 

the control unit to for each of the converter cells: obtain a dedicated voltage reference for the converter cell; and transmit the voltage 

reference to the converter cell. 
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(57) Abstract : 

xThe present invention relates to a control device (1) for pressure control in a hydraulic system (100) especially of an elevator system 

(200) the control device (1) is adapted to control an output variable (f I U) of an inverter (20) supplying a hydraulic pump (102) of the 

hydraulic system (100) with electric energy the output variable (f I U) is adapted to adjust the speed (S) of the hydraulic pump (102) in 

order to at least partly compensate for a leakage of operating fluid (300) in the hydraulic pump (102). Further the invention relates to 

an elevator system comprising a hydraulic pump (102) an inverter (20) and a control device (1) which controls a supply of the 

hydraulic pump (102) with electric energy from the inverter (20). Moreover the invention relates to a method for pressure control in a 

hydraulic system (100) especially of an elevator system (200) the method comprising the steps of supplying a hydraulic pump (102) of 

the hydraulic system (100) with electric energy from an inverter (20) controlling at least one output variable (f I U) of the inverter (20) 

for adjusting the speed of the hydraulic pump (102) in order to at least partly compensate for a leakage of operating fluid in the 

hydraulic pump (102). For providing an inexpensive elevating solution with good right quality for hydraulic elevators  the present 

invention provides that the control device (1) comprises a computing module (6) which is adapted to determine the output variable 

(f I U) based on at least one inverter parameter (T). 
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(57) Abstract : 

IJT-LSP, HAL is a Limited series production agency for manufacturing of IJT-LSP aircraft by working on Concurrent Engineering 

concept. IJT Aircraft is designed by ARDC, HAL. This aircraft is designed for Stage II training of pilots. IJT-LSP has cockpit with 

twin tandem seats with good visibility for the pilots, modern Active Matrix Liquid Crystal Displays and Head -Up Display (HUD). The 

aircraft is equipped with a Mission Computer and Integrated Avionics system. 1000 kg of external stores carrying capacity allows 

fitment of various armaments and fuel drop tanks on the aircraft for effective training. During the build of aircraft, with concurrent 

engineering philosophy, lot of innovations were implemented to achieve quality product, to maintain interchangeability and re duction 

in cycle time. One out of these improvements is development of a Tool for Mass Balancing of Rudder and Trim Tab assembly of IJT 

Aircraft. This has reduced the cycle time, improved interchangeability and flight performance of IJT aircraft. The Tool has b een 

designed, fabricated and successfully used during build of IJT aircraft. 
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(57) Abstract : 

2The present invention relates to a composition for a hot start reverse transcription reaction as well as to a composition fo r a reverse 

transcription polymerase chain reaction (PCR) that contains the composition for a hot start reverse transcription reaction. M ore 

particularly the present invention relates to a reaction composition in which pyrophosphate and pyrophosphatase are adde d to an 

aqueous solution in a single reaction tube said solution containing a buffer solution for reaction MgCl four kinds of dNTPs a nd reverse 

transcription polymerase. The present invention also relates to a composition for a hot start reverse transcript ion reaction in which the 

reaction mixture is frozen or dried to achieve improved stability and long term storability. The present invention also relat es to a 

composition in which DNA polymerase is added to the above described composition for a hot start reverse transcription reaction to 

sequentially perform a hot start reverse transcription reaction and PCR in a single reaction tube. The present invention furt her relates 

to a method for amplifying nucleic acids using the composition that sequentially perfo rms a hot start reverse transcription reaction and 

PCR in a single reaction tube. As compared to existing compositions for a hot start reverse transcription reaction the above described 

composition for a hot start reverse transcription reaction may prevent  a non specific reverse transcription reaction in a mixing process 

performed at room temperature and may enable a reverse transcription reaction for a target RNA at a reaction temperature to b e 

selectively performed so as to perform PCR and thus may enable RNA amplification to be performed with high sensitivity. Therefore 

the above described composition for a hot start reverse transcription reaction can be used in a simple and effective manner in multiple 

reverse transcription PCR real time quantitative reverse transcription PCR or the like. 
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(57) Abstract : 

Provided herein are 3 5 diaminopyrazoles  for example compounds of Formula IA that are useful for modulating regulated in COPD 

kinase activity and pharmaceutical compositions thereof. Also provided herein are methods of their use  for treating preventing or 

ameliorating one or more symptoms of a RC kinase mediated disorder disease or condition. 
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PROCESSING DEVICE 
 

  

(51) International 

classification  
:C23C14/52,C23C16/44,G01K5/50  

(31) Priority Document No  :2013076947  

(32) Priority Date  :02/04/2013 
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        Filing Date 
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(87) International Publication 
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Application Number  
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(62) Divisional to Application 
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:NA 
 

  

(71)Name of Applicant :  

   1)KABUSHIKI KAISHA KOBE SEIKO SHO (KOBE 

STEEL LTD.) 

      Address of Applicant :2 4 Wakinohama Kaigandori 2 chome 

Chuo ku Kobe shi Hyogo 6518585 Japan 

(72)Name of Inventor : 

   1)FUJII Hirofumi 
 

(57) Abstract : 

Provided are a processing device (1) and a method making it possible to accurately measure the substance temperature of a workpiece 

housed in a chamber and heated. The processing device (1) is provided with the chamber (2) for housing the workpiece (W) a 

measurement piece (6) provided in the chamber (2) and a measurement unit (8). The measurement piece (6) thermally expands and 

contracts due to the effect of the temperature in the chamber (2). The measurement unit (8) measures the amount of thermal expansion 

and contraction of the measurement piece (6) and thereby measures the substance temperature of the workpiece (W).  
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(54) Title of the invention : TRANSFORMER WITH ON LOAD TAP CHANGING DEVICE 
 

  

(51) International classification  :H01F29/04,H01H9/00  

(31) Priority Document No  :10 2012 202 105.1  

(32) Priority Date  :13/02/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 
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Number  

        Filing Date 
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:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MASCHINENFABRIK REINHAUS EN GMBH 

      Address of Applicant :Falkensteinstrae 8 93059 Regensburg 

Germany 

(72)Name of Inventor : 

   1)VON BLOH Jochen 

   2)KARRER Volker 

   3)DOHNAL Dieter 

   4)VIERECK Karsten 
 

(57) Abstract : 

The invention relates to a transformer with an on load tap changing device wherein optionally the primary or secondary side can be 

regulated by means of the on load tap changing device and wherein on the side of the transformer to be regulated a main winding and 

at least one tapped winding which is connectable by the on load tap changing device are provided. According to the invention the 

main winding is divided into two main winding elements  and the at least one tapped winding and the on load tap changing dev ice (3) 

connecting said tapped winding are arranged electrically between the two main winding elements (1 2). 
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(54) Title of the invention : ENHANCING THE ANTIMICROBIAL ACTIVITY OF BIOCIDES WITH POLYMERS 
 

  

(51) International 

classification  
:C08G61/04,A01N29/00,A01N31/02  

(31) Priority Document No  :61/600725  

(32) Priority Date  :20/02/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 
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        Filing Date 
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:19/02/2013 

(87) International Publication 

No  
:WO 2013/124784  
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Application Number  

        Filing Date 
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Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)PURSCHWITZ Janina 

   2)HFFER Stephan 

   3)GARCIA MARCOS Alejandra 

   4)HAZENKAMP Menno 
 

(57) Abstract : 

Disclosed are compositions comprising a) an antimicrobial agent  which is selected from the group consisting of biocides containing 

halogen atoms and/or containing phenolic moieties  formic acid chlorine dioxide chlorine dioxide generating compounds  dialdehydes; 

components containing an antimicrobial metal such as antimicrobial silver and b) a polyamine especially a polyethylenimine. The 

polyamine is effective as a booster for the antimicrobial agent. 
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(54) Title of the invention : TOOL DESIGN CONCEPT AND PROCEDURE FOR CHECKING THE RADIAL DISTORTION OF 

LANDING GEAR WHEEL HUB OF LCA 
 

  

(51) International classification  :B64C25/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)SHRI. S. SRINIVASA RAO 

   2)SHRI. S. VIJAYAKUMAR 

   3)SHRI. B. VIDYA SAGAR BABU 

   4)SHRI. MANJUNATHA M.N 
 

(57) Abstract : 

In aviation, a hard lading is an especially rapid or steep descent. The aircraft contacts the ground during landings, its ver tical speed is 

instantly reduced to zero unless provisions are made to slow this vertical speed and cushion the impact of touch down, the fo rce of 

contact with ground may be so great and load imposed at the instant of touchdown may easily be three or four times the  actual weight 

of the aircraft depending on the severity of contact then it leads to cause the structural damage to the aircraft. After that  aircraft has to 

be inspected in different stages for damages before its next flight. In that one of the inspection stage is to check the radial distortion of 

the tapered roller bearing outer ring of the wheel hub for Main Landing Gears. In this context a tool concept was developed a nd 

designed for mandrel to check the radial distortion of wheel hub of LCA Main Landing Gears to eliminate rapid tyre wear and tyre 

pressure leakage problems. 
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(54) Title of the invention : REMOTE DISPLAY WITH HIERARCHICAL UPDATING 
 

  

(51) International classification  :G06F3/14  

(31) Priority Document No  :13/402179  

(32) Priority Date  :22/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 
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   1)CITRIX SYSTEMS INC. 

      Address of Applicant :14 Crosby Drive Bedford 
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(72)Name of Inventor : 

   1)SURESH Ashwin 

   2)RIVERA Juan 
 

(57) Abstract : 

Systems and methods that provide a display with hierarchical updating to a user (500) based on a position of the user s focus (510) are 

described herein. The position of the user s focus (510) may be determined by tracking  for example a position of the user s  eyes a 

position of a mouse cursor within the display a position of an application window within the display or a combination thereof. Based 

on the position of the user s focus (510) the display may be divided into multiple display regions (520 530 540) and the display 

regions may be ranked such as by prioritizing a display region (520) that the user is focusing on. Display quality (e.g. transmission 

rate image resolution degree of image compression etc.) of the display regions may be determined based on the rank of the display 

regions thereby providing higher display/image quality to regions based on what the user is actively looking at.  
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(54) Title of the invention : GLASS SUBSTRATE MANUFACTURING METHOD AND GLASS SUBSTRATE 

MANUFACTURING DEVICE 
 

  

(51) International 

classification  
:C03B25/12,C03B17/06,C03C3/085  

(31) Priority Document No  :2013072354  

(32) Priority Date  :29/03/2013 
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(71)Name of Applicant :  

   1)AVANSTRATE INC. 

      Address of Applicant :2 Chitose cho Yokkaichi shi Mie 

5100051 Japan 

(72)Name of Inventor : 

   1)KARIYA Hiroyuki 
 

(57) Abstract : 

A glass substrate manufacturing method comprises a forming step and a cooling step. In the forming step  molten glass is formed into a 

sheet glass by a down draw method. In the cooling step the sheet glass is cooled the sheet glass including side portions which are areas 

of both edges of the sheet glass in the width direction and a central area which is an area that is on the inside of the shee t glass in the 

width direction than the side portions and that includes the center portion of the sheet glass in the width direction. The cooling step  

comprises a first cooling step a second cooling step and a third cooling step. In the first cooling step  the central area is cooled at a first 

average cooling speed until the temperature of the center portion of the sheet glass in the width direction reaches an annealing point. 

In the second cooling step the central area is cooled at a second average cooling speed until the temperatu re of the center portion 

changes from the annealing point to a strain point. In the third cooling step  the central area is cooled at a third average cooling speed 

until the temperature of the center portion changes from the strain point to a strain point 100°C. The third average cooling speed is 

smaller than the second average cooling speed. 
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(54) Title of the invention : COMPREHENSIVE SYSTEM AND METHOD OF UNIVERSAL REAL TIME LINKING OF REAL 
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(71)Name of Applicant :  

   1)LINQUET TECHNOLOGIES INC. 

      Address of Applicant :2604 950 Cambie Street Vancouver BC 

Canada 

(72)Name of Inventor : 

   1)POOYA H. Kazerouni 
 

(57) Abstract : 

Methods of connecting or linking real objects to machines or the virtual world in real time utilizing a device are disclosed.  In one 

embodiment a wireless tag attached to an object in communication with an electronic device such as a cellular phone tablet 

computer laptop computer or watch monitors and updates the position of a wireless tag locally and on a machine/network/cloud. 

Methods of using a wireless tag in safety loss/theft prevention healthcare tracking advertising and 

marketing education games finance payment and athletic are disclosed. In another embodiment methods of providing an application 

programming inter face and/or a software development kit based on the devices are provided allowing software developers the ability 

to create their own programs or applications on top of the disclosed system is disclosed. Methods of allowing developers to d istribute 

and/or monetize applications developed through the application programming interface and/or a software development kit are also 

disclosed. 
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   1)Jignesh Kapadia 
 

(57) Abstract : 

The invention described herein introduces dynamic time synchronization mode IED. It includes a method and system for updating 

time synchronization polling interval of each substation automation device dynamically to reduce time offset and jitter occur ring 

between reference master clock and local device time to desired threshold limit consuming minimal time duration. Further the 

invention includes an automatic calculation of polling interval range from system response. Further, two different modes of control are 

provided- Offset mode and jitter mode. 
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   1)LIU Cheng 
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(57) Abstract : 

This invention relates to a high strength bake hardenable low density steel and to a method for producing said steel.  
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   1)KAFLE Padam Lal 

   2)SUBRAMANIAM Vijay Naicker 

   3)SHAUKAT Fawad 
 

(57) Abstract : 

Methods systems and devices are described for using a back channel for communicating in a Wi Fi peer to peer remote display 

connection. A Wi Fi peer to peer remote display connection may be established with a source device. Communications may be 

transmitted from a sink device to the source device using a back channel of the Wi Fi peer to peer remote display connection. The sink 

device may connect with a plurality of source devices. A plurality of input streams may be multiplexed into a single output s tream. 

The single output stream may be distributed to the plurality of source devices using back channels of the Wi Fi peer to peer remote 

display connection. In addition a source device may connect via a wired connection with a sink device. Wi Fi connection parameters 

may be exchanged with the wired connection. A Wi Fi peer to peer connection may be established based at least in part on the Wi Fi 

connection parameters. 
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   1)JAKUBOWSKI Robert 
 

(57) Abstract : 

Bandwidth on the Internet and intranets is highly variable and unreliable  two properties that can make streaming digital media content 

difficult. In a virtualization system (e.g. virtual desktop remote desktop remote application and the like) this is especially so based on 

different bandwidths available to the session host and the session client. Methods and systems for emulating a bandwidth of a  client 

device in a virtualization system are described. When the session host is executing an application (e.g. a digital media application) the 

session host may emulate the bandwidth of the session client by hooking into and throttling data over one or more APIs associated 

with the digital media application thereby tricking the application into making a bandwidth determination based on the emulated 

bandwidth of the session client rather than based on the bandwidth of the session host. 

  

 

No. of Pages : 32 No. of Claims : 20 



42792 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6833/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :16/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : HYBRID AQUEOUS BASED SUSPENSIONS FOR HYDRAULIC FRACTURING OPERATIONS 
 

  

(51) International classification  :C09K8/12,C09K8/52,C09K8/528  

(31) Priority Document No  :61/601967  

(32) Priority Date  :22/02/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/027240  

:22/02/2013 

(87) International Publication 

No  
:WO 2013/126639  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
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   3)HAYDEN Shauna L. 
 

(57) Abstract : 

Disclosed are aqueous based compositions and methods for treating a subterranean formation for inhibiting formation damage after 

the treatment. Compositions include an aqueous based fluid  gelling agents sparingly soluble crosslinking agents  and one or more 

formation damage prevention agents  such as scale inhibitors  iron control agents non emulsifiers clay stabilizers or polymer breakers. 

The methods include performing a well treating operation such as a hydraulic fracturing operation using the compositions described 

and inhibiting formation damage such as scale iron formation emulsions or clay swelling within the subterranean formation. The 

inclusion of the formation damage preventing agents allows for long term formation damage inhibition after the treatment.  
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(57) Abstract : 

The invention relates to a catch device (38a 38K) on the load suspension means (2; 2a; 2b) of a lift system (100; 100a; 

100b) comprising a braking device (300; 300a) which interacts with a guide rail (7b 7e) of the load suspension means (2; 2a; 2b). The 

braking device (300; 300a) comprises a cam disk (55; 55a) which can be rotated about a cam disk axis and which is caused to a ctivate 

the catch device (38a 38d) to rotate about an activation angle of rotation  wherein the cam disk (55; 55a) is designed in such a way that 

the cam disk as a result of the rotation about the activation angle of rotation  comes into contact with the guide rail (7b 7e) whereby the 

guide rail (7b 7e) which moves relative to the catch device (38a 38d) when the load suspension means (2; 2a; 2b) is travelling  rotates 

the cam disk (55; 55a) into a position into which the braking deice (300; 300a) and hence the catch device produces an intended 

braking action with respect to the guide rail (7b 7e). The catch device (38a 38d) comprises an electrically controlled activating 

mechanism (45; 45a) with a pivotably mounted activating lever (47; 47a) and an activating spring (52) which if required causes the 

cam disk (55; 55a) to rotate about the activation angle of rotation via the activating lever (47; 47a). 

  

 

No. of Pages : 36 No. of Claims : 15 



42794 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6722/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :10/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEM AND METHOD FOR ROUTING TRAFFIC BETWEEN DISTINCT INFINIBAND SUBNETS 

BASED ON SOURCE ROUTING 
 

  

(51) International classification  :G06F9/44,H04L29/12  

(31) Priority Document No  :61/646107  

(32) Priority Date  :11/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/040210  

:08/05/2013 

(87) International Publication No  :WO 2013/169948  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ORACLE INTERNATIONAL CORPORATION 

      Address of Applicant :500 Oracle Parkway M/S 5op7 

Redwood Shores CA 94065 U.S.A. 

(72)Name of Inventor : 

   1)BOGDANSKI Bartosz 

   2)JOHNSEN Bjorn Dag 
 

(57) Abstract : 

A system and method can rout traffic between distinct subnets in a network environment. A router th at connects the distinct 

subnets such as InfiniBand (IB) subnets  can receive a list of destinations that the router is responsible for routing one or more packets 

to. Then the router can generate a random number based on a source local identifier (LID) and  a destination LID associated with the 

one or more packets and use a modulo based hash to select one router port from a plurality of output router ports of the router.  
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(57) Abstract : 

A method of plastic moulding to form a moulded or extruded article the method employing a moulding apparatus comprising a barrel 

containing a screw extending between a feed zone supplied by a feed hopper for plastics material a compression zone and a metering 

zone for delivery of molten plastics material to a mould or extrusion die the method comprising introducing into the feed zone a first 

plastics material (20) and a single body of a second plastics material (22) the first plastics material (20) having a different physical 

property to the second plastics material and the second plastics material (22) being introduced into the feed zone in a size and a 

frequency of delivery relative to the flow of the material through the barrel such that the second plastics material (22) is subst antially 

melted and blended with the first plastics material to form a third plastics material with a different physical property t o the first or 

second plastics material across the whole cross sectional area of the metering zone the molten plastics material delivered to the mould 

or extrusion die in a predetermined sequence with each plastics material having different physical properties. 
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(57) Abstract : 

Ester polyol esters are a unique class of lubricants that have adjustable molecular weights  viscosities and pour points based on the 

character of their reaction materials and relative ratios. There is provided a method for preparing at least one ester polyol ester the 

method comprising esterifying an ester polyol reaction mixture to produce ester polyol the reaction mixture comprising an ozone acid 

mixture and at least one primary polyol wherein the ozone acid mixture comprises at least one dicarboxylic acid and at least one 

monocarboxylic acid; and capping the ester polyol with at least one capping carboxylic acid to produce ester polyol ester.  
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(57) Abstract : 

Vacuum bagging and autoclave curing is widely used technique for processing fiber composite parts in any composite manufactur ing 

industry, thereby autoclaves and ovens are indispensible tools to cure composite parts, at present the vacuum bags are loaded in to the 

autoclave and these bags are connected to the vacuum source and measurement using a flexible silicon rubber coated hoses called as 

the vacuum hoses, where one end of these vacuum hose is connected to the vacuum pump source and the other end is connected to the 

bag, at the same time these vacuum hoses are connected to the bag and the measurement line to track the vacuum level inside t he bag 

continuously during curing. Hence these vacuum hoses integrity plays a vital role to maintain the vacuum inside the bag to ens ure 

proper compaction during curing process. Accordingly it is an invention to provide a suitable device or an apparatus to detec t leak in 

the vacuum hoses which are used to maintain vacuum integrity in the vacuum bagged parts during curing in an oven or in an 

autoclave. Broadly stated the invention provides a method and a digital device to check the health of the vacuum hoses. The n ew 

invented device is suitable to carry at any work place and is easy to check the leak rate in the vacuum hoses, this device is  suitable for 

any composite manufacturing industry and is economical and is used to check the vacuum leak in any vacuum hose of d ifferent 

lengths provide the hose ends are connected to the female sockets or connectors. This device works on 230 V AC input power su pply 

to make it convenient to use anywhere near the vacuum pump source to check the vacuum hoses. It has a digital display  unit to read 

the vacuum drop at any instant from the vacuum hose. Thereby the checked vacuum hoses are used to connect the vacuum bagged 

parts during curing process to accomplish better quality parts. 
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(57) Abstract : 

Disclosed are various embodiments relating to a floating media player. A playback of a media item is performed using an outpu t 

device of a client device. A first user interface corresponding to the playback of the media item is rendered upon a display of the client 

device. The first user interface is rendered in a first region of the display such that a second user interface is visible in a second region 

of the display. A movement of the first user interface is facilitated in response to a first user gesture. A resizing of the first user 

interface is facilitated in response to a second user gesture. [FIG. 9]  
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(57) Abstract : 

A subcutaneous access device has a skin attachment plate (3) coated with an adhesive layer (4). The skin  attachment plate (3) is 

moveably linked by a retraction mechanism (7 8 9) to a needle support with fixedly positioned needles. In the ready to use po sition the 

skin attachment plate is spaced away from the needle support (2) and covers the fixedly positio ned needles. Subcutaneous insertion of 

the needles is effected by attachment of the skin attachment plate (3) with the adhesive layer to the skin and releasing the retraction 

mechanism thus triggering the pulling of the attached skin with high velocity against the tip of the needles. 
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(57) Abstract : 

Disclosed are various embodiments for generating an index. A computing device provides a location of a requested file to a client 

device in response to receiving a search query of a master index from the client device. The computing device updates the mas ter 

index with index data associated with the requested file, wherein the index data ass ociated with the requested file is received from the 

client device. [FIG. 1B] 
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(57) Abstract : 

This invention relates to a top wear plate for the rotor of a rock crusher wherein the rotor includes a rotor body the rotor body having 

an upper surface the top plate characterised in that it includes a lip positioned about and descending vertically from the underside of 

the outer circumference of the lip wear plate the lip including a protrusion to engage with a complementary recess on the top surface 

of the rotor body. 
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(57) Abstract : 

In our current era the usage of handle- held devices lately known as portable devices becoming more and more. In old days, the usage 

of gramophone attracted many but in this current century the attraction towards digital systems such as MP3 players, smart ph ones, 

etc., is 1000 fold and even more. But the real problem is the power source, the demand for charging these portable items is 

inconvenient. There are several possible way available to charge these thing during travel such as a charging system in car, charging 

system in two wheelers which uses energy generated by vehicle and it is not possible and  suitable for every situations. The renewable 

resource available in our atmosphere is vast and unlimited, but we lag in the technology to harvest it. The mission involved in this 

invention concentrates on providing solutions for the above problem definitio n. In this, we designed the Convergent- Divergent 

Nozzle contains a 12 blade turbine in it. This design helps in providing maximum efficient drive for the generator attached t o it even at 

the size of hand-held device. Through this, a portable wind mill generator is formed. The simulation results generated through ANSYS 

software shows the state-of-art performance. 

  

No. of Pages : 8 No. of Claims : 9 



42803 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6481/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :27/08/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DISPARITY VECTOR CONSTRUCTION METHOD FOR 3D HEVC 
 

  

(51) International classification  :H04N7/26,H04N7/36,H04N7/32  

(31) Priority Document No  :61/610961  

(32) Priority Date  :14/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/031489  

:14/03/2013 

(87) International Publication No  :WO 2013/138621  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)ZHANG Li 

   2)CHEN Ying 

   3)KARCZEWICZ Marta 
 

(57) Abstract : 

When coding multiview video data a video coder can code one or more pictures in one or more reference views  including a first 

reference view and determine a disparity vector for a current block based on motion information of one or more neighboring blocks of 

the current block wherein the current block is in a second view wherein the disparity vector points from the current block to a 

corresponding block in a picture of the same time instance in one of the one or more reference views. 
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(57) Abstract : 

A shape sensing system includes a guide tube (304) and an optical shape sensing device (104) including one o r more optical fibers and 

being proximally fixed at a fixation point and being disposed within the guide tube. An interventional instrument (102) is rigidly 

attached to a handle (212) to prevent rotation of the instrument relative to the handle. The instru ment has a lumen configured to 

receive the guide tube therein such that the optical shape sensing device is unconstrained throughout the instrument and the handle and 

the guide tube is free to slip relative to at least rotation of the instrument and the handle without transferring torsional friction to 

optical shape sensing device. 
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(57) Abstract : 

A shaft assembly (10) is provided. The shaft assembly includes a first shaft (12). The first shaft has a first annular crest (20) and a 

second annular crest (22). The first annular crest and the second annular crest are separated by an inclined surface (32). The second 

annular crest includes an axially extending surface (28) attached to an end of the inclined surface. A boot (52) is secured t o the shaft. 

The boot includes a channel (102) and a diaphragm portion (90) disposed adjacent an end of the ch annel. The channel includes an inlet 

portion (104) a partially helical portion (106) and an outlet portion (108) formed in an inner surface of the boot. The diaphragm 

portion is provided over the inclined surface and includes a lip (120) which contacts the  second annular crest. 
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(57) Abstract : 

In this data collection system (1) a plurality of nodes (2) are cascade connected in a multi hop network of tree structure. The nodes (2) 

carry out data transmission processes as lower level nodes  and data reception processes as upper level nodes  alternately on a time 

division basis. When functioning as an upper level node a node (2) carries out polling to receive data from nodes (2) one level lower. 

When functioning as a lower level node a node (2) transmits end flag information indicating completed transmission of data collected 

by the node (2) in question (the node itself). When end flag information has been collected from all nodes (2) one level lower than the 

node (2) in question and transmission of the data collected by the the node (2) in question is completed  the end flag information of the 

node (2) in question is transmitted. Data can be efficiently collected from all of the nodes thereby and moreover the number of 

unnecessary polling frames can be reduced. 
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(57) Abstract : 

Direct Sequence spread spectrum is one of the technique used to improve the performance, provide higher tolerance to narro w-band 

noise sources and mitigate interference, such as multipath and fading. This technique spreads ■the band width of the signal by 

multiplying the carrier signal with pseudo random codes. The name spread spectrum comes from the fact that the carrier signals occur 

over the full bandwidth (spectrum) of a devices transmitting frequency . De-Spreading will be done by code synchronization To 

establish the communication between the transmitter and receiver the code sequences must be synchronized properly. This can b e 

achieved by using delay lockedloop tracking technique. In a delay locked loop (DLL) two correlators are available with a half chip 

delay. Composite correlation function will be -generated by summing up the two correlators. The received direct sequence will track 

the point halfway (zero crossing point) between the maximum and min imum of the composite correlator output. If the zero crossing 

point occurs then the transmit and receive sequences are synchronized with each other and communication will be established. This 

synchronization is implemented by hardware & firmware and Established Communication between two V/UHF airborne 

communication systems 
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(57) Abstract : 

An electric power steering device provided with: a power source relay comprising a first switching element connected to a battery  and 

a second switching element connected in series to the first switching element and connected to a drive circuit for driving a motor; a 

monitor circuit for monitoring voltage between the drive circuit and the second switching element; and a computation device for 

determining abnormalities in the power source relay on the basis of a command signal for controlling the power source relay a nd on 

the basis of the voltage monitored by the monitor circuit. 
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(54) Title of the invention : DIVERTER VALVE 
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(31) Priority Document No  :61/614605  
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(72)Name of Inventor : 

   1)DAVIS Michael J. 
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   4)REILLY William J. 
 

(57) Abstract : 

A valve for diverting the flow of fluid has a housing with an inlet and a plurality of outlets arranged in spaced relation around the 

housing. A body is positioned within the housing. The body is rotatable relatively to the housing and has an intake port and an exhaust 

port joined by a void space. The intake port is aligned with the housing inlet and both the intake port and the housing inlet  are 

coaxially aligned with the axis of rotation of the body. The exhaust port is positioned eccentric to the axis and may  be aligned with 

any one of the plurality of housing outlet ports upon rotation of the body relatively to the housing. A seal is positioned be tween the 

body and the housing. The seal surrounds the outlets and the exhaust port to prevent leakage when the exhaust port is aligned with an 

outlet. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)KAWAKAMI Tetsuya 
 

(57) Abstract : 

In a data acquisition system (1) multiple nodes (2) are connected in multiple levels  a tree structure multi hop network is 

configured and a reader (3) acquires data from one target node (node (B)) among said network. In this case  when the reader (3) uses a 

specified channel to send a data acquisition reques t to node (B) as a response to the data acquisition request node (B) sends timing 

information to the reader (3) said timing information being about a timing in which node (B) sends/receives data. After synchronizing 

with the system on the basis of the timing information the reader (3) performs a temporary connection process that preferentially 

acquires the data from node (B). The aforementioned procedure is capable of reducing an effect on remote data gathering by th e entire 

system when individual data gathering is done by the reader. 
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(57) Abstract : 

The invention relates to a DC power distribution system especially an EMerge DC power distribution system (1). The system is 

adapted such that power conductors (3 4) electrically connected to different groups (5 6) of ports (14) belong to separate power line 

communication (PLC) channels  wherein several electrical loads (7¦10; 11¦13) are in power line communication with a group of ports 

of a same PLC channel. The separation of the different PLC channels allows for a relatively simple determination to which group of 

ports which electrical loads are electrically connected. This information can be used by  for instance a user to commission the electrical 

loads. For example if the locations of the power conductors  which are electrically connected to certain groups of ports  are known the 

information about which electrical loads are connected to which groups of ports can be used for determining the location of t he 

respective electrical load. 
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(57) Abstract : 

A light emitting device (102 202) comprising a light source (104) having a light exit surface a wavelength converter (106) configured 

to convert light from a first wavelength to a second wavelength  said wavelength converter having a light exit surface (110) and a light 

entrance surface a heat sink (100) and an optical coupling element (112) arranged in thermal connection with said heat sink (100) and 

said wavelength converter (106) wherein said optical coupling element (112) is selected to have a refractive index lower than a 

refractive index of said wavelength converter (106). The optical coupling element (112) will allow for an efficient heat tran sfer from 

the wavelength converter (106) to the heat sink (100) while avoiding loss of light from unwanted surfaces.  
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   1)FRANKLAND Stephen 
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(57) Abstract : 

Aspects disclosed herein relate to improving near field communication (NFC) device positioning for performing a NFC action based 

on one or more sensory cues. In one example a NFC device may be equipped to detect that a device is attempting to perform a NFC 

action to communicate with a remote NFC device and may provide a first sensory cue to indicate a first location on a first surface  of 

the device corresponding to an antenna location on a second surface of the device in response to the determination that the d evice is 

attempting to perform the NFC action. The NFC device may be further operable to determine a type of NFC action the device is 

attempting to perform and provide a second sensory cue indicating a second location on the first surface of the device based  on one or 

more factors associated with the determined type of NFC action. 
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(57) Abstract : 

A nib assembly for a writing instrument comprises a ferrule having a first end and a second end. The ferrule includes an inne r ferrule 

wall and an outer ferrule wall the inner ferrule wall and the outer ferrule wall being separated by a well having an opening. A cap has 

a first end a second end and a first cap wall. The first cap wall is sized and shaped to be at least partially received within the well the 

first cap wall being disposed at least partially within the well between the inner ferrule wall and the outer ferrule wall when the cap is 

coupled to the ferrule. 
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(57) Abstract : 

The purpose of the present invention is to provide a catalyst with which the past problem of low yield when synthesizing an 

unsaturated carboxylic acid or derivative thereof from a hydroxycarboxylic acid or derivative thereof by a dehydration reaction can be 

solved and by which an unsaturated carboxylic acid and/or derivative thereof can be synthesized at high yield; as well as to provide a 

synthesis method with which an unsaturated carboxylic acid or derivative thereof can be synthesized at high yield. Provided a re a 

synthesis catalyst for synthesizing an unsaturated carboxylic acid and/or a derivative thereof from a hydroxycarboxylic acid and/or a 

derivative thereof by a dehydration reaction wherein the synthesis catalyst for synthesizing an unsaturated carboxylic acid and/or a 

derivative thereof is characterized by including an apatite compound in which an alkali metal is contained in a crystal structure; and a 

synthesis method for an unsaturated carboxylic acid and/or a derivative thereof by a dehydration reaction  wherein the synthesis 

catalyst is brought into contact with a hydroxycarboxylic acid and/or a derivative thereof and a catalyst. 
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(57) Abstract : 

The present invention relates to isolated polypeptides having dextranaseactivity  and polynucleotides encoding the polypeptides. The 

invention also relates to nucleic acid constructs  vectors and host cells comprising the polynucleotides as well as methods of producing 

and using the polypeptides. 
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   1)SARVA DEMULLU MADANA 
 

(57) Abstract : 

Abstract The purpose of aircraft Environmental Control System (ECS) is to maintain comfortable environmental conditions in co ckpit 

with respect to pressure, temperature and relative humidity. Also, it is the responsibility of ECS to ensure that no free water particle 

enters the cockpit. However in the process of ECS, cold moist air will be generated at the outlet of the Cold Air Units (CAU) Turbine. 

In general, water separator will be employed to separate the free water from this moist air. The presence of free water particle s in this 

moist air at the inlet of water separator will ensure that it is utilized to its optimal efficiency. This concept has be en adopted to 

minimize the cockpit water ingress by using a sump assembly in between the turbine outlet and the water separator inlet. This  sump 

assembly is used to condense the moist air into free water particles before being supplied to the water separat or. The proposed sump 

assembly is simple in design and free from any maintenance. 
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(57) Abstract : 

In one aspect the present invention encompasses safe and efficient methods for providing highly pure acrylic acid. In certain 

embodiments the inventive methods include the step of producing polypropiolactone from ethylene oxide at a first 

location transporting the polymer to a second location and pyrolyzing the polypropiolactone to provide glacial acrylic acid. In certain 

embodiments the step of pyrolyzing the polymer is performed continuously in conjunction with a polymerization process to make 

SAPs. 
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(57) Abstract : 

Apparatus and methods for optimizing data transmission include receiving an indicator indicating the availability of a first 

communication channel the first communication channel having a higher data rate than a second communication channel. Aspects can 

include determining whether the first communication channel is available to transmit data based on the indicator  and transmitting the 

data via the first communication channel upon determining that the first communication channel is available. Additionally  aspects 

include entering a sleep state upon determining that the first communication channel is not available and determining whether the first 

communication channel has become available during a subsequent awake period. Entering a sleep state and determining whether the 

first communication channel has become available during a subsequent awake period may occur until the first communication cha nnel 

becomes available or until an expiration of a timer. Other aspects  embodiments and features are also claimed and described. 
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(57) Abstract : 

Disclosed are various embodiments relating to a security framework for media playback. In one embodiment, a client device has  a 

decryption module, a streaming module, and a playback module. The playback module may be configured to req uest media data from 

the streaming module and render the media data on an output device. The streaming module may be configured to obtain the media 

data from the decryption module by a request that specifies a size of the media data. The size may be dynamically determined based at 

least in part on an amount of available temporary data storage. The decryption module may be configured to decrypt a portion of an 

encrypted media file based at least in part on the specified size to produce the media data. [FIG. 1] 
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(57) Abstract : 

A method and system for predicting neurological disorders is provided. The method comprises receiving videos of individuals a nd 

detecting Regions of Interest (ROI) in video frames. The method further comprises determining a M otion Vector (MV) for each ROI 

in a set of successive frames and comparing value of the determined MV with pre-stored values. Furthermore, the method comprises 

identifying a MV matching a pre-stored value thereby identifying a ROI and a frame corresponding  to the identified MV, wherein the 

pre-stored value indicates onset of an expression. Also, the method comprises determining MVs for the identified ROI in subsequent 

sets of successive frames and comparing value of the determined MVs with a pre-stored value of MV corresponding to peak and offset 

of the indicated expression. The method further comprises identifying the frame corresponding to the peak and offset of the indicated 

expression and generating pictorial representation for predicting neurological disorders. 
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(57) Abstract : 

AlkyI esters (butyl hexyl or other) of full composition palm fatty acids  palm fatty acid distillates (PFAD) and palm kernel fatty acid 

distillates (PKFAD) can be used to generate polyurethane and lubricant products. The alkyl es ters of the present invention can be 

produced via ozonolysis. The improved method for producing alkyl esters includes reacting at least one substance having at le ast one 

carbon to carbon double bond with ozone in the presence of least one monoalcohol that azeotropes with water. In particular the 

method may comprise reacting with at least one first mole of ozone and at least one second mole of ozone  and further comprises 

refluxing before addition of the second mole of ozone. 
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(54) Title of the invention : COMPOSITION AND FORMULATION OF ANTIMICROBIAL AGENTS PROCESSES THEREOF 

AND METHODS FOR TREATING MICROBIAL INFECTIONS 
 

  

(51) International 

classification  
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(31) Priority Document No  :1103/DEL/2013  

(32) Priority Date  :12/04/2013 

(33) Name of priority 

country  
:India 
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        Filing Date 

:PCT/IB2014/060675  

:12/04/2014 
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(72)Name of Inventor : 

   1)PRASAD Sudhanand 
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   3)CHAWRAI Suresh Rameshlal 

   4)JAIN Nilu 
 

(57) Abstract : 

The present disclosure provides compositions comprising antimicrobial agent and excipient  wherein the composition is devoid of fatty 

acids or their esters having more than 10 carbons. The present disclosure also provides compositions comprising antimicrobial agent 

and excipient wherein the composition has at least one fatty acid/ester with carbon chain smaller than C11 and wherein the 

composition is devoid of fatty acids or their esters having more than 10 carbons. In an embodiment of the present disclosure the 

compositions are a nanocomposite wherein particle size of at least one component is in nanoscale range. Further  the present disclosure 

also relates to formulating said compositions in a manner wherein particle size or globule size of the formulation is in nanoscale range. 

The present disclosure also provides process for obtaining said compositions or formulations along with methods for treating 

microbial infections by using the compositions or the formulations of the present disclosure. 
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(54) Title of the invention : DIGITAL EMULATION OF CASH BASED TRANSACTIONS 
 

  

(51) International classification  :G06Q20/06  

(31) Priority Document No  :2012901214  

(32) Priority Date  :27/03/2012 
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Plaza Singapore. Singapore 

(72)Name of Inventor : 

   1)NARAYANAN Shankar 

   2)WEE Tse Hua Michael 
 

(57) Abstract : 

A method for digital emulation of cash based transactions. The method associates a unique link (103) to detailed encrypted da ta 

contained in a database (107) for a credit card debit card pre paid card a currency denomination; or a payment transaction involving 

one or more of them. By unique link is meant a short URL URL or unique web address or unique identifier. The unique link is a link 

to a value in an associated currency value. 
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(54) Title of the invention : METHOD FOR GENERATING PUBLIC IDENTITY FOR AUTHENTICATING AN INDIVIDUAL 
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(32) Priority Date  :19/03/2012 

(33) Name of priority country  :France 

(86) International Application 

No 

        Filing Date 
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(71)Name of Applicant :  

   1)MORPHO 

      Address of Applicant :11 boulevard Gallini F 92130 Issy Les 
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(72)Name of Inventor : 

   1)BENTEO Bruno 

   2)BERTIAUX Philippe 
 

(57) Abstract : 

A method for generating a public identity for authenticating an individual carrying an identification object which method includes an 

initialisation phase comprising the following steps:  entering an initial biometric datum (Bio) of the individual;   generating a first key 

(Kbio) from the biometric datum;  generating a second key (KHW) derived from a datum (P1) generated by the security component of 

the object;  generating an initial encryption key combining said first key and said second key;   communicating with a server a first 

identity of the individual in connection with the initial encryption key;  generating by the server of a public identity by encrypting the 

first identity using the initial encryption key said public identity being stored by the server in connection with the initial encryption 

key. The public identity is not significant but is secured by the strong connection between the object and the biometry of the 

individual. 
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(71)Name of Applicant :  

   1)MITSUBIS HI ELECTRIC CORPORATION 

      Address of Applicant :7 3 Marunouchi 2 chome Chiyoda ku 

Tokyo 1008310 Japan 

(72)Name of Inventor : 

   1)OKADA Mineo 
 

(57) Abstract : 

An elevator device wherein an abnormal acceleration detection mechanism having a body mass that moves in relation to the motion of 

the car activates an emergency stop device using the inertial force generated by the body mass when the car acceleration exceeds a 

preset value. A break detection means detects breaks in the suspension means whereby the car is suspended. A device for addin g 

resistance applies a resisting force to the mechanism for activating the emergency stop device when the break detect ion means does 

not detect a break in the suspension means  and decreases the resisting force when the break detection means detects a break in the 

suspension means. 
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(54) Title of the invention : METHOD FOR CONTINUOUS PMI FOAM PRODUCTION 
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   1)EVONIK R–HM GMBH 

      Address of Applicant :Kirschenallee 64293 Darmstadt 

Germany 

(72)Name of Inventor : 

   1)BECKER Florian 

   2)HEBERER Wilfried 
 

(57) Abstract : 

The present invention relates to a method for continuous production of PMI foam blocks. The method has a high level of flexib ility 

regarding the size of the blocks. Individual pre polymerized PMI blocks are first joined to one another at their end faces  preferably by 

means of butt welding with heat reflectors  and then moved into an NIR heating station. There the PMI polymer foams up continuously 

while passing through the station. The PMI foam exits at the end as continuous material and can be cut or sawed into individual pieces 

of any desired length and shape. The advantage of this method in addition to the continuous method is that the PMI foam mat erial is 

nearly strain free and has a very uniform closed cell pore structure. This is accompanied by a uniform density distribution across the 

thickness of the block since the foaming process does not proceed from the outside towards the centre of the blo ck but rather the 

polymer is subjected uniformly to the volume expansion. 
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   3)RACINOUX Jo«l 
 

(57) Abstract : 

The present invention concerns a method for preparing precipitated silica comprising the reaction of a silicate with an acidifying agent 

to obtain a suspension of precipitated silica (S1) followed by a step of separation to obtain a cake a step of spalling said cake to obtain 

a suspension of precipitated silica (S2) and a step of drying said suspension  method wherein the spalling step is carried out at a 

temperature of between 50 and 120°C. 
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   2)PUPALA Rahul N. 

   3)SIVANESAN Kathiravetpillai 
 

(57) Abstract : 

A method of setting an almost blank subframe (ABS) duty cycle in a heterogeneous network including a macro cell and one or more 

small cells the one or more small cells being underlaid with respect to the macro cell includes obtaining  at a network element loading 

information corresponding to each of the macro cell and the one or more small cells  the loading information including for each of the 

macro cell and the one or more small cells  an indication of an amount of information buffered at the cell for each user attached to the 

cell; and determining the ABS duty cycle based on the obtained loading information. 
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(57) Abstract : 

The present invention relates to drug formulations in dry powder form for administration by inhala tion and indicated for the treatment 

of obstructive airway syndromes such as asthma and chronic obstructive pulmonary disease (COPD). In particular  the invention 

relates to an inhalable pharmaceutical composition comprising a first powder consisting of bud esonide or one of its pharmaceutically 

allowable salts in a quantity greater than 5% w/w of said first powder leucine in a quantity in the range of 5 to 70% w/w of said first 

powder and lactose in a quantity in the range of 20 to 90% w/w of said first powder; a second powder consisting of formoterol or one 

of its pharmaceutically allowable salts  in a quantity greater than 1% w/w of said second powder leucine in a quantity in the range of 5 

to 70% w/w of said second powder and lactose in a quantity in the range of 20 to 90% w/w of said second powder; and a third powder 

consisting of leucine in a quantity in the range of 5 to 70% w/w of said third powder and lactose in a quantity in the range of 20 to 

90% w/w of said third powder. Said composition has a fine particle fraction (FPF) greater than 60% and a delivered fraction (DF) 

greater than 90%. 
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(57) Abstract : 

The transmission components and system transfer the power from two engines at specific speed and direction to the main and ta il rotor 

systems of the helicopter. These are dynamic components and require total reliability  during service. At the developmental instant of 

Tail Drive Shaft (Test Specimen) of helicopter, it is required to undergo endurance test in a mechanical closed loop test set up. The 

mechanical test setup consists of Rig Structure on which the Drive motor s ystem and Rig Adaptor gearboxes are mounted. Along with 

the mechanical setup a linkage mechanism torsion system is assembled for simulation of inline Torsion load. The Test Specimen  and 

mechanical systems are connected by flexible shafts to form a mechanically closed loop test rig system. The proposed linkage 

mechanism (torsion) system is required for applying the Inline Torsion load in the mechanical closed loop test rig/setup. The  present 

invention is a Linkage Mechanism torsion system for applying inline torque which consists of Specially designed torque flange 

couplings-2nos, Stopper lever-lNo., Torque locker-shaft-lNo., Torqueing-lever (torque applying lever)-l No., Linear hydraulic 

actuator-1 No. and Hand pump-1 No. By means of these mechanical components assembled in a proper routine; the inline torque is 

applied in the mechanical closed loop test rig setup. The present invention; Linkage Mechanism torsion system is a mechanical system 

where required torque is applied by the rotational movement of the Specially designed torque flange couplings coupled with linear 

hydraulic actuator (via a hydraulic hand pump) connected to the torqueing -lever. Also the present invention offers affluent benefits 

such as a wide range of torques can be framed using normal mechanical components. The special features of this Linkage Mechanism 

torsion system is an indigenous scheme, well known manufacturing technology, less cost, economically durable system, easy 

maintenance, low service charges. 
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(57) Abstract : 

A monobloc piston body for an internal combustion engine is provided. The piston body includes a first piece which includes a pair of 

skirt portions and a pair of pin bosses and a second piece which includes a crown portion with an upper combustion surface an d an at 

least partially enclosed oil gallery. The first and second pieces are joined together at a joint that is located on a side of the oil gallery 

opposite of the upper combustion surface. The firs piece is made through casting or forging  and the second piece is made through an 

additive manufacturing process such as direct metal laser sintering. 
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(57) Abstract : 

2The objective of the present invention is to provide an artificial blood vessel which promotes intimal formation after place ment is 

capable of maintaining antithrombogenicity until an intima is formed and is capable of long term patency. The present invention is an 

artificial blood vessel which is a tubular fabric comprising inside a fiber layer that includes ultra fine fibers  an ultra fine fiber layer 

composed of ultra fine fibers with a diameter of 10 nm to 3 µm wherein a quaternary ammonium polymer with an alkyl group having 

10 or less carbon atoms is covalently bonded to the ultra fine fibers  heparin is ionically bonded to the quaternary ammonium 

polymer and the residual heparin activity after being washed with saline at 37°C for 30 minutes is 20 mIU/cm or more. 

  

No. of Pages : 29 No. of Claims : 8 



42834 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6641/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : VACCINES COMPRISING LEISHMANIA POLYPEPTIDES FOR THE TREATMENT AND 

DIAGNOSIS OF LEISHMANIASIS 
 

  

(51) International classification  :A61K39/00,A61K39/38  

(31) Priority Document No  :61/806368  

(32) Priority Date  :28/03/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/032276  

:28/03/2014 

(87) International Publication No  :WO 2014/160987  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INFECTIOUS DISEAS E RESEARCH INSTITUTE 

      Address of Applicant :1616 Eastlake Avenue E. Suite 400 

Seattle WA 98102 U.S.A. 

(72)Name of Inventor : 

   1)DUTHIE Malcolm 

   2)GUDERIAN Jeff 

   3)REED Steven G. 
 

(57) Abstract : 

Compositions and methods for preventing treating and detecting leishmaniasis are disclosed. The compositions generally comprise 

polypeptides comprising Leishmania antigens as well as polynucleotides encoding such polypeptides.  
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(57) Abstract : 

The invention concerns a method for coordination of transmission from a first and at least one further base station (M1 P1) wherein 

said first base station (M1 P1) evaluates the usage by said at least one further base station (M1 P1) of at least one subframe and said 

first base station (M1 P1) uses said at least one subframe for transmission dependent on the evaluated usage by said at least one further 

base station (M1 P1) of said at least one subframe and a base station therefor. 
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(57) Abstract : 

A method is implemented by a radio node in a wireless communication network (10). The method includes determining (105) one o r 

more environmental conditions under which a measurement has been  is being or will be performed by the radio node. The method also 

includes performing (110) the measurement. The method further includes accounting (115) for an effect of the one or more 

environmental conditions on the measurement when at least one of configuring the measurement to be performed  and selectively using 

a result of the measurement to perform a radio operational task. 
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(72)Name of Inventor : 

   1)LATTUADA Debora 
 

(57) Abstract : 

The invention pertains to a method which allows separation of nucleated fetal cells  particularly fetal erythroblasts  from maternal 

peripheral blood. More specifically the invention relates to a non invasive method which can isolate and provide intact nucleated fetal 

cells and is useful for subsequent chromosome gene expression and protein investigations  and is feasible at all gestational ages. 
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(54) Title of the invention : PERFORMANCE AND BANDWIDTH EFFICIENT FRACTIONAL MOTION ESTIMATION 
 

  

(51) International classification  :H04N7/32  

(31) Priority Document No  :61/635943  

(32) Priority Date  :20/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 
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(72)Name of Inventor : 

   1)LEE Sang Hee 

   2)TANNER Jason D. 
 

(57) Abstract : 

Described herein are techniques related to motion estimation for video encoding. In particular integer estimation is performed on a 

reference video frame and a best size macro block is determined. A fractional estimation is performed on that best size macro block. 

Based on the fractional estimation a determination is made if an improvement occurs over the macro block from the integer 

estimation. If such an improvement occurs  then all sub shapes of the best size macro block from the integer search/estimation are 

updated. Furthermore the new sub macro block is chosen as the final macro block to be used for video encoding. 
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      Address of Applicant :1 River Road Schenectady NY 12348 

U.S.A. 

(72)Name of Inventor : 

   1)BALDIGA Jonathan David 

   2)SHAPIRO Jason David 
 

(57) Abstract : 

A shroud support system 30 with load spreading comprises a shroud hanger 70 having a first wall 72 and a second wall 74 spaced 

apart in an axial direction by a retainer support wall 76 a ceramic matrix composite shroud segment 41 disposed in the shroud hanger 

between the first and second walls and the retainer support wall a retainer 80 having circumferentially spaced first and second bolt 

holes 71 the retainer passing through the shroud first and second bolts 79 passing through the shroud hanger and engaging the first and 

second bolt holes of the retainer. 
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(72)Name of Inventor : 

   1)Srikanta Das  
 

(57) Abstract : 

OPTIMIZING RECLAIMED FLASH MEMORY• A memory system or flash card may optimize usage of reclaimed memory. The 

optimization may include lists for Uncorrectable Error Correction Code (UECC) and Correctable Error Correction Code (CECC) th at 

can be used along with a dual programming scheme. Dual programming may be utilized for blocks on the lists, but not for blocks that 

are not on the lists. The lists can be updated by reading data programmed to blocks on the lists.  
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(72)Name of Inventor : 
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   2)MALADEN Romain 

   3)FERREIRA DA COSTA Manuel 
 

(57) Abstract : 

The invention relates to the use of a mixture including a hydrofluoroolefin and a hydrofluorocarbon optionally combined with another 

fluorinated gas and a dilution gas  as an electrical insulation medium and/or an electric arc extinguishing medium in a medium voltage 

electrical apparatus. The invention also relates to a medium or high voltage electrical apparatus in which such a mixture provides 

electrical insulation and/or electric arc extinguishing. 
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   5)G.S.MOHAN 
 

(57) Abstract : 

The purpose of P-seal assembly is to provide a waterproof sealing between two ■ bulkheads to prevent rainwater / other liquid s to 

enter. Aluminium Segments and Rubber seal are two major components in a P-Seal assembly as. Aluminium segment provide a sitting 

for rubber seal. In previous process three Aluminum segment were cut with extra width. These aluminum segments were used to  fix 

into the forming fixture. The forming of Aluminium segments used to carry out with the help of wooden forming tool and extra width 

of the segment used to cut with the help of vertical boring machine. The setup for vertical boring machine was a tedious  job and. 

There was a lot of wastage and rejection too by using vertical boring machine. To eliminate vertical boring machine new metho d was 

evolved. Now the aluminum segments are cut to the exact required size rather than extra size. Now as there is no extra material to cut 

there is no need of vertical boring machine. Now this has become a standard procedure. 
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   3)LAROCHE Guillaume 

   4)FRANCOIS Edouard 
 

(57) Abstract : 

The invention concerns a method device and computer program for motion vector prediction in scalable video encoder and decoder. It 

concerns the process to determine motion information predictor in the enhancement layer of a scalable encoding scheme also kn own 

as motion derivation process. It comprises a correction of the position in the reference layer used to pick up the more relevant motion 

information available due to the compression scheme. Accordingly  motion information prediction is improved. 
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   7)OUTTEN Samuel 
 

(57) Abstract : 

There is disclosed a transformer comprising a triangular wound core; a low voltage LV winding; and at least one high voltage HV foil 

disc winding and a method for manufacturing a transformer coil comprising providing a high voltage HV inner mold assembly; and 

winding at least one HV foil disc winding on the HV inner mold assembly. There is also disclosed a mold for manufacturing a 

transformer coil comprising side gears respectively arranged at top and bottom positions of a triangular wound core; a high voltage 

HV inner mold assembly connected to the side gears; and a HV outer mold assembly connected to the side gears  wherein the HV outer 

mold assembly has a top opening across a length thereof. 
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(57) Abstract : 

This disclosure provides systems methods and apparatus for connecting and operating an AC source to a load. In one aspect a power 

supply topology is provided which may be of particular use in the area of wireless power transfer. The topology allows for a single 

source to energize one or more conductive structures configured to generate a field  improving power transfer to a power receiver. 
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(57) Abstract : 

This present invention relates to cultured recombinant cells comprising a heterologous phosphoketolase (PKL) polypeptide that are 

capable of increased production of acetyl coenzyme A derived metabolites  as well as methods for producing and using the same. In 

some embodiments the recombinant cells further comprise one or more mevalonate (MVA) pathway polypeptides for the production 

of isoprenoid precursors  isoprene and isoprenoids. 
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(57) Abstract : 

A turbine airfoil (12) includes pressure and suction sidewalls (42 44) extending along a span (S) from a base (34) to a tip (36). 

Spanwise spaced apart trailing edge cooling holes (30) in the pressure sidewall (42) end at corresponding spanwise spaced apart 

trailing edge cooling slots (66) extending chordally substantially to the trailing edge (TE). Each cooling hole (30) includes  in 

downstream serial cooling flow relationship a curved inlet (70) a constant area and constant width metering section (100) and a 

spanwise diverging section (102) leading into the trailing edge cooling slot (66) and a spanwise height (H) substantially greater than a 

hole width (W) through the cooling hole (30). A pressure sidewall surface (39) of the pressure sidewall (42) may be planar through the 

metering and diverging sections (100 102). The width (W) may be constant through the metering and diverging sections (100 102). A 

raised floor (88) may include a flat up ramp (90) in the diverging section (102) a flat down ramp (94) in the slot (66). 
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(57) Abstract : 

Provided are an improved EGFR antibody or a functional segment thereof comprising an engineered heavy chain and light chain. 

Specifically the antibody is an engineered whole human source monoclonal antibody. Also provided is a method for manufacturing 

said whole human source antibody and usage of the antibody in the manufacture of medicines used for the treatment of tumours.  
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(57) Abstract : 

The tool is designed to carried out maintenance operations on a bearing assembly (1) comprising a bushing split into at least  two shells 

(5 6); the maintenance tool comprises a device arranged to act on and rotate the bushing shells (5 6). In particular the device comprises 

a slide (9) and a pin (8); the slide has a hole transversal to its sliding direction and the pin 8 is slidably mounted inside  the hole and 

protrudes from the hole; in a first operating position the pin acts on a shell (5 6) and in a second operating position the pin does not act 

on any shell. The method provides to rotate the bushing shells (5 6) without rotating the supported shaft (2)  and to carry out 

maintenance operations on a shell at a time while leaving the shaft supported by the other shell. 
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(57) Abstract : 

A screw pair includes first and second screws (14a 14b) each having an outer peripheral surface (9) in which a groove (8) is helically 

formed and transports a starting material in an X1 direction along the axis. The inner side surface of the groove (8) of each of the 

screws (14a 14b) includes a first surface (8a) facing the X1 direction and formed such that the outer peripheral surfaces (9) of the 

screws (14a 14b) are fitted with no clearance therebetween in the state where the screws (14a 14b) mesh with each other and a second 

surface (8b) facing an X2 direction opposite to the X1 direction and forming a clearance between the outer peripheral surface s (9) of 

the screws (14a 14b) in the state where the screws (14a 14b) mesh with each other. 
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Application Number  

        Filing Date 
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(71)Name of Applicant :  

   1)CABOT CORPORATION 

      Address of Applicant :Two Seaport Lane Suite 1300 Boston 

MA 02210 U.S.A. 

(72)Name of Inventor : 

   1)BELMONT James A. 

   2)TIRUMALA Vijay R. 

   3)ZHANG Ping 
 

(57) Abstract : 

Elastomeric compositions are described which have at least one functionalized elastomer and at least one modified filler whic h has 

adsorbed and/or attached chemical groups  such as a triazole and/or pyrazole thereon orother modified fillers which are also described. 

Methods are further described to improve hysteresis and/or abrasion resistance in elastomeric compositions containing a 

functionalized elastomer using the modified fillers of the present invention. 
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(54) Title of the invention : OPTIMIZED PRINTED CIRCUIT BOARD 
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(31) Priority Document No  :61/670682  
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Number 

        Filing Date 
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(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 
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(72)Name of Inventor : 

   1)LANKHORST Martijn Henri Richard 

   2)DINGEMANS Antonius Petrus Marinus  

   3)FLEUREN Noud Johannes  

   4)NAVARRO Bertrand Jean Bernard 

   5)CAKAR Kamil Mert 
 

(57) Abstract : 

The present invention relates to a printed circuit board (100 200) comprising several finger portions (102 103 104) projecting from a 

base portion (101) wherein each finger portion is provided with a plurality of light emitting elements (106). By means of the invention 

it is possible to optimize the physical size of the printed circuit board (100 200) such that a resulting LED module requires less printed 

circuit board area per thereon arranged LED thereby decreasing the cost of the overall LED module. 
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(54) Title of the invention : COATED CARBON FIBER REINFORCED PLASTIC PARTS 
 

  

(51) International classification  :C09D5/03,C09D7/12  

(31) Priority Document No  :61/807537  

(32) Priority Date  :02/04/2013 
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   2)BARBER Don 

   3)HASAN Syed 

   4)BRAIG Adalbert 
 

(57) Abstract : 

Carbon fiber reinforced plastic parts are advantageously coated with powder coating formulations comprising certain red shifted 

hydroxyphenylbenzotriazole ultraviolet light absorbers (UVAs). The benzotriazole UVAs are of of formulae (I) or (II) The coat ed 

carbon fiber reinforced plastic parts are suitable in aerospace applications  automotive parts and sporting goods. 
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(54) Title of the invention : PROCESS OF PRODUCING 1 4 BUTANEDIOL 
 

  

(51) International 

classification  
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(71)Name of Applicant :  

   1)TORAY INDUSTRIES INC. 

      Address of Applicant :1 1 Nihonbashi muromachi 2 chome 
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(72)Name of Inventor : 

   1)KAWAMURA Kenji 
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   4)SAKAMI Satoshi 
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   6)YAMADA Katsushige 

   7)BURK Mark J. 

   8)JAPS Michael 

   9)CLARK Warren 
 

(57) Abstract : 

A process produces 1 4 butanediol by purifying 1 4 butanediol originated  from a fermentation broth by which process 1 4 butanediol 

having properties suited as a material of producing a polyester is obtained  which 1 4 butanediol enables to reduce by production of 

tetrahydrofuran during the esterification reaction and to reduce the delay in polymerization. The process of producing 1 4 butanediol 

includes adding an alkaline substance other than an ammonia or an amine to an aqueous 1 4 butanediol containing solution orig inated 

from a fermentation broth; distilling the resulting mixture; and recovering a 1 4 butanediol containing solution from the vapor flow. 
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(51) International classification  :D02G3/32,D06B3/36  
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(72)Name of Inventor : 

   1)BING WO Ronald D. 
 

(57) Abstract : 

A method for unwinding yarn is provided that allows for maximizing the draft of the yarn  while monitoring tension. The method 

includes providing a yarn package including elastic yarn; choosing a selected draft for said elastic yarn; unwinding the elastic yarn 

from the yarn package from a driven roll to yarn processing equipment at the selected draft which is determined by a ratio of  a speed 

of the yarn at the yarn processing equipment to a speed of the driven roll; measuring tension in the elastic yarn; and providing an 

alarm when said tension reaches a critical level. 
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(54) Title of the invention : INFORMATION PROCESSING DEVICE INFORMATION PROCESSING METHOD AND 

PROGRAM 
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   5)MORI Maki 
 

(57) Abstract : 

[Problem] To easily identify a user from a captured image. [Solution] Provided is an information processing device equipped  with: an 

image acquisition unit for acquiring a captured image; a parameter acquisition unit for acquiring parameters pertaining to a mobile 

terminal user; an identification unit for identifying the user from the captured image on the basis of the paramet ers; and a display 

control unit that performs control in such a manner that information representing a user behavior required to identify the us er is 

displayed on the mobile terminal when the user is not identified by the identification unit. 
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(54) Title of the invention : NETWORK ACCESS METHOD DEVICE AND SYSTEM 
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(72)Name of Inventor : 

   1)XIANG Chao 

   2)TIAN Hongfei 
 

(57) Abstract : 

Embodiments of the present invention relate to the technical field of communications  and disclosed are a network access 

method device and system. The method comprises: a mobile Wifi device detecting whether interference exists between a first channel 

between the mobile Wifi device and a station (STA) and a second channel between the mobile Wifi device and a hotspot access device 

(S301); and if yes the mobile Wifi device reducing its transmit power to cause that no interference exists between the first channel and 

the second channel so that the STA accesses the Internet through the mobile Wifi device and the hotspot access device (S302). By 

means of the embodiments of the present invention a mobile Wifi device reduces its transmit power so that a STA accesses the 

Internet through the mobile Wifi device and a hotspot access device so as to avoid network interruption caused by channel 

switching thereby improving the user experience. 
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(54) Title of the invention : PROCESS FOR PRODUCING AMMONIA SYNTHESIS GAS AND A RELATED FRONT END OF 

AN AMMONIA PLANT 
 

  

(51) International classification  :C01B3/02,C01B3/36,C01B3/38  
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(32) Priority Date  :24/02/2012 
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(71)Name of Applicant :  

   1)CASALE SA 

      Address of Applicant :Via Giulio Pocobelli 6 CH 6900 

Lugano Besso Switzerland 

(72)Name of Inventor : 

   1)FILIPPI Ermanno 

   2)OSTUNI Raffaele 
 

(57) Abstract : 

A process for producing ammonia synthesis gas from a hydrocarbon source comprising: conversion of the hydrocarbon source into a 

raw synthesis gas (14) in ATR or POX reactor (11) which is fired with oxygen (12) or oxygen enriched air (28); a water gas shift 

treatment of the raw synthesis gas (14) which consist of a medium temperature shift (15) at a temperature of 200 300 °C thus 

obtaining a shifted synthesis gas (16); purification of said shifted synthesis gas (16) including at least a step of pressure swing 

adsorption (17) to remove residual carbon oxides and methane from the synthesis gas  obtaining a purified synthesis gas (18) and 

optionally addition of nitrogen (19) to said purified synthesis gas (18) thus obtaining ammonia synthesis gas with a desired hydrogen 

to nitrogen ratio. 
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(71)Name of Applicant :  
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   1)J C VICTOR 
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   4)H S JAYA KUMAR 

   5)S BABU 
 

(57) Abstract : 

Equipment bay door (EBD) jack is part of the EBD opening and closing mechanism and it enables the operator to  open and close the 

door in a smooth fashion. During maintenance of the aircraft, the jack serviceability is required to be checked and force req uired to 

operate the jack is ensured to be within prescribed limit. Checking of the serviceability is done by o perating the jack manually and 

checking the force required for the operation. No tool is available for carrying out this operation. Hence the checking proce dure was 

cumbersome and unsafe. Presently the invention, a tool named TRIJAT, used which enables checking the serviceability of the jack in 

a safer method and simple to operate which reduces man power and very effective method for checking the jack for its servicea bility 

conditions. The jack will be loaded on Tool and check the load taken for compression  and extension, based on the results 

serviceability of the jack will be decided. 
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(71)Name of Applicant :  
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ku Tokyo 1000011 Japan 

(72)Name of Inventor : 

   1)SHIMAMURA Junji 

   2)NISHIMURA Kimihiro 
 

(57) Abstract : 

The present invention provides a low yield ratio high strength steel plate that has superior st rain aging resistance at a grade of API 5L 

X70 or lower a production method for said steel plate and a high strength welded steel pipe that employs the steel plate. The low yield 

ratio high strength steel plate of the present invention is characterized in that: said steel plate has a predetermined component 

composition; the metal structure of the steel plate comprises bainite and island shaped martensite  and polygonal ferrite in a surface 

layer that is within 5 mm of the front and back surfaces; the island shaped martensite has an area fraction of 3 15% and an equivalent 

circular diameter of 3.0 µm or less  the polygonal ferrite in the surface layer has an area fraction of 10% or more but less than 80% and 

the remaining portion is bainite; the hardness variation in the plate thickness direction is HV30 or less; the hardness variation in the 

plate width direction is HV30 or less; the maximum hardness of the surface layer of the steel plate is HV230 or less; and in that the 

yield ratio is 85% or less and elongation is 22% or more according to a full thickness tensile test using a test fragment having a shape 

defined by the GOST standard. 
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(54) Title of the invention : DEVICE AND METHOD FOR PRODUCING THICK WALLED RING GEARS PROVIDED WITH 
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Switzerland 

(72)Name of Inventor : 

   1)RUH Fabian 

   2)D‰RIAZ Daniel 
 

(57) Abstract : 

The invention relates to a method for producing a ring gear (la) provided with an internally toothed section (6)  wherein a workpiece 

(1) has a tubular section with a longitudinal axis (Z) which defines the term radial used below. By means of N =2 embossing dies 

(21 22 ...) each of which is moved to a working position during execution of the method  the workpiece is processed to produce the 

internally toothed section on the inside of the tubular section. The workpiece rotates about said longitudinal axis at a rota tional speed 

that varies with time and the at least one embossing die (23) located in the working position each rad ially oscillates said movement 

being synchronised with the rotational movement. The at least one embossing die located in the working position processes the  

workpiece (1) repeatedly. 
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   1)PAPAKIPOS Matthew Nicholas  

   2)PROCTOR Iain Andrew Russell 
 

(57) Abstract : 

In one embodiment a method includes recording a first location of a mobile device; determining by one or more processors of a 

geographic positioning component of the mobile device on a periodic basis a current location of the mobile device; determining by the 

processors of the geographic positioning component whether the current location is outside a geographic region defined at least in part 

by the first location; and if the current location is outside the geographic region  then transmitting by the processors of the geographic 

positioning component a message to one or more other processors of the mobile device the message causing one or more of the other 

processors to transition from a sleep state to an active state. 
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   1)RASSI Barmack  

   2)ROBIE Steven C. 

   3)WEINSTEIN James N. 
 

(57) Abstract : 

Visually distinct flaked Ready to Eat (R T E) cereal products with varied texture and thickness are  produced by forming a cereal 

dough and forcing the same through an extrusion die assembly including various spaced openings which establish a plurality of  dough 

streams which are merged prior to reaching a die outlet. Directly at the die outlet  a resulting dough extrudate is sliced by a cutter unit 

to form dough discs which are then dried and cooled during which the discs curl and form cereal flakes having varying textures 

defined at least in part by distinct sets of surface bumps. The number and configuration of the bumps can be altered by changing the 

number shape and/or position of the various spaced openings of the die assembly  while the thickesses of the resulting cereal flakes can 

be varied by just altering an operational speed of the cutter unit. 
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   1)ARANTES Vanessa Correa 

   2)KANEKO Manuela Lima Queiroz de Andrade 
 

(57) Abstract : 

An insulating substrate material for adhesive tapes that is resistant to temperatures of up to about 105 °C for at least 20 000 hours and 

is intended more specifically for the preparation of insulating tapes that can be used in various types of applications   including 

insulation of electrical wires. The invention further relates to the substrate composition of said insulating adhesive material and the 

method of manufacturing the same. 
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   1)DONG Peng 

   2)LIAO Hongyin 
 

(57) Abstract : 

A delta sigma modulator (DSM) and modulation method thereof the method comprising: preprocessing the inputted data; predicting a 

DSM modulation result according to the current data; and conducting DSM modulation on the current data according to the 

preprocessed data and the predicted result. An embodiment of the present invention preprocesses the inputted data and predicts a DSM 

modulation result so as to realize a multistage pipeline register structure in DSM thus improving the timing sequence of key paths 

such as a summator without affecting the characteristics  of an original transmission function thus further increasing the sampling 

frequency of circuit operations  and improving SNR performance. 
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(57) Abstract : 

An object of the present invention is to provide a process for efficiently producing an alkyl methacrylate. The present inven tion 

provides a process for producing an alkyl methacrylate comprising reacting carbon monoxide and an alcohol having 1 to 3 carbon 

atoms with methylacetylene in the presence of a catalyst comprising a Group 10 metal compound  a protonic acid and a phosphine 

compound wherein the methylacetylene has a propadiene content of 50 ppm by weight or less  the use amount of the methylacetylene 

is 200000 mol or more based on 1 mol of the Group 10 metal compound and the reaction is performed in the presence of water in an 

amount of 40000 mol or less based on 1 mol of the Group 10 metal compound. 
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(57) Abstract : 

The present invention provides systems  methods and apparatus that pre plan the payload connections of multiple dockees with a 

stationary docking environment in a docking process in accordance with a connection negotiation process  which balances the needs 

and capabilities for all parties participating in the docking process. In accordance with one disclosed aspect  a connection negotiation 

system establishes one or more communication paths between one or more pairs of end points located in devices in a communication 

system. 
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(57) Abstract : 

22Provided is a centrifugal barrel polishing device capable of maintaining or improving polishing efficiency while increasing  stock 

removal rate. The centrifugal barrel polishing device (10) polishes workpieces using polishing stones by loa ding the workpieces and 

the polishing stones in multiple barrels (12) that undergo planetary rotation. If N is defined as the speed of revolution of the barrels 

(12) n as the speed of rotation of the barrels (12) R as the radius of the path of revolution (15) drawn by the rotation axes (14) (centers 

of rotation) of the barrels (12) n/N as the rotation/revolution ratio which is the ratio of the speed of rotation n to the speed of 

revolution N of the barrels (12) and F=4pNR/g as the relative centrifugal acceleration which is the ratio of the centrifugal acceleration 

on the path of revolution (15) during planetary rotation of the barrels (12) to the gravitational acceleration g  the relative centrifugal 

acceleration F during planetary rotation of the barrels (12) is set to be in the range of the formula: 2.5(n/N)+12.6 = F = 6.1(n/N)+40.7. 
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(57) Abstract : 

The present invention relates to vessel segmentation. In order to provide an improved way of providing segmentation information with 

reduced X ray dose an X ray image processing device (10) is provided that comprises an interface unit (12) and a data processing unit 

(14). The interface unit is configured to provide a sequence of time series angiographic 2D images of a vascular structure ob tained 

after a contrast agent injection. The data processing unit is configured to determine an arrival time index of a predetermined 

characteristic related to the contrast agent injection for each of a plurality of determined pixels along the time series  and to compute a 

connectivity index for each of the plurality of the determined pixels based on the arrival time index. The data processing unit is 

configured to generate segmentation data of the vascular structure from the plurality of the determined pixels  wherein the 

segmentation data is based on the connectivity index of the pixels. The data processing unit is configured to provide the segmentation 

data for further purposes. 
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(57) Abstract : 

An access control device (30; 30A; 30B) includes a setting unit (55) that sets an access level to shared data and a shared file, an 

associating unit (57) that associates the shared data with the shared file based on the access level, a determining unit (58)  that 

determines whether or not the user is an authenticated user who is permitted to browse some or all of the data and the files, a 

specifying unit (59) that specifies an access level of the authenticated user, an extracting unit (60) that extracts shared d ata and a 

shared file that are permitted to be accessed by the authenticated user bas ed on the access level set to the shared data and the shared 

files and the access level of the authenticated user, and a display control unit (61) that causes the shared data that is permitted to be 

accessed by the authenticated user among the shared data and the shared files associated with the shared data to be displayed on the 

display device (45). 
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(57) Abstract : 

Embodiments of the claimed subject matter provide a method and apparatus coordinating downlink multipoint transmissions. One 

embodiment of the method includes transmitting from a first base station first information indicating a first constraint on a starting 

position for downlink data transmission by the first base station or one or more second base stations. This embodiment of the  method 

also includes transmitting from the first base station second information that includes a bit. A combination of the bit and the first 

information indicates the starting position for the downlink data transmission. 
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(57) Abstract : 

The disclosure is generally related to an irreversible thermochromic ink composition and  more particularly to an irreversible 

thermochromic ink composition comprising a carrier and thermochromic capsules  the thermochromic capsules comprising a shell and 

a core the core comprising an eradicable dye capable of becoming substantially colorless and/or of changing color from a first colored 

state to a second colored state when exposed to an eradicator. 
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(57) Abstract : 

A drawing machine (1) for drawing a tube (2) defining a longitudinal axis (Y) comprising a first die (3) for carrying out the drawing of 

the tube by means of the use of a mandrel (4); a device for varying the inclination (5) of the tube inlet into said first die (3); a second 

die (6) for carrying out a skin pass operation on the tube arranged downstream of said first die (3); an in line system for detecting the 

eccentricity of the tube; a data processing system (7) for processing signals originating from said detection system and sending input 

data to said device for varying the inclination (5) of the tube to vary the inclination of the tube so as to correct the ecce ntricity of the 

tube in line; wherein said in line system for detecting the eccentricity of the tube comprises a first detection head comprising at least 

three first transducers (8) arranged downstream of said first die (3). 
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(57) Abstract : 

The Radome Shell assembly consists of a Radome, made of composite material and a metallic Bulkhead. Composite Radome is 

subjected to various machining operations as drilling, counter sunk and counter bore etc. fiber burrs are produced during these 

machining operations. These burrs are removed during machining operations with extreme care but the accurate dimension is not  easy 

to achieve in composite Radome. Sometimes the depth is more sometimes depth is less. Hence desired fit is not achieved during th e 

assembly. Special tools were fabricated to ensure the accurate Depth of Counter Sunk and Counter Bore for Composite Radome. 

Replica or exact the same bolt/screw were taken to match the exact counter sunk and counter bore. The heads of bolt/screw were 

drilled and taped to insert a handle. A small screw/rod was selected and inserted into the drilled hole. In this way a simple  but very 

effective tool was fabricated. Once counter bore/counter- sunk operation is carried out the concerned tool is inserted to check the 

depth of concerned operation. The process is repeated till accurate depth is achieved. This tool is very effective for the  composite parts 

where burrs are produced. 
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(57) Abstract : 

The present invention relates to a method for access decision evaluation in a building automation and control system the method 

comprising: sending from an accessing device (10) to an accessed device (20) an access request sending from the accessed device (20) 

to a central decision evaluation apparatus (30) an evaluation request asking if the access request is granted or denied  evaluating at the 

central decision evaluation apparatus (30) the evaluation request using one or more central access control policies in order to reach a 

decision on if the access request is granted or denied deriving at the central decision evaluation apparatus (30) the one or more central 

access control policies that was used for evaluation into a device specific access policy  sending from the central decision evaluation 

apparatus (30) to the accessed device (20) the decision and the device specific access policy and storing at the accessed device (20) the 

device specific access policy. 
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(57) Abstract : 

A linear solar energy collector system includes reflective lines arranged in parallel in a south north direction heliostats mounted on the 

reflective lines respectively each comprised of mirror segments to reflect solar radiation a light receiving line set above the reflective 

lines in a east west direction a receiver mounted on the light receiving line to receive light reflected from the heliostats and collect heat 

from the light and an angular adjuster to adjust angles of the mirror segments individually to irradiate a same light receiving area on 

the receiver with the reflected light from east west neighboring reflective lines and thereby adjust a concentration ratio. 
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(57) Abstract : 

A binocular display includes a waveguide. A convex spherical mount has a fixed position relative to the waveguide. A light en gine 

includes a concave spherical mount that adjustably mates with the convex spherical mount. 
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(57) Abstract : 

This invention relates to a synchronous electric machine including a stator and a rotor wherein the stator includes a multi pole stator 

winding set the rotor includes a multi pole cylindrical rotor design or salient pole design with at least two phase rotor winding set on 

the cylindrical rotor having the same number of poles as the stator and the stator windings provide excitation to the rotor by means of 

stator current imbalance or superimposition by secondary windings to produce harmonic flux or by a three phase winding with an 

external source of excitation. Furthermore the invention relates to a method for operating a synchronous electric machine. 
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(57) Abstract : 

An inkjet recording device (1) is provided with an ink tank (40) a recording head a supply flow path (52) a recovery flow path (54) an 

ink feeding section and a cooling flow path (120). The ink tank (40) retains ink and the pressure of the interior where the ink is 

retained is atmospheric pressure. A nozzle for discharging the ink is formed in the recording head. The supply flow path (52) connects 

the ink tank (40) and the recording head together and ink that flows out from the ink tank (40) and is supplied to the recording head 

flows therethrough. The recovery flow path (54) is for recovering to the ink tank (40) ink that has flowed out from the ink tank 

(40) and is connected to the ink tank (40). The ink feeding section is provided to the supply flow path (52) and causes ink to flow 

toward the recording head side via the supply flow path (52) but causes the ink that has flowed out from the ink tank (40) to flow 

toward the ink tank (40) side via the recovery flow path (54). A cooling medium for cooling the ink retained in the ink tank (40) flows 

in the cooling flow path (120). 
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(57) Abstract : 

A method of and a device for characterizing a light source and a method of selecting a replacement light source are provided.  The 

method obtains (102) a first image of a light source in operation obtains (106) a second image of the illuminated environment and 

obtains (104 108) first camera settings and second camera settings of the optical system and image processing system of the respective 

first and second camera at the respective moments in time that the first image and the second image was obtained. The first image the 

second image and the first and second camera settings are analyzed (110) to estimate characteristics of the light source. The 

characteristics of the light source may be used to propose a replacement light source and characteristics of the proposed replacement 

light source may be used to simulate the effect of the replacement light source on the illuminated environment.  
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(57) Abstract : 

A magnetic resonance imaging sequence is defined by an imaging protocol and parameter values for a set of parameters of the 

imaging protocol. A contrast signal score is computed for the magnetic resonance imaging sequence respective to a contrast ty pe to be 

scored using a scoring equation. A contrast type is determined for the magnetic resonance imaging sequence based on the computed 

contrast signal score. In one approach the computing is repeated for a plurality of different contrast types to be scored  and the 

determining is based on the computed contrast signal scores. 
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(57) Abstract : 

In the present disclosure, a solid gel fuel comprising a combustible mixture entrapped inside a sodium salt of fatty acid is provided. In 

one embodiment, the sodium salt of fatty acid comprises at least one of sodium myristate and sodium stearate. In another embo diment, 

method for preparing a solid gel fuel is provided. The method comprises addition of fatty acid and sodium hydroxide (NaOH) to  

different volumes of a combustion mixture separately and mixed together while heating to a predetermined temperature for example, 

55 °C. The solid gel fuel of the present disclosure has more burning time with lower flash point and is flexible enough to bu rn at any 

locations. 
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(57) Abstract : 

Biomarkers are provided that predict whether a subject having endometrial cancer will or will not respond to a therapy comprising 

lenvatinib or a pharmaceutically acceptable salt thereof (e.g. lenvatinib mesylate). The biomarkers  compositions and methods 

described herein are useful in selecting appropriate treatment modalit ies for and treating a subject having suspected of having or at risk 

of developing an endometrial cancer. 
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(57) Abstract : 

In the present invention a first heat exchanger (4) a dessicant block (7) and a second heat exchanger (6) are disposed in series. 

Also during a dehumidifying operation there is the repetition in alternation of a first operating mode in which the first heat exchanger 

(4) operates as a condenser or a radiator and the second heat exchanger (6) operates as an evaporator and a second operating mode in 

which the first heat exchanger operates as an evaporator and the second  heat exchanger (6) operates a condenser or a radiator. Also the 

amount of decompression during the first operating mode is controlled to be less than the amount of decompression during the second 

operating mode and thereby the amount of dehumidification is increased by causing the degree of overheating of the evaporator (the 

second heat exchanger (6) in the first operating mode and the first heat exchanger (4) in the second operating mode) to be ap propriate 

in both the first operating mode and the second operating mode. 
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(57) Abstract : 

The invention relates to a method for sealing a filter chamber of a filter device the filter device having a pack of at least a recess plate 

(15) and an adjacent recess plate (15) the recess plate (15) having a first recess (22) and/or the adjacent recess plate (15) having a 

second recess the first recess (22) and/or the second recess forming the filter chamber between the recess plate (15) and the adjacent 

recess plate (15) the recess plate (15) having a groove (25) encircling the filter chamber and a sealing ring (24) inserted into the 

groove (25) the sealing ring (24) sealing the filter chamber from a gap between the recess plate (15) and the adjacent recess plate 

(15) the method comprising a sequence of steps  including moving the recess plate (15) close to the adjacent recess plate (15) for 

building the pack and securing the recess plate (15) to the adjacent recess plate (15) piping a suspension into the filter chamber on a 

cake side of a filter cloth letting a solid content of the suspension settle on the filter cloth as a filter cake and a liquid fraction of the 

suspension permeate the filter cloth to a filtrate side thereof and discharging the filtrate out of the filter chamber. The invention further 

relates to a recess plate (15) for use in a filter device the recess plate (15) comprising a recess  and a groove (25) encircling the 

recess the groove (25) being adapted to receive a sealing ring (24) for sealing a filter chamber formed by the recess between the re cess 

plate (15) and an adjacent plate from a gap formed between said plates outside the filter chamber. In order to reduce delivery of 

suspension into the gap between the recess plates (15) according to the invention it is suggested to move the recess plate (15) and the 

adjacent recess plates (15) into contact and then to force the sealing ring (24) out of the groove (25) towards the adjacent recess plate 

(15). Further according to the invention it is suggested to provide a fluid channel extending from the head piece to the rece ss plate 

(15) and a fluid duct (30) connecting to the groove (25) for feeding a forcing fluid into the groove (25). Further according to the 

invention it is suggested to provide a fluid duct (30) adapted to communicate with a fluid channel extending from a head piec e of the 

filter device to the recess plate and to feed a forcing fluid into the groove (25). 
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(57) Abstract : 

In embodiments, an apparatus may include a battery life monitor. The battery life monitor may, in some embodiments, receive a 

battery level indicator indicative of a current charge level of a battery that is coupled with the apparatus and a firs t temperature that 

may indicate a temperature of a current location of the apparatus. The battery life monitor may also receive one or more additional 

temperatures that indicate respective temperatures of one or more locations in which the apparatus is likely to be operated prior to 

discharge of the current charge level of the battery. Based at least in part on the current charge level, the first temperature indicator, 

and the one or more additional temperatures, the battery life monitor may calculate one o r more battery life estimates that correspond 

with the one or more locations. Other embodiments may be described and/or claimed. 
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(57) Abstract : 

A method and process for at least partially forming a medical device which improves the physical properties of the medical de vice. 
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(57) Abstract : 

Abstract It is possible to remove only free water from the air flow in ECS with low pressure water separator.-Within-the-

environmental control system, free waterls extracted at thewater separator. Typically, Low pressure water separator has 80% of free 

water extraction efficiency. Low pressure water separator is mounted in the downstream side of the cold air units turbine sec tion. As 

the efficiency of low pressure water separator is relatively less, water in the form of fog is difficult to remove in the primary low 

pressure water separator. When the foggy air coming out of the low pressure water separator flows further through the cockpit  inlet 

duct, fog shows a tendency to get coalesced into larger droplets. This phenomenon is the result of extra time available to the foggy air 

coupled with effect of cold surface of the duct inside-Surface._Ihisjwater-in-the-form-of-droolets4free-water-)-is-expelled-from the 

aircraft distribution system. This phenomenon is most prevalent on high humid days. Water ingress into the cockpit can turn 

detrimental to cockpits electronics items. The invention helps to reduce water ingress problem. Secondary water extraction de vice is 

mounted in the cockpit entry duct downstream of primary Low pressure water separator. 
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(57) Abstract : 

The invention relates to a plate heat exchanger and a method for constructing multiple passes in the plate heat exchanger. A plate heat 

exchanger (1) according to the invention comprises at least one stopper plate (7) arranged between the outer surface of the plate pack 

(6) and the shell (2) of the outer casing of the heat exchanger for arranging multiple passes for the second heat exchange me dium to 

the heat exchanger wherein the stopper plate (7) is welded to an additional planar structure of the plate pack. 
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(57) Abstract : 

A system and method can support virtual machine live migration in a network. A virtual switch can be associated with a plurality of 

virtual functions (VFs) and wherein each said virtual function (VF) is associated with a separate virtual interface (VI) space. At least 

one virtual machine that is attached with a said virtual function (VF) can be associated with a virtual interface (VI) e.g. a queue pair 

(QP) in an Infiniband (IB) architecture. Furthermore said at least one virtual machine operates to perform a live migration from a first 

host to a second host with said virtual function (VF) attached. 
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(57) Abstract : 

This invention relates to an anthrapyridone compound represented by the following formula (1) or a salt thereof: Formula (1) 

Wherein, R represents a hydrogen atom, an alkyl group, a hydroxyl lower alkyl group, a cyclohexyl group or a (mono - or di-

alkylmino)alkyl group, X represents a cross-linking group represented by the formula: -NH-(CH2) n_NH- (201), wherein, in is 2 to 8; 

and another cross-linking group, respectively, or a salt thereof. The invention also provides a magnta ink composition containing the 

anthrapyridone compound and a colourd product therewith; said compound has a hue having a high vividness suitable for 

inkjet recording, a recorded matter therewith has strong fastness. 
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(57) Abstract : 

The present invention relates to the field of microelectronics applications and describes th e fabrication of rib structured power splitter 

on SOI wafer. The present invention more particularly relates to a method of fabricating rib structured power splitter that c an work in 

all weather conditions owing to its special mechanical and thermal properties, using various fabrication steps. 
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   2)PINAULT Anne Laure 

   3)JOST Philippe 
 

(57) Abstract : 

The invention relates to a method for the production of precipitated silica in which a silicate is reacted with an acidifying agent in 

order to obtain a suspension of precipitated silica (S1) followed by: a separation step in order to obtain a cake a cake disintegration 

step in order to obtain a suspension of precipitated silica (S2) and a suspension drying step. According to the invention the 

disintegration step is performed by mixing using a double screw mixer or by extrusion. 
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(54) Title of the invention : METHODS AND ARRANGEMENTS TO DETERMINE STATION ASSIGNMENTS TO 
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(31) Priority Document No  :61/769022  
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      Address of Applicant :2200 MISSIO COLLEGE BLVD., 
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(72)Name of Inventor : 

   1)PARK Minyoung 
 

(57) Abstract : 

Logic may implement a restricted access window association scheme that uses information provided in traffic indication map (TIM) 

bitmap and restricted access window (RAW) parameter set (PS) to determine stations associated with RAWs. The TIM information 

element (IE) may comprise a bitmap indicating paged and unpaged stations. The RAW PS IE may comprise a range of station 

association identifiers (AIDs) and possibly other station selection data. Logic may determine a range of stations associated with a 

RAW based upon AIDs for the first and last stations in the range based upon a position for the station in the TIM bitmap. And the 

range of stations associated with a RAW may be independent of block associations of the first and last stations in the TIM bitmap. 
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(54) Title of the invention : TRANSMISSION OIL FORMULATION FOR REDUCING FUEL CONSUMPTION 
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(32) Priority Date  :18/04/2013 

(33) Name of priority 
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        Filing Date 
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   1)EISENBERG Boris  

   2)ST–HR Torsten 
 

(57) Abstract : 

The present invention relates to a transmission oil formulation comprising a base oil and a copolymer obtained by radical 

polymerization from a monomer composition.taineThe invention also relates to the use of the transmission oil formulation as 

transmission oil for reducing fuel consumption by vehicles. 
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(54) Title of the invention : POLICY FOR SECURE PACKET TRANSMISSION USING REQUIRED NODE PATHS AND 
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(57) Abstract : 

Techniques (400 600 700) and apparatuses (102 106 108 800) are described that enable a policy for secure packet transmission using 

required node paths and cryptographic signatures. Policy data including a required node path (110) is appended to a packet (112). The 

packet (112) containing sensitive data is transmitted through intermediate nodes (108). Each of the intermediate nodes (108) may 

cryptographically sign the packet. A final device (108 4 106) receives the packet (112) and determines  based on cryptographic 

signatures of intermediate nodes (108) that an actual node path of the packet through the infrastructure matches required node path 

(110). These techniques and apparatuses enable a secure execution environment (SEE) of a target device to receive trustworthy  

sensitive data. 
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COMMUNICATION IN THE PACKET SWITCHED DOMAIN 
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(57) Abstract : 

Technology for communicating a short message service (SMS) communication in a packet switched (PS) domain of a serving genera l 

packet radio service (GPRS) support node SGSN in a Universal Terrestrial Radio Access Network (UTRAN). One method comprises 

receiving at the SGSN a request message from a user equipment (UE) indicating that the UE supports PS based SMS and performs a 

circuit switched (CS) registration only to receive SMS service via a CS domain; and sending  from the CN control node an accept 

message to the UE indicating that SMS over a non access stratum (NAS) is supported by the SGSN. 
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(72)Name of Inventor : 
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   2)SHRI. S. VIJAYAKUMAR 
 

(57) Abstract : 

LCA aircraft sub-assemblies consists of many kind bearings like spherical bearings, Thrust ball bearing and grooved spherical bearing 

which are steadily placed within housings of various structures, brackets and sub- assemblies. Bearing housings are having close 

tolerance of 14 microns max (K6) on the inner diameter and Bearing outer diameter which is pressed into the housing having to lerance 

of 13 microns max designed for LCA bearings. Such a close tolerance are required to steadily fix the bearing to meet the performance 

of military aircraft. This requires a best approach / Process for installation of bearing with housings for LCA fighter aircraft. 
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(72)Name of Inventor : 

   1)OYMAN Ozgur 
 

(57) Abstract : 

Embodiments of the present disclosure describe devices  methods computer readable media and systems configurations for signaling 

stereoscopic three dimensional video content capabilities of a device in a communications network. Other embodiments may be 

described and claimed. 
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   1)LI You 

   2)ZENG Kun 
 

(57) Abstract : 

Disclosed in the embodiments of the present invention are a method  device and system for configuring access technologies relating to 

the technology field of communications. Function units can be configured according to multiple access technologies  and solved is the 

problem of resource waste due to un fully used network resources. The method comprises: receiving a registration request of an access 

node the registration request including a function unit list or a module category identifier of the access node  the function unit list 

including a list of all function units of a new module in the access node or a list of new function units of the new module and the 

module category identifier being used to differentiate modules with different function units in the access node; identifying the access 

technology of the access node according to the function unit list or the module classification identifier and generating access 

technology configuration information; and transmitting the access technology configuration information to the access node  so that the 

access node configuring the access technology corresponding to the access node according to the access technology configuration 

information. The embodiments of the present invention can be applied to the radio access technology.  
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   1)Brandts Jim Aloysius Maria 
 

(57) Abstract : 

The present invention relates to an amorphous titanium stannate silicate with the general formula: MTiSiSnO wherein M is 

proton ammonium a metal or a mixture of metals  wherein v is the valence of M being a positive integer and wherein x y z and w are 

molar ratios: x is 1 y is from 0.01 to 99 z is from 0.01 to 99 and w is from 0.01 to 50. The described titanium s tannate silicates are 

particularly useful in catalysis and adsorption. 
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(57) Abstract : 

This invention is intended to protect the edges of the LCA Tejas Wing Skin having a perimeter of 13.3 m from damage during 

movement for various operations & storage. The Wing Skin is made up of Carbon Fibre Composites (CFC) layers (Figure 1). The 

aircraft wing skin which takes around to manufacture is prone to damage at the edges due to delamination of its layers. Rejec tion of 

the wing skin causes a considerable delay in production and affects the delivery schedule which in turn causes a huge loss of revenue. 

Hence based on detailed study the solution of providing silicone rubber beading at the edges was put forward.  
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   3)WEI Thomas  
 

(57) Abstract : 

The present invention relates to a method for producing polyaryl ether sulphone polyalkylene oxide block copolymers (PPC) 

comprising the polycondensation of a reaction mixture (RG) containing the components: (A1) at least one aromatic dihalogen 

compound; (B1) at least one aromatic dihydroxy compound; (B2) at least one polyalkylene oxide compound  which comprises at least 

one free hydroxy group ( OH) and at least one capped hydroxy group ( ORA); (C) at least one aprotic polar solvent; and (D) at least 

one metal carbonate wherein the reaction mixture (RG) contains no substance that forms an azeotrope with water. 
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(57) Abstract : 

Thermoplastic moulding compositions  containing: A) 10 to 99.8 wt% thermoplastic polyamide B) 0.1 to 60 wt% red phosphorus C) 

0.05 to 5 wt% catalyst containing copper and zinc and a carrier material D) 0 to 40 wt% impact strength modifier E) 0 to 60 wt% 

additional additives wherein the total of the weight percentages A) to E) is equal to 100%. 
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   4)GISQUET Christophe 
 

(57) Abstract : 

The value of a quantization parameter for at least one second color component of an image or image portion is determined usin g a 

current color format among several possible color formats. The determination comprises th e steps of selecting at least one function 

associated with a possible color format and determining the value of the quantization parameter for the second color component by 

applying said at least one function to a value of an intermediate quantization parameter which is based on the value of the quantization 

parameter of the first color component of the image or image portion. The at least one function is selected independently fro m the 

current color format. 
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(57) Abstract : 

Method for manufacturing a steel product which comprises the steps of: (i) providing a steel substrate; (ii) providing a solution 

comprising a slag material; (iii) contacting the steel substrate with the solution comprising the slag material to form a corrosion 

protective layer on the surface of the s teel substrate wherein the corrosion protective layer consists mainly of a compound formed 

from oxides comprised in the slag material. 
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(57) Abstract : 

The present invention relates to polypeptides and more particularly to Transcription Activator Like Effector derived proteins  that 

allow to efficiently target and/or process nucleic acids. Particularly  the present invention reports the characterization of TALE derived 

proteins that can efficiently target methylated DNA. The present invention more specifically relates to TALE derived prot eins that 

allow activation of methylated promoters responsible for gene silencing. 
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(57) Abstract : 

Technology for enabling small data transmissions in a user equipment (UE) configured for machine type communication (MTC) is 

disclosed. One method comprises receiving by the UE from an evolved node (eNB) a system information block (SIB). The SIB can 

include system information relating to small data transmissions for MTC. The system information included in the SIB is read b y the 

UE. The small data transmission is performed from the UE to the eNB based on the system information included in the SIB. 
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(57) Abstract : 

Modular Stick Assembly is one of the major assemblies in LCA Aircraft. It provides the Pilot with Pitch and Roll Control. This 

invention is intended for simplified method of checking and setting of the Modular Stick Assembly before installation on the LCA 

Aircraft. This process eliminates   any  errors  during  testing  and  calibration  using  a  customised  test  rig. 
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   6)HARTUNG Michael 
 

(57) Abstract : 

The invention relates to a method for producing a multilayer coating by i) applying a filler layer (I) onto an optionally pre treated 

substrate ii) curing the filler layer (II) iii) applying a base coat layer (II) onto the cured filler layer (I) iv) optionally curing the base 

coat layer (II) v) applying a clear coat layer (III) onto the cured or uncured base coat layer (II) and vi) curing the clear coat layer (III) 

or the base coat layer and the clear coat layer in the event that the base coat layer was not already cured in step iv). The filler layer (I) 

is obtained by applying a non aqueous solvent containing coating material (F) which contains at least 20 wt.%  with respect to the 

entire coating material (F) of at least one organic solvent and at least 8 wt.% with respect to the entire coating material (F) of at least 

one first polyester (A1) with a glass transition temperature of at least 20 °C and an acid value from 0 to 40 mg KOH/g; at le ast 8 

wt.% with respect to the entire coating material (F) of at least one second polyester (A2) which is different from (A1) with a glass 

transition temperature no higher than 10 °C; at least one crosslinking agent (B); and at least 8 wt.% with respect to the entire coating 

material (F) of one or more fillers and/or pigments (C). The invention also relates to a multilayer coating which can be obtained 

according to said method and to substrates coated with said multilayer coating. 
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(57) Abstract : 

Provided is a water treatment device particularly a water treatment device for fresh water production utilizing a semipermeable 

membrane the water treatment device being for obtaining treated water from multiple kinds of water to be treated  wherein the 

environmental impact of the waste water is small there is little contamination of the separation membranes  washing frequency and 

disinfectant cost are low and stable operation is possible. The water treatment device is characterized: in comprising a pre treatment 

unit (X) for pre treating the water to be treated (A) a membrane separation unit (Y) for separating a portion (B1) of the treated water 

(B) into permeate (C1) and concentrate (C2) and a membrane separation unit (Z) that separates a water mixture in which at least a 

portion (B2) of the remainder of the treated water (B) is mixed with a water to be treated (D) which differs from the water to be treated 

(A) into permeate (E1) and concentrate (E2); and in comprising a line for returning at least a portion of the concentrate (C2) to  the pre 

treatment unit (X). 
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(57) Abstract : 

A method and system of publishing and sharing files over the internet wherein one or more files are uploaded from a software 

application on a client device to a web server which generates a URL location for the file(s) and an associated text message that are 

transmitted back to the client device for sharing with third party devices at the same time the file(s) continue to upload on the web 

server in the background. 
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(57) Abstract : 

Provided is a lubrication structure capable of allowing lubricating oil to efficiently flow from the opening end of the inboard section of 

a differential case into a helical groove. The opening end (42a) of an inboard section (42) is provided with: an end surface section (43) 

which comprises a surface located farthest from the center of a differential device (1) in the axial direction and perpendicular to the 

axial direction; a shelf section (44) which is located adjacent to the end surface section (43) in the circumferential direct ion of the 

opening end (42a) so as to be closer to the center than the end surface section (43) in the axial direction; and a sloped surface shaped 

tapered section (45) which is formed so as to continue to the inner diameter side of the shelf section (44) of the opening en d (42a) and 

which is sloped toward the inner diameter side of the opening end (42a) so as to approach the center. Lubricating oil supplied to the 

opening end (42a) of the inboard section (42) flows to the tapered section (45) through the shelf section (44) and flows from the 

tapered section (45) into a helical groove (80) formed in the inner peripheral surface (42c) of the inboard section (42). 
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(57) Abstract : 

Method of regulating the frequency of a resonator mechanism (1) around its natural frequency (O), said mechanism including an  

elastic return means (40) with a balance spring (4) or a torsion wire (46), wherein a regulator device (2) acts on said resonator 

mechanism (1) with a periodic motion, with a regulation frequency (wR) which is comprised between 0.9 times and 1.1 times the  

value of an integer multiple between 2 and 10 of said natural frequency (wO), controlling a periodic variation in the real part and/or 

the imaginary part of the rigidity of said elastic return means (40). Timepiece movement (10) comprising a resonator mechanis m (1) 

of this type and including a regulator device (2) arranged to control a periodic variation in the rigidity of said elastic return means (40). 

Figure 4 
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(57) Abstract : 

The present invention relates to a driver device (40) for driving a load (52) having a plurality of separate capacitive load elements 

(52) in particular an ultrasound transducer having a plurality of transducer elements (52) comprising: input terminals (44 46) for 

connecting the driver device (40) to power supply (48); a plurality of output terminals (50) each for connecting the driver d evice (40) 

to one of load elements (52) a first controllable switch (54) connected to a first of the input terminals (44) and a plurality of driving 

elements (42) each having a second controllable switch (60) and a resistor (58) connected in series to each other wherein each of the 

driving elements (42) is connected in series with the first controllable switch (54) and to a second of the input terminals (46) and 

wherein each of the output terminals (50) is connected to one of the driving elements (42) for po wering the load elements (52). 
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(57) Abstract : 

The techniques introduced herein provide a framework for efficient communication to  and among a local communication group 

(LCG). The LCG may be a peer to group communication or a network to group communication. The peer to group communication 

may be one way (e.g. one peer in the group may send communications to the rest of the users with little feedback) or two way 

(e.g. each member of the group may have the ability to share content with the remaining members of the group). According to the 

techniques introduced herein local group communication may be anchored through an eNodeB of an LTE network which may use a 

combination of multicast communications in the downlink and unicast communications in the uplink.  

  

 

No. of Pages : 27 No. of Claims : 25 



42917 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6827/CHE/2014 A 

(19) INDIA  

(22) Date of filing of Application :31/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : BRIDGE ROLLER ASSEMBLY FOR PACKAGING SYSTEM 
 

  

(51) International classification  :B65B31/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ITC LIMITED 

      Address of Applicant :ITC Life Sciences And Technology 

Centre #3, 1st Main, Peenya Industrial Area, Phase 1, Bangalore 

560 058, India Karnataka India 

(72)Name of Inventor : 

   1)SUBRAMANIAN, Sethu 

   2)PANDIT, Ananda 

   3)JENA, Madhab Chandra 
 

(57) Abstract : 

The present subject matter relates to a packaging system 100 for producing packets by cutting a substrate in different formats of HLPs. 

The packaging system 100 comprises a cutting tool assembly 102 to cut the substrate into packaging blanks. The packaging syst em 

100further comprises a first vacuum belt 104 to receive the packaging blanks from the cutting tool assembly 102 and a second vacuum 

belt 108 installed downstream with respect to first vacuum belt 104to receive the packaging blank from the first vacuum belt 104. 

Further, a roller assembly 106 is removably placed between the first vacuum belt 104 and the second vacuum belt 108. The roller 

assembly 106 bridges the gap thereby eliminating the need of shifting the second vacuum belt 108 and the wrapping assembly 110 

towards the first vacuum belt 104 to reduce the gap. 

  

 

No. of Pages : 15 No. of Claims : 8 



42918 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7031/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :24/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : WRAPPABLE END FRAY RESISTANT PROTECTIVE TEXTILE SLEEVE AND METHOD OF 

CONSTRUCTION THEREOF 
 

  

(51) International classification  :D03D1/00,D03D3/00,D03D13/00  

(31) Priority Document No  :61/605280  

(32) Priority Date  :01/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/028729  

:01/03/2013 

(87) International Publication 

No  
:WO 2013/131041  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FEDERAL MOGUL POWERTRAIN INC. 

      Address of Applicant :26555 Northwestern Highway 

Southfield MI 48033 U.S.A. 

(72)Name of Inventor : 

   1)MALLOY Cassie M. 

   2)FERRAND Jean 

   3)WINTERS Danny E. 

   4)GAO Tianqi 
 

(57) Abstract : 

A wrappable end fray resistant textile sleeve 10 for protecting elongate members and method of construction thereof is provided. The 

sleeve includes an elongate wall 14 having warp yarns 16 extending generally parallel to a longitudina l central axis 17 of the sleeve 

and fill yarns 18 extending circumferentially about the sleeve 10. The warp yarns and the fill yarns are woven in an overlyin g and 

underlying weave pattern with one another. The warp yarns 16 are arranged in discrete groups A and B alternating about a 

circumference of the wall with adjacent groups having a different number of the warp yarns 16. As such  the wall is provided with 

groups of increased numbers of warp yarns 16 that provide the sleeve with enhanced rigidity and abrasion resistance while also being 

provided with groups of decreased numbers of warp yarns 16 that provide the sleeve with enhanced flexibility along the longit udinal 

central axis 17. 
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(57) Abstract : 

A liquid insecticidal composition for use with a electrically powered heated emanation device is described wherein the composition 

comprises a microemulsion of:0.01 2.0 wt% pyrethroid insecticide selected from at least one 

of:cyphenothrin prallathrin allethrin esbiothrin transfluthrin and/or metofluthrin;0 1.0 wt% natural oil;0 2.0 wt% fragrance;1.0 5.0 

wt% surfactant;0.1 3.0 wt % fatty acid ester;0.0 40.0 wt% semi polar or polar organic solvent (derived from petrochemicals);0.0 30.0 

wt% polar organic solvent (not derived from petrochemicals); 0 8.0 wt% additive(s); and water to 100 wt% of the total wt% of the 

composition wherein water comprises at least 30.0 wt% of the total composition. A replaceable refill containing the insecticidal 

composition and a system for emanating the composition from the refill is also described. 
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(57) Abstract : 

Provided are: a lithographic printing plate exhibiting excellent plate durability chemical resistance scratch resistance and impression 

properties while maintaining dirt resistance; and a method for producing the lithographic printing plate. A lithographic prin ting plate 

original having a support body and a photosensitive layer on the support body wherein the photosensitive layer contains: (A) a 

polymerizable compound; (B) a polymerization initiator; (C) a polyvinyl acetal resin having one or more hydroxyl groups; (D) a cross 

linking agent capable of cross linking by reacting with a hydroxyl group and/or an acid group in the polyvinyl acetal; and (E) a 

(meth)acrylic resin. 
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(57) Abstract : 

A system (10) for planning cardiac MRI views  said system (10) includes a planning device (16) which includes at least one processor 

(42) programmed to: receive one or more images (18) from an imaging device (12) acquired utilizing an mDIXON protocol determine 

a position and orientation of an object of interest from the one or more images  transform a model of the object of interest such that is 

matches the object of interest with a generalized Hough transform and generate one or more object of interest views from the 

matching of the object of interest A display (48) displays the one or more object of interest views. 
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(57) Abstract : 

This hydroelectric power generation device is equipped with: an upstream conduit (1) and a downstream conduit (2) installed in a 

water passage; a runner casing (3) sandwiched between the upstream conduit and the downstream conduit; bosses (4a  4b 4c) arranged 

along the axial direction of the runner casing; and a runner (5) housed within the runner casing so as to be capable of rotating around 

the axial center of the runner casing. The bosses are divided into two stationary boss units (4a  4c) which are affixed respectively to the 

upstream conduit and the downstream conduit along the axial direction of the runner casing  and a rotating boss unit (4b) which is 

fitted into the runner. An armature (70) is arranged in one of the stationary bosses (4c) a water conduit (40) passes through this 

stationary boss in the axial direction and a permanent magnetic field (80) is installed in the rotating boss. 
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(57) Abstract : 

Identifying geographic stationarity of a mobile device may be achieved by determining whether the mobile device is engaged in  high 

average velocity movement based on radio frequency (RF) environment variation estimation  determining whether the mobile device is 

engaged in low average velocity movement based on pedestrial stepping information  and declaring a stationary state for the mobile 

device based on an absence of high and low average velocity movement. 
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(57) Abstract : 

A method of conditioning particulate material (M) and/or a gas  comprising the steps of: feeding an amount of particulate material up 

to a filling level (L) into in an inner volume (V) of a silo (3) having silo walls (5) a gas inlet (13) and a gas outlet (11) and generating a 

gas flow (F) of a gas from the gas inlet (13) through the particulate material to the gas outlet (11) which comprises applyin g suction to 

the inner volume (V) of the silo (3) through the gas outlet (11) wherein the gas outlet (11) is located in a silo wall (5) below the filling 

level (L) and covered by the particulate material. A system for conditioning particulate material (M) and/or a gas.  
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(57) Abstract : 

Pressure sensitive key  techniques are described. In one or more implementations a device includes at least one pressure sensitive key having a flexible contact layer spaced apart from a sensor substrate by a spacer layer the 
flexible contact layer configured to flex responsive to pressure to contact the sensor substrate to initiate an input for a computing device associated with the pressure sensitive key . At least one of the flexible contact layer or 
the sensor substrate are configured to at least partially normalize an output resulting from pressure applied at a first loca tion of the flexible contact layer with an output resulting from pressure applied at a second location of 
the flexible contact layer that has lesser flexibility  than the first location. 
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(57) Abstract : 

The invention describes a process for producing a diene polymer the process comprising the following steps in this order : i) 

Polymerizing one or more diene monomers in the presence of a catalyst composition to give a reaction mixture; ii) Adding to the 

reaction mixture one or more alkoxysilane compounds; iii) Adding S2C12 SC12 SOC12 S2Br2 SOBr2 or a mixture thereof to the 

reaction mixture; and iv) optionally adding a protic agent to the reaction mixture so as to deactivate the catalyst. The invention further 

includes polymers that are obtainable according to this process  as well as products comprising the polymer. 
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(57) Abstract : 

Each seat track (3) which is provided with a lower rail (4) an upper rail (6) a lock lever (22) and a handle (31) is configured so that the 

lock lever (22) can be set to a locked state or an unlocked state by engaging and disengaging the lock lever (22) with and from lock 

holes (12) in the lower rail (4) by operating the handle (31). The lock lever (22) is supported by a rotation support section  so as to be 

rotatable relative to the upper rail (6) the rotation support section being formed by fitting to each other support holes in both the side 

plates of the upper rail (6) and protrusions (24) on both the arm plate sections (23) of the lock lever (22). A coiled torsio n spring (33) 

which interlocks the handle (31) and the lock lever (22) is provided with a second stopper (36a) which engages with first stoppers (28) 

which are provided to both the arm plate sections (23) of the lock lever (22). 
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(57) Abstract : 

A compressed air energy storage system is disclosed comprising: a variable nozzle expander (115 115 A) configured to receive an 

airflow at a first pressure and partially expand said airflow at a second pressure said second pressure being lower than said first 

pressure expansion of said airflow in said variable nozzle expander producing useful mechanical power; a heat generator component 

(125) configured to receive a fuel and a partially expanded airflow from the variable nozzle expander (115 115 A); a turbine (131) 

configured to receive combustion gas from the heat generator component (125) an d expand the combustion gas producing useful 

mechanical power. 

  

 

No. of Pages : 33 No. of Claims : 30 



42929 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7061/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :24/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PLANTS HAVING ONE OR MORE ENHANCED YIELD RELATED TRAITS AND METHOD FOR 

MAKING SAME 
 

  

(51) International 

classification  
:C12N15/29,C12N15/82,A01H1/00  

(31) Priority Document No  :61/618861  

(32) Priority Date  :02/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/IB2013/052067  

:15/03/2013 

(87) International Publication 

No  
:WO 2013/150400  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF PLANT SCIENCE COMPANY GMBH 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)REUZEAU Christophe 
 

(57) Abstract : 

A method for enhancing various economically important yield related traits in plants by modulating expression of a nucleic ac id 

encoding a flavodoxin polypeptide in plants in a specific way. Provided are plants having the expression of a nucleic acid encoding a 

flavodoxin polypeptide modulated by a particular type of promoter which plants have enhanced yield related traits compared with 

control plants. Hitherto unknown constructs  which are useful in performing the methods of the invention are also provided. 
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(57) Abstract : 

There are provided ester polyols prepared from the esterification of ozone acids and branched primary polyols. There are also  

provided ester polyol esters prepared from an ester polyol of the invention and further esterifying the ester polyol with at least one 

carboxylic acid to produce at least one ester polyol ester. There are also provided rigid or flexible foams prepared using th e ester 

polyols and/or ester polyol esters of the invention. There is also provided a coating prepared from the ester polyols and/or ester polyols 

esters of the invention. 
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(57) Abstract : 

Example apparatus and methods concern attributing user actions based on biometric identifications. One example method in cludes 

detecting an action intended to control an application associated with a shared launch surface. The method includes associating the 

action with a body located in a field of view of a biometric sensor associated with a shared launch surface. Data fro m the biometric 

sensor is used to determine a biometric identity for the body and then the action is attributed to a user as a function of th e biometric 

identity. A context associated with the user is accessed and an operation associated with the action is  selectively controlled based on 

the context. 
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(57) Abstract : 

For allocating resources for a downlink communication on a frequency selective channel from an access point of a wireless 

telecommunications network to a communication device located in a moving conveyance performing a journey on a path  a processing 

device performs: obtaining a first interference profile according to a position of the moving conveyance on the path  said first 

interference profile being representative of interference on said downlink communication implied by at least one interferer located 

along the path; obtaining a second interference profile said second interference profile being representative of interference on said 

downlink communication implied by at least one interferer located in the moving conveyance; and allocating the resources for said 

downlink communication on the basis of the first and second interference profiles. 
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(57) Abstract : 

The invention relates to a liquid or gelled pasteurized or sterilized composition comprising free amin o acids calcium a digestible 

carbohydrate and preferably an indigestible carbohydrate wherein the free amino acids are present in a concentration between 5 and 

30g /100ml and the dry weight of the total composition is at least 40g/100ml and preferably lower than 60 g/100ml. The composition 

may in particular be used in the treatment of a human suffering from a disorder selected from the group consisting of 

phenylketonuria homocystinuria maple syrup urine disease tyrosinaemia propionic acidaemia methylmalonic acidaemia isovaleric 

acidaemia urea cycle disorders and glutaric aciduria. 
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(57) Abstract : 

The present invention relates to a fluid applicator apparatus and methods of using the apparatus. In particular  the present invention 

relates to an apparatus for storing and dispensing solutions (e.g. fluid solutions of any kind) (e.g. liquid medicaments and/or 

sterilization solutions) to a surface of a subject. 
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(57) Abstract : 

A waste heat recovery system includes a heat recovery cycle system (10) coupled to at least two separate heat sources having different 

temperatures. The heat recovery cycle system is coupled to a first heat source (26) and at least one second heat source (52). The heat 

recovery cycle system is configured to circulate a working fluid. The at least one second heat source includes a lower temperature heat 

source than the first heat source. The working fluid is circulatable in heat exchange relationship through a first heat exchange unit (18) 

and a second heat exchange unit (20) for heating the working fluid in the heat recovery cycle system. The first heat exchange  unit is 

coupled to the at least one second heat source to heat at least a portion of a cooled stream of working fluid to a substantially higher 

temperature. 
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(57) Abstract : 

A dispensing device (1) includes a first chamber (4) that is longitudinally movable in a second chamber (5) and has an outer surface 

sealingly contacting an inner surface of the second chamber (5). An intermediate valve (3) is positioned between an interior part of the 

first chamber (4) and an interior part of the second chamber (5). The intermediate valve (3) includes a valve seat plate (7) having at 

least one opening (8) and a valve flapper plate (9) having at least one flap (10) for covering the at least one opening (8) in the valve 

seat plate (7). The at least one flap (10) moves to an open position allowing the liquid product to flow from the interior sp ace of first 

chamber (4) to the interior space of the second chamber (5) when the first chamber (4) is moved in a first longitudinal direction  and 

moves to a closed position limiting flow of the liquid product when the first chamber (4) is moved in an opposite second long itudinal 

direction. 
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(57) Abstract : 

The present invention relates to monoscopic and stereoscopic X rayviewing. In order to provide an improved fluent work flow for X 

rayviewing with an improved visual perception of depth information  it is provided to generate an electron beam from a cathode 

arrangement towards a target area of an anode; to deflect the electron beam such that the electron beam hits the anode at dif ferent 

target spots (94a 94b) wherein the variation is provided as gradual variation ofan impinging direction of the electrons such  that a 

stepless transition between monoscopic and stereoscopic viewing is provided. In the monoscopic viewing  X rayradiation is generated 

from a single focal spot position and wherein in the stereoscopic viewing X rayradiation is generated from two focal spot positions 

spaced apart from each other in a first stereo direction transverse to a viewing direction (92). It is further provided to ge nerate X 

rayradiation by the electron beam impinging on the target area wherein the X rayradiation is provided with different focal spots for 

monoscopic and stereoscopic X rayimaging. Still further it is provided to display or otherwise provide image data of the obje ct with a 

gradual transition between monoscopic and stereoscopic viewing. 
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(57) Abstract : 

The invention relates to a system in the field of MR guided thermal treatment and more specifically to  the temperature control. In the 

invention an MR and a thermal treatment system are combined. The thermal treatment system is configured to apply thermal trea tment 

pulses to a subject. The prevent overheating of healthy tissue the thermal treatment pulses are spaced by a cool down period. The end 

of the cool down period is determined by temperature measurements performed during the cool down period.  
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(57) Abstract : 

This state monitor system diagnoses abnormalities of apparatuses that are provided in a wind power generation apparatus. The state 

monitor system is provided with: a monitor apparatus (80) which includes sensors (70A 70H) that are provided in the apparatuses; a 

monitor side control apparatus  which sets threshold values to be used by the monitor apparatus (80) for the purpose of diagnosing the 

abnormalities of the apparatuses and which diagnoses the abnormalities of the apparatuses on the basis of the threshold values; and a 

monitoring terminal which monitors the state of the apparatuses. Consequently  the state monitor system capable of suitably diagnosing 

the abnormalities of the apparatuses that are provided in the wind power generation apparatus can be provided. 
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(57) Abstract : 

[0032] Flanged radial bearing comprising rolling bodies, said bearing being provided with an outer ring radially bounded by a n outer 

surface; an inner ring mounted coaxially inside the outer ring; a row of rolling bodies arranged between the two rings s o as to allow 

the relative rotation of the two rings; and a flange joined to the outer ring and mounted along an assembly groove formed through the 

outer surface; the flange not being a flange integral with the outer ring, but being releasably assembled on  the outer ring. 
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(57) Abstract : 

A matrix array probe including a transducer array and integrated circuitry coupled to the transducer elements dissipates heat  generated 

by the array and integrated circuitry through the cover of the transducer probe. A pump in the probe connector pumps fluid through a 

closed loop system including inbound an outbound fluid conduits in the cable. The fluid conduits in the cable are separated b y the 

cable electrical conductors for the probe. The heat transfer in the probe is done by a heat exchanger in the transducer backing block. 

Additional cooling may be provided by metal to metal contact with a chiller in the ultrasound system. 
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(57) Abstract : 

A bi directional gas flow generation system (10) the system comprising: (a) a pressure generator (14) comprising an inlet (40) and an 

outlet (42) (b) a flow member (16) comprising an outlet port (50) an inlet port (52) a respiratory circuit port (54) and a flow path 

(60) (c) a first valve (18) (d) a second valve (20) and (e) a processor (24) configured to selectively control the first valve and the 

second valve to operate in (i) a first mode in which gas flows from the flow member inlet port (52) to the respiratory circuit port 

(54) thereby creating a positive pressure at the respiratory circuit port (54) to insufflate the subject; and (ii) a second mode in which 

gas flows from the respiratory circuit port (54) to the flow member outlet port (50) thereby facilitating gas flow out from the airway of 

the subject to exsufflate the subject. 
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(57) Abstract : 

The invention relates to an apparatus for determining a property of a tissue particularly cancer of cervical tissue. A light providing unit 

(7 8 9) provides light for illuminating the tissue (6) and a light detection unit (10) detects light from the tissue  wherein a first signal 

being indicative of light (11) having been influenced by an epithelium region (R1) a second signal being indicative of light (12) 

having been influenced by a boundary region (R2) and a third signal being indicative of light (13) having been influenced by a stroma 

region (R3) are generated and wherein a tissue property is determined based on the first  second and third signals. This allows for an 

determination of a tissue property which is based on a combination of optical properties measured in the three different 

regions resulting in an improved determination of the tissue property in particular in improved cancer detection. 
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(57) Abstract : 

An article of footwear may incorporate various elements that are at least partially formed through a knitting process  such as a circular 

knitting process or a flat knitting process. Examples of the elements include tongue elements  collar elements and collar throat 

elements. In some configurations  the elements include compressible areas and flange areas. The compressible areas may include free 

yarn sections that impart compressibility and the flange areas may be utilized to join the components to the article of footwear. 
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(57) Abstract : 

Articles of footwear may have an upper that includes a knit element and a tongue. The knit element defines a portion of an exterior 

surface and an opposite interior surface of the upper with the interior surface defining a void for receiving a foot. The tongue is formed 

of unitary knit construction with the knit element and extends through a throat area of the upper. Methods of manufacturing a  knitted 

component for an article of footwear may include knitting a tongue. The tongue is held on needles of a knitting  machine. A first 

portion of a knit element is formed with the knitting machine while the tongue is held on the needles. The tongue is then joined to the 

first portion of the knit element. Additionally a second portion of the knit element is formed with the knitting machine. 
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(57) Abstract : 

Systems and methods for image registration includes an image feature detection module (116) configured to identify internal 

landmarks of a first image (110). An image registration and transformation module (118) is configured to co mpute a registration 

transformation using a processor to register a second image (112) with the first image based on surface landmarks to result in a 

registered image. A landmark identification module (120) is configured to overlay the internal landmarks o nto the second image using 

the registration transformation encompass each of the overlaid landmarks within a virtual object to identify corresponding landmark 

pairs in the registered image and register the second image with the first image using the registered image with the identified 

landmarks. 
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(57) Abstract : 

An appliance (1) which can be used for making a beverage in at least two different ways comprises at least two different type s of 

removable accessories a housing (43) having an internal space for receiving and accommodating one of the accessories at a time and a 

liquid supplying system for supplying a liquid to the internal space. In a practical embodiment of both types of accessories  a 

substantial portion of the accessory is generally shaped like a dish wherein the dish shaped portion of a first type of accessory 

comprises at least one hole for allowing liquid to pass that portion and flow from one side of that portion to the other  and wherein the 

dish shaped portion of a second type of accessory is free from holes. The second type of accessory can therefore be used for guiding 

liquid received from the supplying system directly to outside of the appliance (1). 
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(57) Abstract : 

There is provided an information processing apparatus including an image acquiring unit configured to acquire at least one captured 

image; and an associating unit configured to associate a first information corresponding to a first object and a second information 

corresponding to a second object wherein the acquired at least one captured image comprises at least one selectable object depicted 

therewithin and at least one of the first object and the second object corresponds to a respective one or ones of the at least one 

selectable object. 
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(57) Abstract : 

A device (340 440 540) is connected to an output terminal of a controller (330) having a single input terminal connected to a first 

power terminal of an external power source (305) which outputs an AC voltage between the first power terminal and a second po wer 

terminal. The device includes a bleeding circuit (342 442 542) and a switching arrangement (344/346 444/446 544/546) to detect 

whether the controller powers a load (320 or disables the load. When the controller is in an OFF state  the switching arrangement 

connects the bleeding circuit between the output terminal of the controller and the secon d power terminal to provide a current path 

between the output terminal of the controller and the second power terminal. When the controller is in an ON state  the switching 

arrangement disconnects the bleeding circuit between the output terminal of the cont roller and the second power terminal. 
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(57) Abstract : 

Memory devices controllers and electronic devices comprising memory devices are described. In one embodiment a memory device 

comprises a volatile memory a nonvolatile memory and a controller comprising a memory buffer and logic to transfer data between 

the nonvolatile memory and the volatile memory via the memory buffer in response to requests from an application wherein data in 

the memory buffer is accessible to the application. Other embodiments are also disclosed and claimed. 
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(57) Abstract : 

22The present invention relates to a palladium catalyst in which palladium (Pd) is used as a catalyst active component and provides a 

novel palladium catalyst which can purify CO and THC with high efficiency even under a fuel rich atmosphere having a high spa ce 

velocity (SV). Proposed is a palladium catalyst comprising a base and a catalyst layer that contains palladium as a catalyst active 

component an inorganic porous material as a catalyst carrier and ceria (CeO) particles as an auxiliary catalyst component  said 

palladium catalyst being characterized in that the ratio of the content of palladium in the catalyst layer to the content of ceria particles 

in the catalyst layer (i.e. Pd/CeO) is 0.0014 to 0.6000 by mass. 
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(57) Abstract : 

In accordance with embodiments disclosed herein there is provided systems and methods for tracking the mode of processing devices 

in an instruction tracing system. The method may include receiving an indication of a change in a current execution mode of t he 

processing device. The method may also include determining that the current execution mode of the received indication is different 

than a value of an execution mode of a first execution mode (EM) packet previously generated by the IT module. The method may  

also include generating based on the determining that the current execution mode is different a second EM packet that provides a 

value of the current execution mode of the processing device to indicate the change in the execution mode for an instruction in a trace 

generated by the IT module. The method may further include generating transactional memory (TMX) packets having n bit mode 

pattern in the packet log. The n is at least two and the n bit mode indicates transaction status of the TMX operation.  
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(57) Abstract : 

If a driver exits a vehicle while the vehicle is not in the P range and connects a charging cable so that charging starts at t1 the vehicle 

may move due to an inclined surface or the like giving rise to a vehicle movement speed (VSP) and a vehicle movement time (T). At 

t2 when VSP=VSPs a braking force is generated by operation of a brake actuator and this braking force is increased such that VSP 

becomes less than VSPs. From t3 onward when VSP 
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(57) Abstract : 

The invention relates to double stranded ribonucleic acid (dsRNA) compositions targeting the ALAS1 gene and methods of using such 

dsRNA compositions to alter (e.g. inhibit) expression of ALAS1. 
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(57) Abstract : 

The present invention relates to compositions and methods for the treatment of Parkinson s disease and related disorders. More 

specifically the present invention relates to novel combinatorial therapies of Parkinson s disease and related disorders targeting the 

alpha synuclein aggregation network. In particular the invention relates to compounds which alone or in combination(s) can 

effectively protect neuronal cells from alpha synuclein aggregates. The invention also relates to methods of producing a drug  or a drug 

combination for treating Parkinson s disease and to methods of treating Parkinson s disease or a related disorder. 
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(57) Abstract : 

Disclosed herein are monofunctional benzoxazine compounds having at least one electron withdrawing group. The monofunctional 

benzoxazine compounds may be combined with one or more multifunctional benzoxazine compounds to form a uniqu e benzoxazine 

blend. This benzoxazine blend may be combined with additional components such as catalysts and toughening agents to form a 

curable resin composition suitable for forming resinous films or composite materials. The presence of monofunctional be nzoxazine 

improves the processability of the benzoxazine based resin composition by reducing the viscosity of the resin composition  and results 

in improved tack and drape in the films and composite materials formed from the composition without the loss of modulus in the 

cured resin. 
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(57) Abstract : 

Low cost storage for write once read rarely data is described. In an embodiment a storage device comprises a plurality of hard disk 

drives connected to a server via an interconnect fabric. The storage device comprises a cooling system which is only capable of 

cooling a first subset of the hard disk drives and a power supply system which is only capable of powering a second subset of the hard 

disk drives and in some examples  the interconnect fabric may be only capable of providing full bandwidth for a third subset of the 

hard disk drives. Each subset may comprise only a small fraction of hard disk drives. A control mechanism which may be 

implemented in software is provided which controls which hard disk drives are active at any time in order that the constraints set by 

the cooling and power supply systems and interconnect fabric are not violated. 
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(57) Abstract : 

The purpose of the present invention is to provide a proportionally controlled burner that omits as man y mechanical components as 

possible reducing power consumption and minimizes the amount of heat lost via a flue. To that end in the present invention a high 

speed solenoid valve (11) is provided in a fuel supply system (Lf); said high speed solenoid valve (11) has the ability to open when an 

inputted pulse signal is on and close when said pulse signal is off; an oxygen concentration sensor (80) that is located on t he 

combustion exhaust side and measures the oxygen concentration of a flue gas is provided  as is a control device (60) to which 

measurement results from said oxygen concentration sensor (80) are sent; and said control device (60) has the ability to chan ge the 

frequency of an inverter (50) and regulate the amount of combustion air such that the flue  gas oxygen concentration detected by the 

oxygen concentration sensor (80) approaches zero. 
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(57) Abstract : 

A switchplexer is described. The switchplexer includes switches that are coupled to an antenna. The switchplexer also include s ports. 

Each of the switches is separately coupled to one of the ports. The switchplexer also includes controlling circuitry coupled to the 

switches. The controlling circuitry concurrently closes at least two of the switches when indicated by a control signal.  
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(57) Abstract : 

Computer implemented systems and methods for extracting information during a human to human mono lingual or multi lingual 

dialog between two speakers are disclosed. Information from either the recognized speech (or the translation thereof) by the second 

speaker and/or the recognized speech by the first speaker (or the translation thereof) is extracted. The extracted informatio n is then 

entered into an electronic form stored in a data store. 
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(57) Abstract : 

A packet transmission method system and station are used to optimize WiFi packet exchange and improve data transmission 

efficiency without increasing a cost. The method comprises: a first station negotiating with a second station by using an acc ess point to 

establish a block acknowledgement connection and if the block acknowledgement connection is successfully established  forwarding to 

the second station by using the access point a packet sent by the first station. 
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(57) Abstract : 

22322223liqThe present invention concerns glass fibre composition comprising the following oxides : Si0: 57.5 59.5 wt.% AIO : 1 7.0 

20.0 wt.% CaO: 1 1.0 1 3.5 wt.% MgO: 8.5  1 2.5 wt.% wherein the sum of NaO KO and TiO is at least 0.1 wt.% and LiO = 2.0 

wt.% all amounts being expressed in weight % with respect to the total weight of the composition. It also concerns composite 

materials reinforced with such fibres  used in applications such as windmill blades  pressure vessels components in the 

automotive machinery aerospace applications and such products produced therewith  and wherein the temperature difference  defined 

as the difference between the temperature T3 at which the composition has a viscosity of 10 Poise and the liquidus temperature  T is at 

least 50°C. 
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(57) Abstract : 

A circuit arrangement (1) a detection circuit (50 70) and an LED driver circuit (100 110) is disclosed for operating at least one lighting 

unit such as an LED unit with a phase cut operating voltage. The circuit arrangement (1) comprising at least an input (6) for receiving 

a phase cut operating voltage from said power supply and/or an output (7) for connection to said at least one lighting unit and a pulse 

injection circuit configured to determine a phase cut operation of said power supply and to draw a current pulse from said power 

supply within a delay time between 200  700µs after said phase cut operation to provide a stable operation of said LED unit with the 

phase cut power supply. The detection circuit (50 70) comprises at least an input (6) for receiving a phase cut operating voltage from 

said power supply and a lamp compatibility detector (52 72) configured to determine the presence of a parallel lamp (57) connected in 

parallel with the detection circuit (50 70) to said phase cut power supply during operation and to provide a compatibility signal to a 

LED driver circuit (100 110) corresponding to the determination of said parallel lamp (57) so that said driver circuit (100 110) is set 

between a normal operating mode and a compatibility mode in dependence of the presence of said parallel lamp (57).  
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(57) Abstract : 

The invention relates to an electrical energy meter (1) comprising a measurement stage (2) having a phase current sensor (9) 

connected in series to a cutoff relay (13) two serial measurement impedance components (Z R) connected in parallel to the sensor (9) 

and to the relay (13) a measurement means (14) for measuring the electrical potential between the measurement impedance 

components (Z R) and an additional power source (Vadd) connected in series to the measurement impedance components (Z  R). The 

invention further relates to a method for detecting a state of a circuit breaker of an apparatus connected to such a meter.  
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(57) Abstract : 

Disclosed is a medicine that is efficacious in treating and preventing cancer etc. and shows little side effects. An antitumor agent 

according to the present invention comprises at least one kind of leukotriene inhibitor as an active ingredient. The leukotriene inhibitor 

includes leukotriene production inhibitors and leukotriene receptor antagonists. As preferable examples 

thereof montelukast zafirlukast pranlukast zileuton pharmaceutically acceptable salts of these compounds and pharmaceutically 

acceptable solvates of these compounds and the aforesaid salts may be cited. Also  the leukotriene inhibitor is usable as an agent for 

alleviating a pain accompanied by tumor and a stromal hyperplasia inhibitor. 
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(57) Abstract : 

The invention relates to a method for producing 3 5 bis(fluoroalkyl) pyrazole derivatives and to the use thereof for producin g 

fungicides. Also claimed are intermediates of formulae (IV) and (III). 
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(57) Abstract : 

A coating composition is disclosed. The coating composition includes a poly(methyl methacrylate) polymer or copolymer having a 

weight average molecular weight of at least 50 000 grams per mole; monomer comprising at least one of an alkylene 

diacrylate alkylene dimethacrylate cycloalkylene diacrylate or cycloalkylenedimethacrylate wherein the at least one of an alkylene 

diacrylate alkylene dimethacrylate cycloalkylene diacrylate or cycloalkylenedimethacrylate provides at least 80 percent by weight of 

the monomer; and a stabilizer against ultraviolet light. An article including a coating on a surface of a substrate and a met hod of 

making the article are also disclosed. The coating on the surface of the substrate is obtained by curing the disclosed coating 

composition. 
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(57) Abstract : 

To create an NC working program (13) with which a text character embossing work is executed in as short a working time as 

possible a working program generation device (1) comprises: a text character embossing instrument path generation unit (6) 

which with a terminus of a set instrument path being an end point of interest  executes a process which sequentially sets a line segment 

which is linked to the end point of interest to the next instrument path  for each line segment which is segmented at an intersection 

point; and an NC working program generation processing unit (7) which generates an NC working program which moves an 

instrument upon the set instrument path. When a line segment among the line segments which are linked to the end point of interest is 

a line segment which is not set in the instrument path the text character embossing instrument path generation unit (6) sets the line 

segment which is not set in the instrument path in the next instrument path. If there are no line segments which are still not set in the 

instrument path the text character embossing instrument path generation unit (6) overlaps and sets in the instrument path a line 

segment which is already set in the instrument path from the end point of interest to an end point which configures a line segment 

which is still not set in the instrument path. 
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(57) Abstract : 

The invention relates to a spring seat for a mechanical spring axle/suspension system that includes continuous window welds a nd 

facilitates the use of a thin wall axle thereby saving weight and cost. The seat secures at least one mechanical spring of the 

axle/suspension system to an axle of the axle/suspension system. The spring seat comprises at least one body configured to se at on the 

axle and the body forms at least one window when disposed on the axle. The body is rigidly attached to the axle by a continuous weld 

formed in the window. The spring seat is free of a line weld between the body and the axle. 
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(57) Abstract : 

In the present invention in a wireless communication system in which a base station and a terminal communicate  the base station 

efficiently notifies the terminal of control information. A base station that communicates with a te rminal using a resource 

element which is configured from an OFDM symbol and a subcarrier and a resource block pair which is configured from a 

predetermined number of resource elements  is provided with a second control channel generation unit that generates  a second control 

channel that is transmitted using a reference signal of an antenna port differing from a first control channel. The second co ntrol 

channel is transmitted to the terminal using at least one E CCE configured from a predetermined E REG. The resource block pair is 

configured from a predetermined number of E REG sets. The E REG sets are configured from a predetermined number of the E REG.  

The E REG is configured from a predetermined number of resource elements. 
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(57) Abstract : 

The present invention provides methods and kits for preventing treating or delaying various cardiovascular diseases or disorders 

especially heart failure by extended release of neuregulin to a mammal. Moreover the extended release of neuregulin is administered 

by subcutaneous infusion with a pump. 
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(57) Abstract : 

[Problem] To provide an alkali metal sulfur secondary cell that suppresses a secondary reaction during charging and improves 

coulombic efficiency while also minimizing any decrease in discharge capacity due to repeated charging and discharging  the alkali 

metal sulfur secondary cell having a long cell life and improved input output density. [Solution] An alkali metal sulfur secondary cell 

provided with: a positive electrode (2) or a negative electrode having a sulfur electrode active material; an electrolyte con taining an 

ether compound such as THF glyme or the like and a solvent such as a fluorine solvent at least part of the ether compound and the 

alkali metal salt forming a complex; and a counter electrode (4). 
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(57) Abstract : 

The invention relates to a method for electrical pre drying of a moist blank made from a ceramic raw mixture  wherein the blank is 

connected to a power circuit and an alternating current is passed through the blank. In so doing  the alternating current is passed 

through the blank at a frequency higher than the mains frequency. Significantly less electrical power is required to ac hieve a uniform 

drying result. 
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(57) Abstract : 

An optical system suitable for determining a characteristic as a function of time of at least a part of a liquid volume comprising a 

plurality of objects. The optical system provides a fast detection of a change in the liquid volume. The optical system comprises   an 

optical detection assembly comprising at least one image acquisition device configured to acquire images of an image acquisit ion 

area;  a sample device comprising at least one sample container suitable for holding a sample of said liquid volume;  a translating 

arrangement configured to translate said image acquisition area through at least one part of said sample container to perform a scan 

along a scanning path through said part of said sample container; and  an image analyzing processing system. The optical system is 

programmed to perform consecutive scans through said at least one part of said sample container wherein each scan comprises 

acquiring images at a plurality of image acquiring positions of the image acquisition area by the optical detection assembly along at 

least one scanning path of the scan. The image analyzing processing system is programmed to determine a set of features in th e form 

of a set of values for each of a plurality of objects captured on said images from each respective scan and to determine for each scan at 

least one derived result the derived result is derived from a plurality of the sets of values  and to present said derived result obtained 

from the respective consecutive scans as a function of time. 
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(57) Abstract : 

The present disclosure pertains to a system and method for managing a sleep session of a subject. Managing the sleep session is based 

on slow wave activity in the subject during the sleep session. Slow wave activity is related to sleep pressure. Sleep pressure dissipates 

and/or decreases as the subject sleeps. The diss ipation dynamics depend on a given subject. The manner in which dissipation occurs 

regulates the length of the given sleep session and is linked to the temporal dynamics of slow wave activity. The system is c onfigured 

to determine a metric indicating sleep pressure dissipation and responsive to the determined sleep pressure dissipation metric 

indicating that sleep pressure dissipation has reached a dissipation threshold level during the sleep session  wake the subject. 
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(57) Abstract : 

The present invention addresses the problem of developing and providing a method for designating a disease that relates to th e amount 

of TDP 43 existing in cells and a method for producing a TDP 43 binding inhibitor. By collecting cells from a subject and measuring 

the existing amount of a test substance in the cells  the binding amount of the test substance to TDP 43 in the cells  etc. whether or not 

the subject suffers from a disease that relates to the amount of TDP 43 existing in cells is designated. By adding a medicine 

candidate a medicine capable of significantly reducing the binding of the test substance to TDP 43 is produced. 
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(57) Abstract : 

This laminated header (2) is provided with a first plate shaped body (11) in which a plurality of first exit channels (11A) a re formed 

and a second plate shaped body (12) attached to said first plate shaped body (11). Distrib ution channels (12A) via which a refrigerant 

flowing in via a first entrance channel (12a) is distributed to and flows out via the first exit channels (11A) are formed in  the second 

plate shaped body (12). Said distribution channels (12A) include forked channels (12b) that each have an opening a first straight 

section parallel to the direction of gravity and a second straight section parallel to the direction of gravity  with the bottom end of the 

first straight section connecting to the opening via a first connecting section and the top end of the second straight section connecting 

to the opening via a second connecting section. At least part of each first connecting section is not parallel to the direction of 

gravity as is at least part of each second connecting section. In each forked channel (12b) the refrigerant flows into the bottom end of 

the first straight section and the top end of the second straight section from the opening via the first and second connectin g sections 

and flows out from the top end of the first straight section and the bottom end of the second straight section. 
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(57) Abstract : 

The present disclosure is directed to systems and methods of synchronizing a target configuration file of a target device wit h a source 

configuration file of a source device. A parser of a first device may group commands from a source configuration file of a source 

device into subsets of commands. Each subset of the subsets of commands may comprise commands uniquely identified by a common  

attribute. A configurator of the first device may load into memory a command from a target configuration file the command having a 

first identifying attribute. The configurator may load into memory a subset of commands having a common identifying attribute  that 

matches the first identifying attribute. The configurator may compare the command with each command in the loaded subset. The 

configurator may generate a command for the target device to synchronize a portion of the target configuration file with the source 

configuration file. 
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(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided. The apparatus may include at least 

one processor configured to initiate a voice call using a first network determine that a condition exists and switch the voice call from 

the first network to a second network after the determination that the condition exists. The first network may be a packet switched 

network the second network may a circuit switched network and the condition may be that the packet switched network has poor 

coverage quality. Alternatively the first network may be a circuit switched network the second network may a packet switched 

network and the condition may be that the packet switched network has improved coverage qua lity. Optionally a user may be 

prompted to perform the switch and the user may provide an input to perform the switch. The switch may performed using SRVCC or 

RRC signaling. 
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(57) Abstract : 

The invention relates to a circuit arrangement (1) for controlling at least one load (D1 D2 D3). In order to provide means for extracting 

an auxiliary power supply from a current source in order to control shunt switching  the inventive circuit arrangement (1) comprises an 

input terminal (11) for connection to a power supply (30) an output terminal (12) for connection to at least one load element 

(20 21 22 23) a control circuit (10) comprising a control device (13) which is adapted to control at least one load element 

(20 21 22 23) and an energy storage device (C) which is adapted to supply power to the control device (13). A controllable bypass 

switch (M4) is further provided wherein said bypass switch (M4) and said control circuit (10) are connected in parallel and are 

connected between said input terminal (11) and said output terminal (12). The circuit arrangement (1) is adapted to operate the bypass 

switch (M4) to control the power provided to the control circuit. 
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(57) Abstract : 

A matrix array probe including a transducer array and integrated circuitry coupled to the transducer elements dissipates heat generated 

by the array and integrated circuitry through the cover of the transducer probe. A pump in the probe connector pumps fluid th rough a 

closed loop system including inbound an outbound fluid conduits in the cable. The fluid cond uits in the cable are separated by the 

cable electrical conductors for the probe. The heat transfer in the probe is done by a heat exchanger in the probe spaceframe  or 

transducer stack backing block and may use a Peltier device. Additional cooling may be p rovided by metal to metal contact with a 

chiller in the ultrasound system. 
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(57) Abstract : 

The invention provides a system (100) for acquiring cervical images which comprises an image acquisition subsystem (120) for 

acquiring cervical images (122) of a cervical region of a patient during a colposcopy procedure and a display subsystem (160) for 

displaying the cervical images on a display (060) by providing image data (162) of the cervical images to the display. Accord ing to the 

invention the image acquisition subsystem (120) is arranged for when operating in an interval mode acquiring the cervical images 

(122) at predetermined time intervals to obtain a time series of cervical images showing changes in the cervical region over time and 

reporting a progress of said acquiring to the display subsystem. Moreover the display subsystem (160) is arranged for establishing a 

progress indicator (400 416) on the display by generating indicator data (164) and providing the indicator data to the displa y (060) the 

progress indicator providing visual feedback on the progress of said acquiring to a user. Accordingly  the user is provided with visual 

feedback on a status of the acquiring of the cervical images. In particular the progress indicator avoids that the user experiences a loss 

of control or confusion. 
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(57) Abstract : 

A dynamo electric machine is provided with a horizontally extending shaft (14) a rotor (15) bearings (13) a stator (12) which is 

provided with a stator core (16) having an opening (20) which is formed therein and which surrounds the outside of the rotor (15) and 

a frame (11) which supports the bearings (13) and the stator (12). The rotor (15) has a rotor core (21) permanent magnets (22) which 

are inserted in the rotor core (21) clampers (23 24) which are arranged so as to axially clamp the rotor core (21) and a slide section 

(30) which is disposed on the front end clamper (23) protrudes further radially outward than both the front end clamper (23) and the 

rotor core (21) and consists of a material softer than that of the stator core (16). The easiness of work of inserting the rotor (15) into 

the stator (12) is improved and the generation of metallic powder due to the collision between the rotor (15) and the stator core (16) is 

suppressed. 
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(57) Abstract : 

A windscreen wiper device is provided. The wiper device includes a longitudinally extending wiper blade (22) of a flexible ma terial 

for sealing against a windshield of a vehicle. An elastic elongated carrier (24) that is self biased into a pre curved shape and which 

extends longitudinally between opposite ends operably supports and biases the wiper blade into a pre curved configuration. A 

connecting device (26) is secured to the carrier for attachment to an oscillating wiper arm. A pair of subspoilers (30) which are 

constructed as separate pieces from one another and from the wiper blade are arranged on longitudinally opposite sides of the 

connecting device. Each of the subspoilers is joined with the carrier along less than a full longitudinal length of the respective 

subspoiler with an adhesive (36). 
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(57) Abstract : 

The invention provides for a medical apparatus (400 500 600 700 800) comprising a magnetic resonance imaging system (402) for 

acquiring magnetic resonance thermometry data (442) from a subject (418). The magnetic resonance imaging system comprises a 

magnet (404) with an imaging zone (408). The medical apparatus further comprises a memory (432) for storing machine executable 

instructions (460 462 464 466 10 660). The medical apparatus further comprises a processor (426) for controlling the medical 

apparatus wherein execution of the machine executable instructions causes the processor to: acquire (100 200 300) the magnetic 

resonance thermometry data from multiple slices (421 421  421 ) within the imaging zone by controlling the magnetic resonance 

imaging system; and interpolate (102 202 204 302 304) a three dimensional thermal dose estimate (444) in accordance with the 

magnetic resonance thermometry data. 
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(57) Abstract : 

The invention relates to a reactor a system and a method for treating and recovery of liquid and/or solid waste materials and by 

products from industrial manufacturing and production operations  such as volatilizing organic compounds  by converting these 

materials into valuable materials which could be recycled and re used while at the same time minimizing any residue for final disposal 

to landfill or incineration. The invention includes an insulated  magnetic electrically conductive reactor vessel [10] for receiving and 

treating a contaminated load the reactor being characterised therein that it is operated under pyrolysis conditions and is heated by radio 

frequency induction of eddy currents into the reactor vessel [10]. 
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(57) Abstract : 

2Aqueous solution comprising (A) in the range of from 30 to  60% by weight of a complexing agent selected from the alkali metal 

salts of methylglycine diacetic acid and the alkali metal salts of glutamic acid diacetic acid  (B) in the range of from 700 ppm to 7% by 

weight of a polymer being selected from polyamines  the N atoms being partially or fully substituted with CHCOOH groups  partially 

or fully neutralized with alkali metal cations  ppm and percentages referring to the total respective aqueous solution  
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(57) Abstract : 

Systems and methods are presented that a STA that has not set up a target wake time (TWT) schedule with  an AP to use a control 

frame without incurring the overhead of the Next TWT field in order to determine AP changes or to sync with the AP s time 

synchronization function without receiving a beacon. In an embodiment  the configuration may include using one bit in a frame control 

(FC) field of a control frame to indicate a presence of a Next TWT field  such that the Next TWT field is optionally present in the 

control frame and contains the next target wake time value for an intended recipient of the control frame. 
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(57) Abstract : 

Disclosed are a method and device for reading RFID/UHF labels on the basis of an audio interface. The method comprises: a sof tware 

module installed in an electronic device converts a first digital signal into an analog signal that can be transmitted th rough the audio 

interface; the analog signal received through the audio interface is converted into a second digital signal through an audio 

communications circuit; an RFID/UHF controller is controlled through the digital signal to read RFID/UHF label info rmation; the 

RFID/UHF controller simultaneously modulates and transmits multiple signals having different frequency points  the signal of each 

frequency point forming a signal channel. Compared to the prior art  the present invention enables long distance communications 

between an electronic device and multiple labels. 
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(57) Abstract : 

Systems apparatus articles and methods are described including operations for 3D video coding including depth based disparity vector 

calibration. 

  

 

No. of Pages : 45 No. of Claims : 28 



42991 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6904/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :06/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : A SOLIDS INJECTION LANCE 
 

  

(51) International classification  :C21C5/42,C21C5/46,F27B3/18  

(31) Priority Document No  :2013901732  

(32) Priority Date  :16/05/2013 

(33) Name of priority country  :Australia 

(86) International Application No 

        Filing Date 

:PCT/AU2014/000489  

:02/05/2014 

(87) International Publication No  :WO 2014/183150  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TECHNOLOGICAL RESOURCES PTY. LIMITED 

      Address of Applicant :123 Albert Street Brisbane Queensland 

4000 Australia 

(72)Name of Inventor : 

   1)PILOTE Jacques  

   2)DRY Rodney James  

   3)DAVIS Mark Preston 
 

(57) Abstract : 

A method for injecting a solid feed material through a solids injection lance includes creating flow conditions in an injection 

passageway of the lance so that at least a part of the feed material flowing along the passageway forms a buffer zone between  a wall of 

a tube that defines the passageway and feed material flowing along a central section of the passageway. 
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(57) Abstract : 

Crystalline Forms R5 R5a R5b and R6 of nilotinib hydrochloride and processes for their preparation. 
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(57) Abstract : 

A memory controller coupled to a memory chip having a number of sub arrays of memory cells is configured to determine a 

configuration of the memory chip. The memory controller is configured to read the sub array configuration of the memory chip and to 

detect sub array level conflicts between external commands and refresh operations. The memory controller keeps one or more non 

conflicting pages open during the refresh operations. 
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(57) Abstract : 

A method of an aspect is performed by a processor. The method includes receiving a partial width load instruction. The partia l width 

load instruction indicates a memory location of a memory as a source operand and indicates a register as a destination operand. The 

method includes loading data from the indicated memory location to the processor in response to the partial width load instru ction. 

The method includes writing at least a portion of the loaded data to a partial width of the register in response to the partial width load 

instruction. The method includes finishing writing the register with a set of bits stored in a remaining width of the registe r that have bit 

values that depend on a partial width load mode of the processor. The partial width load instruction does not indicate the partial width 

load mode. Other methods processors and systems are also disclosed. 
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(57) Abstract : 

An imaging system (10) generates a layered reconstructed radiograph (LRR) (66) of a subject. The system (10) takes as input a three 

dimensional (3D) or higher dimensional data set (68) of the object  e.g. data produced by an image scanner (12). At least one processor 

(32) is programmed to define a set of two dimensional (2D) projection images and associated view windows (60 62 64) corresponding 

to a set of voxel value (tissue) types with corresponding voxel value specification (50); determine the contribution of each processed 

voxel along each of a plurality of rays (72) through the 3D data set (68) to one of the predetermined voxel value (tissue) types in 

accordance with each voxel value with respect to the voxel value selection specification (50); and concurrently generate a 2D 

projection image corresponding to each of the voxel value specifications and related image view windows (60 62 64) based on the 

processed voxel values satisfying the corresponding voxel value specification (50). Each image is colorized differently and 

corresponding pixels in the images are aligned. An LRR (66) is generated by layering the aligned  colorized images and displaying as a 

multi channel color image e.g. an RGB image. 
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(57) Abstract : 

11A flavour composition comprising a compound according to the formula (I) ed ible salts thereof wherein R is an alkyl residue 

containing 6 to 20 carbon atoms or an alkene residue containing from 9 to 25 carbon atoms with 1 to 6 double bonds  R together with 

the carbonyl group to which it is attached is a residue of a carboxylic acid  and m is 0 or 1. 
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(57) Abstract : 

A method of detecting a revisit position includes receiving at a computing system a plurality of position data points  each of the 

plurality of position data points including a signal scan measurement. The method further includes calculating a first signal distance 

between a first signal scan measurement corresponding to a first position data point of the plurality of position data points and a 

second signal scan measurement corresponding to a second position data point of the plurality of position data points. The me thod 

further includes determining that the first signal distance is less than a first threshold that the first signal distance is a local minimum 

for the first position data point and the first signal distance is a local minimum for the second position data point. The method further 

includes based on the determining identifying the first and second position data points as revisit points. 
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(57) Abstract : 

The invention provides an adhesive formulation comprising an olefin block copolymer comprising hard blocks and soft blocks 

wherein the hard blocks comprise 4 8 mol% comonomer; and are present in an amount of 20 wt%  45 wt%. This formulation is 

particularly advantageous for use in hot melt adhesives but may be used in other applications as well.  
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(57) Abstract : 

A catalysed filter for filtering particulate matter from exhaust gas emitted from a positive ignition internal combustion eng ine 

comprises a ceramic porous wall flow filter substrate having a total substrate length and having inlet channels defined in part by 

ceramic inlet wall surfaces and outlet channels defined in part byceramic outlet wall surfaces  wherein the inlet surfaces are separated 

from the outlet surfaces by a first porous structure containing pores of a first mean pore size  wherein the porous substrate is coated in 

part with a catalyst washcoat composition wherein a second porous structure of a washcoated part of the porous substrate co ntains 

pores of a second mean pore size wherein the second mean pore size is less than the first mean pore size which catalyst washcoat 

composition being disposed in a first zone comprising the inlet surfaces of a first substrate length less than the total substrate 

length wherein a second zone comprising the outlet surfaces of a second substrate length contains no washcoat and wherein the sum of  

the substrate length in the first zone and the substrate length in the second zone is >100%. 
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(57) Abstract : 

Systems and methods for using travelling pilots for channel estimation are described herein. In one aspect  wireless communications 

apparatus is described that comprises a processor configured to divide a plurality of tones on which pilot signals are to be transmitted 

among a plurality of symbols  wherein each symbol includes less than all of the plurality of tones and the plurality of symbols includes 

at least a subset of the plurality of tones. The wireless communication apparatus further comprises a transmitter configured to 

transmit during a given symbol pilot signals on the tones included in the given symbol wherein the tones over which the pilot signals 

are transmitted are changed from symbol to symbol. 
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(57) Abstract : 

In some examples an electronic device may provide haptic output associated with a gesture for performing a task using the electronic 

device. For instance one or more sensors of the electronic device may detect movement of a touch input within an area of a display 

corresponding to an area of a graphical user interface. In response to detecting  movement of the touch input one or more haptic 

feedback components may generate haptic output associated with a task such as an operating system task. In some 

implementations the haptic output changes surface friction of an area of the display during movement of the touch input providing 

feedback and guidance for the user to successfully complete the task. 
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(57) Abstract : 

The present disclosure provides polynucleotide sequences controlling the photoperiod sens itive trait in maize. The disclosure provides 

polynucleotide sequences and the use of encoded polypeptides associated with the photoperiod sensitivity. The disclosed seque nces 

are responsible for controlling plant growth source sink relationships and yield in crop plants. 
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(57) Abstract : 

This bearing steel material satisfies a predetermined elemental composition  and is characterized by having in the region (interface 

region) from the boundary surface of a base material and spheroidized cementite to a position 20 nm away no greater than 0.6% 

(excluding 0%) of Si (interface Si) no greater than 0.10% (excluding 0%) of Ni (interface Ni) no greater than 0.10% (excluding 0%) of 

Cu (interface Cu) no greater than 0.03% (including 0%) of Mo (interface Mo) no greater than 0.10% (excluding 0%) of Mn (interface 

Mn) and no greater than 0.9% (excluding 0%) of Cr (interface Cr) and the circularity coefficient of the spheroidized cementite being at 

least 0.80. The bearing steel material exhibits favorable cold workability during the production of a bearing component by means of 

cold working. 

  

No. of Pages : 25 No. of Claims : 2 



43004 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7172/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :26/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : BEARING STEEL MATERIAL HAVING SUPERIOR ROLLING FATIGUE CHARACTERISTICS 

AND A METHOD FOR PRODUCING SAME 
 

  

(51) International classification  :C22C38/50,C21D1/32,C21D6/00  

(31) Priority Document No  :2012083067  

(32) Priority Date  :30/03/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/056009  

:05/03/2013 

(87) International Publication 

No  
:WO 2013/146124  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KABUSHIKI KAISHA KOBE SEIKO SHO (KOBE 

STEEL LTD.) 

      Address of Applicant :10 26 Wakinohama cho 2 chome Chuo 

ku Kobe shi Hyogo 6518585 Japan 

(72)Name of Inventor : 

   1)KAIZUKA Masaki 

   2)SHINDO Yosuke 

   3)FUJITA Manabu 
 

(57) Abstract : 

The problem addressed by the present invention is to achieve a bearing steel material for obtaining a bearing component having 

further increased rolling fatigue life. The bearing steel material satisfies a predetermined elemental composition and in a p arent phase 

region (interface region) for 20 nm from the surface of spheroidized cementite the contained Si (interface Si) Mn (interface Mn) Cr 

(interface Cr) Cu (interface Cu) Ni (interface Ni) and Mo (interface Mo) satisfy the belowmentioned formula (1): 9.0 = 1.4—interface 

Si + 1.8—interface Mn + 5.5—interface Cu + 4.2—interface Ni + 4.8—interface Cr + 5.5— interface Mo ¦(1). 
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(57) Abstract : 

The present invention is in the field of immunotherapy in particular tumor immunotherapy. The present invention provides 

pharmaceutical formulations for delivering RNA to antigen presenting cells such as dendrite cells (DCs) in the spleen after s ystemic 

administration. In particular the formulations described herein enable to induce an immune response after systemic administration of 

antigen coding RNA. 
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(57) Abstract : 

The objective of the present invention is to provide an artificial blood vessel wh ich promotes intimal formation after placement is 

capable of maintaining antithrombogenicity until an intima is formed and is capable of long term patency. The present invention is an 

artificial blood vessel which is a tubular fabric comprising inside a fiber layer that includes ultra fine fibers  an ultra fine fiber layer 

composed of ultra fine fibers with a diameter of 10 nm to 3 µm wherein an antithrombotic agent with a polymer chain other than 

heparin is covalently bonded to the ultra fine fibers through the polymer chain and the thrombin activity inhibition rate of the fiber 

surface at 37°C is 60% or more. 
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(57) Abstract : 

The invention relates to a tap switch for voltage regulation with semiconductor switching elements on a regulating transforme r having 

a regulating winding. The tap switch is of modular design wherein each module comprises in each case a partial winding of the 

regulating winding which can be switched on or off by semiconductor switching elements. Varistors and capacitors are additionally 

integrated in order to protect the semiconductor switching elements against high volt ages. 
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(57) Abstract : 

This disclosure describes a flow control device comprising: a body comprising a body wall that defines a chamber the body wall 

comprising an inlet in fluid communication with the chamber a work outlet comprising a work outlet flow area in fluid communication 

with the chamber and a bleed outlet comprising an unoccluded bleed flow area in fluid communication with the chamber. The flow 

control device comprises a flow control member adapted to selectively occlude the bleed outlet wherein  in a second position the flow 

control member at least partially occludes the bleed outlet to create a second bleed flow area and  in a first position the flow control 

member occludes the bleed outlet to a smaller degree than when in the second position to create a first bleed flow area that is greater 

than the second bleed flow area. 
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(57) Abstract : 

An imaging system (100) includes a radiation source (108) that emits radiation that traverses an examination region a paralyzable 

photon counting detector pixel (110) that detects photons traversing the examination region and arriving at an input photon rate and 

that generates a signal indicative thereof high flux electronics (122) that produce a total time over threshold value each integration 

period based on the signal a reconstruction parameter identifier (124) that estimates the input photon rate based on the total time over 

threshold value and identifies a reconstruction parameter based on the estimate  and a reconstructor (130) that reconstructs the signal 

based on the identified reconstruction parameter. 
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(57) Abstract : 

There are disclosed various methods  apparatuses and computer program products for video encoding. The type of prediction used for a 

reference picture index may be signaled in the video bit stream. The omission of motion vectors from the video bit stream for  a certain 

image element may be signaled; signaling may indicate to the decoder that mot ion vectors used in prediction are to be construed at the 

decoder. The construction of motion vectors may take place by using disparity information that has been obtained from depth 

information of the picture being used as a reference. 
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(57) Abstract : 

A system for providing air to an internal combustion engine comprises a crankcase ventilation unit that receives unrefined blowby gas 

from a crankcase separates oil from the unrefined blowby gas  and discharges refined blowby gas. A conduit delivers the refined 

blowby gas to an air cleaner housing. The air cleaner housing comprises a first chamber that receives intake air through a first port  a 

second chamber that receives intake air from the first chamber and refined blowby gas from the conduit through a second port  and a 

third chamber that receives a mixture of intake air and refined blowby gas from the second chamber and discharges the mixture 

through a third port. A primary filter element filters the intake air as it passes from the first chamber to the second chamb er. A 

secondary filter element filters the mixture as it passes from the second chamber to the third chamber. 
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(57) Abstract : 

Systems and methods are provided for determining continuous scoring models that describe one or more features regarding a 

geographic area. The scoring models can be fit to incorporate information from both point sources as well as area information. Based 

on the scoring models  a user can obtain feature values for the one or more features at any desired location or for a desired geographic 

area. Because the features are represented by a continuous function  comparisons of feature values for arbitrary geographic areas 

and/or combinations of features to form secondary values can also be performed. 
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(57) Abstract : 

A system (20) for quality assurance of a magnetic resonance (MR) imaging device (23) used in magnetic resonance based radiation 

therapy planning includes a phantom (10) weighing less than 18.2 kg (40 lbs.). The phantom includes a three dimensional spatial 

distribution of MR and CT imagable elements (12) located in an MR and CT inert foam support (14) and an MR and CT inert external 

support structure (16) which surrounds and hermetically seals the foam support. The spatial distribution is sized to complete ly fill an 

imaging volume of the magnetic resonance imaging device. 
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(57) Abstract : 

Embodiments described herein include devices and processes for concurrently processing different audio streams with different 

hardware based audio processing modes. A computing device for such embodiments may have multiple hardware audio signal 

processing modes capable of parallel execution. An operating system or audio stack thereof may manage audio p aths or streams for 

audio sources producing respective types of audio signals. Which of the audio paths or streams will be connected with which o f the 

hardware audio signal processing modes may be determined according to the types of the audio signals. A first hardware audio signal 

processing mode may be processing a first type of audio signal of a first audio path or stream while concurrently a second ha rdware 

audio signal processing mode processes a second type of audio signal of a second audio path or st ream. 
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(57) Abstract : 

The present invention relates to simulated spatial live viewing of an object. In order to provide spatial information to the user with 

reduced requirements concerning to maintain a particular position e.g. with respect to a 3D display or to wear or activat e additional 

components such as 3D glasses it is provided to generate an electron beam (38) from a cathode (32) arrangement towards a target area 

of an anode (34) and to control the electron beam such that the electron beam hits the anode at a moving focal spot (44) wherein the 

electron beam is controlled such that the focal spot moves at least in a first moving direction (46) transverse to a viewing direction 

(48). Thus X ray radiation (42) is generated by the electron beam impinging on the moving focal sp ot. Further it is provided to detect 

X ray radiation at least partially passing an object and to generate respective X ray detection signals. Still further monoscopic 2D 

images are generated based on the detection signals  which monoscopic 2D images relate to different view points as defined by the 

moving focal spot. The monoscopic X ray images are displayed from the different view points. 
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(57) Abstract : 

A device (1) for orienting capsules (C) is described. The device comprises a container (9) for receiving randomly oriented ca psules 

(C) which has a bottom wall (11) provided with at least two apertures (17A 17B). A rotor (13) is rotatingly arranged in the container 

and above the bottom wall (11). The rotor is provided with capsule receiving pockets (15). Under the apertures of the bottom wall 

(11) a capsule collector (19) is arranged for receiving capsules discharged from the capsule receiving pockets (15) through either one 

or the other of the two apertures (17A 17B). The capsule receiving pocket (15) the two apertures (17A 17B) and the capsule collector 

(19) are shaped and arranged such that the capsules (C) randomly contained in the container (9) exit the capsule collector (19) with a 

predetermined orientation. 
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(57) Abstract : 

The image encoder (549) for encoding an image of a high dynamic range scene comprising: a pixel texture encoding unit 

(552) arranged to encode pixels colors of the image with an image representation (Im l) comprising N bit code words; an image 

analysis unit (550) arranged to determine and output a region differentiator grey value (gTS) which is a luma value demarcating below 

it lumas of all pixels of a first object in at least one block of the image and above it lumas of all pixels of a second object in the at least 

one block of the image; and a formatter (554) arranged to co encode in an output image signal (S(Im_l MET(gTS)) the image 

representation (Im l) and the region differentiator grey value (gTS) makes highly versatile use of images encoding HDR scenes 

possible in particular encoding them in image formats compatible with existing MPEG video coding standards.  
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(57) Abstract : 

Mid command buffer preemption is described for graphics workloads in a graphics processing environment. In one 

example instructions of a first context are executed at a graphics processor the first context has a sequence of instructions in an 

addressable buffer and at least one of the instructions is a preemption instruction. Upon executing the preemption 

instruction execution of the first context is stopped before the sequence of instructions is completed. An address is stored for an 

instruction with which the first context will be resumed. The second context is executed and upon completion of the execution of the 

second context the execution of the first context is resumed at the stored address. 
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(57) Abstract : 

Disclosed herein are techniques and systems for providing simulated  haptic feedback that is local to physical non actuating keys of a 

keyboard. A keyboard includes a plurality of non actuating keys defined in a cover portion of the keyboard  a plurality of force 

producing mechanisms coupled to a substrate underneath and adjacent the cover portion. The force producing mechanisms may b e 

positioned on suspended portions of the substrate that are mechanically isolated and arranged on the substrate to substantial ly 

correspond to a layout of the plurality of non actuating keys. The force producing mechanisms may be individually actuated to  deflect 

the suspended portions of the substrate underneath the cover portion to create a tactile sensation for a user s finger that is local to a 

particular key. In some embodiments  the force producing mechanisms are piezoelectric actuators. 
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(57) Abstract : 

Compounds of formula (I) are provided that act as potent antagonists of the CCR(9) receptor. Animal testing demonstrates that  these 

compounds are useful for treating inflammation a hallmark disease for CCR(9). The compounds are generally aryl sulfonamide 

derivatives and are useful in pharmaceutical compositions  methods for the treatment of CCR(9) mediated diseases  and as controls in 

assays for the identification of CCR(9) antagonists. 
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(57) Abstract : 

In one embodiment an internet accessible resource service may emphasize a recently accessed data object stored in an internet 

accessible data storage 124 on a data object list 300. The internet accessible resource service may maintain a data object list 300 

representing a data object set stored in an internet accessible data storage 124 accessible by a primary user. The internet a ccessible 

resource service may detect an access of a user focus data object of the data object set. The internet accessible resource service may 

execute a reorganization of the data object list 300 to emphasize the user focus data object. 
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(57) Abstract : 

1A reaction product mixture is obtained from a reaction of (a) a cellulose ether with (b) an aliphatic monocarboxylic acid anhydride or 

with a di or tricarboxylic acid anhydride or with a combination of an aliphatic monocarboxylic acid anhydride and a di or tricarboxylic 

acid anhydride in the presence of (c) an aliphatic carboxylic acid. A process for precipitating an esterified cellulose ether from this 

reaction product mixture comprises the step of contacting the reaction product mixture with water and subjecting the combinat ion of 

water and the reaction product mixture to a shear rate of at least 800 s. The precipitated esterified cellulose ether can be recovered as a 

non tacky product. 
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(57) Abstract : 

Described is a chemical mechanical polishing (CMP) composition comprising the following components: (A) surface modified silica 

particles having a negative zeta potential of 15 mV or below at a pH in the range of from 2 to 6 (B) N N N N tetrakis (2 

hydroxypropyl) ethylenediamine or methanesulfonic acid (C) water (D) optionally one or more further constituents  wherein the pH of 

the composition is in the range of from 2 to 6. 
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(57) Abstract : 

1The invention relates to the use of thermoplastic moulding materials  comprising A) 10 to 97 wt% of a thermoplastic polyamide B) 1 

to 10 wt% of red phosphorous C) 0.15 to 6 wt% of a dialkyl phosphine acid salt wherein the ratio of B) to C) equals 6:1 to 6:4 D) 1 to 

10 wt% of an ethylene copolymer as impact modifier comprising as component D) a copolymer of D) 40 to 98 wt% ethylene D2) 2 to 

40 wt% of a (meth)acrylate having 1 to 18 C atoms  and/or D3) 0 to 20 wt% of a functional monomer selected from the group of 

ethylenic unsaturated mono or dicarboxylic acids or carboxylic acid anhydrides or epoxy groups or mixtures thereof or an ethylene 

(meth)acrylic acid copolymer which is neutralized up to 72% by zinc E) 0 to 5 wt% talc having an average particle size (d50 value) of 

less than 7.5 µm F) 0 to 60 wt% of additional additives  wherein the total of the weight percentages of the components A) to F) equals 

100% for producing flame retardant glow wire resistant moulded articles. 
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(57) Abstract : 

The present invention provides an apparatus and a method for amplifying a radio frequency signal and an MRI system comprising the 

apparatus. An aspect of the present invention proposes an apparatus for amplifying a radio frequency (RF) signal comprising: a 

magnetically insensitive input balun (10) for converting the RF signal in unbalanced format into balanced signals; at least two groups 

of MOSFETs each group including at least one MOSFET (30 40) for respectively amplifying the balanced signals in a push pull way; 

a magnetically insensitive output balun (60) for converting the amplified balanced signals into an unbalanced format; a magnetically 

insensitive input matching network (20 20 ) for matching input impedances of the at least two groups of MOSFETs with output 

impedances of the magnetically insensitive input balun (10); a magnetically insensitive output matching network (50 50 ) for matching 

output impedances of the at least two groups of MOSFETs with input impedances of the magnetically insensitive output balun (60); a 

magnetically insensitive protection circuit (70 70 ) for protecting a direct current (DC) power supply which provides DC for driving 

the at least two groups of MOSFETs from the amplified balanced signals. The proposed apparatus not only has a high power outp ut 

but is also magnetically insensitive so that it can operate in an environment of strong magnetic fields  such as the MRI scanner room. 

  

 

No. of Pages : 22 No. of Claims : 15 



43026 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6937/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR PROCESSING INPUT STREAMS OF CALENDAR 

APPLICATIONS 
 

  

(51) International classification  :G06F15/16,G06Q10/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/RU2013/000306  

:10/04/2013 

(87) International Publication No  :WO 2014/168502  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHIGABUTDINOV Ruslan Albertovich 

      Address of Applicant :44 27 ul. P. Lumumby Republic of 

Tatarstan Kazan 420081 Russia 

(72)Name of Inventor : 

   1)SHIGABUTDINOV Ruslan Albertovich 
 

(57) Abstract : 

Systems and methods for processing input streams of calendar applications. An example method  performed by a computer 

system may comprise receiving an input stream; processing the input stream to produce a sequence of characters; responsive to 

determining that the sequence of characters comprises a time reference storing in a memory a calendar entry in a first data structure of 

a first type the calendar entry comprising an identifier of a time referenced by the time reference; responsive to determining that the 

sequence of characters does not comprise a time reference storing in the memory a memorandum in a second data structure of a 

second type the memorandum comprising at least part of the sequence of characters. 
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(57) Abstract : 

A dielectric cone radiator sub reflector assembly for a reflector antenna with a waveguide supported sub reflector is provide d as a 

unitary dielectric block with a sub reflector at a distal end. A waveguide transition portion of the dielectric block is dimensioned for 

insertion coupling into an end of the waveguide. A dielectric radiator portion is provided between the waveguide transition p ortion and 

a sub reflector support portion. An outer diameter of the dielectric radiator portion is provided with a plurality of radially inward 

grooves extending radially inward to a diameter less than an inner diameter of the end of the waveguide and a lens bore exten ds from a 

proximal end of the dielectric block towards the distal end of the dielectric block at least to the sub reflector support portion. The 

unitary dielectric block may be manufactured as a single contiguous monolithic portion of dielectric material via injection molding. 
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(57) Abstract : 

Described is a chemical mechanical polishing (CMP) composition comprising the following components: (A) surface modified silica 

particles having a negative zeta potential of 15 mV or below at a pH in the range of from 2 to 6 (B) one or more polyethylene imines 

(C) water (D) optionally one or more further constituents  wherein the pH of the composition is in the range of from 2 to 6. 
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(57) Abstract : 

Described is a chemical mechanical polishing (CMP) composition comprising the following components: (A) surface modified silica 

particles having a negative zeta potential of 15 mV or below at a pH in the range of from 2 to 6 (B) one or more polymers selected 

from the group consisting of N vinyl homopolymers and N vinyl copolymers (C) water (D) optionally one or more further 

constituents wherein the pH of the composition is in the range of from 2 to 6. 
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(57) Abstract : 

A control device (110) for controlling the environment in a region (102) within a structure (104) by means of controlling ope ration of 

a control system (120) which is adapted to adjust at least one property of the environment in the region (102) is disclosed. The control 

device comprises a user interface (112) adapted to selectively indicate to a user a range of available values representing at  least one 

property of the environment in the region (102) that is adjustable by the control system (120) at least based on presence information of 

any persons being present within the region (102) such that the extent of control of the environment in the region (102) by means of 

the control device (120) that is thereby enabled the user is based at least partly on the presence information. 
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(57) Abstract : 

The present invention relates to an object opinion registering device (20) for guiding a person in a decision making situation involving 

one or more physical objects (10A 10F) the object opinion registering device (20) being arranged to register opinion indications of 

each of the one or more physical objects (10A 10F) and the object opinion registering device comprising a controller (26) arranged to 

control at least one object indicator (30) arranged to physically highlight a physical object (10B) among the one or more physical 

objects (10A 10F) based on registered opinion indications of each of the one or more physical objects (10A 10F). 
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(57) Abstract : 

The application generally relates to digital Engine Integrity Protection (EIP) systems for filters for internal combustion en gines and 

methods of using the digital EIP systems. A pre programmed digital chip is integrated in filtration hardware such that the Engine 

Control Unit (ECU) or another controller installed on the engine or vehicle can read encrypted digital signal from the chip when 

electrically connected with the filter hardware. Based on the read information from the chip the ECU or controller can determine 

whether the filter associated with the chip is a genuine filter or a non genuine filter. 
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(57) Abstract : 

A coating application device is provided with: a nozzle device (20) for discharging a damping material onto a vehicle body from a 

nozzle hole (20a); an articulated robot (21) for moving the nozzle device (20) in relation to the vehicle body; a supplying means 

having a supply pump (22) and a supply passage (27) for continuously supplying the damping material from the supply pump (22) to 

the supply passage (27) at a substantially constant rate by continuously driving the supply pump (22); a return passage (33) branching 

from the supply passage (27) for returning the damping material to the supply pump (22); and a gun (32) and return valve (34) for 

switching the supply destination of the damping material to the nozzle hole (20a) or the return passage (33) on the basis of information 

relating to coating of the vehicle body with the damping material. 
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(57) Abstract : 

624The invention relates to a method for manufacturing of a stabilized polyamide containing composition which contains at least 20% 

by weight of polyamide which comprises the steps of  incorporating of a metal organic framework which is a copper based metal 

organic framework comprising metal ions  which are copper(ll) ions and a C C aromatic hydrocarbon which is substituted with at least 

two carboxylate groups wherein two of the at least two carboxylate groups are forming coordinative bonds  to the metal ions into a 

polyamide containing composition which contains at least 20% by weight of polyamide to obtain a mixture for molding which 

contains at least 20% by weight of polyamide; and  heating of the obtained mixture for molding comprising the polyamide containing 

composition and the metal organic framework to a temperature between 170 °C and 380 °C. 
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(57) Abstract : 

The present invention relates to a fracturing fluid comprising in an aqueous medium:  an associative polymer; and  a labile surfactant 

in sufficient amount to reduce or inhibit the viscosity increasing effect induced by said associative polymer. 
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(57) Abstract : 

A bearing cap (10) in which each foot includes an elongated protrusion (36) formed thereon positioned between the bolt hole and  a 

side of said foot with its major axis parallel to the axis of the bore partially defined by the bearing cap and includes ribs o n its side 

surfaces that are perpendicular to its major axis. 
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(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided in connection with classifying 

devices that communicate with a femto node for providing services thereto. In one example  a node is equipped to monitor and/or 

receive one or more parameters communicated by a device assign a classification to the device related to a frequency of using the 

femto node based in part on the one or more parameters. In an aspect  the node is equipped to provide services to the device based on 

the classification. In another aspect the node is equipped to provide the classification to one or more femto nodes including the femto 

node for providing services to the device. 
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(57) Abstract : 

Femtocell synchronization is disclosed in which a femtocell transmits a request over an out of band (OOB) link to a proximate mobile 

device for synchronization assistance. In response to the request  the mobile device transmits an access probe to a serving macro base 

station. The femtocell detects the access probe and uses aiding information to decode the access probe to determine the timing and/or 

frequency information. The femtocell uses this timing and/or frequency information for its synchronization.  
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(57) Abstract : 

Methods systems and devices for providing relevant user information to devices within proximity of a user. A wireless identity 

transmitter associated with the user periodically broadcasts messages that include obscured identifiers. A proximate proximit y 

broadcast receiver may receive and relay the broadcast messages to a central server which may process the included informatio n. 

Based on categories related to the proximity broadcast receiver and the user the central server may identify subsets of stored profile 

information about the user that are relevant to the proximity broadcast receiver. The central server may transmit relevant profile 

information to devices to assist in activities associated with the proximity broadcast receiver. In an embodiment  the central server may 

only transit relevant profile information that is authorized by the user via permissions associated with the profile. Further  the central 

server may transmit payment authentication profile information for use by point of sale devices wit hin proximity of the user. 
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(57) Abstract : 

A shaver comprises a skin engaging portion and a cutting element wherein the skin engaging portion comprises a force generating 

member that can be selectively activated during use to increase or decrease a force of attraction to the skin of a user. The 

force generating members may be electro adhesive elements. A controller may be provided to selectively activate these elements. 
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(57) Abstract : 

There is provided a thermal interface material TIM a thermal interface application comprising such a TIM and corresponding methods 

for providing the material and the thermal interface. The TIM comprises a TIM layer in which an  activable shrinkage material is 

distributed such that upon activation of the shrinkage material the thickness of the TIM layer is increased. In the thermal interface 

application where the TIM (400) is arranged between a heat generating component (20) and a heat conducting element (30) the 

increase in thickness of the TIM layer is utilized to increase the contact pressure on mating surfaces. The TIM is sandwiched  between 

the heat generating component and the heat conducting element before the activation of the shrinkage material and the distance (h) 

between the heat generating component and the heat conducting element is restricted such upon activation of the shrinkage 

material the restricted maximum height (h) between the heat generating component and the h eat conducting element in combination 

with the TIM increasing the thickness of the TIM layer the contact pressure on the mating surfaces is increased. 
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(57) Abstract : 

A continuously variable transmission wherein drive force from a drive source (E) is transmitted along a path from an input sh aft (13)  

a first input switching mechanism (24A)  a first reduction gear (25)  a second reduction gear (26)  a first secondary input shaft (13A)  a 

first pulley (21)  an endless belt (23)  a second pulley (22)  a second secondary input shaft (13B)  a third reduction gear (39)  a fourth 

reduction gear (40)  a first output switching mechanism (37)  a fifth reduction gear (29)  a sixth reduction gear (30)  an output shaft  

(15) thereby establishing a low mode. In the low mode the transmitted large torque passes through the first output switching 

mechanism (37) but a secondary shaft (14) is arranged at the outer circumference of the input shaft (13) so as to be capable of relative 

rotation and the first output switching mechanism (37) is arranged on the secondary shaft (14) so the secondary shaft (14) transmitting 

the large torque is arranged on the outer circumferential side of a dual shaft structure and is supported directly by the tra nsmission 

case and the input shaft (13) transmitting the comparatively small torque is supported via the secondary shaft (14) thereby enabling the 

first output switching mechanism (37) to be supported with high rigidity without implementing special strengthening.  
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(57) Abstract : 

Methods and apparatus that provide first lighting having first light output characteristics to a first user and simultaneously provide 

second lighting having second light output characteristics to a second user. The first lighting and the second lighting are d istinct and 

may optionally be dynamic and responsive to lighting needs of the respective users. 
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(57) Abstract : 

The invention relates to a radiation detection device for integrating the number of optical photons in a light pulse. A system a method 

and a computer program product are also disclosed. The radiation detection device comprises an optical detector pixel array which has 

a plurality of pixel cells that can be triggered by optical photons  a plurality of pixel cell trigger state sensing circuits  and a summing 

unit. Each pixel cell trigger state sensing circuit generates a digital signal having either a first predetermined amplitude indicative of a 

triggered pixel cell or a second predetermined amplitude indicative of a non triggered pixel cell. The summing unit generates an 

analogue signal whose amplitude corresponds to the number of triggered pixel cells and thereby performs the desired integration. The 

analogue signal may further cause a timing unit to generate a timestamp when a predetermined accumulated optical photon count  

condition is met. 
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(57) Abstract : 

Mammography apparatus for detecting malignant cells in a breast comprising an x ray source and an x ray detector that cooperates 

with the x ray source for providing an x ray image of said breast  and further comprising a paddle for flattening the breast by pressing it 

against said x ray detector and comprising a contact area measuring device for measuring a contact area between the breast and the 

paddle wherein the contact area measuring device is embodied with at least a first laminate of an electrically insulating material a nd an 

electrically low resistance material which first laminate is provided on a side of the paddle facing the breast  and wherein the 

electrically low resistance material is sandwiched between the paddle and the insulating material. 
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(57) Abstract : 

There is provided a method of determining whether a first type of liquid is being used in a nebulizer the method comprising obtaining 

a measurement of the time taken by the nebulizer to nebulize a specified volume of liquid that was  held therein comparing the time 

taken to nebulize the specified volume of liquid to an estimated value for the time required to nebulize the same volume of t he first 

type of liquid and determining whether the liquid nebulized by the nebulizer was the firs t type of liquid based on the comparison. 
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(57) Abstract : 

The invention concerns a paralytic shellfish poison for the treatment of itching in a human being or another mammal.  
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(57) Abstract : 

A method of producing a curved display for an electronic device comprises providing a substrate comprising a  first curvable section 

(68) comprising at least one flat glass member and a second longitudinally adjacent planar section (70) placing the curvable section 

(68) in contact with a member (64) having a curved surface urging the curvable section (68) towards  the curved surface of the member 

(64) and maintaining the curvable section (68) in a curved configuration to thereby form the curved display (60) having the a djacent 

planar section (70). A curved display (60) and a mobile device having a curved display (60) are also disclosed. 

  

 

No. of Pages : 32 No. of Claims : 4 



43049 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.6948/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SMART INSERTION OF APPLICATION WINDOWS INTO A MANAGED DISPLAY REGION 
 

  

(51) International classification  :G06F9/44  

(31) Priority Document No  :13/892532  

(32) Priority Date  :13/05/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/060752  

:20/09/2013 

(87) International Publication No  :WO 2014/185946  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENS ING LLC 

      Address of Applicant :One Microsoft Way Redmond WA 

98052 U.S.A. 

(72)Name of Inventor : 

   1)VRANJES Miron 

   2)SATTERFIELD Jesse 

   3)WORLEY Matthew 

   4)SUNDELIN Nils 

   5)WONG Tsz Yan 

   6)ANDERSON Bret 

   7)JARRETT Robert 

   8)SAREEN Chaitanya 

   9)STEINGLASS Alice 
 

(57) Abstract : 

Embodiments described herein relate to maintaining a tiled arrangement of application windows as a user inserts application windows 

into a managed display region. A tiled arrangement is an arrangement where windows do not overlap each other and substantially 

maximize window occupation of the display region. Generally  when a user inserts an application window the tiled arrangement is 

maintained by resizing any previously present application windows. Where to insert a window which displayed windows to resize and 

to what extent can be determined based on factors such as user input  any prior manual adjustment of the tiled arrangement and/or 

minimum window sizes. Whether tile arranging is performed in a managed or curated fashion (e.g. by sharing space equally among 

windows) or in a semi curated fashion may be determined by taking into account any of the aforementioned factors.  
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(57) Abstract : 

As one example a method of coding video data includes storing one or more decoding units of video data in a picture buffer. The 

method further includes obtaining a respective buffer removal time for the one or more decoding units  wherein obtaining the 

respective buffer removal time comprises receiving a respective signaled value indicative of the respective buffer removal time for at 

least one of the decoding units. The method further includes removing the decoding units from the picture buffer in accordanc e with 

the obtained buffer removal time for each of the decoding units. The method further includes coding video data corresponding to the 

removed decoding units  wherein coding the video data comprises decoding the at least one of the decoding units. 
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(57) Abstract : 

The purpose of the invention is to generate a dynamic image. An image processing device comprises a moving body acquiring unit a 

moving direction acquiring unit a rear region detection unit and a smoothing processing unit. The moving body acquiring unit acquires 

a region of a moving body in at least one target image from among a plurality of successive images along a time sequence. The 

moving direction acquiring unit acquires the moving direction of the moving body. The moving direction acquiring unit detects  as a 

rear region a rear portion of the region of the moving body with respect to the moving direction . A rear region processing unit 

executes predetermined image processing in the rear region. 
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(57) Abstract : 

The invention relates to a continuous process for the preparation of polyoxazolines comprising at least one tubular reactor s egment 

with a feed side and an outlet side the polyoxazolines obtainable by such a process and a tubular reactor segment. 
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(57) Abstract : 

A cartomizer section of an electronic cigarette can be connected to a battery section of the electronic cigarette. The cartomizer section 

comprises a liquid reservoir operable to store liquid material and a one way valve. The one way valve is operable to seal an end of the 

cartomizer section which is in fluid communication with the liquid reservoir. The one¬ way valve is configured to allow one 

directional air flow towards a user s mouth during a draw on the electronic cigarette so as to prevent back flow of vapor pro duced 

during operation of the electronic cigarette towards the battery section. 
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(57) Abstract : 

A cylinder lock in which a half tumbler spring urged toward engaging an engaging part in a locking depression of a cylinder b ody is 

inserted in a tumbler insertion hole of a rotor so that the engaging part is separated from the locking depression in response to insertion 

of a proper mechanical key in a key insertion hole wherein an inside surface (54) of the tumbler insertion hole (21) is formed so as to 

have: a guide part (55) extending in the movement direction of the half tumbler (32) and opposing the half tumbler (32) in proximity 

thereto; and a passage formation part (57) in which the clearance with the half tumbler (32) is larger than that of the guide  part (55) 

therewith so that an escape passage (59) open at both ends on an outer surface of a rotor (13) is formed in the intervening space with 

the half tumbler (32) so as to extend in the movement direction of the half tumbler (32) an edge of a key insertion hole (14) facing the 

escape passage (59). Foreign matter that penetrates into the tumbler insertion hole from the key insertion hole is thereby allowed to 

escape from the locking depression of the cylinder body and smooth operation of the half tumbler is ensured. 
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(57) Abstract : 

A method and apparatus for operating a plurality of radiating elements are provided. In one aspect the method includes measuring a 

phase and a gain of each of the plurality of radiating elements; determining a feed gain and a feed phase for each of the plu rality of 

radiating elements based on the measured phase and the measured gain of a respective radiating element; and setting independently 

each of the plurality of radiating elements based on the determined feed gain and the feed phase. 
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(57) Abstract : 

As one example a method of coding video data includes storing one or more decoding units of video d ata in a coded picture buffer 

(CPB). The method further includes obtaining a respective buffer removal time for the one or more decoding units. The method 

further includes removing the decoding units from the CPB in accordance with the obtained buffer remo val time for each of the 

decoding units. The method further includes determining whether the CPB operates at access unit level or sub picture level. T he 

method further includes coding video data corresponding to the removed decoding units. If the CPB opera tes at access unit 

level coding the video data comprises coding access units comprised in the decoding units. If the CPB operates at sub picture 

level coding the video data comprises coding subsets of access units comprised in the decoding units.  
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(57) Abstract : 

A retrofit LED lighting fixture for retrofitting alight source in a small recessed area. The retrofit LED lighting fixture has a junction 

box (200) installable through a luminaire housing (100) to fit within the small recessed area. A light engine module (300) is  removably 

attached within the luminaire housing (100). 

  

 

No. of Pages : 39 No. of Claims : 20 



43058 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7204/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :26/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CODED BLOCK FLAG CODING 
 

  

(51) International classification  :H04N7/26  

(31) Priority Document No  :61/620765  

(32) Priority Date  :05/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/032989  

:19/03/2013 

(87) International Publication No  :WO 2013/151785  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)GUO Liwei 

   2)WANG Xianglin 

   3)KARCZEWICZ Marta 
 

(57) Abstract : 

A video encoder generates a bitstream that includes a residual quad tree (RQT) for a coding unit (CU). The CU is larger than a 

maximum allowable transform unit (TU) size and the RQT includes a hierarchy of nodes. A root node of the RQT corresponds  to the 

CU as a whole and leaf nodes of the RQT correspond to TUs of the CU. The root node is associated with a coded block flag (CBF) for 

a chroma component. The CBF for the chroma component indicates whether any of the TUs of the CU are associated with a  

significant coefficient block that is based on samples of the particular chroma component. A video decoder receives the bitst ream and 

determines based on the CBF whether coefficient blocks associated with TUs that correspond to the leaf nodes include non zero 

coefficients. 

  

 

No. of Pages : 65 No. of Claims : 48 



43059 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7204/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CELLS AS A MODEL TO IDENTIFY POTENTIAL TASTE MODULATORS 
 

  

(51) International classification  :C07K14/075  

(31) Priority Document No  :61/821943  

(32) Priority Date  :10/05/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/037511  

:09/05/2014 

(87) International Publication No  :WO 2014/183044  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PEPSICO INC. 

      Address of Applicant :700 Anderson Hill Road Purchase New 

York 10577 U.S.A. 

(72)Name of Inventor : 

   1)KURASH Yuliya 

   2)GRAVINA Stephen 
 

(57) Abstract : 

Co expression of T1R2 and T1R3 results in a taste receptor that responds to sweet taste stimuli including naturally occurring and 

artificial sweeteners. Cells such as U2 OS which express a functional sweet receptor can be used in cell based assays to detect cellular 

responses to tastants. 
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(57) Abstract : 

A suction pump unit has a negative pressure connection a positive pressure connection and a switching valve (2). The switching valve 

(2 9) has a valve body with two inlets (22 23) a first (22) of which is connected to the negative pressure connection and a second (23) 

of which is connected to the positive pressure connection. The switching valve (2) further has an outlet (26) with a through 

opening said outlet (26) being movable relative to the inlets (22 23) from the first inlet (22) to the second inlet (23) and back whereby 

the through opening alternately forms a fluid communicating connection with one of the inlets (22 23). The through opening of the 

outlet (26) is released and ventilated during at least one part of the movement between the two inlets (22 23). The suction pump unit 

allows a passive and active ventilation of an outlet line (4) connected to the outlet (26). 
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(57) Abstract : 

Provided is an absorbent article which makes it easy to fold wing sections of the absorbent article so as to match the shape of the 

edges of the leg openings of underwear. The present invention is an absorbent article (1) having a lengthwise direction (Y direction) 

and a widthwise direction (X direction) and including: a body section (10) provided with a liquid permeable top sheet (2) on the skin 

side a liquid impermeable backsheet on the garment side and a liquid holding absorbent body (4) positioned between the top sheet (2) 

and the backsheet; and wing sections (5) extending so as to project in the widthwise direction from both side edges of the body se ction 

(10). Therein the surface opposite the garment side surface in the wing sections (5) is configured from the top sheet (2) or from side 

sheets positioned on both sides in the widthwise direction of the top sheet (2). Furthermore  the surface opposite the garment side 

surface in at least the wing sections (5) of the top sheet (2) or the side sheets includes a plurality of bending p arts (21) extending non 

continuously in the lengthwise direction arranged in the widthwise direction and having a cross sectional shape in the widthwise 

direction that is substantially U shaped. 
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(57) Abstract : 

A cathode block for an aluminum electrolysis cell based on carbon and/or graphite has at least one slot for receiving at least one bus 

bar said slot extending in the longitudinal direction of the cathode block wherein at least one of the at least one slot has a depth that 

varies when viewed over the length of the cathode block and wherein at least one recess which extends horizontally in the longitudinal 

direction of the cathode block is provided in the cathode block wall bordering the at least one slot. According to another embodiment a 

cathode block for an aluminum electrolysis cell based on carbon and/or graphite has at least one slot for receiving at least one bus 

bar said slot extending in the longitudinal direction of the cathode block wherein at least one of the at least one slot has a depth that 

varies when viewed over the length of the cathode block and wherein this slot is bordered by a wall at least one projection that projects 

into the slot being provided on said wall. 
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(54) Title of the invention : BREWING APPARATUS FOR BREWING BY EXTRACTION FROM A PORTION CAPSULE AND 

METHOD FOR OPERATING A BREWING APPARATUS 
 

  

(51) International classification  :A47J31/36  

(31) Priority Document No  :10 2012 006 414.4  

(32) Priority Date  :30/03/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 
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:21/03/2013 

(87) International Publication No  :WO 2013/143974  
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      Address of Applicant :Fehlwiesstrasse 14 CH 8580 Amriswil 
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(72)Name of Inventor : 

   1)SONDEREGGER Remo 

   2)FISCHER Daniel 
 

(57) Abstract : 

The present invention relates to a brewing apparatus for brewing by extraction from a portion capsule  having a first brewing chamber 

element and a second brewing chamber element wherein the first brewing chamber element can be moved between a loading 

position in which the first and the second brewing chamber elements are spaced apart from one another in order for the portion cap sule 

to be introduced and an extraction position in which the first and the second brewing chamber elements have been advanced towards 

one another in order to form a substantially closed brewing chamber for the portion capsule  wherein the brewing apparatus  is designed 

such that the orientation of the portion capsule remains substantially constant as it is transferred from the loading positio n into the 

extraction position. 
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(54) Title of the invention : APPARATUS SYSTEM AND METHOD OF WIRELESS POWER TRANSFER 
 

  

(51) International classification  :H02J17/00  

(31) Priority Document No  :61/856219  

(32) Priority Date  :19/07/2013 
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Clara California 95054 U.S.A. 

(72)Name of Inventor : 

   1)GREEN Evan R. 

   2)REA Adam D. 
 

(57) Abstract : 

Some demonstrative embodiments include apparatuses  systems and/or methods of wireless power transfer. For example an apparatus 

may include a controller to control a Wireless Power Transmitter (WPT) to transmit a sequence of probes during a detection period  to 

detect a Wireless Power Receiver (WPR) based on a detected induced load on the WPT during transmission of a probe of the sequ ence 

of probes and upon detection of the WPR to control the WPT to transmit a wireless charging signal to the WPR. 
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(54) Title of the invention : COMBINE 
 

  

(51) International 
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(72)Name of Inventor : 
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   3)IKEDA Hiroshi 

   4)MATSUFUJI Kazunori 
 

(57) Abstract : 

A combine comprises: a yield measurement container (32) provided with a yield receiving opening (32a) for receiving at least some of 

the grains supplied to a grain tank (15) for accumulating grains obtained by threshing the yield measurement container (32) being also 

provided with a yield discharge opening (32b) for discharging received grains  the yield measurement container (32) being further 

provided with a yield shutter (34) for opening and closing the yield discharge opening (32b); a yield measurement section for 

detecting while the yield shutter (34) is closed that a predetermined volume of grains has been accumulated in the yield measurement 

container (32) and outputting a detection signal; a time calculation section for calculating on the basis of the detection 

signal accumulating time required to accumulate the predetermined volume of grains; and yield calculation section for calculating a 

yield per unit travel on the basis of travel speed and the accumulating time. 
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(54) Title of the invention : FLOW LINE DATA ANALYSIS DEVICE SYSTEM PROGRAM AND METHOD 
 

  

(51) International 

classification  
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(31) Priority Document No  :2012080281  

(32) Priority Date  :30/03/2012 
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(71)Name of Applicant :  

   1)NEC CORPORATION 
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   1)HARADA Hiroo 
 

(57) Abstract : 

Provided are are a flow data analysis device server program and method which involve associating flow line data with worker 

identification information without verification with an image of the person concerned. The flow line data analysis device the  present 

invention comprises: a log storage unit which stores a work log containing key information comprising at least one from among 

worker information form information and work item and work information of the worker that corresponds to the key information; a 

flow line storage unit which stores a plurality of partial flow line data for workers; and a control unit. The control unit extracts work 

information corresponding to specific key information from the work log  determines whether each of the plurality of partial flow line 

data contains flow line work information that satisfies predetermined conditions stipulated by the work information  and if the partial 

flow line data is determined to contain such information associates the plurality of partial flow line data to generate consolidated flow 

line data. 
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(54) Title of the invention : ADHESIVES COMPRISING POLY(ISOBUTYLENE) COPOLYMERS COMPRISING PENDENT 

FREE RADICALLY POLYMERIZABLE QUATERNARY AMMONIUM SUBSTITUENT 
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   1)LEE Hae Seung 

   2)CHATTERJEE Joon 

   3)GADDAM Babu N. 
 

(57) Abstract : 

Adhesive compositions comprising a copolymer of isobutylene repeat units and alkene repeat units are described. At least a po rtion of 

the alkene repeat units are bonded to a pendent nitrogen atom of a quaternary ammonium salt comprising a free radically 

polymerizable substituent. The adhesive optionally comprises other components such as tackifier unfunctionalized polyisobutylene 

polymer plasticizer and combinations thereof. 
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(54) Title of the invention : BAGASSE MOLDING 
 

  

(51) International classification  :B27N3/04,C09J5/00,C09J11/06  

(31) Priority Document No  :2012137839  

(32) Priority Date  :19/06/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/003386  

:29/05/2013 

(87) International Publication No  :WO 2013/190777  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PANASONIC INTELLECTUAL PROPERTY 

MANAGEMENT CO., LTD 

      Address of Applicant :2-1-61 shiromi, chuo-ku osaka, japan 

Japan 
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   1)SUGAWARA Ryo 
 

(57) Abstract : 

A bagasse molding obtained by molding bagasse that is strained lees of sugar cane. The bagasse is bonded with an adhesive 

component that is a denatured bagasse component having been formed in the course of hot press molding. The bagasse is bonded in 

the presence of a polyvalent carboxylic acid and an organic sulfonic acid. By the combined use of the polyvalent carboxylic acid with 

the organic sulfonic acid a molding which has high adhesiveness and high water tolerance and releases little formaldehyde and in 

which the generation of fungi is  suppressed can be obtained. 
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(57) Abstract : 

In order to improve the accuracy of a channel estimation value when using beam forming  a channel estimation method obtains a 

channel estimation value of a cell specific reference signal from the cell specific reference signal obtains a channel estimation value of 

a UE specific reference signal from the UE specific reference signal calculates a cell specific channel estimation value using the 

channel estimation value of the cell specific reference signal estimates a beam forming vector using the channel estimation value of 

the cell specific reference signal and the channel estimation value of the UE specific reference signal and calculates the UE specific 

channel estimation value by multiplying the beam forming vector by the cell specific channel estimation valu e. 
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(57) Abstract : 

When an impact load which occurs in a vehicular rear end collision acts laterally from a side frame on a linking bracket (40) the 

impact load is promptly transmitted from an anchoring part which is positioned in the rear part of a sliding member to a frag ile part 

(33E) which is located near thereto thus promptly and easily deforming a lateral wall (33C) of the sliding member with the fragile part 

(33E) as the origin thereof. 
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(57) Abstract : 

A coupling device for physically and optically coupling an input/output end of an optical fiber for routing optical signals to and from 

optical receiver and/or transmitter. The coupling device includes a structured reflective surface that functions as an optica l element 

that directs light to/from the input/output ends of the optical fiber by reflection  and an optical fiber retention groove structure that 

positively receives the optical fiber in a manner with the end of the optical fiber at a defined distance to and aligned with  the structured 

reflective surface. The open structure of the structured refiective surface and fiber retention structure lends itself to mass production 

processes such as precision stamping. The coupling device can be attached to an optical transmitter and/or receiver  with the structured 

reflective surface aligned to the light source in the transmitter or to the detector in the receiver and adapted in an active optical cable. 
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(57) Abstract : 

Soybean plants germplasm and seed comprising a mutant acetolactate synthase gene conferring improved herbicide 

tolerance molecular markers useful for identifying and optionally selecting soybean plants displaying tolerance improved tolerance or 

susceptibility to a herbicide and methods of their use are provided. Also provided are isolated polynucleotides  probes kits systems and 

the like useful for carrying out the methods described herein. 
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(57) Abstract : 

The present invention relates to novel cyclic compounds as therapeutic agents capable of inhibiting the programmed cell death 1 

(PD1) signalling pathway. The invention also relates to derivative s of the therapeutic agents. The invention also encompasse s the use 

of the said therapeutic agents and derivatives for treatment of disorders via immunopotentiation comprising inhibition of 

immunosuppressive signal induced due to PD 1 PD L1 or PD L2 and therapies using them. 
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(57) Abstract : 

A barrel for use with a liquid spray gun platform to provide a liquid spray gun comprises a  main body and an inseparable nozzle. The 

main body comprises at least one center air delivery passage and at least one liquid handling passage. The inseparable nozzle  defines a 

liquid emitting orifice that is in fluid communication with the at least on liquid handling passage of the main body and defines a center 

air orifice that is in fluid communication with the at least on center air delivery passage of the main body. 
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(57) Abstract : 

1/2Provided are: a high strength hot dip galvanized steel sheet in which bending workability of the high strength hot dip galvanized 

steel sheet is improved and in which strength difference between a center part and end parts in the sheet width direction is reduced; 

and a method for manufacturing a high strength hot dip galvanized steel sheet. The steel sheet is a hot dip galvanized s teel sheet 

having a hot dip galvanizing layer on a surface of a base steel sheet containing: C Mn P S and Al; Ti and B in amounts satisfying 

equation (1); and N; and Si as needed; the remainder comprising iron and unavoidable impurities; the metallographic  structure of the 

base steel sheet having martensite bainite and ferrite the ratios of each with respect to the overall metallographic structure being 50 

area% or more of the martensite 15 50 area% of the bainite and 5 area% or less of the ferrite. (1): 0.005 — [Mn] + 0.02 — [B] + 0.025 

= [Ti] = 0.15 
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(57) Abstract : 

The present disclosure describes an ultrasonic rotary molding system that is used to form edible compositions or food products as they 

move along a conveyor belt. The food products are formed by an ultrasonic rotary wheel that includes one or more cutting tools that 

cut and perhaps three dimensionally mold food product strips. The system may include a movable backing plate that is located below 

the point where the ultrasonic rotary wheel cuts the food product strips. The movable backing plate may be spring loaded and it may 

exert force upwards against the conveyor belt and in turn against the food product. 
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(54) Title of the invention : BIODEGRADABLE MATERIAL AND METHOD FOR PRODUCING BIODEGRADABLE 

MATERIAL 
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(57) Abstract : 

The objective of the present invention is to provide a biodegradable material having improved flexibility  an increased percentage of 

shape recovery after the material has been deformed and improved biodegradability. The present invention provides a biodegradable 

material resulting from chemically crosslinking: a polyvalent compound (A) having at least three functional groups (X) such a s 

hydroxyl groups; a polyvalent compound (B) having at least three functional groups such as carboxyl groups; and a compo und (C) 

having a structure derived from a hydroxycarboxylic acid and having a glass transition point of the homopolymerized homopolymer 

thereof of no greater than 40°C. 
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(57) Abstract : 

A network device (300) has a housing (310) a magnetic induction charger (320) a wireless data link (330) and a processor (340). The 

housing has one or more sides (311  316). The induction charger is housed by the housing and is arranged to wirelessly charge a 

rechargeable battery (220) of a portable electronic device (200). The electronic device is adjacent to or in contact with the  housing. 

The wireless data link communicates with the portable electronic device. The processor communicates with the magnetic induction 

charger and the wireless data link. In addition the processor recognizes the portable electronic device and associates a profile (352) 

with the portable electronic device. The processor delivers content to an associated media device (120) based on the profile.  
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(57) Abstract : 

Aspects of this disclosure relate to a process for rendering graphics that includes performing  with a hardware unit of a graphics 

processing unit (GPU) designated for vertex shading a vertex shading operation to shade input vertices so as to output vertex shaded 

vertices wherein the hardware unit adheres to an interface that receives a single vertex as an input and generates a single vertex a s an 

output. The process also includes performing with the hardware unit of the GPU designated for vertex shading a hull shading 

operation to generate one or more control points based on one or more of the vertex shaded vertices  wherein the one or more hull 

shading operations operate on at least one of the one or more vertex shaded vertices to output the one or more control points . 
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(57) Abstract : 

The present invention relates to a method of and device (T) for arranging peers in a P2P network with respect to a streaming source 

(SS). The method comprises arranging (S201) at least one peer of the plurality of peers having a highest upload capacity at the 

distribution level closest to the streaming source. Further the method comprises arranging (S202) remaining peers of the plurality of 

peers at subsequent distribution levels in order of descending upload capacity  such that each peer has an upload capacity that does not 

exceed the upload capacity of any peer at an immediately preceding level the peers further being arranged such that the total upload 

capacity of the peers at any distribution level is equal to or exceeds total download demand of the peers at an immediately subsequ ent 

level. Moreover the method comprises if a predetermined maximal allowed number of distribution levels has been exceeded  moving 

(S203) at least one of the peers having a next highest upload capacity to the distribution level closest to the streaming sou rce and 

connecting a plurality of peers from subsequent levels to said at least one of the peers having a next highest upload capac ity such that 

the next highest upload capacity is fully utilized. Finally the method comprises re¬ arranging (S204) at least one selected peer 

arranged at a level subsequent to that closest to the streaming source and connecting the at least one selected p eer to said at least one 

peer having the highest upload capacity such that the highest upload capacity is fully utilized  until the predetermined maximum 

number of distribution levels no longer is exceeded. 
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(57) Abstract : 

The present invention provides a high frequency integrated device (100) comprising a substrate (101) including at least an on chip 

active and passive member (102) and a ferrite layer (104) bonded to the substrate through an interfaciai bridge (103) and substantially 

wrapping plurality of surfaces of said at least on chip active and passive members. The present invention also provides a sys tem 

incorporating the high frequency integrated device of the present Invention. The present invention further provid es a process for the 

preparation of the high frequency integrated device. 
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(57) Abstract : 

A sorghum seed comprising in its genome at least one polynucleotide encoding a polypeptide having an alanine to threonine 

substitution at position 93 of the sorghum AHAS protein large subunit. The plant has increased resistance to one or more 

herbicides for example from the imidazolinone group as compared to wild type sorghum plants. The sorghum plant may comprise in 

its genome one two three or more copies of a polynucleotide encoding a mutated large subunit of sorghum AHAS or a sorghum 

AHAS polypeptide of the invention. In this context the sorghum plant may be tolerant to any herbicide capable of inhibiting AHAS 

enzyme activity. For example the sorghum plant may be tolerant to herbicides of the imidazolinones type such as 

imazethapyr imazapir and imazapic or to herbicides of the sulfonylurea group. 
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(57) Abstract : 

Nucleic acids and proteins having a mutant C RAF sequence and methods of identifying patients having cancer who are likely to 

benefit from a combination therapy and methods of treatment are provided. 
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(57) Abstract : 

The present invention relates to the communications field  and provides a video data processing method and apparatus  which can 

implement output of random video data through multiple output channels. The method comprises: acquiring a multiple program 

transport stream identifier of each TS packet in at least one TS packet; acquiring a single program transport stream identifier of each 

TS packet from a first information mapping table according to the multiple program transport stream identifier of each TS pac ket; 

establishing at least one scheduling queue for at least one TS packet according to the single program transport stream id entifier in the 

first information mapping table; selecting any scheduling queue and determining whether a first TS packet of the scheduling queue 

meets a scheduling condition; if the first TS packet of any scheduling queue meets a scheduling condition  selecting according to the 

single program transport stream identifier of the scheduling queue at least one output channel to output the scheduling queue and 

continuously performing determining on first TS packets of other scheduling queues  till the determining on all scheduling queues is 

completed. The present invention is applicable to transport of video data. 
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(57) Abstract : 

An example video coding device is configured to compare an inter view predicted motion vector candidate (IPMVC) to a motion 

vector inheritance (MVI) candidate where the IPMVC and the MVI candidate are each associated with a block of video data in a 

dependent depth view and where the IPMVC is generated from a corresponding block of video data in a base depth view. The video 

coding device may be further configured to perform one of adding the IPMVC to a merge candidate list based on the IPMVC being 

different from the MVI candidate or omitting the IPMVC from the merge candidate list based on the IPMVC being identical to the 

MVI candidate. 
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(57) Abstract : 

In one embodiment a method includes accessing a social graph that includes a plurality of nodes and edges  receiving from a user a 

structured query comprising references to selected nodes and selected edges  parsing the structure query to identify a first query 

constraint and one or more second query constraints  identifying a inverse constraint associated with the first query constraint  and 

generating a query command based on the structured query  where the query command includes the inverse cons traint and the one or 

more second query constraints. 
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(57) Abstract : 

Genetic male sterile plants are provided in which complementing constructs result in suppression of a parental phenotype in t he 

progeny. Methods to generate and maintain such plants and methods of use of said plants  are provided including use of parental plants 

to produce sterile plants for hybrid seed production. 
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(57) Abstract : 

A surgical system which may include a controller a data entry device a powered surgical handpiece and a surgical tool adapted to 

couple to the surgical handpiece. The surgical handpiece can include motor direction control and feedback safety stop 

features stimulation and nerve integrity monitoring a tool connector assembly configured to retain a variety of surgical tools and 

optional navigation and/ or electric ratcheting features. 
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(57) Abstract : 

A signal structure for use in D2D communications is described. In one embodiment  a preamble for automatic gain control at the 

receiver end is included in the transmitted signal. Techniques for scheduling of D2D transmissions using carrier sensing multiple 

access (CSMA) and a power control schemes for interference management are also described. 
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   1)ZHENG Shize 
 

(57) Abstract : 

A SIM card drawer tray comprising a tray body (5). Two sides of the tray body (5) are symmetrically provided with two sets of  lock 

latch devices (1 2). The two sets of lock latch devices coordinate with one another to clamp the SIM card drawer. Each set of lock 

latch devices comprises: a first lock latch device (3) arranged along the pushing and pulling direction of the SIM card drawer and 

comprising a pushing component which is capable of expanding and compressing freely  a first end of the pushing component being 

fixed on a first side of the tray body (5) and a second end being a metal end and forming a first inclined surface (25); a second lock 

latch device (4) arranged in the direction perpendicular to the first lock latch (3) and comprising a pulling component which is capable 

of stretching and compressing freely a first end of the pulling component being fixed on the first side of the tray body (5) and a second 

end forming a second inclined surface (26) matching and being in contact with the first inclined surface (25). The pushing co mponent 

is set toward the side of the tray body (5) because of the component force in the horizontal direction of the p ressure exerted by the first 

inclined surface (25) on the second inclined surface (26). A magnetic object is used to work in conjunction with an embodimen t of the 

present invention to enable the locking and extraction of the SIM card tray. The invention is  novel and convenient. 
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(54) Title of the invention : ADAPTATION CIRCUIT FOR COUPLING LED TO BALLAST 
 

  

(51) International classification  :H05B33/08  

(31) Priority Document No  :61/617108  

(32) Priority Date  :29/03/2012 
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   1)RADERMACHER Harald Josef G¼nther 
 

(57) Abstract : 

Adaptation circuits (1) allow discharge lamps to be replaced by light circuits (45) with light emitting diodes  while keeping ballast 

circuits (8) designed for connection to the discharge lamps. The adaptation circuits (1) comprise conversion circuits (2) for  converting 

input voltage and current signals coming from the ballast circuits (8) into output voltage and current signals destined for the light 

circuits (45). The conversion circuits (2) reduce amplitudes of the input voltage signals to values below predefined values d uring 

predefined time intervals after energy from the ballast circuits (8) has been transferred to the conversion circuits (2). The time 

intervals are synchronized with periods of the input voltage signals. Between first draining states for draining energy and s econd 

releasing states for releasing the energy third states such as holding states for holding the energy have been introduced. The third states 

allow relevant values as experienced by the ballast circuits (8) to remain comparable to situations when the discharge lamp s were 

powered. 

  

 

No. of Pages : 19 No. of Claims : 15 



43092 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7270/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :23/11/2015 (43) Publication Date : 01/07/2016 
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(31) Priority Document No  :13/905814  
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(57) Abstract : 

Automatic isolation of screenshots from other captured content items stored in an electronic content repository is provided. When a 

screen capture is performed on an electronic device such as a smartphone screen resolution information for the capturing device is 

stored with the captured content item (e.g. screenshot). When a user subsequently desires to recall a given stored captured 

screenshot the resolution associated with each stored content item may be used for isolating screenshots from other stored content 

items like photographs text items clip art and the like by comparing the resolutions of any of the stored content items with a screen 

resolution of the user s device or with known screen resolutions of various devices that may be used for capturing screen ima ges. 
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(57) Abstract : 

The present invention relates to healthy lifestyle management. In particular to a device for priming a person (10) comprising a detector 

(2) for detecting when the person (10) expresses or should express a predetermined behavior a stimulus unit (4) for providing the 

person (10) with a sensory stimulus (14 16 21) and a control unit (3) for controlling said stimulus unit (4) to provide the person (10) 

with a sensory stimulus (14 16 21) when it has been detected that the person expresses a predetermined behavior and to provide the 

same person (10) with the same sensory stimulus (14 16 21) when it has been detected that the person (10) expresses or should express 

said predetermined behavior. A further aspect of the invention relates to a method for priming a person and a computer program for 

carrying out said method. 
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   1)BROWN Kevin Martin 
 

(57) Abstract : 

A method includes scaling a regularization term of an update algorithm of an iterative reconstruction algorithm with regularization 

with a scaling value. The scaling value is variable in at least one dimension thereby varying the regularization of the iterative 

reconstruction in the least one dimension. The method further includes iteratively reconstructing an image based at least on the update 

algorithm the varying scaled regularization term and projection data. 
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      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)CREUS EN Martinus Petrus  

   2)DE GRAAF Jan 
 

(57) Abstract : 

The present application relates to a light emitting diode module comprising: a light source device (11) a cover (10) for said light 

source device (11) the cover (10) being arranged to connect to an optical device (21); wherein said cover (10) comprises a heat 

conducting part (24 34) which has an at least one order of magnitude higher thermal conductivity than the remaining part of the cover 

(10) and which is arranged to thermally connect said light source device (11) with said optical device (21). The present application 

further relates to a corresponding cover for a light source device (11) in a light emitting diode module (1). 
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(54) Title of the invention : PRE ROTATED OVERMOLDED BIDIRECTIONAL SPREADING LENS FOR STRETCHED 

LEADFRAME ARCHITECTURE 
 

  

(51) International classification  :F21K99/00,F21S4/00,H01L25/13  

(31) Priority Document No  :61/617689  

(32) Priority Date  :30/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/IB2013/052429  

:27/03/2013 

(87) International Publication 

No  
:WO 2013/144858  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)BIERHUIZEN Serge Joel Armand 

   2)CENNINI Giovanni 
 

(57) Abstract : 

A method for manufacturing a solid state light emitting device (LED) lighting apparatus includes forming a leadframe assembly  with a 

group of leadframes connected in series by folded interconnects  mounting LEDs on the leadframes  disposing optical elements about 

the LEDs and stretching the leadframe assembly so the interconnects unfold to space apart the LEDs. Disposing the optical elements 

includes orienting the optical elements so the optical elements provide a predetermined light pattern after stretching the lead frame 

assembly. 
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(57) Abstract : 

A brace bar a flow conduit assembly including a brace bar and a method for assembling a vibrating flowmeter including a brace bar 

are provided. The brace bar includes a first brace bar plate and a second brace bar plate. The first brace bar plate includes a first 

aperture and a first notch. The second brace bar plate includes a second aperture and a second notch. The first aperture and the second 

notch are configured to couple to a first flow conduit. The second aperture and the first notch are configured to couple to a second 

flow conduit. 
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(57) Abstract : 

The invention relates to the field of power electronics  in particular to a spacer system 1 for a semiconductor switching device 2. The 

spacer system 1 is formed as a spacer ring (7) and a plurality of insulating elements (3) an d supporting elements (4) are arranged in an 

alternating manner around a circumference of the spacer ring (7). The insulating element 3 comprises a recess receiving a cat hode gate 

connector element 5. The supporting element 4 comprises a projection receiving a spring system 6 for clamping while assembling the 

switching device 2. The present invention also relates to a semiconductor switching device 2 comprising the spacer system 1. The 

switching device 2 comprises further a substrate 21 a cathode pole piece 22 an anode pole piece 23 strain buffer plates 13 14 and a 

gate ring 11. Further connector elements 5 25 are electrically connecting the cathode pole piece 22 and the gate ring 11 of the 

semiconductor switching device 2 to an external circuit unit. The space between the connector elements (5 25) is minimised in order to 

reduce the gate circuit impedance thus enabling an increased maximum turn off current and further allowing for the use of larger 

semiconductor switching devices for high power applications. 
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(57) Abstract : 

A portable imaging system for imaging a region of interest (ROI) includes a housing (12) a radiation detector(16)mounted to the 

housing (12) the detector generating radiation data indicating a location of gamma photon strikes on the detector a motion sensor (20) 

which senses motion of the detector and outputs motion data indicative of the location and orientation of the detector at the time of 

each gamma photon strike and at least one processor (22 26) programmed to receive the radiation data from the radiation detectors 

(16) and the motion data from the motion sensor (20) and reconstruct a 3D volume image of the ROI from the received radiation  and 

motion data. 
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(57) Abstract : 

The present application relates to a hand held steamer head. The steamer head (21) comprises a handle (3) and a soleplate (2)  through 

which steam is ejected onto a surface being steamed. The soleplate is flexibly coupled to the handle or the soleplate is pivotally 

coupled to the handle and is biased in a direction away from the handle by a biasing member. 
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(57) Abstract : 

The invention relates to an apparatus and a method for purifying liquid. The ap paratus comprises an air tight container (301) and a 

heater (305). The air tight container is configured to store the liquid  wherein at least a portion of the container consists of a filter 

membrane (303). The heater is configured to heat the liquid such that the liquid is driven out of the container through the filter 

membrane. The heater can actively increase the pressure in the container by heating the liquid and/or gas in the container. 

Sometimes a portion of the liquid stored in the air tight container may be vaporized which increases the pressure in the container as 

well. Under the increased pressure the liquid can be easily driven out of the container while being purified via the filter membrane. 

Since the filtration is actively driven by heating the filtration efficiency of the apparatus can be controlled and improved according to 

various applications. 
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(57) Abstract : 

aaA double focal spot X ray tube (104) is used to acquire a set of two images PI PI for a given gantry position from slightly different 

view positions. The stereo or binocular disparity (BD) of imaged structures is used to estimate the object depth in view 

direction which in turn is used to discriminate between objects inside IO and outside EO the body. Respective structures a re virtually 

removed from the images PI PI. 
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(57) Abstract : 

The present invention relates to new morpholinyl anthracycline derivatives which have cytotoxic activity and are useful in treating 

diseases such as cancer cellular proliferation disorders and viral infections. The present invention also provides methods for preparing 

these compounds pharmaceutical compositions comprising them and methods of treating diseases utilizing such compounds or the 

pharmaceutical compositions containing them. 
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(57) Abstract : 

In one aspect the present invention pertains to novel block materials comprising an aliphatic polycarbonate (APC) chain bound to a 

hydrocarbon. The invention also provides methods of making the block materials and using them as compatibilizers for polymer 

blends. In another aspect the present invention encompasses methods of making blends of APCs with polyolefins. In certain 

embodiments the methods comprise the step of blending one or more APCs with one or more polyolefins in the presence of a 

compatibilizer as described herein. In another aspect the present invention encompasses novel blends of APCs with polyolefins. In 

certain embodiments the blends comprise one or more APCs; at least one polyolefin and a compatibilizer as described herein. 
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(57) Abstract : 

A vacuum drilling system and methods is provided that may utilize both a through tool coolant supply as well as a central vac uum 

extraction system. The system may include a cutting head provided on a hollow tube and a vacuum source to apply vacuum pressure 

to the area of the cutting head via one or more chip inlets arranged proximate to the cutting head. Sealed coolant containmen t channels 

supply coolant to the area of the cutting head. 
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(57) Abstract : 

A method of video coding in respect of a 4:2:2 chroma subsampling format comprises dividing image data into transform units; in the 

case of a non square transform unit splitting the non square transform unit into square blocks prior to applying a spatial frequency 

transform; and applying a spatial frequency transform to the square blocks to generate corresponding sets of spatial frequenc y 

coefficients. 
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(57) Abstract : 

This air conditioning management device which manages an air conditioning device that changes the temperature of a space  is 

provided with: an operation history acquisition unit that acquires an operation history  which is a history of operation information 

including the operational state of the air conditioning device; an environment information acquisition unit that acquires an 

environment history which is a history of environment information indicating an environmental state that is the state of the 

environment inside the space or outside the space; a recording unit that on the basis of the operation history and the environment 

history records a combination of the operation information and environment information associated with each other with time as the 

baseline; and an algorithm generation unit that consults the recording unit and on the basis of the operation information and the 

environment information generates an operational algorithm that defines environmental state conditions for altering the operational 

state of the air conditioning device. 
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(54) Title of the invention : PIGMENTED COATING MATERIAL AND METHOD FOR PRODUCING A MULTI LAYER 
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(57) Abstract : 

The invention relates to a solvent based pigmented coating agent  containing (A) at least one acrylate polymer polyurethane 

polymer and/or polyester as a binder (B) at least one cross linking agent selected from the group of the blocked polyis ocyanates and 

amino resins (C) at least one pigment and (D) at least one organic solvent selected from the group of the alkyl acetates or alkyl 

monoglycol ethers in which alkyl = n pentyl or n hexyl wherein the solid of the coating agent is at least 35 wt%. 
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(57) Abstract : 

The invention discloses a power control method power control system and equipment thereof. The power control method comprises: 

monitoring the downlink data sending situation of a Dedicated Physical Data Channel (DPDCH); if there is no  data sent by the 

downlink of the DPDCH channel determining to reduce the downlink transmission power of a DPCH channel; or if there is some data 

sent by the downlink of the DPDCH determining to increase or maintain the downlink transmission power of the DPCH channel. 

While ensuring the performance of a system the invention reduces the downlink transmission power of the DPCH channel and 

improves the other users  experiences. 
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(57) Abstract : 

An ion conducting membrane comprising: (i) a first ion conducting layer comprising one or more first ion conducting polymers; and 

(ii) a barrier layer comprising graphene based platelets is disclosed. 
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(57) Abstract : 

A multi layer heat  shrinkable tubular sleeve (100) comprises an outer layer (110) and an inner layer (120). The outer layer (110) is 

arranged around the inner layer (120). The outer layer (110) comprises a partially crystalline thermoplastic material with a major part 

of partially crystalline thermoplastic material with a crystallinity of more than 60%. The inner layer (120) comprises a partially 

crystalline thermoplastic material or an elastomeric material. 
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(57) Abstract : 

A method for measuring speech signal quality by an electronic device is described. The method includes obtaining a modified s ingle 

channel speech signal. The method also includes estimating multiple objective distortions based on the modified single channel speech 

signal. The multiple objective distortions include at least one foreground distortion and at least one background distortion.  The method 

further includes estimating a foreground quality and a background quality based on the multiple objective distortions. The method 

additionally includes estimating an overall quality based on the foreground quality and the background quality.  
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(57) Abstract : 

An apparatus includes a moving mass transducer. The moving mass transducer generates sound by displacement of a surface defin ed 

by a piezoelectric element. The piezoelectric element is displaced in response to an interaction of a first signal with a magnetic field. 

The piezoelectric element is configured to be separately driving by a second signal. 
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(57) Abstract : 

A method for processing wireless local area network (WLAN) access and a terminal. The method comprises: setting a priority le vel of 

a WLAN access point; and when scanning a WLAN scanning and accessing the WLAN according to the priority level. According to 

the embodiments of the present invention users can access a WLAN according to preferences and actual requirements  a current 

situation of using WLAN hotspots by users can be recorded and users are dynamically recommended to use WLAN hotspots as many 

as possible and with the best performance. Therefore the access time of the users can be reduced a terminal interface is made more 

concise and user friendly and user experience and brand value of the terminal are enhanced. 
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(57) Abstract : 

NProvided herein are oligomeric compounds with conjugate groups. In certain embodiments  the oligomeric compounds are 

conjugated to Acetylgalactosamine. 
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(57) Abstract : 

Provided herein are oligomeric compounds with conjugate groups. In certain embodiments  the oligomeric compounds are conjugated 

to N Acetylgalactosamine. In certain embodiments  the present disclosure provides conjugated antisense compounds. In certain 

embodiments the present disclosure provides conjugated antisense compounds comprising an ant isense oligonucleotide 

complementary to a nucleic acid transcript of transthyretin (TTR). 
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(57) Abstract : 

The present application relates to the use of known and new heterocyclic compounds for fighting animal pests  new heterocyclic 

compounds methods for producing said compounds and the use of these compounds for fighting animal pests.  
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(57) Abstract : 

A process for connecting a non symmetrical inside diameter vehicle spindle (18) to a stationary housing (12) is provided. Low and 

high stress areas of the spindle are determined where correspondingly reduced and increased material cross sections are provided or 

increased cross sections are located in an orientation relative to a spindle axis. Consequently  the low and high stress areas of the 

spindle are aligned with corresponding areas of the stationary housing. Then  the spindle and stationary housing are connected by way 

of friction welding. This in turn results in selecting a section modulus of the connection of the spindle to the stationary 

housing thereby achieving the lowest weight to strength ratio for the connection. 
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(57) Abstract : 

A method for realizing a combined online and offline mini football game the method comprising at least the following steps: setting 

up a field of play (1); providing a terminal device in the field of play (1) the terminal device having the functions of receiving and 

recording game data in real time analyzing game statistics  and connecting to the Internet and uploading the data; providing at least a 

server the server having at least a memory module a wireless transmission module and a downloadable and editable application 

program the wireless transmission module is connected to the memory module the wireless transmission module is connected to the 

terminal device via the Internet and the application program comprises at least a registration unit. 
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(57) Abstract : 

In order to realize a correction for changes in the reproduction loudness at low frequ encies in a down mix arrangement a mixing 

arrangement is proposed for mixing at least two audio signals  which mixing arrangement is provided with  a first unit (104) for 

deriving a first power signal which is a measure for the power of the first audio signal  a second unit (105) for deriving a second power 

signal which is a measure for the power of the second audio signal  a cross correlation unit (103) for deriving a cross correlation 

signal which is a measure for a cross correlation between the first and the second audio signal  a unit (106) for deriving multiplication 

parameters from the first and second power signals and the cross correlation signal and  a multiplication and combination unit (107) 

for carrying out a signal processing on the first and second audio signals and combining them. The unit (106) for deriving the 

multiplication parameters is provided with a combination unit (110) for deriving a combination signal which is a measure for a 

combination of the first and second power signals and the cross correlation signal and is provided with a scaling unit (109) for scaling 

one of the signals in the unit for deriving the multiplication parameters with a scaling signal. The scaling signal (D[k]) ha s a frequency 

characteristic which is a substantially constant below a first frequency value (k) is increasing between the first frequency value (k) and 

a second higher frequency value (k) and is again substantially constant above the second frequency value. The unit (106) for deriving 

the multiplication parameters is further adapted to derive a single multiplication parameter m[k]) from the combination signal and the 

multiplications and combination unit (107) is adapted to carry out a signal processing on the first and second audio signals which is 

equivalent to  multiplying the first and second audio signals with this single multiplication parameter and  combining the so multiplied 

first and second audio signals. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)ESSES, Alfred 
 

(57) Abstract : 

Technologies are generally described for air freshener devices. The devices may comprise an insertion section including 

electrodes. The electrodes may be effective to receive and conduct an electric current and to secure the devices to an electric 

source. The devices may include a base. The base may be attached the insertion section. The base may include a port effective to 

receive at least part of the electric current from the electrodes. The base may include a collar effective to apply heat sufficient to 

release a fragrance from a material infused with the fragrance when at least part of the electrical current is supplied to th e collar from 

the electrodes. The device may include a cap. The cap may have a ring shaped cross -section and may be sized and shaped so as to be 

connectable to the base such that the port is accessible when the cap is connected. 
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   1)SHIRAISHI Mitsutaka 
 

(57) Abstract : 

This portable terminal device (1) is configured from a display unit (4) and a casing (10) joined to the display unit (4). The  casing (10) 

is provided with a casing main body (11) a first member (12) and a second member (13). The casing main body (11) is configured 

from a conductive material and has a notched section at a position corresponding to the position to which antennas (9_1 9_2) are 

provided at the end of the casing (10). The first member (12) is provided to the notched section of the casing main body (11) and is 

configured from a material that is permeable to electromagnetic waves. The second member (13) is provided to the end of the c asing 

(10) and has a rigidity higher than that of the first member (12). 
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(57) Abstract : 

Disclosed herein is an electrode comprising a capacitive carbon material located on at least one surface of a thin. The capacitive 

carbon material typically comprises functionalized ultra long carbon nanotubes and optionaly another carbon allotrope or mixt ure of 

carbon allotropes with sufficiently high active surface area.. Methods of forming such electrodes are also disclosed. 
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(57) Abstract : 

Network service orchestrator operationally connected to a network management system the network service orchestrator comprising a 

connectivity services database comprising information representing multiple connectivity services configured on a network man aged 

by the network management system the network service orchestrator further comprising input means for receiving service 

orders processing means configured to process an orchestrator algorithm to select a set of connectivity services out of said multiple 

connectivity services based on said service orders  and a signal generator for generating and transmitting a signal to activate/deactivate 

the selected set of connectivity services on the network. 
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(57) Abstract : 

The present invention provides a combination of at least one oxazolidinone quinolone hybrid with at least one further antibacterial 

compound and the use thereof as drug especially for the treatment or prophylaxis of bacterial infections. 
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(57) Abstract : 

The invention relates to a solid bearing (5) for a steering gear comprising a swivel which solid bearing comprises an inner bearing 

shell provided for accommodating a pinion shaft (3) of the steering gear and an outer bearing shell which is accommodated in a 

bearing bushing (12) and comprising a swivel ring (13) having an outer ring (14) and an inner ring (15) which rings are pivotally 

connected via one or more torsion webs(16) wherein the outer ring (14) is provided for bearing the solid bearing (5) in a housing (1) of 

the steering gear characterized in that the inner ring (15) of the pivot ring (13) is mounted and axially fixed on the outer side on the 

bearing bushing (12). 
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(57) Abstract : 

A gearbox (10) includes: a carrier (16) having a central axis and forward and aft walls with respective forward an aft coaxia l bores; a 

pin received in the bores  and secured against axial movement; an inner race mounted on the pin between the forward and aft ends  and 

secured against axial movement relative to the carrier (16); a planet gear mounted for rotation about the pin  wherein a cylindrical 

interior surface of the planet gear defines an outer race surrounding the rollers wherein either the inner race or the interior surface of 

the planet gear defines at least two axially spaced apart annular raceways; a plurality of generally cylindrical rollers made  of a ceramic 

material disposed in each of the raceways  between the inner and outer races; a sun gear mounted for rotation about the central axis and 

engaged with the planet gear; and a ring gear engaged with the planet gear. 
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(57) Abstract : 

The present invention relates to a reinforcing s leeve which is substantially tubular and designed for placing inside a coupling pipe (22) 

in an assembly with the coupling pipe which forms part of a coupling (20). The sleeve is provided with a slit (5) extending a t least in 

axial direction (7) of the reinforcing sleeve and wherein the slit (5) is enclosed by slit edges (9) of the reinforcing sleeve. The slit 

edges define an intermediate space which is variable in that the sleeve takes a flexible and resilient form wherein the dimensions and 

the form of the reinforcing sleeve are chosen such that the contour of the reinforcing sleeve can be placed inside a coupling pipe and 

there connects closely to an inner wall of the coupling pipe after placing. The reinforcing sleeve optionally comprises tooth ings for 

fixation to the coupling pipe. The present invention further relates to a method for welding an outer end of a multilayer cond uit to the 

above stated assembly. 
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(57) Abstract : 

A control device (24) judges whether electric power generation of an electric generator (13) is t o be performed on the basis of a state 

of a storage battery (11). When permitting the electric power generation  the control device (29) sets an electric power generation 

amount equivalent to an output required for cruising depending on a traveling state and also sets an additional electric power 

generation amount depending on an electric power amount required in a vehicle state and the traveling state. The control device (29) 

controls an internal combustion engine (12) and the electric generator (13) on the  basis of the electric power generation amount and 

the additional electric power generation amount. 
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(57) Abstract : 

A hydraulic motor/pump regenerator system for recovering energy from the moving vehicle having high efficiency and precise 

control thereby allowing the maximum amount of energy to be recovered and reused is described. Three fixed displacement 

pump/motors are used to enable the system to recover and reapply energy at efficiencies expected to be above 70% in most 

circumstances. The invention is not limited to the use of three fixed displacement hydraulic u nits since using more units may in some 

drive cycles further improve efficiency. By selecting an appropriate combination of pump/motor units for providing the drives haft (4d) 

torque required by the driver embodiments of the present invention generate high recovery efficiency at any speed. 
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(57) Abstract : 

The aim of the present invention is to enforce the watermarking on a content received by a client device  in particular to compressed 

video content. The present invention proposes a method to watermark a compressed content encrypted by at least one content key (CA 

key) said content key as well as pre marking data forming CAS data said CAS Data being encrypted by a transmission key and 

comprising at least one signature to authenticate all or part of the CAS Data said compressed content being received by a client device 

comprising :  a Descrambler (103) having an input to receive the encrypted compressed content and an output to produce an 

compressed content  a WM inserter (104) directly connected to the output of the Descrambler said Descrambler and said WM inserter 

being connected with the Conditioner (200) said Conditioner executing the following steps :  receiving the CAS Data  decrypting the 

CAS Data with the transmission key  verifying the signature of the CAS Data and if the signature is valid  transferring the content key 

(CA key) to the descrambler (103) and the pre marking data to the WM inserter  watermarking by the WM inserter the decrypted 

content received by the descrambler using the pre marking data and the identifier. 
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(57) Abstract : 

A decoding method and a decoding device. The decoding method comprises: in the case where a current frame is determined as a lost 

frame synthetizing a high frequency band signal according to a decoding result of a previous frame (110); acc ording to a subframe 

gain of subframes of at least one frame before the current frame and a gain gradient between subframes of the above mentioned  at 

least one frame determining the subframe gain of a plurality of subframes of the current frame (120); determining a global gain of the 

current frame (130); and according to the global gain and the subframe gain of the plurality of subframes  adjusting the synthetized 

high frequency band signal to obtain a high frequency band signal of the current frame (140). Since the subframe gain of the current 

frame is obtained according to the subframe gain gradient of the subframe before the current frame  the transition before and after 

losing the frame has a better continuity thereby reducing the reconstruction signal noise and improving the voice quality. 
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   2)LUEDER Roger 
 

(57) Abstract : 

A service proxy may receive a matching file metadata set for a matching file stored in a cloud user account of a cloud synchron ization 

system. The service proxy may execute a synchronization verification of the matching file metadata set to a local file stored in a client 

device. The service proxy may create a telemetry report describing a synchronization error as determined the synchronization 

verification. 
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(57) Abstract : 

Systems and methods of controlling characteristics of messages in sub 1 GHz networks (e.g. IEEE 802.11ah networks) are disclosed. 

One or more data structures indicating available frame formats and/or timing parameters may be stored at or accessible to tra nsmitters 

and receivers. The data structures may be organized based on a frame format  a wireless network bandwidth and/or the number of 

spatial streams in use at the wireless network. Information stored in the data structures may be used in generation and proce ssing of 

messages communicated via the sub 1 GHz network. 
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(57) Abstract : 

Systems and methods of controlling characteristics of messages in sub  1 GHz networks (e.g. IEEE 802.11ah networks) are disclosed. 

One or more data structures indicating available modulation and coding schemes (MCSs) may be stored at or accessible to trans mitters 

and receivers. The data structures may be organized based on an MCS index a frame format a wireless network bandwidth and/or the 

number of spatial streams in use at the wireless network. Information stored in the data structures may be used in generation  and 

processing of messages communicated via the sub 1 GHz network. 
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(57) Abstract : 

A tool (10) for retaining an activator ring (20) of a hanger (16) within a wellhead assembly (14) during a fluid pumping proc ess 

includes an annular fluid pumping sub body (24) having an end selectively coupled with a supply of fluids and a distal end selectively 

coupled with the hanger. An outer ring assembly (36) circumscribes and rotates relative to the fluid pumping sub body. A reta iner ring 

(46) circumscribes the fluid pumping sub body and selectively abuts the activator ring. A  plurality of biasing assemblies (48) that are 

selectively compressible are located between the outer ring assembly and the retainer ring  so that when the fluid pumping sub body is 

coupled with the hanger an axial lockdown force is maintained on the activator ring by the biasing assemblies during the fluid 

pumping process. 
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(57) Abstract : 

This spray device for electrostatic painting is equipped with: a device body having a paint supply path that is connected to a paint 

supply source; a paint nozzle provided on the leading end of the device body  said paint nozzle having a paint flow path that 

communicates with the paint supply path and having a paint spraying hole that is formed in the leading end of the paint flow path; a 

high voltage generation unit that generates a high voltage for charging the paint sprayed from the paint spraying hole; and a high 

voltage electrode to which the high voltage generated by the high voltage generation unit is applied. The high voltage electrode is 

disposed at a predetermined distance behind the paint spraying hole on the outer peripheral portion of the device body in an 

electrically insulated state separated from the paint flow path. 
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(57) Abstract : 

In one example a video coder may be configured to determine that a slice of a picture of video data begins in a row of coding tree 

units (CTUs) in the picture at a position other than a beginning of the row. Based on the determination  the video coder may be further 

configured to determine that the slice ends within the row of CTUs. The video coder may be further configured to code the s lice based 

on the determination that the slice ends within the row of CTUs. 
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(57) Abstract : 

A video encoding device is configured to generate a first group of syntax elements. Each syntax element in the first group in dicates 

whether a prediction mode of a respective prediction unit (PU) is based on an index into a list of most probable modes. A second 

group of syntax elements is generated that correspond to respective syntax elements in the first group. The syntax elements in the 

second group identify either an index into the list of most probable modes or an intra prediction mode. The first group of synt ax 

elements are context adaptive binary arithmetic coding (CABAC) encoded  and the second group of syntax elements are bypass 

encoded. A video decoder is configured to receive the entropy encoded first and second groups of syntax elements. The video decoder  

CABAC decodes the first group of flags and bypass decodes the second group of flags. 
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(57) Abstract : 

A distributed antenna system is provided that frequency shifts the output of one or more microcells to a 60 GHz or higher frequency  

range for transmission to a set of distributed antennas. The cellular band outputs of these microcell base station devices are used to 

modulate a 60 GHz (or higher) carrier wave yielding a group of subcarriers on the 60 GHz carrier wave. This group will then be 

transmitted in the air via analog microwave RF unit after which it can be repeated or radiated to the surrounding area. The repeaters 

amplify the signal and resend it on the air again toward the next repeater. In places where a microcell is required  the 60 GHz signal is 

shifted in frequency back to its original frequency (e.g. the 1.9GHz cellular band) and radiated locally to nearby mobile devices. 
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(57) Abstract : 

In an example aspects of this disclosure relate to a method for decoding a reference index syntax element in a video decoding process 

that includes decoding at least one bin of a reference index value with a context coding mode of a context adaptive binary arithmetic 

coding (CABAC) process. The method also includes decoding when the reference index value comprises more bins than the at least 

one bin coded with the context coded mode at least another bin of the reference index value with a bypass coding mode of the 

CABAC process and binarizing the reference index value. 

  

 

No. of Pages : 98 No. of Claims : 91 



43142 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.725/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : UNDERCARRIAGE FOR A VEHICLE HAVING TWO LATERALLY TILTABLE FRONT WHEELS 
 

  

(51) International 

classification  
:B62K5/10,B60G13/18,B60G13/16  

(31) Priority Document No  :1256668  

(32) Priority Date  :11/07/2012 

(33) Name of priority country  :France 

(86) International Application 

No 

        Filing Date 

:PCT/FR2013/051598  

:04/07/2013 

(87) International Publication 

No  
:WO 2014/009637  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PEUGEOT MOTOCYCLES SA 

      Address of Applicant :Rue du 17 Novembre F 25350 

Mandeure France 

(72)Name of Inventor : 

   1)AILLET Jean Laurent 

   2)DOVERI Marco 

   3)MOISAN Gwendal 

   4)NAISSE Stephane 
 

(57) Abstract : 

The invention concerns an undercarriage (35) for a vehicle comprising a chassis  two front steering wheels (36D 36G) and at least one 

rear drive wheel. The undercarriage comprises  combined with each wheel a suspension system (39) suspending the wheel from said 

chassis said system (39) comprising an upper suspension arm (40) a lower suspension arm (41) and a lateral arm (42) said arms being 

linked together by articulated means (43 44 45 46) such that a lateral tilting of the undercarriage results in an equivalent tilting of the 

two front wheels which remain parallel to each other. According to a feature of the invention  the undercarriage comprises a damper 

(50) integral with each front wheel to at least partially cancel the oscillation frequencies of said front wheel. 
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(57) Abstract : 

Systems and methods of redundancy for real time communications are disclosed. One such method includes combining a first media 

packet of a stream of media packets and a second media packet of a stream of media packets into a frame. The second media packet is 

the media packet following the first media packet in the stream. The second media packet and a third media packet of the stre am is 

combined into another frame. The third media packet is the media packet following the second media packet. The frame and the 

another frame are transmitted to the receiver. 
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(57) Abstract : 

Methods and materials for forming in situ features in a CMC component (200) are described. The method of forming a ceramic matrix 

composite component with cooling features  comprises forming a preform tape (120) laying up (122) said preform tape to a desired 

shape placing a high temperature resistant fugitive material insert (30) of preselected geometry in the preform tape of the desired 

shape compacting (134) the preform tape of the desired shape burning out (138) the preform tape of the desired shape melt infiltrating 

(140) the desired shape removing the high temperature resistant insert to form the cooling features during one of the burning out or the 

melt infiltrating or following the burning out or the melt infiltrating. 
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(57) Abstract : 

The invention discloses a method for measurement of peptidic degradation products of a proteolytic cascade (for example the renin 

angiotensin system (RAS) and the bradykinin system) in biological samples  especially blood samples  wherein the sample is incubated 

until a steady state equilibrium is reached for at least one peptidic degradation product involved in sa id proteolytic cascade and 

wherein said at least one peptidic degradation product in steady state equilibrium of the proteolytic cascade is quantified in the sample. 
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(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided. The apparatus receives an LDCS 

configuration for a UE relay from a second entity and monitors for an LDCS from the UE relay based on the received LDCS 

configuration. The second entity may comprise one of an LPN that is not in a dormant state and a Macro cell. The apparatus may 

receive LDCS configurations for a plurality of LPNs and monitor for a plurality of LPNs based on the received LDCS configurat ions. 

When the apparatus determines a need to connect to a LPN the apparatus may select an LPN among the plurality of LPNs. 
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(57) Abstract : 

Process and dosing station (1) for the preparation of a solution of a non caking agent  wherein a concentrate of the non caking agent is 

circulated in a loop (6) and wherein the concentrate is subsequently diluted by water to obtain the solution. A flow of the concentrate 

can be drawn from the circulation loop (6) and mixed with a flow of water. The obtained solution can subsequently be fed into  a 

second recirculation loop (12). A flow of solution can be drawn off from the second recirculation loop for being dosed into an amount 

of salt. 
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(57) Abstract : 

The invention relates to a flame retardant thermoplastic polyurethane based on at least one diisocyanate and on at least one substance 

reactive with isocyanate and preferably on at least one chain extender and also optionally on at least one catalyst comprising at least 

one flame retardant and also optionally additives and/or auxiliaries  where a flame retardant is a metal hydroxide surrounded at least to 

some extent by a coating and further flame retardant present comprises at least one phosphorus containing flame retardant which is a 

derivative of phosphoric acid of phosphonic acid and/or of phosphinic acid and moreover hydrotalcite and/or phyllosilicate is 

present and also to a relevant production process and the use. 
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(57) Abstract : 

An imaging system (500) includes a first scanner (502) with a first examination region (504) and a subject support (506). The subject 

support includes a tabletop (620) that positions a subject or object at at least two different positions in the examination region. A 

deflection of the tabletop is different at the at least two different positions. The subject support further includes a base (508) that 

positions the tabletop vertically in the examination region. A deflection delta predictor (522) predicts a deflection delta o f the tabletop 

between the at least two different positions. The predicted deflection delta is used to correct for the deflection delta. 
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(57) Abstract : 

An esterified cellulose ether comprises (i) aliphatic monovalent acyl groups or (ii) groups of the formula C(O)  R  COOA wherein R is 

a divalent aliphatic or aromatic hydrocarbon group and A is hydrogen or a cation or (iii) a combination of aliphatic monovale nt acyl 

groups and groups of the formula C(O)  R  COOA wherein the cellulose ether has anhydroglucose units joined by 1 4 linkages and has 

methyl groups hydroxyalkyl groups and optionally alkyl groups being different from methyl as substituents such that the esterified 

cellulose ether has an MS (hydroxyalkyl) of 0.05 to 1.00 and hydroxyl groups of anhydroglucose units are substituted with methyl 

groups such that [ s23/s26  0.2MS(hydroxyalkyl) ] is 0.36 or less  wherein s23 is the molar fraction of anhydroglucose units wherein 

only the two hydroxyl groups in the 2 and 3 positions of the anhydroglucose unit are substituted with a methyl group and wherein s26 

is the molar fraction of anhydroglucose units wherein only the two hydroxyl groups in the 2 and 6 positions of the anhydroglucose unit 

are substituted with a methyl group. The esterified cellulose ether is useful as an excipient for poorly water soluble drugs. 
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(54) Title of the invention : METHOD FOR PROVIDING HORTICULTURE LIGHT TO A CROP AND LIGHTING DEVICE FOR 
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(51) International classification  :A01G7/04  
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(57) Abstract : 

The invention provides a method for providing horticulture light (511) to a crop (1) the method comprising sideways illuminating the 

crop (1) with the horticulture light (511) of a lighting device (500) the lighting device (500) comprising a grid (530) comprising a 

plurality of light emitting diodes (LEDs) (510) and a plurality of through holes (570) wherein one or more of the plurality of LEDs 

(510) are configured to provide said horticulture light (511). 
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(57) Abstract : 

This visualization device is capable of communicating with one or a plurality of host servers which host a virtual system and is 

provided with an information acquisition unit that acquires the configuration information of the virtual system and the host servers a 

storage unit that stores the configuration information and a drawing unit that generates drawing information to express the 

configurations of the virtual system and the host servers on the basis of the configuration information stored in the storage  unit. In the 

drawing information the virtual machines and virtual networks which constitute the virtual system are expressed on different axes  the 

connection relationships among the virtual machines and the virtual networks are expressed by the connections of lines extend ing 

from the axes and the virtual machines are grouped by the servers in which the virtual machines operate. 
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(57) Abstract : 

A method and device for performing statistics on data radio bearer (DRB) packet loss rate. The method comprises: in a cross 

station cross board switching scenario performing statistics for the source cell on the relevant parameters for the calculation of DRB 

packet loss rate; calculating the DRB packet loss rate according to the relevant parameters  the downlink DRB back propagation data 

not participating the calculation of DRB packet loss rate; the device comprises: a statistics module and a ca lculation module. 
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(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided in which downlink transmission 

modes in a wireless network are semi statically configured for a mobile terminal in multiple input multiple output (MIMO) operation. 

The apparatus provides multiple precoding matrix indicators (PMIs) for a plurality of ranks. The provision of multiple PMIs b y the 

apparatus enables balanced performance among different ranks and avoids less than optimal performance observed when the apparatus 

provides only a single rank and PMI that are generally not optimal for all transmissions. Feedback configuration information received 

by an apparatus defines a plurality of channel state information feedback instances conditioned on an admissible rank value. Rank 

indicators (RIs) and PMIs corresponding to the feedback instances are determined and feedback is provided for the channel sta te 

information feedback instances. 
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(57) Abstract : 

A device for filling and closing disposable bags for containing banknotes comprises a container (11) for the temporary housing of one 

or more banknotes (12) provided with side walls (19) and a bottom (18) with an opening (21) for the exit of said one or more 

banknotes (12) from the container (11) a pushing piston (14) for pushing said one or more banknotes (12) towards the bottom (18) of 

the container (11) a bag (13) made of flexible material intended to be filled with the banknotes temporarily housed in the container 

(11) which is wrapped around the side walls (19) and the bottom (18) of the container (11) a plate (15) which is vertically movable 

through controlled lowering means (16) and placed below the container (11) and sealing elements (17) placed between the container 

(11) and the plate (15). 
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(57) Abstract : 

The inventive fastener member fastener structure and support member can reduce rattling and noise without reducing the ease of 

assembly. The fastener member 10 includes guided portions 12A 12B that are guided in the mounting direction D1 by guide portions 

22A 22B. Elastically deforming portions 30A 30B formed on the guided portions 12A 12B can elastically deform in a direction that 

intersects with the mounting direction D1. When the fastener member 10 is mounted  the elastically deforming portions 30A 30B 

deform elastically so it can be easily assembled without interference between the guide portions 22A 22B and the guided portions 

12A 12B. After it is mounted the fastener member 10 is supported without play by the guide portions 22A 22B of the support member 

20 due to the elastic force generated between the elastically deforming portions 30A 30B and the receiving portions 40A 40B. 
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(57) Abstract : 

The present invention relates to a peptide of any of the following (A) a pept ide which consists of the amino acid sequence as shown in 

SEQ ID NO: 3; or (B) peptide which consists of an amino acid sequence comprising a substitution or addition of one or several amino 

acids with respect to the peptide consisting of the amino acid sequence as shown in SEQ ID NO: 3, and which has capacity to induce 

cytotoxic (killer) T cells. 
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(57) Abstract : 

The present invention relates to a method a system and an apparatus for the remote monitoring of the heart condition of a 

person providing a portable mobile non invasive solution that includes hardware software and back office application and allows 

autonomous and smart remote monitoring. 
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(57) Abstract : 

A method of sequestering carbon dioxide comprises reacting the carbon dioxide with aqueous magnesium ions at elevated pH to form 

magnesium carbonate containing salts. The carbon dioxide is preferably reacted with alkali to form carbonate and/or bicarbona te 

anions at elevated pH and the carbonate and/or bicarbonate anions are subsequently reacted with aqueous magnesium cations to form 

the magnesium carbonate containing salts. A preferred alkaline material for use in elevating the pH of the aqueous solution in the 

present invention is Cement Kiln Dust (CKD) and a preferred source of aqueous magnesium ions is reject water from a desalination 

plant. 
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(57) Abstract : 

The invention relates to a method for controlling the viscosity of a mixture (125; 210) containing at least two components ha ving 

different viscosities comprising the following steps:  (a) determining the viscosity (132; 222) of the mixture (125; 210) by means of 

ultrasound measurements   (b) standardizing the determined viscosity (132; 222) to standard conditions   (c) comparing the standardized 

viscosity (14) with a specified target value (134; 224)  (d) adjusting the viscosity of the mixture (125; 210) by increasing or decreasing 

the fraction of at least one component of the mixture. 
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(57) Abstract : 

A set of even interpolated sub pixels is formed based on a pixel window and a tap coefficient register having a tap coefficie nt set the 

pixel window is shifted and applying the tap coefficient register a set of odd interpolated pixels is formed. The set o f even interpolated 

sub pixels and the set of odd interpolated sub pixels are accumulated  repeatedly until a termination condition is let. In the 

accumulating the tap coefficient register is updated with another tap coefficient set  the pixel window is shifted and the even 

interpolated pixels are incremented the pixel window is then shifted again and the odd interpolated pixels are incremented. 
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(57) Abstract : 

The rotating machine comprises a shaft 14 a casing 12 at least one main magnetic bearing 16 connected to the shaft for rotatably 

supporting said shaft inside the casing at least one auxiliary radial rolling bearing 18 and at least one auxiliary axial rolling bearing 22 

which are disposed between the shaft and the casing to respectively support radial loads on ly and axial loads only. 
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(57) Abstract : 

The rotating machine comprises a shaft (14) a casing (12) at least one main magnetic bearing connected to the shaft for rotatably 

supporting said shaft inside the casing at least one first and one second auxiliary rolling bearings (20 22) positioned between the shaft 

and the casing to support axial and radial loads  and first and second axial abutment means (44 54) positioned on the shaft to transmit 

axial loads to inner rings of the rolling bearings. The machine further comprises a spacer (28) axially positioned between facing faces 

of the inner rings (20a 22a) of said rolling bearings for the transmission of the axial loads between said inner rings  and at least a first 

axial retaining means (58) positioned on the casing and located axially between facing faces of the outer rings (20b  22b) for the 

transmission of the axial loads between at least one of said outer rings and the casing. 
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(57) Abstract : 

Aspects of the present disclosure relate to techniques for activating opportunistic relays. A combination of uplink and downlink pilots 

may be used to switch on user equipment relays (UeNBs) in an effort to make more accurate measurements in an effort to enable 

handovers. According to aspects of the present disclosure a relay may evaluate one or more channel conditions  determine whether or 

not to transmit downlink reference signals to a UE based on the evaluation  and transmit downlink reference s ignals to the UE based on 

the determination. According to aspects  a relay may determine a set of resources reserved for transmission of uplink pilots by 

UEs monitor the set of resources to detect transmission of uplink pilots  and report to an eNB a power at which the uplink pilots were 

received. 
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(57) Abstract : 

A magnetic bearing assembly for a rotary machine having a rotor shaft (12) comprising a stator magnetic circuit secured to a 

stationary support element and comprising at least one body of ferromagnetic material and at least one coil both being fitted in a 

protective annular housing leaving uncovered a surface of revolution of said ferromagnetic body (22) and a surface of revolut ion of 

said one coil the magnetic bearing assembly comprising an annular thrust collar (16) s ecured to the rotor shaft (12) and radially 

extending towards the stator magnetic circuit by a radial portion (16b) said radial portion (16b) facing the uncovered surfaces of said 

ferromagnetic body and said one coil. The annular thrust collar (16) compris es at least one flow channel(30). 
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(57) Abstract : 

The present invention relates to the presentation of image information of an object. In order to provide complex image information in 

a more effective manner it is proposed to:a) provide (110) 3D volume data(112) of an object; b) identify(114) candidate findings (116) 

located in the 3D volume data wherein spatial position information of the candidate findings is assigned to the respective identified 

candidate finding; c) generate(118) a plurality of tagged slice images (120) of the 3D volume data  wherein each tagged slice image 

relates to a respective portion of the 3D volume data and wherein the tagged slice images comprise those candidate findings identified 

in the respective portion and a tag with the spatial information of the respective candidate findin g within the 3D volume; d) compute 

(122) a synthetic 2D projection (124) by a forward projection of at least a portion of at least a number of the plurality of tagged slice 

images wherein the synthetic 2D projection comprises a projection of the candidate findings and wherein the spatial position 

information is assigned to the projection of the candidate finding; and e) present (126) the synthetic 2D projection as a syn thetic 

viewing image (128) to a user wherein the candidate findings are selectable elements within the synthetic viewing image. 

  

No. of Pages : 26 No. of Claims : 15 



43167 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7085/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :17/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : BREATHABLE WRISTBAND WITH VENTILATED BAND CORE 
 

  

(51) International classification  :A44C5/00  

(31) Priority Document No  :GM 50059/2013  

(32) Priority Date  :18/04/2013 

(33) Name of priority country  :Austria 

(86) International Application No 

        Filing Date 

:PCT/EP2014/057273  

:10/04/2014 

(87) International Publication No  :WO 2014/170204  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HIRSCH ARMB„NDER GMBH 

      Address of Applicant :Hirschstrasse 5 A 9020 Klagenfurt 

Austria 

(72)Name of Inventor : 

   1)KERKER Markus  

   2)SIMA Wolfgang 
 

(57) Abstract : 

The invention relates to a wristband (10) in particular a watch band comprising band bodies (20 30) which are optionally designed in 

two parts. Each band body (20 30) has at least one core material layer (80) and optionally a top material layer (200). The core material 

layer (80) has transverse ventilation channels (90) on the core material lower face (83) of the core material layer each transverse 

ventilation channel being arranged in a substantially transverse manner relative to a band length direction (21 31) continuously over 

the entire band width (22 32). At least one longitudinal ventilation channel (100) is arranged along at least one longitudinal band 

section (23 33) on the core material lower face (83) and vertical ventilation holes (110) which extend through the core material layer 

(80) are connected to one another by at least one longitudinal ventilation channel (100) along at least one longitudinal band  section 

(23 33) on a top face (82) of the core material layer (80). 
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(57) Abstract : 

A power converter for powering a gradient coil(22) of a magnetic resonance examination system comprising: a plurality of essentially 

identical switching cells (14 16 18) each switching cell (14 16 18) having a plurality of switching members (52) that are provided to 

switch between a conducting state configuration and an essentially non conducting state configuration  and the switching cells 

(14 16 18) being provided to switch at at least a fundamental switching frequency fSW and in a pre determined temporal relationship 

to each other a pulse control unit (20) provided to control the pre determined temporal relationship of switching of the switching cells 

(14 16 18) by providing switching pulses to the switching members (52) of the switching cells (14 16 18) wherein the pulse control 

unit (20) is provided to determine a correction for the pre determined temporal relationship of the switching of the switching cells 

(14 16 18) from at least one electrical quantity each of each one of the plurality of switching cells (14 16 18) and to adjust the pre 

determined temporal relationship according to the determined correction  such that at least one electrical quantity of a power converter 

output essentially has a zero amplitude at the fundamental switching frequency fSW; and a method of operating a power 

converter particularly for powering a gradient coil (22) of a magnetic resonance examination system for compensating inductance 

asymmetries. 
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(57) Abstract : 

The present invention relates to methods of controlling the growth of microorganisms in animals and animal feed. In particula r the 

present invention relates to a method of controlling the growth of microorganisms in animals with an antimicrobial composition the 

treatment of animal feed with an antimicrobial additive and antimicrobial compositions. 
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(57) Abstract : 

Provided is a treated platy substrate a method of making it and methods of using it. The substrate can be synthetic mica optionally 

comprising metal oxide layers. The treated platy substrate is useful in cosmetic compositions. 
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(57) Abstract : 

The present invention provides a (liquid detergent) composition  comprising an enzyme containing microcapsule produced by 

crosslinking of a polybranched polyamine. 
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(57) Abstract : 

An indoor unit equipped with: a housing (2) having an aperture portion on the side that is the lower surface when the housing is 

installed; and a decorative panel (3) that is attached to the lower surface side of the housing (2) and has an intake opening  that opens in 

a substantially rectangular shape corresponding to the aperture portion of the housing (2). The decorative panel (3) has prov isional 

attachment levers (8) which when the four sides of the edge of the intake opening are considered to be two sets  of two opposing 

sides are attached to one of the sets of sides so as to face one another at a position which is closer to one of the apexes than to  the 

center point of the respective side. The housing (2) has provisional attachment hooks (9) which correspond to the provisional 

attachment levers (8) on the edge portion of the aperture portion. 
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(57) Abstract : 

A fungal alpha amylase is provided from Aspergillus clavatus (AcAmy1). AcAmy1 has an optimal pH of 4.5 and is operable at 30 

75°C allowing the enzyme to be used in combination with a glucoamylase in a saccharification reaction. This obviates the necessity  of 

running a saccharification reaction as a batch process  where the pH and temperature must be readjusted for optimal use of the alpha 

amylase or glucoamylase. AcAmy1 also catalyzes the saccharification of starch substrates to an oligosaccharide composition 

significantly enriched in DP2 and (DP1 + DP2) compared to the products of saccharification catalyzed by an alpha amylase from . 

This facilitates the utilization of the oligosaccharide composition by a fermenting organism in a simultaneous saccharification and 

fermentation process for example. 
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(57) Abstract : 

There is provided a system including at least one image capturing device configured to capture an image of an object from a 

vehicle and at least one display device configured to display the image of the object to an occupant of the vehicle. The system furth er 

includes at least one control unit configured to determine whether to alert the occupant to proximity of the object  and in response to 

determining to alert the occupant to proximity of the object  superimpose on the image of the object for display on the at least one 

display device a moving pattern through which the image of the object remains visible. 

  

No. of Pages : 69 No. of Claims : 57 



43175 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7379/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ABSORBENT ARTICLE 
 

  

(51) International 

classification  
:A61F13/15,A61F13/472,A61F13/53  

(31) Priority Document No  :2012080539  

(32) Priority Date  :30/03/2012 

(33) Name of priority 

country  
:Japan 

(86) International 

Application No 

        Filing Date 

:PCT/JP2013/058859  

:26/03/2013 

(87) International 

Publication No  
:WO 2013/146817  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNICHARM CORPORATION 

      Address of Applicant :182 Shimobun Kinsei cho Shikokuchuo 

shi Ehime 7990111 Japan 

(72)Name of Inventor : 

   1)NODA Yuki 

   2)TAMURA Tatsuya 

   3)HASHINO Akira 
 

(57) Abstract : 

The purpose of the present disclosure is to provide an absorbent article that can be made smaller because the crown section c ontinues 

to fit the wearer s excretory opening which has a complex shape both when dry before absorbing menstrual blood and when wet after 

absorbing menstrual blood and with which leakage does not occur easily. This absorbent article is as follows: The absorbent article 

(1) which comprises a liquid permeable top sheet (4) a liquid impermeable back sheet and a specified absorbent (7) between the liquid 

permeable top sheet (4) and the liquid impermeable back sheet  is characterized in that: the absorbent article (1) has a crown section 

(2) which protrudes in the thickness direction of the absorbent article (1) in the region that is in contact with the excretory opening and 

comprises a specified cushion section; and in the central section the crown section (2) has a compression workload (WC) of 10 50 

(N·m/m) and a compression resilience (RC) of 35 100%. 
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(57) Abstract : 

The present invention relates to a process for oxidizing a sulfoxide to the respective sulfone said process comprising reacting the 

sulfoxide with hydrogen peroxide in the presence of a catalyst  obtaining a mixture (M) comprising the sulfone and the 

catalyst wherein the catalyst comprises a porous titanium containing silicate as a catalytically active material. 

  

No. of Pages : 41 No. of Claims : 20 



43177 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7407/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :30/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR CHARACTERISING A PRODUCT BY MEANS OF TOPOLOGICAL SPECTRAL 

ANALYSIS 
 

  

(51) International classification  :G01N21/35  

(31) Priority Document No  :13290099.4  

(32) Priority Date  :30/04/2013 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2014/058499  

:25/04/2014 

(87) International Publication No  :WO 2014/177472  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOPNIR SYSTEMS SAS  

      Address of Applicant :Parc de la Duranne F 13100 Aix en 

Provence France 

(72)Name of Inventor : 

   1)LAMBERT Didier 

   2)SAINT MARTIN Claude 

   3)SANCHEZ Miguel 

   4)RIBERO Bernard 
 

(57) Abstract : 

The invention relates to a method for generating and optimising a bank of spectral data that can be used in a method for characterising 

a target product by means of topological spectral analysis  based on a limited number of available standards  said method consisting of 

a first step of performing the same spectral analysis on said standards  and from the spectra obtained forming a bank of spectral data A 

at multiple wavelengths and/or wavelength ranges. 
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(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided. The apparatus transitions to a 

dormant state and transmits a very low duty cycle signal (LDCS) while in the dormant state. The apparatus may transmit an LDCS 

configuration to a second entity the second entity being one of an LPN that is not in a dormant state and a macro cell. The apparatus 

may further monitor for a RACH messages at a predetermined RACH delay after transmitting the LDCS. The apparatus may transition 

to a DRX/DTX mode. The DRX/DTX mode may be matched to at least one connected UE. 
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(57) Abstract : 

A corona igniter (20) comprises a central electrode (22) surrounded by an insulator (24) which is surrounded by a metal shell (26). A 

ceramic combustion seal (30) is disposed along the gap (32) between a shell lower end shell (52) and the insulator nose regio n (48) to 

provide a hermetic seal therebetween. The ceramic combustion seal (30) is typically a bushing  cylinder or ring formed of sintered 

alumina. A glass material or glass/ceramic mixture (60) typically adheres the ceramic combustion seal (30) to the shell (26) and the 

insulator (24). Alternatively the ceramic combustion seal (30) is brazed to the shell (26) and the glass material or glass/ceramic 

mixture (60) adheres the ceramic combustion seal (30) to the insulator (24). 
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(57) Abstract : 

Methods and apparatus including computer program products  are provided for white space database discovery. In one aspect there is 

provided a method. The method may include sending by a user equipment a request to a server including a white space 

database wherein the server is located at a first address; and receiving at the user equipment a response to the request the response 

including at least one of an identity of the server or a second address for accessing at least one of the server or another s erver including 

another white space database. Related apparatus  systems methods and articles are also described. 
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(57) Abstract : 

Examples of a jet control device are described. The jet control device can comprise a jet deflecting member that is configured to 

intercept and/or collide with a high speed jet emerging from a jet formation location. The interaction of the jet deflecting member and 

the jet can cause the high speed jet to be dispersed into a plurality of jets with a number of flo w directions which may be sideways to 

an initial direction of the high speed jet. In one embodiment the deflecting member can include a liquid guide formed by inje cting a 

fluid out of an outlet nozzle so that the liquid guide extends longitudinally away from the outlet nozzle. In another embodiment the 

deflecting member can include an array of solid pellets injected through an outlet in a direction of the emerging high speed jet and 

configured to collide with the emerging jet thereby deflecting its initial direction. 
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(57) Abstract : 

A method image data processor (318) includes a shape likelihood determiner (402) that processes voxels of image data and determines 

a likelihood that a voxel represents predetermined tissue of interest for a plurality of the voxels based on a shape of a tis sue 

represented by the voxel an opacity determiner (406) that determines an opacity suppression for each of the plurality of voxels based 

on the likelihood a re formatter (410) that re formats the image data based on the determined opacity suppression  generating opacity 

suppressed re formatted data and a rendering engine (412) that visually presents the opacity suppressed re formatted data. 
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(57) Abstract : 

Various embodiments provide an application (i.e.app) hyperlink that is configured to enable transparent installation of an as sociated 

application. The app hyperlink provides a visual representation that can be selected to cause a web platform or operating system to 

download an application image from a platform app store install the application provide the user with visual feedback on the 

process and once done invoke the application by performing an app switch or similar operation. 
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(57) Abstract : 

An apparatus for processing video data includes a processor configured to associate  in a minimum processing unit (MPU) one pixel of 

a depth image of a reference picture with one or more pixels of a first chroma component of a texture image of the reference 

picture associate in the MPU the one pixel of the depth image with one or more pixels of a second chroma component of the texture 

image and associate in the MPU the one pixel of the depth image with a plurality of pixels of a luma component of the texture image. 

The number of the pixels of the luma component is different than the number of the one or more pixels of the first chroma component 

and the number of the one or more pixels of the s econd chroma component. 
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(57) Abstract : 

A flexible food package comprises a bottom end a top end and a side wall incorporating a twistable portion having increased dead fold 

characteristics than adjacent portions of the side wall. The twistable portion has at least a first  section and a second section each 

having a maximum width and joined by at least a third section having a minimum width less than the maximum width of each of t he 

first and second sections. The third section is configured to permit the first and second sec tions to twist about the third section. The 

twistable portion is configured to twist together with adjacent portions of the side wall to restrict access to an access ope ning formed 

after opening of the top end. A method of manufacturing reclosable flexible  packages including twistable portions is also provided. 
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(57) Abstract : 

123456A tetrazolinone compound shown by formula (1) (in the formula R and R each independently represent a hydrogen atom or the 

like; R represents a C1 C6 alkyl group or the like; R R and R each independently represent a hydrogen atom or the like; A represents a 

C6 C16 aryl group optionally having one or more atoms or groups selected from group P; Q represents group Q1 or the like; and  X 

represents an oxygen atom or sulfur atom) having excellent control activity against pes ts. 
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(57) Abstract : 

A positive ignition engine comprising an exhaust system which comprises a catalysed filter for filtering particulate matter from 

exhaust gas emitted from a positive ignition internal combustion engine which filter comprising a porous substrate having a total 

substrate length and having inlet surfaces and outlet surfaces  wherein the inlet surfaces are separated from the outlet surfaces by a first 

porous structure containing pores of a first mean pore size wherein the porous substrate is coated with a washcoat composition which 

is a NOx absorber catalyst washcoat composition comprising at least one precious metal; or a selective catalytic reduction (SCR) 

catalyst washcoat composition wherein a second porous structure of the washcoated porous substrate contains pores of a second mean 

pore size wherein the second mean pore size is less than the first mean pore size which NOx absorber catalyst washcoat or SCR 

catalyst washcoat being axially arranged on the porous substrate as a first zone comprising the inlet surfaces of a first substrate length 

less than the total substrate length and a second zone comprising the outlet surfaces of a second substrate length less than the total 

substrate length wherein the sum of the substrate length in the first zone and the substrate length in the second zone is > 

100% wherein: (i) a washcoat loading in the first zone > second zone; or (ii) where the washcoat composition is a NOx absorber 

catalyst washcoat composition both a washcoat loading and a total precious metal loading in the first zone > second zone and wherein 

the first zone is disposed upstream of the second zone. 
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(57) Abstract : 

A flavour composition comprising a compound according to the formula (I] or edible salts thereof wherein R is an alkyl residue 

containing 6 to 20 carbon atoms or an alkene residue containing from 9 to 25 carbon atoms with 1 to 6 double bonds  R together with 

the carbonyl group to which it is attached is a residue of a carboxylic acid and NRR in which R is H or together with R and the N atom 

to which they are attached a 5 membered ring is a residue of an amino acid in particular a proteinogenic amino acid ornithine gamma 

aminobutyric acid or beta alanine or a 1 amino cycloalkyl carboxylic acid. 
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(57) Abstract : 

In an installation for producing a textile web shaped material comprising at least one device for parallelising fibres and at least one 

transport device for transporting the textile web shaped material in transport direction  at least one device is provided for flow through 

treating the textile web shaped material with a gaseous medium at least one device is provided for applying a binding agent to the 

textile web shaped material and at least one transport deflection device is provided wherein the transport deflection device can deflect 

the textile web shaped material around the device for flow through treating the textile web shaped material and/or around the  device 

for applying a binding agent. 
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(57) Abstract : 

According to the invention the conveyor element (201) for conveying bulk material comprises a disc element (203) with an upper face 

(203a) a lower face (203b) a lateral face (203c) around the circumference of the disc element and a shank (204) the upper end (204a) 

of which has a shank head (205) and the lower end (204b) of which is connected to the centre of the upper face of the disc element. 

The conveyor element has an arrangement (206) on the lower face of the disc element for receiving the shank head. At least so me 

sections of the lateral face of the disc element are inclined in relation to the longitudinal axis of the shank. 
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(57) Abstract : 

Systems devices and methods are described for efficiently super resolving a portion of an image. One embodiment involves 

capturing using a camera module of a device at least one image of a scene and creating a higher resolution image of a user selected 

region of interest. The super resolution of the region of interest may be performed by matching a high resolution grid with a  grid that 

is at the resolution of a device camera populating the high resolution grid with information from an image from the camera and then 

populating the remaining points of the grid that are not yet populated. 
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(57) Abstract : 

A tribrid wind turbine blade is described wherein the blade is formed from three separate parts made using three different 

manufacturing approaches. A root section of the blade is formed by a load bearing central sp ar having an aerodynamic shell or fairing 

fitted to the spar. A mainboard portion is formed from a load bearing shell structure. A tip portion is formed as an integrally formed 

element from a one shot closed moulding process. 
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(57) Abstract : 

A method of monitoring a respiratory stream can be provided by monitoring color change of a color change material to determine a 

C02 level of the respiratory stream in contact with the color change material by emitting visible light onto the color change  material. 

Related devices systems and compositions are also disclosed. 

  

 

No. of Pages : 99 No. of Claims : 101 



43194 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7436/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :02/12/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : FILTERING WITH BINAURAL ROOM IMPULSE RESPONSES 
 

  

(51) International classification  :H04S5/00,G10L19/008,H04S1/00  

(31) Priority Document No  :61/828620  

(32) Priority Date  :29/05/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2014/039848  

:28/05/2014 

(87) International Publication 

No  
:WO 2014/193993  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)XIANG Pei 

   2)SEN Dipanjan 

   3)PETERS Nils G¼nther 

   4)MORRELL Martin James  
 

(57) Abstract : 

A device comprising one or more processors is configured to determine a plurality of segments for each of a plurality of bina ural room 

impulse response filters wherein each of the plurality of binaural room impulse response filters comprises a residual room response 

segment and at least one direction dependent segment for which a filter response depends on a location within a sound field; transform 

each of at least one direction dependent segment of the plurality of binaural room impulse response filters to a domain corresponding  

to a domain of a plurality of hierarchical elements to generate a plurality of transformed binaural room impulse response 

filters wherein the plurality of hierarchical elements describe a sound field; and perform a fast convolution of the plurality of 

transformed binaural room impulse response filters and the plurality of hierarchical elements to render the sound field.  
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(57) Abstract : 

Systems methods and devices for communicating frames having a plurality of types are described herein. In some aspects  the frames 

include a compressed frame such as a compressed management frame or a compressed control frame. In some aspects  a method of 

communicating in a wireless network includes generating a control frame including an identifier the identifier comprising a portion of 

a frame check sequence and a service field of a frame that elicited the control frame. The method further includes transmitting the 

control frame. 
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(57) Abstract : 

A handwriting based User Interface (UI) apparatus in a user terminal supporting a handwriting based memo function and a me thod for 

supporting the same are provided in which upon receipt of a handwritten input on a memo screen from a user the handwritten input is 

recognized a command is determined from the recognized input and an application corresponding to the determined command is 

executed. 
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(57) Abstract : 

A signal processing module for use with a receiver for receiving echoes of an emitted signal. The signal processing module co mprises 

sensing logic for sensing presence of a being or object in a space using echoes of the signal as reflected from the being or 

object wherein the echoes are received with an associated frequency band. The signal processing module further comprises control 

logic for detecting disturbance having potential to compromise said sensing wherein the signal processing module is configured to 

detect this disturbance by listening for an unwanted signal in a region of the spectrum outside the frequency band of the ech oes and to 

adapt the sensing in dependence on the detected disturbance. 
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(57) Abstract : 

A circuit board (10) for carrying at least one light source (16) of a lighting device and a method of manufacturing such a circuit board 

are provided. The circuit board comprises a substrate (1) wherein the substrate comprises at least one fold (9) forming a projecting 

portion and extending from a periphery (3) of the substrate up to an inner portion (2) of the substrate  whereby the substrate has a 

polygonal funnel shape. The present aspects use the concept of folding the substrate in order to obtain a polygonal funnel shape of the 

circuit board whereby shaping of the substrate without requiring removal of material of the substrate is allowed. 
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(57) Abstract : 

In accordance with embodiments disclosed herein there are provided apparatus systems and methods for detecting a boundary 

condition via common mode diagnostics; and to apparatus  systems and methods for detecting a fault condition via common mode 

rejection ratio diagnostics. For example in one embodiment such means include means for injecting a common mode signal probe onto 

a first end of a Digital Subscriber Line (DSL line); means for measuring impedance of the common mode signal probe on the DSL 

line at the first end of the DSL line; means for detecting an impedance anomaly on the DSL line based on the measured impedance of 

the common mode signal probe; and means for correlating the impedance anomaly on the DSL line to a boundary condition on the 

DSL line. 
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(57) Abstract : 

The invention relates to solid state light source a use of a driver circuit for driving a light emitting element (150) of a solid state light 

source a method for driving a light emitting element (150) of a solid state light source and a corresponding computer program. The 

invention provides that for a large amount of an AC period the light emitting element (150) is directly supplied with the AC input 

directly forwarded by the driver circuit wherein nevertheless it is prevented that power exceeding a desired level reaches the light 

emitting element (150).The invention is aimed at a realization with simplified components and/or reduced costs in comp arison to 

known techniques. 
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(57) Abstract : 

The present invention discloses methods for manufacturing and programming an energizable Ophthalmic Lens with a programmable 

Media Insert. In some embodiments  a Media Insert may be programmable to allow for further customization of the energized 

Ophthalmic Lens. The Media Insert may be programmed prior to or during the manufacturing process. Alternatively  the Media Insert 

may be programmed after the components have been encapsulated wherein the programming may occur wirelessly. 

Accordingly methods of wirelessly programming the Media Insert may be significant. 
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(57) Abstract : 

The techniques of this disclosure are directed toward the use of modified quantization parameter (QP) values to calculate quantized 

and dequantized transform coefficients of a video block with uniform QP granularity. Conventionally  when a quantization matrix is 

used during quantization and dequantization of transform coefficients  the quantization matrix entries act as scale factors of a quantizer 

step step corresponding to a base QP value which results in non uniform QP granularity. To provide uniform QP granularity across all 

quantization matrix entries  the techniques include calculating modified QP values for transform coefficients based on associated 

quantization matrix entries used as offsets to a base QP value. At a video decoder the techniques include calculating dequantized 

transform coefficients from quantized transform coefficients based on the modified QP values. At a video encoder the techniques 

include calculating quantized transform coefficients from transform coefficients based on the modified QP values.  
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(57) Abstract : 

Embodiments of the present invention provide a method a device and a system for generating an operation request. The method 

comprises: a generating device generating a first operation request for operating a first packet  the first operation request comprising 

information used for indicating a first assignment position as well as first assignment content the first assignment position being a 

position in the first packet the first assignment content being data used for assigning the first assignment position  the information used 

for indicating the first assignment position comprising an identification of a type of a first packet head a first offset and a first 

length the first packet head being a packet head in the first packet and the first offset being an offset relative to an initial position of 

the first packet head; and the generating device sending the first operation request to a description device or a receiving device. The 

general method can help a network system reduce types of required operation requests and reduce the deployment difficulty of a 

generating device thereby reducing the system complexity and improving the efficiency. 
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(57) Abstract : 

A wireless communications device supporting peer to peer communications acquires peer to peer communications resources for an  

extended period of time. In some embodiments  a base station assigns the resources to the device while in other embodiments  the 

device reserves e.g. self assigns peer to peer communications resources for an extended period of time. The wireless communications 

device decides that it will not be using an acquired peer to peer communications resources  e.g. a particular acquired peer to peer traffic 

segment. The wireless communications device transmits a resource availability indicator indicating that it will not be using the 

particular peer to peer communications resource. Another wireless communications device which detects the resource availability 

indicator may use the peer to peer communications resource which is not be used by the device to which it is assigned.  
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(57) Abstract : 

An illumination device (100) for illuminating an at least partially reflective surface (S) viewable by an observer (O) is disclosed. The 

illumination device (100) comprises a light emitting module (110 120) adapted to generate polarized light having a selected direction 

of polarization. Further the illumination device (100) is adapted to illuminate the at least partially reflective surface (S) with the 

polarized light and is adjustable so as to effect adjustment in the direction of polarization of light illuminating the at least partially 

reflective surface (S) in relation to the orientation of a plane of incidence of light incident on the at least partially reflective surface. 

An indicator (130) is arranged such as to provide guidance for the observer (O) how to adjust the direction of polarization o f light 

illuminating the at least partially reflective surface (S). Thereby the extent of light reflection from the at least partially reflective 

surface (S) may be adjusted. A luminaire comprising such an illumination device (100) and a method for facilit ating for the observer 

to adjust the extent of light reflection from the at least partially reflective surface (S) is also disclosed. 
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(54) Title of the invention : LINEAR DIGITAL PROPORTIONAL PIEZOELECTRIC VALVE 
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(57) Abstract : 

An electrically controlled valve (10) includes a shaft (36) a piezoelectric motor (34) affixed to an end of the shaft (36) a controller 

(54) a follower (42) a valve member (40) and a valve seat (28). The piezoelectric motor (34) drives the shaft with a first direction and 

a second opposite direction. The controller (54) provides power to the piezoelectric motor (34) to move the shaft with a firs t speed and 

a second speed the first speed being faster that the second speed. The follower (42) receives the shaft (36) and slides relative to the 

shaft in response to the shaft moving with the first speed and grips and moves with the shaft in response to the moving with the second 

speed and includes a valve member (40). The valve member (40) moves with the follower (42). The valve member (40) is configured 

to be moved by the follower (42) against the valve seat (28) to restrict fluid flow and to be moved by the follo wer (42) away from the 

valve seat to increase the fluid flow. 
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(57) Abstract : 

The invention relates to the use of a derivative compound of 1 3 benzodioxole of formula (I) wherein R is a linear or branche d (C C) 

alkyl substituent as a synergistic compound of insecticidal active ingredients insecticidal compositions comprising at least one 

compound of Formula (I) and at least one insecticidal active ingredient are also described. 
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(54) Title of the invention : METHOD APPARATUS AND SYSTEM FOR INTELLIGENTLY CONTROLLING DEVICE AND 

PLUG AND PLAY DEVICE 
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(31) Priority Document No  :201310185748.9  

(32) Priority Date  :17/05/2013 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2013/084387  

:27/09/2013 

(87) International Publication No  :WO 2014/183365  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO. LTD. 

      Address of Applicant :Huawei Administration Building 

Bantian Longgang Shenzhen Guangdong 518129 China 
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   3)HUANG Bo 
 

(57) Abstract : 

A method for intelligently controlling a device comprises: a main  control device obtaining parameter information of a controlled 

device in a current state the parameter information being used for reflecting a current operating state of the controlled device; 

generating a graphic interactive interface comprising the parameter information; sending the graphic interactive interface in data 

stream mode to an interactive device for being displayed; receiving an input event sent by the interactive device  the input event being 

triggered by a user for the parameter information displayed by the graphic interactive interface of the interactive device; parsing the 

input event to obtain a control instruction of the parameter information comprised in the graphic interactive interface; and sending the 

control instruction to the controlled device so that the controlled device responds to the control instruction and executes a control 

operation for the current operating state of the controlled device. By using the method  a controlled device can be intelligently 

controlled simply rapidly and conveniently and the practical use rate of the controlled device is improved which helps to popularize 

the controlled device. Also disclosed are an apparatus and a system for intelligently controlling a device  and a plug and play device. 
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(57) Abstract : 

The invention relates to a resealable package (1 1  1 ) comprising a package body (2) having a first side wall (4) a second side wall (6) 

opposite the first side wall (4) an openable top end (8) and a closed bottom end (10) wherein a portion (12) of the first side wail (4) 

protrudes beyond the second side wall (6) at the top end (8) in a direction from the bottom end (10) to the top end (8)  and a closure 

element (18) which is releasably adhered to an inner surface (14) of the portion (12) of the first side wall (4) which protrudes beyond 

the second side wall (6) and the second side wall (6) so as to close the top end (8) Upon removal of the closure element (18) from the 

package body (2) a resealable adhesive arrangement (20 22; 23; 25) is exposed so as to allow the inner surface (14) of the portion (12) 

of the first side wall (4) which protrudes beyond the second side wall (6) and an outer surface (16) of the second side wail (6) to be 

resealably adhered to one another in a position to close the top end (8). Further the invention relates to a method and an apparatus 

(100) for producing the resealable package (1 1  1). 
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(57) Abstract : 

A mobile power supply terminal and a power supply method therefor which are designed for solving the problems of long ready time 

from a shutdown state to external power supply large power consumption thereof during power supply etc. which are caused by the 

fact that the existing mobile power supply terminal can only supply power externally in a startup mode. In the mobile power s upply 

terminal by additionally arranging a trigger circuit and a control circuit on a traditional device  after a device to be charged is 

connected to a mobile terminal one end of a power supply interface generates a level signal to enable the trigger circuit to generate a 

trigger signal so that the control circuit controls the mobile power supply terminal to enter a power supply mode according to the 

trigger signal and controls a power supply source to charge the device to be charged through the power supply interface. Th e mobile 

power supply terminal and the power supply method therefor are simple in hardware structure  simple and convenient in 

implementation and have a short charging preparation time and meanwhile are beneficial to prolonging the standby duration and 

service life of the power supply source. 
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(57) Abstract : 

1The invention relates to substituted benzoxazoles of formula (1) where R represents a group of formula (II) (III) (IV) (V) and to a 

method for preparing same and their use in the production of drugs for the treatment and/or prevention of diseases  in particular 

cardiovascular diseases preferably thrombotic or thromboembolic diseases. 
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   1)MALONEY Christopher 
 

(57) Abstract : 

A method and system for organizing slides (100) and providing navigational elements (210) within the slides using a presentat ion 

application is provided. The presentation application automatically generates an organized set of linkable slides corresponding to 

subheadings provided by the creator. Prompting a presentation creator (110) to initially consider the presentation structure and provide 

subheadings that relate to broad concepts within the presentation assists in preventin g a potential massive reorganization of the 

presentation after content has been added. 
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(57) Abstract : 

121 142141 2Process for making an amide of a carboxylic acid by reacting an amine of the formula (I) H NRR the integers being 

defined as being equal or different Rbeing selected from C C alkyl R being selected from hydrogen and C C alkyl Rand R being 

combined in a way that amine according to formula (I) has a lower boiling point than water with a carboxylic acid with at least 3 

carbon atoms per molecule said carboxylic acid optionally bearing at least one alcoholic hydroxyl group per molecule  selecting a 

molar ratio of amine according to formula (I) to carboxylic acid in the range of from 1.5 : 1 to 1 : 1 comprising the following 

measures: (a) reacting amine according to formula (I) with said carboxylic acid at temperature and pressure conditions at which water 

and amine according to formula (I) are gaseous  wherein the reaction (a) is performed in a single reactor (b) distilling off the water 

formed together with unreacted amine according to formula (I) (c) separating unreacted amine according to formula (I) from the water 

and (d) re introducing said amine according to formula (I) into the reaction mixture in measure (a). 
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(57) Abstract : 

A dual mode debugger can debug native code or interpreted code. Transitioning between modes can be triggered b y defined bailout 

conditions. A program can be debugged by attaching a debugger and compiling the program into native code under the debugger. At 

defined points in the program debugging can transition from native mode to interpreted mode. Debugging the nat ive code can 

stop current state can be captured and an interpreter can be instantiated. An interpreter stack can be created and can be populated with 

the captured current state. Debugging operations which involve execution control: pausing execution  continuing execution stepping 

into out of or over a section of code and so on can occur in interpreted mode which is typically easier to implement. Debugging 

operations which involve inspection and modification of variables can occur in native mode. 
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(57) Abstract : 

The invention describes a mounting layer (200) for mounting at least two light emitting semiconductor devices. The mounting layer 

(200) comprises corner protrusion (205) and edge protrusion (210) for aligning the mounting layer (200) to the cooling struct ure (100). 

The mounting layer (200) further comprises aligning holes (215) defin ing mounting areas (270) for mounting the light emitting 

semiconductor devices. The mounting layer (200) enables  for example manufacturing of a µ channel cooler with mounting areas (270) 

by means of one direct bonding process. Tolerances may thus be reduced. The invention further describes a cooling structure (100) 

like a µ channel cooler comprising such a mounting layer (200) and a light emitting structure comprising such a cooling struc ture 

(100). Furthermore methods of manufacturing such a mounting layer (200) cooling structure (100) and light emitting structure are 

described. 
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(57) Abstract : 

The present disclosure provides a method and system for providing recommend information for mobile terminal browser. The meth od 

includes: a mobile terminal browser classifying each website within a historical website record  calculating a score of each classifier of 

each website adding scores of identical classifiers to obtain an addition result of each classifier; the mobile terminal browser ranking 

the various classifiers according to the addition results; starting from a classifier having a highest score  extracting a set number of 

classifiers and sending the extracted classifiers to a server; the server generating recommend information associated with the 

classifiers and sending the generated recommend information to the browser for display. The solution of the present disclosure can 

provide recommend information to each mobile terminal browser based on the historical website info rmation of user access. 
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(57) Abstract : 

Provided is a multi arm polyethylene glycol derivative which has a narrow molecular weight distribution. A multi arm polyethy lene 

glycol derivative represented by formula (1). (In the formula L represents a linear or branched alkylene arylene or cycloalkylene group 

which has two or more carbon atoms and may contain an ether bond in a chain  or a group that is selected from among combinations of 

the alkylene arylene and cycloalkylene groups; X represents a dehydroxylated residue of a linear sugar alcohol which has 5 or 7 

carbon atoms; m represents the number of polyethylene glycol chains bonded to X said number being 4 or 6; n represents the average 

mole number of added oxyethylene groups  said average mole number being an integer of 3 600; Y represents a single bond or an 

alkylene group which may have an ester bond a urethane bond an amide bond an ether bond a carbonate bond a secondary amino 

group a urea bond a thioether bond or a thioester bond in a chain or at an end; and Z represents a chemically reactive functional 

group.) 
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(57) Abstract : 

In embodiments of text select and enter selectable character strings (124) can be determined from text (118) that is displayed in 

display interfaces on a display device. A character string mapping table (122) can then be generated that identifies a select ion position 

(126) of each selectable character string that is displayed. A selection of a selectable character string can be received and the chosen 

selectable character string determined from the string mapping table based on a selection position on a touch sensitive display 

component (106). The chosen selectable character string can then be duplicated as a text entry at a cursor position in a text edit field 

(120) responsive to the selection of the selectable character string and without additional user input. 
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(54) Title of the invention : DEVICE AND METHOD FOR SEGREGATING UNWANTED ITEMS FROM A STREAM OF BULK 

MATERIAL 
 

  

(51) International classification  :B07C5/36  

(31) Priority Document No  :10 2013 104 740.8  
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(57) Abstract : 

The invention relates to a device for segregating unwanted items (1) from a stream of bulk material wherein the device has at least one 

inlet opening (3) for the bulk material (4) which can be connected to a bulk material feed (2) a segregating unit (5) which is arranged 

downstream of the inlet opening (3) in a transporting direction (F) of the stream of bulk material and also at least one outlet (6) for the 

bulk material (4) freed of unwanted items (1) with the aid of the segregating unit (5) arranged downstream of the segregating unit (5) 

in said transporting direction (F). It is proposed according to the invention that the segregating unit (5) has at least two transporting 

channels (7) arranged in parallel and branching away from the inlet opening (3) wherein the transporting channels (7) can respectively 

be passed by a partial stream of bulk material branching off from the stream of bulk material flowing in by way of the inlet open ing 

(3) and wherein each of the transporting channels (7) is assigned at least one detector (8) for the detection of unwanted items  (1) and a 

separating device (9) with the aid of which the partial stream of bulk material passing the respective transporting channel (7) can be 

diverted into a system of disposal channels (10). A description is also given of a method for segregating unwa nted items (1) from a 

stream of bulk material with the aid of a segregating unit (5) which is distinguished by the fact that the stream of bulk material is 

divided into at least two partial streams of bulk material before or within the segregating unit (5) wherein each partial stream of bulk 

material is monitored individually with regard to the presence of unwanted items (1) with the aid of a separate detector (8) of the 

detector arrangement (18) and wherein only the partial stream of bulk material that has  an unwanted item (1) is diverted into a system 

of disposal channels (10). 
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(54) Title of the invention : THERMAL SPRAY APPLICATIONS USING IRON BASED ALLOY POWDER 
 

  

(51) International classification  :B22F3/115,B22F5/02,B22F9/08  
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(32) Priority Date  :09/03/2012 
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(57) Abstract : 

A thermal spray powder 20 is provided for use in a thermal spray technique such as flame spraying plasma spraying cold spraying and 

high velocity oxygen fuel spraying (HVOF). The thermal spray powder 20 is formed by water or gas atomization and comprises 3.0 to 

7.0 wt. % carbon 10.0 to 25.0 wt. % chromium 1.0 to 5.0 wt. % tungsten 3.5 to 7.0 wt. % vanadium 1.0 to 5.0 wt. % molybdenum not 

greater than 0.5 wt. % oxygen and at least 40.0 wt. % iron based on the total weight of the thermal spray powder 20. The thermal 

spray powder 20 can be applied to a metal body such as a piston or piston ring to form a coating. The thermal spray powder 20 can 

also provide a spray formed part. 
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(57) Abstract : 

Radial seal filter assemblies and filter cartridges are described. According to various embodiments  a filter includes a housing that 

extends along an axis between first and second axial ends. A primary filter element is disposed in the housing and axially extends 

between first and second axial ends that respectively are adjacent the first and second axial ends of the housing  the primary filter 

element has a hollow interior and a first axial length. A secondary filter element is disposed in the hollow interior of the primary filter 

element the secondary filter element having a second axial length the second axial length being longer than the first axial length of the 

primary filter element. The filter further includes an end cap disposed on the second axial end of the primary filter element . 
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(57) Abstract : 

Disclosed herein are embodiments of a classifier (100) for separation of particles according to their size and/or density. Th e classifiers 

(100) disclosed herein may include a mixing chamber (120) and a separation chamber (110) where the separation chamber (110) may 

have a collector (118) located between two opposed plate arrays (116A 116B). 
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   1)CAO Yang 
 

(57) Abstract : 

Embodiments of the present application relate to a method for recommending online products  a system for recommending online 

products and a computer program product for recommending online products. A method for recommending online products is 

provided. The method includes specifying a main product zone of a query product image  dividing the main product zone into a 

plurality of local zones extracting color features from each local zone looking up candidate recommended product images sharing 

common characteristics with a query product image based on the color features of each local zone  matching among the found 

candidate recommended product images  product images that are similar in terms of color matching to the query product image  and 

regarding the matched product images as recommended product images. 
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(57) Abstract : 

A system using printed information (103) that is visible from the exterior of a device (101) or part having a semiconductor chip (102) 

with a PUF and an encryption function and includes secret information and auxiliary information for generating difficult to c opy 

secret information using the PUF wherein a control terminal (108) is provided that reads  the printed information and sends the printed 

information to the semiconductor chip and the semiconductor chip uses the encryption function and PUF function to use the auxiliary 

data included in the printed information acquired from the control terminal to temporarily reproduce the difficult to copy secret 

information and additionally has a counterfeiting determination function in which the secret information included in the prin ted 

information and the temporarily reproduced difficult to copy secret information are compared and if the information does not match a 

determination is made that counterfeiting has occurred. 
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(54) Title of the invention : ASSEMBLY 
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(57) Abstract : 

An assembly is specified which has a first structural element (11) a second structural element (12) which is enclosed by the first 

structural element (11) a diaphragm (13) which covers a radial gap (14) between the structural elements (11 12) and is fixed in each 

case sealingly on the first and second structural element (11 12) and a volume (15) of a medium which volume (15) is enclosed by the 

structural elements (11 12) and the diaphragm (13). For the purpose of achieving a simple filling process of the assembly with the 

medium with reliable sealing of the enclosed volume even at high  pulsating pressures which act on the assembly a filling valve (16) 

which opens towards the volume and is preferably arranged as a non return valve with spring restoring means in a filling channel (17) 

which runs in the structural element (11 12) is arranged in one of the structural elements (11 12). 
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(57) Abstract : 

The invention relates to a damping element (50) for a drawer slide for damping a stop of a rolling element cage (40) of the  drawer 

slide on a stop (21) which is arranged on a guide rail of the drawer slide. The damping element (50) comprises at least two different 

materials having different hardness levels  wherein at least one layer made of a harder material is applied to a core (51) made of a 

softer material. The invention further relates to a drawer slide in particular for a movable furniture piece comprising such a damping 

element. 
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(57) Abstract : 

Provided is an absorbent article (1) that is capable of preventing detachment of a sheet that constitutes a wing section (6) said 

detachment resulting from a composition that is applied to a top sheet (2) penetrating the wing section (6) when said wing se ction (6) 

has been folded and bent. A protruding section (21) is provided to the top sheet (2) of the absorbent article (1) of the present invention 

in an excretory orifice contact region (16) that is at least in contact with the excretory orifice of a wearer on the skin side surface of 

said contact region. The top sheet (2) is additionally provided with a composition application region (18) to which a predetermined 

composition is applied at least in the region (16) that is in contact with the excretory orifice of the wearer.  
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(57) Abstract : 

A programmable electrical control device (10) adapted to be programmed by an external programming device  the programmable 

electrical control device for controlling electrical power supply in cooperation with an electrical switching device (12) the electrical 

switching device having a body an electrical power supply input an electrical power supply output (15) and a manual switch (16) the 

device (10) including a data connection module; memory; a timing module; a processor; and a switching module including at least one 

supply on period and at least one supply off period wherein at least a part of the device (10) is capable of being integrated within the 

body. 
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(57) Abstract : 

Various technologies described herein pertain to retaining content of a conference call for accelerated replay. The content of the 

conference call can be recorded. Further establishment of a connection of a participant to the conference call can be detected. For 

instance the connection can be established with a computing device of the participan t. Moreover the establishment of the connection 

of the participant to the conference call can be detected subsequent to initiation of the recording of the content of the con ference call. 

Responsive to detection of the establishment of the connection of the participant to the conference call at least a portion of recorded 

content of the conference call can be transmitted to the computing device for playback at a playback speed that is greater th an a speed 

at which the content is recorded. 
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(57) Abstract : 

Methods systems and devices are described for determining positioning information of a mobile device using modulated light signals. 

A modulated light signal may be received from each of at least one light source. Each modulated ligh t signal may be decoded to obtain 

identification information identifying the at least one light source. An angle of arrival of each modulated light signal may also be 

identified. Each angle of arrival of may be associated with an identified light source. 
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(57) Abstract : 

The invention relates to an apparatus for straightening metal strips  comprising a first upper group (1) and a second lower group (1 ) of 

straightening rollers arranged in each case immediately in succession in a strip running direction  and a group of individually 

controllable actuators (2) arranged alongside one another in a transverse direction  wherein an axial bending profile of at least a first of 

the straightening rollers (1) is settable by the group of actuators (2) wherein at least one second group of individually controllable 

actuators (2) arranged alongside one another in the transverse direction is provided  wherein an axial bending profile of the least a 

second of the straightening rollers (1) which is in particular different from the bending profile of the first bending roller (1) is settable 

by the second group of actuators. 

  

 

No. of Pages : 26 No. of Claims : 13 



43232 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7502/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :10/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROTEIN TO PROMOTE BLOOD VESSEL GROWTH AND USES THEREOF 
 

  

(51) International classification  :A61K38/45  

(31) Priority Document No  :61/611555  

(32) Priority Date  :15/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/031992  

:15/03/2013 

(87) International Publication No  :WO 2013/138704  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GEORGIA STATE UNIVERSITY RESEARCH 

FOUNDATION 

      Address of Applicant :Office Of Legal Affairs P.O. Box 3987 

Atlanta GA 30302 3987 U.S.A. 

(72)Name of Inventor : 

   1)LIU Zhi Ren 

   2)LI Liangwei 

   3)ZHANG Yinwei 
 

(57) Abstract : 

A method for stimulating angiogenesis in a tissue of a mammal comprising contacting tissue with a protein substantially similar to 

pyruvate kinase M2. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)KAMIKURA Mamoru 

   2)KIMATA Hiroyuki 

   3)OISHI Takahiro 
 

(57) Abstract : 

The purpose of the present invention is to provide an electronic device in which a memory card connector is installed parallel to a 

printed circuit board wherein the electrostatic resistance of a memory card is improved. The electronic device is provided with: a 

memory card connector having a first side wall and a second side wall which face each other and having a fitting port for a memory 

card provided on a side surface; a printed circuit board having a first main surface and a second main surface which face eac h other a 

ground being formed on the printed circuit board the memory card connector being placed on the first main surface so as to leave a 

margin on the fitting port side; and a resin casing encasing the printed circuit board and the memory card connector  an opening 

through which the memory card is inserted being formed on the fitting port side side wall. A first electrode and a second electrode 

connected to the ground and installed on the fitting port side end part are formed on the second main surface of the printed circuit 

board the first electrode being disposed below the first side wall of the memory card connector and the second electrode being 

disposed below the second side wall of the memory card connector. 
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(54) Title of the invention : 6 (4 (1 AMINO 3 HYDROXYCYCLOBUTYL) PHENYL) 5 PHENYL (FURO THIENO OR 

PYRROLO) [2 3 D] PYRIMIDIN 4 ONE DERIVATIVES FOR THE TREATMENT OF CANCER 
 

  

(51) International 

classification  
:C07D491/048,C07D495/04,C07D487/04  

(31) Priority Document 

No  
:1205164.5  

(32) Priority Date  :23/03/2012 

(33) Name of priority 

country  
:U.K. 

(86) International 

Application No 

        Filing Date 

:PCT/GB2013/050771  

:25/03/2013 

(87) International 

Publication No  
:WO 2013/140189  
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to Application Number  

        Filing Date 
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Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)ALMAC DISCOVERY LIMITED 

      Address of Applicant :Almac House 20 Seagoe Industrial 

Estate Craigavon BT63 5QD U.K. 

(72)Name of Inventor : 

   1)HARRISON Timothy 

   2)ODOWD Colin 

   3)SHEPHERD Steven 

   4)TREVITT Graham 

   5)ZHANG Lixin 

   6)BURKAMP Frank  
 

(57) Abstract : 

The present invention relates to compounds of Formula (I) that are useful as inhibitors of the activity of one or more isoforms of the 

serine / threonine kinase AKT. The present invention also relates to pharmaceutical compositions comprising these compounds and to 

methods of using these compounds in the treatment of cancer and methods of treating cancer. 
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(54) Title of the invention : DUAL SPRING BEARING SUPPORT HOUSING 
 

  

(51) International classification  :F01D25/16,F02C7/06,F16C27/04  

(31) Priority Document No  :13/453837  

(32) Priority Date  :23/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/037509  

:22/04/2013 

(87) International Publication 

No  
:WO 2014/011300  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)GANIGER Ravindra Shankar 

   2)DRUMMOND Stephanie Frances  

   3)SCHNEIDER Daryl Scott 
 

(57) Abstract : 

A bearing support housing for a gas turbine engine includes: an annular mounting flange; a first bearing cage including: an annular 

first bearing support ring; and an annular array of axially extending first spring arms interconnecting the first bearing sup port ring and 

the mounting flange; and a second bearing cage including: an annular second bearing support ring; and an annular array of axially 

extending second spring arms interconnecting the second bearing support ring and the mounting flange  the second spring arms 

defining spaces therebetween. The first spring arms are received between the second spring arms  and the bearing cages are sized so as 

to permit independent flexing motion of the first and second spring arms. 
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(54) Title of the invention : TRANSGENIC PLANTS HAVING LOWER NITRATE CONTENT IN LEAVES 
 

  

(51) International classification  :C07K14/415,C12N15/82  

(31) Priority Document No  :1204862.5  

(32) Priority Date  :20/03/2012 

(33) Name of priority country  :U.K. 
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        Filing Date 

:PCT/GB2013/050707  

:19/03/2013 
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(71)Name of Applicant :  
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LIMITED 
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(72)Name of Inventor : 

   1)LE LAY Pascaline 

   2)SANCHEZ TAMBURRINO Juan Pablo 

   3)DAVENPORT Susan 
 

(57) Abstract : 

The present invention relates to genetic constructs  which can be used in the preparation of transgenic plants. The constructs can have 

the ability of reducing nitrate concentration in the plant in particular the plant s leaves  and for inducing a senescence like phenotype. 

The invention extends to plant cells transformed with such constructs  and to the transgenic plants themselves. The invention also 

relates to methods of producing transgenic plants  and to methods of reducing nitrate content in plants. The invention also relates to 

harvested plant leaves for example tobacco leaves  that have been transformed with the genetic constructs  and to various tobacco 

articles such as smoking articles  comprising such harvested plant leaves. 
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(54) Title of the invention : ENGINE CONTROL DEVICE 
 

  

(51) International 
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(31) Priority Document No  :2012092007  
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        Filing Date 
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4488661 Japan 

(72)Name of Inventor : 
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   3)MIZOBUCHI Takeshi 

   4)WADA Minoru 

   5)FUKUTA Keisuke 
 

(57) Abstract : 

An engine (10) is provided with fuel by a CNG injection valve (14) serving as a first injection section for injecting a first  fuel and by a 

gasoline injection valve (15) serving as a second injection section for injecting a second fuel of a different octane rating than that of 

the first fuel. Provided to the engine (10) is an intake side valve drive mechanism (21) serving as an intake valve control s ection for 

altering a valve closed period for an intake valve (16) on the basis of the engine operating state. If the first fuel is being supplied alone 

or together with the second fuel to the engine (10) then an ECU (50) causes the valve closed period of the intake valve (16) to be 

closer to an intake bottom dead center of the engine (10) and changes the actual compression ratio of the engine (10) so that ratio 

increases in comparison to a case where the second fuel alone is being supplied. 
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(54) Title of the invention : METHODS FOR SUPPORTING COEXISTENCE OF A MOBILE RELAY AND A FIXED RELAY 

AND CORRESPONDING APPARATUSES 
 

  

(51) International 

classification  
:H04W48/00,H04W76/02,H04W 84/00  

(31) Priority Document No  :201210074148.0  

(32) Priority Date  :19/03/2012 

(33) Name of priority 

country  
:China 
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        Filing Date 
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(71)Name of Applicant :  

   1)ALCATEL LUCENT 

      Address of Applicant :148/152 Route de la Reine, F-92100, 

Boulogne Billancourt France, Nationality: France. France 

(72)Name of Inventor : 

   1)HAN Feng 

   2)ZHENG Wu 

   3)ZHANG Kaibin 

   4)WANG Wei 
 

(57) Abstract : 

The present invention discloses methods for supporting coexistence of a mobile relay and a fixed relay in a wireless communic ation 

network and corresponding apparatuses. A method comprises: receiving  by a base station a fist message from a relay; determining by 

the base station whether the relay is a mobile relay or a fixed relay based on the first message received from the relay; sending  by the 

base station a second message to a mobility management entity the second message comprising information indicating whether the 

relay is a mobile relay or a fixed relay so that the mobility management entity can select a corresponding service gateway SGW and a 

corresponding packet data network gateway PGW for the relay. According to the pres ent invention coexistence of a mobile relay and a 

fixed relay in a wireless communication network can be realized with a minimal impact on standardization work.  
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   1)HUANG Yu 

   2)BRYAN Thomas Clark  

   3)WAYLAND Mark  
 

(57) Abstract : 

A receiver is disclosed. The receiver includes an amplifier and a bias circuit configured to provide a bias current to the amplifier. The 

bias circuit is self biasing. The bias circuit is also configured to adjust the bias current using feedback from the amplifie r and a second 

additional feedback path to further adjust the bias current. 
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(54) Title of the invention : VARIABLE IMMERSION LOBE MIXER FOR TURBOFAN JET ENGINE EXHAUTS AND 
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(51) International classification  :F02K1/48  

(31) Priority Document No  :61/639677  

(32) Priority Date  :27/04/2012 
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   1)GENERAL ELECTRIC COMPANY 
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U.S.A. 

(72)Name of Inventor : 

   1)DINDAR Mustafa 

   2)KUNZE Vaughn Ray 
 

(57) Abstract : 

A method of fabricating a mixer for a gas turbine engine is provided. The method includes forming a forward end and an aft end of the 

mixer and forming an annularly undulating contour that defines a plurality of core immersion lobes and a plurality of bypass 

immersion lobes between the forward end and the aft end. The plurality of bypass immersion lobes includes a first bypass immersion 

lobe and a second bypass immersion lobe. The first bypass immersion lobe has a first crown contour line extending from the fo rward 

end to the aft end of the mixer and the second bypass immersion lobe has a second crown contour line extending from the forward end 

to the aft end of the mixer. The first crown contour line is different than the second crown contour line.  
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(54) Title of the invention : AIR ACCELERATOR ON TIE ROD WITHIN TURBINE DISK BORE 
 

  

(51) International classification  :F01D5/06,F01D25/08  

(31) Priority Document No  :61/639429  
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   3)NORCOTT Kevin Patrick  
 

(57) Abstract : 

Gas turbine engine high pressure rotor (12) first and second high pressure turbine stages (55 56) include first and second stage disks 

(60 62) having first and second stage disk bores (164 166) and a single tie rod (170) therethrough. First and second bore annular 

flowpaths (184 186) are radially located between first and second stage disk bores (164 166) and tie rod (170). A means for increased 

cooling and/or heating in second stage disk bore (166) is axially located within second stage disk bore (166). The means may include 

an airflow accelerator (188) such as one or more annular ribs (190) on the tie rod (170). A bore annular cross sectional flow area (200) 

between second stage disk hub (156) and ribs (190) may be substantially smaller than between second stage disk hub (156) and tie rod 

(170). An axially unobstructed inlet (206) into second bore annular flowpath (186) allows fully axially flowing and axially 

unobstructed flowing of second stage bore cooling air (180) into inlet (206). 
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(72)Name of Inventor : 

   1)SCAGLIARINI Marco 
 

(57) Abstract : 

An element (1 ) for ventilating a housing containing an electrical mechanical electromechanical or similar member comprises a rigid 

body (2) having an outer cylindrical wall (3) closed at a first end (4) by a closure part (5) said cylindrical wall (3) being open at a 

second end (7) coupled to the housing said body (2) containing an internal member (15) of at least partly yieldable material having a 

first end (14) close to the closure part (5) of the rigid body (2) and carrying a filtering membrane (25) and an open second end (17) 

facing said housing. From said closure part (5) an internal cylindrical portion (10) projects containin g said member (15) and couples to 

this latter by interference so as to retain it within the body (2). 
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   1)SAKAGUCHI Satoru 
 

(57) Abstract : 

The absorbent body (40) of this disposable diaper (10) is provided with: a first region (41) of which at least a portion is d isposed at a 

groin region; a second region (42) having a lower bending rigidity than the first region and disposed at the front waist encircling 

region side of the first region; and a third region (43) having a higher bending rigidity than the second region and disposed  at the front 

waist encircling region side of the second region. The boundary between the first region and th e second region is disposed at a 

narrowed region the boundary between the second region and the third region is disposed at the groin region side of the end (95R) at 

the groin region side of a target section (95) and the end (43R) at the front waist encircling region side of the third region is disposed 

at the front waist encircling region side of the end at the crotch region side of the target section (95). 

  

 

No. of Pages : 36 No. of Claims : 6 



43244 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7514/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :13/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : APPARATUS AND METHOD FOR ASSEMBLING A DAMPER BEARING ASSEMBLY 
 

  

(51) International classification  :F01D25/16  

(31) Priority Document No  :61/637970  

(32) Priority Date  :25/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/037581  

:22/04/2013 

(87) International Publication No  :WO 2013/163078  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)CARTER Bruce Alan 
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   3)DRUMMOND Stephanie Frances  

   4)NEMA Vivek 
 

(57) Abstract : 

A damper bearing assembly for a gas turbine engine is disclosed. The damper bearing assembly comp rises a spring finger housing 

(202) a damper housing (220) and a spanner nut (238). The spring finger housing comprises a first portion and a second portion that 

are coupled together such that the first portion is substantially perpendicular to the second portion. The damper housing includes a 

radially inner platform comprising an aft face a forward face and a radially inner surface positioned therebetween. Further the damper 

housing is coupled within the spring finger housing such that a first axial gap is  defined between the forward face and the first portion. 

The spanner nut is coupled to a radially inner surface of the second portion. The spanner nut includes a hook portion that de fines a 

second axial gap between the aft face and the hook portion. 
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   5)SHISLER Roger Allen 

   6)LISSIANSKI Vitali Victor 

   7)MICHELASSI Vittorio 
 

(57) Abstract : 

A method for separating carbon dioxide (CO) from a gas stream is provided. The method includes cooling the gas stream in a co oling 

stage to form a cooled gas stream and cooling the cooled gas stream in a converging diverging nozzle to form one or both of solid CO 

and liquid CO. The method further includes separating at least a portion of one or both of solid CO and liquid CO from the co oled gas 

stream in the converging diverging nozzle to form a C0 rich stream and a C0 lean gas stream. The method further includes expa nding 

the C0 lean gas stream in an expander downstream of the converging diverging nozzle to form a cooled C0 lean gas stream and 

circulating at least a portion of the cooled C0 lean gas stream to the cooling stage for cooling the gas stream. Systems for separating 

carbon dioxide (CO) from a CO stream are also provided. 
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   1)HIRAKATA Satoru 
 

(57) Abstract : 

An information processing device includes a storage area creation unit that creates a storage area containing a search condit ion for 

searching for data items in response to an input operation a search unit that searches for when the storage area containing the search 

condition is created data items which match the search condition contained in the storage area from among data items stored in a 

database a link information creation unit that creates link information for accessing the matching data items searched for by the search 

unit and an arranging unit that arranges the link information created by the link information creation unit  into the created storage area. 
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(57) Abstract : 

An active carbon production system by which the drying carbonization and activation steps in the production of active carbon can be 

made to proceed through efficient heating of a woody material or a carbonization product thereof and which can reduce the 

environmental load associated with the production of active carbon. In this system the step for drying a woody material is conducted 

by heating with saturated steam having a proper temperature and then the initial carbonization step for carbonizing the woody material 

is conducted by heating with superheated steam. Therefore the heating of the woody material can be conducted through efficient heat 

transfer with less heat loss. Further no gas that contains a harmful component is discharged from a drying unit (10) or a first 

carbonization unit (21) during the heating so that little bad influence is exerted on the environment. Further the system can efficiently 

convert woody waste into usable active carbon and thus achieves good utilization of usable materials contained in the waste a nd 

reduction in the quantity of waste thus minimizing the influence on the environment. 
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(57) Abstract : 

Compounds represented by the formula and their edible salts  and edible compositions containing same wherein R is an alkyl residue 

containing 6 to 20 carbon atoms or an alkene residue containing from 9 to 25 carbon atoms with 1 to 6 double bonds  such that R 

together with the carbonyl group to which it is attached is a residue of a carboxylic acid  and the amino acid residue connected to the 

carbonyl carbon atom is a residue of a 1 amino cycloalkane carboxylic acid (ACCA) and n is 1 2 3 or 4. 

  

 

No. of Pages : 39 No. of Claims : 24 



43249 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7196/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TUBE DETECTOR ALIGNMENT USING LIGHT PROJECTIONS 
 

  

(51) International classification  :A61B6/00,A61B6/08  

(31) Priority Document No  :13164897.4  

(32) Priority Date  :23/04/2013 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2014/057677  

:16/04/2014 

(87) International Publication No  :WO 2014/173741  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)MANKE Dirk  

   2)KURZE Christoph 

   3)VAN DE VEN Richard Johannus Maria 
 

(57) Abstract : 

The present invention relates to acquisition of medical image information of an object. In order to provide a user  friendly alignment of 

X ray tube (18) and a detector (24) optionally combined with an anti scatter grid an alignment arrangement (200) is proposed which 

comprises a tube attachment (26) with a first light projection device (28) and a detector attachment (34) with a second light  projection 

device (36). The first and second light projection devices each generate a light pattern (30 38) on a projection surface (32). The tube 

attachment (26) and the detector attachment (34) can be brought into a correct spatial arrangement relative to each othe r by bringing 

the first light pattern in a predetermined spatial relation with the second light pattern (38) on the projection surface.  
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(57) Abstract : 

A magnetic resonance (MR) coil array (26 28) connected by way of a single transmission line (46 48) is provided. The MR coil array 

(26 28) includes a coil element (34) and a corresponding coil element circuit (32). The coil element circuit (32) includes at lea st one 

active component (40) powered by a power signal carried on the coaxial transmission line (46 48). The voltage of the power signal 

varies between first and second direct current (DC) voltages of the same polarity. The coil element circuit (32) further includes a 

tune/detune circuit (42) connected to the coaxial transmission line (46 48). The tune/detune circuit (42) tunes or detunes the coil 

element (34) based on the first and second DC voltages. An MR system (10) using the MR coil array (26 28) and a method (10) for 

tuning or detuning the MR coil (26 28) are also provided. Accordingly a single coaxial cable between the MR system and the coil 

element is sufficient for conveying MR data a power signal for the preamplifier and a detuning signal. Moreover the preamplifier can 

be powered irrespective of the coil element being in the tuned or in the detuned state. 
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(57) Abstract : 

An information processing system that acquires image data captured by an image capturing device; identifies a density of distribution 

of a plurality of feature points in the acquired image data; and controls a display to display guidance information based on the density 

of the distribution of the plurality of feature points. 
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(57) Abstract : 

The present invention relates generally to the field of molecular biology and concerns a method for enhancing various economically 

important yield-related trait in plants. More specifically, the present invention concerns a method for enhancing yield-related traits in 

plants by modulating expression in a plant of a nucleic acid encoding an ASP AT (Asparatate Amino Transferase) polypeptide. T he 

present invention also concerns plants having modulated expression of a nucleic acid encoding an ASP AT polypeptide, which plants 

have enhanced yield-related traits relative to control plants. The invention also provides hitherto unknown ASPAT-encoding nucleic 

acids and constructs comprising the same, useful in performing the methods of the invention. Furthermore, the present invention 

relates generally to the field of molecular biology and concerns a method for increasing various plant yield -related traits by increasing 

expression in a plant of a nucleic acid sequence encoding aMYB91 like transcription factor (MYB91 ) polypeptide. The present 

invention also concerns plants having increased expression of a nucleic acid sequence encoding anMYB91 polypeptide, which pla nts 

have increased yield- related traits relative to control plants. The invention additionally relates to nucleic acid sequences, nucleic acid 

constructs, vectors and plants containing said nucleic acid sequences. Even furthermore, the present invention relates genera lly to the 

field of molecular biology and concerns a method for improving various plant growth characteristics by modulating expression in a 

plant of a nucleic acid encoding a GAS A (Gibberellic Acid-Stimulated Arabidopsis). The present invention also concerns plants 

having modulated expression of a nucleic acid encoding a GAS A, which plants have improved growth characteristics relative to 

corresponding wild type plants or other control plants. The invention also provides constructs useful in the methods of the 

invention. Yet furthermore, the present invention relates generally to the field of molecular biology and concerns a method for 

enhancing various economically important yield-related traits in plants. More specifically, the present invention concerns a method for 

enhancing yield-related traits in plants by modulating expression in a plant of a nucleic acid encoding an AUX/IAA 

(auxin/indoleacetic acid) polypeptide. The present invention also concerns plants having modulated expression of a nucleic ac id 

encoding IAA polypeptide, which plants have enhanced yield-related traits relative to control plants. The invention also provides 

constructs comprising AUX/IAA-encoding nucleic acids, useful in performing the methods of the invention. 
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(57) Abstract : 

According to one aspect the subject matter described herein includes a system for performing Diameter overload control. The system 

occurs at a Diameter routing node. The system includes a network interface for receiving a Diameter message. The system also 

includes a Diameter overload control unit configured to detect an overload condition for a Diameter session associated with the 

Diameter message and to communicate an indication of the overload condition to a second Diameter node using a Diameter messag e 

defined for a purpose other than overload control. 
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(57) Abstract : 

The present invention relates to a device and method for obtaining a vital sign of a subject despite motion of the subject  in particular 

for discriminating a vital sign such as a respiratory information signal from noise in a projection based vital signs registration. The 

proposed device comprises an interface (124) for receiving a set of image frames of a subject  an analysis unit (128) for determining 

the amount of direction changes and/or the time distances between direction changes within a region of interest in a subset o f image 

frames comprising a number of image frames of said set a direction change indicating a change of the direction of motion appearing 

within said region of interest an evaluation unit (132) for determining if said region of interest within said subset of imag e frames 

comprises a vital sign information and/or noise by use of the determined amount of direction changes and/or the time distance s for 

said subset of image frames and a processor (136) for determining the desired vital sign of the subject from said region of interest 

within said subset of image frames if it is determined that said region of interest within said subset of image frames comprises a vital 

sign information. 
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(57) Abstract : 

A method is described for coding and decoding information (10) associated with an item wherein the coding method comprises the 

steps of coding said information (10) associated with said item through an encryption key (20) and a first encryption algorithm so as to 

generate a code (50) associated with said information (10) said code being realized through at least one material typically an 

ink having predefined electric properties (30) and being readable and decryptable by applying a variable electric field  and of applying 

said code (50) to said item wherein said method generates encrypted information (95) which can be obtained by encrypting variable 

information (70) through a second encryption algorithm which uses  as an encryption key said information (10) associated with said 

item and applies said variable information (70) to said item or to a second item associated with said item. 
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(57) Abstract : 

Disclosed are methods and apparatus for lighting control. One or more properties of light output are controlled based on user  

manipulation of a mobile computing device (110 510) such as a mobile phone. Data from a mobile computing device may be utilized 

to implement lighting property adjustments for one or more LEDs (132) based on the data. The data may be user gesture data th at is 

based on physical movement of the mobile computing device in space by the user. 
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(57) Abstract : 

A rate control method based on a WLAN comprising: according to the priority level of user equipment determining a maximum rate 

threshold value and a minimum rate threshold value of data transmission of the user equipment  the higher the priority level of the user 

equipment is the higher the maximum rate threshold value and minimum rate threshold value of the corresponding data transmission 

are; according to the priority level of the user equipment determining an initial rate of data transmission of the user equipment the 

initial rate of data transmission of the user equipment being not higher than the maximum rate threshold value corresponding to the 

user equipment and being not less than the minimum rate threshold value corresponding to the user equipment  and the higher the 

priority level of the user equipment the higher the initial rate of the corresponding data transmission; and when a service request sent 

by the user equipment to a wireless access point (AP) is received providing a service to the user equipment according to the 

determined initial rate of data transmission of the user equipment. The embodiments of the present invention determine a rate  of data 

transmission according to the priority level of a user improving the utilization rate of a channel. 
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(57) Abstract : 

Described are methods of administering therapeutic gases comprising high concentrations of nitric oxide  particularly concentrations 

above 2 000 ppm. The therapeutic gas may be administered at a certain dosing rate  such as less than 166 micrograms of nitric oxide 

per second. Also described are methods of administering a therapeutic gas comprising nitric oxide to a patient  wherein a dose of nitric 

oxide is administered from a portable device that includes a delivery system and a mini cylinder. Methods of intermittent 

administration of nitric oxide pulses are also described. 
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(57) Abstract : 

The present invention relates to collimation of X ray radiation. In order to provide an X ray collimation suitable for focal spots spaced 

apart from each other with improved use of the provided radiat ion beam an X ray source arrangement (10) for medical imaging is 

provided. The X ray source arrangement comprises an X ray source (12) and an X ray beam shutter device (14). The X ray source is 

configured to generate X ray radiation (18) at least at a firs t (20) and a second focal spot position (22) distanced apart from each other 

in a direction (D) transverse to a main radiation direction (R). The X ray beam shutter device comprises at least a first pair of shutters 

(28) defining a first diaphragm (30) for a first X ray beam generated at the first focal spot position and at least a second pair of shutters 

(34) defining a second diaphragm (36) for a second X ray beam generated at the second focal spot position. The first pair of shutters is 

configured for alignment with a first line of sight (39) between the first focal spot position and a center of a detector and the second 

pair of shutters is configured for alignment with a second line of sight (42) between the second focal spot position and a ce nter of a 

detector. The first and the second diaphragm partly overlap. 
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(54) Title of the invention : CALL MAPPING SYSTEMS AND METHODS USING VARIANCE ALGORITHM (VA) AND/OR 

DISTRIBUTION COMPENSATION 
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(57) Abstract : 

Method system and program product comprising: obtaining agent parameter data; percentiling agents based on the agent parameter 

data to obtain an agent distribution of agent percentiles; partitioning callers based on criteria into partitions; obtaining caller propensity 

data; percentiling the callers based on propensity for an outcome to obtain a caller distribution; performing distribution co mpensation 

using one algorithm selected from an edge compensation algorithm applied to the distribution of agent percentiles or the distribution 

of the caller percentiles near at least one distribution edge to provide edge compensation  and a topology altering algorithm applied to 

either or both of the agent dis tribution and the caller distribution to change one or more of the distributions to a different topology; and 

matching an agent to a caller in one of the partitions with a closest respective percentile  where one of the caller percentile or the agent 

percentile has been distribution compensated. 
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(57) Abstract : 

i.e.The present invention is based on our work with E cadherin  including soluble portions of this integral membrane glycoprotein. The 

compositions of the present invention include therapeutically effective amounts of a first agent that targets epitopes within one or 

more of the EC2 EC5 subdomains of the ectodomain of E cadherin (induing these domains in the shed sEcad fragment) and a secon d 

agent that inhibits one or more of: endothelial tube formation; angiogenesis; the human epidermal growth factor receptor family ( 

HER1 4); an insulin like growth factor 1 receptor (IGF 1R); any other receptor tyrosine kinase receptor family member; the P13K 

MAPK pathway; and the P13K/Akt/mTOR pathway. The compositions can be used in the treatment of epithelial cancers  and may 

effectively inhibit cellular proliferation migration and/or invasiveness. Thus  the present compositions can be used to inhibit tumor 

growth and metastasis. The present compositions can be used in the treatment of triple negative breast cancer patients (in whom breast 

cancer cells test negative for estrogen receptors  progesterone receptors  and HER2) as well as HER2 positive and other HER2 negative 

tumors. In addition to therapeutic and prophylactic treatment methods  the invention features methods in which cancer is staged 

depending on the relative amounts of full length (FL) E cadherin and soluble E cadherin (sEcad) and/or with another predictiv e 

biomarker for cancer. The greater the amount of sEcad relative to the amount of FL E cadherin the more advanced the cancer. 
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(57) Abstract : 

The purpose of the present invention is to provide: a polyester resin for antifouling coating materials  which enables an antifouling 

coating material to be in a one pack form by improving storage stability  while maintaining low VOC level and which is capable of 

improving curability while providing long lasting good antifouling properties and good coating film properties; a method for 

producing the polyester resin for antifouling coating materials; and an antifouling coating material composition. A polyester  resin for 

antifouling coating materials is obtained by reacting (a) a tri or higher hydric alcohol (b) a dibasic acid or an anhydride thereof and (c) 

a dihydric alcohol and then reacting the resulting product with (d) an alicyclic dibasic acid or an anhydride thereof.  
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(57) Abstract : 

A dust collection device is disclosed. The disclosed dust collection device comprises: a cyclone body having a pollution gas inflow 

tube provided at one side thereof so as to enable dust to fall and exhaust gas including fine dust to rise; a back filter body which is 

connected with an upper side of the cyclone body has a plurality of back filters therein and filters the fine dust from the exhaust gas 

through the plurality of back filters; and a membrane part extending from inner boundaries of the cyclone body and the back f ilter 

body to the inside so as to separate an upper part and a lower part from each other. 

  

 

No. of Pages : 26 No. of Claims : 13 



43264 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.759/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :06/02/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DEVICE FOR THE INTERMEDIATE STORAGE OF BAND LIKE WEFT MATERIAL FOR A 

WEAVING MACHINE AND WEAVING MACHINE HAVING SUCH A DEVICE 
 

  

(51) International classification  :D03D41/00,D03D47/34  

(31) Priority Document No  :10 2012 212 169.2  

(32) Priority Date  :11/07/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2013/061563  

:05/06/2013 

(87) International Publication No  :WO 2014/009063  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LINDAUER DORNIER GESELLSCHAFT MIT 

BESCHR„NKTER HAFTUNG 

      Address of Applicant :Rickenbacher Str. 119 88131 Lindau 

Germany 

(72)Name of Inventor : 

   1)MLLER Herbert 

   2)LAUKAMP Thomas  

   3)JANICIJEVIC Dirk  

   4)LOUVEN Johannes  

   5)MEGA Nicolaus  

   6)LANGER Michael 
 

(57) Abstract : 

The invention relates to a device for the intermediate storage of two band like weft materials (1 21) for a weaving machine (3) having 

two storage containers (7 27) in each of which a U shaped loop (12 22) of a weft material (1 21) can be formed. According to the 

invention means (14 34) for applying tensile forces  (15 35) to the weft material (1 21) in the inner chamber (9 29) of the respective 

storage container (7 27) are provided. The inner chambers (9 29) of the two storage containers (7 27) each turn one of the narrow sides 

(10 30) thereof toward each other. Deflection elements (16 36) are arranged on the storage containers (7 27) respectively such that the 

respective weft material (1 21) can be fed to the inner chamber (9 29) in a region (17 37) which is closer to the narrow side (11 31) of 

said inner chamber (9 29) which does not face the inner chamber (9 29) of the other storage container (7 27). 
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(57) Abstract : 

00The invention relates to a method of CEST or APT MR imaging of at least a portion of a body (10) placed in a main magnetic field 

B within the examination volume of a MR device. The method of the invention comprises the following steps:  a) subjecting the 

portion of the body (10) to a saturation RF pulse at a saturation frequency offset;  b) subjecting the portion of the body (10) to an 

imaging sequence comprising at least one excitation/refocussing RF pulse and switched magnetic field gradients  whereby MR signals 

are acquired from the portion of the body (10) as spin echo signals;  c) repeating steps a) and b) two or more times  wherein the 

saturation frequency offset and/or a echo time shift in the imaging sequence are varied such that a different combination of saturation 

frequency offset and echo time shift is applied in two or more of the repetitions;  d) reconstructing a MR image and/or B fie ld 

homogeneity corrected APT/CEST images from the acquired MR signals. Moreover the invention relates to a MR device (1) for 

carrying out the method of the invention and to a computer program to be run on a MR device.  
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(57) Abstract : 

A reversible fuel cell includes a positive electrode containing manganese dioxide, a negative electrode c ontaining a hydrogen storage 

material, a separator disposed between the positive electrode and the negative electrode, and an electrolyte. Each of the neg ative 

electrode and the positive electrode is an electrode for power generation and is also an electro de that applies electrolysis to the 

electrolyte using electric current to be fed from the outside.  This cell is capable of storing electric energy to be supplied at the time of 

overcharge by converting the electric energy into gas, and is also capable of reconverting the gas into electric energy in order to utilize 

the electric energy.  Accordingly, there are provided a reversible fuel cell and a reversible fuel cell system each of which is excellent 

in energy utilization efficiency, energy density and load following capability. 
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(57) Abstract : 

A method for transmitting uplink channel state information (CSI) in a coordinated multi point (CoMP) system is provided  which 

includes coding and multiplexing operations. In a multiple input multiple output (MIMO) system a method for transmitting CSI of 

multiple coordinated points according to an embodiment of the present invention includes coding the CSI of the multiple coordinated 

points modulating the coded CSI of the multiple coordinated points  and multiplexing the modulated CSI on a physical uplink shared 

channel (PUSCH). Multiplexing a rank indicator (RI) in the CSI includes multiplexing different RIs for different uplink ranks  and 

multiplexing a channel quality indicator/precoding matrix indicator (CQI/PMI) in the CSI includes multiplexing the CQI/PMI in  a 

code word with the highest modulation and coding order and in other code words. Therefore  an issue with the application of the 

CoMP technology that one user equipment (UE) transmits CSI of multiple coordinated points may be solved  which may facilitate a 

further development of the CoMP technology. 
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(57) Abstract : 

Embodiments of the present disclosure include methods  apparatuses and instructions for receiving at a user equipment (UE) of a third 

generation partnership project (3GPP) network an offset value selected from a plurality of offset values in downlink contro l 

information. The UE also receives one or more enhanced control channel elements (eCCEs) of an enhanced physical downlink cont rol 

channel (ePDCCH). The UE may then determine an allocation of an uplink resource for a transmission on a physical uplink control 

channel (PUCCH) based at least in part on the index of a first eCCE and the offset value. 
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(57) Abstract : 

Methods and apparatus for interference coordination to improve transmission and reception performance within wireless networks in 

one exemplary embodiment a wireless transmitter transmits multiple transmissions over a determined time. The receiver receives the 

multiple transmissions and attempts to recover the transmitted signal. Because the fading channel varies over time for each transmitter 

receiver by combining the received signals over multiple iterations  the signal of interest will be magnified whereas interference effects 

will be suppressed. 

  

 

No. of Pages : 38 No. of Claims : 20 



43270 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7126/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :18/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : VARIABLE SEARCH QUERY VERTICAL ACCESS 
 

  

(51) International classification  :G06F17/30  

(31) Priority Document No  :13/870113  

(32) Priority Date  :25/04/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/035219  

:24/04/2014 

(87) International Publication No  :WO 2014/176387  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FACEBOOK INC. 

      Address of Applicant :1601 Willow Road Menlo Park CA 

94025 U.S.A. 

(72)Name of Inventor : 

   1)SANKAR Sriram 

   2)DHAMDHERE Kedar 
 

(57) Abstract : 

In one embodiment a method includes receiving from a user of an online social network a search query input comprising a character 

string having a number of characters; accessing one or more verticals that each store objects associated with the online social 

network where if the number of characters is less than or equal to a threshold number then accessing a first set of verticals  and if the 

number of characters is greater than the threshold number then accessing the first set of verticals and a second set of verticals; 

searching each accessed vertical to identify one or more objects associated with the vertical that substantially match the ch aracter 

string; and sending to the user references to the identified objects. 
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(57) Abstract : 

Systems and methods for generating issue networks are disclosed. In one embodiment  a computer implemented method of generating 

an issue network from a document corpus includes searching using a computer the document corpus for a set of documents discussing 

a starting issue wherein the starting issue is one of a plurality of normalized issues defined by the document corpus. The method 

further includes determining a set of normalized issues discussed by the set of documents d iscussing the starting issue wherein the set 

of normalized issues also includes the starting issue and determining instances of co occurrences of individual normalized issues of the 

set of normalized issues within individual cases of the set of documents. The method also includes linking individual normalized 

issues of the set of normalized issues based on their co occurrences within the set of documents  wherein the linked individual 

normalized issues at least in part define the issue network. 
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(57) Abstract : 

The present invention relates to a method for extracting buds 8 from a stalk 1 of a graminaceous plant comprising the steps o f 

automatically detecting a bud 8 on the stalk 1 and cutting out a vegetal tissue comprising the bud 8 based on t he detected position of 

the bud 8. According to the method the step of detecting the bud 8 on the stalk 1 comprises obtaining the longitudinal position of the 

bud 8 in the longitudinal direction of the stalk 1 and the circumferential angle position of the bud 8 on a cross section of the stalk 

1 said longitudinal position and circumferential angle position defining the position of the bud 8. Furthermore  the invention relates to 

a system for carrying out this method as well as the use of this system for extracting buds 8 from a stalk 1 of a graminaceous plant. 
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   2)TARN Hai Jo 
 

(57) Abstract : 

An encoder module (400) includes P/L parity shift registers (403 403  403) that are sequentially coupled wherein an input of a first 

parity shift register (403 ) of the parity shift registers (403 403  403) is coupled to the input (D) of the encoder module (400) an output 

of the last parity shift register (403) of the parity shift registers (403 403  403) is coupled to the output (D) of the encoder module 

(400) each of the parity shift registers (403 403  403) being configured to store L parity digits. The encoder module (403) also includes 

a feedback circuit (405) comprising P/L parity generation modules (407) wherein each of the parity generation modules (407) is 

coupled to an output of a corresponding one of the parity shift registers (403 403  403) by a switch (S1 S2 S3 S4) and also coupled to 

the input of the first parity shift register (403 ) wherein each of the parity generation modules (407) is configured to generate L parity 

digits for transmission to the input of the first parity shift register (403 ) when its corresponding switch is closed (S1 S2 S3 S4). 
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(57) Abstract : 

An article of footwear includes a braided upper with overlay portions. The overlay portions may be applied to edges of the braided 

upper. The overlay portions can include eyelets to receive a lace. The overlay portions can extend around p ortions of the upper to 

reduce stretching and increase support. The overlay portions may facilitate attachment between the braided upper and a sole s ystem. 
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   3)CHAN William 
 

(57) Abstract : 

Methods and systems for management of cloud computing resources are described herein. A management server for a cloud of 

physical computing resources  may assign states to individual physical computing resources or groups of physical computing 

resources. The states may include a disabled state in which only administrator access to the resources is permitted; an enabled state  in 

which user access to the resources is permitted; a restricted state in which some but not all user requests to the resources are permitted; 

and an unmanaged state in which no communications between the resources and the management server are permitted. 
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(57) Abstract : 

An objective of the present invention is to provide a polyamide acid which is capable of providing a varnish that has low viscosity and 

which forms a coating film that has excellent mechanical characteristics after firing. Another objective of the present inven tion is to 

provide a polyamide acid which forms a coating film that has good mechanical characteristics after firing whether the molar ratio of 

the acid anhydride group of an acid dianhydride that serves as a monomer and the molar ratio of the amino group of a polyvale nt 

amine compound or diamine compound that serves as a monomer are equal to each other or different from each other. The above 

mentioned objectives are achieved by a polyamide acid that contains a structure presented by chemical formula (1). (In chemic al 

formula (1) d represents oxygen or sulfur; W represents an electron withdrawing group; and each of R and R independently represents 

hydrogen or a hydrocarbon group having 1 10 carbon atoms.) 

  

 

No. of Pages : 36 No. of Claims : 10 



43277 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7004/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :23/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : N ACYL AMINO ACID DERIVATIVES AS FOOD FLAVOURING COMPOUNDS POWDER 

COMPOSITIONS|CONTAINING THEM 
 

  

(51) International 

classification  
:A23L1/227,C07C233/47,C07C233/49  

(31) Priority Document No  :61/617796  

(32) Priority Date  :30/03/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/034395  

:28/03/2013 

(87) International 

Publication No  
:WO 2013/149031  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GIVAUDAN S.A. 

      Address of Applicant :Chemin De La Parfumerie 5 CH 1214 

Vernier Switzerland 

(72)Name of Inventor : 

   1)SHI Feng 
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(57) Abstract : 

112332A powder flavour composition comprising a compound according to the formula (I) or edible salts thereof and at least one 

flavour co ingredient wherein R is an alkyl residue containing 6 to 20 carbon atoms  or an alkene residue containing from 9 to 25 

carbon atoms with 1 to 6 double bonds R together with the carbonyl group to which it is attached is a residue of a carboxylic acid  and 

NRR in which R is H or together with R and the N atom to which they are attached  a 5 membered ring is a residue of an amino acid in 

particular a proteinogenic amino acid ornithine gamma aminobutyric acid or beta alanine or a 1 amino cycloalkyl carboxylic acid. 
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(57) Abstract : 

This disclosure provides systems methods and apparatus for antenna switching for simultaneous communication. In one embodiment  a 

wireless communication apparatus is provided. The wireless communication apparatus includes a plurality of antennas including a 

first antenna and a second antenna. The wireless communication apparatus further includes a plurality of transmit circuits in cluding a 

first transmit circuit. The wireless communication apparatus further includes a controller configured to selectively switch the first 

transmit circuit from transmitting wireless communications via the first antenna to transmit wireless communications via the second 

antenna based on one or more uplink performance characteristics of at least one of the first antenna and the second antenna. Ot her 

aspects embodiments and features are also claimed and described. 
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(57) Abstract : 

A catalyst for treating heavy hydrocarbon feedstocks. The catalyst comprises a calcined particle comprising a co mulled mixture made 

by co mulling inorganic oxide powder molybdenum trioxide powder and a nickel compound or cobalt compound or both 

compounds and then forming the co mulled mixture into a particle that is calcined to provide the calcined particle. The calcination is 

conducted at a temperature such that at least 20% of the pore volume of the calcined particle is in pores of greater than 5 000 and less 

than 70% of the pore volume of the calcined particle is in the pores having a pore size in the range of from 70 to 250. 
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(57) Abstract : 

The present invention is directed to plant genetic engineering. In particular, it is directed to producing green leaves and increasing 

productivity through inhibition of ethylene. The compositions and methods of the invention involve dominant negative ethylene 

receptors that interfere with ethylene signaling. 
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(57) Abstract : 

The present invention provides a method for transmitting uplink control information in coordinated multi point system. Accord ing to 

an embodiment of the present invention a method for feeding back channel state information of multiple transmission points in a 

coordinated multi point cooperating set is provided and the method includes: receiving reference signals of the multiple transmission 

points; based on the reference signals of the multiple transmission points  evaluating channel state information of each of the multiple 

transmission points; multiplexing and transmitting the channel state information of the multiple transmission points on a phy sical 

uplink control channel (PUCCH) of one of the multiple transmission points in a predetermined mapping sequence. The present 

invention solves the problem caused by coordinated multi point as to how a user equipment feeds back uplink control information of 

multiple transmission points on a physical uplink control channel and is beneficial to further development and application of the 

coordinated multi point technology. 
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(57) Abstract : 

A brake shoe for a drum brake is provided. The brake shoe includes an arcuate brake table defining a radially outer side conf igured to 

receive a brake lining and a radially inner side opposite the radially outer side. The brake table further defines a plurality of sleeves 

proximate a first end of the brake table. The sleeves are aligned along an axis and axially spaced from one another. Each of the sleeves 

is configured to receive an anchor pin therein through which the brake shoe may be pivotally coupled to a brake spider. The sleeves 

are disposed about more than half of a perimeter of the anchor pin. 
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(57) Abstract : 

The invention relates to a method for checking a monitoring system in an elevator installation  comprising at least one of the steps: a) 

checking whether the traction carriers are connected to the monitoring device; b) checking whether the suspension means are 

connected to the monitoring device; c) checking whether an electrical resistance of a traction carrier is within a range; d) checking 

whether a difference of an electrical resistance of a traction carrier from an electrical resistance of a traction carrier of the same 

suspension means is below a threshold value; and e) checking whether a difference of an electrical resistance of a traction c arrier from 

an electrical resistance of a traction carrier of a different suspension means is below a threshold value; wherein the method is carried 

out before the elevator installation is commissioned after being installed. 
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(57) Abstract : 

The present invention relates to a method for producing a polypeptide including at least one native ligation step using a peptide 

functionalized with a selenium group. The invention further relates to selenium peptides and compounds.  
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(57) Abstract : 

A teat (10) for an infant feeding bottle (1) including a resilient wall (12) defining a central nipple (14a) and an areola (14b) that extend 

around a central axis (L) said teat being elastically transformable between a distended state in which the nipple defines a global 

maximum (38) and at least one depressed state that is accessible from the dis tended state by forcing the nipple at least partially into 

the areola along the central axis  and in which said wall (12) additionally defines an annular double fold (32) that defines an outer local 

maximum (34) and an inner local minimum (36) both extending circumferentially around the global maximum wherein the wall 

defines a circumferential fold region (30) that in said at least one depressed state ranges from the local maximum to the local 

minimum of the double fold and wherein said fold region has a rotationally asymmetric stiffness distribution. 
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(57) Abstract : 

Embodiments relate to a concept for testing a transceiver device (302) which may be coupled to an antenna array (312) the antenna 

array (312) comprising at least two an antenna elements. It is provided (204) spatial radiation characteristics of an antenna reference or 

the antenna array (312) and at least one antenna element of the antenna array. It is determined (206) based on the spatial radiation 

characteristics and a predefined test quantity for a spatially unaware receiver or transmitter test of the transceiver device (302) a 

spatially aware test quantity for testing the transceiver device (302) using the spatially unaware receiver or transmitter te st based on 

the determined spatially aware test quantity. 
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(57) Abstract : 

Techniques are described for managing QoS parameters of a bearer for which at least a portion of bearer data is served over a  WLAN 

radio access technology. According to these techniques a first device may identify a first set of one or more QoS parameters for 

serving a bearer over a wireless wide area network (WWAN). The first device may also determine a second set of one or more Qo S 

parameters for serving the bearer over the WLAN based on an association between the first set of QoS parameters and the second set 

of one or more QoS parameters. 
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(57) Abstract : 

In an embodiment a memory interface may send an indication that a request is being sent. The indication may be sent to a non volatile 

memory via a point to point bus between a memory interface and the non volatile memory. The memory interface may send the 

request to the non volatile memory via the bus. The request may include an address that may be used to identify a location fo r storing 

or reading data. The non volatile memory may acquire the request from the bus and process the request. After processing the 

request the non volatile memory may send an indication to the memory interface that indicates the non volatile memory has a response 

to send to the memory interface. The memory interface may grant access to the bus to the non volatile memory. After being gra nted 

access to the bus the non volatile memory may send the response to the memory interface. 
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(57) Abstract : 

The present invention provides cosmetic and pharmaceutical compositions and therapies capable of reducing skin pigmentation and 

valuable in treating and managing disorders of skin pigmentation. The invention uses safe and well tolerated non  digestible 

oligosaccharides as the active agents providing numerous advantages over the harsh chemicals of previously available compositions. 
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(57) Abstract : 

A system (Figure 6A or 6B) and method for making adjustments to output effort from a spindle driver (710) using a multi stage  nested 

control loop (Figure 15) of an active controller (610) to provide constant power to a friction stir zone during a friction stir operation. 

Providing constant power facilitates temperature control within the friction stir zone and thereby improves the result of the  operation 

such as a weld. 
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(57) Abstract : 

An object of the present invention is to provide an adhesive for laminated sheets  which is excellent in curing rate and initial adhesion 

to a film after aging in producing a laminated sheet and is also excellent in hydrolysis resistance over a long term at high temperature. 

Disclosed is an adhesive for laminated sheets  comprising a urethane resin obtainable by mixing an acrylic polyol with an isocyanate 

compound wherein the acrylic polyol is a polyol having a glass transition temperature of from 20 to 20°C which polyol is obtainable 

by polymerizing a polymerizable monomer; the polymerizable monomer includes a monomer having a hydroxyl group and the other 

monomer and the other monomer includes acrylonitrile; and the isocyanate compound includes both an isocyanate compound having 

no aromatic ring and an isocyanate compound having an aromatic ring . The adhesive is excellent in initial adhesion to a film after 

aging and in its curing rate in the case of producing a laminated sheet  and is also excellent in hydrolysis resistance over a long term at 

high temperature. 
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(57) Abstract : 

In the present invention a transmission device for a harvester has  inside a transmission case (43): a horizontal driven shaft (45) which 

is installed adjacently and in a posture parallel to an input shaft (44) of the transmission case (43); a horizontal side clu tch shaft (46) 

which has a transmission rotor (82) which is interlocked with an output rotor (81) installed on the driven shaft (45); a selective gear 

type transmission (47) for changing a motive force from the input shaft (44); and a pair of side clutches (83) which are positioned on 

the side clutch shaft (46) so as to individually connect/disconnect the transmission of the motive force from the transmission rotor (82) 

to right and left traveling devices. The input shaft (44) is installed on a horizontal output shaft (34) which is installed on an external 

device (A) connected to the transmission case (43) so as to integrally rotate with the output shaft (34) about the axial center of the 

output shaft (34). The transmission (47) is configured to transmit the motive force from input shaft (44) to the driven shaft  (45) and is 

provided so as to extend from input shaft (44) to the driven shaft (45). 
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(57) Abstract : 

Techniques are described for providing continuous control of a deblocking filter for a video block using a beta offset parame ter. 

Deblocking filters are defined based on one or more deblocking decisions. Conventionally a quantization parameter and a beta offset 

parameter are used to identify a beta parameter () value that determines threshold values of the deblocking decisions. The va lue of the 

beta offset parameter results in a change or increment of the  value. For small increments of the  value rounding of the threshold 

values may result in no change and discontinuous control of the deblocking decisions. The techniques include calculating at least one 

deblocking decision for the deblocking filter according to a threshold value that has been modified based on a multiplier value of the 

beta offset parameter. The multiplier value applied to the beta offset parameter causes an integer change in the modified threshold 

value. 
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(57) Abstract : 

A video encoder signals  in a bitstream a syntax element that indicates whether a current video unit is predicted from a VSP picture. 

The current video unit is a macroblock or a macroblock partition. The video encoder d etermines based at least in part on whether the 

current video unit is predicted from the VSP picture whether to signal in the bitstream motion information for the current video unit. A 

video decoder decodes the syntax element from the bitstream and determines based at least in part on the syntax element whether the 

bitstream includes the motion information. 
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(57) Abstract : 

The invention relates to a plastic layered composite in particular for vehicle glazing. The composite consists of at least three layers  the 

two outer layers consisting of a transparent poly(methyl methacrylate) (PMMA) and the inner layer consisting of a thermoplastic 

polyurethane (TPU). The plastic layered composite passes the ECE R43 ball impact test and has improved acoustic properties 

compared to prior art plastic composites of the same dimensions. 
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(57) Abstract : 

An oral care appliance (10) having a pump assembly(14)for delivering discrete bursts or shots of liquid. The pump assembly includes 

a pump housing(36) and an inlet/outlet assembly (38) at a forward end of the housing including one way valves (80 82) in the inlet and 

outlet openings. A plunger sleeve (44) is positioned within the housing with a central opening (48) in a fluid tight relationship with the 

inlet and outlet assembly. A plunger (52) includes a center portion(56) positioned in the central opening of the plunger sleeve in a 

fluid tight relationship therewith. The plunger sleeve includes an outer member (54) between the plunger sleeve and the internal 

surface of the housing. A compressible spring (64) is positioned between a forward end of the outer member of the plunger and  the 

rear end of the housing. A drive mechanism (72) moves the plunger rearwardly  resulting in the plunger sleeve filling with liquid by 

vacuum action from a reservoir (26) in the appliance and then releases the plunger allowing the spring to move the plunger quickly 

forward forcing liquid in the plunger sleeve out through the fluid outlet in a direct burst. 
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(57) Abstract : 

A process for producing airfoil components containing ceramic based materials and having a tip cap. The process entails forming an 

airfoil portion of the component from an airfoil portion material that contains a precursor of a ceramic based material. The airfoil 

portion material defines concave and convex walls of the airfoil portion  and the concave and convex walls define a tip region of the 

airfoil portion and at least one cavity within the airfoil portion. At least a first ply is formed that contains a precursor of a ceramic 

based material and the first ply at least partially closes the cavity at the tip region of the airfoil portion . The airfoil portion material and 

the first ply are then cured so that the first ply forms a tip cap that closes the cavity and the precursors of the airfoil p ortion material 

and first ply are converted to the ceramic based materials thereof. 
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(57) Abstract : 

A device (1) for steaming food comprises a base part (2) and at least one basket (5) for containing the food to be steamed having a 

bottom provided with holes for letting through steam to the food wherein the at least one basket (5) is intended to be positioned above 

the base part (2) and wherein the base part (2) comprises a steam chamber (25) for containing water to be converted into steam and 

heating means(23)associated with the steam chamber (25). The device (1) further comprises a tray (4) for containing items for  adding 

flavor and aroma to the food to be s teamed which is loosely positioned on top of a steam outlet (33) of the steam chamber (25) to the 

basket (5) in order to be capable of serving as a kind of valve which opens in case of high pressure. 
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(57) Abstract : 

A method of fabricating a polishing layer of a polishing pad includes successively depositing a plurality of layers with a 3D 

printer each layer of the plurality of polishing layers deposited by ejecting a pad material precursor from a nozzle and solidifying the 

pad material precursor to form a solidified pad material. 
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(57) Abstract : 

A video coding or decoding method in which luminance and chrominance samples in a 4:4:4 format or a 4:2:2 format are predicted 

from other respective samples according to a prediction direction associated with blocks of samples to be predicted; comprise s 

detecting a prediction direction in respect of a current block to be predicted; generating a predicted block of chrominance samples 

according to other chrominance samples defined by the prediction direction; if the detected prediction direction is substantially 

vertical filtering the left column of samples in the predicted block of chrominance samples  or if the detected prediction direction is 

substantially horizontal filtering the top row of samples in the predicted block of chrominance samples; and encoding a difference 

between the filtered predicted chrominance block and the actual chrominance block or applying a decoded difference to the fi ltered 

predicted chrominance block so as to encode or decode the block respectively. 
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   1)HOLT Gordon 
 

(57) Abstract : 

Described are devices and methods for forming one or more nanomembranes including electroactive nanomembranes within a 

nanowell or nanotube or combinations thereof in a support material. Nanopores/nanochannels can be formed by the electroactive 

nanomembrane within corresponding nanowells. The electroactive nanomembrane is capable of controllably alte ring a dimension a 

composition and/or a variety of properties in response to electrical stimuli. Various embodiments also include devices/systems and 

methods for using the nanomembrane containing devices for molecular separation  purification sensing etc. 
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(54) Title of the invention : OPTICAL LINE TERMINAL DEVICE AND IMPLEMENTATION METHOD THEREOF 
 

  

(51) International classification  :H04L12/28  

(31) Priority Document No  :201210119662.1  

(32) Priority Date  :20/04/2012 
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(86) International Application No 

        Filing Date 
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   1)ZTE CORPORATION 
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(72)Name of Inventor : 

   1)YAN Lei 

   2)YAN Rongqin 

   3)YANG Zhenli 

   4)SUN Mingshi 

   5)HUANG Wei 

   6)ZHOU Yongfeng 
 

(57) Abstract : 

An optical line terminal (OLT) device and an implementation method thereof relate to the field of a passive optical network (PON). 

The OLT device comprises an interface unit for receiving data in an Ethernet format transmitted by a service processing 

apparatus performing protocol processing on the received data in the Ethernet format  converting the data subjected to the protocol 

processing into a transmission signal corresponding to a sending interface then transmitting the transmission signal to an external 

device receiving message data sent by the external device converting the message data into protocol processing corresponding to the 

service processing apparatus  converting the signal subjected to the protocol processing into the data in the Ethernet format and 

transmitting the data to the service processing apparatus; and the service processing apparatus  for performing service processing on 

the data transmitted by the interface unit and transmitting the processed data to the interface unit. Technical solutions of this 

application implement miniaturization and modularization of a component in the OLT device  thereby laying a foundation for 

integration of three networks based on the PON. 
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(54) Title of the invention : TOPICALLY ADMINISTERED STRONTIUM CONTAINING COMPLEXES FOR TREATING PAIN 

PRURITIS AND INFLAMMATION 
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(31) Priority Document No  :61/613923  

(32) Priority Date  :21/03/2012 

(33) Name of priority country  :U.S.A. 
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      Address of Applicant :8910 University Center Lane Suite 120 

San Diego California 92122 U.S.A. 

(72)Name of Inventor : 

   1)HAHN Gary S. 
 

(57) Abstract : 

The present disclosure consists of therapeutically active compositions that combine strontium with at least one additional molecules 

that increase the overall therapeutic potency of the combination beyond the potency of any of the separate constituents. 

Specifically the combinations described herein perform two important functions; (1) they increase the ability of topically applied 

strontium to inhibit both acute sensory irritation (e.g. pruritus and pain) redness swelling and inflammation (collectively defined for 

purposes of this description irritation) and the chronic irritation that is characteristic of and contributes to the development and 

maintenance of painful or pruritic neuropathic conditions; and (2) they decrease the strontium activated pathways that are kn own to 

enhance the development and maintenance of pain pruritis and neuropathic conditions. 
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(51) International 

classification  
:C07C257/06,C07C257/12,C07D233/90  

(31) Priority Document 

No  
:2007-111039  

(32) Priority Date  :19/04/2007 
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(72)Name of Inventor : 

   1)TAKASE, Mitsuru 

   2)KOMATS U, Fuminori 
 

(57) Abstract : 

This invention relates to a method for producing N-(2-amino-1,2-dicyanovinyl)formamidine, comprising the steps of reacting an N-(2-

amino-1,2-dicyanovinyl)formimidate and ammonia by adding aqueous ammonia to a solution or suspension of an N-(2-amino-1,2-

dicyanovinyl)formimidate in ether, or alternatively directly adding an N-(2-amino-1,2-dicyanovinyl)formimidate or adding a solution 

or suspension of an N-(2-amino-1,2-d icyanovinyl)formimidate in ether to a liquid containing ether and aqueous ammonia. 
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(54) Title of the invention : METHOD AND APPARATUS OF IMPLEMENTING A BODY AREA NETWORK USING A MESH 

CONFIGURATION 
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(72)Name of Inventor : 

   1)DOUGLAS Robert Keith 

   2)JULIAN David Jonathan 
 

(57) Abstract : 

Apparatuses and methods that provide for implementing a body area network are disclosed. An example of a method described herein 

includes determining a plurality of paths from a source node to a destination node in a set of nodes; determining  for each path in the 

plurality of paths a Path Figure of Merit (PFM); associating two or more paths in the plurality of paths with a connection base d on a 

total PFM threshold for the connection; and communicating from the source node to the destination node using at least two of the 

paths associated with the connection. Apparatuses for implementing the methods are also disclosed herein.  
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   5)JI Tingfang 
 

(57) Abstract : 

The described aspects include methods and apparatus providing MTC in a wireless network. In an aspect  a narrow bandwidth within a 

wide system bandwidth is allocated for communicating data related to MTC. MTC control data generated for communicating over one 

or more MTC control channels for an MTC UE within the narrow bandwidth is transmitted over the one or more MTC control 

channels. The one or more MTC channels are multiplexed with one or more legacy channels over the wide system bandwidth. Other 

aspects are provided for transmission mode and content of the MTC control data or other MTC data.  
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   1)ARATAKE Tomoko 

   2)KINJO Kenta 
 

(57) Abstract : 

Provided are: a method for stabilizing cholesterol oxidase; a method for storing cholesterol oxidase; and a composition for s tabilizing 

cholesterol oxidase. A method for stabilizing cholesterol oxidase and a method for storing cholesterol oxidase each of which is 

characterized in that an a keto acid is allowed to coexist with cholesterol oxidase in an aqueous medium; and a composition for 

stabilizing cholesterol oxidase which is characterized in that an a keto acid is allowed to coexist with cholesterol oxidase in an 

aqueous medium. The method for stabilizing cholesterol oxidase the method for storing cholesterol oxidase and the composition for 

stabilizing cholesterol oxidase according to the present invention are useful for the clinical diagnosis of metabolic syndrome and the 

like. 
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(72)Name of Inventor : 

   1)RADOSEVIC Katarina 
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   4)WIDJOJOATMODJO Myra N. 
 

(57) Abstract : 

The invention provides a vaccine against respiratory syncytial virus (RSV) comprising a recombinant human adenovirus of serotype 

(26) that comprises nucleic acid encoding a RSV F protein or immunologically active part thereof. 
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(54) Title of the invention : METHOD FOR PRODUCING GALVANIZED STEEL SHEET FOR HOT STAMPING ALLOYED 

HOT DIPPED GALVANIZED STEEL SHEET FOR HOT STAMPING AND METHOD FOR PRODUCING SAME AND HOT 
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   1)KOJIMA Takeshi 

   2)IRIE Hiroshi 

   3)MINOWA Takeshi 
 

(57) Abstract : 

Provided is a method for producing a plated steel sheet with high Si content for hot stamping which is capable of suppressing the 

generation of unplated portions  while maintaining high bonding strength in a welded part in cases where a galvanized steel sheet 

containing a large amount of Si namely 0.7% or more of Si is used for hot s tamping applications. In this production method a hot 

rolled pickled steel sheet or cold rolled steel sheet containing 0.10 0.5% by mass of C 0.7 2.5% by mass of Si 1.0 3% by mass of Mn 

and 0.01 0.5% by mass of Al is annealed in a reducing atmosphere and then plated thereby producing a galvanized steel sheet for hot 

stamping. This method for producing a galvanized steel sheet for hot stamping is characterized in that the annealing is carried out 

within the range of 500 700°C for 30 270 seconds. 
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(54) Title of the invention : MANHOLE HAVING MANHOLE COVER OF WHICH HEIGHT AND SLOPE CAN BE ADJUSTED 
 

  

(51) International classification  :E02D29/14  
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   1)HAN Byungsook 
 

(57) Abstract : 

The present disclosure relates to a manhole having a manhole cover of which the height and the slope can be entirely adjusted . 

According to an aspect of the present disclosure provided is a manhole having a manhole cover of which the height and the slope can 

be adjusted the manhole comprising: a manhole cover; a tubular cover stand  the upper surface of which is shielded by the manhole 

cover; a tubular support overlapping with the cover stand in the radial direction of the cover stand; and an insert disposed between the 

cover stand and the support in the radial direction of the cover stand (110) for preventing the cover stand from being moved relatively 

to the support by a wedge phenomenon. 
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(54) Title of the invention : KEYBOARD AND MOUSE OF CELLULAR PHONE 
 

  

(51) International classification  :H04M1/23  

(31) Priority Document No  :201210291364.0  

(32) Priority Date  :09/08/2012 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2013/075887  

:20/05/2013 

(87) International Publication No  :WO 2014/023118  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LI Yonggui 

      Address of Applicant :Number 101 Unit 1 Building 40 
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(57) Abstract : 

A keyboard and mouse of a cellular phone consist of a keyboard and a simulated mouse. The keyboard consis ts of a keyboard control 

key and a main keyboard. The keyboard control key is located on a side surface of a device  mainly used for controlling the content 

input by the main keyboard and operated by one hand. The main keyboard is located on the front surface of the device mainly used for 

inputting characters and commands  and operated by the other hand. The simulated mouse is realized by means of screen touching 

fingers or a touch pen. A simulated mouse cursor appears when a simulating finger touches a simulated mouse zone on a 

touchscreen and is hidden when leaving the simulated mouse zone. The simulated mouse cursor and a simulating finger keep a 

relatively fixed distance therebetween. The left key and right key of the simulated mouse are simulated by a left side finger and a right 

side finger of the simulating fingers. The action of the middle key of the simulated mouse is simulated by the action of two fingers 

sliding on a screen side by side. The simulated mouse keys can also be realized by corresponding keyboard control keys which are 

reused as a mouse left key a mouse right key and a mouse middle key. A device with a touch pen can also simulate a mouse by 

cooperating with keyboard control keys and fingers. 
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   3)AOYAGI, Kenichiro 
 

(57) Abstract : 

Provided are a mobile station a network apparatus and a mobile communication method wherein access regulation using SSAC can be 

achieved with greater reliability even in an RRC connected state. UE (100) acquires regulation information indicating the information 

of Service Specific Access Control and when a sending request is generated with a connected state in a radio resource control layer 

being an RRC connected state in which a connection with an access network has been established  the UE (100) stops the transmission 

of the sending request on the basis of the acquired regulation information though it is specified that no particular service access 

regulation is to be implemented in the RRC connected state. 
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(57) Abstract : 

A method a computer program product and an apparatus are provided. The apparatus determines an availability of a wireless wide 

area network (WWAN) subframe and utilizes the WWAN subframe for peer to peer communication when the WWAN subframe is 

available. Accordingly peer mobile terminals or devices may establish direct peer to peer links for communicating small amounts of 

information without affecting the quality of existing WWAN communications. In the wireless wide area network (WWAN) 

scenario communication between mobile terminals is facilitated through uplink/downlink channels  between the mobile terminals and a 

base station (i.e. WWAN link). Therefore for various types of applications  an efficient means of communicating a small amount of 

information frequently is provided that does not require large amounts of signaling overhead. 
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   2)KURATA Eiji 
 

(57) Abstract : 

Provided is a terminal structure of a high pressure fuel pipe for a direct injection engine with which the concentration of stress with 

respect to the brazed part between the pipe and connecting components can be effectively prevented. This terminal structure o f a high 

pressure fuel pipe for a direct injection engine for which a connection head part is brazed to the end of a fuel pipe is characterized in 

that there is a draw formed part at the fuel pipe end part connected to the fuel pipe insertion part of the con nection head part and when 

the outer diameter D1 of the draw formed part is 0.8D = D1 = 0.9D with respect to the fuel pipe diameter D there is a straight pipe part 

for which the length L1 in the axial direction of the pipe from the fuel pipe insertion part terminal of the outer diameter D1 of the draw 

formed part satisfies the equation L1 = 0.06D. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)NODA Yuki 

   2)TAMURA Tatsuya 

   3)HASHINO Akira 
 

(57) Abstract : 

The purpose of this disclosure is to provide an absorptive article which can deform while following the movement of the weare r s legs 

and which can restore to the original shape. The absorptive article of this disclosure has the following configuration. The absorptive 

article (1) includes a liquid permeable top sheet (4) a liquid impermeable back sheet and an absorption body (7). The absorptive article 

(1) is characterized in that the absorptive article (1) has  in the region thereof which is in contact with the excretory opening  a medium 

high section (2) protruding in the thickness direction of the absorptive article (1) and including a cushion section  and in that the 

absorption body (7) has one or more compressed sections (3) which form a folding axis about which the absorptive article (1) is folded 

in the width direction thereof so that the skin contact surface of the top sheet (4) protrudes. 
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   1)TAKENAKA Makoto 
 

(57) Abstract : 

The present invention provides a hot melt adhesive being highly environmentally friendly  and as well having sufficient 

tackiness adhesion thermal stability and the like. The present invention relates to a hot melt adhesive comprising (A) a polar functional 

group modified conjugated diene based polymer (B) an aliphatic polyester based resin and (C) a tackifier resin. 
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(57) Abstract : 

A disinfection device includes a radiation lamp (112) having an aperture for delivering radiation. A flexible shroud (132) surrounds a 

perimeter of the aperture. The shroud includes a surface configured to deform and create a seal around the aperture when in c ontact 

with a target surface. Asensing circuit (120 156) is configured to sense a state of the seal and enable the radiation lamp when the seal 

is complete. 
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(57) Abstract : 

The invention relates to a continous process for converting carbonaceous material contained in one or more feedstocks into a liquid 

hydrocarbon product said feedstocks including the carbonaceous material being in a feed mixture including one or more fluids  said 

fluids including water the process comprising : converting at least part of the carbonaceous material by: pressurising the feed mixt ure 

to an operational pressure in the range 150 400 bar heating the feed mixture to an operational temperature in the range 300 450 °C and 

maintaining said pressurized and heated feed mixture in the desired pressure and temperature ranges in a reaction zon e for a 

predefined time; cooling the feed mixture to a temperature in the range 25 200 °C and expanding the feed mixture to a pressure in the 

range of 1 70 bar thereby causing the carbonaceous material to be converted to a liquid hydrocarbon product; and s eparating from the 

converted feed mixture a fraction comprising liquid hydrocarbon product; where in a state of discontinued operation the inflo w of feed 

mixture is terminated and the system is filled with a fluid;where the pressure and temperature is set to a predetermined desired 

level where the temperature and the pressure are altered to the predetermined lower level at a predetermined rate and where the 

pressure during the altering is constantly kept at a level above the saturation pressure for the fluid at a given temparature. 
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(57) Abstract : 

32nThe invention relates to a method for oxidizing a fatty acid or an ester thereof of formula (I) HC - (CH) - COOR wherein R is 

selected from the group that comprises H methyl ethyl propyl and butyl wherein n is 0 to 30 preferably 6 to 24 comprising the step of 

oxidizing the fatty acid or the ester thereof by contacting the fatty acid or the ester thereof with a cytochrome P450 monooxygenase of 

the CYP153 family in the presence of molecular oxygen and NAD(P)H and a whole cell catalyst that expresses a recombinant 

cytochrome P450 monooxygenase of the CYP153 family a recombinant alcohol dehydrogenase a recombinant transaminase and 

optionally one or more than one recombinant enzyme from the group comprising alanine dehydrogenase ferredoxin and ferredoxin 

reductase and the use of said whole cell catalyst to oxidize a fatty acid or an ester thereof. 
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(57) Abstract : 

The present invention relates to a method for producing hydrocarbon materials from a feedstock inclu ding at least one non pretreated 

bio oil said feedstock being supplied in at least a first step of hydroreforming in the presence of hydrogen and a hydroreforming 

catalyst including at least one transition metal selected from among the elements from groups  3 through 12 of the periodic table and at 

least one support selected from among activated carbons  silicon carbides silicas transition aluminas alumina silicas zirconium 

oxide cerium oxide titanium oxide and transition metal aluminates  taken alone or in a mixture so as to obtain at least one liquid 

effluent including at least one aqueous phase and at least one organic phase and a second step of hydrotreating and/or hydrocracking at 

least part of the organic phase of the effluent from the hydroreforming step  so as to obtain a hydrocarbon effluent wherein at least part 

of the organic phase of the effluent from the hydroreforming step is recycled in the hydroreforming step  mixed together with said 

feedstock including at least one bio oil at a recycling rate equal to the ratio of the mass flow of said organic phase to the mass flow of 

the non pretreated bio oil which is between 0.05 and 2 and wherein the hydrocarbon effluent from the hydrotreating and/or 

hydrocracking step is not recycled in said hydroreforming s tep. 
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   1)CHO Ho Young 
 

(57) Abstract : 

The present invention relates to a vacuum pump and more particularly to an inline vacuum pump. The inline vacuum pump according 

to the present invention comprises a cylinder type housing an ejector and a guide which are mounted in series on the upper side and 

the lower side in the housing and a gripper connector coupled to the lower portion of the housing. The guide is provided with a 

passage and a path through which compressed air is discharged and exhaust air is absorbed. According to the present invention  device 

design and production is easier than in the related art and a vacuum is generated and maintained in a stable manner. Also  the ejector 

can be relatively freely selected and applied. 
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   1)YOSHIDA Kosuke 
 

(57) Abstract : 

An indoor illuminating device includes a housing (12) that has an opening part (21) a light source (22) that is accommodated in the 

housing (12) by being inserted into the housing (12) via the opening part of the housing (12) electric wires (31) that are led in the 

housing (12) via the opening part (21) of the housing (12) and supplies electric power to the light source (22) and a cover (15) that 

covers the opening part (21) of the housing (12). A plurality of through holes (50) are formed between the housing (12) and the cover 

(15) in a state where the cover (15) is installed to the housing (12). The electric wires (31) are drawn out from the housing  (12) via the 

through holes (50). 
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(57) Abstract : 

The present application directed to a unique combination of surfactants in concentrated form. In particular certain combinations of 

alkyl polyglucosides and polyglyceryl fatty acid esters when combined yield a cleansing concentrate which can be diluted to form tear 

free or mild cleanser. 
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      Address of Applicant :2 10 Shinsuna 1 chome Koto ku Tokyo 

1368908 Japan 

(72)Name of Inventor : 

   1)MICHIWAKIYukihiro 
 

(57) Abstract : 

Provided is a deglutition simulation device facilitating approximate reproduction of actual phenomena pertaining to deglutition and 

making it possible to quantify the physical properties of an orally ingested article and the physical quantities involved in the behavior. 

This deglutition simulation device (100A) is provided with: a head and neck modeling unit (10) for forming a dynamic three 

dimensional head and neck model (10a) comprising the head and neck organs; an organ movement setting unit (30) for setting the 

movements of each of the head and neck organs in the head and neck model (10a); an orally ingested article physical property setting 

unit (40) for setting an orally ingested article serving as an analysis subject and physical properties thereof; an input unit (81) for 

inputting into the oral cavity a simulated orally ingested article (20) obtained by modeling the orally ingested article; a movement 

analysis unit (50) for using a particle process to analyze in three dimensional space the movement of each of the head and neck organs 

in the head and neck model (10a) and the behavior during deglutition of the simulated orally ingested article (20); and a dis play unit 

(82) for displaying on a video screen the results of analyzing the movement of each of the head and neck organs and the behavior 

during deglutition of the simulated orally ingested article (20) as analyzed by the movement analysis unit (50).  
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(57) Abstract : 

The present invention relates to a power supply system (311) for supplying current to a gradient coil (303) of a magnetic resonance 

imaging system (100) the power supply system (311) comprising: an electrical power supply (309) to supply a first voltage to a 

gradient amplifier (307) for driving the gradient coil the gradient amplifier output being connected to the gradient coil (303); an 

energy buffer having an input connected to the electrical power supply (309) the energy buffer being configured to supply a second 

voltage to the gradient amplifier (307) the energy buffer being in parallel to the gradient amplifier (307) and the electrical power 

supply (309) the energy buffer comprising a voltage converter (313) configured to control the second voltage as to compensate for a 

variation in the first voltage resulting from the driving of the gradient coil (303). 
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(57) Abstract : 

A method of skin tissue (1) treatment is provided which comprises the steps of: determining a treatment zone (9) within the s kin tissue 

below the skin surface (3); modifying an electrical conductance property of at least two first skin tissue portions (11) present on 

opposite sides of the treatment zone with respect to a direction parallel to the skin surface; and providing radio frequency (RF) energy 

to the treatment zone via said first skin tissue portions. The step of modifying said first skin tissue portions comprises decreasing 

electrical impedance for the radiofrequency energy in particular increasing electrical conductance of said first skin tissue portions 

relative to a second skin tissue portion present between said first skin tissue portions; and such that said first skin tissue portions 

extend into the skin tissue substantially from the skin surface to treatment zone. A system for skin tissue (1) treatment is also provided. 
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(57) Abstract : 

Method and systems for manufacturing a tablet comprising an electronic device are disclosed . In one method a powdered material is 

provided into a die cavity of a tablet press and an electronic device is dispensed from a tape and reel carrier tape operativ ely coupled 

to the tablet press into the die cavity. A system comprises a tablet press comprising a die cavity for receiving a powdered material and 

an electronic device therein an upper punch and a lower punch. The upper and lower punches are operative to form the powdered 

material and the electronic device into a tablet. A tape and reel carrier tape is operatively coupled to the tablet press  where the carrier 

tape is configured for holding the electronic device. A transfer mechanism is used to transfer the electronic device from the  tape 

carrier to the die cavity. 
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(57) Abstract : 

A vibration damping system by means of a hydraulic actuation system in particular for rolling mills  comprising at least one hydraulic 

actuator (1 ) having a movable part (11 ) and a corresponding hydraulic feeding circuit (2) and hydraulic damping means (3) for a 

vibrating force acting on the movable part (11 ) of the hydraulic actuator (1 ); the damping means (3) being connected to the  hydraulic 

circuit (2) to actuate a damping of the vibrating force wherein that the damping means (3) comprise a double chamber cylinder (31 ) 

having a first chamber (34) hydraulically connected to the hydraulic circuit (2) and a movable part (35) connected to an electric 

damping part (32) with the first chamber (34) hydraulically connected to and communicating with the  second chamber (33) of the 

double chamber cylinder (31 ) by means of a calibrated pipe (36). 
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COMPONENT 
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(57) Abstract : 

Disclosed are methods and apparatus that enable selectively applied face lighting and  optionally selectively applied task lighting for 

example in daylight responsive lighting systems and/or therapeutic lighting systems. The face lighting may be selectively provided in  

a plurality of modes to one or more user segments  and optionally only provided to those user segments having a human presence. 
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(54) Title of the invention : BEVERAGE PRODUCING SYSTEM AND CAPSULE 
 

  

(51) International classification  :B65D85/804,A47J31/06  
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(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 
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   1)CASTELLANI Andrea 
 

(57) Abstract : 

A capsule is described containing at least one ingredient for preparing an edible product by flowing water there through. The capsule 

comprises a water inlet wall (5) and a product outlet wall (7). The product outlet wall (7) has at least a first  pierceable wall portion (7 

A) and a second pierceable wall portion (7B). The second wall portion (7B) is recessed with respect to said first wall portion (7A). 

The product outlet wall (7) is asymmetrical with respect to a longitudinal axis (A  A) of said capsule (1). 
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(57) Abstract : 

Disclosed are reactive functionalized PIB grafted polymers having an architecture of one or more pendent polyisobutylene moieties 

grafted on to an organic backbone wherein the backbone is not polyisobutylene and contains at least one telechelic reactive 

functionality. Also a process for making the reactive functionalized  PIB grafted polymer s and curable compositions comprising the 

reactive functionalized PIB grafted polymers. 
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(57) Abstract : 

A brake hydraulic device for a vehicle comprising: a base body having a hydraulic pressure path for brake fluid formed therein; an 

electromagnetic valve that opens and closes the hydraulic pressure path; an electromagnetic coil that drives the electromagne tic valve; 

and a housing (20) attached to the outer surface of the base body and having a housing chamber housing t he electromagnetic valve and 

the electromagnetic coil. The housing (20) comprises a peripheral wall section (30) having opening sections formed on the fro nt side 

and the rear side thereof and an intermediate wall section (40) that partitions the space inside the peripheral wall section (30) into a 

front side and a rear side. The housing chamber is provided on the rear side of the intermediate wall section (40) and recessed sections 

(46 48) and a protruding section (47) are formed in the front surface (40a) of the intermediate wall section (40). Deformation of the 

housing caused by heat can be prevented using this configuration. 
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(54) Title of the invention : HYDROGEN GENERATING DEVICE AND HYDROGEN GENERATING UNIT AND ENERGY 

SYSTEM USING SAME 
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(57) Abstract : 

Provided are a hydrogen generating device and hydrogen generating unit and an energy system using the same in which a plurality of 

hydrogen generating cells are disposed in a positional relationship having a difference in elevation  and are connected in series as 

viewed from a liquid electrolyte flow whereby the problems of mixing of generated hydrogen and oxygen  polarization due to adhesion 

of bubbles on an electrode surface and fluid pressure of the liquid electrolyte are simultaneously overcome. In the hydrogen generating 

device liquid electrolyte flow channels between the plurality of hydrogen generating cells constituting the device are provided 

separately for a hydrogen generating side and an oxygen generating side. Between the plurality of hydrogen generating cells  a liquid 

electrolyte flow channel through which the liquid electrolyte flows is formed leading from top to bottom whereas inside the hydrogen 

generating cells a liquid electrolyte flow channel through which the liquid electrolyte flows is formed leading from bottom t o top. A 

point of contact with generated gas or the atmosphere is furthermore provided in a path of the liquid electrolyte flow channe ls. 
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(57) Abstract : 

Method apparatus and computer program product embodiments improve power saving in network environments. An example method 

embodiment comprises: generating in an access point device a traffic indication map comprising a page bitmap field a page control 

field one or more block bitmap fields  and one or more sub block bitmaps indicating wireless client devices having buffered data in the 

access point device available for them; and periodically broadcasting the traffic indication map in a beacon frame to the wireless client 

devices. 
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(57) Abstract : 

Handheld devices using an array of stainless steel electrodes located on an edge and/or back of the handheld devices for acquiring 

electrodermal activity are provided. The stainless steel electrode array may allow for the skin conductance level (SCL) or skin 

conductance response (SCR) on an individual to be measured and collected. The skin conductance signal may be related to 

sympathetic nervous system activity which is a major component of human emotion  known as arousal or emotional intensity such as 

anxiety stress fear or excited etc. 
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(57) Abstract : 

The invention relates to a combination foam containing a matrix of polyurethane foam having foamed pa rticles of thermoplastic 

polyurethane contained in the matrix wherein the matrix and the particles are each composed of polyol components and 

polyisocyanate components  wherein at least 0 wt% of the fundamental units forming the polyol components of the mat rix and 

particles are identical and at least 50 wt% of the fundamental units forming the polyisocyanate components of the matrix and particles 

are identical. 

  

No. of Pages : 26 No. of Claims : 13 



43337 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7540/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :13/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : STRUCTURE FOR RETAINING TEMPERATURE SENSING DEVICE AND INTERNAL 

COMBUSTION ENGINE PROVIDED WITH SAME 
 

  

(51) International classification  :F01P11/16,F01P11/04,F02D35/00  

(31) Priority Document No  :2012060641  

(32) Priority Date  :16/03/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/055835  

:04/03/2013 

(87) International Publication 

No  
:WO 2013/137043  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AICHI MACHINE INDUSTRY CO. LTD. 

      Address of Applicant :2 12 Kawanami cho Atsuta ku Nagoya 

shi Aichi 4568601 Japan 

   2)UCHIYAMA MANUFACTURING CORP. 

(72)Name of Inventor : 

   1)HADA Masatoshi 

   2)KINOSHITA Naonori 

   3)YAMAZAKI Miyuki 

   4)ITO Norio 

   5)NISHIYAMA Koji 

   6)YAMADA Sadao 

   7)TAKAYA Yoshihiro 

   8)OKAZAKI Nobumitsu 
 

(57) Abstract : 

A cooling pipe (10) in an internal combustion engine (50) is provided with: a resin water outlet (11) which forms a circulation path 

(V2) that circulates cooling water for cooling an engine body (51); and a mounting part (12) which retains a water temperature sensor 

(20) for detecting the temperature of the cooling water flowing within the water outlet (11) said mounting part (12) being mounted 

onto the water outlet (11) with one part thereof touching the engine body (51) and being formed from a material that transmits the heat 

from the engine body (51). 
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(57) Abstract : 

Process for the direct synthesis of Cu SAPO 34 comprising at least the following steps: preparation of a mixt ure containing water at 

least one silicon source at least one Al source at least one P source at least one Cu source at least one 0SDA1 (where 0SDA1 is any 

polyamine) and at least one 0SDA2 (where OSDA2 is any organic molecule capable of directing the synthesis of the SAPO 34); and 

where the final synthesis mixture has the next molar composition: a Si : 0.5 Al : b P : c Cu : d OSDA1 : e OSDA2 : f H20 wherein a is 

in the range from 0.01 to 0.3; wherein b is in the range from 0.2 to 0.49; wherein c is in the range from 0.001 to 0.6; wherein d is in 

the range from 0.001 to 0.6; wherein e is in the range from 0.001 to 2; wherein f is in the range from 1 to 200; hydrothermal treatment 

of the mixture at 80 200°C until formation of the crystalline material and recovery of the crystalline material. 
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(57) Abstract : 

A retaining clip for use in limiting radial movement between a first section and a second section of a split fairing is provided. The first 

section includes a first clip tab and the second section includes a second clip tab extending therefrom wherein the first and second clip 

tabs form a slot when the first section and the second section are substantially aligned. The retaining clip includes a first  portion sized 

for insertion into the slot a third portion coupled to the first and second clip tabs such that the first and second clip tabs are positioned 

between the first portion and the third portion and a second portion extending between the first portion and the third portion. 

Corresponding turbine frame and method of limiting radial movement are also provided. 
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(57) Abstract : 

Embodiments of the present invention provide a method and a device for detecting a frame type and a frame size of a video stream. 

The method for detecting the video frame type comprises: obtaining a size of a current video frame the current video frame being 

located after a first video frame of the video stream; obtaining a changing characteristic value of the current video frame a ccording to 

a size of the current video frame and a size of a former video frame adjacent to the current video frame; obtaining an I frame threshold 

of the current video frame according to the video frame rate and a location of the current video frame; and determining wheth er the 

former video frame is an I frame according to changing characteristic values of the current video frame and the former video frame the 

I frame threshold of the current video frame sizes of the current video frame the former video frame and the former two video frames. 

According to the present invention a complete and effective method for detecting the frame type is provided a video frame before the 

former video frame may only be considered when the frame type of the former video frame is detected  and the effect of the video 

frame rate is fully taken into consideration. 
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(57) Abstract : 

The disclosed technology relates to an electronic device configured to use the device s own display to provide an illumination source 

for front facing image sensors and to a method of using the same. An electronic device for capturing a digital image using a front 

facing image sensor and a digital display device includes a command input module configured to receive a command to capture the 

digital image an illumination adjustment module configured to adjust the display device to an imaging illumination condition in 

response to the command and a front facing image sensor module configured capture the digital image using the front facing image 

sensor under the predetermined illumination condition. 
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(57) Abstract : 

The invention provides DNA compositions that relate to transgenic insect resistant maize plants. Also provided are assays for  

detecting the presence of the maize DP 004114 3 event based on the DNA sequence of the recombinant construct inserted into the 

maize genome and the DNA sequences flanking the insertion site. Kits and conditions useful in conducting the assays are provided. 
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(54) Title of the invention : MODULAR ASSEMBLY OF MOTOR AND MAGNETIC BEARINGS, AND METHOD TO 

MANUFACTURE SUCH AN ASSEMBLY 
 

  

(51) International classification  :H05K7/00  

(31) Priority Document No  :1451396  

(32) Priority Date  :21/02/2014 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SKF MAGNETIC MECHATRONICS  

      Address of Applicant :#2, RUE DES CHAMPS, 27950 

SAINT-MARCEL FRANCE France 

(72)Name of Inventor : 

   1)EDUARDO CARRASCO 
 

(57) Abstract : 

A modular motor and magnetic bearing assembly comprises a positioning casing (1) having a plane reference surface (17), an ou ter 

cylindrical reference surface (15), a central portion provided on an outer face with cooling liquid flow channels (11), and in termediate 

portions provided with openings (18, 19) for gaseous fluid entry and exit; a rotor (4) presenting an inner cylindrical reference surface 

(41) and a plane reference surface (42); an electric motor (6); radial magnetic bearings (7, 8); an axial abutment (3); and a uxiliary 

mechanical bearings (91, 92). The modular assembly can then be incorporated in a main casing (150) simply  by sliding and it can be 

connected directly to a functional unit (250) without reworking adjustments of the magnetic bearings (3, 7, 8).  
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(54) Title of the invention : POWER GENERATOR USING ELECTRIC FURNACE 
 

  

(51) International classification  :F01K17/04,F27B3/08,F01D15/10  

(31) Priority Document No  :1020120088344  

(32) Priority Date  :13/08/2012 

(33) Name of priority country  :Republic of Korea 

(86) International Application 

No 

        Filing Date 

:PCT/KR2013/004563  

:24/05/2013 

(87) International Publication 

No  
:WO 2014/027741  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SEO Young Ho 

      Address of Applicant :104 503 135 Dogye ro Uichang gu 

Changwon si Gyeongsangnam do 641 763 Republic of Korea 

(72)Name of Inventor : 

   1)SEO Young Ho 
 

(57) Abstract : 

The present invention relates to a power generator using an electric furnace and  more particularly to a power generator using an 

electric furnace which generates steam by boiling water in the electric furnace using electricity and then generates power by operating 

a turbine using said steam. The power generator using an electric furnace according to the present invention includes the ele ctric 

furnace a steam pipe the turbine a power generator a condenser and a superheater. The electric furnace boils water to generate steam. 

The steam pipe guides the steam discharged from the electric furnace. The turbine is arranged at the outlet of the steam pipe  and is 

operated by the steam. The power generator is operated by the turbine and generates electricity. The condenser condenses the steam 

discharged after the turbine is operated. The superheater superheats the condensate condensed in the condenser so as to su pply the 

condensate to the electric furnace. According to the present invention  electricity can be generated by boiling water in the electric 

furnace and generating steam using midnight electric power. Accordingly  power can be generated without causing the problems of 

pollution and environmental destruction occurring in thermal power generation and nuclear power generation.  

  

No. of Pages : 15 No. of Claims : 6 



43345 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7767/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :21/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : OPTICAL FIBER CONNECTOR POLISHING APPARATUS AND METHOD 
 

  

(51) International classification  :B24B19/22  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2012/074816  

:27/04/2012 

(87) International Publication No  :WO 2013/159332  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)3M INNOVATIVE PROPERTIES COMPANY 

      Address of Applicant :3M Center Post Office Box 33427 Saint 

Paul Minnesota 55133 3427 U.S.A. 

(72)Name of Inventor : 

   1)WANG Jianhua 

   2)HU Guanpeng 

   3)PEPIN Ronald P. 
 

(57) Abstract : 

A polishing apparatus for polishing an optical fiber connector is disclosed. The polishing apparatus has a base portion to su pport a 

polishing media; and a polishing puck. The polishing puck includes a connector mount  to receive and hold the optical fiber connector 

secured to a terminal end of an optical fiber and a polishing gear configured to engage with a ring gear disposed in the base portion 

such that a fiber tip of optical fiber mounted in the optical connector traces a roulette pattern on the polishing media upon rotational 

engagement of the polishing gear within the ring gear. 
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(54) Title of the invention : CREATING SOCIAL NETWORK GROUPS 
 

  

(51) International classification  :G06K9/62  

(31) Priority Document No  :13/456970  

(32) Priority Date  :26/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/038171  

:25/04/2013 

(87) International Publication No  :WO 2013/163396  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE INC. 

      Address of Applicant :1600 Amphitheatre Parkway Mountain 

View CA 94043 U.S.A. 

(72)Name of Inventor : 

   1)GROSSWEILER Rich 

   2)MILLER James Brooks  
 

(57) Abstract : 

Embodiments generally relate to creating groups in a social network system. In one embodiment  a method includes recognizing at 

least one person in the at least one photo associated with a target user in a social network system where the recognizing is based at 

least in part on social relevance. The method also includes creating a group in the social network system where the group includes the 

at least one person recognized in the at least one photo. The method also includes associating the group with the target user.  
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(54) Title of the invention : TURBINE NOZZLE OUTER BAND AND AIRFOIL COOLING APPARATUS 
 

  

(51) International classification  :F01D5/18,F01D9/04  

(31) Priority Document No  :61/639474  

(32) Priority Date  :27/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/036524  

:15/04/2013 

(87) International Publication No  :WO 2013/162928  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)ALLEN Marshall Scott 

   2)CORREIA Victor Hugo Silva 

   3)PROCTOR Robert 

   4)BUHLER Jared 
 

(57) Abstract : 

A turbine nozzle segment includes: an arcuate outer band segment (16); an airfoil shaped turbine vane (14) extending radially  inward 

from the outer band segment the turbine vane having a hollow interior; an impingement baffle assembly (68) secured to the outer band 

so as to define an impingement cavity in cooperation with the outer band segment  wherein the impingement baffle assembly has at 

least one impingement hole (90) formed therein which is arranged to direct cooling air at the outer band segment; and at least one 

impingement insert (65 67) having at least one impingement hole (69) formed therein disposed in the interior of the turbine vane  the 

impingement insert mating with an opening in the impingement baffle assembly such that the impingement baffle is isolated from 

direct fluid communication with the impingement cavity. 
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(54) Title of the invention : DURABLE TURBINE VANE 
 

  

(51) International classification  :F01D5/18  

(31) Priority Document No  :61/639303  

(32) Priority Date  :27/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/035490  

:05/04/2013 

(87) International Publication No  :WO 2013/162854  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)BUBNICK Joseph Steven 

   2)BARTZ Robert Joseph 

   3)DEMERS Daniel Edward 

   4)FREDERICK Robert Alan 

   5)HEFFRON Todd Stephen 

   6)MOLLESON Sean Michael 
 

(57) Abstract : 

A durable nozzle vane includes a leading edge(50) where hot combustion gas impinges on the vane a pressure side (52) extending 

from the leading edge to a trailing edge (58) and a suction side (54) extending from the leading edge to the trailing edge  a blunt region 

(74) along the suction side between the leading edge and a high curvature region (72) the blunt region having small curvature in the 

length between the leading edge and the high curvature region allowing for at least two rows of cooling apertures (66).  
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(54) Title of the invention : HOT MELT ADHESIVE 
 

  

(51) International 

classification  
:C09J167/00,C09J11/06,C09J109/00  

(31) Priority Document No  :2012101884  

(32) Priority Date  :26/04/2012 

(33) Name of priority country  :Japan 

(86) International 

Application No 

        Filing Date 

:PCT/JP2013/062800  

:25/04/2013 

(87) International Publication 

No  
:WO 2013/162059  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HENKEL AG & Co. KGaA 

      Address of Applicant :Henkelstrasse 67 40589 D¼sseldorf 

Germany 

(72)Name of Inventor : 

   1)TAKENAKA Makoto 
 

(57) Abstract : 

The present invention provides a hot melt adhesive being highly environmentally friendly  and as well having sufficient pressure 

sensitive adhesiveness adhesion thermal stability and the like. The present invention relates to a hot melt adhesive comprising (A) a 

polar functional group modified polymer (B) an aliphatic polyester based resin (C) a tackifier resin and (D) a thermoplastic elastomer. 
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(54) Title of the invention : SPECTROMETRY DEVICE 
 

  

(51) International classification  :G01J3/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2012/057852  

:27/03/2012 

(87) International Publication No  :WO 2013/145112  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHIMADZU CORPORATION 

      Address of Applicant :1 Nishinokyo kuwabaracho Nakagyo ku 

Kyoto shi Kyoto 6048511 Japan 

(72)Name of Inventor : 

   1)GUNJI Masahide 
 

(57) Abstract : 

In the present invention a control unit which performs control so that the temperature of a spectrometer is constant  retains beforehand 

a first temperature coefficient indicating the proportion of the temperature change of a spectrometer to the temperature chan ge of a 

room temperature and a second temperature coefficient indicating the proportion of the temperature change of a sp ectrometer to the air 

volume change of a blower means  uses the first temperature coefficient and the second temperature coefficient to calculate the air 

volume change amount of the blower means that is necessary to negate the amount that the temperature of  the spectrometer differs 

from a prescribed constant temperature and controls the driving of the blower means on the basis of the calculated air volume change 

amount. 
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(54) Title of the invention : LAVATORY TREATMENT DEVICE 
 

  

(51) International classification  :A61L9/05,C11D1/72,C11D3/20  

(31) Priority Document No  :61/672029  

(32) Priority Date  :16/07/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/GB2013/051887  
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        Filing Date 
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(71)Name of Applicant :  

   1)RECKITT BENCKIS ER LLC 

      Address of Applicant :Morris Corporate Center IV 399 

Interpace Parkway Parsippany New Jersey 07054 U.S.A. 

(72)Name of Inventor : 

   1)BURT Diane Joyce 

   2)LUCIANO Priscila Mira 
 

(57) Abstract : 

1224Lavatory treatment devices comprise a lavatory treatment composition which includes: up to 50%wt. of an adhesion p romoter 

constituent based on a fatty alcohol polyglycol ether as may be represented by the following structural formula (I): within which R is 

an C C aliphatic mono or poly alkene moiety and n has a value of from 1 to 50; 0.01  25%wt. of an organic solvent constituent which 

is liquid at room temperature (20°C); 0.1  25%wt. of a detersive surfactant constituent; optionally a co adhesion promoter 

constituent preferably based on one or more oxyalkylenated compounds; further optionally one or more further optio nal constituents 

which may impart a further aesthetic or technical benefit to the said lavatory treatment compositions; and  to 100%wt. of water. 

Preferably the lavatory treatment compositions of the lavatory treatment devices are ringing gels. 
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(54) Title of the invention : POWER MEASURING APPARATUS 
 

  

(51) International 

classification  
:G01R21/08,G01R15/20,G01R21/00  

(31) Priority Document No  :2012072532  

(32) Priority Date  :27/03/2012 

(33) Name of priority country  :Japan 
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Application No 

        Filing Date 

:PCT/JP2013/001860  

:19/03/2013 

(87) International Publication 

No  
:WO 2013/145636  
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Application Number  

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)OSAKA CITY UNIVERS ITY 

      Address of Applicant :3 3 138 Sugimoto Sumiyoshi ku Osaka 

shi Osaka 5588585 Japan 

(72)Name of Inventor : 

   1)TSUJIMOTO Hiroaki 
 

(57) Abstract : 

A power measuring apparatus should be compact and capable of measuring in a single element the categories of active power reactive 

power power factor and apparent power. The present invention has: a pair of connecting ends for connection to a power supply in 

parallel with a load; a sensor element having a pair of sensor terminals dispos ed on both ends of a magnetic film portion one end of 

the sensor terminal being connected to one of the connecting ends  the sensor element being arranged adjacent to a connecting wire 

such that the longitudinal direction of the magnetic film portion is substantially parallel to the direction of flow of electric current in 

the connecting wire; band pass filters connected in parallel to another end of the sensor terminals of the sensor element; a phase 

regulator connected in series to each of the band pass filters; a selection switch for selectively connecting the phase regulator; a 

measurement resistor having one end connected to the selection switch and the other end connected to the other connecting end ; and a 

voltage detection unit the measurement terminals of which being the respective sensor terminals  the voltage detection unit measuring 

the voltage between those measured terminals. 
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(54) Title of the invention : PHARMACEUTICAL FORMULATIONS COMPRISING CHONDROITIN SULFATE AND 

HYALURONIC ACID DERIVATIVES 
 

  

(51) International 

classification  
:A61K31/728,A61K31/737,A61P19/02  

(31) Priority Document No  :PD2012A000098  

(32) Priority Date  :30/03/2012 

(33) Name of priority 

country  
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(86) International 
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        Filing Date 

:PCT/IB2013/052443  
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(71)Name of Applicant :  

   1)FIDIA FARMACEUTICI S.P.A. 

      Address of Applicant :Via Ponte della Fabbrica 3/A I 35031 

Abano Terme PD Italy 

(72)Name of Inventor : 

   1)ZANELLATO Anna Maria 

   2)CORSA Vincenza 

   3)CARPANES E Giancarlo 

   4)CAMPISI Monica 
 

(57) Abstract : 

The present invention relates to pharmaceutical formulations containing a combination of specific high molecular weight hyaluronic 

acid derivatives and chondroitin sulfate to be used in the treatment of osteoarthritis  of subchondral 

damage osteoporosis synovitis tenosynovitis tendinitis tendinosis as an intra¬ articular washing liquid and as a viscous substitute of 

synovial fluid following osteochondral surgery. These formulations are also suitable for the treatment of interstitial cystit is. 
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(54) Title of the invention : ACTUATOR MOUNTING SYSTEM AND METHOD OF MOUNTING 
 

  

(51) International classification  :F16K1/22,F16K27/02  

(31) Priority Document No  :61/639578  

(32) Priority Date  :27/04/2012 
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(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)SIMPSON Andrew David 

   2)SANDY Michael Edward 
 

(57) Abstract : 

An actuator mounting system is provided. The actuator mounting system includes a flow body (300) and an actuator (400) configured 

to be coupled to the flow body. The flow body includes a plurality of mounting points (310 312 314) and the actuator is configured to 

be coupled to the flow body in a plurality of predetermined positions via the plurality of mounting points.  
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(54) Title of the invention : BODY RESERVOIR ASSEMBLY 
 

  

(51) International classification  :B60T11/22  

(31) Priority Document No  :2012083144  

(32) Priority Date  :30/03/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 
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(87) International Publication No  :WO 2013/147247  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NISSIN KOGYO CO. LTD. 

      Address of Applicant :840 Kokubu Ueda shi Nagano 3868505 

Japan 

   2)HONDA MOTOR CO. LTD. 

(72)Name of Inventor : 

   1)NAKAMURA Motoyasu 

   2)MATSUNAGA Yoshiteru 

   3)MURAYAMA Kazuaki 
 

(57) Abstract : 

Provided is a body reservoir assembly capable of having reduced height. In the body reservoir assembly a reservoir (3) comprises a 

recessed section (132c) formed in the bottom surface of the reservoir and reservoir side connection protrusions (132d 132d) formed in 

the recessed section (132c) and which are connected to a cylinder section. 

  

 

No. of Pages : 29 No. of Claims : 5 



43356 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7834/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :24/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR CONTINUOUSLY PRODUCING ROLLED WAFFLES HAVING A CRUMBLY 

TEXTURE 
 

  

(51) International classification  :A21C15/02,A21D13/00  

(31) Priority Document No  :A 393/2012  

(32) Priority Date  :30/03/2012 

(33) Name of priority country  :Austria 
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        Filing Date 
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:NA 
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:NA 
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(71)Name of Applicant :  

   1)HAAS FOOD EQUIPMENT GMBH 

      Address of Applicant :Gerstlgasse 25 A 1210 Wien Austria 

(72)Name of Inventor : 

   1)HAAS Johannes  

   2)HAAS Josef 

   3)JIRASCHEK Stefan 

   4)TIEFENBACHER Karl 
 

(57) Abstract : 

The invention relates to a method for continuously producing rolled waffles having a crumbly texture  the method comprising the 

following steps: a dough mix that can be given a crumbly texture is placed on a moving  heated baking surface for forming a 

continuous pastry ribbon; while in motion the pastry ribbon is essentially baked dry; subsequently the pastry ribbon is pulled off the 

baking surface at least in part while in hot flexible condition and is conveyed to a rolling device. In the rolling device the pastry ribbon 

is wound around a rolling mandrel and is formed into a continuous hollow tube  wherein during before or after the pastry ribbon and/or 

the hollow tube is filled coated layered sprayed and/or brought into contact with a shortening means to give the product a crumbly 

texture. 

  

No. of Pages : 37 No. of Claims : 20 



43357 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7835/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :24/10/2014 (43) Publication Date : 01/07/2016 
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(51) International 
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(31) Priority Document 
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(32) Priority Date  :23/05/2012 
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country  
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(86) International 
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        Filing Date 

:PCT/US2013/042150  
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Publication No  
:WO 2013/177243  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)BRISTOL MYERS SQUIBB COMPANY 

      Address of Applicant :Route 206 and Province Line Road 

Princeton NJ 08543 4000 U.S.A. 

(72)Name of Inventor : 

   1)ORTIZ Adrian 

   2)BENKOVICS Tamas  

   3)SHI Zhongping 

   4)DESHPANDE Prashant P. 
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(57) Abstract : 

A process for making the compound of Formula I utilizes the starting compound  together with sulfilimine and sulfoxide process steps 

later on. 
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   14)YANG Weilai 

   15)ZDZIARSKI Jonathan A. 
 

(57) Abstract : 

Methods and systems for assigning reputation to communications entities include collecting communications data from distribut ed 

agents, aggregating the communications data, analyzing the communications data and identifyin g relationships between 

communications entities based upon the communications data. 
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(57) Abstract : 

The present invention concerns an illuminating glazing comprising   a first sheet of glass (1) of refractive index n1 with a first main 

face (11) a second main face (12) and a wafer (13);  a transparent polymer film (3) in adhesive contact with the second main face (12) 

of the first sheet (1) said film having refractive index n < n1;  a light source (8) preferably a light emitting diode module (LED 

module) positioned facing the wafer (13) of the first sheet of glass  said glazing being characterised by the fact that an area (5) of the 

second main face (12) of the first sheet of glass is provided with a reflective relief or indeed is cov ered with a transparent flat structure 

(6) having a refractive index n3 greater than or equal to n1 and provided with a reflective relief. 
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(57) Abstract : 

Methods systems and devices are described for adapting access timing parameters when using DSRC spectrum. A multi mode device 

may adapt at least one access timing parameter while operating within the DSRC spectrum. The at least one access timing parameter 

may be adapted to provide priority to transmissions of DSRC devices using the DSRC spectrum. The multi mode device may increase 

a duration of a short inter frame spacing (SIFS) to be at least equal to a duration of a SIFS used by a DSRC device.  
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(57) Abstract : 

A number of user interface device embodiments are disclosed that provide for increased cooling of the skin covered by the mas k 

and/or increased flushing of gasses  including CO from the mask. 
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(57) Abstract : 

In general techniques are described by which to perform spatial masking with respect to spherical harmonic coefficients. As one 

example an audio encoding device comprising a processor may perform various aspects of the techniques. The processor may be 

configured to perform spatial analysis based on the spherical harmonic coefficients describing a three dimensional sound field to 

identify a spatial masking threshold. The processor may further be configured to render the multi channel audio data from the  plurality 

of spherical harmonic coefficients and compress the multi channel audio data based on the identified spatial masking threshold to 

generate a bitstream. 
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(57) Abstract : 

A device with an I/O interface includes a replica clock distribution path matched to a clock distribution path of an unmatche d receiver 

circuit. The device can monitor changes in delay in the replica path and adjust delay in the real clock distribution path in response to 

the delay changes detected in the replica path. The receiver circuit includes a data path and a clock distribution network in  an 

unmatched configuration. A ring oscillator circuit includes a replica clock distribution network matched to the real clock distribution 

network. Thus delay changes detected for the replica clock distribution network indicates a change in delay in the real clock 

distribution network which can be compensated accordingly. 
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(57) Abstract : 

The invention relates to a fitting (4) in particular for a sliding door (3) comprising a rail (5) in which a carriage (10) is movably 

retained by means of spaced rollers (11) to which carriage a sliding door (3) can be fastened wherein the fitting (4) has an elongated 

housing (13) having a self retraction mechanism having a carrier preloaded by a spring (18) which carrier can be moved along a guide 

track (14) wherein at least one supporting element (17) that can be moved along the rail (5) is provided on the housing (13) in a 

middle area. Bending of the housing (13) within the rail (5) can thereby be largely avoided. 
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(57) Abstract : 

Supporting collar for elongated articles  in particular cables or pipes comprising: holding means (3) of the elastic type comprising two 

opposite ends (15) optionally metallic outwardly extendable to allow the introduction of said article between said ends in a direction 

(A) transversal to its own longitudinal axis; connection means (4) suitable for fixing the collar to a fixed structure and/or  to another 

collar; characterized in that it comprises a substantially tubular gasket (9) made of flexible or elastomeric plastic material in particular 

EPDM rubber (ethylene propylene diene monomer) fixed to said holding means suitable for receiving in its interior a section of said 

article and having a longitudinal opening (12) situated between said ends  said opening having in correspondence with the outer 

edges a flared portion (18) broadening outwards. Fixing method of an article by means of said collar. 
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(57) Abstract : 

A device (1) for steaming food comprises a base part(2)and at least one basket (5) for containing the food to be steamed having a 

bottom (51) provided with holes (53)for letting through steam to the food wherein the at least one basket (5) is intended to be 

positioned above the base part (2) wherein the base part (2) comprises a steam chamber (25) for containing water to be converted into 

steam and heating means (23) associated with the steam chamber (25) for heating water which is inside the steam chamber (25) and 

wherein the device (1) is capable of producing steam at a high start up efficiency by minimizing heat loss from the steam chamber 

(25). 
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(57) Abstract : 

For the automatic insertion of packages (11) into a large volume carton (10) two operating devices are used specifically a packing 

robot (33) having a carton holder (30) for holding the cartons (10) ready and a packing robot (33) having a head (37) for inserting the 

individual packages (11) one after the other into the carton (10) in the area of a packing station (33). By means of a relative movement 

of carton (10) and pack (11) different packing formations within the carton (12) are created. 
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(57) Abstract : 

The invention relates to a grounding device for a backup power system for connecting a neutral conductor (N40) of a load 

arrangement (40) to a local ground connector (21) when the load arrangement (40) is isolated from an energy supply grid (10).  The 

grounding device is characterized by the fact that the neutral conductor (N40) of the load arrangement (40) is connected to a  neutral 

conductor (N50) of a local energy supply device (50) via a series circuit comprising two switches (1 2) wherein a center tap (3) 

between the two switches (1 2) is connected to the local grounding connection (21). 
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(57) Abstract : 

PEGylated diaspirin crosslinked hemoglobin conjugates having high oxygen affinity are described which have enhanced nitrite 

reductase activity to deliver oxygen carbon monoxide nitric oxide or mixtures thereof to tissues to treat various diseases and 

conditions. 
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(57) Abstract : 

The use of a compound according to formula (I) or the edible salts thereof in an edible composition to mask or modulate an un desired 

taste or off taste contained in the edible composition (formula 1)) wherein R is an alkyl residue containing 6 to 20 carbon atoms  or an 

alkene residue containing from 9 to 25 carbon atoms with 1 to 6 double bonds  R together with the carbonyl group to which it is 

attached is a residue of a carboxylic acid and NRR in which R is H or together with R and the N atom to which they are attached a 5 

membered ring is a residue of an amino acid in particular a proteinogenic amino acid ornithine gamma aminobutyric acid or beta 

alanine or a 1 amino cycloalkyl carboxylic acid. 
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(57) Abstract : 

Method for controlling a rendering time of a second content stream on a second device (6) said second content stream being organized 

in chunks each chunk comprising data packets  said method comprising steps of: a) receiving a request of a chunk of the second 

content stream from the second device (6); b) determining a second position of said requested chunk on the basis of a playback 

position of a first content stream being rendered on a first device (4); c) receiving the packets of the requested chunk from a server 

(18); and d) delivering the requested chunk to the second device (6) at a delivery time (ToD) at which said requested chunk should be 

delivered to the second device (6) said delivery time (ToD) being function of said second position. 
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(71)Name of Applicant :  

   1)The Swatch Group Research and Development Ltd. 

      Address of Applicant :of Rue des Sors 3, CH-2074 Marin, 

Switzerland Switzerland 

(72)Name of Inventor : 

   1)WILLEMIN, Michel 

   2)BEAT, Gilomen 

   3)LECHOT, Dominique 
 

(57) Abstract : 

The timepiece includes sunrise and sunset indicating means taking account of seasonal variations (17, 23), said means inc lude a sphere 

(17) reproducing the terrestrial globe, a shell (23) arranged concentrically to the sphere and arranged to demarcate one port ion of the 

terrestrial globe where it is night from another portion where it is day by indicating the position of the  earth™s terminator. The sphere 

is arranged to be driven by the movement so as to rotate at the rate of one revolution per 24 hours about a first axis of rot ation (X-X) 

oriented parallel to the plane of the dial (1), and the shell is mounted to pivot about  a second axis (Y-Y) perpendicular to the plane of 

the dial. The sunrise and sunset indicating means also include an annual cam (35) arranged to be driven in rotation by the mo vement at 

the rate of one revolution per year, the cam having a profile representative of the tilt of the sun relative to the equatorial plane. Figure 

2 
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(54) Title of the invention : LIGHTING APPARATUS 
 

  

(51) International classification  :B23K26/00,B23K26/06  

(31) Priority Document No  :61/625136  

(32) Priority Date  :17/04/2012 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)GRONENBORN Stephan 

   2)M–ENCH Holger 
 

(57) Abstract : 

The invention relates to a lighting apparatus (10) for providing processing light for processing an object. Groups of light sources 

generate light for processing the object wherein the groups of light sources are imaged onto a working plane (17) by an imaging unit 

(16) for producing the processing light. The resulting intensity distribution is configured such that  if the intensity distribution is 

integrated in a spatial integration direction the resulting integrated intensity distribution has an intensity dip  wherein one or several of 

the groups of light sources are controllable independently from the other of the groups of light sources for modifying the integrated 

intensity distribution. This allows using the lighting apparatus in a processing apparatus such that perpendicular to a proce ssing 

line along which an object is to be processed in particular to be sealed the object can be processed relatively homogenously therey 

improving the quality of processing the object. 
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(54) Title of the invention : A WATER CHAMBER FOR A STEAM GENERATING DEVICE 
 

  

(51) International classification  :D06F75/14  

(31) Priority Document No  :61/663658  

(32) Priority Date  :25/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 
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(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 
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(72)Name of Inventor : 

   1)CHEN Sen Kee 
 

(57) Abstract : 

The present application relates to a water chamber (6) for a steaming appliance comprising a housing (8) having a base  an opening 

(15) in the housing through which water is able to be fed into the water chamber and a wall (23) distending from the housing into the 

water chamber to define a passage (25) in the water chamber extending from the opening  the distance between the level of an upper 

edge of a lower end (24) of the wall and the base being less than the distance between the level of a lower edge (21) of the opening 

and the base so that water is restricted from flowing along the passage from the water chamber when the water chamber is tilt ed from 

its normal operating orientation. The present application also relates to a base unit for a steaming appliance a garment steamer and a 

steam system iron. 
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(54) Title of the invention : CONNECTOR 
 

  

(51) International classification  :H01R13/639,H01R13/64  

(31) Priority Document No  :2012177462  

(32) Priority Date  :09/08/2012 
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(72)Name of Inventor : 

   1)MURO Takashi 

   2)SAITOH Masayuki 
 

(57) Abstract : 

A female housing (20) has: a first guide rail (25); a provisional locking protrusion (33); a lance (36) that comes in contact  with a semi 

insertion detection pin (12) when a male housing (10) and the female housing (20) engage; and a hood section (38) that houses part of 

the semi insertion detection pin (12) in the provisionally engaged state. 
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(54) Title of the invention : METHOD AND APPARATUS FOR BUILDING A LANGUAGE MODEL 
 

  

(51) International classification  :G06F17/20  
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   5)YUE Shuai 

   6)LI Lu 
 

(57) Abstract : 

A method includes: acquiring data samples; performing categorized sentence mining in the acquired data samples to  obtain 

categorized training samples for multiple categories; building a text classifier based on the categorized training samples; c lassifying 

the data samples using the text classifier to obtain a class vocabulary and a corpus for each category; mining t he corpus for each 

category according to the class vocabulary for the category to obtain a respective set of high frequency language templates; training on 

the templates for each category to obtain a template based language model for the category; training  on the corpus for each category to 

obtain a class based language model for the category; training on the class vocabulary for each category to obtain a lexicon based 

language model for the category; building a speech decoder according to an acoustic model the class based language model and the 

lexicon based language model for any given field and the data samples. 
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(54) Title of the invention : METHOD FOR ENCODING COMPRESSED IMAGES IN PARTICULAR IN PARTICULAR BY 

RANGE CODER OR ARITHMETIC COMPRESSION 
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   6)ROQUES Sebastien 
 

(57) Abstract : 

Method for encoding a string of symbols using several models of the arithmetic or range coder type and comprising steps where:  each 

model is associated with a belonging criterion symbol  the string is traversed so as to determine for each symbol the encoding model 

to which it belongs as a function of the criteria; then  a probability of occurrence of each symbol in the corresponding model is 

determined; then  the string is traversed while encoding each symbol successively; and   a file is constructed on the basis of the code 

thus obtained. 
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(57) Abstract : 

Method (100) for preventing corrosion in a component (1) of a turbo machine having a metal substrate (5) made of carbon steel low 

alloy steel and stainless steel includes: a first deposition step (110) of depositing a first metallic layer (2a) on the substrate (5) by 

electroplating; a second deposition step (120) of depositing at least a second layer (2b) of a nickel alloy on the first layer (2a) by 

electroless plating; at least one thermal treatment (140) step after the deposition steps (110 120) said thermal treatment (140) being 

applied at a temperature (T) and for a time (t) depending on the overall thickness of the layers (2a  2b) the value of said temperature 

(T) being directly proportional to the thickness  the value of said time (t) being inversely proportional to the temperature (T). 
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(54) Title of the invention : METHOD FOR IDENTIFYING FAULT BY CURRENT DIFFERENTIAL PROTECTION AND 
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(57) Abstract : 

A method for identifying the fault by current differential protection and a device thereof are provided. The method comprises : 

measuring the full component currents of the two terminals of a two terminal line system and calculating the corres ponding fault 

component current vectors; obtaining an operate value by calculating a first difference between an absolute value of the sum of the 

fault component current vectors and Iset1; obtaining a restrain value by multiplying a second difference with a control factor in which 

the second difference is calculated between the maximum of the absolute values of the fault component currents and Iset2 or b etween 

the absolute value of the difference of said fault component currents and Iset2; and identifying a  fault as an external one or internal 

one by comparing the operate value with the restrain value. The solutions of the present intention achieve better reliability  sensitivity 

and faster speed than existing products. 
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   1)PEDERS EN Steen Hvidtfeldt Hessellund 
 

(57) Abstract : 

A method is presented for providing an output control parameter associated with a specific person for controlling a light out put of a 

lamp adapted to vary said light output by said output control parameter. The control parameter is determined on the basis of a current 

time parameter representing the current local time of the day a type parameter from a range of type parameters comprising at least a 

parameter representing a first person type and a parameter representing a second person type  and a gender parameter from a range of 

gender parameters comprising a parameter representing a male person and a parameter representing a fema le person. 
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(57) Abstract : 

Transmitting beamforming can steer a transmitting signal to reduce the interference between spaces of a MIMO system and achie ves 

constructive combination at the receiver. One method of steering matrix calculation includes us ing singular value decomposition 

(SVD). Notably the singular values of SVD which represent the stream strengths in a MIMO system are in descending order. In equal 

modulation signal strength degradation makes the receive EVM of the latest stream poor and increases the probability of packet error. 

MMSE can be used to weight the steering vectors of the steering matrix calculated in SVD. This weighting of the singular valu es can 

balance the SNR of the streams thereby improving packet error rate. 
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(57) Abstract : 

The invention relates to the use of moulded polyester masses made of A) 20 to 97.9% by weight of a thermoplastic polyester B) 0.1 to 

10% by weight of an epoxidised natural oil or fatty acid ester or mixtures thereof component B) having an epoxide equivalent weight 

to DIN EN ISO 3001 of 100 to 400 g/Eq. C) 1 to 20% by weight of a metal salt of a phosphinic acid D) 1 to 20% by weight of a 

melamine compound E) 0 to 60% by weight of further additives  the sum of the percentages by weight of components A) to E) being 

equal to 100% to produce stress crack resistant and halogen free flame protected moulded polyester masses. 
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(57) Abstract : 

The present disclosure pertains to an image processing device and method that make it possible to suppress block noise. A LUT_input 

calculator and a clip processor determine LUT_input which is a value inputted to an existing  generator and an expanded  generator. 

When the value of LUT_input qp from the clip processor is 51 or less  the existing  generator determines  using a LUT conforming to 

the HVEC standard and supplies same to a filter process determination unit. When the value of LUT_input qp from the clip processor 

is larger than 51 the expanded  generator determines the expanded  and supplies same to the filter process determination part. This 

disclosure for example can be applied to an image processing device. 
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   1)VAN DER HAM Andreas Clemens  
 

(57) Abstract : 

A power generating bearing assembly (100) comprising a power generating subassembly (200 300) integrated into a bearing (110). 

The power generating subassembly (300) utilizes the relative motion between a bearing inner ring (112) and a bearing outer ring (116) 

of the bearing (110) to generate electrical power. A sealing member (136) is attached to one of the bearings (112 116) at one end 

thereof. The power generating subassembly (300) includes an electrical generator (320) assembled through an aperture (137) of the 

sealing member (136) within an interior section of the bearing (110) and positioned to be in operational engagement with a 

magnetically polarized material (324). The magnetically polarized material (324) is integrated into a magnetic ring (138) which is 

attached to the non seal carrying bearing ring. The relative motion between the rings (112 116) engages the electrical generator (310) 

and the magnetically polarized material (324) causing a generator core (312) of the electrical generator (320) to create an electrical 

current. 
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(57) Abstract : 

Provided is a three level power conversion device in which first through sixth switching elements (1 6) that form a power con version 

circuit for a single phase are configured to include transistor elements (1a 6a) and diode elements (1b 6b) that are connected in reverse 

parallel to the transistor elements (1a 6a). The second third fifth and sixth transistor elements (2a 3a 5a 6a) are configured using a 

MOSFET that is capable of conduction in both directions. 
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(57) Abstract : 

The present invention favorably mixes fluids enables favorable mixing even if the flow rate of fluid is large and can be used favorably 

in a variety of devices. The present invention is provided with a laminate (2) resulting from laminating a plurality of lamin ated 

elements (21a) and a first plate (3) and second plate (4) that sandwich that laminate (2). The laminated elements (21a) have a plurality 

of first through holes (22) penetrating in the direction of thickness  and a fluid is caused to flow in the radial direction between 

laminated elements (21a) that have been laminated. The first plate (3) and second plate (4) occlude the first through holes (22) at bot h 

ends in the direction of lamination of the laminate and secure a flow of the fluid. The fluid is caused to pass through by threading 

through the first through holes (22) enabling sufficient mixing. 
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(54) Title of the invention : OVERFLOW CHAMBER FR EMISSION OF RAINWATER AND SOIL 
 

  

(51) International classification  :E03F5/10,E03F1/00  

(31) Priority Document No  :1020130050511  

(32) Priority Date  :06/05/2013 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2014/003985  

:07/05/2014 

(87) International Publication No  :WO 2014/182029  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)HAN Byungsook  

      Address of Applicant :Construction Division Heungdeok gu 

Office 277 Sajikdaero (Sajik dong) Heungdeok gu Cheongju si 

Chungcheongbuk do 361 701 Republic of Korea 

(72)Name of Inventor : 

   1)HAN Byungsook  
 

(57) Abstract : 

The present disclosure relates to a rainwater discharge chamber capable of discharging rainwater and soil. According to one a spect of 

the present disclosure a rainwater discharge chamber capable of discharging rainwater and soil is provided  the rainwater discharge 

chamber comprising: a containing portion having a containing space; a collection opening formed on one side of the containing  

portion the collection opening being selectively opened/closed on the basis of the amount of content that is contained in the containing 

portion; a discharge opening formed on the other side of the containing portion; and a first outflow tube provided to communicate with 

the discharge opening the first outflow tube being bent to be convex at least once in the upward direction. 
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(19) INDIA  

(22) Date of filing of Application :09/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : POWER SUPPLY CONTROL DEVICE FOR VEHICLE AND VEHICLE 
 

  

(51) International classification  :B60L11/18,B60L3/00,H01M8/00  

(31) Priority Document No  :2012098499  

(32) Priority Date  :24/04/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/052092  

:30/01/2013 

(87) International Publication 

No  
:WO 2013/161340  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 
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(71)Name of Applicant :  

   1)SUZUKI MOTOR CORPORATION 

      Address of Applicant :300 Takatsuka cho Minami ku 

Hamamatsu shi Shizuoka 4328611 Japan 

(72)Name of Inventor : 

   1)MURAKAMI Takanori 

   2)TAKAI Yoshifumi 

   3)TAKADA Yohei 

   4)MATSUMOTO Yoshimasa 

   5)IKEYA Kengo 

   6)DAVIES Damian Patrick  

   7)GRANGE Nathan 
 

(57) Abstract : 

The present invention suppresses deterioration of a fuel cell while preventing overcharging of a battery. A fuel cell vehicle (1) has: a 

motor (3) for driving drive wheels; a battery (21) for storing electric power and supplying the stored electric power to the motor (3); 

an FC stack (11) for generating electric power and supplying the generated electric power to the motor (3) and the battery (21); a 

charged capacity detection unit (31) for detecting a charged capacity of the battery (21); an FET (14) for connecting or disc onnecting 

the FC stack (11) to or from the motor (3) and the battery (21); and a control unit (30) that disconnects the FC stack (11) from the 

motor (5) and the battery (21) by using the FET (14) and generates electric power by using the FC stack (11) when the charged  

capacity detected by the charged capacity detection unit (31) is equal to or greater than a preset first threshold value. 
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(19) INDIA  
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(54) Title of the invention : ABSORBENT ARTICLE 
 

  

(51) International 

classification  
:A61F13/15,A61F13/472,A61F13/511  

(31) Priority Document No  :2012044524  

(32) Priority Date  :29/02/2012 

(33) Name of priority 

country  
:Japan 

(86) International 

Application No 

        Filing Date 

:PCT/JP2012/082078  

:11/12/2012 
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Publication No  
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(71)Name of Applicant :  

   1)UNICHARM CORPORATION 

      Address of Applicant :182 Shimobun Kinsei cho Shikokuchuo 

shi Ehime 7990111 Japan 

(72)Name of Inventor : 

   1)NODA Yuki 

   2)TAMURA Tatsuya 

   3)NOMOTO Takashi 

   4)ONOZUKA Takashi 
 

(57) Abstract : 

Provided is an absorbent article having a top sheet with an opening formed area in which openings are formed  and non opening 

formed areas in which no openings are formed said absorbent article being capable of preventing liquid from remaining on the surface 

of the opening formed area of the top sheet. In the present invention  the top sheet is a resin sheet having an opening formed area (12) 

in which openings are formed and non opening formed areas (5 14) in which no openings are formed. The opening formed area (12) is 

disposed in an outlet facing area (16) that faces at least an outlet for fluid from a wearer. The top sheet (2) has a blood modifier layer 

on the surface of at least the outlet facing area (16). The blood modifier of the blood modifier layer has an inorganic/organic balance 

(IOB) of 0 to 0.60 a melting point of not more than 45°C and an aqueous solubility of 0.05 g or less with respect to 100 g of water at 

25°C. 
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(54) Title of the invention : SYSTEM AND METHOD FOR ELECTRONIC DEVICE CONTROL IN THE PRESENCE OF 

ELECTRICAL ARCING 
 

  

(51) International 

classification  
:H05B41/282,H05B41/285,H05B41/38  

(31) Priority Document No  :61/811416  

(32) Priority Date  :12/04/2013 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/IB2014/060368  

:02/04/2014 

(87) International 

Publication No  
:WO 2014/167459  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)CHAKRABORTY Arindam 

   2)GANESH Arun 

   3)SONG Zhihua 

   4)VELDMAN Paul Robert 

   5)LUO Guangyi 
 

(57) Abstract : 

This invention discloses a method and apparatus managing a voltage applied to a load. The method comprises determining genera tion 

of an electrical arc the electrical arc being determined based on detecting a high frequency signal; isolating and filtering the high 

frequency arc signal; generating a signal having a frequency proportional to the frequency of the arc signal; and altering a frequency 

of the voltage applied to the load in response to the frequency of the signal. 
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(54) Title of the invention : CONTROL TRANSFORMER 
 

  

(51) International classification  :H02P13/06,H02M5/12,G05F1/14  

(31) Priority Document No  :102012103048.0  

(32) Priority Date  :10/04/2012 
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(86) International Application 

No 

        Filing Date 

:PCT/EP2013/054925  

:12/03/2013 

(87) International Publication 
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:WO 2013/152910  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)MASCHINENFABRIK REINHAUS EN GMBH 

      Address of Applicant :Falkensteinstrae 8 93059 Regensburg 

Germany 

(72)Name of Inventor : 

   1)VON BLOH Jochen 

   2)DOHNAL Dieter 

   3)VIERECK Karsten 
 

(57) Abstract : 

The invention relates to a control transformer designed as a phase shifting transformer wherein semiconductor switching elements are 

provided for each phase on a control winding (2 W1 W2 W3) having a plurality of partial windings (W1 W2 W3). According to the 

invention in each phase (U V W) an additional connecting line (L1 L2) with an additional switching element (S1 S2) is 

provided wherein each of said connecting lines connects a module (M3) of the respective phase to the end of the main winding (2) of 

the adjacent phase. 
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(54) Title of the invention : A POWER TRANSMISSION UNIT 
 

  

(51) International classification  :F04B49/00  

(31) Priority Document No  :60/668,455  

(32) Priority Date  :05/04/2005 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2006/012224  
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Number  
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(71)Name of Applicant :  

   1)MAGNA POWERTRAIN, INC 

      Address of Applicant :1775 Research Drive, Troy, Michigan 

48083 U.S.A. 

(72)Name of Inventor : 

   1)RONK, Aaron 

   2)WILLIAMS, Randolph, C 
 

(57) Abstract : 

A lube pump is provided for supplying lubricant to various components of a power transmission unit of the type used in motor 

vehicles. The lube pump includes a pump assembly and a coupling mechanism for releaseably coupling the pump assembly to a driven 

shaft. The coupling is operable to relase the pump assembly when the rotary speed of the shaft exceeds a threshold value. 
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(54) Title of the invention : PARASITICIDAL COMPOSITIONS COMPRISING BENZIMIDAZOLE DERIVATIVES METHODS 

AND USES THEREOF 
 

  

(51) International 

classification  
:C07D235/10,C07D235/18,C07D235/28  

(31) Priority Document 

No  
:61/635961  

(32) Priority Date  :20/04/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/037193  

:18/04/2013 
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:WO 2013/158894  
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        Filing Date 
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(71)Name of Applicant :  

   1)MERIAL LIMITED 

      Address of Applicant :3239 Satellite Blvd. Duluth GA 30096 

U.S.A. 

(72)Name of Inventor : 

   1)MENG Charles Q. 
 

(57) Abstract : 

The invention relates to oral topical or injectable compositions for combating liver fluke parasites in mammals  comprising at least one 

benzimidazole derivative active agent. The invention also provides for an improved method for eradicating and controlling liver fluke 

parasite infections and infestations in a mammal comprising administering the compositions of the invention to the mammal in need 

thereof. 
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(54) Title of the invention : PROCESS FOR THE PRODUCTION OF CHEMICAL COMPOUNDS FROM CARBON DIOXIDE 
 

  

(51) International 

classification  
:C01B31/18,C07C68/00,C07C201/02  

(31) Priority Document No  :PA 2012 70225  

(32) Priority Date  :02/05/2012 

(33) Name of priority 

country  
:Denmark 

(86) International 

Application No 

        Filing Date 

:PCT/EP2013/057567  

:11/04/2013 

(87) International 
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(71)Name of Applicant :  

   1)HALDOR TOPS˜E A/S  

      Address of Applicant :Nym¸llevej 55 DK 2800 Kgs. Lyngby 

Denmark 

(72)Name of Inventor : 

   1)SCHJ˜DT Niels Christian 

   2)B˜GILD HANSEN John 

   3)FRIIS PEDERS EN Claus  
 

(57) Abstract : 

Process for the production of a chemical compound from a carbon dioxide starting material comprising the steps of a) providing a feed 

stream consisting mainly of carbon dioxide; b) electrolysing in an electrolysis stage the carbon dioxide in the feed stream t o a first gas 

stream containing carbon monoxide and a second gas stream containing oxygen wherein the molar ratio between carbon monoxide 

and oxygen is about 1:0.5 in an electrolysis stage; c) adjusting the composition of the first gas stream or the second gas st ream or both 

gas streams to include carbon dioxide either by operating at less than full conversion of CO or by sweeping one or both gas streams 

with a gas containing CO or by at some stage between the electrolysis cell and the oxidative carbonylation reactor diluting o ne or both 

gas streams with a gas containing CO; all while maintaining an overall molar ratio of carbon monoxide to oxygen of about 1:0.5; and 

d) introducing the first and second process stream into a reaction stage and reacting the first and second process stream combined or in 

succession with a substrate to the chemical compound by means of an oxidative carbonylation reaction with the carbon monoxide and 

oxygen contained in the process feed stream. 
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(54) Title of the invention : ADJUSTABLE VASCULAR RING MEANS FOR TREATING SFS SYNDROME AND 

IMPLANTABLE KIT INCLUDING SAID RING MOLD AND METHOD FOR OBTAINING SUCH RING 
 

  

(51) International classification  :A61B17/12,A61B17/135  

(31) Priority Document No  :12 52695  

(32) Priority Date  :26/03/2012 
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(71)Name of Applicant :  

   1)MEDICAL INNOVATION DEVELOPPEMENT 

      Address of Applicant :5 7 et 9 Chemin du Jubin Btiment E F 

69570 Dardilly France 

(72)Name of Inventor : 

   1)CAZENAVE Ludovic 
 

(57) Abstract : 

iThe invention relates to a perivascular ring having an inner diameter adjustable by inflation/deflation and adapted to be implanted and 

closed about a vessel for controlling the inner diameter of said vessel and thus the flow and/or pressure of a fluid flowing in said 

vessel. The ring of the invention is capable of regulating blood flow to the liver in particular after an hepatectomy or hepatic 

transplant and to substantially improve the survival chances of the patient. The ring according the invention has an adjustable inner 

diameter (˜) for implantation and locking about a vess el. 
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(54) Title of the invention : METHODS SYSTEM AND APPARATUSES FOR LIMITING FAILURE RATE BY SERVING 

THROUGH MULTIPLE CHANNELS 
 

  

(51) International 

classification  
:H04L29/06,H04W36/18,H04W76/02  

(31) Priority Document No  :13/472307  

(32) Priority Date  :15/05/2012 

(33) Name of priority 

country  
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        Filing Date 
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(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :Attn: International IP Administration 

5775 Morehouse Drive San Diego CA 92121 U.S.A. 

(72)Name of Inventor : 

   1)DEWING Shane Richard 

   2)LANKFORD Richard W. 

   3)LINDNER Mark A. 
 

(57) Abstract : 

Systems methods and devices use a wireless devices capability to transmit and/or receive data over multiple communication pathways 

to improve data transmission quality. In the various embodiments the same continuous data stream may be transmitted and/or received 

via different communication pathways. Different communication pathways may be established using different antennas of a wireless 

device different wireless networks different wireless communications protocols  and/or additional wireless devices. The continuous 

data stream may be transmitted and/or received via different communication pathways in a manner that enables the continuous d ata 

stream to be reconstructed from one or more of the different communication pathways. Additional communication pathways may be 

established based on user input indicating a voice call is high priority and/or approving the expenditure of additional resou rces. 
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(54) Title of the invention : INKJET PRINTING COLORED COMPOSITION PRINTING METHOD AND FABRIC 
 

  

(51) International classification  :C09D11/00,B41J2/01,B41M5/00  

(31) Priority Document No  :2012102817  

(32) Priority Date  :27/04/2012 
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(71)Name of Applicant :  

   1)FUJIFILM CORPORATION 

      Address of Applicant :26 30 Nishiazabu 2 chome Minato ku 

Tokyo 1068620 Japan 

(72)Name of Inventor : 

   1)YAGI Kazunari 

   2)ISHIWATA Yasuhiro 

   3)NORIZUKI Yutaro 
 

(57) Abstract : 

This inkjet printing colored composition contains  water and the dye represented in formula (I) (R is H a halogen an alkyl an aralkyl an 

aryl a heteroaryl an alkoxy or a cyano; R is H a halogen a cyano  COOR  COR  CONRR or an ionic hydrophilic group; R is an 

alkyl an aralkyl an alkenyl an alkynyl an aryl or a heteroaryl; R and R are each independently H an alkyl a cycloalkyl an aralkyl an 

alkenyl an alkynyl an aryl or a heteroaryl; R is H or a substituent group; X is an alkyl a cycloalkyl an aralkyl an aryl a heteroaryl  

COR or CONRR; R is an alkyl an aryl or a heteroaryl; R R are each independently H an alkyl an aryl or a heteroaryl; and the number 

of ionic hydrophilic groups in one molecule is 1 5). 

  

 

No. of Pages : 43 No. of Claims : 11 



43398 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7942/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :29/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DRIVE SHAFT FOR TRANSMITTING MOTION TO A ROLL 
 

  

(51) International classification  :B21B35/14,F16C3/03  
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(71)Name of Applicant :  

   1)DANIELI & C. OFFICINE MECCANICHE S.P.A. 

      Address of Applicant :Via Nazionale 41 I 33042 Buttrio Italy 

(72)Name of Inventor : 

   1)CERNUSCHI Ettore 

   2)BERTELLI Aristide Giacomo 
 

(57) Abstract : 

A drive shaft (5) for transmitting motion to a roll (1) of a tube rolling stand comprising a telescopic body (51) a slide (50) and a 

support base (53). The telescopic body (51) is fixed by one end with a cardan joint (56) to the drive shaft of the gearbox and on the 

other end has a fitting (12) for attaching the roll (1). The slide (50) is hinged to the support base (53) and may rotate und er the bias of 

a jack (57) to either engage or release the telescopic body (51). A snap action locking device (61) contained within the telescopic body 

(51) comprises a cylinder (64) on which two rocker arms (62  62) are hinged and a spring (63) which spreads the rocker arms (62  62) 

making the two teeth fit into two holes in the wall of the cylinder (54) when the drive shaft (5) is at its maximum working length. The 

carriage has two pistons (66  66) to work on the two rocker arms (62  62) thus freeing the locking device (61) and allowing the 

telescopic sliding of the cylinder (55) in the cylinder (54) and the downward rotation of the drive shaft (5).  
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(54) Title of the invention : CAPACITIVE MICRO MACHINED ULTRASOUND TRANSDUCER DEVICE WITH CHARGING 

VOLTAGE SOURCE 
 

  

(51) International classification  :G01H11/06,G01N29/24  

(31) Priority Document No  :61/610130  

(32) Priority Date  :13/03/2012 
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(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)BROCK FISHER George Anthony 
 

(57) Abstract : 

The present invention relates to a capacitive micro machined ultrasound transducer (CMUT) device (1) for transmitting and/or 

receiving ultrasound waves comprising at least one CMUT cell (10). The CMUT cell (10) comprises a substrate (13) comprising a 

first electrode (22) a membrane (15) comprising a second electrode (20) at least one dielectric layer (21 23) between the first electrode 

(22) and the second electrode (20) and a cavity (18) formed between the substrate (13) and the membrane (15). The CMUT device (1) 

further comprises an operating bias voltage source (25) for supplying an operating bias voltage (V) of a first polarity betwe en the first 

and second electrode (20 22) during transmitting and/or receiving ultrasound waves  and a charging voltage source (30) for supplying 

an additional charging voltage (V) between the first and second electrode (20 22) the second polarity being the reverse polarity of the 

first polarity. The present invention further relates to a method of operating such a CMUT device. 
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(51) International 

classification  
:C12N5/0793,C12N5/071,C12N5/079  

(31) Priority Document No  :13165654.8  

(32) Priority Date  :26/04/2013 

(33) Name of priority 

country  
:EPO 

(86) International 

Application No 

        Filing Date 

:PCT/IB2014/061010  

:25/04/2014 

(87) International 

Publication No  
:WO 2014/174492  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UNIVERSITE PIERRE ET MARIE CURIE (PARIS 6) 

      Address of Applicant :4 place Jussieu F 75005 Paris France 

   2)CENTRE NATIONAL DE LA RECHERCHE 

SCIENTIFIQUE 

(72)Name of Inventor : 

   1)REICHMAN Sacha 

   2)GOUREAU Olivier 

   3)SAHEL Jos Alain 
 

(57) Abstract : 

The present invention pertains to a method for in vitro obtaining human retinal progenitors  comprising the steps of (i) placing an 

adherent culture of human pluripotent stem cells in a pro neural medium; and (ii) maintaining this culture in said pro neural medium 

until the appearance of pigmented cells  and/or of neuroepithelial like structures. Advantageously additional steps can be perfonned to 

obtain RPE cells and/or precursors of the neural retina. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7089/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :24/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : VCSEL MODULE AND MANUFACTURE THEREOF. 
 

  

(51) International classification  :H01S5/40,H01S5/42  

(31) Priority Document No  :61/610557  

(32) Priority Date  :14/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2013/051448  

:22/02/2013 

(87) International Publication No  :WO 2013/136205  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)GRONENBORN Stephan 

   2)PRUIJMBOOM Armand 

   3)DUMOULIN Raimond Louis  

   4)MILLER Michael 
 

(57) Abstract : 

The invention describes a method of manufacturing a VCSEL module (100) comprising at least one VCSEL chip (33) with an upper 

side (U) and a lower side (L) and with a plurality of VCSEL units (55) on a common carrier structure (35) the VCSEL units (55) 

comprising a first doped layer (50) of a first type facing towards the lower side (L) and a second doped layer (23) of a second type 

facing towards the upper side (U). The method comprises the steps of dividing the VCSEL chip (33) into a plurality of subarra ys 

(39a 39b 39c 39d 39e 39f 39g 39h 39i) with at least one VCSEL unit (55) each electrically connecting at least some of the subarrays 

(39a 39b 39c 39d 39e 39f 39g 39h 39i) in series. The invention also describes a VCSEL module ( 100) manufactured in such process. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7950/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :29/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PUFFED SNACK FOOD AND INFUSED PUFFED SNACK FOOD 
 

  

(51) International classification  :A23L1/18  

(31) Priority Document No  :2012101001  

(32) Priority Date  :26/04/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/062230  

:25/04/2013 

(87) International Publication No  :WO 2013/161947  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MEIJI CO. LTD. 

      Address of Applicant :2 10 Shinsuna 1 chome Koto ku Tokyo 

1368908 Japan 

(72)Name of Inventor : 

   1)MIYA Fumito 

   2)NASU Masakazu 

   3)SHIMAMURA Terutaro 

   4)MIURA Takahiro 

   5)IWANAMI Hiromitsu 
 

(57) Abstract : 

Provided is a tube shaped puffed snack food having multiple inner rope sections and multiple outer rope sections wherein: the inner 

rope sections and outer rope sections are formed using a die head provided with a round inner nozzle and a ring shaped outer nozzle 

provided around the inner nozzle; the inner nozzle has multiple inner nozzle recesses that are dispos ed along the circumferential 

direction at the outer circumferential surface facing the outer nozzle and the cross sections of which are arc shaped; the ou ter nozzle 

has multiple outer nozzle recesses that are disposed along the circumferential direction at  the inner circumferential surface facing the 

inner nozzle and the cross sections of which are arc shaped; the outer nozzle is provided to be capable of continuous rotatio n with the 

inner nozzle as the center; the total length of the arcs of the multiple inner nozzle recesses is 1/3 to 3/4 of the length of the 

circumference of the inner nozzle; and the tube shaped puffed snack food is obtained with a method comprising a process in wh ich the 

puffed snack starting material is extrusion molded through the die head. 
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(19) INDIA  
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(54) Title of the invention : STRUCTURED PACKING 
 

  

(51) International classification  :B01J19/32,F25J3/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2012/053818  

:06/03/2012 

(87) International Publication No  :WO 2013/131559  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AIR PRODUCTS AND CHEMICALS INC. 

      Address of Applicant :7201 Hamilton Boulevard Allentown 

Pennsylvania 18195 1501 U.S.A. 

(72)Name of Inventor : 

   1)WILSON Jonathan 

   2)SUNDER Swaminathan 

   3)HOUGHTON Patrick Alan 
 

(57) Abstract : 

The use in a heat and/or mass transfer process of structured packing having a corrugation angle of at least 50° in a column or column 

division having at least one pair of converging walls or wall portions within at least a region of the column or column divis ion 

bounded by at least one pair of converging walls or wall portions; a related apparatus; a method of heat and/or mass transfer; and a 

method of installation of structured packing into a relevant apparatus. 
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(22) Date of filing of Application :23/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SIGNAL PROCESSING APPARATUS SIGNAL PROCESSING METHOD PROGRAM AND SIGNAL 

TRANSMISSION SYSTEM 
 

  

(51) International classification  :H04N7/04,H04N21/236  

(31) Priority Document No  :2013114440  

(32) Priority Date  :30/05/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2014/063153  

:19/05/2014 

(87) International Publication No  :WO 2014/192568  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SONY CORPORATION 

      Address of Applicant :1 7 1 Konan Minato ku Tokyo 1080075 

Japan 

(72)Name of Inventor : 

   1)YAMASHITA Shigeyuki 
 

(57) Abstract : 

This technique relates to a signal processing apparatus  a signal processing method a program and a signal transmission system that 

allow achievement of an SDI that allows audio streams to be efficiently transmitted together with video data  for example the frame 

rate of which is 100 Hz or 120 Hz. In a case where an audio sampling is effected once or less in every n1 (where n1 = 2) horizontal 

lines of video data having a given frame rate an audio multiplex unit multiplexes audio samples into predetermined data areas that are 

included in the respective ones of some of the horizontal blanking areas provided in the respective horizontal lines of the video data in 

a data stream specified by the format of a Serial Digital Interface (SDI) used for transmitting the video data and that are further 

included in the respective ones of the n2 (where 2 = n2 = n1) horizontal lines following a  first horizontal line where the audio samples 

occur. This technique can be applied to for example broadcast purpose cameras. 
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(54) Title of the invention : EMBEDDED ACTUATORS IN COMPOSITE AIRFOILS 
 

  

(51) International classification  :B60G  

(31) Priority Document No  :13/466671  

(32) Priority Date  :08/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/037677  

:23/04/2013 

(87) International Publication No  :WO 2014/028077  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)KRAY Nicholas Joseph 

   2)PRENTICE Ian Francis  

   3)BREEZE STRINGFELLOW Andrew 

   4)SHIM Dong Jin 

   5)GEMEINHARDT Gregory Carl 
 

(57) Abstract : 

An airfoil having active actuators and at least one morphing area allowing shape change of the airfoil and further allowing for 

optimization of the airfoil shape at more than one operating condition. 
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(19) INDIA  

(22) Date of filing of Application :30/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TURBINE AIRFOIL TRAILING EDGE COOLING HOLE PLUG AND SLOT 
 

  

(51) International classification  :F28D  

(31) Priority Document No  :61/644618  

(32) Priority Date  :09/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/036319  

:12/04/2013 

(87) International Publication No  :WO 2013/169435  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 

(72)Name of Inventor : 

   1)BERGHOLZ Robert Frederick  

   2)DURSTOCK Daniel Lee 
 

(57) Abstract : 

A turbine airfoil (12) includes pressure and suction sidewalls (42 44) extending along a span (S) from a base (34) to a tip (36). 

Spanwise spaced apart trailing edge cooling holes (30) disposed in pressure sidewall (42). All or a plurality of cooling holes (30) end 

at a trailing edge cooling slot (66) extending chordally substantially to an airfoil trailing edge (TE). Each cooling hole (30) includes a 

curved inlet (70) a metering section (100) with a constant area and constant width flow cross section (74) and a spanwise diverging 

section (102) leading into slot (66). Axial partitions (68) extend chordally between and radially separate cooling holes (30) along span 

(S). Aft ends (86) of partitions (68) include swept boat tails (88). Upper and lower deck sidewalls (136 138) spanwise bound a deck 

(130) of slot (66) and extend outward to an external surface (43) of pressure sidewall (42). Fillets (62) between sidewalls (136 138) 

and deck (130) have fillet radii (RF) substantially the same size as bottom corner radii (RT) of flow cross section (74) of diverging 

sections (102) adjacent bottom corner radii (RT). 
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(54) Title of the invention : METHOD FOR PRODUCING AN OPTICAL MODULE HAVING A SILICONE LENS OPTICAL 

MODULE AND USE THEREOF 
 

  

(51) International 

classification  
:B29C41/20,B29D11/00,B29K105/00  

(31) Priority Document No  :10 2012 008 639.3  

(32) Priority Date  :02/05/2012 

(33) Name of priority 

country  
:Germany 

(86) International 

Application No 

        Filing Date 

:PCT/EP2013/000860  

:21/03/2013 

(87) International 

Publication No  
:WO 2013/164052  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HERAEUS NOBLELIGHT GMBH 

      Address of Applicant :Heraeusstr. 12 14 63450 Hanau 

Germany 

(72)Name of Inventor : 

   1)PEIL Michael 

   2)SCHADT Susanne 

   3)MAIWEG Harald 

   4)OSWALD Florin 
 

(57) Abstract : 

The invention relates to a method for producing an optical module comprising the steps: a. providing a first substrate (1) having a first 

surface (5); b. providing an open casting mold (6) the casting mold including the shape of at least one optical element (4 4 ); c. coating 

the first surface (5) with an adhesion promoter (2); d. layering the coated surface (2 5) with a silicone (3) in the open casting mold and 

shaping the optical element from the silicone (4); and e. curing the silicone in the casting mold. 
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(54) Title of the invention : FUSING CONDITIONAL WRITE INSTRUCTIONS HAVING OPPOSITE CONDITIONS IN 

INSTRUCTION PROCESSING CIRCUITS AND RELATED PROCESSOR SYSTEMS METHODS AND COMPUTER 

READABLE MEDIA 
 

  

(51) International classification  :G06F9/30  

(31) Priority Document No  :61/647572  

(32) Priority Date  :16/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/041290  

:16/05/2013 

(87) International Publication No  :WO 2013/173550  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: INTERNATIONAL IP 

ADMINISTRATION 5775 Morehouse Drive San Diego 

California 92121 U.S.A. 

(72)Name of Inventor : 

   1)BROWN Melinda J. 

   2)DIEFFENDERFER James Norris  

   3)MCILVAINE Michael Scott 

   4)STEMPEL Brian Michael 

   5)SMITH Rodney Wayne 

   6)SCHOTTMILLER Jeffery M. 

   7)IRWIN Andrew S. 

   8)MORROW Michael William 
 

(57) Abstract : 

Fusing conditional write instructions having opposite conditions in instruction processing circuits and related processor 

systems methods and computer readable media are disclosed. In one embodiment  a first conditional write instruction writing a first 

value to a target register based on evaluating a first condition is detected by an instruction processing circuit. The circuit also detects a 

second conditional write instruction writing a second value to the target register based on evaluating a second condition tha t is a 

logical opposite of the first condition. Either the first condition or the second condition is selected as a fused instruction condition  and 

corresponding values are selected as if true and if false values. A fused instruction is generated for selectively writing th e if true value 

to the target register if the fused instruction condition evaluates to true and selectively writing the if false value to the target register if 

the fused instruction condition evaluates to false. 
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(54) Title of the invention : PERFUSION IMAGING 
 

  

(51) International 

classification  
:A61B6/00,A61B5/055,G01R33/48  

(31) Priority Document No  :61/625143  

(32) Priority Date  :17/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/IB2013/052848  

:10/04/2013 

(87) International Publication 

No  
:WO 2013/156901  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)CARMI Raz 

   2)KAFRI Galit Sarit 
 

(57) Abstract : 

A method includes obtaining contrast enhanced perfusion imaging data of at least two vessel regions  one downstream from the 

other and at least one tissue of interest which receives blood from the circulatory system of a scanned subject. The method further 

includes determining a blood flow time difference between contrast material peaks of the at least two vessel regions based on  the 

image data. The method further includes determining an absolute perfusion of the tissue of interest based on the image data. The 

method further includes computing a standardized perfusion value based on the absolute perfusion and the time difference. The  

method further includes displaying the standardized perfusion value. 
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(54) Title of the invention : PRINTED CIRCUIT BOARD COAXIAL CONNECTOR 
 

  

(51) International classification  :H01R24/54  

(31) Priority Document No  :00487/12  

(32) Priority Date  :05/04/2012 

(33) Name of priority country  :Switzerland 

(86) International Application No 

        Filing Date 

:PCT/EP2013/056999  

:03/04/2013 

(87) International Publication No  :WO 2013/150059  
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Number  

        Filing Date 
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(71)Name of Applicant :  

   1)HUBER+S UHNER AG 

      Address of Applicant :Degersheimerstrasse 14 CH 9100 

Herisau Switzerland 

(72)Name of Inventor : 

   1)HGEL Ulf 

   2)WAGNER Martin 
 

(57) Abstract : 

The invention relates to a coaxial connector (1) having a first and a second connector part (2 3) and an adapter (4) arranged between 

said connector parts. When installed the adapter (4) is arranged in an opening (6) in an external conductor (8) of the first connector 

part (2 3) such that it can fold out laterally. A limiting element (9) made from an insulating material is arranged in the region of the 

entrance to the opening (6) so that it limits the lateral movement of the adapter. 
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(54) Title of the invention : METHOD OF MAKING A 3D OBJECT FROM COMPOSITE MATERIAL 
 

  

(51) International classification  :B32B3/26,B32B3/18,B32B5/02  

(31) Priority Document No  :2012901309  

(32) Priority Date  :02/04/2012 

(33) Name of priority country  :Australia 

(86) International Application No 

        Filing Date 

:PCT/AU2013/000249  

:14/03/2013 

(87) International Publication No  :WO 2013/149284  

(61) Patent of Addition to 

Application Number  

        Filing Date 
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(62) Divisional to Application 
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        Filing Date 
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(71)Name of Applicant :  

   1)TRONDL William Anton 

      Address of Applicant :William Anton TRONDL 61 Bastick 

Street Rosny Tasmania 7018 Australia 

(72)Name of Inventor : 

   1)TRONDL William Anton 
 

(57) Abstract : 

The invention provides a method of producing an object made of a composite material said objec t being relatively strong and light 

weight and having a complex three dimensional configuration. The method involves bonding a series of shaped sections of mater ial 

each with a laminated face to form the object which when laminated  ties the internal and external laminations together to form an 

array of structural members. The method provides the added advantage that the object may be formed without using a mould.  
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(54) Title of the invention : METHOD FOR AVERAGING THE VOLTAGE IN AN ON LOAD TAP CHANGER 
 

  

(51) International classification  :H01H9/00  

(31) Priority Document No  :10 2012 103 742.6  

(32) Priority Date  :27/04/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2013/056245  

:25/03/2013 

(87) International Publication No  :WO 2013/160044  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MASCHINENFABRIK REINHAUS EN GMBH 

      Address of Applicant :Falkensteinstrae 8 93059 Regensburg 

Germany 

(72)Name of Inventor : 

   1)BIERINGER Alfred 

   2)PLITZKO Dominik  

   3)SCHMID Sebastian 
 

(57) Abstract : 

The invention relates to a method for averaging the voltage in an on load tap changer used to switch between var ious winding taps of a 

tapped transformer. The general inventive concept consists in reaching a predefined operating position of the on load tap cha nger by 

having a parameterized control device activate a motor drive in a first rotational direction once th e on load tap changer has been turned 

on such that the on load tap changer starts running through its stationary operating positions  i.e. the various winding taps of the tapped 

transformer in the direction of the first tap; the control device recognizes when the on load tap changer has reached its final 

position whereupon the motor drive is activated in a second rotational direction such that the on load tap changer then runs through t he 

control range in the opposite switching direction until reaching the first stationary operating position; the first stationary operating 

position is subsequently configured as a predefined operating position using the control device parameterization stored in a non 

volatile manner. 
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(54) Title of the invention : PACKAGING CONTAINER AND BLANK FOR A PACKAGING CONTAINER 
 

  

(51) International classification  :B65D5/06  

(31) Priority Document No  :12160992.9  

(32) Priority Date  :23/03/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/055950  

:21/03/2013 

(87) International Publication No  :WO 2013/139917  
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Number  
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        Filing Date 
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(71)Name of Applicant :  

   1)TETRA LAVAL HOLDINGS & FINANCE S.A. 

      Address of Applicant :70 Avenue Gnral Guisan CH 1009 

Pully Switzerland 

(72)Name of Inventor : 

   1)WONG Allen 

   2)LEIDINGER Claudia 

   3)SCALES Christopher 

   4)JACOBSSON Kristian 

   5)WALLTIN Kim 

   6)WALL Ola 

   7)HEDBERG Torbjrn 
 

(57) Abstract : 

A gable top packaging container (100) has a plurality of upstanding side walls including a first side wall (104) a front wall (102) a rear 

wall (106) and a second side wall (105) wherein the front wall connects to a front gable panel (108) and the back wall connects to a 

back gable panel both extending up to a sealed top fin (110) the first side wall (104) connects to a first side gable panel (114) and the 

second side wall (105) connects to a second side gable panel (130) wherein the walls are separated by crease lines (212 214 216 218) 

extending in a longitudinal direction of the packaging container and wherein the front wall is continuous with the front gable 

panel and the back wall is continuous with the back gable panel. 
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(54) Title of the invention : ELASTOMERIC EMITTER AND METHODS RELA TING TO SAME 
 

  

(51) International classification  :A01G25/00  

(31) Priority Document No  :13/430249  

(32) Priority Date  :26/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/033866  

:26/03/2013 

(87) International Publication No  :WO 2013/148672  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RAIN BIRD CORPORATION 

      Address of Applicant :970 West Sierra Madre Avenue Azusa 

CA 91702 U.S.A. 

(72)Name of Inventor : 

   1)ENSWORTH Mark M. 

   2)KIM Jae Yung 

   3)EDRIS Mark Richard 

   4)NAZARI Joseph 
 

(57) Abstract : 

An irrigation drip emitter and methods relating to same are provided for delivering irrigation water from a supply tube to an emitter 

outlet at a reduced and relatively constant flow rate. The emitter having at least one movable member for compensating for 

fluctuations in supply line fluid pressure. In one form the movable member includes a tapered baffle section movable between a first 

position wherein fluid is allowed to flow over the tapered baffle section and a second position wherein fluid is prevented from flowing 

over at least a portion of the tapered baffle section and the tapered baffle section effectively lengthening the extent of a pressure 

reduction passage. In another form first and second movable members are provided for compensating for such pressure fluctuations. In 

another form a plurality of inputs are provided which are movable between first and second positions to compensate for such pressure 

fluctuations. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7984/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : VARIANT ALPHA AMYLASES WITH ENHANCED ACTIVITY ON STARCH POLYMERS 
 

  

(51) International classification  :C12N9/26  

(31) Priority Document No  :61/657501  

(32) Priority Date  :08/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/042702  

:24/05/2013 

(87) International Publication No  :WO 2014/007921  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DANISCO US INC. 

      Address of Applicant :925 Page Mill Road Palo Alto 

California 94304 U.S.A. 

(72)Name of Inventor : 

   1)BOTT Richard R. 

   2)CASCAO PEREIRA Luis G. 

   3)ESTELL David A. 

   4)KOLKMAN Marc 

   5)WILDES David E. 
 

(57) Abstract : 

Described are variants of alpha amylase enzymes for use in industrial processes  such as liquefaction of starch. The alpha amylase 

variants have increased specific activity allowing the more rapidly reduction of peak viscosity during liquefaction processes . The 

alpha amylase is modified by introducing into the amino sequence of a parent Family 13 alpha amylase polype ptide a mutation at an 

amino acid residue in the starch binding groove; wherein the starch binding groove is formed by amino acid residues in the alpha helix 

preceding the first beta strand in the A domain the loop between the sixth alpha helix and the seventh beta strand in the A domain the 

loop between the seventh alpha helix and the eighth beta strand in the A domain  and the loop connecting the A domain and the C 

domain; and wherein the mutation alters the binding of starch to the variant alpha amylase p olypeptide compared to the parental alpha 

amylase polypeptide. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7994/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DISHWASHER 
 

  

(51) International 

classification  
:A47L15/30,A47L15/16,A47L15/42  

(31) Priority Document No  :1020120035645  

(32) Priority Date  :05/04/2012 

(33) Name of priority country  :Republic of Korea 

(86) International Application 

No 

        Filing Date 

:PCT/KR2013/001653  

:28/02/2013 

(87) International Publication 

No  
:WO 2013/151238  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KIM Dae Gyu 

      Address of Applicant :(Yeonsan dong) 88 Daeri ro 6 Yeonje 

gu Busan 611 825 Republic of Korea 

(72)Name of Inventor : 

   1)KIM Dae Gyu 
 

(57) Abstract : 

The present invention relates to a dishwasher which comprises: a washer main body in which a washing basin is provided to form a 

space in which dishes are washed; multiple fixed jet nozzles which are fixed to the inner wall of the washing basin and jet water for 

washing toward the dishes at a fixed position; and a horizontally arranged cylindrical rotating rack rotatably disposed in the washing  

bath wherein the inner space thereof is split into multiple dish mounting portions where the dishes can be mounted and the rotatin g 

rack rotates along the periphery of the multiple fixed jet nozzles. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7600/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :15/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MODIFIED POLYMER COMPOSITIONS 
 

  

(51) International 

classification  
:C08C19/25,C08C19/44,C08F36/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application 

No 

        Filing Date 

:PCT/EP2012/054919  

:20/03/2012 

(87) International Publication 

No  
:WO 2013/139378  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)STYRON EUROPE GMBH 

      Address of Applicant :Zugerstrasse 231 CH 8810 Horgen 

Switzerland 

(72)Name of Inventor : 

   1)VALENTI Silvia 

   2)HAMANN Evemarie 

   3)JANTSCH Norbert 

   4)THIELE Sven 
 

(57) Abstract : 

The present invention relates to a process for the continuous preparation of modified elastomeric polymers  comprising the steps of (i) 

providing and polymerizing at least one conjugated diene monomer and  optionally one or more aromatic vinyl monomer in the 

presence of an anionic initiator and a compound according to Formula 1 e.g. 2 2 di (2 oxolanyl) propane or a derivative thereof to 

provide a living anionic polymer; and (ii) adding a sulfanyIsilane compound to the living anionic polymer. The present invention also 

relates to elastomeric polymers that are obtainable according to the above process. In yet another embodiment  the present invention 

relates to a composition comprising the elastomeric polymer and optionally further constituents such as oil filler and/or vulcanizing 

agent. The invention further relates to a process for the preparation of a cross linked elastomeric polymer comprising the st ep of 

adding a vulcanizing agent to the elastomeric polymer. Moreover cross linked elastomeric polymers thus obtainable as well as articles 

and compositions comprising the elastomeric polymer the cross linked elastomeric polymer or both are described. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7601/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :15/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : POLYAMIDE COMPOSITIONS WITH IMPROVED OPTICAL PROPERTIES 
 

  

(51) International 

classification  
:C08K5/21,C08L77/00,C07C273/00  

(31) Priority Document No  :12160334.4  

(32) Priority Date  :20/03/2012 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/055718  

:19/03/2013 

(87) International Publication 

No  
:WO 2013/139802  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)GABRIEL Claus  

   2)SCHMIDT Hans Werner 

   3)RICHTER Florian 

   4)PARK Hye Jin 

   5)XALTER Rainer 
 

(57) Abstract : 

1217310312312141431014145858145814The present invention relates to a polymer composition comprising at least one polyamide 

and at least one urea compound of the formula I where x is 1 2 or 3; R and R are selected from hydrogen linear C C alkyl branched C 

C alkyl unsubstituted or substituted C C cycloalkyl unsubstituted or substituted C C cycloalkyl C C alkyl unsubstituted or substituted 

aryl and unsubstituted or substituted aryl C C alkyl; and Z is selected from C C alkanediyl unsubstituted or substituted 

arylene unsubstituted or substituted aryl unsubstituted or substituted ene C C alkylene arylene  unsubstituted or substituted 

heteroarylene unsubstituted or substituted heteroarylene C C alkylene heteroarylene unsubstituted or substituted C C cycloalkylene C 

C cycloalkylene C C alkylene C C cycloalkylene unsubstituted or substituted heterocycloalkylene and heterocycloalkylene C C 

alkylene heterocycloalkylene. This urea compound is used for improving the optical properties of the polyamide polymer compos ition. 

The present invention also relates to shaped articles obtained from said composition and to novel urea  compounds. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7602/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :15/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : AN ANNULAR BARRIER WITH A SEAL 
 

  

(51) International classification  :E21B33/127  

(31) Priority Document No  :12162458.9  

(32) Priority Date  :30/03/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/056468  

:27/03/2013 

(87) International Publication No  :WO 2013/144181  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)WELLTEC A/S 

      Address of Applicant :Gydevang 25 DK 3450 Aller¸d 

Denmark 

(72)Name of Inventor : 

   1)HALLUNDB†K J¸rgen 

   2)ST†HR Lars  
 

(57) Abstract : 

The present invention relates to a downhole annular barrier (1) with an axial extension having an outer surface facing an inner surface 

of an outer structure (2). The downhole annular barrier comprises a tubular part (5) an expandable part (3) and at least one annular 

sealing element (41). The annular sealing element (41) is connected with the expandable part (3) and has an axial length along the 

axial extension of the downhole annular barrier which is less than 50% of a length of the downhole annular barrier along the axial 

extension of the downhole annular barrier. The annular sealing element comprises a spring element (43). Also the present invention 

relates to a downhole system and to a seal providing method. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7603/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :15/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SHORT ANTIMICROBIAL LIPOPEPTIDES 
 

  

(51) International 

classification  
:A61K47/48,C07K5/09,A61K38/34  

(31) Priority Document No  :61/613212  

(32) Priority Date  :20/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/029696  

:07/03/2013 

(87) International Publication 

No  
:WO 2013/142088  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HELIX BIOMEDIX INC 

      Address of Applicant :22121 17th Avenue SE #112 Bothell 

WA 98021 U.S.A. 

(72)Name of Inventor : 

   1)ZHANG Lijuan 

   2)CARMICHAEL Robin 
 

(57) Abstract : 

22Disclosed are peptides having biological and therapeutic activity. Particularly disclosed are lipidated di or tri peptides analogs of 

KPV or KdPT that exhibit antimicrobial activity. In particular the peptides of this invention provide enhanced anti microbial activity 

over the base tri peptides lysine proline valine and lysine d proline tyrosine. The disclosed peptides have the general formula of C12 

18 lipid KXZ NHi wherein K is lysine; X is proline d proline histidine or arginine; Z is optional and if present Z is 

valine threonine alanine or leucine; and the terminal COOH is NH amidated. The C12 18 lipid is preferably the lipid moiety of lauric 

acid (C12) myristic acid (C14) pentadecanoic acid (C15) palmitic acid (C16) or stearic acid (C18). The invention is further related to 

methods of using of these peptides to treat various insults  inflammations or bacterial infections affecting the skin and other related 

mucosal body surfaces such as the oral cavity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7223/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : APPARATUS AND METHOD FOR IMPROVED TUNE AWAY OPERATIONS IN (C+G) DSDS 

DEVICES 
 

  

(51) International classification  :H04W76/04  

(31) Priority Document No  :13/935295  

(32) Priority Date  :03/07/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2014/043685  

:23/06/2014 

(87) International Publication No  :WO 2015/002761  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)RAJURKAR Anand 

   2)KRISHNAMOORTHY Parthasarathy 

   3)ATTAR Rashid Ahmed Akbar 

   4)GHOSH Priyangshu 
 

(57) Abstract : 

Apparatus and methods are disclosed for establishing a call utilizing a traffic channel corresponding to a first communicatio n protocol; 

transmitting a data rate control (DRC) channel comprising a null cover for no greater than 16 time slots; tuning away from the call to 

receive signaling corresponding to a second communication protocol; and following the receiving of the signaling correspondin g to 

the second communication protocol tuning back to the traffic channel to resume the call. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7227/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :29/09/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : POLYPROPYLENE RESIN FOAM PARTICLES IN MOLD FOAM MOLDED BODY COMPRISING 

POLYPROPYLENE RESIN FOAM PARTICLES AND METHOD FOR PRODUCING SAME 
 

  

(51) International classification  :C08J9/18  

(31) Priority Document No  :2012057141  

(32) Priority Date  :14/03/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/057267  

:14/03/2013 

(87) International Publication No  :WO 2013/137411  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KANEKA CORPORATION 

      Address of Applicant :3 18 Nakanoshima 2 chome Kita ku 

Osaka shi Osaka 5308288 Japan 

(72)Name of Inventor : 

   1)SATO Keishi 

   2)NAKAYAMA Kiyotaka 

   3)YOSHIDA Toru 

   4)EBINA Takayuki 
 

(57) Abstract : 

This in mold foam molded body comprises polypropylene resin foam particles characterized by comprising a polypropylene resin 

composition containing an aliphatic diethanolamine fatty acid ester and an aliphatic diethanolamine  there being 0.1 5 parts by mass 

inclusive of the total content of the aliphatic diethanolamine fatty acid ester and the aliphatic diethanolamine with resp ect to every 100 

parts by mass of a polypropylene resin. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.800/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :09/02/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MESSAGE SYNCHRONIZATION WITH EXTENDED PROPERTIES 
 

  

(51) International classification  :H04B  

(31) Priority Document No  :13/586159  

(32) Priority Date  :15/08/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/055064  

:15/08/2013 

(87) International Publication No  :WO 2014/028693  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT CORPORATION 

      Address of Applicant :One Microsoft Way Redmond 

Washington 98052 6399 U.S.A. 

(72)Name of Inventor : 

   1)JOHN Aby 

   2)SARDANA Reema 
 

(57) Abstract : 

Among other things one or more techniques and/or systems are provided for synchronizing a text message such as an MMS message 

and/or an SMS message in full fidelity between a computing device and a message synchronization service. That is content natively 

supported by message synchronization protocols and extended properties not natively supported by message synchronization protocols 

of a text message may be synchronized between a computing device and a message synchronization service. In particular a messa ge 

synchronization protocol may be modified to support annotations and/or extended headers within which one or more extended 

properties may be specified. In this way a synchronization message may comprise natively supported content and/or an extended  

property specified within an annotation and/or an extended header within the synchronization message. The synchronization message 

may be communicated between the computing device the message synchronization service and/or an email service for synchronizat ion 

of the text message. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.8004/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :31/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : COLORED CHARGED SILSESQUIOXANES 
 

  

(51) International classification  :C08G77/04,C07F7/02,C09B1/50  

(31) Priority Document No  :12162921.6  

(32) Priority Date  :03/04/2012 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/IB2013/052624  

:02/04/2013 

(87) International Publication 

No  
:WO 2013/150444  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)–HRLEIN Reinhold 

   2)BAISCH Gabriele 
 

(57) Abstract : 

The present invention provides compounds of Formula (1A) wherein Formula (II) is Formula (III) and Formula (1B) wherein Formula 

(IV) is Formula (V) and electrophoretic devices comprising the compounds of formula (1A) or (1B). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.8016/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :31/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : A DYE SENSITIZED SOLAR CELL MODULE HAVING A SERIAL STRUCTURE AND A METHOD 

FOR MANUFACTURING THE SOLAR CELL 
 

  

(51) International classification  :H01G9/20  

(31) Priority Document No  :12300331  

(32) Priority Date  :04/04/2012 

(33) Name of priority country  :Sweden 

(86) International Application No 

        Filing Date 

:PCT/EP2013/054753  

:08/03/2013 

(87) International Publication No  :WO 2013/149787  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EXEGER SWEDEN AB 

      Address of Applicant :Box 8144 S 104 20 Stockholm Sweden 

(72)Name of Inventor : 

   1)LINDSTR–M Henrik 

   2)FILI Giovanni 
 

(57) Abstract : 

The present invention relates to a dye sensitized solar cell module (1) which comprises at least two dye sensitized solar cell units (2a 

c) arranged adjacent to each other and connected in series. The dye sensitized solar cell module comprises a porous insulating 

substrate (7) the first conducting layer (4) is a porous conducting layer formed on one side of the porous insulating substrate  and the 

second conducting layer (5) is a porous conducting layer formed on the opposite side of the porous insulating substrate. A series  

connecting element (6) is penetrating through the porous insulating substrate and extending between the first conducting laye r of one 

of the cell units and the second conducting layer of the adjacent cell unit  thereby electrically connecting the first conducting layer of 

one of the cell units with the second conducting layer of the adjacent cell unit. This invention also relates to a  method for 

manufacturing the dye sensitized solar cell module. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7322/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :24/11/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ECHO SUPPRESSION 
 

  

(51) International classification  :H04M9/08  

(31) Priority Document No  :1309777.9  

(32) Priority Date  :31/05/2013 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/US2014/039872  

:29/05/2014 

(87) International Publication No  :WO 2014/194012  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENS ING LLC 

      Address of Applicant :One Microsoft Way Redmond WA 

98052 U.S.A. 

(72)Name of Inventor : 

   1)AHGREN Per 
 

(57) Abstract : 

An echo path of the echo in a received audio signal is  modelled using an adaptive model to determine an adaptive model estimate of 

the echo. The adaptive model estimate is used to determine an estimate of the echo power of the echo in the received audio signal. The 

power of the received audio signal is determined. The estimate of the echo power and the determined power of the received audio 

signal are used to determine echo suppression gains. Temporal smoothing is applied to one or more of the echo suppression gains and 

the one or more smoothed echo suppression gains are used to apply echo suppression to the received audio signal thereby suppressing 

the echo in the received audio signal wherein the amount of smoothing applied to the echo suppression gains is varied according to a 

non decreasing function of the frequency of the received audio signal. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7323/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :01/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PHARMACEUTICAL COMPOSITION FOR TREATING CANCER 
 

  

(51) International 

classification  
:A61K39/395,A61K31/7105,A61K48/00  

(31) Priority Document 

No  
:2012049192  

(32) Priority Date  :06/03/2012 

(33) Name of priority 

country  
:Japan 

(86) International 

Application No 

        Filing Date 

:PCT/JP2013/056884  

:06/03/2013 

(87) International 

Publication No  
:WO 2013/133450  

(61) Patent of Addition 

to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ORDER MADE MEDICAL RESEARCH INC. 

      Address of Applicant :A 18 2639 Yamazaki Noda shi Chiba 

2780022 Japan 

   2)NATIONAL CANCER CENTER 

(72)Name of Inventor : 

   1)SATOFUKA Hiroyuki 

   2)OHSE Kensuke 

   3)MUKOUBATA Shigeki 

   4)KATO Yumiko 

   5)OKABE Yoko 

   6)MATSUMURA Yasuhiro 

   7)YASUNAGA Masahiro 
 

(57) Abstract : 

The purpose of the present invention is to produce a therapeutic agent for cancer and a substance capable of inhibiting the expression 

of SLC6A6 using a novel monoclonal antibody capable of binding to SLC6A6 or an extracellular domain thereof. The present 

invention provides a pharmaceutical composition containing a monoclonal antibody capable of recognizing native SLC6A6 or a 

polypeptide for an extracellular domain of SLC6A6. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.801/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :10/02/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD AND SYSTEM FOR SHARING CONTENT DEVICE AND COMPUTER READABLE 

RECORDING MEDIUM FOR PERFORMING THE METHOD 
 

  

(51) International 

classification  
:G06Q50/10,G06F13/14,H04W88/02  

(31) Priority Document No  :1020120079583  

(32) Priority Date  :20/07/2012 

(33) Name of priority 
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Publication No  
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(71)Name of Applicant :  
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      Address of Applicant :129 Samsung ro Yeongtong gu Suwon 
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(72)Name of Inventor : 

   1)CHOI Sun 

   2)CHOI Won jong 
 

(57) Abstract : 

A method and system for sharing content by which an experience is shared between users in real time based on an interactive service 

between devices is provided. The method includes: receiving content related information from at least one peripheral device 

reproducing content to be shared while an interactive service is being provided; and transmitting the content related informa tion to at 

least one second communication device connected to a first communication device by the interactive service based on the received 

content related information. 
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(51) International 

classification  
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(31) Priority Document No  :61/683253  
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(72)Name of Inventor : 
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   4)MISCHKE Steven Gregory 

   5)REMIS ZEWS KI Stacy 
 

(57) Abstract : 

Disclosed are compounds of Formula (I) or pharmaceutically acceptable salts thereof wherein R R R m n and q are described in this 

application and methods of using said compounds in the treatment of cancer. 
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(54) Title of the invention : FABRIC FOR NON COATED AIRBAGS 
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(57) Abstract : 

The present invention provides a fabric for non coated airbags  which can also be safely used for pyro inflators. This fabric for non 

coated airbags is characterized by comprising synthetic fibers containing at least 90 wt% of nylon 66. The fabric for non coa ted 

airbags is further characterized in that: the crimp rate of the warp of the fabric is 10.0% to 13.0% and the crimp rate of the weft of the 

fabric of not more than 6.0%; the sulfuric acid relative viscosity of the nylon 66 constituting the synthetic fibers is 3.15 to 3.7; the 

synthetic fibers have a phosphorus component of 40 ppm to 200 ppm; and when the dynamic air permeability of the fabric is measured 

on the basis of ASTM D6476 at a maximum pressure of 80 ± 5 kPa in an environment at 20°C and 65% relative humidity  the biaxial 

elongation strain hysterisis of the fabric when transitioning from an increased pressure to a reduced pressure at 50 kPa is 0.69% to 

1.0%. 
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(72)Name of Inventor : 
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   2)MURAYAMA Kazuaki 

   3)OHNISHI Takaaki 
 

(57) Abstract : 

Provided are a housing and a master cylinder device that are capable of conserving space  and of suitably ensuring clearance from 

peripheral structures and peripheral devices. A lid member (30) has an external shape inscribing a  quadrilateral formed by two sets of 

two facing sides and has: a pair of first cut out sections (32 32) configured by cutting out in the same size a pair of diagonal corners 

from among the two sets of diagonal corners of the quadrilateral; and a pair of second cut out sections (33 33) configured by cutting 

out the other diagonal corners in the same size. The outer shape of the lid member (30) is formed in a point symmetric shape relative 

to the center (O) of an opening (21a) in a peripheral wall section (23). The first cut out sections (32) have a larger surface area than the 

second cut out sections (33) and one out of the pair of first cut out sections (32 32) is configured so as to be arranged in the vehicle 

progression direction and at the bottom in the vertical direction when a base body (10) is mounted to a vehicle. 
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(57) Abstract : 

A system and method for object deletion in persistent memory using bitmap windows representing memory chunks. In accordance 

with an embodiment the system can generally be used with computing environments (100) that use persistent memory such as smart 

cards Java Cards and other resource constrained environments. In accordance with an embodiment  the system comprises a processor 

or computational engine and a persistent memory for storage of software objects; and a data struc ture (142) which can include one or 

more memory bitmap windows (144) each of which represents a chunk (146 148 150) of addressable space in the persistent memory 

(140); wherein the system uses the one or more memory bitmap windows in deleting non reachable  objects from the persistent 

memory. 
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(57) Abstract : 

Methods for improving the accuracy of occlusion sensor baselines in an infusion pump are described. An infusion pump includes logic 

for making an antiratchet decision for determining whether a new administration set was installed after there has been access  to the 

administration set. If so then new occlusion sensor baselines arc established. If not then the current baselines arc maintained. The 

antiratchet decision logic may depend upon the value of a baseline delta equal to a difference between the upstream sensor signal and 

the downstream sensor signal. In another aspect an upstream occlusion sensor baseline is shifted in correspondence with decreases in 

the upstream sensor signal occurring while a pumping mechanism of the infusion pump is not operating to compensate for sensor  

signal drift. 
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(57) Abstract : 

An imaging apparatus (400) includes a detector array (412) with at least one detector tile (418). The detector tile includes a 

photosensor array (422) with a two dimensional array of individual photosensitive detector pixels (424) located within a 

non photosensitive area (426) and readout electronics (432) coupled to the photosensor array. The readout electronics includes 

individual analog readout channel wells (602 604) corresponding to the individual detector pixels  wherein an analog readout channel 

well electrically isolates analog electrical components therein from analog electrical components in other analog readout channel 

wells. Decoupling circuitry optionally is located in at least one of metal layers of the individual analog readout channels o r in the 

individual analog readout channel wells. 
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(57) Abstract : 

A honeycomb structure (100) having a partitioning wall (112) forming a plurality of first flowpaths (110a) and a plurality of second 

flowpaths (110b). In the first flowpaths (110a) a first end surface (100a) side is open and a second end surface (100b) side is sealed. In 

the second flowpaths (110) the first end surface (100a) side is sealed and the second end surface (100b) side is open. The partitioning 

wall (112) has a standard wall (112a) that separates the first flowpaths (110a) and the second flowpaths (110b) and a common wall 

(112b) that separates two first flowpaths (110a) adjacent upon the first end surface (100a). The thickness of the standard wall (112a) is 

greater than the thickness of the common wall (112b). 
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   2)YOSHINO Hajime 
 

(57) Abstract : 

A columnar honeycomb structure (1) having partitioning walls (3) that form a plurality of A flowpaths (5) and B flowpaths (6) . The A 

flowpaths (5) have a first end surface (1a) side that is open and a second end surface (1b) side that is sealed. In the B flo wpaths (6) the 

first end surface (1a) side is sealed and the second end surface (1b) side is open. First B flowpaths (11) an d second B flowpaths (13) 

that each extend substantially parallel are included in the plurality of B flowpaths (6). A plurality of first A flowpaths (10) surrounding 

the first B flowpaths upon the first end surface and a plurality of second A flowpaths (12) surrounding the second B flowpaths upon 

the first end surface are included in the plurality of A flowpaths (5). The partitioning walls (3) include first group partit ioning walls 

(18) that separate adjacent first A flowpaths (10) and second A flowpaths (12). 
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   1)YUN Il kook 

   2)LEE Chang soo 
 

(57) Abstract : 

An object control method performed by a device including a display  the device and a computer readable recording medium thereof are 

provided. The object control method includes: displaying at least one object on the display; receiving an input through an input 

interface of the display the input interface comprising at least one of a first input interface and a second input interface; and in 

response to receiving the input performing a first function associated with a predetermined input interface of the device if the input 

interface is the first input interface and the predetermined input interface is the first input interface  and performing a second function 

associated with the predetermined input interface if the input interface is second input interface and the predetermined input interface 

is the second input interface. 
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(57) Abstract : 

To provide a cleaning agent that demonstrates high cleaning effect without producing knocking when the cleaning agent is drawn into 

a combustion chamber while the diesel engine is operating and that has strong sustainability in cleaning effect; and to provide a 

technology related a diesel engine internal cleaning system that uses the cleaning agent. [Solution] An internal cleaning age nt for 

diesel engine and cleaning system using same the cleaning agent for the interior of a diesel engine and the cleaning system 

characterized in that: the cleaning agent is composed of a mixed liquid in which a solvent that demonstrates solubility and t hat has an 

ignition temperature of 238° or higher and a lubricating oil such as mineral oil are blended together in a predetermined ratio; and the 

oil and fat and solvent are selected so as to have an ignition temperature characteristic that is higher than the  ignition characteristic of 

light oil and an evaporation characteristic in which eight minutes or more are required for 2.5 cc to evaporate in a state heated to 120° 

centigrade. 
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(57) Abstract : 

The present invention relates to a thermoplastic block copolymer comprising at least one PA block and at least one PB block. The PA 

block represents a polymer block comprising one or more units of monomer A  and the PB block represents a polymer block 

comprising one or more units of monomer B Monomer A is a vinyl acrylic diolefm niirile dinitrile acrylonitrile monomer a monomer 

with reactive functionality or a crosslinking monomer. Monomer B is a radically polymerizable triglyceride or mixtures 

thereof typically in the form of a plant or animal oil. The present invention aiso relates to a method of preparing a thermoplastic b lock 

copolymer or novel thermoplastic statistical copolymers by polymerizing a radically polymerizable monomer with a radically 

polymerizable triglyceride or mixtures thereof via reversible addition fragmentation chain transfer polymerization (RAFT) in the 

presence of an free radical initiator and a chain transfer agent. 
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(57) Abstract : 

A sensor (10) for detecting a pressure and a temperature of a fluid medium is proposed. The sensor (10) has at least one housing (12). 

The sensor (10) also has at least one pressure sensor module (18) for detecting the pressure. The sensor (10) also has at lea st one 

temperature sensor (20). The sensor (10) also has at least one pressure connection (14). The temperature sensor (20) is at least partially 

accommodated in a sleeve (54) which projects into the fluid medium. The pressure sensor module (18) is separated from the flu id 

medium by means of a separating diaphragm (50). At least one supply channel (32) for supplying the fluid medium to the separating 

diaphragm (50) is at least partially arranged in the pressure connection (14). The separating diaphragm (50) is designed to t ransmit a 

pressure of the fluid medium to the pressure sensor module (18). 
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(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided in which information indicating a 

partitioning between uplink and downlink resources is received and communication with an access point to determine at least one of 

whether a downlink resource will be used for uplink or whether an uplink resource will be used for downlink is performed. 

Accordingly a synchronous network may be provided where partitioning of uplink downlink resources may be dynamically 

selected which is more efficient than a synchronous network where uplink downlink resource partitioning is global and semi static.  
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(72)Name of Inventor : 

   1)HOLMAN Robert L. 

   2)SAMPSELL Matthew B. 
 

(57) Abstract : 

This disclosure provides systems methods and apparatus relating to implementations of an electrically controlled light conditioning 

sheet. In one aspect the electrically controlled light conditioning sheet includes a planar electrode having a first conductor and a 

second conductor and a transmissive elastic layer. The transmissive elastic layer is configured to deform in response to a potential 

difference applied between the first and the second conductor and produce regions of optical refractive power. The angular sp read 

and/or the radiation pattern of an incoming beam of light incident on the electrically controlled light conditioning sheet is altered by 

the action of the regions of optical refractive power produced by the applied potential difference. 
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(54) Title of the invention : DECISION SUPPORT SYSTEM FOR A LIGHTING NETWORK 
 

  

(51) International 

classification  
:H05B37/02,H05B37/03,G01R31/44  

(31) Priority Document No  :61/816188  

(32) Priority Date  :26/04/2013 

(33) Name of priority country  :U.S.A. 
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        Filing Date 
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(72)Name of Inventor : 

   1)HOLENDERS KI Leszek  

   2)FLINSENBERG Ingrid Christina Maria 

   3)SINITSYN Alexandre Georgievich 
 

(57) Abstract : 

A decision support unit for an outdoor lighting network (100) is disclosed. The outdoor lighting network includes a plurality of 

lighting units (LU1 LU8) grouped in a plurality of zones (30 31). The decision support unit includes a controller (20) including safety 

monitor module (23) arranged to determine a safety factor for each of the plurality of zones (30 31). The safety factor for each the 

plurality of zones (30 31) is determined using at least one factor that represents an aspect that contributes to an assessment of each of 

the plurality of zones safety. The decision support unit may also include a decision module (24) that determines a repair priority of a 

faulty lighting unit (LU1 LU8) using the safety factors determined by the safety monitor module (23). 
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(33) Name of priority 
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        Filing Date 
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Publication No  
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   1)VAMPOLA Kenneth 

   2)CHOI Han Ho 

   3)BUTTERWORTH Mark Melvin 
 

(57) Abstract : 

Embodiments of the invention include a semiconductor light emitting diode attached to a substrate. A first region of wavelength 

converting material is disposed on the substrate. The wavelength converting material is configured to absorb light emitted by  the 

semiconductor light emitting diode and emit light at a different wavelength. In the first region  the wavelength converting material 

coats an entire surface of the substrate. The substrate is disposed proximate a bottom surface of an optical cavity. A second  region of 

wavelength converting material is disposed proximate a top surface of the optical cavity. 
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(54) Title of the invention : SYSTEM AND METHOD FOR POWER OF BREATHING REAL TIME ASSESSMENT AND 

CLOSED LOOP CONTROLLER 
 

  

(51) International 

classification  
:A61B5/085,G06F19/00,A61B5/091  

(31) Priority Document No  :61/618043  

(32) Priority Date  :30/03/2012 
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        Filing Date 
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   1)CHBAT Nicolas Wadih 

   2)SEIVER Adam Jacob 

   3)SIDERSKIY Valentin 

   4)ISAZA Fernando Jose 
 

(57) Abstract : 

A system method and non transitory computer readable storage medium for retrieving a breathing reference value  assessing a 

breathing value of a test subject via a ventilator identifying a difference between the breathing reference value and the breathing value 

of the test subject and generating a setting adjustment value to adjust a setting on the ventilator based o n the identified difference. 
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(54) Title of the invention : APPLICATOR FOR DELIVERING AN OCCLUDING COMPOUND IN A FALLOPIAN TUBE 
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      Address of Applicant :Jonkerbosplein 52 NL 6534 AB 
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(72)Name of Inventor : 

   1)VAN DER VLEUTEN Ruben 

   2)DE VRIES Jan Albert 
 

(57) Abstract : 

Applicator (1) for delivering an occluding compound in a fallopian tube (10). The applicator comprises:  a lumen (4) extending 

between a proximal end (41) connectable to a dispenser (2) for containing uncured occluding compound (11) and a distal end (42);  a 

spiral wire (6) with a first end (61) connected to the distal end of the lumen and a free second end (62);   a disconnecting member (5) 

for disconnecting the spiral wire (6) from the distal end;  an actuator (7) for actuating the disconnecting member (5). The distal end of 

the lumen can be inserted into the fallopian tube. The spiral wire functions as a guide wire. The curable compound embeds the  spiral 

wire. The actuator can be actuated to disconnect the embedded spiral wire from the distal end of the  lumen. 
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   3)PACIELLO Rocco 

   4)BAUER Frederic 
 

(57) Abstract : 

The invention relates to a method for producing branched alcohols of general formula (I) the groups R being different or the same and 

being selected from C C alkyl linear or branched using at least one alcohol of formula (II) R CH CH OH in a homogeneous phase in 

the presence of at least one base characterized in that at least one complex compound containing Ru(II) is used  in which the Ru(II) has 

at least one ligand L which is at least bidentate at least one coordination site of L being a nitrogen atom. 
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(51) International classification  :C07C253/30,C07C255/07  

(31) Priority Document No  :12165874.4  

(32) Priority Date  :27/04/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/058262  

:22/04/2013 

(87) International Publication No  :WO 2013/160229  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)FISCHER Rolf Hartmuth 

   2)OFTRING Alfred 

   3)BAUMANN Robert 

   4)LUYKEN Hermann 
 

(57) Abstract : 

The present invention relates to an improved process for batchwise or continuous isomerization of cis 2 pentenenitrile to 3 

pentenenitriles in the presence of 1 4 diazabicyclo[2.2.2]octane as a catalyst. 

  

No. of Pages : 14 No. of Claims : 6 



43449 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8060/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :03/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : OPHTHALMIC COMPOSITION 
 

  

(51) International 

classification  
:A61K31/155,A61K33/22,A61K33/30  

(31) Priority Document No  :2012089541  

(32) Priority Date  :10/04/2012 

(33) Name of priority 

country  
:Japan 

(86) International 

Application No 

        Filing Date 

:PCT/JP2013/060288  

:04/04/2013 

(87) International 

Publication No  
:WO 2013/154016  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
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(57) Abstract : 

The present invention provides an ophthalmic composition comprising (A) a biguanide type bactericidal agent and (B) zinc chlo ride. 

The present invention can provide an ophthalmic composition having a significantly improved disinfecting effect against  organisms. 
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      Address of Applicant :1 River Road Schenectady NY 12345 

U.S.A. 
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   1)BERGHOLZ Robert Frederick Jr. 

   2)DURSTOCK Daniel Lee 
 

(57) Abstract : 

A turbine airfoil includes pressure and suction sidewalls extending along a span from a base to a tip. Spanwise spaced apart trailing 

edge cooling holes in pressure sidewall end at a trailing edge cooling slot extending chordally substantially to an airfoil trailing edge. 

Each cooling hole includes a curved inlet a metering section with a constant area and constant width flow cross section  and a spanwise 

diverging section leading into slot. Axial partitions extend chordally between and radially separate cooling holes along span. Aft ends 

of partitions include swept boat tails. Upper and lower deck sidewalls spanwise bound a deck of slot and extend outward to an  external 

surface of pressure sidewall. Fillets between sidewalls and deck have fillet radii substantially the same size as bottom corner rad ii of 

flow cross section of diverging sections adjacent bottom corner radii. 
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   1)OHASHI Atsushi 
 

(57) Abstract : 

In the present invention a rotary electric machine is obtained in which using a reduction in coupling force between a bearing housing 

part and an outer ring of a bearing due to the thermal expansion difference between the bearing housing part and the outer ring of the 

bearing caused by heat generation when the rotary electric machine is driven  the rotation of the outer ring of the bearing is 

prevented thereby preventing damage to the bearing housing part. Use of a special bearing is therefore not necessary  thus lowering 

costs. Further separation of a resin spacer from the bearing housing part is prevented. The spacer in this rotary electric machine 

complements by thermal expansion a gap between the bearing housing part and the outer ring of an outboard side bearing that arises 

due to the thermal expansion difference between the bearing housing part and the outer ring of the outboard side bearing caus ed by 

heat generation during driving. A planar section is provided to at least one site on the inner circumference of the whole circumference 

of the spacer and the planar section is formed so as to always exert a pressing force on the outer circumferential surface of the outer 

ring of the bearing. 
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(72)Name of Inventor : 

   1)GROSS, Amit 
 

(57) Abstract : 

A method for determining a State of Health (SoH) of a power source of a portable device involves extracting a start voltage value of 

an examined power source; activating one or more hardware components of the portable device by a software, to increase the cu rrent 

consumption of the device, identifying a voltage drop rate of the examined power source and comparing a calculated voltage drop rate 

to pre-calculated threshold values stored on a database of a main server. A system for executing the method is also disclosed.  
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(57) Abstract : 

Provided are: an imaging device that can apply an image correction process that has an effect on the contrast or the gradation 

characteristics of a captured image; and a method for controlling the imaging device. Image degradation is suppressed of a ca ptured 

image that uses the input/output characteristics that with respect to a linear increase in input values  output values increase 

logarithmically. When using input/output characteristics that with respect to a linear increase in input values  output values increase 

logarithmically (S101) an internal functional block is controlled in a manner so that an image correction function that has an effect on 

the contrast or the gradation characteristics of an image is disabled (S103). 
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   1)FENG Chao 

   2)CHAI Yi 
 

(57) Abstract : 

A method of measuring load time for a web page includes video recording a duration of the web page load including capturing N 

frames in a series of frames 1 through N of the web page. The method includes comparing each frame from frame 1 through frame N 1 

with a next frame from frame 2 through frame N in the series of frames to determine a pixel change amount between the compare d 

frames. The method includes defining a series of page phases for the duration of the web page load each page phase defined by a start 

time and an end time with each phase start time determined based on estimating user perceptible pixel change amount levels.  
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   5)EMMELUTH Mario 
 

(57) Abstract : 

wFormulations comprising (A) at leas t one aminocarboxylate selected from methylglycine diacetate (MGDA) iminodisuccinic acid 

(IDS) and glutamic acid diacetate (GLDA) and salts and derivatives thereof and (B) at least one alkoxylated alkyleneimine polymer 

having a mean molecular weight M in the range from 800 to 25 000 g/mol which has a positive charge density of at least 5 meq/g and 

which has in the range from 2 to not more than 80% by weight of alkylene oxide side chains  based on overall alkoxylated 

alkyleneimine polymer. 

  

No. of Pages : 23 No. of Claims : 14 



43456 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8114/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :06/11/2014 (43) Publication Date : 01/07/2016 
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AND PRODUCTION THEREOF 
 

  

(51) International classification  :C11D3/33,C11D3/37,C11D11/02  

(31) Priority Document No  :12165550.0  
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   4)WEBER Heike 

   5)EMMELUTH Mario 
 

(57) Abstract : 

The present invention relates to formulations comprising (A) at least one aminocarboxylate selected from methylglycine diacet ate 

(MGDA) iminodisuccinic acid (IDS) and glutamic acid diacetate (GLDA) and the salts and derivatives thereof and (B) at least one 

alkyleneimine polymer covalently modified with at least one carboxylic acid or at least one derivative of at least one carboxylic acid 

or at least one derivative of carbonic acid where up to a maximum of 75 mol% of the nitrogen atoms of the primary and secondary 

amino groups of the alkyleneimine polymer have been reacted with carboxylic acid or derivative of carboxylic acid or carbonic  acid. 
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(54) Title of the invention : ELECTROMAGNETIC ACTUATOR FOR A RECIPROCATING COMPRESSOR 
 

  

(51) International classification  :F04B5/02,F04B35/04,F04B39/00  

(31) Priority Document No  :CO2012A000028  

(32) Priority Date  :16/05/2012 

(33) Name of priority country  :Italy 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/059709  

:10/05/2013 

(87) International Publication 

No  
:WO 2013/171125  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NUOVO PIGNONE SRL 

      Address of Applicant :Via Felice Matteucci 2 I 50127 

Florence Italy 

(72)Name of Inventor : 

   1)BAGAGLI Riccardo 

   2)TOGNARELLI Leonardo 
 

(57) Abstract : 

A compressor includes a pair of opposed pistons 42 44 disposed in a housing 41 and defining a compression chamber 43. An 

electromagnetic actuator 20 reciprocatedly drives the pistons 42 44 within the housing in cooperation with force accumulator. The 

force accumulators bank the force during a first reciprocation decelerating the pistons 42 44 and apply the force in a subsequent 

reciprocation thereby accelerating the pistons. In one embodiment two electromagnetic actuators drive the compression pistons. In 

another embodiment a single electromagnetic actuator drives the compression pistons. A system and method of operation are 

disclosed. 
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(54) Title of the invention : METHOD AND SYSTEM FOR PURIFYING SYNTHESIS GAS IN PARTICULAR FOR AMMONIA 

SYNTHESIS 
 

  

(51) International classification  :C01B3/02,C01B3/56,C10J3/00  

(31) Priority Document No  :10 2012 013 816.4  

(32) Priority Date  :12/07/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2013/001974  

:04/07/2013 

(87) International Publication No  :WO 2014/008996  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LINDE AKTIENGES ELLSCHAFT 

      Address of Applicant :Klosterhofstr. 1 80331 M¼nchenn 

Germany 

(72)Name of Inventor : 

   1)KLEIN Bernd 

   2)HEINZEL Albrecht 
 

(57) Abstract : 

The invention relates to a method for purifying synthesis gas  in particular for ammonia synthesis wherein a partial stream (26) of an H 

rich CO containing synthesis gas stream is burned in particular to generate electrical energy and wherein at least one component 

contained in the remaining H rich CO containing synthesis gas stream (26a) in particular in the form of carbon dioxide methanol 

and/or water is absorbed by an adsorber at low temperatures  after which said absorbed component is desorbed from the adsorber by 

flushing using nitrogen (33) at higher temperatures. According to the invention the H rich partial stream (26) is diluted using th e 

nitrogen (35) used for the flushing before being burned. The invention further relates to a system (1) for purifying synthesis gas in 

particular for ammonia synthesis. 
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(54) Title of the invention : ZEOLITE CATALYST CONTAINING METALS 
 

  

(51) International classification  :B01J29/72,B01J23/78,B01J37/03  

(31) Priority Document No  :61/622553  

(32) Priority Date  :11/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/036069  

:11/04/2013 

(87) International Publication 

No  
:WO 2013/155244  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JOHNSON MATTHEY PUBLIC LIMITED COMPANY 

      Address of Applicant :5th Floor 25 Farringdon Street London 

EC4A 4AB U.K. 

(72)Name of Inventor : 

   1)FEDEYKO Joseph Michael 

   2)CHEN Hai Ying 
 

(57) Abstract : 

Provided is catalyst material useful for the selective catalytic reduction of NOx in lean burn exhaust gas  wherein the catalyst material 

is a hydrothermally stable low SAR aluminosilicate zeolite loaded with a synergistic combination of one or more transition 

metals such as copper and one or more alkali or alkaline earth metals  such as calcium or potassium. 
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(54) Title of the invention : HERMETIC OPTICAL FIBER ALIGNMENT ASSEMBLY 
 

  

(51) International classification  :G02B6/36,G02B6/42,G02B6/38  

(31) Priority Document No  :61/623027  

(32) Priority Date  :11/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/036228  

:11/04/2013 

(87) International Publication No  :WO 2014/011282  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NANOPRECIS ION PRODUCTS INC. 

      Address of Applicant :411 B Coral Circle El Segundo CA 

90245 U.S.A. 

(72)Name of Inventor : 

   1)LI Shuhe 

   2)VALLANCE Robert Ryan 

   3)BARNOSKI Michael K. 
 

(57) Abstract : 

A hermetic optical fiber alignment assembly including a first ferrule portion (40) having a first surface provided with a plurality of 

grooves (34) receiving the end sections of optical fibers wherein the grooves define the location and orientation of the end sections 

with respect to the first ferrule portion and a second ferrule portion (42) having a second surface facing the first surface of the first 

ferrule wherein the first ferrule portion is attached to the second ferrule portion with the first surface against the second 

surface wherein a cavity (48) is defined between the first ferrule portion and the second ferrule portion  wherein the cavity is wider 

than the grooves and wherein a suspended section of each optical fiber is suspended in the cavity  and wherein the cavity is sealed with 

a sealant. The sealant extends around the suspended sections of the optical fibers within the cavity. An aperture (41) is pro vided in at 

least one of the first ferrule portion and the second ferrule portion  exposing the cavity wherein the sealant is feed through the aperture. 

In another aspect the hermetic assembly provides optical alignment and a hermetic feedthrough for an opto electronic mo dule. In a 

further aspect the hermetic assembly provides alignment and a terminal for access to an opto electronic module. 
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(54) Title of the invention : OPTICAL FIBER CONNECTOR FERRULE HAVING CURVED EXTERNAL ALIGNMENT 

SURFACE 
 

  

(51) International classification  :G02B6/38,G02B6/42,G02B6/36  

(31) Priority Document No  :61/623029  

(32) Priority Date  :11/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/036261  

:11/04/2013 

(87) International Publication No  :WO 2014/011283  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NANOPRECIS ION PRODUCTS INC. 

      Address of Applicant :411 B Coral Circle El Segundo CA 

90245 U.S.A. 

(72)Name of Inventor : 

   1)LI Shuhe 

   2)VALLANCE Robert Ryan 

   3)BARNOSKI Michael K. 
 

(57) Abstract : 

A ferrule (12) for an optical fiber connector has an external surface for alignment with a complementary surface of an alignment 

sleeve (i.e. the inside surface of a generally cylindrical or tubular sleeve). The external surface of the ferrule is generally 

cylindrical having a sectional contact surface profile that is generally oval in shape. More specifically  a plurality of points of contact 

between the ferrule and the sleeve (20) are defined along a curve in cross section  wherein the center of curvature at each of the contact 

points along this contact point curve (i.e. the curve containing contact points that contribute to alignment) does not lie in the plane of 

the axis of the array of optical fibers. 
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(54) Title of the invention : IRON PYROPHOSPHATE COMPOSITION 
 

  

(51) International classification  :C01B25/42,A23C9/13,A23L1/304  

(31) Priority Document No  :2012063785  

(32) Priority Date  :21/03/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/057244  

:14/03/2013 

(87) International Publication 

No  
:WO 2013/141139  
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        Filing Date 
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Number 
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:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KABUSHIKI KAISHA YAKULT HONSHA 

      Address of Applicant :1 19 Higashi Shinbashi 1 chome Minato 

ku Tokyo 1058660 Japan 

(72)Name of Inventor : 

   1)NAKANO Masatoshi 

   2)ARIFUKU Mika 

   3)TANOKURA Emiri 

   4)TAJIMA Takayuki 
 

(57) Abstract : 

A coated ferric pyrophosphate composition in which ferric pyrophosphate is coated with  per 100 parts by mass of the ferric 

pyrophosphate 1 to 10 parts by mass of a polyoxyethylene sorbitan fatty acid ester or 1 to 10 parts by mass of a glycerin fatty acid 

ester and 0.05 to 1 part by mass of enzymatically decomposed lecithin and which has a zeta potential of 25 to 39 mV and an average 

particle diameter of 1 to 4 µm; and an iron enriched fermented milk which contains 1.0 to 10 mg in terms of iron originating from 

ferric pyrophosphate of the coated ferric pyrophosphate composition per 100 g of a fermented milk having an absolute zeta potential 

value of 10 mV or smaller. The coated ferric pyrophosphate composition according to the present invention is usable in fermented 

milks such as yogurts  yogurt beverages lactobacillus beverages etc. 
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(54) Title of the invention : METHOD AND DEVICE FOR ALLOCATING AND DETECTING DOWLINK CONTROL CHANNEL 

RESOURCES 
 

  

(51) International classification  :H04L27/26  

(31) Priority Document No  :201210074755.7  

(32) Priority Date  :20/03/2012 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/IB2013/000598  

:18/03/2013 

(87) International Publication No  :WO 2013/140241  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALCATEL LUCENT 

      Address of Applicant :148/152 Route de la Reine, F-92100, 

Boulogne Billancourt France, Nationality: France. France 

(72)Name of Inventor : 

   1)LIU Zheng 

   2)JIANG Qi 

   3)LIU Jianguo 

   4)HAN Feng 
 

(57) Abstract : 

Embodiments of the present invention disclose methods and devices for allocating and detecting downlink control channel resources. 

The method for allocating downlink control channel resources comprises: allocating a resource area for enhanced Physical Down link 

Control Channel ePDCCH localized transmission in a UE specific way; and allocating at most one ePDCCH candidate for the 

ePDCCH localized transmission in each resource allocation granularity within the resource area. According to the embodiments of the 

present invention the ePDCCH candidates at each aggregation level are distributed to radio resources sparsely so that sufficient 

options can be provided for resource allocation. 

  

 

No. of Pages : 25 No. of Claims : 20 



43464 

The Patent Office Journal 01/07/2016 
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(54) Title of the invention : AN ASSAY LABEL 
 

  

(51) International 

classification  
:G01N33/543,G01N33/58,G01N33/548  

(31) Priority Document 

No  
:1206530.6  

(32) Priority Date  :13/04/2012 

(33) Name of priority 

country  
:U.K. 

(86) International 

Application No 

        Filing Date 

:PCT/GB2013/000169  

:15/04/2013 

(87) International 

Publication No  
:WO 2013/153355  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VIVACTA LIMITED 

      Address of Applicant :100 Guillat Avenue Kent Science Park 

Sittingbourne Kent ME9 8GU U.K. 

(72)Name of Inventor : 

   1)ROSS Steven 

   2)MCGETTRICK Aileen 

   3)RICHARDS Julie 

   4)DWYER Timothy 

   5)CAMERON Helen 

   6)CARTER Timothy 
 

(57) Abstract : 

This invention relates to an assay label comprising an amorphous carbon particle  a functionalised dextran polymer attached to the 

surface of the carbon particle and a first member of a complementary binding pair covalently bonded to the functionalised dextran 

polymer. The invention also provides a device incorporating the assay label which further comprises a radiation source adapted to 

generate a series of pulses of electromagnetic radiation at a wavelength such that the absorption of the radiation by the label ge nerates 

energy by non radiative decay; a sample chamber containing a transducer having a pyroelectric or piezoelectric element and electrodes 

which is capable of transducing energy generated by non radiative decay into an electrical signal; and a detector which is ca pable of 

detecting the electrical signal generated by the transducer. 
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(54) Title of the invention : ANTIBIOTIC SENSITIVE BACILLUS STRAINS HAVING ANTIMICROBIA L EFFECT AGAINST E. 

COLI AND CLOSTRIDIUM PERFRINGENS AND HAVING HIGH SPORULATION CAPACITY 
 

  

(51) International classification  :C12N1/20,C12N15/01,A23K1/00  

(31) Priority Document No  :12164087.4  

(32) Priority Date  :13/04/2012 

(33) Name of priority country  :EPO 

(86) International Application 
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        Filing Date 

:PCT/EP2013/057590  

:11/04/2013 

(87) International Publication 
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:WO 2013/153159  
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Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHR. HANSEN A/S  

      Address of Applicant :Boege Alle 10 12 DK 2970 Hoersholm 

Denmark 

(72)Name of Inventor : 

   1)NIELS EN Beatrice 

   2)CANTOR Mette Dines  

   3)STUER LAURIDS EN Birgitte 

   4)DERKX Patrick  

   5)JOHANSEN Eric 
 

(57) Abstract : 

BacillusE. coliClostridium perfringensBacillus amyloliquefaciensBacillus 

amyloliquefaciensamyloliquefaciensamylo liquefaciensBacillusA strain characterized by (i) : sensitivity for 

ampicillin vancomycin gentamicin kanamycin streptomycin erythromycin clindamycin tetracycline and chloramphenicol; (ii) 

antimicrobial activity against and ; and (iii) a sporulation percentage of at least 80 when measured after 2 days of incubation. The 

invention further relates to a method for selecting such strains. Many of the identified strains according to the invention are of the 

species . Some of the Bacillus amyloliquefaciens were further identified as  subsp. whereas others were identified as  subsp. plantarum. 

A strain of the invention may be used as a feed additive to animal feed where it has a probiotic effect.  
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(54) Title of the invention : MODULE FOR SUPPLYING A STRIP TO BE STAMPED 
 

  

(51) International classification  :B41F19/00,B41K3/04  

(31) Priority Document No  :12002228.0  

(32) Priority Date  :28/03/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/000842  

:20/03/2013 

(87) International Publication No  :WO 2013/143664  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BOBST MEX SA 

      Address of Applicant :Route de Faraz 3 CH 1031 Mex 

Switzerland 

(72)Name of Inventor : 

   1)DE GAILLANDE Christophe 
 

(57) Abstract : 

The present invention relates to a module (1) for supplying a strip to be stamped  intended for a stamp printing machine said module 

comprising means (10) for supporting at least one spool (2) of a strip (3) to be stamped  as well as means for driving each strip to be 

stamped. The invention is characterized in that the support means (10) and the driving means are installed in a work space (30) 

provided at the upper portion of the module (1) and in that the lower portion of the module (1) comprises a free space (40) which can 

be accessed laterally from the exterior and which is connected with the work space (30) at the top thereof. 
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(54) Title of the invention : CONTINUOUS TIME SPIKING NEURAL NETWORK EVENT BASED SIMULATION 
 

  

(51) International classification  :G06N3/04  

(31) Priority Document No  :13/483876  

(32) Priority Date  :30/05/2012 
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        Filing Date 
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:30/05/2013 
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(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :Attn: International IP Administration 

5775 Morehouse Drive San Diego California 92121 U.S.A. 

(72)Name of Inventor : 

   1)HUNZINGER Jason Frank  
 

(57) Abstract : 

Certain aspects of the present disclosure provide methods and apparatus for a continuous time neural network event based simu lation 

that includes a multi dimensional multi schedule architecture with ordered and unordered schedules and accelerators to provide for 

faster event sorting; and a formulation of modeling event operations as anticipating (the future) and advancing (update/jump 

ahead/catch up) rules or methods to provide a continuous time neural network model. In this manner the advantages include faster 

simulation of spiking neural networks (order(s) of magnitude); and a method for describing and modeling continuous time 

neurons synapses and general neural network behaviors. 
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(54) Title of the invention : COMPOSITIONS AND METHODS FOR TREATMENT OF INFLAMMATION AND LIPID 

DISORDERS 
 

  

(51) International 

classification  
:C07C237/22,C07C235/12,C07C233/46  

(31) Priority Document 

No  
:3725/CHE/2012  

(32) Priority Date  :08/09/2012 

(33) Name of priority 

country  
:India 

(86) International 

Application No 

        Filing Date 

:PCT/IB2013/056702  

:17/08/2013 

(87) International 

Publication No  
:WO 2014/037834  
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Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CELLIXBIO PRIVATE LIMITED 

      Address of Applicant :No.1177B Road No. 56 Jubilee Hills 

Hyderabad 500081 Andhra Pradesh Andhra Pradesh India 

(72)Name of Inventor : 

   1)CELLIXBIO PRIVATE LIMITED 
 

(57) Abstract : 

The compounds of formula I and formula II or its pharmaceutical acceptable salts  as well as 

polymorphs solvates enantiomers stereoisomers and hydrates thereof are disclosed. The pharmaceutical compositions comprising an 

effective amount of compounds of formula I or formula II may be formulated for 

oral buccal rectal topical transdermal transmucosal intravenous parenteral administration syrup or injection. Such compositions may 

be used to treatment of hypertriglyceridemia steatohepatitis cystinosis and inflammatory diseases. 
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(54) Title of the invention : COMPOSITIONS AND METHODS FOR THE TREATMENT OF HYPERGLYCEMIA  
 

  

(51) International classification  :A61K 31/00  

(31) Priority Document No  :1811/CHE/2012  

(32) Priority Date  :08/05/2012 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/IB2013/050903  

:03/02/2013 

(87) International Publication No  :WO 2013/167995  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)CELLIXBIO PRIVATE LIMITED 

      Address of Applicant :No.1177B Road No. 56 Jubilee Hills 

Hyderabad 500081 Andhra Pradesh Andhra Pradesh India 

(72)Name of Inventor : 

   1)CELLIXBIO PRIVATE LIMITED 
 

(57) Abstract : 

The invention relates to the compounds of formula (I) or its pharmaceutical acceptable salts  as well as 

polymorphs solvates enantiomers stereoisomers and hydrates thereof The pharmaceutical compositions comprising an effective 

amount of compounds of formula (I) and methods for the treatment of hyperglycemia may be formulated for 

oral buccal rectal topical transdermal transmucosal intravenous parenteral administration syrup or injection. Such compositions may 

be used to treatment of insulin resistance diabetes mellitus diabetes insipidus type 1 diabetes type 2 diabetes microvascular 

complications macrovascular complications  lipid disorders prediabetes obesity arrhythmia myocardial 

infarction stroke neuropathy renal complications hypertriglyceridemia cardiovascular complications and post prandial hyperglycemia. 
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(54) Title of the invention : IMPROVED REACTOR FOR AMMONIUM DINITRAMIDE BASED LIQUID 

MONOPROPELLANTS AND THRUSTER INCLUDING THE REACTOR 
 

  

(51) International classification  :F02K9/42  

(31) Priority Document No  :12504742  

(32) Priority Date  :09/05/2012 

(33) Name of priority country  :Sweden 

(86) International Application No 

        Filing Date 

:PCT/SE2013/050508  

:07/05/2013 

(87) International Publication No  :WO 2013/169193  
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Number  

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)ECAPS AB 

      Address of Applicant :P.O. Box 4207 S 171 04 Solna Sweden 

(72)Name of Inventor : 

   1)ANFLO Kjell 

   2)THORM„HLEN Peter 
 

(57) Abstract : 

Reactor for the decomposition of ammonium dinitramide based liquid monopropellants into hot combustible gases for combustion in a 

combustion chamber (50) and rocket engine or thruster comprising such reactor wherein the reactor comprises a heat bed (25) and a 

catalyst bed (30) the heat bed exhibiting catalytic activity. 
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(22) Date of filing of Application :24/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : FAIL-SAFE ACTUATION SYSTEM 
 

  

(51) International classification  :F15B20/00,F03D7/04  

(31) Priority Document No  :10 2010 053 811.6  

(32) Priority Date  :08/12/2010 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2011/006187  

:08/12/2011 

(87) International Publication No  :WO/2012/076178  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:4343/CHENP/2013  

:06/06/2013 
 

  

(71)Name of Applicant :  

   1)MOOG GMBH 

      Address of Applicant :Hanns-Klemm-Strasse 28 71030 

Bblingen, Germany Germany 

(72)Name of Inventor : 

   1)HELBIG, Achim 

   2)BOES, Christoph 

   3)H„NDLE, Werner 
 

(57) Abstract : 

The invention discloses a fail-safe actuation system (1) having a safety position, comprising an actuator (2) with at least a first and a 

second chamber (3, 4), a working circuit (5) with a motor/pump device (6), whereby the actuator (2) can be actuated by means of the 

working circuit (5), at least in the operative state, and a safety circuit by means of which, in a failure state, the actuat or (2) can be 

moved into the safety position, whereby the safety circuit has a tank (7) that holds pressurized fluid and that, in the failu re state, is 

automatically connected to the first chamber (3) via a switching valve (8), and it has a drain valve (9) that, in the failure state, is 

moved into the through-flow position in order to drain fluid out of the second chamber (4), and the safety circuit is configured in such 

a way that, in the operative state, an inflow into the actuator (2)  in a manner that is decoupled from the tank (7)  can be established by 

means of the working circuit (5) with its motor/pump device (6), and, in the failure state, an inflow from the tank (7) into the first 

chamber (3)  in a manner that is completely decoupled from the working circuit (5) with its motor/pump device (6)  is created by 

means of the safety circuit, whereby a short-circuit fluid connection (36) is provided between the first and second chambers (3, 4) that, 

in the failure state, is through-connected in order to generate a short-circuit flow between the first and second chambers (3, 4). [Fig. 5] 
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(54) Title of the invention : THIN FILM CATALYTIC MATERIAL FOR USE IN FUEL 
 

  

(51) International classification  :B01J37/02,B01J23/40,B01J23/89  

(31) Priority Document No  :1205691.7  

(32) Priority Date  :30/03/2012 

(33) Name of priority country  :U.K. 

(86) International Application 

No 

        Filing Date 

:PCT/GB2013/050815  

:28/03/2013 

(87) International Publication 

No  
:WO 2013/144631  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JOHNSON MATTHEY FUEL CELLS LIMITED 

      Address of Applicant :5th Floor 25 Farringdon Street London 

EC4A 4AB U.K. 

(72)Name of Inventor : 

   1)HARDS Graham Alan 

   2)HARKNESS Ian Roy 

   3)PETCH Michael Ian 

   4)SHARMAN Jonathan David Brereton 

   5)WRIGHT Edward Anthony 

   6)WILLCOCKS Alexander Martin 
 

(57) Abstract : 

A catalytic material comprising (i) a support material and (ii) a thin film catalyst  coating having an inner face adjacent to the support 

material and an outer face the thin film catalyst coating having a mean thickness of < 8 nm and wherein at least 40% of the support 

material surface area is covered by the thin film catalyst coating; and wherein the thin film catalyst coating comprises a first 

metal selected from the platinum group metals  and one or more second metals  selected from the group consisting of transition 

metals rare earth metals alkali metals alkaline earth metals Group IVA metals and Goup VA metals  and wherein the atomic percentage 

of first metal in the thin film catalyst coating is not uniform through the thickness of the thin film catalyst coating  is disclosed. 
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(54) Title of the invention : SYSTEM AND METHOD FOR GROOMING RELATED FARM DECISION SUPPORT 
 

  

(51) International classification  :A01K29/00,A01K13/00  

(31) Priority Document No  :12503066  

(32) Priority Date  :28/03/2012 

(33) Name of priority country  :Sweden 

(86) International Application No 

        Filing Date 

:PCT/SE2013/050259  

:15/03/2013 

(87) International Publication No  :WO 2013/147678  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DELAVAL HOLDING AB 

      Address of Applicant :P.O. Box 39 S 147 21 Tumba Sweden 

(72)Name of Inventor : 

   1)MAZERIS Fernando 
 

(57) Abstract : 

Farm decision support is provided relating to a herd of animals (A1 A2 A3) in a farm environment (100). Each animal (A1 A2 A3) is 

associated with a respective identification device (T1 T2; T3). The farm environment (100) includes a brush station (B1 ) having a 

reader unit (224) configured to remotely register an identity of each animal (A1 A2 A3) visiting the brush station (B1 ) via the 

identification devices (T1 T2; T3). A detection means (242) detects a repositioning of the brush (210) from a neutral position resulting 

from an animal (A3) pushing a part of itself against the brush (210). The reader unit (244) has a detection range within wh ich identity 

data (ID3) can be read out from an identification device (T3). In response to a detected repositioning of the brush (210) the reader unit 

(244) registers the identity data (ID3) from a first detected identification device (T3) within the detec tion range and forwards the 

identity data (ID3) to a processing unit (120) via an output interface (246). The processing unit (120) stores data (d1 ) rep resenting 

animal visits to the brush station (B1 ) as the decision support. 
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(54) Title of the invention : ARYL SULTAM DERIVATIVES AS RORC MODULATORS 
 

  

(51) International 

classification  
:C07D417/10,C07D417/12,C07D417/14  

(31) Priority Document 

No  
:61/670519  

(32) Priority Date  :11/07/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 
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        Filing Date 

:PCT/EP2013/064637  

:11/07/2013 

(87) International 

Publication No  
:WO 2014/009447  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)F. HOFFMANN LA ROCHE AG 

      Address of Applicant :Grenzacherstrasse 124 CH 4070 Basel 

Switzerland 

(72)Name of Inventor : 

   1)BODIL VAN NIEL Monique 

   2)FAUBER Benjamin 

   3)GAINES Simon 

   4)GOBBI Alberto 

   5)RENE Olivier 

   6)VESEY David 

   7)WARD Stuart 
 

(57) Abstract : 

1234123456789101112Compounds of the formula (I) or pharmaceutically acceptable salts thereof wherein  and are as defined herein. 

Also disclosed are methods of making the compounds and using the compounds for treatment of inflammatory diseases such as 

arthritis. 
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(54) Title of the invention : LOW DENSITY POLYETHYLENE FOR EXTRUSION COATING 
 

  

(51) International classification  :C08F2/01,C08F2/38,C08F4/38  

(31) Priority Document No  :12170203.9  

(32) Priority Date  :31/05/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2012/005072  

:07/12/2012 

(87) International Publication No  :WO 2013/178242  
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        Filing Date 
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        Filing Date 
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(71)Name of Applicant :  

   1)BOREALIS AG 

      Address of Applicant :IZD Tower Wagramerstrasse 17 19 A 

1220 Wien Austria 

(72)Name of Inventor : 

   1)NUMMILA PAKARINEN Auli 

   2)SULTAN Bernt …ke 

   3)VOIGT Bjrn 

   4)RUESS Gabriel 

   5)ANKER Martin 

   6)BERGQVIST Mattias  

   7)GKOURMPIS Thomas  

   8)HJERTBERG, Thomas  
 

(57) Abstract : 

The present invention relates to a low density polyethylene having a molecular weight distribution Mw/Mn which is 15 or less  a 

storage modulus G  measured at a loss modulus G of 5 kPa which is above 3000 Pa a weight average molecular weight (Mw) which is 

between 192000 and 250000 g/mol and has a melt flow rate (MFR) according to ISO 1 133 (190°C 2.16 kg) which is higher than 3.0 

g/10 min compositions a process for production of the low density polyethylene a low density polyethylene which is obtainable by the 

process a continuous ethylene polymerization method for introducing vinylidene in a low density polyethylene  a method for an 

extrusion coating process or a method for an extrusion lamination process  an article e.g. an extrusion article an extrusion lamination 

article film blowing article film casting article wire and cable extrusion article injection moulding article blow moulding article or pipe 

extrusion article and uses of the low density polyethylene. 
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(54) Title of the invention : DEVICE FOR DETERMINING WIND SPEED COMPRISING A PLURALITY OF LASER SOURCES 
 

  

(51) International classification  :G01P5/26,G01S17/58  

(31) Priority Document No  :12 53491  

(32) Priority Date  :16/04/2012 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2013/050824  
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(71)Name of Applicant :  

   1)EPSILINE 

      Address of Applicant :27 rue Daubuisson F 31000 Toulouse 

France 

   2)INSTITUT NATIONAL POLYTECHNIQUE DE 

TOULOUS E 

(72)Name of Inventor : 

   1)ZAMAMA Otmane 

   2)TEYSSEYRE Rapha«l 

   3)PERCHOUX Julien 
 

(57) Abstract : 

This device for determining wind speed comprises at least two laser sources (18) transmitting beams in different coplanar directions 

and such that each transmission direction has a corresponding perpendicular transmission direction and each laser source (18) has 

associated:  means (16) for focusing the transmitted beam  means (20) for receiving a reflected beam obtained after reflection by a 

particle (28) present in the air of the corresponding transmitted beam  means (20) for transmitting an interference signal of 

interferences occurring between the transmitted beam and the reflected beam  means (6) for processing the obtained interference 

signals  an optical cavity into which the reflected beam is reinjected in order to obtain an interference with the transmitted beam. 
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(54) Title of the invention : METHOD FOR PREDICTING AT LEAST ONE MOVEMENT OF A SHIP UNDER THE EFFECT OF 

THE WAVES 
 

  

(51) International classification  :B63B39/00  

(31) Priority Document No  :12 54503  

(32) Priority Date  :16/05/2012 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 
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   1)SOCIETE DINGENIERIE DE RECHERCHES ET 

DETUDES EN HYDRODYNAMIQUE NAVALE PAR 

ABREVIATION SIREHNA 

      Address of Applicant :1 rue de la No BP 42105 F 44321 

Nantes Cedex 03 France 

(72)Name of Inventor : 

   1)DROUET Cline 

   2)CELLIER Nicolas  
 

(57) Abstract : 

The method comprises: a step of estimating a direction (D) and a speed of propagation of the waves  a step of measuring the change in 

a characteristic size of the waves  at at least one measurement point (P) located upstream from the ship in the direction of propagation 

(D) by periodically measuring said size a step of detecting a lull in the waves at the measurement point (P) made using the 

measurement of the change in the characteristic size this detection step comprising a measurement of a duration of a detected 

lull and when the lull in the waves is detected at the measurement point (P): a step of calculating a time interval between the detection 

of the lull in the waves at the detected measurement point (P) and a point in time when this lull has an effect on the moveme nt of the 

ship (N) said calculation being made in particular on the basis of the estimated speed of propagation of the waves. 

  

 

No. of Pages : 14 No. of Claims : 10 



43478 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8189/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :10/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHODS AND DEVICES FOR PARALLEL PAGE DECODING FROM NEIGHBORING CELLS 
 

  

(51) International classification  :H04W68/02  

(31) Priority Document No  :61/660761  

(32) Priority Date  :17/06/2012 

(33) Name of priority country  :U.S.A. 
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(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :ATTN: INTERNATIONAL IP 

ADMINISTRATION 5775 Morehouse Drive San Diego 

California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)GUDE Venkata Siva Prasad 

   2)BATCHU Bhaskara V. 

   3)SAHU Debesh Kumar 
 

(57) Abstract : 

Various features and aspects of the present disclosure are adapted to facilitate improved reception of page messages at an ac cess 

terminal operable in a wireless communication system. When the access terminal is in a region where two or more cells overlap if the 

access terminal is moving away from the coverage area of an active cell and moving towards the coverage area of a neighbor ce ll the 

access terminal may miss an incoming page message transmitted from its serving cell. Thus the access terminal may dedicate fingers 

of a rake receiver to listen to paging information transmitted from one or more neighbor cells  decoding this information if a page 

decoding operation corresponding to the active cell fails. Other aspects embodiments and features are also claimed and described. 
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Chicago Illinois 60631 U.S.A. 

(72)Name of Inventor : 

   1)TAPLING Peter George 

   2)ROLFE Andrew Robert 

   3)GANESAN Ravi 
 

(57) Abstract : 

A method of operating a security server to securely transact business between a user and an enterprise via a network includes  

receiving at the security server from an enterprise with which the user is currently connected via the network a request of the 

enterprise to activate a secure communications channel over the network between the user and the security server. The request  

includes contact information for contacting the user via other than the network. The security server in response transmits an activation 

code for delivery to the user via other than the network and in a manner corresponding to the received contact information. T he 

security server receives from the user via the network an activation code and compares the received activation code with the 

transmitted activation code to validate the received activation code. The secure communications channel is then activated bas ed on the 

validation of the received activation code. 
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(54) Title of the invention : OLIGONUCLEOTIDES FOR MAKING A CHANGE IN THE SEQUENCE OF A TARGET RNA 

MOLECULE PRESENT IN A LIVING CELL 
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(71)Name of Applicant :  
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Netherlands 

   2)ProQR Therapeutics II B.V. 

(72)Name of Inventor : 

   1)DE BOER Daniel Anton 

   2)RITSEMA Tita 
 

(57) Abstract : 

The present invention relates to the field of gene therapy more specifically to oligonucleotides for making a change in the sequence of 

a target RNA molecule present in a living cell 
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(54) Title of the invention : METHODS AND SYSTEMS FOR DETECTING AN ANALYTE OR CLASSIFYING A SAMPLE 
 

  

(51) International 

classification  
:G01N21/76,G01N33/53,C12Q1/66  
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(32) Priority Date  :16/04/2012 
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(71)Name of Applicant :  

   1)COMMONWEALTH SCIENTIFIC AND INDUSTRIAL 

RESEARCH ORGANISATION 
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(72)Name of Inventor : 

   1)TROWELL Stephen Charles  

   2)DACRES Helen 

   3)LE Nam Cao Hoai 

   4)GEL Murat 

   5)ZHU Yonggang 

   6)WU Nan 
 

(57) Abstract : 

The present invention relates to methods and systems for detecting one or more analytes in a sample and/or for classifying a sample. 

In particular the present invention relates to methods and systems which can be used to detect the analytes in real time and which rely 

on flowing through a microfluidic device one or more types of sensor molecule each comprising a domain that binds one or more  

analytes a chemiluminescent donor domain and an acceptor domain wherein the separation and relative orientation of the 

chemiluminescent donor domain and the acceptor domain in the presence and/or the absence of analyte is within + 50% of the Forster 

distance. 
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(72)Name of Inventor : 

   1)IIJIMA Kazuki 
 

(57) Abstract : 

In the present invention a stop engine request that is output in response to the operation of the brake by the driver and a stop engine 

prohibition request that is output due to the diagnosis of a malfunction in an air fuel ratio sensor provided in the engine exhaust sys tem 

or the like are independent requests  and when both requests are output simultaneously the stop engine request which has higher 

priority is executed. When the engine is thus stopped by means of a higher priority stop engine request  the stop engine prohibition 

request is dismissed so as to prevent the unexpected restarting of the engine when the stop engine request is cancelled.  
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(71)Name of Applicant :  

   1)REGENERON PHARMACEUTICALS INC. 
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(72)Name of Inventor : 

   1)DALY Christopher 

   2)THURSTON Gavin 

   3)PAPADOPOULOS Nicholas J. 
 

(57) Abstract : 

The present invention provides antibodies that bind to EGFR and methods of using same. According to certain embodiments of the 

invention the antibodies are fully human antibodies that bind to human EGFR with high affinity. In certain embodiments  the 

antibodies of the present invention are capable of inhibiting the growth of tumor cells expressing high levels of EGFR and/or inducing 

antibody dependent cell mediated cytotoxicity (ADCC) of such cells. The antibodies of the invention are useful for the treatment of 

various cancers as well as other EGFR related disorders. 

  

No. of Pages : 113 No. of Claims : 19 



43484 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7689/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :16/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : VACCINE AGAINST RSV 
 

  

(51) International classification  :A61K39/155,A61P31/14  

(31) Priority Document No  :61/614429  

(32) Priority Date  :22/03/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/EP2013/055943  

:21/03/2013 

(87) International Publication No  :WO 2013/139916  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CRUCELL HOLLAND B.V. 

      Address of Applicant :Archimedesweg 4 NL 2333 CN Leiden 

Netherlands 

(72)Name of Inventor : 

   1)RADOSEVIC Katarina 

   2)CUSTERS Jer´me H.H.V. 

   3)VELLINGA Jort 

   4)WIDJOJOATMODJO Myra N. 
 

(57) Abstract : 

NA 
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(54) Title of the invention : COMPOSITIONS AND METHODS FOR THE TREATMENT OF EPILEPSY 
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(72)Name of Inventor : 

   1)KANDULA Mahesh 
 

(57) Abstract : 

The invention relates to the compounds of formula (I) and formula (II) or its pharmaceutical acceptable salts  as well as 

polymorphs solvates enantiomers stereoisomers and hydrates thereof. The pharmaceutical compositions comprising an effective 

amount of compounds of formula (I) or formula (II); and methods for treating or preventing neurological diseases may be formulated 

for oral buccal rectal topical transdermal transmucosal intravenous parenteral administration syrup or injection. Such compositions 

may be used to treatment of epilepsy bipolar disorder trigeminal neuralgia attention deficit hyperactivity disorder partial 

seizures adjunctive therapy for partial myoclonic tonic clonic seizures and schizophrenia neuropathic pain seizures Tourette 

syndrome Alzheimer s disease autism bipolar disorder and anxiety disorder bipolar disorder mania phantom limb syndrome complex 

regional pain syndrome paroxysmal extreme pain disorder neuromyotoaia intermittent explosive disorder borderline personality 

disorder myotonia congenita and post traumatic stress disorder. 
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COMPOUNDS 
 

  

(51) International 

classification  
:C07D231/18,A01N43/56,A61K31/415  

(31) Priority Document No  :61/635969  

(32) Priority Date  :20/04/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/037596  

:22/04/2013 

(87) International 

Publication No  
:WO 2013/159094  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MERIAL LIMITED 

      Address of Applicant :3239 Satellite Blvd. Duluth GA 30096 

U.S.A. 

(72)Name of Inventor : 

   1)MENG Charles Q. 
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(57) Abstract : 

Provided are improved processes for the preparation of 1 aryl pyrazole compounds of formula (I) and (IB): which are substituted at the 

5 position of the pyrazole ring with a carbon linked functional group. The process described are efficient and scalable and d o not 

utilize hazardous sulfenyl halide reagents. 
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(57) Abstract : 

The present invention provides a compound of formula (A): I as described herein  and pharmaceutically acceptable 

salts enantiomers rotamers tautomers or racemates thereof. Also provided are methods of treating a disease or condition mediated by 

PIM kinase using the compounds of Formula I and pharmaceutical compositions comprising such compounds. 
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(57) Abstract : 

A system for patient imaging is provided. The system includes an imaging system and a parameter generator to determine parame ters 

of at least a first phase of an injection procedure. The imaging system includes a scanner that has at least one x ray tube. The 

parameter generator is programmed to determine at least one of the parameters on the basis of a voltage to be applied to the at least 

one x ray tube during an imaging procedure. A method of controlling an injector system is also provided and the method includes 

determining injection parameters  at least one of which is determined on the basis of a voltage to be applied to an x ray tube during the 

imaging procedure as well as controlling the injector system at least in part on the basis of the determined injection parameters. 
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(57) Abstract : 

E EEEThe present invention relates to novel processes for improved preparation of homofarnesol especially of (37) homofarnesol and 

homofarnesol preparations having an elevated content of (3 7) homofarnesol (also referred to as all E homofarnesol). 
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(57) Abstract : 

Co crystals comprising a) a herbicide compound A which is 3 6 dichloro 2 methoxybenzoic acid (dicamba) and b) a co crystal former 

B which is selected from the group of aromatic N containing heterocycles; and their use in agrochemical compositions. 
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(57) Abstract : 

3453136451364526A stable polysaccharide particle suspension composit ion comprising: a carrier; an activator solvent comprising a) 

at least one dibasic methyl or ethyl ester; b) at least one compound of the formula ROOC A CONRR (lla) wherein R represents a C C 

alkyl group; wherein R and R individually represents a C C alkyl group wherein R and R can optionally together form a ring; and 

wherein A is a linear or branched divalent C C alkyl group; or c) a combination a) and b); an organo clay compound; and optio nally a 

surfactant; the composition being stable and capable of sus pending polysaccharide particles. Slurries of polysaccharide particles in 

such suspension composition and methods of making the compositions and the slurries. 
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(57) Abstract : 

The invention concerns an external connector (50) for the production of an electronic card  comprising an insulating support (4a) 

defining an outer face and an inner face opposite each other and a plurality of external metal contact pads (10a 10b and 10c). This 

external connector further comprises a plurality of metal protrusions (18a 18b and 18c) located next to the inner face of the insulating 

support and respectively electrically connected to at least one sub set of the plurality of external metal contact pads and/o r to contact 

pads associated with an electronic unit which is arranged on the inner face of the insulating support said metal protrusions being 

intended to be inserted into individual recesses (38a 38b 38c) in the body (22a) of the electronic card at the bottom of which recesses 

metal contact pads (34a 34b 34c) are located associated with an electronic unit ins ide the card body and/or an antenna incorporated 

into the card body. The invention also concerns a method for producing an electronic card using the abovementioned external 

connector. 
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   2)KRATOCHVIL Marcel 

   3)HOPF Markus  
 

(57) Abstract : 

The invention relates to a method for localizing and quenching an arc in a PV generator (2) of a PV system (1) which PV generator 

comprises at least two PV subgenerators (2.1  2.n) wherein in each case a means for quenching an arc in the respective PV 

subgenerator (2.1  2.n) is associated with each PV subgenerator (2.1  2.n). The method comprises the following steps: an arc in the PV 

generator (2) is detected. Then a probability value is determined for each of the PV subgenerators (2.1  2.n) which probability value is 

correlated with a probability that the arc is located in the corresponding PV subgenerator (2.1  2.9). A sequence (R.1  R.n) for 

activating the means for quenching the arc which is dependent on the determined probability values is determined. Then  the means for 

quenching the arc are activated successively in the order of the determined sequence (R.1  R.n). The invention furthermore relates to 

an apparatus for localizing and quenching an arc in a PV generator (2) of a PV system (1) which is designed to implement the method 

and to a PV system (1) comprising such an apparatus. 
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(57) Abstract : 

There is disclosed a method apparatus and computer program product in which a first parameter set is received and an identifier of the 

first parameter set is obtained. A second parameter set is also received. The validity of the first parameter set is determin ed on the 

basis of at least one of the following: receiving in the second parameter set a list of valid identifier values; and determining that the 

first parameter set is valid if the identifier of the first parameter set is in the list of valid parameter values; receiving in the second 

parameter set an identifier of the second parameter set; and determining that the first parameter set is valid based on the identifier of  

the first parameter set and the identifier of the second parameter set. There is also disclosed a method  apparatus and computer program 

product in which a first parameter set is encoded and an identifier is attached to the first parameter set. A second paramete r set is also 

encoded. The validity of the first parameter set is determined on the basis of at least one of the following: a ttaching the second 

parameter set a list of valid identifier values and determining that the first parameter set is valid  if the identifier of the first parameter 

set is in the list of valid parameter values; attaching in the second parameter set an identifier of the second parameter set and 

determining that the first parameter set is valid based on the identifier of the first parameter set and the identifier of th e second 

parameter set. 
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   2)EICHENS EHER Fritz 
 

(57) Abstract : 

The invention relates to the field of microbiology specifically to a combination of a source of a first enzymatic active domain and a 

source of a second enzymatic active domain and to a composition comprising said combination. The invention further relates to  a 

composition comprising said combination for use as a medicament  to the use of said composition as an antimicrobial agent and to a 

method for controlling microbial contamination in a food or feed product  on and/or in food or feed processing equipment on and/or in 

food or feed containers. 
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   3)OREILLY Steven E. 
 

(57) Abstract : 

A hydroclone (10) including a tank (12) with a fluid inlet (14) a filtered fluid outlet (16) an effluent outlet (18) a process fluid outlet 

(20) and a chamber (24) including an inner peripheral wall (22) centered about a central axis (X). The hydroclone further inc ludes: i) a 

filter assembly (26) located within the chamber (24) which has an outer membrane surface (44) symmetrically located about the 

central axis (X) and encloses a filtrate chamber (46) that is in fluid communication with the filtered fluid outlet (16) and ii) a cleaning 

assembly (50) concentrically located and rotatably engaged about the membrane surface (44). A fluid pathway (28) extends from the 

fluid inlet (14) and defines a vortex region (25) between the inner peripheral wall (22) of the chamber (24) and the membrane  surface 

(44) and is adapted for receiving incoming fluid. An inlet flow shield (58) is concentrically located about the filter assembly (26) and 

is adapted to block at least a portion of fluid flowing into the chamber (24) from the fluid inlet (14) from impacting the me mbrane 

surface (44). 
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(57) Abstract : 

A swing closure element (1) comprising:  a fixed structure (10) rigidly constrainable to an opening (11) of a door or window or the 

like  a first movable wing (20) constrained to said fixed structure (10) by a first hinge constraint (21) so as to be pivotable abo ut a first 

rotation axis (Z1) according to a predetermined opening rotation direction (W1)  a second movable wing (30) constrained to said first 

wing by said second hinge constraint (31) so as to be pivotable with respect to the first wing (20) about a second rotation a xis (Z2) the 

first and the second wing (20 30) being movable between a first closed configuration wherein they are coplanarly arranged to close the 

opening (11) and a second open configuration  an articulated quadrilateral mechanism (50 50 ) connected to the fixed structure (10) 

and to the second wing (30) comprising at least one stiffening member (61 61  62 62 ) pivotably constrained to said first wing (20) and 

to a movable member (53 53 ) of said mechanism (50 50 ) connected to the fixed structure (10) and to said second movable wing (30). 
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(51) International classification  :C12N1/04  

(31) Priority Document No  :61/687210  

(32) Priority Date  :20/04/2012 
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(86) International Application No 

        Filing Date 
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:18/04/2013 

(87) International Publication No  :WO 2013/158900  
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Number  

        Filing Date 
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(62) Divisional to Application Number 

        Filing Date 
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(72)Name of Inventor : 

   1)JOHNSON Thomas D. 
 

(57) Abstract : 

A composition of matter comprising: a combination of a phytate and a plurality of microorganisms comprising a Trichoderma virens 

fungus a Bacillus amyloliquefaciens bacterium and one or a plurality of mycorrhizae fungi that is placed in the vicinity of a plant root 

in a manner that allows the microorganisms in the composition of matter to colonize said plant root; and a method for increasing plant 

yield comprising: placing a combination of a phytate and a plurality of microorganisms comprising a Trichoderma virens fungus  a 

Bacillus amyloliquefaciens bacterium and one or a plurality of mycorrhizae fungi in the vicinity of a plant root in a manner that allows 

the microorganisms in the composition of matter to colonize said plant root. 
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(54) Title of the invention : METHOD AND APPARATUS FOR COMPRESSING WEB PAGE TEXT 
 

  

(51) International classification  :G06F17/22  

(31) Priority Document No  :201210593915.9  

(32) Priority Date  :31/12/2012 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2013/082950  

:04/09/2013 
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   3)YU Yongfu 

   4)ZHU Shunyan 
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(57) Abstract : 

The present invention provides a method and an apparatus for compressing web page texts  wherein the method comprises: according 

to a web page opening request of a mobile terminal browser obtaining a current language environment of the terminal; according to 

the language environment initializing a character container corresponding to the language environment; receiving requested web page 

data; parsing the received web page data and utilizing the corresponding character container to merge and store the web page 

data wherein a process of initializing the corresponding character container according to the language environment comprises: 

determining whether the language environment belongs to Latin; if yes  initializing to store utf 8 encoded data; otherwise initializing to 

store utf 16 encoded data. The present invention can intelligently determine a storage method according to the language 

environment and perform optimization and adaption processing on a content to be stored  effectively reducing browser memory 

occupation of the web page data. 
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(57) Abstract : 

an electronic cigarette a mesh element (32) is in contact with liquid storage (34). A heater (40) is spaced apart from the mesh element 

(32) and positioned to heat air which flows through the mesh element (34). The heated air vaporizes the liquid in or on the mesh 

element (34). The vapor is inhaled by the user. A method of vaporizing a liquid in an electronic cigarette includes conducting liquid 

from a liquid storage (34) to a mesh element (32). Electric current is supplied to a heater (40) optionally in response to sensing 

inhalation on the outlet or mouthpiece of the electronic cigarette. The heater (40) heats air and the heated air is conducted through the 

mesh element (32) with the heated air vaporizing liquid on or in the mesh element (32). The vaporized liquid is entrained with the 

heated air and may then flow through or around the liquid storage to the mouthpiece. 
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(57) Abstract : 

Examples disclose a system with a first power module with a first switch to deliver power to a load by connecting the first switch. 

Further the examples provide the system with a second power module with a second switch to deliver the power to the load by 

connecting the second switch the power to the load from either the first power module or the second power module. Additionally  the 

examples also disclose a battery to provide voltage to either the first power module or the second power module to enable the  delivery 

of the power to the load by alternating between the first switch in the first module and the second switch in the second power module. 

  

 

No. of Pages : 20 No. of Claims : 15 



43502 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8230/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : STEERING GEAR 
 

  

(51) International classification  :B62D5/04,F16H57/021  

(31) Priority Document No  :10 2012 103 146.0  

(32) Priority Date  :12/04/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2013/057172  

:05/04/2013 

(87) International Publication No  :WO 2013/152995  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ZF Lenksysteme GmbH 

      Address of Applicant :Richard Bullinger Strae 77 73527 

Schwbisch Gm¼nd. Germany 

(72)Name of Inventor : 

   1)HAFERMALZ Jens  

   2)FCHSEL Dennis  
 

(57) Abstract : 

A steering gear having a gearwheel (2) having a pinion (3) which meshes with said gearwheel and having a pinion shaft which 

comprises the pinion (3) and which is mounted so as to be pivotable about a pivot axis (6) perpendicular to the longitudinal axis (16) 

of the pinion shaft is characterized in that the radial spacing between the pivot axis (6) and the location of toothed engage ment (15) 

between the gearwheel (2) and pinion is smaller than the core radius of the pinion (3). 
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(57) Abstract : 

A multipath circuit is described that has multiple signal paths and various common components used for normal operation. Each  of the 

multiple signal paths also has multiple circuit blocks defining the functionality of the signal path. A shared access path is provided 

through the third winding of a three way transformer for each signal path. Multiple switches are provided in the multipath circuit that 

couple to the third winding in each of the multiple signal paths. The switches are also coupled to the various common components. 

Selected ones of these switches may be closed to provide a shared access path between a common component and one of the signa l 

paths or between a common components and one of the circuit blocks in one of the signal paths. 
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(57) Abstract : 

An element (40) for a metallic belt for a belt type continuously variable transmission is configured in such a manner that the outer 

portions (46b) of the metallic belt (7) in the radial direction of the belt are formed in a rectilinear shape so that the out er portions (46b) 

are in linear contact with the inner portions (11a) of pulleys (5 8) in the radial direction thereof the inner portions (11a) being the tilted 

generating line portions of the pulleys (5 8) the tilted generating line portions being tilted at a certain angle. Protrusions (48) extending 

inward in the radial direction of the belt are respectively provided at the lower ends of both side edges of the element (40)  so as to be 

located below a rocking edge section (44a). The protrusions (48) are configured so as to deflect inward in the a xial direction of the 

pulleys (5 8) when the element (40) and the outer portions (11b) of the pulleys (5 8) in the radial direction thereof are in contact with 

each other the outer portions (11b) being the curved generating line portions of the pulleys (5 8). 
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(57) Abstract : 

3 The invention provides an optoelectronic device comprising a mixed anion perovskite  wherein the mixed anion perovskite 

comprises two or more different anions selected from halide anions and chalcogenide anions. The invention further provides a mixed 

halide perovskite of the formula (I) [A][B][X] wherein: [A] is at least one organic cation; [B] is at least one divalent meta l cation; and 

[X] is said two or more different halide anions. In another aspect  the invention provides the use of a mixed anion perovskite as a 

sensitizer in an optoelectronic device wherein the mixed anion perovskite comprises two or more different anions selected from halide 

anions and chalcogenide anions. The invention also provides a photosensitizing material for an optoelectron ic device comprising a 

mixed anion perovskite wherein the mixed anion perovskite comprises two or more different anions selected from halide anions and 

chalcogenide anions. 
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(57) Abstract : 

The application relates to a method for determining beam parameters of a charge carrier beam a measuring device and a charge carrier 

beam device. The charge carrier beam (4) from a charge carrier beam device (1) is guided by means of a beam deflection unit (3) over 

a slit aperture arrangement which is provided in an aperture device (7) and which has one or more slit apertures (8). Measure ment 

plane coordinates of the beam components that penetrate the slit aperture arrangement are determined. On the basis of the 

measurement plane coordinates  the aperture device automatically moves in such a way that a measuring aperture (9) arranged in the 

aperture device moves over a predefined measurement reference point. The beam parameter is measured by the measuring aperture. In 

a measuring device (5) suitable for carrying out said method the slit aperture arrangement has at least two non parallel slit aperture 

sections (12 13 15 16) which can be part of a single continuous slit aperture. 
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(57) Abstract : 

An imaging system (100) includes a radiation source (108) that emits radiation that traverses an examination region and image able 

drug eluting beads in tissue of interest located therein a spectral detector array (110) detects radiation traversing the examination 

region and generates a signal indicative thereof spectral processing circuitry (117) that spectrally resolves the signal based on a 

plurality of thresholds (122) and a reconstructor (128) that generates spectral volumetric image data corresponding the imageable drug 

eluting beads based on the spectrally resolved signal. 
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(57) Abstract : 

Methods for an outdoor lighting network (100) are disclosed. The methods can adaptively control lighting requirements ba sed upon 

traffic in the outdoor lighting network (100). The adaptive control provides illumination over a certain response range based  upon 

detection of an object (20) and in addition possibly a velocity of the object (20) by a lighting unit (LUs 1  8) equipped with a sensor 

(12) For the outdoor lighting network (100) the disclosed methods include deciding when a control message should be transmitted to 

other lighting units (LUs 1  8) selecting one or more control messaging protocols with modes adapted to achieve a response range 

depending on the velocity of the object (20) and controlling behavior of a light level output of the lighting unit (LU 1  8). 
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(57) Abstract : 

The present invention provides a method for commissioning of nodes of a network. The method comprises the steps of (S10) 

receiving at a first node (30a) of the network at least one indication message including identification information of a second node 

(30b) of the network; (S20) receiving at the first node (30a) parameter information indicating a parameter sensed with at least one 

parameter sensor associated with the first node (30a); (S30) determining whether the at least one indication message and the parameter 

information temporarily correlate; and (S40) if a correlation is determined adding correlation information about the second node (30b) 

to a register table of the first node (30a). 
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(57) Abstract : 

An apparatus is disclosed for measuring the total organic content of an aqueous stream. The apparatus comprises a platinum electrode 

for measuring CO in an aqueous stream. Methods for measuring the total organic content of an aqueous stream are also disclosed. The 

methods comprise providing an aqueous stream with oxidized organics therein; providing a platinum electrode  contacting the aqueous 

stream with the platinum electrode; applying cathodic potential followed by an anodic voltammetric sweep to the platinum 

electrode and measuring the amperometric response of the platinum electrode. An apparatus for oxidizing organics in aqueous stream 

in an aqueous stream is also disclosed. 
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(57) Abstract : 

Presented are systems and methods for maintaining a desired differential pressure between a cooling oil 110 of an electric motor 102 

and a process gas working fluid 108 of a compressor 104 connected axially to the electric motor 102. The cooling oil 110 acts  as a 

coolant for the motor compartment of the electric motor and the gas working fluid 108 acts as a coolant for the rotor compartment of 

the electric motor 102. At least one bellow 134 is configured to provide two sealed compartments in a pressure equalizer and a spring 

means 136 is configured to add a differential pressure to the cooling oil assuring no leaks between the two fluids flows from the 

cooling oil to the process gas working fluid and no contact of the process gas working fluid with the electric motor stato r in particular 

electric motor laminations and electric motor windings. 
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(54) Title of the invention : METHOD AND APPARATUS FOR THE PRODUCTION OF UREA FROM AMMONIA AND 

CARBON DIOXIDE 
 

  

(51) International classification  :C07C273/04  

(31) Priority Document No  :12166579.8  

(32) Priority Date  :03/05/2012 
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(57) Abstract : 

Method for the production of urea from ammonia and carbon dioxide in a urea plant containing a high pressure synthesis sectio n with 

a horizontal pool condenser wherein the method comprises exchanging heat from a high pressure process medium received in a shell 

section of the pool condenser to a medium pressure urea containing solution received in a first heat exchanging section provided in the 

pool condenser to at least decompose ammonium carbamate into  NH and CO wherein the method further comprises exchanging heat 

from the high pressure process medium to a low pressure steam condensate received in a second heat exchanging section provide d in 

the pool condenser to produce low pressure steam. The invention also relates to an apparatus for the production of urea from ammonia 

and carbon dioxide. 
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(54) Title of the invention : STREETWISE NAVIGATION SYSTEM USING INFRASTRUCTURE ELEMENTS 
 

  

(51) International 

classification  
:G08B7/06,G01C21/20,G01C21/36  
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(57) Abstract : 

A system and method for providing directional information to a user using existing infrastructure elements (150) is disclosed . The 

method comprising determining a route of infrastructure elements (150) between a current location and a remote location  wherein the 

current location is associated a first element in the route and the last element in the route being closest to the remo te location wherein 

each of the elements in the route are identified by at least one of: a physical identification and a data identification  and providing a 

visual indication progressively to each of the infrastructure elements in the route at a predetermined time and for a determined 

period wherein the progressive display of the visual indication provides for direction control information. 
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(57) Abstract : 

The invention relates to a method for manufacturing polylactide comprising the steps of mixing lactide and a metal coordination 

compound as polymerization catalyst to obtain a reaction mixture polymerizing the lactide in liquid phase at a temperature of at least 

150°C to form polylactide in liquid phase and allowing the polylactide to solidify  characterized in that the polymerization catalyst 

comprises a metal ligand coordination compound whereby the parent ligand answers the formula (I) whereby R represents an H 

atom an aliphatic group a halide atom or a nitro group and the metal is at least one of Zr and Hf. The invented cata lysts show kinetics 

which is comparable to the kinetics of the known Sn octoate catalyst. 
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(57) Abstract : 

A variable geometry convergent divergent nozzle for a gas turbine engine includes a centerbody extending rearward along a 

longitudinal axis of the engine which has a maximum diameter section. An inner shroud surrounds the centerbody and coop erates with 

the centerbody to define the throat of the nozzle. An outer shroud surrounds the inner shroud and cooperates with the centerb ody to 

define the exit area of the nozzle. Both shrouds are independently translatable to provide independent control o f the nozzle throat area 

and the nozzle expansion ratio. Additional actuation of the inner shroud results in the throat A8 being disposed upon a fully  forward 

portion of the centerbody said fully forward shroud disposition being more forward than over the maximum diameter section. The 

nozzle may further comprise independent translation of the centerbody 32 with respect to the shrouds.  
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(54) Title of the invention : METHOD OF USING ALPHA AMYLASE FROM ASPERGILLUS CLAVATUS AND ISOAMYLASE 

FOR SACCHARIFICATION 
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   3)VROEMEN Casper 
 

(57) Abstract : 

Aspergillus clavatusAspergillus kawachiiA fungal alpha amylase is provided from (AcAmy1). AcAmy1 has an optimal pH of 4.5 and 

is operable at 30  75°C allowing the enzyme to be used in combination with a glucoamylase and an isoamylase in a saccharification 

reaction. This obviates the necessity of running a saccharification reaction as a batch process where the pH and temperature must be 

readjusted for optimal use of the alpha amylase or glucoamylase. AcAmy1 also catalyzes the saccharification of starch substra tes to an 

oligosaccharide composition significantly enriched in DP2 and (DP1 + DP2) compared to the products of saccharification catalyzed 

by an alpha amylase from . This facilitates the utilization of the oligosaccharide composition by a fermenting organism in a 

simultaneous saccharification and fermentation process  for example. 
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(57) Abstract : 

A fiber optic cable has a cable core that includes at least one optical fiber coupled to a fiber optic connector. A cable adapter sleeve is 

axially mounted on the cable core to surround the cable core the cable adapter sleeve including a body portion that has a first outer 

diameter a collar that has a second outer diameter that is greater than the first outer diameter and a stop that has a third outer diameter 

that is greater than the first outer diameter. 
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(57) Abstract : 

The present invention relates to compounds useful as pharmaceutical intermediates  to processes for preparing the intermediates  to 

intermediates used in the processes  and to the use of the intermediates in the preparation of pharmaceuticals. In particular the present 

invention concerns enantiomerically pure optionally substituted 2 (1 hydroxy alkyl) chromen 4 one derivatives represented by formula 

(IA) and (IB) processes for preparing the alcohol derivatives and their use in preparing pharmaceuticals. 
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   3)LORENZ Wolfgang 

   4)RUNOWSKI Thomas  
 

(57) Abstract : 

The invention relates to a device (R) for producing phosgene by reacting chlorine and carbon monoxide in the presence of a fixed bed 

catalyst comprising a) a tube bundle which is arranged inside a reactor jacket (4) and which has a plurality of reaction tubes (3) which 

are arranged substantially parallel to each other and which extend from a lower tube sheet (1) to an upper tube sheet (2) and b) a 

coolant space for a cooling fluid which coolant space surrounds the reaction tubes (3) and is defined by the lower tube sheet (1) the 

upper tube sheet (2) and the reactor jacket (4) wherein the device is characterized in that the tube bundle is enclosed by an annular 

space sheet (7) which defines an inner annular space (12) for the passage of the cooling fluid and which is arranged at a distance from 

both the lower tube sheet (1) and the upper tube sheet (2) wherein an outer annular space (13) for feeding liquid cooling fluid through 

is formed between the annular space sheet (7) and the reactor jacket (4) which outer annular space is in fluid connection with the inner 

annular space (12). The invention further relates to a method for producing phosgene by means of such a device.  
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(57) Abstract : 

The present disclosure relates to compositions and methods for improving the safety of blood brain barrier receptor mediated 

blood brain barrier transport. 
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(57) Abstract : 

A module for a folder/gluer (1) comprises a frame (13) having two substantially vertical front and rear walls (14 16) and at least one 

functional arrangement (28 33) held by the frame (13). The frame (13) further comprises at least one transverse element (17 18) 

mechanically connecting and maintaining parallelism between the two walls (14 16) and shaped with at least one substantially 

horizontal portion forming a deck (19) so as to enable an operator (30) to climb onto the frame and access the functional arrangement 

(28 33). 
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(57) Abstract : 

An encapsulated particle includes a core particle and a polyurethane disposed about the core particle. The polyurethane includes the 

reaction product of an aromatic isocyanate component and a polyol component. The polyol component includes a polyol derived f rom 

an aromatic amine based initiator and an aliphatic polyether polyol. The polyol derived from the aromatic amine based initiator has a 

nominal functionality of 4. The aliphatic polyether polyol has a nominal functionality of from 2 to 4. The weight ratio of th e polyol 

derived from the aromatic amine based initiator and the aliphatic polyether polyol is from about 1:2 to 2:1. A method of forming the 

encapsulated particle is also provided. 
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(57) Abstract : 

An apparatus comprising a film heater 3 configured to heat smokeable material to volatilize at least one component of the smo keable 

material for inhalation. 
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(57) Abstract : 

Provided is an electric wire routing structure which increases rigidity of mounting to a vehicle etc. to suppress vibration and which can 

increase conveyance efficiency and assembling workability. An exterior member (1) is provided with a stiff first protector (2) 

provided on one side in the longitudinal direction of a wire (W) a stiff second protector (3) provided on the other side thereof an inside 

corrugated tube (4) which covers the outside of the wire (W) across the first protector (2) and the second protector (3)  and an outside 

corrugated tube (5) which covers the outside of the inside corrugated tube (4). One end (41 51) of the inside corrugated tube (4) and 

the outside corrugated tube (5) is fixed to the first protector (2); the other end (42) of the inside corrugated tube  (4) is fixed to the 

second protector (3) and the other end (52) of the outside corrugated tube (5) is supported to allow sliding in the longitudinal direction 

relative to the second protector (3). 
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(57) Abstract : 

The invention relates to LED lighting system comprising a power supply circuit and one or more LED modules. The power supply 

circuit is equipped with input terminals (K1 K2) for connection to a supply voltage source and first and second output terminals 

(K3 K4) and a driver circuit (I II) coupled between the input terminals and the first and second output terminals for generating a LED 

current. The driver circuit (I II) comprises a driver control circuit (II) equipped with an input terminal (K7) for increasing or 

decreasing the LED current in dependency of a signal present at the input terminal of the driver control circuit. The one or more LED 

modules comprise first and second input terminals (K5 K6) for connection to respectively the first and second output terminals of the 

power supply circuit a series arrangement of a LED load (LS) and a current sensor (R1) coupled between the input terminals  a module 

control circuit for generating a current control signal at an output terminal of the module control circuit and coupled to th e current 

sensor and to a reference signal generator (R3 R4 R5 Z1) for generating a reference signal representing a desired magnitude of the 

LED current wherein the current control signal has a first value in case the desired value of the LED current is lower than the 

measured value of the LED current and a second value in case the desired value of the LED current is higher than the measured value 

of the LED current and coupling circuitry(D1; Sg DC C1 C2) coupled during operation between the output terminal of the module 

control circuit and the input terminal of the driver control circuit  for communicating the first value of the current control signal to the 

input terminal of the driver control circuit and for blocking the second value and wherein the signal at the input terminal of the driver 

control circuit has a default value when all the current control signals have their secon d value. 
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(54) Title of the invention : IMAGE PROCESSING DEVICE AND IMAGE PROCESSING METHOD 
 

  

(51) International classification  :H04N7/26  

(31) Priority Document No  :2011-143461  

(32) Priority Date  :28/06/2011 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2012/063606  

:28/05/2012 

(87) International Publication No  :WO/2013/001957  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(62) Divisional to Application Number 
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:10197/CHENP/2013  
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(71)Name of Applicant :  
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      Address of Applicant :1-7-1, KONAN, MINATO-KU, 
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(72)Name of Inventor : 

   1)MASARU IKEDA 
 

(57) Abstract : 

ABSTRACT IMAGE PROCESSING DEVICE AND IMAGE PROCESSING METHOD• An image processing device comprising: a 

filtering unit that applies a strong filter to neighboring pixels neighboring a block boundary within a local-decoded image generated by 

a local-decoding process; and a controller that controls the filtering unit so as to apply a clipping process to the strong filter using a 

clipping value of the strong filter which is larger than a clipping value of a weak filter. Fig. 1 

  

 

No. of Pages : 198 No. of Claims : 8 



43527 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8354/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : LIGHT COLLECTOR DEVICE 
 

  

(51) International classification  :F24J2/06,A01G9/24  

(31) Priority Document No  :61/643544  

(32) Priority Date  :07/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2013/053601  

:06/05/2013 
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(61) Patent of Addition to Application 

Number  

        Filing Date 
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(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)BOONEKAMP Erik Paul 

   2)NIJKAMP Rick Gerhardus  
 

(57) Abstract : 

The invention provides a sheet like light collector device comprising a light receiving side and a light exit side  and a plurality of 

curved structures of light guiding material comprising an organic dye configured to absorb at least part of the light of a light source 

and to convert at least part of the absorbed light into converted light in the visible wavelength range. Each curved structure has a 

convex curved part at the light receiving side a concave part at the light exit side and a light exit edge part at the light exit side. Each 

curved structure has a curvature and light guide thickness configured to facilitate transport of incoupled light and the visible converted 

light in the direction of the light exit edge part to provide device light escaping from the light exit edge part.  
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(54) Title of the invention : ON LOAD TAP CHANGER 
 

  

(51) International classification  :H01H9/00  

(31) Priority Document No  :20 2012 101 475.0  

(32) Priority Date  :20/04/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2013/056279  

:25/03/2013 

(87) International Publication No  :WO 2013/156268  
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Number  

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)MASCHINENFABRIK REINHAUS EN GMBH 

      Address of Applicant :Falkensteinstrae 8 93059 Regensburg 

Germany 

(72)Name of Inventor : 

   1)BIERINGER Alfred 

   2)HAMMER Christian 

   3)STREMPEL Rolf 
 

(57) Abstract : 

The invention relates to an on load tap changer for switching among different winding taps of a step transformer without inte rruption 

according to the preamble of the first patent claim. The general inventive concept lies in actuating both the selector contact unit and 

the switching means for uninterrupted load switching by means of a common motor drive without an energy store being connected  

therebetween. 

  

 

No. of Pages : 17 No. of Claims : 14 



43529 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8344/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :18/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : AMPICILLIN RESISTANT TEXTURIZING LACTIC ACID BACTERIA STRAINS 
 

  

(51) International classification  :C12N15/01,A23C9/12,C12N1/20  

(31) Priority Document No  :12165134.3  

(32) Priority Date  :23/04/2012 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/058335  

:23/04/2013 

(87) International Publication 

No  
:WO 2013/160270  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHR. HANSEN A/S 

      Address of Applicant :Boege Alle 10 12 DK 2970 Hoersholm 

Denmark 

(72)Name of Inventor : 

   1)JOHANSEN Eric 

   2)SOERENS EN Kim Ib 

   3)KIBENICH Annette 
 

(57) Abstract : 

The present invention relates to mutants of lactic acid bacteria which are resistant to the antibiotic ampicillin and which were found to 

give an increased texture when grown in milk while maintaining the other growth properties of the parent strain. The present 

invention furthermore relates to compositions comprising such mutants and to dairy products fermented with the lactic acid bacteria 

resistant to ampicillin. 
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(54) Title of the invention : OPHTHALMIC LENSES TAKING INTO ACCOUNT THE WEARER S HANDEDNESS 
 

  

(51) International classification  :G02C7/02,G02C7/06  

(31) Priority Document No  :12305772.1  

(32) Priority Date  :29/06/2012 
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   1)ESSILOR INTERNATIONAL (COMPAGNIE 

GENERALE DOPTIQUE) 

      Address of Applicant :147 rue de Paris F 94220 Charenton Le 

Pont France 

(72)Name of Inventor : 

   1)CONTET Aude 

   2)GUILLOUX Cyril 
 

(57) Abstract : 

The invention relates to ophthalmic lenses and spectacles for enhanced experience handedness. 
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(54) Title of the invention : METHOD OF PREVENTION OF NEUROLOGICAL DISEASES 
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U.S.A. 

(72)Name of Inventor : 

   1)GONZALEZ Rodolfo 

   2)GARITAONANDIA Ibon 

   3)SEMECHKIN Ruslan 
 

(57) Abstract : 

Provided herein are small molecules that have a neuroprotective or modulatory effect in the nervous system. The small molecules 

provided herein modulate dopaminergic neuronal activity. Also provided herein are methods of for the prophylaxis of or preven ting 

the progression of Parkinson s Disease (PD). 
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(72)Name of Inventor : 

   1)GREINER Dan 

   2)JACOBI Christian 

   3)SLEGEL Timothy 
 

(57) Abstract : 

A transaction begin instruction begins execution of a transaction and includes a general register save mask having bits  that when 

set indicate registers to be saved in the event the transaction is aborted. At the beginning of the transaction  contents of the registers are 

saved in memory not accessible to the program and if the transaction is aborted the saved contents are copied to the registers. 
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(72)Name of Inventor : 

   1)GREENWELL David 
 

(57) Abstract : 

A catalysed filter for filtering particulate matter from exhaust gas emitted from a positive ignition internal combustion eng ine 

comprises a porous substrate having a total substrate length and having inlet surfaces and outlet surfaces  wherein the inlet surfaces are 

separated from the outlet surfaces by a porous structure containing pores of a first mean pore size  wherein the porous substrate is 

coated with a three way catalyst washcoat composition comprising at least one precious metal selected from the group consisting of (i) 

platinum and rhodium; (ii) palladium and rhodium; and (iii) platinum palladium and rhodium supported on a high surface area 

oxide and an oxygen storage component wherein the porous structure of the washcoated porous substrate contains pores of a second 

mean pore size wherein the second mean pore size is less than the first mean pore size which three way catalyst washcoat being 

axially arranged on the porous substrate between a first zone comprising the inlet surfaces of a first substrate length less than the total 

substrate length and a second zone comprising the outlet surfaces of a second substrate length less than the total substrate 

length wherein the sum of the substrate length in the first zone and the substrate length in the second zone = 100% and wherein: (i) a 

washcoat loading in the first zone > second zone; (ii) a total precious metal loading in the first zone > second zone; or (iii) both a 

washcoat loading and a total precious metal loading in the first zone > second zone. 
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   1)WURMBAUER Werner 

   2)SCHOPF Josef 

   3)SCHATZ Bernhard 
 

(57) Abstract : 

An injection device for injecting liquid medicine to a patient comprises a medicine container (2) an end of which is connecta ble to a 

needle (3) and magnetic sensor means (21 22) for sensing connection of the needle (3) to the medicine container (2). 
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   2)JUNG Hee won 
 

(57) Abstract : 

Provided are a method and system for providing information by using a store terminal. A method performed by a mobile terminal to 

receive information about goods  the method may include storing a first list of goods from a store; receiving  from the store terminal a 

second list of goods confirmed by a store terminal; and displaying goods included in the stored first list and goods included  in the 

second list. The goods listed on the second list may be confirmed by the store terminal to be contained in a shopping ca rt of a user. 
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classification  
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(72)Name of Inventor : 

   1)MASON Rodney Stewart 
 

(57) Abstract : 

A plasma treatment device (10) comprises a body portion (11) which houses  a battery (22) a gas cylinder (15) an power supply circuit 

(21) and a plasma generator (20) comprising a pair of electrodes (18 19). The device also comprises a detachable applicator portion 

(12) and an elongate duct (14) extending from the generator (20) for conveying the generated plasma to an outlet at the distal end of 

the duct (14) and for directing a plasma plume formed at the outlet onto a treatment area. An annular electrode (25) is dispo sed at the 

outlet of the duct (14) and is connected to the power supply circuit (21) via an elongate electrical conductor (26). The annular 

electrode (25) acts to conduct electrons in the generated plasma away from the emerging plasma plume  so as to help avoid any 

sensation caused by the resultant current flow. A circuit (17) may be provided for measuring the current flow from the electrode 

(25) the power supply circuit (21) being arranged for adjusting the power supplied to the pair of electrodes (18 19) in dependence 

upon the measured current. 
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(72)Name of Inventor : 

   1)DOWNIE Neil Alexander 
 

(57) Abstract : 

There is provided a method of automatically controlling the mass flow rate of a gas through an orifice through which  in use choked 

flow is arranged to occur. The method uses an electronic valve located downstream of a gas source  a piezoelectric oscillator in contact 

with the gas upstream of the orifice and downstream of the electronic valve and a temperature sensor. The method comprises: a) 

driving the piezoelectric crystal oscillator at a resonant frequency b) measuring the resonant frequency of the piezoelectric  oscillator c) 

measuring the temperature of the gas; and d) controlling the electronic valve in response to the resonant frequency of the piezoelectric 

oscillator and the temperature of the gas in order to regulate the mass flow rate of gas through said orifice. Figure  

  

 

No. of Pages : 67 No. of Claims : 13 



43538 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8394/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :19/11/2014 (43) Publication Date : 01/07/2016 
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   4)GALLIGAN Michel P. 

   5)ZHANG Qinglin 
 

(57) Abstract : 

Aspects of the invention relate to a base metal catalyst composition effective to catalyze the abatement of hydrocarbons  carbon 

monoxide and nitrogen oxides under both rich and lean engine operating conditions comprising a support including at least 10%  by 

weight of reducible ceria doped with up to about 60% by weight of one or more of oxides selected from the group Al Pr Sm Zr Y Si Ti 

and La; and a base metal oxide on the reducible ceria support  the base metal selected from one or more of 

Ni Fe Mn Cu Co Ba Mg Ga Ca Sr V W Bi and Mo the base metal catalyst composition effective to promote a steam reforming 

reaction of hydrocarbons and a water gas shift reaction to provide H as a reductant to abate NOx. Other aspects of the invent ion relate 

to methods of using and making such catalysts. 
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   1)JACOBSSON Jan 

   2)RYBERG Melker 
 

(57) Abstract : 

The present invention relates to a method for forming a decorative design (2) on an element (1) of a wood based material comprising 

providing an element (1) of a wood based material having a surface (3) said surface (3) being solid and being formed of said wood 

based material and printing a decorative design (2) with an aqueous ink on at least a portion of said surface (3) by means of a digital 

printing device. The invention also relates to building element including such an element. 
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   4)VENKUMAHANTI Suresh K. 
 

(57) Abstract : 

Systems and methods for allocation of cache lines in a shared partitioned cache (104) of a multi threaded processor (102). A memory 

management unit (110) is configured to determine attributes associated with an address for a cache entry associated with a processing 

thread (T0) to be allocated in the cache. A configuration register (CP 300_0) is configured to store cache allocation informa tion based 

on the determined attributes. A partitioning register (DP 310) is configured to store partitioning information for partitioning the cache 

into two or more portions (Main/Aux in FIG. 3). The cache entry is allocated into one of the portions of the cache based on t he 

configuration register and the partitioning register. 

  

 

No. of Pages : 21 No. of Claims : 15 



43541 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8402/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :19/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROGRAM AND METHOD FOR CONTROLLING INFORMATION TERMINAL 
 

  

(51) International classification  :H04Q9/00,A47H5/00  

(31) Priority Document No  :61/766843  

(32) Priority Date  :20/02/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/JP2014/000658  

:07/02/2014 

(87) International Publication No  :WO 2014/129138  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PANASONIC INTELLECTUAL PROPERTY 

CORPORATION OF AMERICA 

      Address of Applicant :20000 Mariner Avenue Suite 200 

Torrance CA 90503 U.S.A. 

(72)Name of Inventor : 

   1)SASAKI Takamitsu 

   2)NAITO Eiichi 
 

(57) Abstract : 

In this control method an operation icon for displaying an operation screen of an electric curtain device is caused to be displayed by 

the computer of an information terminal on a display screen of the information terminal; when the selection of the operation icon is 

detected the operation screen of the electric curtain device is displayed; the operation screen includes a curtain image representing the 

curtain of the electric curtain device; and when a pinch out operation is detected on the operation screen  a first opening control 

command for opening the curtain of the electric curtain device is output to a network. 
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(57) Abstract : 

There is provided a meter for measuring the mass flow rate of a gas  the meter comprising a conduit through which the gas flows in 

use the conduit having a flow restriction orifice through which choked flow occurs in use the flow restriction orifice dividing the 

conduit into an upstream portion upstream of said orifice and a downstream portion downstream of said orifice  the meter further 

comprising a sensor assembly including a first piezoelectric crystal oscillator in said upstream portion such that said first piezoelectric 

oscillator is in contact with said gas when the meter in use a second piezoelectric crystal oscillator in said downstream portion such 

that said second piezoelectric oscillator is in contact with said gas when the meter in use said sensor assembly being arranged: to drive 

the first and second piezoelectric crystal oscillators such that each of the first and second piezoelectric crystal oscillato rs resonate at 

respective resonant frequencies; to measure the resonant frequency of the first piezoelectric oscillator and the resonant frequency of 

the second piezoelectric oscillator; and to determine from the resonant frequency of the first piezoelectric oscillator and the resonant 

frequency of the second piezoelectric oscillator the mass flow rate of gas through said orifice. 
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(57) Abstract : 

The present invention provides excellent recovery of bulk in nonwoven fabric. While nonwoven fabric (F) is transported so as to enter 

a heating chamber (3g) via an entry opening (3gi) and after progressing within the heating chamber (3g) exit the heating chamber (3g) 

via an exit opening (3go) heated air is supplied at a speed higher than the transport speed for the unwoven fabric (F) so as to enter the 

heating chamber (3g) via the entry opening (3gi) and after progressing within the heating chamber (3g) while contacting the 

nonwoven fabric (F) exit the heating chamber (3g) via the exit opening (3go). 
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(57) Abstract : 

An electronic device (10) includes at least one electronic component (74). The electronic device also includes a first housin g (24) of a 

single piece of metal. The first housing defines a length a width and a height that is less than both the length and the width. The 

housing has at least five side walls (26 28 30 32 34) defining an internal cavity (38) and an open (36) end to the cavity that spans the 

width and height of the first housing. The electronic component is contained within the cavity. A cover is (18) removably aff ixed over 

the open end of the housing so as to contribute to a retaining force applied on the electronic component  therein. 
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(57) Abstract : 

New enzymes with improved properties and compositions comprising these enzymes suitable for use in the production of a 

food feed or malt beverage product such as in a brewing process  are provided. 
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(57) Abstract : 

A system computer readable storage medium and method of predicting the immunogenicity of a peptide are provided. In certain cases 

the system includes: a) a model of a peptide a model of a MHCII protein and a model of a T cell receptor; and b) an executable 

program for: (i) evaluating the strength of intermolecular interactions of a complex containing the peptide  the MHCII protein and the 

T cell receptor to provide a score that predicts the immunogenicity of the peptide; and (ii) outputting the score.  

  

 

No. of Pages : 33 No. of Claims : 25 



43547 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8435/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD OF MAKING A MAGNETIC STRUCTURE 
 

  

(51) International classification  :B31B1/60,B31B3/00,H01F1/113  

(31) Priority Document No  :61/651224  

(32) Priority Date  :24/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/041100  

:15/05/2013 

(87) International Publication 

No  
:WO 2013/176937  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTERCONTINENTAL GREAT BRANDS LLC 

      Address of Applicant :100 Deforest Avenue East Hanover 

New Jersey 07936 U.S.A. 

(72)Name of Inventor : 

   1)CLARK Kerri 

   2)RODRIGUEZ Maximiliano 
 

(57) Abstract : 

A method is provided for making a magnetic structure. The method includes forming a composition of magnetizable ferrites in a  

carrier on a substrate at a first location. The method further includes magnetizing the composition on the substrate at a second location 

different from the first location. More specifically the substrate may be formed into a packaging housing at the second location and 

filled with consumable products. 
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(57) Abstract : 

An electronic cigarette (20) comprises separate cartridge unit (22) and vaporizer unit (24). The cartridge unit (22) may have a 

cartridge tube (34) containing a liquid with a seal (38) sealing the liquid within the cartridge tube (34). The vaporizer unit (24) may 

have a piercer (64) and a heater (66) with the front side of the vaporizer unit (24) moveable into engagement with the cartridge unit 

(22) causing the piercer (64) to pierce the seal (38) in preparation for use of the electronic cigarette (20). A battery may be co nnected 

to a back side of the vaporizer unit (24). The vaporizer unit (24) may also have an electronic circuit (62) electrically connected to the 

heater (66) and to an inhalation sensor (78). 
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(57) Abstract : 

The present invention relates to a method for producing polyether polyols by means of catalytic ring opening polymerization  wherein 

at least one cyclic precatalyst compound containing nitrogen is used. 
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(57) Abstract : 

A method for predicting the residual life of a rolling element bearing (12) comprising the step of: measuring the magnitude and/or the 

frequency of occurrence of high frequency stress wave events emitted by rolling contact of said rolling element bearing (12)  recording 

said measurement data as recorded data and predicting the residual life of said rolling element bearing (12) using said recorded data 

and an International Organization for Standardization (ISO) rolling element bearing life model. The accumulated fatigue damage is 

determined from the measurements of the magnitude and/or the number of high frequency stress wave events emitted by rolling 

contact of said bearing (12) rather than using said International Organization for Standardization (ISO) rolling element b earing life 

model s values for the accumulated fatigue damage. 
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(57) Abstract : 

A method for monitoring a bearing (12) comprising the step of obtaining data concerning one or more of the factors that influence the 

residual life of said bearing (12) using at least one sensor (14) such as a load sensor. The at least one sensor (14) comprises an acoustic 

emission sensor and a temperature sensor. The method also comprises the steps of obtaining identification data (16) uniquely 

identifying said bearing (12) transmitting data to and/or from the at least one sensor (14) using an industrial wireless protocol and 

recording said data concerning one or more of the factors that influence the residual life of said bearing (12) and said identific ation 

data (16) as recorded data in a database (20). 
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(57) Abstract : 

The present invention relates to particulate forms of anamorelin monohydrochloride or a composition comprising anamorelin 

monohydrochloride having controlled chloride content preferably isolated in an amorphous and/or fine particulate state processes  for 

making the particulate forms and pharmaceutical compositions comprising the particulate forms. 
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(57) Abstract : 

A working machine (10) provided with: a platform (11); a support column (12); a beam (13); a stand (14) provided below the beam 

(13); a machining head (20) for machining a work (15) the machining head (20) being provided to the stand (14); a guide post (21) 

extending downward from the machining head (20); a rail (16) and a rack (17) provided along the stand (14); a slide mechanism (30) 

slidably provided to the rail (16) and the rack (17); and a work transportation jig (40) for transporting the work (15) the work 

transportation jig (40) being suspended from the slide mechanism (30). 
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(57) Abstract : 

Execution of instructions in a transactional environment is selectively controlled. A TRANSACTION BEGIN instruction initiates  a 

transaction and includes controls that selectively indicate whether certain types of instructions are permitted to execute within the 

transaction. The controls include one or more of an allow access register modification control and an allow floating point op eration 

control. 
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(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided. The apparatus may be a UE. The 

apparatus determines a first bandwidth and a second bandwidth of a cell wherein a reference signal is present in the second bandwidth 

and is not present outside the second bandwidth. The apparatus receives a physical channel with at least one resource block in a 

subframe from the cell the subframe including one or more symbols. The apparatus determines at least one energy per resource 

element (EPRE) ratio for the received physical channel based at least in part on the first bandwidth and the second bandwidth. Th e 

apparatus processes the physical channel based on the determined EPRE ratio. 
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(57) Abstract : 

The invention provides selective tofacitinib antibodies  immunogenic tofacitinib conjugates that are useful as immunogenic molecules 

for the generation of antibodies specific for tofacitinib along with methods for measuring the concentration of tofacitinib in a 

sample processes for making the antibodies  and assays and kits for using the antibodies. 

  

 

No. of Pages : 77 No. of Claims : 26 



43557 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8443/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :20/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : COOLABLE MACHINE HOUSING 
 

  

(51) International classification  :H02K5/20  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/EP2012/002216  

:24/05/2012 

(87) International Publication No  :WO 2013/174406  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAUMLLER NRNBERG GMBH 

      Address of Applicant :Ostendstrae 80 90 90482 N¼rnberg 

Germany 

(72)Name of Inventor : 

   1)VEEH Michael 
 

(57) Abstract : 

The invention relates to a coolable machine housing (16) of an electrical machine comprising a housing shell (1) the front of which 

can be covered by means of bearing shields (14 15) and into which a number of axial cooling channels (2a to 5b) is introduced  said 

cooling channels communicating with each other by means of connecting channels (20). The housing shell (1) is  made of an extruded 

profile with integrated cooling channels (2a to 5b) which axially run between the shell front faces (12 13) in pairs in the form of 

cooling channel pairs (2 to 5) the connecting channels (20) being bores which extend through the outer wall (7) in the form of bore 

holes (21) that are closed by closing elements (22). 
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(57) Abstract : 

This inkjet recording device records patterns for decorating fabric in long shapes and test patterns for inspecting the discharge state of 

ink discharged for recording the patterns. The inkjet recording device is provided with a delivery unit  inkjet head and recording 

control unit. The delivery unit includes a delivery surface on which the fabric is placed  and the fabric which has been placed on the 

delivery surface is delivered in a delivery direction following the longitudinal direction of the cloth. Nozzles that discharge the ink are 

formed in the inkjet head. The recording control unit controls the discharge of ink from the nozzles. The recording control u nit 

controls the discharge of ink in correspondence with the recording of each of the pattern and test pattern on the fabric that has been 

delivered by the delivery unit. 
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(57) Abstract : 

A method for predicting the residual life of a bearing (12) comprising the step of: measuring frequency of occurrence of events that 

result of high frequency stress waves emitted by rolling contact of said bearing (12) recording said measurement data as recorded 

data and predicting the residual life of said bearing (12) using said recorded data and a mathematical residual life prediction 

model whereby accumulated fatigue damage is determined from said measurements of the frequency of occurrence of events that 

result in high frequency stress waves being emitted by rolling contact of said bearing (12). 
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(57) Abstract : 

The Automated Content Upload System networks a plurality of aircraft together when they are parked at the gates of an airport.  

Communications among the aircraft are guided by a Content Manager resident at or near the airport which maintains data 

representative of InFlight Entertainment Content presently stored on each aircraft and the list of scheduled InFlight Entertainment 

Content available on each aircraft. The Content Manager guides the exchange of InFlight Entertainment Content among the aircraft as 

well as from the Content Manager to the aircraft to automatically distribute InFlight Entertainment Content to the aircraft efficiently 

and timely. This process includes the ability to multicast data from the Content Manager to multiple aircraft in a single 

transmission obtaining content delivery efficiency populating multiple aircraft via a single transmission from the Content Manager. 

Furthermore the Content Manager can supplement this process via transmissions to the aircraft in flight over the Air To Groun d link. 
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(57) Abstract : 

A catheter coupling (1) has a tube piece (4) and two cheeks (6) running in the longitudinal direction of the tube piece (4) which cheeks 

when placed against the tube piece (4) form a channel with an opening to accommodate an end section of a catheter. The cheeks  (6) 

are joined together at one end of each check by means of a cheek hinge having a hinge axis transverse to the tube piece (4). A latch 

locking element and a latch locking counter element working together with this to form a latch locking device are pres ent on the other 

end of each cheek. In the latched position the tube piece (4) is deformed by at least one cheek deformation component to securely 

accommodate the catheter end section. The catheter coupling (1) has at least one inspection window (22a) in a  main body. A visual 

inspection of a stop in the tube piece (4) for the end section of the catheter can be performed through the inspection window (22a). 

The outcome is a catheter coupling which prevents an end section of the catheter that is too short being erroneously inserted into the 

tube piece. 
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(57) Abstract : 

The invention relates to a method for producing a smartcard body for receiving a semiconductor chip  at least one leadframe (11) of the 

smartcard body (10) being formed in a substrate material (100) the leadframe being connected via at least one material strip (15) to the 

substrate material (100) and in which an electrically insulating housing (13) having a cavity (14) to receive the semiconductor chip is 

formed by the leadframe (11) for forming the smartcard body (10) being surrounded by the housing (13). According to the 

invention before or during the formation of the housing (13) the material strip or strips (15) connecting the leadframe (11) to the 

substrate material (100) is or are severed by which means the material strip or strips (15) is/are each separated into a first strip part 

(15a) connected to the substrate material (100) and a second strip part (15b) connected to the leadframe (11) forming an interspace 

(16) and that during the formation of the housing (13) both the first strip part (15a) and the second strip part (15b) of the material strip 

or strips (15) are enclosed by said housing (13). 

  

 

No. of Pages : 19 No. of Claims : 9 



43563 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8159/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : COMPOSITIONS AND METHODS FOR THE TREATMENT OF MULTIPLE SCLEROSIS 
 

  

(51) International 

classification  
:C07C69/60,C07C57/03,A61K31/194  

(31) Priority Document No  :2063/CHE/2012  

(32) Priority Date  :23/05/2012 

(33) Name of priority 

country  
:India 

(86) International 

Application No 

        Filing Date 

:PCT/IB2013/054012  

:16/05/2013 

(87) International 

Publication No  
:WO 2013/175359  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CELLIXBIO PRIVATE LIMITED 

      Address of Applicant :No.1177B Road No. 56 Jubilee Hills 

Hyderabad 500081 Andhra Pradesh Andhra Pradesh India 

(72)Name of Inventor : 

   1)KANDULA Mahesh 
 

(57) Abstract : 

The invention relates to the compounds of formula I and formula II or its pharmaceutical acceptable salts  as well as 

polymorphs solvates enantiomers stereoisomers and hydrates thereof. The pharmaceutical compositions comprising an effective 

amount of compounds of formula I or formula II; and methods for treating or preventing multiple sclerosis may be formulated for 

oral buccal rectal topical transdermal transmucosal intravenous parenteral administration syrup or injection. Such compositions may 

be used to treatment of neurodegenerative diseases and other neuro inflammatory diseases. 
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(57) Abstract : 

A NONTRANSACTIONAL STORE instruction executed in transactional execution mode performs stores that are retained even if a 

transaction associated with the instruction aborts. The stores include user specified information that may facilitate debugging of an 

aborted transaction. 
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(57) Abstract : 

An advertising selection and placement system is  provided for a social networking system. An advertising selection module identifies 

candidate advertisements for a user to view along with social networking content. The candidate advertisements can be placed in 

various slots on the user s display. The expected value of various arrangements of the candidate advertisements in the slots is 

determined and advertisements may be selected and placed to optimize revenue to the system. Each advertisement is evaluated using a 

discount function that adjusts the price of the advertisement based on its placement. 
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(57) Abstract : 

This invention provides an information processing device provided with: a storage unit for storing applications  application related 

information corresponding to each application and status management information for prioritizing and storing the application related 

information; and a control unit for controlling a valid status and an invalid status of an application by managing  on the basis of a 

processing command the application related information stored in the status management information. 
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(57) Abstract : 

The extrudable composition may be an extrudable composition having a heat deflection temperature greater than about 50C and a  

melting point between about 80C to about 190C the extrudable composition includes about 60 to about 99.8% partially crystalline or 

crystalline polylactic acid about 0.05 to about 8% cyclodextrin about 0.1 to about 8% natural oil fatty acid fatty acid ester wax or 

waxy ester about 0.01 to about 5% nanofibers  about 0 to about 10% crystallinity agent about 0 to about 1% starch based melt rheology 

modifier about 0 to about 5% colorant about 0 to about 1% plasticizer about 0 to about 1% gloss agent and about 0 to about 1% barrier 

agent. 
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(57) Abstract : 

12123123The present invention relates to a method for preparing lactams us ing heterogeneous catalysis by hydrogenating at least one 

compound of the following formula (I) where A is a radical of the following formula (I ) or (II ): CH(R) CH(R) (I ); or CH(R) CH(R) 

CH(R) (II ); where R R and R are independently from each other H OH an alkyl radical or a cycloalkyl radical; and R is H or a straight 

or branched alkyl radical having 1 to 20 preferably 1 to 10 and more preferably 1 to 4 carbon atoms. Said method is carried out at a 

pressure of less than 60 bars  preferably 10 to 50 bars in the presence of a solid hydrogenation catalyst including at least two metals 

selected from the group of noble metals and transition metals  and an inert substance used as a support wherein said compound of 

formula (I) can be used alone or as part of a mixture. 
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(57) Abstract : 

The present disclosure pertains to a portable handheld pressure support system configured to deliver a pressurized flow of breathable 

gas to the airway of a subject. The pressure support system is configured to treat COPD and/or other patients suffering from dyspnea 

and/or other conditions. The pressure support system is configured to be small and lightweight so that a subject may carry the  system 

and use the system as needed without requiring a device to be worn on the face. The present disclosure contemplates that th e portable 

handheld pressure support system may be used to treat symptoms and/or conditions related to dyspnea  and/or for other uses. In one 

embodiment the system comprises one or more of a pressure generator a subject interface one or more sensors one or more 

processors a user interface electronic storage a portable power source a housing a handle and/or other components. 
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(57) Abstract : 

A magnetic resonance imaging (MRI) system includes an MRI magnet (100) including a bore (101) and having a magnetic field and  a 

gradient coil (400 )disposed within the bore and having an isocenter (404). A first location within the MRI magnet is determined with 

respect to a first predetermined reference surface of the MRI magnet  the first location representing a center (104) of the magnetic 

field. A second location within the gradient coil is determined with respect to a second predetermined reference surface of t he gradient 

coil the second location representing the isocenter. When the gradient coil is installed within the bore  the second predetermined 

reference surface abuts the first predetermined reference surface. The first predetermined reference surface is adjusted to a n adjusted 

position the adjusted position being determined as a function of the first location and the second  location and corresponding to a 

position of the first predetermined reference surface at which the first location coincides with the second location when the  gradient 

coil is installed within the bore. 
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(57) Abstract : 

A lamp (10) is described comprising a burner (14) fixed to a lamp base (12). The lamp base (12) comprises a metal housing part (40). 

The metal housing part (40) comprises a contact sheet element (82) made out of a different metal material. Electrical contact s are 

provided within the base (12) including an electrical ground contact (70). A contact spring (76) is provided for contacting the 

electrical ground contact (70) to the metal housing part (40). The contact spring (76) is arranged to press against the conta ct sheet 

element (82) to provide electrical ground connection to the metal housing part (40). 
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(57) Abstract : 

A system that includes an account management module configured to maintain protected accounts. For instance  a particular protected 

account includes a protected data set that is not readable outside of the system and perhaps not even readable outside of the account. 

The particular data set corresponds to a particular entity assigned to the particular account and that includes keys correspo nding to the 

particular entity. A security processor uses at least some of the plurality of keys to perform cryptographic processes in response to one 

or more trusted execution environment commands received from the particular entity. 
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(57) Abstract : 

In a configuration which does not have a primary transfer dedicated power supply and which generates a prescribed voltage in an 

intermediate transfer body it can occur that in a test mode in which a test voltage is applied to  a secondary transfer member 

preliminarily in order to obtain a suitable secondary transfer voltage the suitable secondary transfer voltage cannot be obtained if the 

test voltage is low. During the test mode period a suitable secondary transfer voltage can be obtained by controlling the power supply 

so as to maintain the Zener breakdown voltage. 
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(57) Abstract : 

The present invention relates to a probiotic cell transformed with a construct suitable to overexpress and display on the  surface of the 

probiotic cell a fusion protein comprising at least a portion of a transport protein coupled to at least a portion of one or more antigenic 

proteins or peptides. Probiotic derived vesicles displaying this fusion protein as well as methods o f inducing an immune response 

using the probiotic cells or vesicles are also disclosed. 
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(57) Abstract : 

A capsule (1) containing a powdered food substance which can be extracted by passing water through it to make a beverage comp rises 

a body (2) comprising a lower wall (3) and a lateral wall (4) and a lid (6) fixed to the body (2). The lid (6) and a central portion (8) of 

the lower wall (3) are pierceable respectively to allow the injection of water into and the extraction of a beverage from the  capsule (1). 

Between the lid (6) and the lower wall (3) and in a position close to the latter there is a filter (9) permeable to the beverage which 

retains the powdered food substance the filter being at least mainly made of a layered sheet of flexible material fixed to the body 

(2) and separating the powdered food substance at least from the central portion (8). The  sheet of flexible material is shaped to 

form substantially at the central portion (8) at least one projection (10) towards the lid (6). At the projection (10) the filter (9) is 

distanced from the central portion (8) and there is a compartment (12) located between the filter (9) and the central portion (8) where a 

piercing element can be inserted following penetration through the central portion (8) without damaging the filter (9). 
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(57) Abstract : 

The present invention relates to a rotary fuel pump (101). The pump (101) has a rotor (107) and at least one pumping element (115) 

for supplying high pressure fuel. A cam box (123) containing a cam arrangement (103) is provided for actuating the at least one 

pumping element (115). A speed dependent fuel pressure line (129) is provided for supplying speed dependent fuel pressure to an 

advance arrangement (125) for adjusting the timing of fuel delivery by the pump (101). A first vent line (131) is provided for venting 

air from the speed dependent fuel pressure line (129). The first vent line (131) is in fluid communication with a collection chamber 

(137) for collecting air vented from the speed dependent fuel pressure line (129). A second vent line (141) is provided for v enting air 

from the collection chamber (137). The second vent line (141) is a helical groove (141) formed in the rotor (107) or a p ump housing 

(105). The present invention also relates to a rotor (107) for a fuel pump (101). 
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(57) Abstract : 

The present invention is directed to a pharmaceutical composition comprising the compound suvorexant  or a pharmaceutically 

acceptable salt thereof a concentration enhancing polymer and optionally a pharmaceutically acceptable surfactant. The concentration 

enhancing polymer is a polymer that forms an amorphous dispersion with suvorexant  that is insoluble or almost completely insoluble 

in water by (a) dissolving the suvorexant or (b) interacting with  the suvorexant in such a way that the suvorexant does not form 

crystals or crystalline domains in the polymer. A concentration enhancing polymer is water soluble or readily disperse in wat er so that 

when the polymer is placed in water or an aqueous environment (e.g. fluids in the gastrointestinal (Gl) tract or simulated Gl fluids) the 

solubility and/or bioavailability of suvorexant is increased over the solubility or bioavailability in the absence of the polymer. 
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(57) Abstract : 

The invention relates to an electronic power module (14) comprising power transistors (15) in addition to control components (17) for 

controlling said power transistors (15) said module (14) being cooled especially by heat conduction. The module according to the 

invention comprises: a main AMB/Si3N4 type substrate (16) carrying the power transistors (15) said main substrate (16) forming per 

se a heat dissipation base for the dissipation of the heat generated by the power transistors (15) by being arranged in the module (14) 

in such a way as to be directly in contact with a carrier structure (21) providing conductive cooling when the module is assembled; and 

a ceramic substrate (18) carrying the control components (17) said ceramic substrate (18) being carried itself by the main substrate 

(16). 
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(57) Abstract : 

Provided is a water in oil type emulsion that has a high storage stability and exhibits an excellent pe rformance as a flocculation 

treatment agent wherein a vinylamine polymer capable of expressing specific effects as a papermaking agent or a flocculation agent is 

formulated into the water in oil type emulsion having a number of practical advantages. The flocculation treatment agent according to 

the present invention comprises a water in oil type emulsion of a water soluble polymer said water in oil type emulsion being prepared 

by hydrolyzing in the presence of an acid or a base a water in oil type emulsion of an aqueous solution of an N vinylcarboxylic amide 

polymer in which a polyoxyalkylene alkyl ether coexists. It is preferred that the polyoxyalkylene alkyl ether is added before  the 

hydrolysis reaction. 
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(57) Abstract : 

In an elastic deformation compensation control device (10) a first dynamic characteristic calculation unit (300) performs filtering 

processing with respect to a motor angle command value (mc) outputted from a motor angle command value calculation unit 

(600) and outputs a processed motor angle target value (md). A second dynamic characteristic calculation unit (400) is provided wit h a 

high frequency cutoff characteristic having a cutoff frequency which is lower than that of the first dynamic characteristic calculation 

unit (300) performs filtering processing with respect to the output from an axial force torque calculation unit (200) and outputs a 

processed axial force torque compensation value (fd). 
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(57) Abstract : 

The invention comprises a rotation and telescopic extension mechanism which is actuated when the vehicle reaches a certain 

incline and an articulated foot (21) comprising a pyrotechnical device (1 3) for actuation a release device (4) that actuates an activation 

switch a device for retaining the arm in an inactive position preventing the rotation thereof an inclinometer (15) and a trigger. The 

invention can optionally comprise a telescopic safety arch with pyrotechnical actuation  and notifying and locating means for use in the 

event of an accident. 
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(57) Abstract : 

Provided is a hybrid vehicle (3) wherein: a rear wheel drive device (1) is disposed further towards the rear than an internal combustion 

engine (4) in the front rear direction of a vehicle (3); and an exhaust passage (80) extends from the internal combustion engine (4) 

towards the rear of the vehicle (3) and is disposed so as to surround a first planar surface (S1) which extends along a front end of a 

casing (11) and which is orthogonal to the front rear direction of the vehicle (3) a second planar surface (S2) which extends along a 

rear end of the casing (11) and which is orthogonal to the front  rear direction of the vehicle (3) a third planar surface (S3) which 

extends along a left end of the casing (11) and which is orthogonal to the left right direction of the vehicle (3) and a forth planar 

surface (S4) which extends along a right end of the casing (11) and which is orthogonal to the left right direction of the vehicle (3). 
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(57) Abstract : 

Systems methods and apparatus are disclosed for parking and wireless power transfer and communication of messages in a parking 

and charging system. In one aspect an apparatus for parking a vehicle for receiving charging in a parking and charging system is 

provided. The apparatus includes an antenna configured to wirelessly receive info rmation identifying a location of one or more 

charging stations. The apparatus further includes a user interface configured to display information identifying at least one  of the one 

or more charging stations. The apparatus further includes a controller configured to cause a communication link to be established 

between the vehicle with and at least one identified charging station. 
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(57) Abstract : 

There is provided an information processing apparatus including a plurality of application framewo rks upon which applications are 

executed and a decision unit configured to control a switching of operable states of the plurality of application frameworks.  
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(57) Abstract : 

A Method for preventing timing collisions in a wireless communication network is provided. The method comprises transmitting a 

first uplink symbol of normal duration via a first beam pair using a first timing advance (TA) corresponding to the first bea m pair. 

Scheduling to transmit a second uplink symbol via a second beam pair (BP) using the same transmit RF chain and antenna array. 

Predicting a timing collision will occur based on a difference between the first TA and a second TA corresponding to the seco nd BP. 

Preventing the timing collision by: reducing the duration of the second symbol by an adjustment amount calculated based on the first 

TA and the second TA; inserting a guard interval to delay transmission of the second symbol by the calculated adjustment amou nt; 

and increasing the duration of a cyclic prefix of the second symbol but refraining from transmitting a portion of the enlarged CP. 
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(57) Abstract : 

There is provided a gas mixer arrangement comprising a first gas source for supplying a first gas; a second gas source for su pplying a 

second gas different from said first gas; a firs t valve for regulating the flow of the first gas; a second valve for regulating the flow of 

the second gas; a mixer located downstream of the first and second valves and arranged  in use to mix the first and second gases to 

provide a mixed gas; a meter arranged to measure the average molecular weight of the mixed gas  comprising a high frequency planar 

piezoelectric crystal oscillator in contact with the mixed gas and a sensor operable to determine atmospheric pressure; and a  controller 

operable in response to the measured average molecular weight of said mixed gas  to control at least one of said first and second valves 

in order to control the relative proportion of the first and second gases in said mixed gas. 
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(57) Abstract : 

The invention relates to a head up display including an element (10) su itable for overlaying a first image of a scene (14) on a second 

image from a projection system the projection system including a screen (24) and an optical system (26) the screen (24) being divided 

into sub screens (24A 24B 24C) each of which display the second image the optical system (26) including a set of optical subsystems 

(26A 26B 26C) positioned opposite each sub screen (24A 24B 24C) the screen being positioned within the object focal plane of each 

optical sub system (26A 26B 26C). 
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(57) Abstract : 

Systems apparatus articles and methods are described including operations for region of interest based 3D video coding. 

  

 

No. of Pages : 54 No. of Claims : 28 



43589 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8566/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :25/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR ENHANCED NETWORK HANDOFF TO WIRELESS LOCAL 

AREA NETWORKS 
 

  

(51) International classification  :H04W36/00  

(31) Priority Document No  :61/661713  

(32) Priority Date  :19/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/040979  

:14/05/2013 

(87) International Publication No  :WO 2013/191820  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :Attn: International Ip Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)ABRAHAM Santosh Paul 

   2)CHERIAN George 
 

(57) Abstract : 

Embodiments relate to systems and methods for an enhanced network handoff to wireless local area networks. A network 

element referred to as a network handoff gateway (WHG) can be introduced between a wireless wide area network (WWAN) and a 

local wireless area network (WLAN). The WHG can maintain c links with both a set of WiFiTM or similar access points local to a 

wireless device as well as a cellular network (or other WWAN) to which the device is registered. The wireless device can be tracked 

by the WHG using GPS or other data. The WHG can proactively acquire and pre stage data needed to hand a data link of the wire less 

device off from the WWAN connection to the WiFiTM access points. The acquired data can include authentication information  IP 

address or other information to facilitate a faster more robust transition between the WWAN and WiFiTM or other WLAN 

connections. 
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(57) Abstract : 

An embodiment method for network detection and selection includes receiving  by a user equipment (UE) a network detection and 

selection policy including a load threshold element the UE further receiving load information element from an access network 

(AN) and applying the network detection and selection policy to the AN. 
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(57) Abstract : 

Disclosed herein are methods of treating a human patient afflicted with multiple sclerosis or presenting a clinically isolate d 

syndrome methods for treating a human subject by providing neuroprotection to the  human subject and methods of treating a human 

patient afflicted with multiple sclerosis or presenting a clinically isolated syndrome by increasing the time to confirmed disease 

progression increasing the time to confirmed relapse or reducing brain atrophy in the human patient comprising orally administering to 

the human patient or subject a daily dose of about 1.2 mg laquinimod or a pharmaceutically acceptable salt thereof. The subje ct 

invention also provides a pharmaceutical oral unit dosage form of about  1.2 mg laquinimod or a pharmaceutically acceptable salt 

thereof and a pharmaceutically acceptable carrier for use in treating a human patient afflicted with multiple sclerosis or presenting a 

clinically isolated syndrome. 
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(57) Abstract : 

The present invention relates to an enantioselective enzymatic process for the preparation of an optically active 3 

hydroxypiperidinecarboxylic acid derivative. 
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(57) Abstract : 

Embodiments of the invention include a light emitting device (LED 10) a first wavelength converting material (13 in a matrix 14 to 

form a layer 12) and a second wavelength converting material (forming layer 16). The first wavelength converting material includes a 

nanostructured wavelength converting material. The nanostructured wavelength converting material includes particles ha ving at least 

one dimension that is no more than 100 nm in length. The first wavelength converting material (13) is spaced apart from the light 

emitting device (10). 
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(57) Abstract : 

A 3D video system transfers video data from a video source device (40) to a destination device (50). The destination device has a 

destination depth processor (52) for providing destination depth data. The source device provides depth filtering data includ ing filter 

location data the depth filtering data representing a processing condition for process ing the destination depth data in a filter area of the 

video indicated by the filter location data. The destination depth processor (52) is arranged for processing  in dependence on the depth 

filtering data the destination depth data in an area of the video indicated by the filter location data. The depth filtering data enables the 

rendering process to improve the quality of the depth data. 
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(57) Abstract : 

The invention relates to polyesterols obtainable by reaction of b1) from 10 to 70 mol% of at least one compound selected from the 

group consisting of terephthalic acid dimethyl terephthalate polyethylene terephthalate phthalic anhydride phthalic acid and 

isophthalic acid b2) from 0.8 to 4.5 mol% of a fatty acid triglyceride b3) from 10 to 70 mol% of a diol selected from the group 

consisting of ethylene glycol diethylene glycol and polyethylene glycols  b4) from 5 to 50 mol% of a polyether polyol having a 

functionality of greater than 2 wherein at least 200 mmol of component b4) are used per kg of the polyesterol where the sum of the 

components b1) to b4) adds up to 100 mol%. 
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(57) Abstract : 

Provided are the compounds of formula (I) or its pharmaceutical acceptable salts  as well as 

polymorphs solvates enantiomers stereoisomers and hydrates thereof. The pharmaceutical compositions comprising an effective 

amount of compounds of formula (I) and methods for treating or preventing or modulating carbonic anhydrase activity in a disease 

may be formulated for oral buccal rectal topical transdermal transmucosal intravenous parenteral admimstration syrup or injection. 

Such compositions may be used to treatment of glaucoma epileptic seizures Idiopathic intracranial hypertension (pseudotumor 

cerebri) altitude sickness cystinuria periodic paralysis and dural ectasia congestive heart failure drug induced 

edema diuretic intermittent claudication resulting from obstructed arteries in the limbs  and vascular dementia. 
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(57) Abstract : 

Plumbing apparatus (10) for incorporation in a waste pipe system comprises a tubular body having an inlet (14) for connection to an 

upstream waste pipe and an outlet (16) for connection to a downstream waste pipe. A one way water valve (22) is provided in t he 

body and is arranged to permit flow from the inlet to the outlet and to prevent flow from the outlet to the inlet. An air valve (24) is 

mounted on an upper portion of the body and is arranged to permit flow of air into the body and to restrict flow of air out o f the body. 

In the event of negative pressure in the downstream waste pipe system the air valve opens to allow air to be drawn into the system. In 

the event of positive pressure in the downstream waste pipe system the one way water valve closes. 
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(57) Abstract : 

The present disclosure provides a battery energy storage 5 arranged to be connected to a capacitor link 4 which is connected in parallel 

to a power converter 2. The battery energy storage comprises a battery module 8 and a direct current energy source 7 connecte d in 

series with a voltage source converter 6. The voltage source converter 6 is adapted to insert a positive voltage when the voltage of the 

battery module 8 falls below a first threshold value and to insert a negative voltage when the voltage of the battery module 8 exceeds a 

second threshold value. The direct current energy source 7 is adapted to be either charged or discharged during the voltage insertion 

by the voltage source converter 6. The disclosure also provides a battery energy storage system 1 comprising such battery ene rgy 

storage 5. 
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(32) Priority Date  :09/05/2012 

(33) Name of priority 

country  
:Germany 

(86) International 

Application No 

        Filing Date 

:PCT/EP2013/055724  

:19/03/2013 

(87) International 

Publication No  
:WO 2013/167306  
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Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)ESK CERAMICS GMBH & CO. KG 

      Address of Applicant :Max Schaidhauf Strasse 25 87437 

Kempten Germany 

(72)Name of Inventor : 

   1)ENGLER Martin 

   2)UIBEL Krishna 
 

(57) Abstract : 

The invention relates to boron nitride agglomerates  comprising hexagonal boron nitride primary particles  wherein the hexagonal boron 

nitride primary particles are connected to one another by means of an inorganic binding phase comprising at least one nitride  and/or 

oxynitride. The invention also relates to a method for producing such boron nitride agglomerates  wherein boron nitride starting 

powder in the form of boron nitride primary particles is mixed with binding phase raw materials  processed into granules or moulded 

bodies and these are then subjected to a temperature treatment at a temperature of at least 1000°C in a nitriding atmosphere and the 

obtained granules or moulded bodies are comminuted and/or fractionated if necessary. The boron nitride agglomerates according  to 

the invention are suitable as a filler for polymers to be used for producing polymer boron nitride composite materials. 
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(54) Title of the invention : RESPIRATOR HAVING MOTTLED APPEARANCE 
 

  

(51) International classification  :A62B18/02,A62B7/10,A62B9/00  

(31) Priority Document No  :13/465840  

(32) Priority Date  :07/05/2012 

(33) Name of priority country  :U.S.A. 
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No 

        Filing Date 

:PCT/US2013/039623  

:06/05/2013 
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:WO 2013/169617  
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        Filing Date 
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(62) Divisional to Application 
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:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)3M INNOVATIVE PROPERTIES COMPANY 

      Address of Applicant :3M Center Post Office Box 33427 Saint 

Paul Minnesota 55133 3427 U.S.A. 

(72)Name of Inventor : 

   1)NGUYEN Nhat Ha T. 

   2)BRANDNER John M. 

   3)ANGADJIVAND Seyed A. 
 

(57) Abstract : 

A filtering face piece respirator (10) that comprises a mask body (12) and a harness (14) that is attached to the mask body (12). The 

mask body (12) comprises a shaping layer (20) and a filtering structure (22) that contains a filtering layer (32). The filtering structure 

(22) also comprises an outer cover web (36b) that includes colored melt blown fibers and staple fibers. The use of colored me lt blown 

fibers and staple fibers in an outer cover web provides the respirator with a mottled colored appearance   that is the color does not 

appear uniform over the outer surface of the outer cover web. 
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(54) Title of the invention : SHEATH PROTECTING A CANNULA AND SAFETY SYRINGE COMPRISING SAID SHEATH 
 

  

(51) International classification  :A61M5/32  

(31) Priority Document No  :PCT/EP2012/058160  

(32) Priority Date  :03/05/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/059310  

:03/05/2013 
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(71)Name of Applicant :  

   1)SOFIC (ST‰ FRANCAIS E DINSTRUMENTS DE 
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(72)Name of Inventor : 

   1)WOLLBOLD J¼rgen 

   2)COMBES Christophe 

   3)LAMBERT Grgory 

   4)HAAS Jr´me 

   5)ARNAUD Ccile 
 

(57) Abstract : 

The present invention relates to a protective sheath (100) for a cannula (210) arranged on a hub (200) which can be fitted onto a 

syringe (300) said sheath comprising female means intended to cooperate with male means (201) of the hub (200) for guiding 

thereof and characterized in that said female means comprise a retracted position before use RBU a retracted position during use 

RU and a retracted position after use RAU wherein the whole length of the cannula (210) is inside said sheath (100) said female 

means further comprise an ejection position E wherein whole or part of the cannula (210) protrudes out of said sheath (100) and 

further characterized in that at least two of the RBU RU and RAU positions are substantially transversally aligned. 
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(54) Title of the invention : SIGNAL QUALITY EVALUATION DEVICE SIGNAL QUALITY EVALUATION METHOD AND 

PLAYBACK DEVICE 
 

  

(51) International classification  :G11B20/18,H03M13/41  

(31) Priority Document No  :2012126966  

(32) Priority Date  :04/06/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/062487  

:26/04/2013 
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(71)Name of Applicant :  
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      Address of Applicant :1 7 1 Konan Minato ku Tokyo 1080075 

Japan 

(72)Name of Inventor : 

   1)SHIRAISHI Junya 
 

(57) Abstract : 

[Problem] To increase the precision of a signal quality evaluation for the playback signal of a high density recording. [Solution] Input 

is made of binarized data obtained by subjecting bit information playback signals to partial response equalization and maximu m 

likelihood decoding. Detection is made of one or a plurality of characteristic erro r patterns which are bit patterns that are longer than 

the constraint length of PRML decoding. In particular an error pattern having a high bit error occurrence is assumed to be a 

characteristic error pattern. The metric difference is calculated for the detected characteristic error pattern and the index value of 

playback signal quality is generated using the metric difference distribution. 
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(54) Title of the invention : PADDING FOR MULTI CHANNEL MEMORY 
 

  

(51) International classification  :G06T1/60  

(31) Priority Document No  :13/491452  

(32) Priority Date  :07/06/2012 
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(86) International Application No 

        Filing Date 
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(87) International Publication No  :WO 2013/184268  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
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(72)Name of Inventor : 

   1)CHEN Lin 

   2)AGARWAL Piyush 

   3)CHEN Long 

   4)CHEN Lingjun 
 

(57) Abstract : 

Techniques described in the disclosure are generally related to reserving padding bytes in system memory when storing data in  the 

system memory. The reserving of padding bytes may allow a memory interface to efficiently utilize the channels to the system 

memory when storing or subsequently retrieving the data. 

  

 

No. of Pages : 93 No. of Claims : 36 



43604 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8642/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :27/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PACKAGING FOR CIGARETTES 
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(32) Priority Date  :03/05/2012 
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(71)Name of Applicant :  
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      Address of Applicant :Siemensstrae 10 27283 Verden 

Germany 

(72)Name of Inventor : 

   1)STILLER Martin 

   2)SOMMER Corvyn 

   3)PIETSCH Roland 
 

(57) Abstract : 

The invention relates to a packaging for cigarettes (26) comprising a box part (11) and a cover (12) which is pivotab ly arranged on the 

box part (11) the box part (11) forming a receiving chamber for a cigarette block (25) and a collar (13) being arranged in the box part 

(11) which collar protrudes from the top open box part (11) and is enclosed by the cover when the cov er (12) is in closed position the 

collar (13) having means for reducing the size of the receiving chamber in particular of the cross section of the box part (11). The 

invention is characterised in that the collar (13) has elements (31 32) formed by material deformation in particular embossment in 

order to reduce the size of the receiving chamber in particular of the cross section of the box part (11) according to the dimensions of 

the cigarette block (25). 
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(72)Name of Inventor : 

   1)GREINER Dan 

   2)SLEGEL Timothy 

   3)JACOBI Christian 
 

(57) Abstract : 

Constrained transactional processing is provided. A constrained transaction is initiated by execution of a Transaction Begin 

constrained instruction. The constrained transaction has a number of restrictions associated therewith. Absent violation of a  

restriction the constrained transaction is to complete. If an abort condition is encountered  the transaction is re executed starting at the 

Transaction Begin instruction. Violation of a restriction may cause an interrupt. 
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(54) Title of the invention : METHODS AND APPARATUS FOR IMPROVING NFC RF DISCOVERY BASED ON DETECTION 

OF OTHER RF ACTIVITY 
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(31) Priority Document No  :13/487552  

(32) Priority Date  :04/06/2012 
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(72)Name of Inventor : 

   1)HILLAN John 

   2)LINSKY Joel Benjamin 
 

(57) Abstract : 

Aspects disclosed herein relate to improving NFC RF discovery through monitoring RF activity associated with one or more RATs. In 

one example a first NFC device may be configured to use both a first RAT and NFC. The first NFC device may monitor RF activity 

on a first RAT to determine whether there is at least a greater probability that a second NFC device is within a threshold. The NFC 

device may be also configured to modify at least an interval between polling modes in a NFC RF discovery loop based on the 

determination. 
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(57) Abstract : 

An operation is provided to signal a processor that action is to be taken to facilitate  execution of a transaction that has aborted one or 

more times. The operation is specified within an instruction or is itself an instruction. The instruction is executed based o n detecting 

an abort of the transactions  and includes a field indicating how many times the transaction has aborted. The processor uses this 

information to determine what action is to be taken. 
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   1)KANG Hyun Jeong 

   2)TAORI Rakesh 
 

(57) Abstract : 

An apparatus and a method for performing a point to multi point communication in a communication  system are provided. The 

apparatus includes a base station configured to receive and transmit at least one of data on a mobile station  control information of the 

mobile station schedule information on the mobile station and control information on a communication link with at least one base 

station with respect to at least one base station in which a communication link is not set up through a core network. The bas e station 

services at least one mobile station at the same time together with a base station in  which a communication link is set up through a 

core network. 
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   1)RENDON Jacob Romeo 
 

(57) Abstract : 

A nozzle feature for sealing leakage in a gas turbine engine having a plurality of nozzle segments within the turbine engine which 

includes a radially inner band a radially outer band at least one vane disposed between the radially inner and outer bands  the radially 

inner band having a first tab formed in said inner band extending radially downwardly from at least one of first and second 

circumferential ends. 
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   5)MOLTER Stephen Mark  

   6)FELDMANN Kevin Robert 
 

(57) Abstract : 

A gas turbine engine wall is provided. The wall includes an inner surface and an opposing outer surface having at le ast one film 

cooling hole defined therein. The at least one film cooling hole includes an inclined inlet bore that extends from the inner surface and 

a pair of channels that diverge laterally from an outlet end of the inclined inlet bore. The pair of chann els have a substantially constant 

width and are separated by a ridge to form a boomerang cross sectional shape. 
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   3)BACHMANN Frank  

   4)LINDENMAIER Andreas  
 

(57) Abstract : 

The present invention relates to compositions comprising granules of phthalocyanine compounds  to a process for the preparation 

thereof and to the use thereof in washing agent and additive formulations. The composition comprises a)At least one water soluble 

phthalocyanine compound; b) At least one cross linked polyvinylpyrrolidone component; c) At least one hydrophilic binding age nt; 

and optionally d) Further additives suitable for the preparation of solid agglomerates; and may be liquid  solid paste like or gel like. 
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(57) Abstract : 

The invention relates to a steel sheet provided with a coating offering sacrificial cathodic  protection comprising between 5 and 50 wt. 

% zinc between 0.1 and 15 wt. % silicon and optionally up to 10 wt. % magnesium and up to 0.3 w.t % in terms of cumulative 

content of additional elements  as well as comprising a protective element selected from between 0.1 and 5 wt. % tin between 0.01 and 

0.5 wt. % indium and combinations of same the remainder consisting of aluminium and residual elements or inevitable impurities. The 

invention also relates to a method for producing parts by means of hot or cold p ressing and to the resulting parts. 
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   7)LENARDUZZI Ilario 
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(57) Abstract : 

The invention relates to a fused cast refractory material based on aluminium oxide zirconium dioxide and silicon dioxide and a use of 

such a material. 
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(57) Abstract : 

A high strength cold rolled steel plate having: a specified component composition; a soft first phase (ferrite) at an area ratio of 20  

50%; a hard second phase (tempered martensite and/or tempered bainite) that constitutes the remaining area; amongst all the ferrite 

particles ferrite particles that have an average particle diameter of 10  25µm accounting for a total area ratio of 80% or more; more 

than 0.15 and not more than 1.0 cementite particles that have an equivalent circular diameter of 0.3µm or more per 1µm2 o f ferrite; 

and a tensile strength of 980MPa or more. 
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(57) Abstract : 

The subject matter described herein includes methods  systems and computer readable media for providing a PCRF with an integrated 

openflow controller. According to one system a policy and charging rules function (PCRF) is configured to determine policies to 

apply to network sessions or users. An openflow controller is integrated with the PCRF and configured to provide instructions  to 

telecommunications network elements in an openflow protocol to implement the policies. 
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(57) Abstract : 

A system in which a virtual machine manager determines tasks that are to be performed on virtual machines executing on a host  

computing system. The host computing system further executes an intermediary virtual machine task management module that 

receives virtual machine tasks from the virtual machine manager. Upon request from the virtual machines  the intermediary module 

identifies the tasks that are to be performed on the requesting virtual machine to the requesting virtual machine. The virtua l machines 

may perhaps also initiate the performance of such identified tasks. Since the virtual machine itself is initiating contact with the 

intermediary module and is not interacting directly with the virtual machine manager the virtual machine manager need not be in the 

same sphere of trust as the virtual machine. 
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(57) Abstract : 

The machine (1) for cleaning needle holder plates for knitting machines comprises:  a base frame (12);  a washing tank (15) assembled 

on the base frame (12);  a supporting device (16) which can be placed in correspondence to said washing tank (15) and  suitable for 

supporting in a preset washing position at least a needle holder plate (2) for knitting machines  the needle holder plate (2) comprising:  

a plate shaped body (3) having a work side (4) substantially rectilinear and a plurality of grooves (5) substantially transversal to the 

work side (4); and  a plurality of needles (6) for knitwear housed sliding in the grooves (5) and having a work extremity (7) which 

protrudes overhanging from the work side (4); and  dispensing means (18) associated with the base frame (12) and suitable for 

dispensing a washing fluid (19) under pressure towards the needle holder plate (2) placed in the preset washing position.  
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(57) Abstract : 

A heat exchanger module adapted for being mounted directly to the outer surface of the housing of an automobile system 

component such as a transmission or engine housing is provided. The heat exchanger module comprises a heat exchanger fixedly 

attached to an adapter module. The adapter module contains one of more fluid transfer channels  interface connectors  seals and 

mounting holes for screws and/or bolts. In one exemplary embodiment the adapter module is comprised of an adapter plate that is 

sealed with one or more shim plates  the shim plates also providing a brazing surface for brazing the adapter module directly to the 

heat exchanger the heat exchanger therefore being attached to the adapter module without the use of a base plate. 
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(57) Abstract : 

The present invention discloses the production of panels by a discontinuous process. The panels are produced by injecting a 

polyisocyanurate foam forming composition into the mold cavity at reduced pressure. The combinatio n of certain polyisocyanurate 

foam forming formulation and the reduced pressure in the mold cavity allows production of and resulting sandwich panels in a 

discontinuous process where the produced panels are characterized by improved fire resistance. 
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(57) Abstract : 

A nuclear steam supply system utilizing gravity driven natural circulation for primary coolant flow through a fluidly interconnected 

reactor vessel and a steam generating vessel. In one embodiment the steam generating vessel includes a plurality of vertically stacked 

heat exchangers operable to convert a secondary coolant from a saturated liquid to superheated steam by utilizing heat gained by the 

primary coolant from a nuclear fuel core in the reactor vessel. The secondary coolant may be working fluid associated with a Rankine 

power cycle turbine generator set in some embodiments. The steam generating vessel and reactor vessel may each be comprised of 

vertically elongated shells  which in one embodiment are arranged in lateral adjacent relationship. In one embodiment  the reactor 

vessel and steam generating vessel are physically discrete self supporting structures which may be physically located in the same 

containment vessel. 
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(57) Abstract : 

The instant invention provides a polyolefin blend composition  process for producing the same and articles made therefrom. The 

polyolefin blend composition according to the present invention comprises: (a) from 75 to 97 percent by weight of one or more 

random propylene copolymers having a DSC melting point in the range of from 120° C to 160° C and a melt flow rate (MFR) in the 

range of from 1 to 120 g/10 minutes; (b) from 3 to 25 percent by weight of one or more ethylene  olefin copolymers having a melt 

index (I2) in the range of from 100 to 1500 g/10 minutes  a density in the range of 0.860 to 0.910 g/cm3 and a molecular weight (Mw) 

in the range of from 10 000 to 50 000 g/mole wherein said ethylene  olefin copolymer is homogenously branched copolymer and 

wherein said ethylene  olefin copolymer is linear or substantially linear; (c) optionally from 5 to 15 percent by weight of o ne or more 

propylene  olefin interpolymers having a DSC melting point in the range of less than 110° C a heat of fusion in the range of less than 

50 Joules/gram and a crystallinity in the range of from at least 1 percent by to 40 percent by weight  and a melt flow rate in the range of 

less than 80 g/10 minutes. 
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(57) Abstract : 

An accessory tool retention assembly (100) for a rotary tool (10) includes a collet (104) having a body defining a collet axis (P) and 

having a plurality of flexible segments (130) that extend longitudinal along the body generally parallel to the collet axis (P) each 

flexible segment (130) including a curved end portion (138) that curves radially outwardly from the collet body. A collet chuck (108) 

is configured to be coupled to an output shaft (34) of a motor (24) of a rotary tool (10). The collet chuck (108) defines a c ollet 

receiving passage (162) configured to slidably receive the collet (104). A front wall portion on the collet chuck (108) defines an 

insertion opening (166)aligned with the passage (162) of the collet chuck (108). The front wall portion defines a plurality o f recesses 

sized and shaped complementary to the curved end portions (138) of the collet (104). The plurality of recesses is positioned to receive 

the curved end portions (138) when the collet (104) is inserted into the collet receiving passage (162). 

  

 

No. of Pages : 52 No. of Claims : 15 



43623 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8683/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :28/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PROTECTIVE HELMET 
 

  

(51) International classification  :A42B3/08  

(31) Priority Document No  :10 2012 209 292.7  

(32) Priority Date  :01/06/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2013/059299  

:03/05/2013 

(87) International Publication No  :WO 2013/178427  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UVEX ARBEITSSCHUTZ GMBH 

      Address of Applicant :W¼rzburger Strasse 181 189 90766 

F¼rth Germany 

(72)Name of Inventor : 

   1)SCHUSTER Manfred 

   2)HORN Lars  

   3)VIGGIANI Josef 
 

(57) Abstract : 

The invention relates to a protective helmet. The protective helmet comprises a helmet shell (1) for at le ast partially covering the head 

of a helmet wearer. The helmet shell (1) has a front region (3) a rear region (4) opposite the front region (3) two lateral regions (5) 

opposite each other a lower free terminating edge (7) and a chin strap assembly (2) arranged on the helmet shell (1) for holding the 

helmet shell (1) on the head of the helmet wearer. The chin strap assembly (2) has a chin strap (12) that can be moved betwee n a lower 

chin strap holding position and an upper chin strap parking position and at least one chin strap holding means (14) arranged on the 

helmet shell (1) for holding the chin strap (12) in the upper chin strap parking position. 
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(57) Abstract : 

10m2mxd2dcThe invention relates to a method for producing a hydraulic binder comprising contacting a composition comprising 

cement clinker before during or after the grinding procedure with (a) a defoaming agent and (b) 0.0005% to 2% by weight based on 

the total composition of at least one air introducing compound the defoaming agent (a) comprising 0.0001 % to 0.5% by weight based 

on the total composition of at least one defoaming agent of the formula R  (CH O ) (CH O ) H and the ratio of (a) to (b) being between 

1:1 to 1:200. 
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(57) Abstract : 

A freeze thaw damage resistance and scaling damage resistance admixture for a cementitious composition including an aqueous s lurry 

comprising a water insoluble superabsorbent polymer and expandable polymeric microspheres. A metho d for preparing a freeze thaw 

damage resistant and scaling damage resistant cementitious composition including forming a mixture of a hydraulic cement and an 

admixture including an aqueous slurry of a water insoluble superabsorbent polymer and expanded polymeric microspheres. 
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(57) Abstract : 

A method for intelligently switching on/off a mobile terminal antenna and a corresponding mobile terminal can improve antenna  

performance. A method comprises: detecting a current working frequency band and the surrounding environment of a terminal; 

according to preset correspondence between an antenna radiation unit  an environmental condition and the current working frequency 

band changing impedance characteristics of a parasitic unit radiator. Another method is: detecting a current working frequency band 

of a terminal; according to preset correspondence between an antenna radiation unit and the current working frequency band  changing 

impedance characteristics of a parasitic unit radiator. Another method is: detecting the current surrounding environment of a terminal; 

according to preset correspondence between an antenna radiation unit and an environmental condition  changing impedance 

characteristics of a parasitic unit radiator. The terminal comprises: a detection unit an antenna control unit and an antenna radiation 

unit. According to the technical solutions  the antenna radiation unit is controlled according to the working frequency band and/or the 

environmental state of the terminal so as to improve communications quality of an air interface of a wireless communications system. 
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(57) Abstract : 

Generally aspects of this disclosure are directed to copy protection techniques. Areas in memory may be secured to establish  a secure 

memory area in the memory that is not accessible by unauthorized clients. A request to decode video content stored in the sec ure 

memory area may be received. If the video content to be decoded is stored in the secure memory area  a first MMU associated with the 

hardware decoder may enforce a rule that the video content is to be decoded into one or more output buffers in the secure memory 

area. A request to display the decoded video content stored in the secure memory area may be received. If the de coded video content 

is stored in the secure memory area a second MMU associated with a hardware display processor may enforce a rule that a secure link 

be established between the hardware display processor and an output device. 
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(54) Title of the invention : VEHICLE BODY ASSEMBLING METHOD AND VEHICLE BODY ASSEMBLING DEVICE 
 

  

(51) International 

classification  
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(31) Priority Document No  :2012127349  

(32) Priority Date  :04/06/2012 
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(71)Name of Applicant :  

   1)HONDA MOTOR CO. LTD. 
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(72)Name of Inventor : 

   1)FUJISAKI Akio 
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   3)ISHIKAWA Yoshio 

   4)MATSUKAMI Yoshitaka 
 

(57) Abstract : 

Provided are a vehicle body assembling method and a vehicle body assembling device  which are space saving and economical. A 

vehicle body assembling method is provided with: a first holding step (S2) for holding a floor assembly (1) using a first jig  (9); a 

second holding step (S3) for holding a roof arch using a second jig; a jig connection step (S4) for connecting the first jig and t he 

second jig; a third holding step (S5) for holding side inner assemblies using the first jig and the second jig; and welding s teps (S6 S9) 

for forming an inner frame by welding. 
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(54) Title of the invention : NECK DOWN FEEDER 
 

  

(51) International classification  :B22C9/08  

(31) Priority Document No  :12250104.2  

(32) Priority Date  :30/04/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 
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Number  
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(72)Name of Inventor : 

   1)LEMARCHAND Sylvain 

   2)LECLERC Philippe 
 

(57) Abstract : 

The invention provides a neck down feeder of unitary construction for use in metal casting. The feeder comprises a body portion 

integrally formed at a first end thereof with a tapered base portion for mounting on a mould pattern. The body portion and th e base 

portion are defined by a continuous sidewall having one or more regions of weakness arranged such that the feeder is breakable in use 

whereby at least a part of the base portion detaches from the body portion and is received therein. 
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(54) Title of the invention : GRAFT COPOLYMER FUNCTIONALIZED ARTICLE 
 

  

(51) International 

classification  
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   3)HEMBRE James I. 

   4)RASMUSSEN Jerald K. 
 

(57) Abstract : 

Guanidinyl ligand functionalized polymers  methods of making the same and substrates bearing a grafted coating of the ligand 

functional polymers are described. The grafted polymer has the requisite affinity for binding neutral or negatively charged 

biomaterials such as cells cell debris bacteria spores viruses nucleic acids endotoxins and proteins  at pH s near or below the pI s of the 

biomaterials. 
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(51) International classification  :H05K7/14  
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   2)NOKIA TECHNOLOGIES OY, 

(72)Name of Inventor : 

   1)SUONMAA Mika 
 

(57) Abstract : 

An elastomeric member (13) and method wherein the elastomeric member (13) comprises a plurality of grooves (31 ) wherein the 

grooves (31 ) are configured to receive edge portions  of a plurality of components (14) of an electronic apparatus (1 ). 
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(54) Title of the invention : AUTOMOTIVE CHASSIS PART MADE FROM HIGH STRENGTH FORMABLE HOT ROLLED 

STEEL SHEET 
 

  

(51) International classification  :C22C38/00  

(31) Priority Document No  :12167140.8  
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   1)TATA STEEL IJMUIDEN B.V. 

      Address of Applicant :Wenckebachstraat 1 NL 1951 JZ Velsen 

Noord Netherlands 

(72)Name of Inventor : 

   1)RIJKENBERG Rolf Arjan 

   2)HANLON David Neal 
 

(57) Abstract : 

This invention relates to a high strength hot rolled steel sheet with an excellent combination of tensile strength of at leas t 550 MPa and 

formability comprising in weight percent at most 0.15% of C at mos t 0.5% of Si between 0.5 and 2.0% of Mn at most 0.06% of P at 

most 0.008% of S at most 0.1% of Al_sol at most 0.02% of N between 0.02 and 0.45% of V between 0.05 and 0.7% of Mo optionally  

between 0.01 and 0.1% of Nb balance of Fe and inevitable impurities  wherein the steel sheet has a precipitation strengthened and 

substantially single phase ferritic microstructure wherein the volume fraction of the ferrite phase in said microstructure is not lower 

than 97% and wherein the precipitates in said microstructure comprise fine precipitates of composite carbides containing Mo and V 

and optionally Nb. 
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   4)HAMATANI Yutaro 
 

(57) Abstract : 

In the case of a fuel supply device that utilizes a conventional brushless fuel pump and a capacitive fuel level gauge  control units are 

separately provided and because each control unit has only one of two functions  the overall configuration becomes complicated. In 

addition there is a problem that because the capacitive fuel level gauge is susceptible to a stray capacitance due to the principle 

thereof the S/N ratio is deteriorated as affected by non uniform wiring during production and vibrations of wiring during use. By 

integrating the control unit for the brushless fuel pump (100) with the control unit for the capacitive fuel level gauge (110) and 

installing the resulting control unit (120) on the top surface (flange section) (103) of the fuel pump both of the functions can be 

implemented with a simple configuration and the fuel supply device can be made small. 
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   1)TORRES Victor J. 
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(57) Abstract : 

Staphylococcus aureusS. aureusStaphylococcus aureusS. aureusThe present invention relates to methods of treating and 

preventing infection and/or a condition resulting from a infection a subject that involves administering a CD11b inhibitor. The present 

invention further relates to a non human transgenic animal expressing human CD11b and its use in methods  of identifying novel 

therapeutics for the treatment and prevention of infection and/or a condition resulting from a infection. 
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(72)Name of Inventor : 

   1)FAHMI Windra 

   2)SEAMARKS Karl 
 

(57) Abstract : 

An article of footwear has an upper and a sole structure secured to the upper. The upper includes a knitted component and  in some 

configurations a skin layer secured to the exterior surface of the knitted component. The knitted component may an asymmetric 

interior layer secured to the interior surface of the knitted component. The asymmetric interior layer has varying medial and  lateral 

portions that provide for different amounts of feel and cushioning along the varying sides of the upper. The asymmetric interior layer 

includes a lining layer and a connecting layer that join to form the asymmetric interior layer. Other interior layer features  are 

provided including collar portions and a heel pad that extends along the heel region of the knitted component from a sockliner to an 

opening on an ankle cuff of the knitted component. 
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(72)Name of Inventor : 

   1)DAVIS Carrie L. 

   2)DUA Bhupesh 

   3)NIEGOWS KI James A. 
 

(57) Abstract : 

A method of manufacturing a textured element may include (a) collecting a plurality of filaments upon a textured surface to form a 

non woven textile and (b) separating the non woven textile from the textured surface. Another method of manufacturing a textu red 

element may include depositing a plurality of thermoplastic polymer filaments upon a first surface of a polymer layer to (a) form a non 

woven textile and (b) bond the filaments to the polymer layer. A textured surface may then be separated from a second surface  of the 

polymer layer the second surface being opposite the first surface and the second surface having a texture from the textured surface. 
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(57) Abstract : 

The application provides an acoustic flow meter for a fluid conduit. The flow meter has one or more acoustic transmitter and receiver 

pairs a holder an interface unit and a comput er module. The acoustic transmitter and receiver pair measures a flow speed value of a 

fluid in the fluid conduit. The holder fixes the acoustic transmitter and receiver pair to the fluid conduit. The interface u nit receives a 

type data a position data and an orientation data of a fluid disturbance element and a position data and an orientation data of the 

acoustic transmitter and receiver pair. The computer module has a memory unit  a processor an output device. The memory unit stores 

a relationship data set. The processor computes a flow rate of the fluid by using the relationship data set type. The output device 

outputs the flow rate. 
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(57) Abstract : 

The present invention relates to the novel medical use of the compound according to Formula I in particular in the treatment of 

inflammatory conditions  autoimmune diseases proliferative diseases allergy transplant rejection diseases involving impairment of 

cartilage turnover congenital cartilage malformations  and/or diseases associated with hypersecretion of IL6 or interferons. In 

particular the compound inhibits JAK a family of tyrosine kinases  and more particularly JAK1. The present invention also provides 

pharmaceutical compositions comprising the compound methods for the prophylaxis and/or treatment of diseases involving 

inflammatory conditions  autoimmune diseases proliferative diseases allergy transplant rejection diseases involving impairment of 

cartilage turnover congenital cartilage malformations  and/or diseases associated with hypersecretion of IL6 or interferons by 

administering the compound. 
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   4)CONDRAC Edward J 

   5)MARTELL Raymond Floyd 
 

(57) Abstract : 

A gas turbine engine is provided. The gas turbine engine includes a compressor assembly and a combustion assembly in flow 

communication with the compressor assembly. The combustion assembly includes a plurality of fuel nozzles and a fluid conduit for 

delivering fuel to the fuel nozzles. The fluid conduit has a plurality of first outlet ports that are spaced apart from one a nother along 

the fiuid conduit and the fluid conduit also has a plurality of second outlet ports that are spaced apart from one another along the fluid 

conduit. The fluid conduit further has a first flow path extending along the fluid conduit in flow communication with the first outlet 

ports and the fluid conduit also has a second flow path extending along the fluid conduit in flow communication with the seco nd outlet 

ports. At least a portion of the first flow path is circumscribed by the second flow path. 
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   6)JOHN Stephen William 
 

(57) Abstract : 

A desalination apparatus (10) according to the present invention is a desalination apparatus for producing desalinated water from a 

liquid and comprises: a water repellent particle layer (13) which is located below a water tank (11) that is a space in which the liquid is 

to be stored and which contains multiple water repellent particles  and through which water vapor generated by the vaporization of the 

liquid stored in the water tank (11) can pass; and a liquefaction layer (14) which is located below the water repellent particle layer (13) 

and can liquefy the water vapor that has passed through the water repellent particle layer (13) to produce the desalinated wa ter. In the 

desalination apparatus (10) the water repellent particle layer (13) is composed of a first layer (13a) which comprises multiple first 

water repellent particles (131) that are a portion of the multiple water repellent particles and is arranged on the water tan k (11) side 

and a second layer (13b) which comprises multiple second water repellent particles (132) that are a portion of the multiple water 

repellent particles and is arranged below the first layer (13a) and the average particle diameter of the multiple second water repellent 

particles (132) is larger than that of the multiple first water repellent particles (131). 
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(57) Abstract : 

ABSTRACT A package structure includes a first dielectric layer, semiconductor device(s) attached to the first dielectric laye r, and an 

embedding material applied to the first dielectric layer so as to embed the semiconductor device therein, the embedding material 

comprising one or more additional dielectric layers. Vias are formed through the first dielectric layer to the at least one s emiconductor 

device, with metal interconnects formed in the vias to form electrical interconnections to the semiconductor device. Input/output (I/O) 

connections are located on one end of the package structure on one or more outward facing surfaces thereof to provide a secon d level 

connection to an external circuit. The package structure interfits with a connector on the external circuit to mount the package  

perpendicular to the external circuit, with the I/O connections being electrically connected to the connector to form the sec ond level 

connection to the external circuit. Fig.1 
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(57) Abstract : 

An article of footwear may have an upper with a knitted component. Alone or in combination  the knitted component may include 

regions with different degrees of stretch resistance; the knitted component forms a collar with a half gauge knit; the upper includes a 

strand with sections that are inlaid within the knitted component  and the sections are positioned immediately adjacent to each other; 

the strand forms a plurality of loops  pairs of the Ioops are positioned immediately adjacent to each other and configured to receive a 

lace; and the knitted component includes a thermoplastic polymer material and the strand is unbonded to the thermoplastic polymer 

material. 
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(57) Abstract : 

A composite structure includes: a core having a pair of opposed exterior surfaces and having a first density; a composite layup 

surrounding the core the composite layup comprising a plurality of layers of fibers embedded in a matrix and extending along the 

exterior surfaces of the core the composite layup having a second density; and stitching comprising fibers extending through the core 

and at least a portion of the composite layup. 

  

 

No. of Pages : 13 No. of Claims : 25 



43644 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8717/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :02/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DIAL DOWN MECHANISM FOR WIND UP PEN 
 

  

(51) International classification  :A61M5/20,A61M5/315  

(31) Priority Document No  :12170139.5  

(32) Priority Date  :31/05/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/055403  

:15/03/2013 

(87) International Publication No  :WO 2013/178372  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVO NORDISK A/S  

      Address of Applicant :Novo All DK 2880 Bagsv¦rd Denmark 

(72)Name of Inventor : 

   1)PEDERS EN Simon Munch 

   2)R˜RVIG Simon 
 

(57) Abstract : 

The invention relates to a torsion spring driven injection device having a dial down mechanism for dialling down a selected d ose size. 

The torsion spring (2) is strained when setting a dose by rotating a proximally located dose setting button(30) relatively to the housing 

in a first direction and unstrained when rotating the same dose setting button (30) in a second direction opposite the first direction. In 

order to secure the torsion spring (2) in its strained position a one way ratchet mechanism is provided. This one way ratchet 

mechanism comprises a fixation element (1) coupled to the housing and having a toothing (6) and a ratchet element (20) having  at 

least one ratchet arm (22) engaging the fixation element (1) and which ratchet element (20) is operational coupled to the dose setting 

button (30). The dose setting button (30) directly engages the at least one ratchet arm (22) when the dose setting button (30) is rotated 

in the second direction which releases the at least one ratchet arm (22) from the toothing (6) of the fixation element (1) and allows the 

ratchet element (20) to rotate relatively to the fixation element (1) in the second direction under influence of the torsion spring (2). 
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(57) Abstract : 

A method of revamping of an ammonia plant fed with natural gas comprising a primary reformer (11) and a secondary reformer 

(12) the method comprising at least the following interventions: reducing the outlet temperature of the gas (17) flowing out from said 

primary reformer; adding a feeding line of substantially pure oxygen (30) directed to said secondary reformer (12) to at least partially 

replace the comburent process air; adding a nitrogen injection line (31) in an amount necessary to obtain a make up gas suita ble for 

ammonia synthesis. 
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(57) Abstract : 

The present invention relates to infant formula milk powder capable of preventing and alleviating infant iron deficiency anemia and a 

preparation method thereof. The formula milk powder comprises contents such  as vegetable oil fresh milk whey powder lactose 

powder whey protein powder oligosaccharides complex vitamins and complex minerals. The appropriate mass ratio of lactoferrin to 

vitamin C or an iron source (as iron) to lactoferrin and vitamin C and the formula milk powder of the present invention is obtained by 

performing mixing homogenizing cooling concentration and spray drying packaging or directly using a step by step mixing method. 

The formula milk powder comprises an appropriate amount of vitamin C and  lactoferrin and is further provided with an appropriate 

quantity of iron source and the three are combined according to an appropriate proportion  so that the three substances have a 

synergistic effect and the absorption and utilization rate of iron is increased dramatically thereby not only achieving the desirable iron 

supplementation effect but also preventing and alleviating the infant iron deficiency anemia phenomenon.  
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(57) Abstract : 

Anti BAFFR antibodies are formulated as liquid formulation comprising a high concentration of the antibody active ingredient for 

delivery to a patient without high levels  of antibody aggregation. The aqueous pharmaceutical composition may include one or more 

sugars a buffering agent a surfactant and/or a free amino acid. 
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(57) Abstract : 

A composition for reconstmction replacement or repair of damaged or diseased biological tissue comprising an extracellular matrix 

(ECM) composition that includes an ECM scaffold component derived from a mammalian source and at least one additional bioactive 

component selected from the group consisting of a statin and a chitin derivative. 
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(57) Abstract : 

The invention concerns an adaptable facility for assembling pieces of sheet metal in order to form multiple types of sheet  metal 

elements said facility comprising: a series of aligned assembly stations (2 9) which are each dedicated to assembling one type of 

element; at least one assembly rail (11 and 12) extending parallel to the series of aligned stations (2 9) and bearing at least one 

assembly robot (13 15) that can from one station to another along the rail (11 and 12) supporting same  so as to assemble pieces of 

sheet metal to each other at each station (2 9); at least one handling rail (17) extending alongside an assembly  rail (11 and 12) and 

bearing at least one handling robot (18 19) for supplying each station (2 9) with pieces of sheet metal to be assembled and for 

extracting the elements that have been assembled from each station (2 9). 
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(57) Abstract : 

The invention provides a film comprising at least two layers  a first layer and a second layer; and wherein the first layer is formed from 

a first composition comprising a polyester a polylactic acid or a combination thereof; and wherein the second layer is formed from a 

second composition comprising at least the following: A) functionalized ethylene based polymer and B) ethylene/alpha olefin 

interpolymer; and wherein the first layer is adjacent to the second layer. 
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(57) Abstract : 

The invention relates to an on load tap changer for switching among different winding taps of a step transformer without interruption. 

According to the invention the selector contact unit (7) and the switching means (16 17) for switching the load without interruption are 

jointly actuated without using an intermediate energy accumulator by means of a threaded spindle (5) which is rotated by a drive 

motor (2) during a switching operation. 
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(57) Abstract : 

A first processing unit (110) and a second processing unit (120) can access a system memory (130) that stores a common page  table 

(132) that is common to the first processing unit and the second processing unit. The common page table can store virtual memory 

addresses to physical memory addresses mapping for memory chunks accessed by a job of an application. A page entry  within the 

common page table can include a first set of attribute bits that defines accessibility of the memory chunk by the first processing unit  a 

second set of attribute bits that defines accessibility of the same memory chunk by the second processing unit  and physical address 

bits that define a physical address of the memory chunk. 
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(57) Abstract : 

A replaceable suturing head (3) for a suturing device (1) comprising a control assembly (8 11). The suturing head comprises a  suturing 

portion (4). The suturing portion comprises a curved suturing needle (16) arranged to move around a circular path defined by a 

plurality of rollers (35 36 37 38 39 40 44 45 46 47) mounted on roller shafts (41 42 43) within the suturing portion  at least one of the 

plurality of rollers being a drive roller driven by the drive motor (10) to move the suturing needle (16) around the circular path. One or 

more of the roller shafts is mounted within the suturing portion so that it can pivot around its base.  
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(57) Abstract : 

The embodiments of the present invention apply to an antenna array  an antenna device and a base station. The antenna array 

comprises: a minimum of two subarrays  said at least two subarrays being vertically arranged and each subarray comprising multiple 

radiation elements; within at least two vertically adjacent antenna subarrays  the radiation elements in corresponding positions on their 

respective antenna sub arrays are disposed horizontally and in a staggered manner. The embodiments of the present invention re duce 

the horizontal side lobes and vertical far side lobe of a radiation pattern  thereby increasing ultra broadband indicators. 
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(57) Abstract : 

In order to improve hydrogen generation efficiency an optical semiconductor electrode with high quantum efficiency and a water 

photolysis method using a photoelectrochemical cell provided with said optical semiconductor electrode are provided. This optical 

semiconductor electrode (200) is provided with a conductive substrate (102) a first semiconductor photocatalytic layer (202) formed 

on the surface of the conductive substrate (102) and a second semiconductor photocatalytic layer (202) formed on the surface of the 

first semiconductor photocatalytic layer wherein the optical semiconductor electrode (200) has multiple columnar projections on the 

surface and the surface of the columnar projections is formed from the second semiconductor photocatalytic layer (202). 
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Application Number  

        Filing Date 
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(71)Name of Applicant :  

   1)UNICHARM CORPORATION 

      Address of Applicant :182 Shimobun Kinsei cho Shikokuchuo 

shi Ehime 7990111 Japan 

(72)Name of Inventor : 

   1)OKUDA Jun 

   2)MITSUNO Satoshi 

   3)KAMEDA Noritomo 
 

(57) Abstract : 

Provided is a composite stretchable material that is thinner and has more uniformly sized creases. The composite stretchable material 

is stretchable in a first direction (D1) and is provided with a first non woven fabric sheet portion (2A) and second non woven fabric 

sheet portion (2B) placed atop each other and a plurality of elastic members (3) arranged between the first non woven fabric sheet 

portion (2A) and the second non woven fabric sheet portion (2B). The elastic members (3) extend in the first direction (D1) and are 

spaced apart from each other in a second direction (D2) orthogonal to the first direction (D1) and the first non woven fabric sheet 

portion (2A) and the second non woven fabric sheet portion (2B) are bonded to each other by an adhesive that has been applied to the 

elastic members (3). 
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(72)Name of Inventor : 

   1)HOMCHAUDHURI Sandip 

   2)CHO James S. 

   3)SAMUEL Fnu Rajkumar 

   4)SHRIVASTAVA Sarvesh 
 

(57) Abstract : 

A wireless communication device having a root complex a WLAN module a power module and an interface linking the root complex 

and the WLAN module wherein the root complex is configured to implement a power management policy based upon a latency 

tolerance value for the WLAN module and wherein the power module is configured to adjust the latency toleranc e value based upon 

receive and transmit parameters of the WLAN module. The power module may be configured to adjust the latency tolerance value on 

a per frame basis. 
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(54) Title of the invention : FITTING AND FLAT BAR FOR A TEXTILE PROCESSING MACHINE 
 

  

(51) International classification  :D01G15/88,D01G15/24  

(31) Priority Document No  :10 2012 010 807.9  

(32) Priority Date  :01/06/2012 
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        Filing Date 
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        Filing Date 
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(71)Name of Applicant :  

   1)TRTZSCHLER GMBH & CO. KG 

      Address of Applicant :Duvenstrasse 82 92 41199 

Mnchengladbach Germany 

(72)Name of Inventor : 

   1)LEDER Armin 
 

(57) Abstract : 

The invention relates to a fitting strip for use in a textile processing machine comprising a plurality of tooth segments (10) each of 

which comprises multiple teeth (13) each tooth having a tooth head (11) and a tooth base (12). The tooth segments (10) are arranged 

parallel to one another and are directly or indirectly connected to one another. The fitting strip is characterized in that t he tooth 

segments (10) are connected in a bonded manner. The flat bar according to the invention is characterized in that the fitting strip (8) 

comprises a plurality of tooth segments (10) which can be fixed to the flat bar by means of a magnetic force.  
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(54) Title of the invention : PROCESS FOR MAKING A LAMINATED SHEET 
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(32) Priority Date  :18/06/2012 
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(72)Name of Inventor : 
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(57) Abstract : 

A process is provided for making stiff lightweight laminate materials. At least one sheet of textured lamina having raised pointed 

structures is forced against a softer plain lamina so as to embed the structures therein. The pointed structures raised from grooves 

carved into the surface of the sheet material by means of a set of teeth carried on a knife element. The pointed structures may pierce 

through the softer lamina such that the protruding tips may be bent over or clinched to prevent their easy withdrawal. Two su ch 

texturized lamina may be used to sandwich and pierce through the softer lamina and are co clinched by the other. In this way a light 

and stiff laminate is created. 
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   2)AKHTAR Naveed 

   3)THOMAS Martin 
 

(57) Abstract : 

A liquid electrolyte fuel cell system (10) comprises at least one fuel cell with a liquid electrolyte chamber between opposed  

electrodes the electrodes being an anode and a cathode and means (30 32) for supplying a gas stream to a gas chamber adjacent to the 

cathode and withdrawing a spent gas stream (38) from the gas chamber adjacent to the cathode  the system also comprising a liquid 

electrolyte storage tank (40) and means (42 44 47 48) to circulate liquid electrolyte between the liquid electrolyte storage tank (40) 

and the fuel cells. In addition the system comprises a gas heater (50) and a humidification chamber (52) in the duct (36) lea ding to the 

said gas chamber and means (53 66 68) to supply liquid electrolyte to the humidification chamber (52) so the gas is humidified by 

contact with the liquid electrolyte. 
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(54) Title of the invention : CONTROL DEVICE FOR HYBRID VEHICLE 
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   6)TAKAYA Seiji 

   7)UCHINO Satoshi 
 

(57) Abstract : 

Provided is a control device for a hybrid vehicle the control device enabling the manual selection of an acceleration degree that 

matches the preference of a user and traveling characteristic intended by the user. Provided is a control device for a hybrid  vehicle (1) 

provided with an engine (11) and a motor (12) for assisting the power of the engine (11) the control device for the hybrid vehicle (1) 

being characterized by being provided with in an ECU (20) a first change unit which performs preparation for increasing the 

assistance amount of the motor (12) in response to the pressing of a plus sport mode switch (30) by a user and thereafter increases the 

assistance amount of the motor (12) in response to the arrival of the accelerator position change amount (AP) generated by th e 

pressing of an accelerator pedal by the user at a predetermined value or more. 
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(54) Title of the invention : TREAD PATTERN FOR ARTICLE OF FOOTWEAR 
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   2)MCCULLAGH Cory B. 
 

(57) Abstract : 

An article of footwear may include a sole having a lower surface. A forefoot region may include a first forefoot section and a second 

forefoot section separated by a first flex groove. The first flex groove may be formed by an upwardly extending elongate rece ss in the 

lower surface of the sole. In addition the first forefoot section may include a first set of ground engaging members extending 

substantially downward the first set of ground engaging members forming a substantially arcuate first arrangement. Also  the second 

forefoot section may include a second set of ground engaging members extending substantially downward  the second set of ground 

engaging members forming a substantially arcuate second arrangement. The first arrangement may be curved in a different direc tion 

than the second arrangement. Each ground engaging member of the first set of ground engaging members may have a length 

extending along an arc. 
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   2)HUISKAMP Jasper Jorrit 

   3)VAN CAMPEN Jan 
 

(57) Abstract : 

The invention pertains to a textile reinforcement in particular a knitted spiraled stranded braided linear or woven textile reinforcement 

comprising aramid yarn which yarn is continuous yarn and provided with a finish comprising mono or dialkyl phosphate ester or a 

mixture thereof which finish is free of compounds with alkoxy groups; and wherein the mono  or dialkyl phosphate ester finish has the 

formula (I): wherein R1 is branched or straight chain C C alkyl R2 is H Li Na K or NH or branched or straight chain C C alkyl and M 

is Li Na K or NH. The textile reinforcement may be used for making hoses  tubes (flexible) pipes optical fiber cables power 

cables fiber reinforced composites and ballistic resistant articles. 
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(57) Abstract : 

Cores that are inserted into the mould during the die casting of workpieces from metal in order to keep the cavities provided in the 

workpieces free during the filling of the moulds with the melt have to meet demanding requirements with regard to their dimen sional 

stability and suitability for removal from the cavities. Therefore salt based cores which can be produced by moulding and compressing 

a core material mixture are provided according to the invention the core materials thereof being selected from at least one salt  at least 

one binder system comprising a combination of binder/binding agent and possibly auxiliary substances such as 

additives fillers wetting agents and catalysts  wherein the salt the binder system and the possibly used auxiliary substances of the core 

material mixture are inorganic and these core materials are soluble with water as the solvent. 
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(57) Abstract : 

The invention relates to a housing (1) for an electrical device wherein an inner surface (2) of said housing has a conductive  pattern (3) 

providing at least one conductive track said track being arranged to provide local electric interconnection from the housing to at least 

one enclosed electrical component of said electrical device and/or vice versa wherein the conductive pattern is fixedly fastened to said 

inner surface (2) of said housing so that said conductive pattern will break if the housing wall is broken where the conductive pattern 

is fastened. 
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(57) Abstract : 

Methods and arrangements for video delivery preparation. A video is displayed at an interface in response to  a user request the video 

being accessible online. A relative probability of video access by the user with respect to at least two other videos  that are accessible 

online is qualitatively determined. An ordered prediction set is created with respect to the  at least two other videos. The at least two 

other videos are prepared incrementally based on the prediction set  so that the user is able to access and view the at least two videos. 

The preparing includes preparing a first one of the at least two other videos over a first time period and a second one of the at least two 

other videos over a second time period wherein at least a portion of the first time period is coincident with at least a portion of the 

second time period. An element is displayed at the interface which provides a connection to at least one of the at least two other 

videos. 
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   4)NOWAK Justyna Maria 
 

(57) Abstract : 

A computer hardware implemented method system and/or computer program product prevents a cascading failure in a complex stream 

computer system causing an untrustworthy output from the complex stream computer system. Multiple upstream subcomponents in a 

complex stream computer system generate multiple outputs  which are used as inputs to a downstream subcomponent. An accuracy 

value is assigned to each of the multiple outputs from the upstream subcomponents  and weighting values are assigned to each of the 

inputs to the downstream subcomponent. The accuracy values and weighting values are utilized to dynamically adjust inputs to the 

downstream subcomponent until an output from the downstream subcomponent meets a predefined trustworthiness level. 
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(57) Abstract : 

Trehalose or trehalose 6 phosphate when applied exogenously to citrus trees that are compromised in their growth and development 

with the condition referred to as citrus greening or HLB can overcome the deadly effects of the problem. Renewal of tree tissue with 

trehalose or trehalose 6 phosphate has been documented to begin as soon as 72 hours after exogenous application to the dying tree. 

The tissue renewal continues with near complete renewal of the leaf canopy  development of fruiting buds followed by flower 

development and then development of the flowers into abundant and healthy fruits. Much of what appeared to be dead wood tissu e 

could be covered with healthy new leaves within 2 to 4 months after application. Addition  of defined hormones to the soil application 

of trehalose or trehalose 6 phosphate further enhanced development of new canopy and root tissue.  
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(57) Abstract : 

A projector (100) can include a projection lens (120) that is positioned substantially one focal length away from a spatial light 

modulator (108). The projector may also include a non imaging optic (102) configured to illuminate the spatial light modulato r. The 

non imaging optic (102) may include a light emitter (104) and an etendue preserving reflector (106). The projector (100) can be 

configured to project an image created by the spatial light modulator (108) at a distance using light from the non imaging op tic (102). 
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(57) Abstract : 

Provided are a memory allocation method and system a user equipment (UE) and a network device. The method comprises: the UE 

sending a first network configuration according to a first network device and determining a physical layer level of a High Speed 

Downlink Shared Channel (HS DSCH) for memory allocation; using the number of bits of a g eneral soft channel corresponding to the 

determined HS DSCH physical layer level as the total allocated memory of a soft storage buffer and dividing the total number of 

serving or secondary serving HS DSCH cells corresponding to the determined HS DSCH phys ical layer level by the total allocated 

memory of the soft storage buffer to determine the capacity of the soft storage buffer on each HS DSCH transmission channel; and 

allocating the capacity of the soft storage buffer on each HS DSCH transmission channel among HARQ processes of the first network 

configuration of the corresponding HS DSCH transmission channel thereby improving the accuracy of memory allocation among the 

HARQ processes and ensuring the data transmission quality. 
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(57) Abstract : 

Provided is a sulfonamide derivative of a specific chemical structure that has terminal sulfonamide groups having  as 

substituents phenyl groups or heterocyclic groups with heteroatoms as constituent elements  or a pharmaceutically acceptable salt 

thereof. These compounds are novel compounds having excellent a4 integrin inhibiting activity. 
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(57) Abstract : 

Techniques for supporting data transmission and reception on multiple bands for carrier aggregation are disclosed. In an exemplary 

design an apparatus (e.g. a wireless device) includes first and second antenna interface circuits coupled to first and second 

antennas respectively. The first antenna interface circuit includes a first transmit (TX) filter for a first band  which may be part of a first 

triplexer or duplexer. The first TX filter filters a first radio frequency (RF) signal prior to transmission via the first antenna. The 

second antenna interface circuit includes a second TX filter for a second band  which may be part of a second triplexer or duplexer. 

The second TX filter filters a second RF signal prior to transmission via the second antenna. The first and second RF signals may be 

transmitted simultaneously on the first and second bands for carrier aggregation. 
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(57) Abstract : 

An exemplary reclosable bag includes a first ply joined to a second ply to define a main bag portion having a compartment and a 

product receiving opening. A reclosing flap is connected to the main bag portion and is spaced apart from the product receiving 

opening. A reclosing material and a release material are applied to the bag and are arranged such that th e reclosing material releasably 

adheres to the release material. The reclosing flap is movable between a passive position and an active position. A bag opening zone 

formed in the main bag portion proximate the reclosing flap may be opened to create a produ ct retrieval opening for retrieving a 

product from the compartment. The product is returned to the compartment through the product retrieval opening  and the 

compartment is reclosed by moving the reclosing flap from the passive position to the active position. 
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(57) Abstract : 

1A first and a second operand are compared. If they are equal the contents of register R + 1 are stored at the second operand location 

and the specified CPU or CPUs in the configuration are cleared of all TLB table entries of the designated type formed through  the use 

of the replaced entry in storage and all lower level TLB table entries formed through the use of the cleared higher level TLB table 

entries. A valid DAT table entry is replaced with a new entry and the Translation Lookaside Buffer (TLB) is purged of any cop ies of 

(at least) the single entry on all CPUs in the configuration. If the first and second operands are unequal the second operand is loaded at 

the first operand location. The comparison result is indicated by the condition code. A method system and a computer program 

product are provided. 
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(57) Abstract : 

The rotor of the rotating electric machine has: annular members (21) of annular shape encircling a rotating shaft from across a 

predetermined gap in the radial direction and rotating about the shaft; seats secured to the outside peripheral surface at the radial 

outside of the annular members (21) so as to extend in the axial direction forming circumferential gaps (29) with respect to one 

another; and permanent magnet arrays (25) in which permanent magnets (24) are respectively arrayed in the axial direction in the 

seats and positioned so as to form circumferential gaps (29) with respect to one another. A plurality of radial through holes (28) are 

formed in the annular members (21) in sections thereof which face into the circumferential gaps (29) with radial through holes (28) at 

identical locations in the axial direction being formed at equally spaced intervals in the circumferential direction. The rot or of the 

rotating electric machine can be efficiently cooled thereby. 
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(57) Abstract : 

In order to facilitate side extraction of the roller holder cartridge (3) in a rolling mill stand (100) the strokes of the hydraulic capsules 

needed to take the pistons of the same clear from the trajectory traveled by the roller holder cartridge (3) during the extra ction of the 

same from the rolling mill may reach values indicatively between 150 and 400 mm values which can negatively affect response times 

of the position control system of said capsules (4). In order to continue to apply the same capsule control methods but with a 

considerably more dynamic system capable of rapidly and accurately reacting to sudden changes of pressure the servo valves in the 

control circuits are of the four way type instead of the three way type. 
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(57) Abstract : 

3m¦()3¦()The present invention provides a method for producing an azide compound. The method is characterized by producing an  

azide compound in the form of a solution the azide compound being represented by general formula (I) (wherein  Y represents an alkyl 

group an aryl alkyl group a silyl group having a substituent or a silyl alkyl group having a substituent) and being produced by reacting 

an alkylation agent or a sylilation agent with an azide represented by general formula (II) (wherein  M represents an alkali metal atom 

or an alkali earth metal atom and m represents the number one or two) within a flow reactor. M(N) Y N 
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(57) Abstract : 

A veterinary kiosk designed to provide tele med services check in services and/or prescription services for a user and an animal. The 

veterinary kiosk can include a user video conferencing system that is designed to enable the user to have a real time or near  real time 

tele conference with a veterinary provider located remotely from the veterinary kiosk. A method of providing veterinary services via a 

modular veterinary kiosk with one or more integrated veterinary medical devices. 

  

 

No. of Pages : 99 No. of Claims : 21 



43679 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8051/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :03/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PLANETARY GEAR STAGE WITH PLAIN BEARINGS AS PLANET BEARINGS AND USE 

THEREOF 
 

  

(51) International classification  :F16H57/08,F16C17/26  

(31) Priority Document No  :12167088.9  

(32) Priority Date  :08/05/2012 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2013/057345  

:09/04/2013 

(87) International Publication No  :WO 2013/167332  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ZF WIND POWER ANTWERPEN N.V. 

      Address of Applicant :Gerard Mercatorstraat 40 B 3920 

Lommel Belgium 

(72)Name of Inventor : 

   1)VAN DEN DONKER Michiel 

   2)BOGAERT Roger 

   3)LEIMANN Dirk  
 

(57) Abstract : 

The present invention provides a planetary gear stage (2) for a gearbox (1 ). The planetary gear stage (2) comprises a ring gear (8) a 

sun gear (9) and a planet carrier (4) for driving at least three planet shafts (6) each onto which at least one planet gear (5) having a 

radial contact surface (18) and an axial contact surface (20) is rotatably mounted by means of a plain bearing arrangement (7). The 

plain bearing arrangement (7) comprises two bushings (12) fixedly connected to the planet shaft (6) each fixed bushing (12) being L 

shaped in cross section and having a radial contact surface (13) and an axial contact surface (14). The fixed L shaped bushings (12) are 

mounted to form a cross sectional U shape and are locked in axial direction at both outer sides by an abutment (15 16 24). At least part 

of the planet gear (5) is located within the U shape formed by the fixed L shaped bushings (12). The plain bearing arrangement (7) 

furthermore comprises a radial sliding support (17) in between the radial contact surface (13) of the fixed L shaped bushings  (12) and 

the radial contact surface (18) of the planet gear (5) and an axial sliding support (19) in between the axial contact surface (14) of the 

fixed L shaped bushings (12) and the axial contact surface (20) of the planet gears (5). 
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(57) Abstract : 

A debranching Great vessel stent graft and methods for its use where the stent graft comprises  a main body stent graft with a first 

bifurcation defining a first leg and a second leg the main body stent graft has distal and proximal ends  the main body stent graft has a 

diameter at the proximal end in the range from about 18 mm to about 28 mm the first leg and the second leg each have a diameter in 

the range from about 12 mm to about 18 mm the distance from the proximal end of the main body to the distal end of the first leg is in 

the range from about 30 mm to about 50 mm and the distance from the proximal end of the main body to the distal end of the second 

leg is in a range from about 50 mm to about 70 mm. 
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(57) Abstract : 

Guidewire assembly methods and apparatus are described for incorporating one or more pressure sensors with one or more electrodes 

within or along the body of the guidewire. Guidewires may incorporate a number of different sens ors within or along the body of the 

guidewire. To achieve the combination of the pressure sensor and one or more electrodes  various assembly methods and apparatus 

may be utilized as described in further detail herein. 
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(57) Abstract : 

A computer (11) of a ship monitoring device (1) transmits as packet data transmission data in which: one type of transmission data is 

arranged between two consecutive start control codes and two consecutive end control codes; and in which information indicating the 

information type of the transmission data is arranged respectively between the transmission data and a start control code and  an end 

control code and the transmission data. In this way the transmission data relating to information communication between sh ips and 

detection information relating to fender information communication can easily be distinguished  and the type of information that is 

delivered as transmission data can easily be identified. 
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(57) Abstract : 

The invention provides a method in a communication System of assisting a user equipment in a cell range expansion of a pico cell in 

receiving broadcast information from a pico eNB. According to an embodiment of the invention  a macro eNB or the pico eNB sends 

an assisting signaling including the broadcast information of the pico cell and an identifier of the pico cell corresponding to the 

broadcast information to the user equipment which will move into the cell range expansion of the pico cell so that the user e quipment 

receives the broadcast information smoothly from the pico eNB after moving into the cell range expansion of the pico cell. And the 

macro eNB or the pico eNB sends and updates the broadcast information over a specific resource so that the user equipment sat isfies 

reception robustness. 
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(32) Priority Date  :26/07/2012 

(33) Name of priority country  :EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2013/064108  

:04/07/2013 

(87) International Publication 

No  
:WO 2014/016094  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIVAROX FAR S.A. 

      Address of Applicant :Avenue du Coll̈ ge 10 CH 2400 Le 

Locle Switzerland 

(72)Name of Inventor : 

   1)STRANCZL Marc 

   2)VERARDO Marco 
 

(57) Abstract : 

Horology assembly (1) comprising a stud (3) fixed to a plate (2) and a hairspring (4) wound in turns (6) between an interior end (7) 

that is fixed to a shroud (9) and an exterior end (8) that is secured to said stud (3). Said stud (3) and/or said shroud (9) comprises 

braking means (10) designed to collaborate with at least a first turn (61) when said hairspring (4) accelerates through contraction or 

extension at a rate higher than a set point rate in order to alter the resultant stiffness of said hairspring (4) upon local coupling of at 

least said first turn (61) with said braking means (10) formed at an internal first lip (16; 96) and an external second lip (17; 97) that 

said stud (3) and/or said shroud (9) possesses which shroud has an internal first lip (96) and an external second lip (97) each 

possessing said braking means (10). 
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(54) Title of the invention : BIT TORRENT SCAN WITH CROSS COMPARISON FOR ROBUST DATA MONITORING 
 

  

(51) International classification  :H04L12/26,H04L29/08  

(31) Priority Document No  :61/656675  

(32) Priority Date  :07/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/044429  
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(71)Name of Applicant :  

   1)TIVERSA IP INC. 

      Address of Applicant :606 Liberty Avenue Pittsburgh 

Pennsylvania 15222 U.S.A. 

(72)Name of Inventor : 

   1)CHOPRA Anju 

   2)BOBACK Robert J. 
 

(57) Abstract : 

In one embodiment one or more BitTorrent management pages such as an index site or a Rich Site Summary (RSS) feed may be 

scanned for indicia of a torrent file that is associated with one or more search terms. After the torrent file is located  information 

associated with the torrent file may be utilized to initiate the downloading of one or more portions of the content indicated by the 

torrent file over a network from swarm computers utilizing a BitTorrent Protocol. As the content is being downloaded from the  swarm 

computers identification information associated with each swarm computer may be obtained. Data associated with the torrent file and 

the identification information may be stored at a database. Thereafter a client may search the database to locate one or more swarm 

computers that may be sharing for example unauthorized or illegal information. 
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(54) Title of the invention : DIAGNOSTIC GENE MARKER PANEL FOR COLORECTAL CANCER 
 

  

(51) International classification  :C12Q1/68,C12N15/11  

(31) Priority Document No  :61/646174  

(32) Priority Date  :11/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/AU2013/000481  

:10/05/2013 

(87) International Publication No  :WO 2013/166558  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CLINICAL GENOMICS PTY LTD 

      Address of Applicant :Riverside Life Sciences Building 11 

Julius Avenue North Ryde New South Wales 2113 Australia 

   2)COMMONWEALTH SCIENTIFIC AND INDUSTRIAL 

RESEARCH ORGANISATION 

(72)Name of Inventor : 

   1)MOLLOY Peter 

   2)LAPOINTE Lawrence 

   3)PEDERS EN Susanne 
 

(57) Abstract : 

The present invention relates generally to a method of screening for the onset  predisposition to the onset and/or progression of a 

neoplasm. More particularly the present invention relates to a method of screening for the onset  predisposition to the onset and/or 

progression of a neoplasm by screening for changes to the methylation levels of a panel of gene markers includ ing 

BCATl IKZFl IRF4 GRASP and/or CAHM. The method of the present invention is useful in a range of applications including  but not 

limited to those relating to the diagnosis and/or monitoring of colorectal neoplasms  such as colorectal adenocarcinosis. 
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(54) Title of the invention : SURFACTANT FORMULATION FOR RELEASE OF UNDERGROUND FOSSIL FLUIDS 
 

  

(51) International classification  :C04B28/02  

(31) Priority Document No  :61/708268  

(32) Priority Date  :01/10/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/059350  

:12/09/2013 

(87) International Publication No  :WO 2014/055213  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUNTS MAN PETROCHEMICAL LLC 

      Address of Applicant :10003 Woodloch Forest Drive The 

Woodlands TX 77380 U.S.A. 

(72)Name of Inventor : 

   1)SALAZAR Luis C. 

   2)LEWIS David C. 

   3)BIESMANS Guy 

   4)GODAVARTHY Srinivasa S. 

   5)MILLER Farron W. 
 

(57) Abstract : 

The present disclosure provides a surfactant formulation for use in treating and recovering fossil fluid from a subterranean formation. 

The surfactant formulation includes a primary surfactant a formulation stability agent and injection water. The surfactant formulation 

may be injected into one or more injection wells located within the subterranean formation and fossil fluids can then be subs equently 

recovered from one or more producing wells. 
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(54) Title of the invention : INTEGRAL HOT MELT ADHESIVE PACKAGING FILMS AND USE THEREOF 
 

  

(51) International classification  :C08J5/18,B32B27/32,B65D65/02  

(31) Priority Document No  :61/648290  

(32) Priority Date  :17/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 
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        Filing Date 

:PCT/US2013/039232  

:02/05/2013 

(87) International Publication 

No  
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Application Number  

        Filing Date 
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(71)Name of Applicant :  

   1)HENKEL US IP LLC 

      Address of Applicant :One Henkel Way Rocky Hill CT 06067 

U.S.A. 

(72)Name of Inventor : 

   1)CHEN Jinyu 

   2)HU Yuhong 

   3)DESAI Darshak  
 

(57) Abstract : 

Propylene polymer based packaging films for encapsulating hot melt adhesives are disclosed. The packaging films are readily miscible 

with the various hot melt adhesive chemistries during the melting stage without deleteriously affecting the adhesive properties making 

the packaging film particularly well suited for packaging hot melt adhesives in a pillow cylinder pouch block cartridge and like forms. 
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(54) Title of the invention : PHYSICAL DOWNLINK CONTROL CHANNEL DETECTION METHOD AND DEVICE 
 

  

(51) International classification  :H04W72/12,H04W72/04  

(31) Priority Document No  :201210151452.0  

(32) Priority Date  :15/05/2012 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/IB2013/001141  
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(71)Name of Applicant :  

   1)ALCATEL LUCENT 

      Address of Applicant :148/152 Route de la Reine, F-92100, 

Boulogne Billancourt, France; Nationality: France. France 

(72)Name of Inventor : 

   1)DENG Yun 

   2)SHE Feng 

   3)BAKER Matthew 
 

(57) Abstract : 

A method and device for detecting a Physical Downlink Control Channel PDCCH are provided. According to an embodiment of the 

present invention the method for detecting a PDCCH at a UE includes: receiving (100) a configuration of an Enhanced PDCCH E 

PDCCH; receiving (101) a subframe; determining (102) whether the received subframe is a Multimedia Broadcast Multicast Servic e 

Single Frequency Network MBSFN subframe; and according to a determination result detecting (103) the PDCCH where if the 

received subframe is an MBSFN subframe a common PDCCH in the MBSFN subframe is detected and if the received subframe is a 

non MBSFN subframe an E PDCCH in the non MBSFN subframe is detected. 
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(54) Title of the invention : NMR MEASUREMENTS OF GLYCA 
 

  

(51) International 

classification  
:G01N24/08,A61B5/055,G01N33/49  

(31) Priority Document No  :61/657315  

(32) Priority Date  :08/06/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 
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        Filing Date 

:PCT/US2013/043343  

:30/05/2013 

(87) International Publication 

No  
:WO 2013/184483  
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Application Number  

        Filing Date 
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Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)LIPOSCIENCE INC. 

      Address of Applicant :2500 Sumner Boulevard Raleigh North 

Carolina 27616 U.S.A. 

(72)Name of Inventor : 

   1)OTVOS James D. 

   2)SHALAUROVA Irina Y. 

   3)BENNETT Dennis W. 

   4)WOLAK DINSMORE Justyna E. 
 

(57) Abstract : 

Biomarkers and/or risk assessments identify patients having an increased risk of certain clinical disease states including  for 

example CHD type 2 diabetes dementia or all cause death (ACD) using NMR signal to measure a level of GlycA in arbitrary units or 

in defined units (e.g. µmol/L) that can be determined using a defined single peak region of proton NMR spectra. The GlycA 

measurement can be used as an inflammation biomarker for clinical disease states. The NMR signal for GlycA can include a fitting 

region of signal between about 2.080 ppm and 1.845 ppm of the proton NMR spectra. 
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(54) Title of the invention : ADHESIVE COMPOSITIONS CONTAINING MODIFIED ETHYLENE BASED POLYMERS 
 

  

(51) International 

classification  
:C09J123/08,C09J151/00,C08L23/08  

(31) Priority Document No  :PCT/CN2012/076986  

(32) Priority Date  :15/06/2012 

(33) Name of priority 

country  
:China 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/031456  

:14/03/2013 

(87) International 

Publication No  
:WO 2013/187968  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 
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:NA 
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(71)Name of Applicant :  

   1)DOW GLOBAL TECHNOLOGIES LLC 

      Address of Applicant :2040 Dow Center Midland MI 48674 

U.S.A. 

(72)Name of Inventor : 

   1)CHEN Livia Li Wen 

   2)YALVAC Selim 

   3)RICKEY Cynthia L. 
 

(57) Abstract : 

The invention provides a composition comprising the following: A) an anhydride and/or carboxylic acid functionalized ethylene /alpha 

olefin interpolymer having the following properties: i) a melt viscosity (177°C) less than or equal to 50 000 cP ii) MWD from 1.5 to 

5 and iii) a density from 0.855 to 0.900 g/cc; B) a tackifier; and C) a wax. 

  

No. of Pages : 35 No. of Claims : 12 



43692 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8928/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :10/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : STREAM BASED DATA DEDUPLICATION IN A MULTI TENANT SHARED INFRASTRUCTURE 

USING ASYNCHRONOUS DATA DICTIONARIES 
 

  

(51) International classification  :G06F15/16  

(31) Priority Document No  :61/648209  

(32) Priority Date  :17/05/2012 

(33) Name of priority country  :U.S.A. 
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(71)Name of Applicant :  

   1)AKAMAI TECHNOLOGIES INC. 

      Address of Applicant :8 Cambridge Center Cambridge MA 

02142 U.S.A. 

(72)Name of Inventor : 

   1)GERO Charles E. 

   2)LEIGHTON F. Thomson 

   3)CHAMPAGNE Andrew F. 
 

(57) Abstract : 

Stream based data deduplication is provided in a multi tenant shared infrastructure but without requiring paired endpoints having 

synchronized data dictionaries. In this approach data objects processed by the dedupe functionality are treated as objects that can be 

fetched as needed. Because the compressed objects are treated as just objects  a decoding peer does not need to maintain a symmetric 

library for the origin. Rather if the peer does not have the chunks in cache that it needs  it follows a conventional content delivery 

network (CDN) procedure to retrieve them. In this way if dictionaries between pairs of sending and receiving peers are out  of 

sync relevant sections are the re synchronized on demand. The approach does not require that libraries maintained at a particular pair 

of sender and receiving peers are the same. Rather the technique enables a peer in effect to backfill its dictionary on the fly. 
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(54) Title of the invention : MICROSPOTTING DEVICE 
 

  

(51) International classification  :B01L3/02  

(31) Priority Document No  :61/625849  

(32) Priority Date  :18/04/2012 
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        Filing Date 
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(71)Name of Applicant :  

   1)BIOFIRE DIAGNOSTICS LLC 

      Address of Applicant :390 Wakara Way Salt Lake City UT 
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(72)Name of Inventor : 

   1)RIRIE Kirk Max 

   2)ROBBINS Thomas Charles  

   3)COPENE Elizabeth Doman 

   4)COX Charles Benjamin 

   5)JONES David E. 
 

(57) Abstract : 

Devices and methods are provided for spotting an array with fluid. Arrays produced by such methods are also provided. In one aspect 

of the invention a spotter device for spotting a plurality of fluids into an array is described the spotter device comprising a plurality of 

reservoirs provided in a first configuration each reservoir holding its respective fluid a print head having a plurality of positions 

provided in a second configuration the second configuration being different from the first configuration  a plurality of tubes each tube 

configured to provide fluid communication from a reservoir at a first end of the tube to a position in the print head at the second end of 

the tube and a pump for pumping fluid through the tubes from the reservoir to the print head. 
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(54) Title of the invention : WAFER AND METHOD OF MANUFACTURING THE SAME 
 

  

(51) International classification  :B06B1/02,B81B3/00  
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      Address of Applicant :High Tech Campus 5 NL 5656 AE 
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(72)Name of Inventor : 

   1)DIRKSEN Peter 
 

(57) Abstract : 

The present invention relates to a wafer (100) being subdivided and separable into a plurality of dies. Each die (110) comprises an 

array of capacitive micro machined transducer cells (1). Each cell comprises a substrate (10) comprising a first electrode (11) a 

membrane (13) comprising a second electrode (14) and a cavity (12) between the substrate (10) and the membrane (13). Each cell (1) 

of at least a part of the dies (110) comprises a compensating plate (15) on the membrane (13) each compensating plate (15) having a 

configuration for influencing a bow (h) of the membrane (13). The configurations of the compensating plates (13) vary across the 

wafer (100). The present invention further relates to a method of manufacturing such a wafer and a method of manufacturing such a 

die. 
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(54) Title of the invention : ENCAPSULATED MAGNET ASSEMBLY METHOD OF PURGING A GAP ROTARY MACHINE 

AND OIL/GAS PLANT DESCRIPTION 
 

  

(51) International classification  :F16C32/04,H02K5/128  

(31) Priority Document No  :CO2012A000033  
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(72)Name of Inventor : 

   1)LOMBARDI Luca 
 

(57) Abstract : 

The encapsulated magnet assembly comprises at least one pole piece 61 and an encapsulation housing 3; there is at least one p ortion of 

the encapsulation housing that is adjacent to the pole piece 61. In order to purge the gap between the encaps ulation housing and a part 

of a machine at least recess 5 is provided in the encapsulation housing 3 next to the housing portion for establishing fluid flow. 

Typically the magnet assembly is a magnetic bearing. 
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(54) Title of the invention : METHOD FOR MANUFACTURING OBJECTS USING POWDER PRODUCTS 
 

  

(51) International classification  :B23K26/00  
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(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady, New York 

12345 United States of America U.S.A. 

(72)Name of Inventor : 

   1)WU, Zhiwei 

   2)CHEN, Xiaobin 

   3)LI, YANMIN 

   4)MARTE, Judson Sloan 

   5)BRODERICK, Thomas Froats  

   6)WOODFIELD, Andrew Philip 

   7)OTT, Eric Allen 

   8)ABBOTT, David Henry 
 

(57) Abstract : 

ABSTRACT  A method for manufacturing a three-dimensional part. The method includes: performing partial densification processing 

on loose machining powder, to form a densified and sealed enclosure, where there is still loose  machining powder accommodated 

inside the enclosure; and performing overall densification processing on the enclosure and the machining powder inside the en closure, 

so as to implement metallurgical bonding between the machining powder inside the enclosure and the enclosure during the 

densification, thereby forming a target three-dimensional part.  FIG. 6 
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(54) Title of the invention : MELT PROCESSABLE POLYAMIDE COMPOSITIONS HAVING SILICONE CONTAINING 
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(71)Name of Applicant :  
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      Address of Applicant :3M Center Post Office Box 33427 Saint 

Paul Minnesota 55133 3427 U.S.A. 

(72)Name of Inventor : 

   1)DILLON Maria P. 

   2)LAVAL‰E Claude 
 

(57) Abstract : 

Disclosed are a composition comprising from 50 to 99.99 weight percent based on the total weight of the composition of a melt 

processable thermoplastic polyamide polymer; and a silicon containing polymeric process additive; wherein the silicon  containing 

polymeric process additive is present in an amount of from 0.01% to 5.0% by weight based on the total weight of the c omposition and 

an article made from the composition. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)BEDINGHAM William 

   2)OSTER Craig D. 

   3)ROGERS Daniel J. 

   4)SCHMIDT Thomas P. 
 

(57) Abstract : 

An electronic stethoscope includes a housing configured for hand held manipulation  a transducer supported by the housing and 

configured to sense auscultation signals at a first location and a headset coupled to the housing and configured to deliver audio 

corresponding to the auscultation signals through earpieces on the headset. The electronic stethoscope further includes a pro cessor 

disposed in the housing and configured to convert the auscultation signals to first digital signals representative of the auscultation 

signals and to wirelessly transmit the first digital signals from the electronic stethoscope via a secure digital network to a second 

location such that the audio corresponding to the auscultation signals is provided to headsets of one or more additional electronic 

stethoscopes at the second location in substantial real time with the sensing of the auscultation sounds at the first locatio n. 
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(54) Title of the invention : LONG TERM HEAT STORAGE DEVICE AND METHOD FOR LONG TERM HEAT STORAGE OF 

SOLAR ENERGY AND OTHER TYPES OF ENERGY WITH CHANGING AVAILABILITY 
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(72)Name of Inventor : 

   1)PETROVIC Vladan 
 

(57) Abstract : 

The invention relates to a long term heat storage device for long term storage of solar energy and other types of energy  in the heat 

storage material of which a rock bulk material (1) in particular of volcanic origin such as diabase basalt granite and gneiss is used. The 

rock bulk material preferably forms a polydisperse bulk material in particular as the void volume of the rock bulk material (granulate) 

having a first particle size or particle size distribution takes up a granulate having a second particle size or particle size distribution. 

The rock bulk material (1) can be enclosed preferably all around or predominantly by a bulk powder fill (5 16) in particular an ash 

fill in particular with a shell of shaped rocks (2 6 17) interposed. The rock bulk material (1) can be enclosed all around or 

predominantly at least laterally by a shell of shaped rocks (2 6 17) which is in particular cylindrical in particular by a masonry wall 

(2). 

  

 

No. of Pages : 66 No. of Claims : 27 



43700 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8944/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :10/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHODS OF TREATING A METABOLIC SYNDROME BY MODULATING HEAT SHOCK 

PROTEIN (HSP) 90 BETA 
 

  

(51) International 

classification  
:C12N15/11,A61K9/38,C12N15/12  

(31) Priority Document No  :61/652023  

(32) Priority Date  :25/05/2012 
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(86) International Application 
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(72)Name of Inventor : 

   1)NARAIN Niven Rajin 

   2)SARANGARAJAN Rangaprasad 
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   4)JING Enxuan 
 

(57) Abstract : 

The invention provides methods of treatment of metabolic syndrome with HSP90 inhibitors  particularly HSP90P inhibitors. The 

invention provides methods of diagnosis and monitoring of metabolic syndrome using HSP90 particularly HSP90p expression and 

activity level. 
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(51) International classification  :H04N7/26  
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   2)WANG Ye Kui 
 

(57) Abstract : 

A video coder can be configured to receive in a video parameter set  one or more syntax elements that include information related to 

hypothetical reference decoder (HRD) parameters; receive in the video data a first sequence parameter set comprising a first syntax 

element identifying the video parameter set; receive in the video data a second sequence parameter set comprising a second syntax 

element identifying the video parameter set; and code based on the one or more syntax elements  a first set of video blocks associated 

with the first parameter set and second set of video blocks associated with the second parameter set. 
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(57) Abstract : 

In one example a device for decoding video data includes a video decoder configured to decode a value representative of a difference 

between most significant bits (MSBs) of a reference picture order count (POC) value and MSBs of a long term reference picture 

(LTRP) POC value wherein the reference POC value corresponds to a picture for which data must have been received in order to 

properly decode a current picture determine the MSBs of the LTRP POC value based on the decoded value and the reference POC 

value and decode at least a portion of the current picture relative to the LTRP based at least in part on the LTRP POC value. The 

picture for which data must have been received in order to properly decode a current picture may correspond to the current picture 

itself or a most recent random access point (RAP) picture. 
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(57) Abstract : 

Disclosed are an iron ore fines particle size sorting method and particle size sorting device. The iron ore fines particle size sorting 

device according to the present invention comprises: a fluidised bed dryer for drying iron ore fines by supplying a hot blast  from 

below and at the same time discharging exhaust gas upwards  and for downwards discharging of iron ore fines that have not been 

dispersed by the hot blast; a cyclone separator which is connected to the fluidised bed dryer and is for separating out iron ore fines of 

more than a reference particle size that are discharged together with the exhaust gas; and a dust collector which is connected to the 

cyclone separator and is for capturing iron ore fines that were not captured in the cyclone separator.  

  

No. of Pages : 17 No. of Claims : 6 



43704 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8957/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MOVING IMAGE ENCODING AND DECODING DEVICES AND METHODS 
 

  

(51) International classification  :H04N7/32  

(31) Priority Document No  :2012142607  

(32) Priority Date  :26/06/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/003320  

:27/05/2013 

(87) International Publication No  :WO 2014/002375  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBIS HI ELECTRIC CORPORATION 

      Address of Applicant :7 3 Marunouchi 2 chome Chiyoda ku 

Tokyo 1008310 Japan 

(72)Name of Inventor : 
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(57) Abstract : 

There has been a problem that since video data subjected to time hierarchical encoding must include video data in a basic hierarchical 

frame and thus video data that is generated by encoding only frames belonging to upper level hierarchies cannot be generated  the basic 

hierarchical frame must always be included even when only some frames are processed  and thus the video data that is generated by 

encoding only the frames belonging to the upper level hierarchies cannot be independently processed. This invention is provid ed with 

a variable length encoding unit for encoding a basic hierarchy presence/absence flag indicating whether or not the basic hierarchy is 

included in a sequence on a sequence by sequence basis. 
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(57) Abstract : 

In a processor a lock based method for out of order loads in a memory consistency model using shared memory resources. The method 

includes implementing a memory resource that can be accessed by a plurality of cores; and implementing an access mask that 

functions by tracking which words of a cache line are accessed via a load wherein the cache line includes the memory 

resource wherein the load sets a mask bit within the access mask when accessing a word of the cache line  and wherein the mask bit 

blocks accesses from other loads from a plurality of cores. The method further includes checking the access mask upon execution of 

subsequent stores from the plurality of cores to the cache line; and causing a miss prediction when a subsequent store to the  portion of 

the cache line sees a prior mark from a load in the access mask wherein the subsequent store will signal a load queue entry 

corresponding to that load by using a tracker register and a thread ID register. 
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(57) Abstract : 

A method of disambiguating a location of a mobile station within a structure includes: obtaining  at the mobile station regional pressure 

indications and corresponding region indications indicating regions within a structure that are vertically displaced with res pect to each 

other each of the regional pressure indications indicating atmospheric pressure information associated with the corresponding region; 

determining mobile station pressure information associated with a present location of the mobile station; comparing the mobile station 

pressure information with the regional pressure indications; and based on the comparing  determining in which of the regions the 

mobile station presently resides. 
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(57) Abstract : 

Systems and methods of performing communication via television high throughput (TVHT) bandwidth channels are disclosed. Value s 

of one or more physical layer parameters for use in communication via TVHT parameters are also defined. A short inter frame spacing 

(SIFS) time is 120 microseconds (µs) for a 6 megahertz (MHz) or a 7 MHz bandwidth channel and is 90 µs for an 8 MHz bandwidth 

channel. The parameters also include a clear channel assessment (CCA) time of 15 µs for a 6 MHz or 7 MHz bandwidth channel and 

11.25 µs for an 8 MHz bandwidth channel. Additional parameters  such as compliance with a spectral flatness constraint transmit 

center frequency tolerance symbol clock frequency tolerance transmitter center frequency leakage transmitter constellation error and 

non HT duplicate transmission are also defined (e.g. for inclusion into a standard such as Institute of Electrical and Electronics 

Engineers (IEEE) 802.11af). 
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(57) Abstract : 

A handover method in a mobile CCN. In the method when detecting a UE performing a handover a source local CCNx node caches 

data directed to the UE. The source local CCNx node transmits a request to stop transmission of the data directed to the UE t o a target 

local CCNx node based on a condition. The target local CCNx node requests the source local CCNx node to stop transmission of 

contents that are being cached. The source local CCNx node transmits cached contents to the target local CCNx node. The targe t local 

CCNx node requests a CCNx entry node to stop transmission of specific contents based on a condition. The CCNx entry node 

transmits contents to the target local CCNx node. When detecting the UE completing the handover the target local CCNx node 

transmits the contents received from the CCNx entry node to the UE. 
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(57) Abstract : 

The present invention relates to a method of controlling a medical apparatus (100) the method comprising receiving location data 

indicative of the location of a target volume (146); controlling a positioning system (224) to rotate a therapy device comprising an 

energy delivering device about a longitudinal axis of the therapy device; controlling the energy delivering device to deliver energy to  

the target volume (146) at a first rotation position relative to the longitudinal axis on a rotation trajectory of the therap y device using 

the location data; determining a first set of slice planes of the target volume (146) at the first rotation position to be imaged by a 

magnetic resonance imaging module (106); controlling the magnetic resonance imaging module (106) to acquire first magnetic 

resonance data from the first set of slice planes; determining a second set of slice planes of the target volume (146) at lea st one second 

rotation position of the therapy device on the rotation trajectory to be imaged by the magnetic resonance  imaging module (106); and 

controlling the magnetic resonance imaging module (106) to acquire second magnetic resonance data from the second set of slic e 

planes. 
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(57) Abstract : 

Certain aspects of the present disclosure relate to a technique for selecting modulation coding schemes (MCS). In some aspects  the 

MCS is selected based on a characteristic of an electronic device and the MCS of a transmitter. In some aspects  the MCS is selected 

based on a power imbalance between an access point and a user terminal. 
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(57) Abstract : 

The door seal comprises a fixing element (20) for fixing to a door a seal receiving element (40) a lowering mechanical unit (20) for 

lifting and lowering the seal receiving element (40) relative to the fixing element (20) and a sealing element (50) fixed to the seal 

receiving element (40). The sealing element (50) provides a first sealing line (54a) by means of a first sealing element portion (54) 

which can be lifted or lowered by means of the lowering mechanical unit  and the first sealing element portion (54) is a sealing lip 

and/or a sealing arc. The sealing element (50) provides a second sealing line (55a) by means of a second sealing element portion 

(55) said second sealing line running parallel to the first sealing line (54a). The second sealing element portion (55) has a firs t and a 

second side (52 56) said first side (52) can be lifted and lowered by means of the lowering mechanical unit and said second side (56) is 

fixed in its position relative to the fixing element (20). In the lowered state the first and the second sealing line (54a 55a) seal against a 

surface which can be found outside of the door seal. Said seal allows a sufficient sealing of the gap between frames and doors when 

the seal is lowered even during a horizontal movement. 
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(72)Name of Inventor : 

   1)CELLIXBIO PRIVATE LIMITED 

   2)GRUELL Holger 

   3)ROBILLARD Marc Stefan 

   4)LUB Johan 
 

(57) Abstract : 

A method for determining whether compound 0118 is a candidate treatment for a patient includes processing via a processor image 

data of tissue of interest of a patient including a cancer to determine whether a radiolabeled analog of compound 0118 is pre sent in the 

tissue of interest represented in the image data and generating a signal indicating that compound 0118 is a candidate treatment for the 

patient in response to the determining that the radiolabeled analog of compound 0118 is present in a predetermined amount in the 

tissue of interest represented in the image data wherein the presence of the radiolabeled analog of compound 0118 in the tissue of 

interest indicates presence of a sub type of cancer having a galectin 1 molecular target  which is a sub type of treatable by compound 

0118. 
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(54) Title of the invention : COMPOSITIONS AND METHODS FOR TREATMENT OF NEUROMUSCULAR DISORDERS AND 
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(51) International classification  :A61M  
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(72)Name of Inventor : 

   1)KANDULA Mahesh 
 

(57) Abstract : 

The invention relates to the compounds of formula (I) or its pharmaceutical acceptable salts as well as polymorphs solvates 

enantiomers stereoisomers and hydrates thereof. The pharmaceutical compositions comprising an effective amount of compounds o f 

formula (I) and methods for treating or preventing neuromuscular disorders and neurodegenerative diseases may be formulated for 

oral buccal rectal topical transdermal transmucosaf intravenous parenteral administration syrup or injection. Such compositio ns may 

be used to treatment or management of neuromuscular disorders and neurodegenerative diseases such as Parkinson s disease 

scleroderma restless leg syndrome hypertension and gestational hypertension. 
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(54) Title of the invention : COMPOSITIONS AND METHODS FOR THE TREATMENT OF NEUROLOGICAL DISORDERS 
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(31) Priority Document No  :1789/CHE/2012  

(32) Priority Date  :08/05/2012 
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(71)Name of Applicant :  
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      Address of Applicant :No.1177B Road No. 56 Jubilee Hills 
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(72)Name of Inventor : 

   1)KANDULA Mahesh 
 

(57) Abstract : 

The invention relates to the compounds of formula (I) or its pharmaceutical acceptable salts as well as 

polymorphs solvates enantiomers stereoisomers and hydrates thereof. The pharmaceutical compositions comprising an effective 

amount of compounds of formula (I) and methods for treating or preventing neurological disorders may be formulated for 

oral buccal rectal topical transdermal transrnucosal intravenous parenteral administration syrup or injection. Such compositions may 

be used to treatment of epilepsy bipolar disorder migraine schizophrenia depression Alzheimer s disease cancer HIV and familial 

adenomatous polyposis. 
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(72)Name of Inventor : 

   1)RAGAN Bryant G. 
 

(57) Abstract : 

Conveyor rollers rotated by electromagnetic induction to propel articles conveyed atop the rollers. A magnetic field source in duces a 

current in the electrically conductive rollers that causes them to rotate. The rollers can be mounted in conveyor belts or immobile 

mats. The magnetic field source can be static if the rollers are advance through the field or dynamic. Alternatively  the rollers can be 

magnetic and induce a current in a stationary electrically conductive plate that creates interacting magnetic f ields to rotate the rollers. 
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(72)Name of Inventor : 

   1)LO, Tsaihsiu 

   2)WU, Chihjen 

   3)CHIU, Jenchi 

   4)HARADA, Wataru 

   5)MATSUURA, Shuji 
 

(57) Abstract : 

A control unit 10 is configured to control a switch element 11 so as to turn on an illumination load 2 at a dimming level corresp onding 

to a first operating input, and to control the switch element 11 so as to turn on and turn off the illumination load 2 in re sponse to a 

second operating input. By so doing, it becomes possible to curtail an overall heat generation amount, as compared with the 

conventional example in which a switch element for dimming and a switch for switching between lighting on and off are provided. As 

a result, the dimmer 1 of the present embodiment allows reducing the influence of heat that is generated by circuit component s. 
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   1)ZAFEIROPOULOS Grigorios  
 

(57) Abstract : 

By the invention it is possible for a hinged opening frames system (glazing and shutter) to be constructed having a sash profile (1) 

with a groove (2) as shown in Figures 4 & 5 and a basic frame s profile (3) with a groove (4) where eventually the locking profile 

(5) which is initially placed into the groove (2) of the sash profile (1) being pushed out enters the groove (4) of the basic frame s 

profile (3) so that the sash s (1) movable framework secures and literally embodies with the basic frame s (3) stable framework in a 

way that makes the whole frame completely inviolable. The main motion s transmission accessory (9) is adjusted to the frame s  

cremone which by being rotated transmits motion to the drive belt (12) as shown in Figure 7 which moves the accessories (7) which 

push out the locking profiles (5) which in turn enter circumferentially into the groove (4) of the framework assembled by the basic 

frame s profile (3). 
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(57) Abstract : 

This disclosure provides systems methods and apparatus for wireless power transfer and particularly wireless power transfer to remote 

systems such as electric vehicles. In one aspect the disclosure provides for an apparatus for wirelessly transmitting power. The 

apparatus includes a first conductive structure configured to generate a first magnetic field in response to receiving a first time varying 

signal from a power source. The apparatus includes a second conductive structure configured to generate a second magnetic fie ld in 

response to receiving a second time varying signal from the power source. The first and second structures are positioned to maintain a 

substantial absence of mutual coupling between the first and second magnetic fields. 
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(57) Abstract : 

A waste heat recovery system is provided. The waste heat recovery system includes a Rankine cycle system for circulatin g a working 

fluid. The Rankine cycle system includes at least one first waste heat recovery boiler (16) configured to transfer heat from a heat 

source to the working fluid. The Rankine cycle system also includes a first expander (18) configured to receive the heated working 

fluid from the at least one first waste heat recovery boiler. Further the Rankine cycle system includes a second expander (20) and a 

third expander (22) coupled to at least one electric generator (24). The waste heat recovery system also  includes a condenser 

configured to receive the working fluid at low pressure from the first expander the second expander and the third expander for cooling 

and a pump connected to the condenser for receiving a cooled and condensed flow of the working fluid from the condenser. 
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(72)Name of Inventor : 

   1)ERSKINE Joseph 
 

(57) Abstract : 

The present invention pertains to a bearing assembly comprises a rolling  element bearing (110) and an acoustic emission unit (120). 

The rolling element bearing (110) is provided with at least a bearing seal (140 140 ) characterized in that the acoustic emission unit 

(120) is arranged on the bearing seal (140 140 ). The present invention provides an improved method for measuring acoustic 

emissions in a bearing assembly. 
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   1)JUNG Jong Bae 
 

(57) Abstract : 

The present invention relates to an additive composition for shrimp feed and a method for producing the same and more particularly to 

an additive composition for shrimp feed and a method for producing the same which both increases the survival and the growth rate of 

aquacultural shrimps and prevents seawater pollution. The present invention discloses a method for producing an additive composition 

for shrimp feed which includes the steps of: mixing microorganisms such as saccharomyces  bacillus subtilis and lactobacillus  natural 

products such as red ginseng tangle agar salicornia herbacea L peucedanum japonicum thunberg sea lettuce dandelion atractylodes 

chinensis dropwort and Puerariae Radix and fermented fruits such as apple orange mandarin pineapple and melon; and extracting the 

ferment from the mixture which provides an antiviral effect increases immunity improves digestion promotes growth decomposes 

remnant feed etc. 
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(57) Abstract : 

The invention relates to a process for the production of synthesis gas by the use of autothermal reforming or catalytic partial oxidation 

in which after removal of water effluent gas from the ATR or CPO is recycled to the feed of the ATR or CPO. 
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(72)Name of Inventor : 

   1)KATAOKA Yasuto 
 

(57) Abstract : 

Provided is a pressure vessel having a vessel main body and a partition wall. The vessel main body is provided with a top wall a 

bottom wall and a peripheral wall. The top wall is provided with: a top wall main body; a top wall protruded part having a shape 

which protrudes externally from an outer surface of the top wall main body; top wall first chamber side ribs; and top wall second 

chamber side ribs. The bottom wall is provided with: a bottom wall main body; a bottom wall protruded part having a shape which 

protrudes externally from an outer surface of the bottom wall main body; bottom wall first chamber side ribs; and bottom wall second 

chamber side ribs. The top wall first chamber side ribs and the top wall second chamber side ribs each have a shape which con nects 

with the top wall protruded part. The bottom wall first chamber side ribs and the bottom wall second chamber side ribs each have a 

shape which connects with the bottom wall protruded part. 
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(57) Abstract : 

This invention relates to a polypeptide consisting of an erythropoeitin (EPO) and optionally a signal peptide, wherein a firs t chorionic 

gonadotropin carboxy terminal peptide is attached to the amino terminus of said erythropoeitin (EPO), and a second and third 

chorionic gonadotropin carboxy terminal peptide are attached to the carboxy terminus of said erythropoeitin (EPO).  
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(57) Abstract : 

Embodiments of the present disclosure relate to method and a system for payment between plurality of users using tokens in a 

distributed networking system. The method involves configuring a token account for each trans acting user of the distributed 

networking system. In a transaction between users  the consumer obtaining service from the provider should provide predefined 

number of tokens for the obtained service. The predefined number of tokens is transferred from the t oken account of the consumer to 

the token account of the provider. If there is non availability of the predefined number of tokens to perform the transaction  in the token 

account of the consumer the transaction server in the distributed networking system allows the transaction only if the consumer 

account is still within the defined credit limit after paying the predefined number of tokens from the consumer account.  
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(57) Abstract : 

A valve for regulating the fluid pressure and/or the fluid flow in a fluid distribution network. The valve comprises a stator  (10 110) 

defining an interior space (14 114); at least one inlet port (15 131a 132a) and at least one outlet port (15 133a 134a). The inlet port and 

outlet port are arranged for being connected to a fluid duct. A rotor (20 120) is arranged rota table about a rotational axis in the interior 

space and is provided with a rotor core (21 121) and a number of vanes (23 123) which are movable in relation to the core. The rotor 

continuously divides in sealing relation with the stator upon rotation of the rotor the interior space into at least two mutually separated 

chambers (14a 14b 114a d). Each chamber comprises an inlet opening (17a 17b 112a) and an outlet opening (18a 18b 112b). The 

valve further comprises at least one inlet channel (17 131 132) which connects the at least one inlet port with at least one inlet opening 

of each of said at least two chambers and at least one outlet channel 18 133 134) which connects at least one outlet opening of each of 

said at least two chambers with the at least one outlet port  
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(57) Abstract : 

A method for treating a cellulosic material comprising extracting the cellulosic material with an extractant to selectively extract 

hemicellulose therein and separating the extracted hemicellulose to form a cellulosic product comprising less hemicellulose t han the 

cellulosic material. The extractant comprises an amine oxide and a non solvent. The cellulosic product retains the cellulosic fiber 

morphology. 
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   7)KIZER Lawton E. 
 

(57) Abstract : 

A method for treating a cellulosic material comprising extracting the cellulosic material with an extractant to selectively extract 

hemicellulose therein and separating the extracted hemicellulose to form a cellulosic product comprising less hemicellulose t han the 

cellulose containing material. The extractant comprises an ionic liquid and a non solvent. The cellulosic product retains the cellulosic 

fiber morphology. 
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(57) Abstract : 

The present invention relates to a method for synchronizing a running status of a packet device. When a packet device bears d ifferent 

types of services a running status of one service of a certain type of services is corresponding to a running status block entry 

RS_I content of the running status block entry RS_I comprises an entry summary RS_I_S and entry data  and a running status block 

entry RS_I set of all the services of a certain type of services and a block summary RS_S form a running status block RS of th e type of 

services. When a network management system actively executes full synchronization or device side increment reporting or 

synchronizes the running status block entries or running status blocks  a policy of firstly synchronizing the summaries and then 

synchronizing the content is used. In the method of the present invention  increment synchronization and full synchronization are 

combined running status can be well synchronized by using a data organization method for separating summaries from specific 

data and the accuracy of the running status can also be ensured while the efficiency of running status synchronization is improved . 
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(51) International classification  :G06F21/00  

(31) Priority Document No  :14/194,081  

(32) Priority Date  :28/02/2014 
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        Filing Date  
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(57) Abstract : 

Self-Service Terminal (SST) thin clients and operation thereof are provided. A SST (110 or 210) includes an operating system (120 or 

220), and authorized thin-client application (130 or 230), and an authorized agent (150 or 240). The OS (120 or 220) is configured to 

restrict execution on the SST (110 or 210) to authorized applications (130 or 230). The authorized thin-client application (130 or 230) 

is configured to access predefined peripheral devices (270) within the SST (110 or 210) and an authorized server (180 or 280). In an 

embodiment, the authorized agent (150 or 240) is configured to connect to the authorized server (180 or 280) to: manage updates to 

the OS (120 or 220) received from the authorized server (180 or 280) and receive customizations from the authorized server (180 or 

280) to configure the authorized thin-client application (130 or 230). 
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(57) Abstract : 

Provided herein are compounds comprising a D amino acid compositions and methods for the treatment of liver disease and 

conditions including HCV infections. In certain embodiments  compounds and compositions of nucleoside derivatives are 

disclosed which can be administered either alone or in combination with other anti viral agents. 
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(57) Abstract : 

The present invention applies to a molding method for a fiber reinforced plastic structure having an internal cavity  in particular for 

example a vehicle wheel (10) made from fiber reinforced plastic. Firstly particle groups (6a) which mainly consist of a plurality of 

high rigidity particles are accommodated in bags (6) and a plurality of cores (4a 4h) are formed. A reinforcing resin substrate such as a 

prepreg or textile is placed between the plurality of adjacent cores so as to be interposed therebetween. For example  a plurality of 

molding base materials are prepared by surrounding each core (4a 4h) with a prepreg (3) and the plurality of molding base materials 

are combined and placed inside a molding die and the molding base materials are compression molded. When compression molding  a 

part of the outer surface of the cores (4a 4h) is locally pressurized and the internal pressure of the cores is increased changing the 

shapes thereof thus eliminating air gaps that are present between the cores and the prepreg and/or the prepreg and the molding surface 

of the die. 
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(57) Abstract : 

A machine for the decoration of tridimensional products  comprising a basement (3) means (6) for supporting the product (2) to be 

decorated associated to the basement (3) and a unit (7) for decorating the product (2) associated to the basement (3). The decoration 

unit (7) comprises a moveable arm (8) rotatably associated to the basement (3) a plurality of print heads (9) of the ink jet 

type provided with at least one head (10) with ejector nozzles sliding along the moveable arm (8); each of the print heads (9) is 

moveable from a non operating position in which it is spaced from the product (2) to an operating position in which it is in proximity 

of the surface of the product (2) to obtain a decoration. 
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(57) Abstract : 

Light source circuitry comprises a first group of one or more light emitting diodes operable to emit light of a first color a second group 

of one or more light emitting diodes operable to emit light of a second color and a third group of one or more light emitting diodes 

operable to emit light of a third color wherein the first second and third groups of light emitting diodes are arranged such that  when a 

fixed current arrives at the light source circuitry the fixed current is shared between the first second and third groups and wherein the 

circuitry is configured such that a proportion of the fixed current that flows through each of the first and second groups is controllable 

in dependence on a received control signal and such that the remainder of the fixed current flows through the third group. Th e light 

source circuitry allows the chromaticity of the combined light emissions of the light source circuitry to be varied gradually across a 

range using a single control signal and also without requiring the use of pulse width modulation (PWM) 
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(57) Abstract : 

Presence adaptive lighting control strategies are known to be very effective in reducing energy consumption in buildings. Ultrasonic 

array sensors have been proposed for reliable presence sensing. Systems and methods are disclosed by which additional sensing  

functionalities may be enabled for providing new control functions  with the array sensor as basic sensing platform. In particular hybrid 

sensing that combines portable sensors (possibly user enabled) and fixed infrastructure sensors is considered. Applications are for 

example active presence sensors in lighting control applications. 
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(57) Abstract : 

A ceramic green wavelength conversion element (120) is coated with a red wavelength conversion material (330) and placed abov e a 

blue light emitting element (110) such that the ceramic element (120) is attached to the light emitting element (110) thereby providing 

an efficient thermal coupling from the red and green converters (330 120) to the light emitting element (110) and its associated heat 

sink. To protect the red converter coating (330) from the effects of subsequent processes a sacrificial clear coating (340) is created 

above the red converter element (330). This clear coating (340) may be provided as a discrete layer of clear material or it may be 

produced by allowing the red converters to settle to the bottom of its suspension material thereby forming a converter free upper layer 

that can be subjected to the subsequent fabrication processes. 
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(57) Abstract : 

The invention is aimed at a method for processing a message received (MOPT) originating from a first device and intended for a 

second device managed by a multimedia IP network core this method being intended to be implemented by a processing entity (2) 

when the received message (MOPT) is a message of discovery of the capacities and of the state of the second device (D2) and 

comprising:  a step (E20) of obtaining an identifier (ID1) of the first device on the basis of a field of the received discovery message 

(MOPT); and  a step (E50 E70) of selecting as a function of this identifier (ID1) a response mode (M1 M2) to the received discovery 

message from among a predefined set (O) containing at least two response modes (M1 M2). 
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(57) Abstract : 

A clock gating circuit is  disclosed that may reduce unnecessary power consumption associated with clock distribution networks. For 

some embodiments the clock gating circuit includes a latch control circuit a storage latch and a logic gate. The control circuit has 

inputs to receive an input clock signal a clock enable signal and a clock gating control signal and has an output terminal to generate a 

latch enable signal. The latch has a data terminal responsive to the clock enable signal a latch enable terminal responsive to the latch 

enable signal and an output to generate the clock gating control signal. The logic gate has inputs to receive the input clock signal and 

the clock gating control signal and has an output terminal to generate an output clock signal. The clock gating circuit may reduce 

power consumption during an enabled state by maintaining the latch enable signal at a constant logic state  thereby reducing dynamic 

power consumption by preventing internal logic gates from dynamically switching logic states while the input clock signal is gated. 
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(57) Abstract : 

There is provided a lighting apparatus and a method for reducing discomfort glare. The method comprises a step of providing a  first 

portion of light radiation in a first incident angle range; and another step of providing a second portion of light radiation in a second 

incident angle range consecutive to the first incident angle range. The first incident angle range is greater than the second  incident 

angle range viewed from a vertically downward direction of a light source emitting the light radiation and the correlated color 

temperature of the first portion of light radiation is lower than that of the second portion of light radiation.  
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(57) Abstract : 

A control device (C) provided in a power supply system (S) operates each local inverter device (13) in a plurality of lo cal systems (10) 

when an AC line (11) of the local system (10A) and a power system (1) are disconnected. The control device (C) causes the loc al 

inverter devices (13) in the plurality of local systems (10) to operate in a disconnect mode wherein the local inverter device (13) 

controls the voltage of the power on the AC line (11) to a target voltage and the frequency of the power on the AC line (11) to a target 

frequency which is determined in accordance with the amount of electricity stored in an electricit y storage device (12). When the 

control device (C) determines that a condition for switching to a connection state is satisfied  the control device (C) stops operating the 

local inverter device (13) in the disconnect mode and operates a breaker (2) to switch the system to the connection state. Thereafter the 

control device supplies supplementary power from the power system (1) thus causing the local inverter devices (13) to operate  in a 

charge operation mode for charging the electricity storage device (12). 
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(57) Abstract : 

The present invention provides methods to improve liver function utilizing tocotrienols. In particular various liver pathologies may be 

treated using the present methods  including cirrhosis  hepatitis and sclerosing cholangtitis. The present invention also provides 

methods to increase tissue concentrations of tocotrienols. 
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(57) Abstract : 

Provided are: a method for stabilizing ascorbic acid oxidase; a method for storing ascorbic acid oxidase; and a stabilized composition 

of ascorbic acid oxidase. A method for stabilizing ascorbic acid oxidase and a method for storing ascorbic acid oxidase  each of which 

is characterized by having ascorbic acid oxidase coexistent with nitrous acid a salt thereof or a nitrous acid ester in an aqueous 

medium; and a stabilized composition of ascorbic acid oxidase which is characterized by having ascorbic acid oxidase coexistent with 

nitrous acid a salt thereof or a nitrous acid ester in an aqueous medium. The method for stabilizing ascorbic acid oxidase  the method 

for storing ascorbic acid oxidase and the stabilized composition of ascorbic acid oxidase of the present invention are useful for clinical 

diagnosis and the like. 
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(57) Abstract : 

A method for containing a bale of compressible material without straps or wires includes compressing a quantity of compressib le 

material into a bale and introducing the bale of compressed material into a container in the compressed state . The container can be 

sealed following receipt of the bale. A baler can be used with a press for compressing the material and a bagging station can facilitate 

transfer of the bale to the container without straps or wires securing the bale following compression. 
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(57) Abstract : 

The present invention addresses the problem of providing an Fms like tyrosine kinase 3 (FLT3) inhibitor that is useful as a t herapeutic 

agent for acute myeloid leukemia (AML). Provided is a novel nitrogen containing heterocyclic compound represented by general 

formula [1] or a salt thereof. The compound according to the present invention or a salt thereof is usable as the active in gredient of a 

medicinal composition for treating diseases or conditions relating to FLT3 such as AML and acute promyelocytic leukemia (APL) . 
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(57) Abstract : 

In a decorative sheet including a surface layer and an adhesion layer the surface layer is a polyurethane layer obtained by crosslinking 

using a curing agent and coating and drying of a straight chain polyurethane resin having a specified molecular weight and ac id 

value the polyurethane resin being obtained by reaction of a diamine chain extender agent with a polyurethane prepolymer obtained by 

reaction of a polycarbonate diol having an alicyclic structure an aliphatic diol having a carboxyl group and 4 

4 cyclohexylmethandiisocyanate. 
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(57) Abstract : 

The invention relates to a method for the management of task execution by at least one p rocessing unit of a computer system the 

processing unit operating according to time steps  said method comprising the steps of: associating time dependent execution 

characteristics to each task the time dependent execution characteristics comprising a possibility indicator for the a priori 

determination of a theoretical execution end date in a nominal execution mode and a possibility indicator for an execution mo de 

extending beyond the theoretical execution end date; and when a task is being executed on the theoretical execution end 

date launching an execution continuation algorithm in the event of the presence of the possibility indicator for an extended mode or 

launching an error processing algorithm in the event of the absence of said indicator. 
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(57) Abstract : 

A two dimensional array of linear wave guides includes a plurality of 2D planar wave guide assemblies  columns sets or layers which 

each produce a respective depth plane to for a simulated 4D light field. Linear wave guides may have a rectangular cylindrica l 

shape and may stacked in rows and columns. Each linear wave guide is at least partially internally reflective for example via at least 

one opposed pair of at least partially reflective planar side walls  to propogate light along a length of the wave guide. Curved micro 

reflectors may reflect some modes of light while passing others. The side walls or a face may reflect some modes of light while 

passing others. The curved micro reflectors of any given wave guide each contribute to spherical wave front at a defined radial 

distance the various layers producing image planes at respective radial distances. 
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(57) Abstract : 

A cylinder head gasket has a functional layer with a plurality of openings with a compression bead surrounding at least one o f the 

openings. The functional layer additionally includes a plurality of stoppers  or compression limiters spaced from the compression bead 

for preventing full flattening of the compression bead between the engine block and the cylinder head and for limiting the expansion 

and contraction of the compression bead during and between firings in the cylinders of t he engine block. At least one of the stoppers 

has a generally frustoconical shape with a top and a reverse frustoconical opening in the top. 
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(57) Abstract : 

The invention provides a lighting device comprising (a) a light source for producing light source light and (b) a light 

converter wherein the converter comprises a matrix of a first polymer the matrix containing discrete regions comprising a second 

polymer with luminescent functionality wherein the second polymer comprises an aromatic polyester comprising luminescent 

moieties and wherein the first polymer is chemically different from the aromatic polyester. The invention also provides a light 

converter wherein the converter comprises a matrix of a first polymer the matrix containing discrete regions comprising a second 

polymer with luminescent functionality wherein the second polymer comprises an aromatic polyester comprising luminescent 

moieties and wherein the first polymer is chemically different from the aromatic polyester. 
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(57) Abstract : 

An exhaust treatment system including an exhaust passage in communication with an engine that produces an exhaust. An exhaust 

canister is coupled to the exhaust passage and the exhaust canister supports a plurality of exhaust treatment components therein for 

treating the exhaust wherein exhaust canister is removable from the exhaust passage and the exhaust treatment components are 

removable from the exhaust canister. 
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Lipid nanoparticle formulations  methods of making and methods of using same are disclosed. 

  

 

No. of Pages : 39 No. of Claims : 43 



43752 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.7885/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :27/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : INTEGRATED ELECTRONICS MODULE WITH COOLING STRUCTURE 
 

  

(51) International classification  :H01L23/473,H05K7/20  

(31) Priority Document No  :61/636933  

(32) Priority Date  :23/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2013/052876  

:11/04/2013 

(87) International Publication No  :WO 2013/160788  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)BRUSILA Ari Juhani 
 

(57) Abstract : 

An integrated electronics module comprising a substrate with electronics components mounted on a mount surface of the substra te. A 

heat conducting layer is disposed on a cooling surface of the substrate. The cooling surface and the mount surface are on opposite 

sides of the substrate. A fluid cooling structure of non magnetic material and a fluid conduit is mounted in thermal contact with the 

heat conducting layer. 
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(57) Abstract : 

The present invention relates to a dynamic fiber capable of changing in response to external stimuli. The fiber in accordance with the 

present invention undergoes a radial symmetric change. The fiber in accordance with the present invention may be heat 

sensitive moisture sensitive magnetic field sensitive electromagnetic field sensitive etc. Fibers in accordance with the present 

invention may be incorporated into yarns that may be knitted or woven into textiles/fabrics. Garments or other articles of ma nufacture 

may be formed from textiles/fabrics incorporating dynamic fibers  permitting the properties of garments to alter in response to 

environmental conditions. 
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(57) Abstract : 

The invention relates to the production of synthesis gas by means of particularly a series arrangement of heat exchange reforming and 

autothermal reforming stages  in which the heat required for the reforming reactions in the heat exchange reforming stage is provided 

by hot effluent synthesis gas from the autothermal reforming stage. More particularly  the invention relates to optimisation of the 

operation and control of an arrangement of heat exchange reforming and autothermal reforming stages and introduction of an 

additional waste heat boiler. 

  

No. of Pages : 69 No. of Claims : 30 



43755 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.91/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :05/01/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ROTATING CLASSIFIER AND VERTICAL MILL 
 

  

(51) International classification  :B07B7/083,B02C15/04  

(31) Priority Document No  :2012187984  

(32) Priority Date  :28/08/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/072752  

:26/08/2013 

(87) International Publication No  :WO 2014/034613  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBIS HI HEAVY INDUSTRIES LTD. 

      Address of Applicant :16 5 Konan 2 chome Minato ku Tokyo 

1088215 Japan 

(72)Name of Inventor : 

   1)DAIMARU Takuichiro 

   2)ODA Manabu 

   3)ARIMA Kenichi 

   4)MATSUMOTO Shinji 

   5)TSUTSUBA Takashi 
 

(57) Abstract : 

In the rotating classifier and vertical mill a rotary separator (33) is configured by fixing multiple rotating blades (43) at a specified 

interval in the circumferential direction on the outer circumference between a disc shaped upper support frame (41) and a lower 

support frame (42). Providing inclined surfaces (52) which are inclined at an acute angle with respect to the tangent (T) to the outer 

circumferential rotation track (G1) and form an indentation (51) between the outer end (43a) side and the inner end (43b) side on the 

front surfaces of the rotating blades (43) in the rotation direction makes it possible to improve classification efficiency.  
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(51) International 

classification  
:C07D405/12,A61K31/496,A61P35/00  

(31) Priority Document No  :12169139.8  

(32) Priority Date  :23/05/2012 

(33) Name of priority 

country  
:EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2013/060534  

:22/05/2013 

(87) International 

Publication No  
:WO 2013/174876  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NERVIANO MEDICAL SCIENCES S.R.L. 

      Address of Applicant :PO Box 11 Viale Pasteur 10 I 20014 

Nerviano (MI) Italy 

(72)Name of Inventor : 

   1)BARBUGIAN Natale Alvaro 

   2)FORINO Romualdo 

   3)FUMAGALLI Tiziano 

   4)ORSINI Paolo 
 

(57) Abstract : 

The present invention relates to a process for the preparation of N [5 (3 5 difluoro benzyl) 1H indazol 3 yl] 4 (4 methyl piperazin 1 yl) 

2 (tetrahydro pyran 4 ylamino) benzamide. Novel solid forms of this compound  their utility in treating diseases caused by deregulated 

protein kinase activity and pharmaceutical compositions containing them are also object of the present invention  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.9156/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :19/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : FRAME SYNC ACROSS MULTIPLE CHANNELS 
 

  

(51) International classification  :H04L7/04,H04R5/033  

(31) Priority Document No  :13/561077  

(32) Priority Date  :29/07/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/052359  

:26/07/2013 

(87) International Publication No  :WO 2014/022235  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :Attn: International IP Administration 

5775 Morehouse Drive San Diego California 92121 U.S.A. 

(72)Name of Inventor : 

   1)NEWHAM Adam E. 

   2)LINSKY Joel Benjamin 

   3)SAUHTA Rohit 

   4)MILLER Brian F. 

   5)BARTIG Kevin Wayne 
 

(57) Abstract : 

Systems methods and devices synchronize data streams by hashing received data frames to generate a sequence of hash 

values comparing the generated hash value sequence to a hash value sequence received in a control stream and processing data frames 

when the hash value sequences match. A source device and multiple receiver devices may synchronize audio data encoded in data 

frames applying a hash function to each data frame to generate a first sequence of hash values  transmitting the data frames on a first 

channel and the first sequence of hash values on a control channel receiving the data frames and the first sequence of hash values in 

the receiver devices applying the hash algorithm to received data frames to generate a second sequence of hash values  comparing the 

first and second sequences of hash values  and processing data frames when the first and second sequences of hash values match. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.8128/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : ELECTRIC VEHICLE CONTROL DEVICE 
 

  

(51) International classification  :B60L9/18,B60L3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2012/064718  

:07/06/2012 

(87) International Publication No  :WO 2013/183152  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mitsubishi Electric Corporation 

      Address of Applicant :7 3 Marunouchi 2 chome Chiyoda ku 

Tokyo 1008310 Japan 

(72)Name of Inventor : 

   1)KITANAKA Hidetoshi 
 

(57) Abstract : 

An electric vehicle control device having a converter unit which converts a voltage that has been input through multiple power 

collection devices that obtain power from the outside to a prescribed direct current value that is then output  and which performs 

charging/discharging operations with respect to power storage units connected to the output side  wherein the converter unit has a 

converter circuit and a control unit (14). A power collection device status signal indicating whether the power collection de vices are in 

a state wherein power can be obtained from the outside normally is input to the control unit (14). The control unit (14) has: a  current 

adjustment unit (66) that generates a current command which is a current command for the converter circuit and that adjusts the size of 

the current command on the basis of the power collection device status signal; and a current control unit (67) that controls the current 

of the converter circuit on the basis of the current command. 

  

 

No. of Pages : 33 No. of Claims : 5 



43759 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8129/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :07/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : DEVICE FOR STRIP GUIDANCE IN A HOT MEDIUM (II) 
 

  

(51) International classification  :F16C13/02,C23C2/00  

(31) Priority Document No  :10 2012 103 133.9  

(32) Priority Date  :12/04/2012 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/DE2013/100134  

:11/04/2013 

(87) International Publication No  :WO 2013/152763  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CEROBEAR GMBH 

      Address of Applicant :Kaiserstrae 100 52134 Herzogenrath 

Germany 

   2)THYSSENKRUPP STEEL EUROPE AG 

(72)Name of Inventor : 

   1)BLUMENAU Marc 

   2)EISNER Frank  

   3)GUSEK Christopher 

   4)JINDRA Fred 

   5)SCH–NENBERG Rudolf 

   6)WILLEKE Bert Reiner 

   7)DENNER Tobias  

   8)KLATT Christian 

   9)WEMH–NER Jens  
 

(57) Abstract : 

The invention relates to a device for strip guidance in a hot medium comprising a deflection roller (3 38) which has two roller pins 

(23 39) and is mounted to supporting arms (1 2 34 37 54 57) by means of ceramic journal bearings (20 31) wherein the journal 

bearings (20 31) are in each case arranged in a bearing receptacle (45 55) of the associated supporting arm (1 2 34 37 54 57). The 

invention is characterized in that at least one of the journal bearings (20 31) in its associated supporting arm (1 2 34 37 54 57) is fixed 

in the bearing receptacle (45 55) by means of a force fit that engages on the outer edge of the journal bearing (20 31) and balances the 

different heat expansion coefficients of the journal bearings (20 31) and the bearing receptacle (45 55). 
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(22) Date of filing of Application :19/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : MANIPULATION OF SERINE/THREONINE PROTEIN PHOSPHATASES FOR CROP 

IMPROVEMENT 
 

  

(51) International classification  :C12N15/82,C12N9/16,A01H1/04  

(31) Priority Document No  :61/666177  

(32) Priority Date  :29/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/047589  

:25/06/2013 

(87) International Publication 

No  
:WO 2014/004487  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PIONEER HI BRED INTERNATIONAL INC. 

      Address of Applicant :7100 N.W. 62nd Avenue Johnston Iowa 

50131 1014 U.S.A. 

(72)Name of Inventor : 

   1)FRANK Mary J. 

   2)GUPTA Rajeev 

   3)HAUG COLLET Kristin 

   4)SHEN Bo 

   5)SIMMONS Carl R. 

   6)WU Jingrui 

   7)ZHOU Wengang 
 

(57) Abstract : 

Methods and compositions relating to altering nitrogen utilization and/or uptake or yield in plants. Recombinant expression 

cassettes host cells and transgenic plants are described. Serine threonine protein phosphatases improve agronomic traits of a crop 

plant. 
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(22) Date of filing of Application :19/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : INTERROGATORY CELL BASED ASSAYS FOR IDENTIFYING DRUG INDUCED TOXICITY 

MARKERS 
 

  

(51) International 

classification  
:G01N33/48,G01N33/53,G06F19/12  

(31) Priority Document No  :61/650462  

(32) Priority Date  :22/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2012/054323  

:07/09/2012 

(87) International Publication 

No  
:WO 2013/176694  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BERG LLC 

      Address of Applicant :1845 Elm Hill Pike Nashville TN 37210 

U.S.A. 

(72)Name of Inventor : 

   1)NARAIN Niven Rajin 

   2)SARANGARAJAN Rangaprasad 

   3)VISHNUDAS Vivek K. 
 

(57) Abstract : 

Described herein is a discovery Platform Technology for analyzing a drug  induced toxicity condition such as cardiotoxicity via model 

building. 
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(19) INDIA  
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(54) Title of the invention : METHODS SYSTEMS AND COMPUTER READABLE MEDIA FOR DISTRIBUTING POLICY 

RULES TO THE MOBILE EDGE 
 

  

(51) International classification  :H04W8/18,H04W 24/04  

(31) Priority Document No  :61/674270  

(32) Priority Date  :20/07/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/051447  

:22/07/2013 

(87) International Publication No  :WO 2014/015331  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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:NA 
 

  

(71)Name of Applicant :  

   1)TEKELEC INC. 

      Address of Applicant :5200 Paramount Parkway Morrisville 

NC 27560 U.S.A. 

(72)Name of Inventor : 

   1)RAJAGOPALAN Sundaram 

   2)DEO Ajay Padmakar 

   3)BANIEL Uri 
 

(57) Abstract : 

Methods systems and computer readable media for distributing policy rules from a data content network to user equipment in a mobile 

network are disclosed. In one example the method includes obtaining by a mobile offload gateway (MOG) located in a core data 

content network at least one mobile policy rule associated with a mobile subscriber. The method further includes transmitting  from the 

MOG the at least one mobile policy rule to a user equipment (UE) located outside of the core data content network wherein the UE is 

associated with the mobile subscriber and configuring the UE to function in accordance to the at least one mobile policy rule . 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.8949/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :10/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : N THIO ANTHRANILAMIDE COMPOUNDS AND THEIR USE AS PESTICIDES 
 

  

(51) International 

classification  
:C07D471/04,A01N43/56,A61K31/4439  

(31) Priority Document 

No  
:61/651050  

(32) Priority Date  :24/05/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/EP2013/059430  

:07/05/2013 

(87) International 

Publication No  
:WO 2013/174645  

(61) Patent of Addition to 

Application Number  

        Filing Date 
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:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)K–RBER Karsten 

   2)WACH Jean Yves  

   3)KAISER Florian 

   4)VON DEYN Wolfgang 

   5)BANDUR Nina Gertrud 

   6)DICKHAUT Joachim 

   7)NARINE Arun 

   8)CULBERTSON Deborah L. 

   9)NEES E Paul 

   10)GUNJIMA Koshi 

   11)DAVID Michael 

   12)BRAUN Franz Josef 
 

(57) Abstract : 

The present invention relates to N thioanthranilamide compounds of formula (I) and the stereoisomers N oxides and agriculturally or 

veterinarily acceptable salts thereof wherein the substituents are as defined in the description. The present invention further relates to a 

method for combating or controlling invertebrate pests  to a method for protecting plant propagation material and/or the plants which 

grow therefrom to plant propagation material comprising at least one compound according to the present invention  to a method for 

treating or protecting an animal from infestation or infection by parasites  to a process for the preparation of a composition for treating 

infested or infected animals and/or for protecting animals against infestation or infection by parasites  and to a compound according to 

the invention for use as a medicament. 
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(54) Title of the invention : CARBENDAZIM BASED CATALYTIC MATERIALS 
 

  

(51) International 

classification  
:B01J37/08,B01J23/745,C07D235/30  

(31) Priority Document No  :61/670216  

(32) Priority Date  :11/07/2012 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2013/050006  

:11/07/2013 

(87) International 

Publication No  
:WO 2014/011831  

(61) Patent of Addition to 

Application Number  

        Filing Date 
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        Filing Date 
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(71)Name of Applicant :  

   1)STC.UNM 

      Address of Applicant :MSC 04 2750 801 University Blvd. SE 

Suite 101 Albuquerque MA 87106 U.S.A. 

(72)Name of Inventor : 

   1)SEROV Alexey 

   2)ATANASSOV Plamen B 
 

(57) Abstract : 

A method of preparation of M N C catalytic material utilizing a sacrificial support approach and using inexpensive an d readily 

available metal precursors and carbendazim (CBDZ) as the carbon source is described. 
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(54) Title of the invention : METHODS AND COMPOSITIONS FOR MODULATING APOLIPOPROTEIN(A) EXPRESSION 
 

  

(51) International 

classification  
:C07H21/02,C07H21/04,C12P19/34  

(31) Priority Document No  :61/651539  

(32) Priority Date  :24/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/042532  

:23/05/2013 

(87) International Publication 
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:WO 2013/177468  
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Application Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)IONIS PHARMACEUTICALS, INC. 

      Address of Applicant :2855 Gazelle Court, Carlsbad, 

California -92010, U.S.A. 

(72)Name of Inventor : 

   1)CROOKE Rosanne M. 

   2)GRAHAM Mark J. 

   3)FREIER Susan M. 
 

(57) Abstract : 

Disclosed herein are antisense compounds and methods for decreasing apo(a) to treat  prevent ameliorate diseases disorders or 

conditions related to apo(a) or Lp(a). Certain diseases  disorders or conditions related to apo(a) or Lp(a) include 

inflammatory cardiovascular and/or metabolic diseases  disorders or conditions. The antisense compounds disclosed herein can be used 

to treat such diseases disorders or conditions in an individual in need thereof. 
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(54) Title of the invention : BAR FOR A SUPPORT STRUCTURE FOR A FALSE CEILING AND PRODUCTION PROCESS FOR 

PRODUCING THE BAR 
 

  

(51) International classification  :E04B9/06  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/IB2012/053862  

:27/07/2012 

(87) International Publication No  :WO 2014/016648  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CIPRIANI Giuseppe 

      Address of Applicant :Via Fortunato Depero 25 I 38068 

Rovereto TN Italy 

(72)Name of Inventor : 

   1)CIPRIANI Giuseppe 
 

(57) Abstract : 

The present disclosure relates to a bar of a support structure for a false ceiling and to a working process for working the bar. The bar 

has an elongated shape along a longitudinal direction (L) and includes at least two sheet metal portions (5 6) located side by side or 

overlapping in contact or adherent the one with the other along said longitudinal direction (L). In the bar a transverse direction 

(T) extending transverse to or intersecting said longitudinal direction (L) is defined. At least one of the sheet metal portion (5 6) has 

cuts (9) defining partially cut parts (10 10A 1 1 11A ) wherein a partially cut part (10 10A 11 11A ) of at least one of the sheet metal 

portions (5 6) protrudes towards the other of said sheet metal portion (5 6) to determine an interference of parts  and wherein the cuts 

(9) are arranged are directed or extend along said transverse direction (T). 
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(54) Title of the invention : CATALYST COMPOSITION FOR EXHAUST GAS PURIFICATION AND EXHAUST GAS 

PURIFYING CATALYST FOR AUTOMOBILES 
 

  

(51) International classification  :B01J23/63,B01D53/94,B01J23/58  

(31) Priority Document No  :2012145555  

(32) Priority Date  :28/06/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/064684  

:28/05/2013 

(87) International Publication 

No  
:WO 2014/002667  
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        Filing Date 
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(71)Name of Applicant :  

   1)N.E. CHEMCAT CORPORATION 

      Address of Applicant :4 1 Hamamatsu cho 2 chome Minato ku 

Tokyo 1056124 Japan 

(72)Name of Inventor : 

   1)NAGASHIMA Ken 
 

(57) Abstract : 

2Provided are: a catalyst composition for exhaust gas purification which exhibits excellent performance in removing nitrogen oxides 

(NOx) carbon monoxide (CO) and carbon hydride (HC) in an exhaust gas that is discharged from an internal combustion engine such 

as a gasoline powered vehicle; and an exhaust gas purifying catalyst for automobiles. A catalyst composition for exhaust gas 

purification for removing nitrogen oxides  carbon monoxide and carbon hydride in an exhaust gas  which contains a catalyst 

composition wherein rhodium is supported together with a alumina particles  by a zirconia base. This catalyst composition for exhaust 

gas purification is characterized in that the a alumina particles have an average particle diameter of from 10 nm to 1 µm said average 

particle diameter being smaller than the average particle diameter of the zirconia (ZrO) base. 

  

 

No. of Pages : 59 No. of Claims : 8 



43768 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.9150/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :19/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CHAIN GUIDE AND CHAIN TRANSMISSION DEVICE 
 

  

(51) International classification  :F16H7/08,F16C19/26,F16C33/66  

(31) Priority Document No  :2012118389  

(32) Priority Date  :24/05/2012 
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(86) International Application 
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:PCT/JP2013/064467  
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(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NTN CORPORATION 

      Address of Applicant :3 17 Kyomachibori 1 chome Nishi ku 
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(72)Name of Inventor : 

   1)KATO Akio 

   2)OISHI Shinji 

   3)NAKAO Goro 

   4)OKASAKA Makoto 

   5)TSUJIMOTO Takashi 
 

(57) Abstract : 

The present invention is configured so that roller bearings for guiding a timing cha in while rolling are more effectively lubricated. 

Shaft engagement sections (25) are provided in the pair of opposing side plate sections (22) of guide bases (21) in a circula r arc like 

arrangement the guide bases (21) being arranged in an opposing manner on one side of a timing chain (5) for transmitting torque. Each 

end of each roller shaft (31) is supported by each shaft engagement section (25). The roller shafts (31) respectively support  in a 

rotatable manner roller bearings (41) for guiding the chain. Oil guide holes (26) penetrating through to the outer surfaces of the side 

plate sections are provided in wall surfaces of the shaft engagement sections (25) which the end surfaces of the roller shaft s (31) face. 

Splashing oil carried up by the movement of the timing chain (5) and adhering to the outer surfaces of the side plate sections (22) is 

introduced into the roller bearings (41) from the oil guide holes (26). 
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(54) Title of the invention : DEVICE ALIGNMENT AND IDENTIFICATION IN INDUCTIVE POWER TRANSFER SYSTEMS 
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(72)Name of Inventor : 

   1)BEAVER Jonathan 

   2)KEELING Nicholas A. 

   3)KISSIN Michael 

   4)VAN BOHEEMEN Edward L. 
 

(57) Abstract : 

This disclosure provides systems methods and apparatus for wireless power transfer and particularly wireless power transfer to remote 

systems such as electric vehicles. In one aspect a wireless power receiver includes a first inductive element a power supply and a 

communication receiver. The first inductive element is configured to receive wireless power from a first electromagnetic field 

generated by a wireless power transmitter including a second inductive element. The power supply is configured to supply a cu rrent to 

the first inductive element to generate a second electromagnetic field and induce a current in the second inductive element. The 

communication receiver is configured to receive an indication of a distance between the first inductive element and the secon d 

inductive element based on the induced current in the second inductive element. 
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(57) Abstract : 

A V shaped filter includes a V shaped carrier frame first and second cartridge frames movably mounted to the carrier frame and first 

and second filter element cartridges removably and replaceably mounted to the first and second cartridge frames  respectively. The first 

and second cartridge frames are movable to an inserted position in the V shaped carrier frame providing an installed conditio n with the 

first and second cartridge frames forming a V shape and are movable to an extended position extending beyond the V shaped carrier 

frame and providing a replacement service condition. 
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(57) Abstract : 

The invention relates to a disk brake system for hauling engines and hauling winches  which is provided with at least two brake 

circuits each brake circuit being associated with at least one brake caliper having associated brake pads  and two redundant active 

control circuits (10 12 14 16) being provided per brake circuit. 
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(57) Abstract : 

A system and a method are disclosed for selectively monitoring traffic in a service pro vider network. The system receives a notice for 

a beginning of a network data flow which responds to a request from a user device for content at an origin server. The system then 

determines whether to monitor the data flow from the origin server to the user device. If so determined the system collects statistic 

information of the data flow and stores the statistic information to a flow record in a database. The system also maps the flow record 

to a subscriber of the service provider network by analyzing the statistic information of the data flow and estimates bandwidth 

provided to the data flow by the service provider s network based on the analysis of the statistic information of the data flow. 
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(57) Abstract : 

In an elevator system using multiple deck elevator cars (130 132) an elevator passenger (154) travels between a floor in a first zone 

(170) in a building (120) and a floor in a second zone (172) in the building (120). The passenger (154) travels first from one of the 

zones (170 172) to a ground floor lobby (100 101). Within a given amount of time after arriving at the lobby (100 101) the identified 

passenger (154) is allowed to place an elevator call for an elevator traveling to the other zone (170 172). Even if the call is for a 

destination floor not usually served from the particular ground floor lobby (100 101) the passenger (154) is allowed to travel to the 

destination floor as requested. 
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(57) Abstract : 

An adapter and methods of using the adapter for communicating a personal electronic device to a smart card reader are disclos ed. The 

adapter comprises a processor a contact/contactless smartcard chip an antenna and a power supply unit. The proce ssor is adapted to 

exchange data with the personal electronic device wherein that data is modulated on the audio signals. The processor is also adapted to 

exchange data with the smartcard chip wherein the smartcard chip is adapted to communicate with the c ontactless smart card reader 

via the antenna. A method for enabling a personal electronic device to communicate with a contactless smart card reader via a udio 

signals is also disclosed. The method comprises providing an adapter. The adapter comprises a pro cessor a contact/contactless 

smartcard chip an antenna and a power supply unit. The method also comprises exchanging data between the personal electronic 

device and the processor. 
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(57) Abstract : 

The instant invention provides a polyethylene blend composition suitable for blown films  and films made therefrom. The polyethylene 

blend composition suitable for blown films comprises the melt blending product of: (a) from 0.5 to 4 percent by weight of a low 

density polyethylene having a density in the range of from 0.915 to 0.935 g/cm and a melt index (I) in the range of from greater than 

0.8 to less than or equal to 5 g/10 minutes  and a molecular weight distribution (M/M) in the range of from 6 to 10; (b) 90 percent or 

greater by weight of an ethylene/a olefin interpolymer composition wherein ethylene/a olefin interpolymer composition has a 

Comonomer Distribution Constant (CDC) in the range of from 75 to 200 a vinyl unsaturation of less than 0.1 vinyls per one thousand 

carbon atoms present in the backbone of the ethylene/a olefin interpolymer composition; a zero shear viscosity ratio (ZSVR) in the 

range from 2 to 20; a density in the range of from 0.903 to 0.950 g/cm a melt index (I) in a range of from 0.1 to 5 g/ 10 minutes  a 

molecular weight distribution (M/M) in the range of from 1.8 to 3.5; (c) optionally a hydrotalcite based neutralizing agent; (d) 

optionally one or more nucleating agents; (e) and optionally one or more antioxidants. 
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(57) Abstract : 

The purpose of the invention is to increase power failure detection sensitivity above that of the past and to improve power failure 

detection precision in a device for controlling an AC electric vehicle having a power failure detection function in AC wiring . This 

device comprises a first specific frequency current calculation unit (14a) for extracting a current compon ent equivalent to a first 

specific frequency set value (Fset1) from a main transformer output current (IS) and outputting the current component as a first 

specific frequency current (I1) a subtractor (16) for subtracting the first specific frequency current (I1) from the main transformer 

output current (IS) and outputting the subtraction result as a current deviation (DI1) a second specific frequency current calculation 

unit (15a) for extracting a current component equivalent to a second specific frequency set value (Fset2) from the current deviation 

(DI1) and outputting the current component as a second specific frequency current (I2) and a power failure detection unit (19a) for 

comparing the second specific frequency current (I2) and a predetermined power failure detection current set value (Iset) and 

outputting a power failure detection signal when the second specific frequency current (I2) is greater than the power failure  detection 

current set value (Iset). 
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(57) Abstract : 

A cutting head for a device for cutting hair is disclosed. The cutting head has an optical system configured to direct a laser beam along 

an optical axis across a cutting zone within the cutting head. The optical system has a variable focus lens configured to con trol the 

position of the focal point of the laser beam along the optical axis within the cutting zone. 
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(57) Abstract : 

The present invention relates to an X ray tube with an active balancing arrangement. In order to provide improved balancing for a 

minimized imbalance during operation an X ray tube (10) with an active balancing arrangement (12) is provided  comprising a rotating 

anode arrangement (14) a bearing arrangement (20 22 24) a driving arrangement (26 28 30) for rotating the anode arrangement an 

imbalance detection arrangement (32) and active balancing means (34 36 38 40 42). The bearing arrangement is provided as a fixed 

bearing of the rotating anode arrangement for supporting the rotating anode arrangement. The imbalance detection arrangement is 

configured to detect an imbalance of the anode. The active balancing means are electro magnetic balancing means configured to  

provide a magnetic field and to apply magnetic eccentricity forces to the rotating arrangement. 
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(57) Abstract : 

The present invention relates to a cathode for an X ray tube an X ray tube a system for X ray imaging and a method for an assembly of 

a cathode for an X ray tube. In order to provide a cathode with an improved and facilitated assembly  a cathode (10) for an X ray tube 

is provided comprising a filament (12) a support structure (14) a body structure (16) and a filament frame structure (18). The filament 

is provided to emit electrons towards an anode in an electron emitting direction (24) and the filament at least partially comprises a 

helical structure (26). Further the filament is held by the support structure which is fixedly connected to the body structure. The 

filament frame structure is provided for electron optical focussing of the emitted electrons  and the filament frame structure is provided 

adjacent to the outer boundaries of the filament. The filament frame structure comprises frame surface portions arranged tran sverse to 

the emitting direction and the filament frame structure is held by the support structure. 
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(57) Abstract : 

An ultrasound system enables simplified setup of a remote terminal for display of ultrasound images acquired by the ultrasoun d 

system. An image acquired by the ultrasound system is processed by or with display parameters for different viewing c onditions or 

devices such as display gamma correction ambient lighting or image quality. A plurality of versions of an image with slightly different 

display appearances are exported to the remote terminal where a viewer can view all of the image versions s imultaneously. The viewer 

selects the best image and the display characteristics of the selected image are used for images subsequently exported from the 

ultrasound system to the remote terminal. 
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(57) Abstract : 

Managing versions of an electronic entity comprising many independently managed  but mutually dependent subcomponents can be 

challenging. File management functionality is provided for use with an integrated development environment to produce a visual  

indication of the relationships among the subcomponents. The approach described herein provides an improvement over source co de 

control systems and backup systems in the ability to revert the state of one or more files as their content existed at an his torical time 

point. The technique does not require a user to predict in advance at which time points the content state of one or more files will be 

interesting as historical time points for future use. 
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(57) Abstract : 

The invention relates to the field of magnetic resonance (MR) imaging. It concerns an oscillation applicator for MR rheology.  It is an 

object of the invention to provide an oscillation applicator without restrictions regarding the usability for certain body regions. 

According to the invention the oscillation applicator comprises at least one transducer which generates a reciprocating motion at a 

given frequency and a belt (19) mechanically coupled to the transducer which belt (19) is designed to be wrapped around a patient s 

body (10). Moreover the invention relates to a MR device (1) and to a method of MR imaging. 
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(57) Abstract : 

The present invention relates to the measurement of vital signs such as a respiratory rate or a heart rate. In particular a system (1) for 

determining a vital sign of a subject (100) comprising an imaging unit (2) for obtaining video data of the subject  a marker 

(10 20 60 61) directly or indirectly attached to a body of the subject wherein the marker comprises a graphical pattern (11 21) an 

image processing unit (3) for detecting said marker in said video data and an analysis unit (4) adapted to extract a vital sign parameter 

related to the vital sign of the subject from said video data and to determine the vital sign from said vital sign parameter. Further 

aspects of the invention relate to a device and a method for determining a vital sign of a subject and a computer program for  carrying 

out said method. 
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(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/IB2013/054459  

:30/05/2013 

(87) International Publication 

No  
:WO 2013/186659  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)ALDO Tralli 

   2)KADIJK Simon Eme 

   3)YAVUZ Melike 

   4)VROEGOP Aart Jan 
 

(57) Abstract : 

A fuse and resistor device for a solid state lighting device wherein at least a part of the fuse and resistor device embodies a connection 

pin arranged to be received at a power supply socket. The connection pin comprises an elongated conducting structure  which is partly 

enclosed by an insulating support structure. The conducting structure comprises a dampening resistor and the fuse and resistor device 

further comprises a fuse connected with the dampening resistor either as a separate part or as an integral part of the conducting 

structure. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.9247/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :23/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PURIFICATION OF A RAW GAS BY HYDROGENATION 
 

  

(51) International 

classification  
:C07C7/163,C10G70/02,C10K1/20  

(31) Priority Document No  :PCT/EP2012/002753  

(32) Priority Date  :29/06/2012 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/063481  

:27/06/2013 

(87) International Publication 

No  
:WO 2014/001438  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HALDOR TOPS˜E A/S  

      Address of Applicant :Nym¸llevej 55 DK 2800 Kgs. Lyngby 

Denmark 

(72)Name of Inventor : 

   1)WIX Christian 
 

(57) Abstract : 

222n2nThe present disclosure relates to a process for hydrogenation of a raw gas feed said process comprising the steps of a) reacting 

the raw gas in the presence of a material being catalytically active in hydrogenation of oxygen and/or olefins  and being an adsorbent 

of HS and b) withdrawing a heated purified gas wherein said raw gas comprises at least 10 ppb preferably at least 20 ppb and most 

preferably at least 50 ppb of a sulfur impurity such as HS or COS and at least 0.1% preferably at least 0.2% and most preferably at 

least 0.5% by volume of one or more further impurities taken from the group of O and CH and wherein the temperature of the 

catalytically active material is sufficiently high to ensure that the concentration of the sulfur impurity and said one or mo re further 

impurities in said purified gas is less than half the concentration in said raw gas. This process has the benefit of removing multiple 

undesired impurities from the raw gas in a single reactor while maintaining the temperature at the outlet of the reactor suff iciently low 

to avoid production of alcohols. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.8584/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :26/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : REVERSE SHOULDER HUMERAL ADAPTER TRAYS 
 

  

(51) International classification  :A61F2/30,A61F2/40,A61B17/58  

(31) Priority Document No  :61/653860  

(32) Priority Date  :31/05/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/043321  

:30/05/2013 

(87) International Publication 

No  
:WO 2013/181365  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EXACTECH INC. 

      Address of Applicant :2320 N.W. 66th Court Gainesville FL 

32653 U.S.A. 

(72)Name of Inventor : 

   1)DIEP Phong 

   2)ROCHE Christopher 

   3)HAMILTON Matthew 
 

(57) Abstract : 

A reverse shoulder prosthesis includes a humeral adapter tray (300) configured to sit near a resected surface of a humerus  the humeral 

adapter tray (300) comprising: a cavity (302); a central bore; and a distal face (304) including a boss (310) the boss (310): (i) 

configured as an extension of the distal face (ii) posteriorly offset from the central bore by at least 10 mm and (iii) configured to 

engage a humeral stem; and a humeral liner (250) comprising: a distal rim (252) configured to sit within the cavity (302) of the 

humeral adapter tray (300); and a concave articulating surface configured to mate with a convex articulating surface of a glenosphere . 

Offsetting the reverse shoulder humeral adapter tray shifts the humerus in the posterior direction so as to result in better deltoid 

wrapping more anatomic muscle tensioning and larger muscle moment arms during both abduction and internal/external rotation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.9241/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :22/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD AND ARRANGEMENT FOR REPAIRING A PLATE PACK OF A HEAT EXCHANGER 
 

  

(51) International classification  :F28F11/00  

(31) Priority Document No  :20125568  

(32) Priority Date  :28/05/2012 

(33) Name of priority country  :Finland 

(86) International Application No 

        Filing Date 

:PCT/FI2013/050580  

:28/05/2013 

(87) International Publication No  :WO 2013/178879  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VAHTERUS OY 

      Address of Applicant :Pruukintie 7 FI 23600 Kalanti Finland 

(72)Name of Inventor : 

   1)HENRIKSSON Timo 
 

(57) Abstract : 

A method and arrangement for repairing a leaking point in a plate pack of a plate heat exchanger (1 ) in which a space between 

adjacent plate pairs of the plate pack (4) with which the leaking point is in connection is closed by arranging a separate strip (9) or 

sealing tape (10) into the space between the plate pairs on the whole length of the outer perimeter of the plate pack.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.9243/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :22/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CATALYST COATING AND METHOD FOR THE CONVERSION OF OXYGENATES TO OLEFINS 
 

  

(51) International classification  :B01J29/40,B01J29/70,B01J29/80  

(31) Priority Document No  :12174293.6  

(32) Priority Date  :29/06/2012 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2013/063436  

:26/06/2013 

(87) International Publication 

No  
:WO 2014/001412  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)SPANNHOFF Kirsten 

   2)PATCAS Florina Corina 

   3)SCHWAB Ekkehard 

   4)WECK Alexander 

   5)BAY Kerem 

   6)MIELKE Matthias  

   7)SEEL Oliver 
 

(57) Abstract : 

The present invention relates to a catalyst for the conversion of oxygenates to olefins  comprising a carrier substrate and a layer applied 

to the substrate the layer containing one or more zeolites of an MFI  MEL and/or MWW type structure wherein the one or more 

zeolites contain one or more alkaline earth metals. The invention also relates to the production and use of said catalyst and to a method 

for the conversion of oxygenates to olefins using the catalyst. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.9252/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :23/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD OF PREPARING AN EDIBLE OLEOGEL 
 

  

(51) International 

classification  
:A23D9/02,A23D7/015,A21D13/08  

(31) Priority Document No  :61/665444  

(32) Priority Date  :28/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2013/044461  

:06/06/2013 

(87) International Publication 

No  
:WO 2014/004018  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DOW GLOBAL TECHNOLOGIES LLC 

      Address of Applicant :2040 Dow Center Midland MI 48674 

U.S.A. 

(72)Name of Inventor : 

   1)ERGUN Roja 

   2)THOMSON Bradley S. 

   3)WALLICK David E. 

   4)MEUNIER David M. 
 

(57) Abstract : 

A method of preparing an edible oleogel comprising combining an edible triacylglycerol oil or triacylglycerol fat and ethylcellulose in 

a weight ratio of from 99: 1 to 80:20 to form a mixture and heating and agitating the mixture at a temperature within the range of from 

80 to 300 °C to form an oleogel wherein the heating and agitating is conducted under an inert atmosphere; an oleogel obtainable by 

said method its use to prepare food products and to food products comprising said oleogel. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.9257/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :23/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SOLID STATE BIOREACTOR ADAPTED FOR AUTOMATION 
 

  

(51) International classification  :C12M1/16,C12M1/06  

(31) Priority Document No  :61/656175  

(32) Priority Date  :06/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/044312  

:05/06/2013 

(87) International Publication No  :WO 2013/184800  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOVOZYMES BIOAG A/S  

      Address of Applicant :Krogshoejvej 36 DK 2880 Bagsvaerd 

Denmark 

   2)NOVOZYMES BIOLOGICALS INC. 

(72)Name of Inventor : 

   1)ANDERS EN Claus  

   2)KORSHOLM Lars  

   3)REZAEI Farzaneh 

   4)CHANG Felicia 

   5)SAADAT Angie P. 
 

(57) Abstract : 

Production scale solid state bioreactors designed to facilitate and maximize the automation of solid state fermentation processes while 

maintaining sterile transfer of materials. The invention also provides automated solid state fermentation systems that includ e the 

bioreactors and related methods of solid state fermentation utilizing the bioreacto rs. 
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(19) INDIA  

(22) Date of filing of Application :24/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : FAST FEATURE DETECTION BY REDUCING AN AREA OF A CAMERA IMAGE THROUGH 

USER SELECTION 
 

  

(51) International classification  :G06K9/46,G06F3/041  

(31) Priority Document No  :13/492686  

(32) Priority Date  :08/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/039114  

:01/05/2013 

(87) International Publication No  :WO 2013/184253  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED 

      Address of Applicant :Attn: International IP Administration 

5775 Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)HONEA William Keith 
 

(57) Abstract : 

An apparatus and method for a mobile device to reduce computer vision (CV) processing  for example when detecting features and key 

points is disclosed. Embodiments herein reduce the search area of an image or the volume of image data th at is searched to detect 

features and key points. Embodiments limit a search area of a full image to an actual area of interest to the user. This redu ction 

decreases the search area decreases search time decreases power consumption and limits detection to the area of interest to the user. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.925/CHENP/2015 A 

(19) INDIA  

(22) Date of filing of Application :16/02/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : 5 (1H PYRAZOL 4 YL) 1H PYRROLO[2 3 B]PYRIDINE DERIVATIVES AS KINASE INHIBITORS 
 

  

(51) International 

classification  
:C07D471/04,A61K31/4353,A61P35/00  

(31) Priority Document 

No  
:3217/CHE/2012  

(32) Priority Date  :07/08/2012 

(33) Name of priority 

country  
:India 

(86) International 

Application No 

        Filing Date 

:PCT/IB2013/056105  

:25/07/2013 

(87) International 

Publication No  
:WO 2014/024077  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AURIGENE DISCOVERY TECHNOLOGIES LIMITED 

      Address of Applicant :39 40 KIADB Industrial Area 

Electronic City Phase II Hosur Road Karnataka Bangalore 560 

100 Bihar India 

   2)UM PHARMAUJI SDN. BHD 

(72)Name of Inventor : 

   1)GUMMADI Venkateshwar Rao 

   2)HOSAHALLI Subramanya 

   3)NANDURI Srinivas  

   4)AGGUNDA RENUKAPPA Girish 
 

(57) Abstract : 

The present application relates to novel 5 (1H pyrazol 4 yl) 1H pyrrolo[2 3 b]pyridine derivatives of formula (I) as protein kinase 

inhibitors. The invention particularly relates to compounds of formula (I) preparation of compounds and pharmaceutical compositions 

thereof. The invention further relates to prodrugs  derivatives polymorphs pharmaceutically acceptable salts and compositions 

comprising the said novel 5 (1H pyrazol 4 yl) 1H pyrrolo[2 3 b]pyridine compounds and their derivatives and their use in the 

treatment of various disorders. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.9260/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :23/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : BISPHENOL A PRODUCTION METHOD 
 

  

(51) International 

classification  
:C07C37/20,C07C39/16,C07B61/00  

(31) Priority Document No  :2012145413  

(32) Priority Date  :28/06/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/066390  

:13/06/2013 

(87) International Publication 

No  
:WO 2014/002787  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)IDEMITS U KOSAN CO.LTD. 

      Address of Applicant :1 1 Marunouchi 3 chome Chiyoda ku 

Tokyo 1008321 Japan 

(72)Name of Inventor : 

   1)SAITO Masao 

   2)TOYONO Ayumi 

   3)NAKAGAWA Takashi 

   4)HAYAKAWA Takashi 

   5)KODAMA Masahiro 
 

(57) Abstract : 

A bisphenol A production method including: (A) a step in which BPA is generated in a reactor in which excess phenol and acetone are 

subjected to a condensation reaction in the presence of an acid catalyst  and a reaction mixture containing BPA is obtained; (B) a step 

in which the reaction mixture is concentrated and a concentrated liquid is obtained; (C) a step in which the concentrated 

liquid subsequent to the crystallization thereof is separated into a solid part and a mother liquor by solid/liquid separation; (D) a step in 

which from within the mother liquor at least part of the mother liquor that is present in the system is isomerized; (E) a step in which 

the isomerized solution subsequent to the crystallization thereof is separated into a solid part and a mother liquor by solid/liquid 

separation; and (F) a step in which from within the mother liquor obtained in the previous step at least part of the mother liquor that is 

present in the system is subjected to an alkaline decomposition treatment  phenol and/or IPP are recovered and without being passed 

through a recombination reactor are supplied to the reactor from step (A). The method enables the quantity of raw materials that are 

supplied and used to be effectively reduced and bisphenol A of high quality to be produced. 
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(54) Title of the invention : AN AQUEOUS COMPOSITION COMPRISING DICAMBA AND A DRIFT CONTROL AGENT 
 

  

(51) International 

classification  
:A01N37/40,A01N25/30,A01P13/02  

(31) Priority Document No  :61/662390  

(32) Priority Date  :21/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/EP2013/061962  

:11/06/2013 

(87) International Publication 

No  
:WO 2013/189773  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BASF SE 

      Address of Applicant :67056 Ludwigshafen Germany 

(72)Name of Inventor : 

   1)NOLTE Marc 

   2)XU Wen 

   3)BOWE Steven 

   4)STAAL Maarten 

   5)CANNAN Terrance M. 
 

(57) Abstract : 

The present invention relates to an aqueous composition comprising dicamba and a drift control agent; to a method for preparing a 

tank mix which comprises the step of contacting water and said composition  and optionally further pesticides; to a method of 

controlling phytopathogenic fungi and/or undesired vegetation and/or undesired insect or mite attack and/or for regulating the growth 

of plants wherein the composition is allowed to act on the respective pests  their environment or the plants to be protected from the 

respective pest on the soil and/or on undesired plants and/or the crop plants and/or their environment; and finally to a use of the 

alkoxylate of the formula (I) as defined below for reducing the wind drift of an aqueous composition comprising a pesticide.  
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(54) Title of the invention : VEHICLE MOUNTED CAMERA CLEANING DEVICE AND VEHICLE MOUNTED CAMERA 

CLEANING METHOD 
 

  

(51) International classification  :B60S1/60,B05B7/08,B60R1/00  

(31) Priority Document No  :2012155354  

(32) Priority Date  :11/07/2012 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2013/068715  

:09/07/2013 

(87) International Publication No  :WO 2014/010578  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NISSAN MOTOR CO. LTD. 

      Address of Applicant :2 Takara cho Kanagawa ku Yokohama 

shi Kanagawa 2210023 Japan 

(72)Name of Inventor : 

   1)GOKAN Toshimichi 
 

(57) Abstract : 

A nozzle (7) is provided for cleaning the lens surface (1a) of a camera (1) the nozzle (7) being equipped with cleaning fluid channels 

(11a 11b) for guiding cleaning fluid to discharge ports (10a 10b) and an air channel (12) for guiding compressed air to the discharge 

ports (10a 10b). The end sections of the cleaning fluid channels and the end section of the air channel are positioned so as to be near 

one another or converge with one another. When cleaning the lens surface (1a) the lens surface (1a) is cleaned by intermittently 

spraying the compressed air from the discharge ports  drawing in the cleaning fluid using the negative pressure generated by spraying 

the compressed air and intermittently spraying the cleaning fluid from the discharge ports. 
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(54) Title of the invention : NON INVASIVE PROSTATE COIL FOR MR SYSTEMS WITH VERTICAL MAIN FIELD 
 

  

(51) International classification  :G01R33/34  

(31) Priority Document No  :61/656549  

(32) Priority Date  :07/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2013/054369  

:27/05/2013 

(87) International Publication No  :WO 2013/182949  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V. 

      Address of Applicant :High Tech Campus 5 NL 5656 AE 

Eindhoven Netherlands 

(72)Name of Inventor : 

   1)MAZURKEWITZ Peter 

   2)LEUSSLER Christoph 
 

(57) Abstract : 

An inductively coupled magnetic resonance local prostate radio frequency coil (10) includes at least two connected electrically 

conductive loops (50) and an interface device (80). The at least two connected electrically conductive loops (50) are tuned t o receive 

magnetic resonance radio frequency signal components along an axis of a subject dis posed in a main magnetic field (B0) orthogonal to 

the axis of the subject (i.e. an open MRI system having a vertical magnetic field) and generate one or more currents indicative of the 

received magnetic resonance signal components. The interface device (80) connected to the at least two conductive loops transmits 

measures of the one or more currents to a signal processing system. 
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(54) Title of the invention : NOVEL  LACTAMASE INHIBITOR AND METHOD FOR PRODUCING SAME 
 

  

(51) International 

classification  
:C07D471/08,A61K31/439,A61K31/444  

(31) Priority Document 

No  
:2012122603  

(32) Priority Date  :30/05/2012 

(33) Name of priority 

country  
:Japan 

(86) International 

Application No 

        Filing Date 

:PCT/JP2013/064971  

:30/05/2013 

(87) International 

Publication No  
:WO 2013/180197  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)MEIJI SEIKA PHARMA CO. LTD. 

      Address of Applicant :4 16 Kyobashi 2 chome Chuo ku Tokyo 

1048002 Japan 

(72)Name of Inventor : 

   1)ABE Takao 

   2)FURUUCHI Takeshi 

   3)SAKAMAKI Yoshiaki 

   4)INAMURA Seiichi 

   5)MORINAKA Akihiro 
 

(57) Abstract : 

Currently available  lactamase inhibitors have an inadequate effect against  lactamases  which continue to increase constantly. There is 

a need for novel  lactamase inhibitors which can be used in the treatment of bacterial infections caused by resistant bacteria that are 

currently difficult to treat and that produce: class C  lactamase; extended s pectrum  lactamase (ESBL) belonging to classes A and D; 

KPC 2 which decomposes even carbapenem the last bastion of  lactam antibiotics  belonging to class A; and the like. Provided are a 

compound shown by formula (I) a method for producing the same a  lactamase inhibitor and a method for treating bacterial infections. 
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(54) Title of the invention : FILM COMPOSITION 
 

  

(51) International classification  :C08F10/02,C08L23/06,C08J5/18  

(31) Priority Document No  :12173654.0  

(32) Priority Date  :26/06/2012 
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        Filing Date 
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Application Number  
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(71)Name of Applicant :  

   1)INEOS EUROPE AG 

      Address of Applicant :Avenue des Uttins 3 Rolle CH 1180 

Vaud Switzerland 

(72)Name of Inventor : 

   1)CERMELLI Isabelle 
 

(57) Abstract : 

33TDTDA film formed from a polyethylene composition is disclosed the polyethylene having a having a density of 948 956 kg/m a 

high load melt index HLMI of 7 15 a melt storage modulus G at a dynamic frequency where the loss modulus G = 3000Pa G (G = 

3000) of 1400 1800 Pa and a value of Mz/ G (G = 3000) of at least 900 Da/Pa where Mz is z average molecular weight. Also disclosed 

is a film formed from a polyethylene composition having a density of 948 956 kg/m an HLMI of 7 15 and a melt storage modulus G at 

a dynamic frequency where the loss modulus G = 3000Pa G (G = 3000) of 1400 1800 Pa said film having a relationship between 

transverse direction tear strength of a 15µm film (T expressed in g/25µm) and dart drop impact resistance of a 15µm film (I expressed 

in g) represented by T > 62000/l. 
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(71)Name of Applicant :  

   1)MEIJI CO. LTD. 

      Address of Applicant :2 10 Shinsuna 1 chome Koto ku Tokyo 

1368908 Japan 

(72)Name of Inventor : 

   1)SAEKI Gorou 

   2)NAKAJIMA Ayako 
 

(57) Abstract : 

The problem of the present invention is to provide a nutritional composition with wh ich a health care provider or a patient can easily 

and precisely perform strict water content management which is difficult with conventional nutritional compositions. The present 

invention relates to a nutritional composition for use in a subject requiring water content management wherein the composition ratio 

of the caloric ingredients  fortifying ingredients  and water in the nutritional composition is such that the composition does not contain 

excess water in relationship to the caloric and fortifying ingredients required by a subject. The present invention also relates to a 

nutritional composition product in packet form containing the nutritional composition and a method for producing the nutritio nal 

composition. 
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(54) Title of the invention : VERIFICATION OF PHYSICAL ENCRYPTION TAGGANTS UNING DIGITAL 

REPRESENTATIVES AND AUTHENTICATIONS THEREOF 
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(31) Priority Document No  :61/644939  

(32) Priority Date  :09/05/2012 
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(72)Name of Inventor : 

   1)TRAN Phidung H. 

   2)LIANG MingHwa Benjamin 

   3)JUNG Lawrence 

   4)HAYWARD James A. 
 

(57) Abstract : 

A verifiably identifiable object that includes a primary taggant encoding a readable encrypted first identifier of the object  encrypted by 

a first method and a secondary taggant encoding a readable encrypted second identifier of the object optionally encrypted by a second 

method. The primary taggant can be a physical identification taggant  such as DNA including an authentication sequence and the 

secondary taggant can be a digital identification taggant. The digital identification taggant encodes information validating the physical 

identification taggant such as by referencing information embodied in the physical taggant  e.g. the defined sequence within the DNA. 

Also included is a method and system for identification and/or authentication of an object that includes a primary taggant encoding a 

readable encrypted first identifier of the object encrypted by a first method and a secondary taggant encoding a readable enc rypted 

second identifier of the object encrypted by a second method. 
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(54) Title of the invention : TARGETED THERAPEUTICS 
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02115 U.S.A. 

(72)Name of Inventor : 

   1)LEE Richard T. 

   2)PATWARI Parth 

   3)LOFFREDO Francesco 

   4)PANCOAST James  
 

(57) Abstract : 

The present invention relates to compositions  methods and kits for delivery of active agents (X) to cells or tissues that express 

proteoglycans. More specifically the present invention relates to conjugates comprising (HB linker) X (linker HB) where HB is a 

heparin binding protein X is an active agents such as a therapeutic protein (including a functional fragment or variant thereof) or a 

therapeutic small molecule linker is a linker entity and m is an integer of at least 1 and n+o is an integer of at least 1. Other aspects 

relate to use of a HB X conjugate in methods to deliver active agents to cartilage for the treatment of cartilage related dis ease and 

disorders the use of the HB X conjugate in methods to deliver active agents to neuronal tiss ues (e.g. brain and spinal cord) for the 

treatment of neurological disorders  and the use of the HB X conjugates in methods for the treatment of eye conditions and disorders 

and inflammatory conditions and disorders. 
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(54) Title of the invention : VIRAL TRAPPERS 
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Church Road, Chenchupet Tenali (TQ) Guntur (DT.) 522 202 
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(72)Name of Inventor : 

   1)KATRAGADDA BHASKARA RAO 

   2)BABU P. VADLAMUDI 
 

(57) Abstract : 

Viral trappers is our invention consisting of an extract of tephrosia Purpurea arial parts supplemented with immuno boosters such as 

chromium and zinc. Viral trappers is a very effective tool to fight intractable HIV/AIDS. Viral trappers is also an effective  curative for 

several other viral diseases such as common cold cold sores hepatitis B and other opportunistic infections. The mechanism of action of 

viral trappers is not known but may involve compounds like pseudo semi glabrin  semi glabrinal and semiglabrin. Viral trappers from 

Tephrosia Purpurea extracts therefore contain powerful antiviral compounds or morphological structures which are also very effective 

against several other ailments. Patients with HIV/AIDS recovered completely to normal good health and productive lives even after 10 

years. Therefore we are seeking an international patent for Viral trappers. The arial parts of Tephrosia Purpurea were dried and 

extracted with water and filtered (coarse). This was then supplemented with other ingredients  preparing pharmaceutical dosage forms. 
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(72)Name of Inventor : 

   1)STEINHARDT Sarah Evelyn 

   2)EASTGATE Martin D. 
 

(57) Abstract : 

Disclosed is a process to prepare a ribonolactone compound of Formula (I):[PLEASE INSERT CHEMICAL STRUCTURE HERE] 

comprising the step of reacting a fructosamine compound of Formula (II):[PLEASE INSERT CHEMICAL STRUCTURE HERE] in 

the presence of a calcium salt and a base in a nonaqueous reaction medium to provide said ribonolactone compound of Formula (I). 
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   1)CHEN Ying 

   2)WANG Ye Kui 

   3)CHEN Jianle 
 

(57) Abstract : 

A video encoder generates a syntax element that indicates whether a video unit of a current picture is predicted from an exte rnal 

picture. The external picture is in a different layer than the current picture. Furthermore the video encoder outputs a video data 

bitstream that includes a representation of the syntax element. The video data bitstream may or may not include a coded repre sentation 

of the external picture. A video decoder obtains the syntax element from the video data bitstream. The video decoder uses the syntax 

element in a process to reconstruct video data of a portion of the video unit. 
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   3)LI Zhengjian 
 

(57) Abstract : 

The present invention provides methods for reducing glycoprotein aggregation by optimizing the number of O linked glycosylation 

sites. 
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(54) Title of the invention : AQUEOUS ALKANOLAMINE SOLUTION AND PROCESS FOR THE REMOVAL OF H2S FROM 

GASEOUS MIXTURES 
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(31) Priority Document No  :61/665959  
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   1)LAROCHE Christophe R. 

   2)PADILLA Gerardo 

   3)HALNON Timothy D. 
 

(57) Abstract : 

The present invention relates to an aqueous alkanolamine solution for the removal of hydrogen sulfide from gaseous mixtures. The 

aqueous alkanolamine solution comprises (i) an amino compound with the formula: RRNCHCH(OH)CHOH wherein Rand R 

independently represent lower alkyl groups of 1 to 3 carbon atoms and (ii) an acid or acid forming material having a pKa equa l to or 

less than 8 optionally (iii) another amino compound and optionally (iv) a physical solvent. Further the present invention relates to a 

process for removing acid gases from a gaseous mixture preferably hydrogen sulfide comprising the step of contacting the gaseous 

mixture with the aqueous alkanolamine solution preferably wherein the temperature of the aqueous alkanolamine solution is equal to 

or greater than 140°F. Examples of the gaseous mixtures include natural gas  synthesis gas tail gas and refinery gas. 
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   1)YENDELL Elliot Thomas  

   2)SHAH Viral 
 

(57) Abstract : 

A shear ram assembly including upper and lower ram blocks having blades positioned on opposing sides of pipe and other  more 

ductile items and arranged to close around and shear the pipe and the more ductile items. The shear ram assembly includes pipe guide 

arms attached to the upper ram block and configured to guide pipe and other items into the path of the blades  and to be received by 

recesses in the lower ram block. Also included are wear plates mounted on top of the pipe guide arms and positioned to force the 

lower ram block to rise as the arms enter the recesses  thereby causing the gap between the blades to decrease so that the blades can 

better shear the more ductile items. 
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(57) Abstract : 

The invention provides an instant type liquid treating device which comprises a housing with an inlet and an outlet connected by a 

passage for passing a liquid medium through the device. The device further comprises at least one set of cooperating separate  

conductive faces connectable to an AC power supply and directly exposed to each other in the passage such that the liquid medium 

can be treated by way of its own electrical resistance between the faces. A control is provided to facilitate relative moveme nt of the 

faces. 
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(57) Abstract : 

Embodiments improve the ability of users of a social networking system to search for information that is likely to be relevan t to them 

by learning and/or applying a search context associated with selector component s used to search for objects of the social networking 

system. The search context is specific to the use of an individual selector and thus need not be as general as the context of  an entire 

page or set of pages in which selectors can be embedded. The social networking system may learn the context of a selector by 

monitoring user selections from prior search results performed using the selector. 
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(57) Abstract : 

A method for controlling access to a Cloud comprising receiving traffic from an Enterprise user at a gateway wherein the traffic 

carries a first key specific to the Enterprise user for use internal to the gateway  replacing the first key with a second key wherein the 

second key is a Cloud negotiated key generic to a plurality of Enterprise users which permits access to the Cloud and sending traffic to 

the Cloud. 
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(57) Abstract : 

Provided is a black colorant mixture comprising a bis oxodihydro indolylene benzodifuranone colorant and a perylene colorant. The 

colorant mixture provides high blackness and NIR transparency with low conductivity for coating films used in display devices  and 

can be used in manufacturing a black matrix for a color filter a black column spacer for a LCD device or a black bezel of a display 

device. 
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(57) Abstract : 

Traspo power station can be broadly divided into two types Type -A and Type -B Type- A is  Transpo road power station  and type -B 

is  Transpo rail power station . A. Transpo road power station: Transpo road power station comprises PK devices and its related 

structure members are arranged set-1, set-2, set-3,... as per schematic diagram -A (LHS & RHS). Schematic diagram -A (LHS & RHS) 

shows the arrangement of the PK device sets along the road surface, one or more transmissions, flywheels or gearboxes and generators 

for a typical 150MW power station. When vehicles passed over the surface of treadle bridge or fixture bridge or lever and structural 

members connecting said treadle bridge or fixture bridge or lever at least two hinge points, whereby motions of said treadle bridge or 

fixture bridge or lever  relative  to one another  generates  torque, one or more shafts  or other means  by which  to transfer  

torque connected  to one or more  generators,  and a means  by which to ensure  that one or more generator  output  currents  flow  in a 

single  useful  direction despite the reversing  of generator  rotation. 
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(54) Title of the invention : COMPOUNDS HAVING MAGNETIC FUNCTIONALITY IMPLANTS OR GELS DERIVED FROM 

SAME AND USE OF BOTH IN ORDER TO DETERMINE THE ENZYME ACTIVITY OF AN ENZYME 
 

  

(51) International 

classification  
:A61K49/14,A61K49/18,G01N33/53  

(31) Priority Document No  :P201230972  

(32) Priority Date  :21/06/2012 

(33) Name of priority 

country  
:Spain 

(86) International 

Application No 

        Filing Date 

:PCT/ES2013/070407  

:21/06/2013 

(87) International 

Publication No  
:WO 2013/190165  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CONSEJO SUPERIOR DE INVESTIGACIONES 

CIENT•FICAS (CSIC) 

      Address of Applicant :Serrano 117 E 28006 Madrid Spain 

(72)Name of Inventor : 

   1)VELEZ TIRADO Marisela 

   2)DAICH Juli¡n 
 

(57) Abstract : 

The invention relates to an implant or gel including at least one compound having magnetic functionality  which in turn includes a 

substrate of at least one enzyme involved in regenerating the extracellular matrix and a plurality of magnetic particles. The  invention 

also relates to a compound having magnetic functionality which includes a substrate of at least one enzyme involved in regenerating 

the extracellular matrix and a plurality of magnetic particles  preferably with no coating or surface modification or functionalised with 

carboxyl groups for the production of an implant or gel for monitoring an enzyme activity involved in regenerating the extracellular 

matrix. The substrate is preferably selected from the group that comprises collagen  chondroitin sulphate and hyaluronic acid and the 

magnetic particles are superparamagnetic particles. 
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(22) Date of filing of Application :01/10/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : CROSSLINKABLE COMPOSITION COMPRISING PHOTOBASE GENERATORS 
 

  

(51) International classification  :C09J4/00  

(31) Priority Document No  :61/619560  

(32) Priority Date  :03/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/031847  

:15/03/2013 

(87) International Publication No  :WO 2013/151739  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)3M INNOVATIVE PROPERTIES COMPANY 

      Address of Applicant :3M Center Post Office Box 33427 Saint 

Paul Minnesota 55133 3427 U.S.A. 

(72)Name of Inventor : 

   1)FORNOF Ann R. 

   2)CARUSO DAILEY Mary M. 

   3)CLAPPER Jason D. 

   4)KREPSKI Larry R. 

   5)YURT Serkan 

   6)GADDAM Babu N. 
 

(57) Abstract : 

The present disclosure provides an crosslinkable composition comprising a (meth)acrylate copolymer component having pendant 

photobase functional groups and a crosslinking agent that has amine reactive functional groups. On exposure to light  the pendant 

photobase group photolyzes to provide a pendant amine group  that crosslinks the copolymer. 
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(54) Title of the invention : CONTROLLED RADICAL POLYMERISATION IN WATER IN WATER DISPERSION 
 

  

(51) International classification  :C08F2/10,C08F2/38  

(31) Priority Document No  :12/00725  

(32) Priority Date  :09/03/2012 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/EP2013/054905  

:11/03/2013 

(87) International Publication No  :WO 2013/132108  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RHODIA OPERATIONS  

      Address of Applicant :25 rue de Clichy F 75009 Paris France 

(72)Name of Inventor : 

   1)DESTARAC Mathias  

   2)WILSON James David 

   3)STOILOVA Silvia 
 

(57) Abstract : 

The present invention relates to a method for preparing an aqueous dispersion of water s oluble polymers which comprises a step (E) of 

radical polymerisation wherein the following are brought into contact in an aqueous medium (M) in which the synthesised polymer is 

not soluble:  at least one ethylenically unsaturated monomer which is soluble in the aqueous medium (M)  at least one source of free 

radicals; and  a reactive stabiliser which comprises:  a polymer chain (CP) which is soluble in the medium (M)  a group (G) providing 

the radical polymerisation of step (E) with a living and controlled character such as for example a group carrying a thiocarbonylthio 

group S(C=S) 
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(54) Title of the invention : TIRE INFLATION SYSTEM 
 

  

(51) International classification  :B60C23/00,B60T8/17  

(31) Priority Document No  :61/621142  

(32) Priority Date  :06/04/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/035399  

:05/04/2013 

(87) International Publication No  :WO 2013/152270  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DANA HEAVY VEHICLE SYSTEMS GROUP LLC 

      Address of Applicant :3939 Technology Drive PO Box 1000 

Maumee OH 43537 U.S.A. 

(72)Name of Inventor : 

   1)STOYCHEV Stoyan I. 

   2)KNAPKE Brian V. 
 

(57) Abstract : 

A tire inflation system including an axle housing and a sealing ring disposed on the axle housing. The sealing ring has a con duit 

formed therethrough. A hub is disposed on the axle housing and adjacent the sealing ring. A hub ring is disposed on the hub and 

adjacent the sealing ring. The hub ring has a conduit formed therethrough. An inner seal member and an outer seal member are 

disposed between sealing ring and the hub ring. The conduit formed through the hub ring is in fluid communication with the conduit 

formed through the sealing ring through an area between the inner seal member and the outer seal member.  
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(54) Title of the invention : WIRE ELECTRODE FOR THE ELECTRIC DISCHARGE CUTTING OF OBJECTS 
 

  

(51) International classification  :B23H7/08,C23C28/02  

(31) Priority Document No  :10 2013 009 767.3  

(32) Priority Date  :11/06/2013 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/DE2014/000298  

:04/06/2014 

(87) International Publication No  :WO 2014/198254  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HEINRICH STAMM GMBH 

      Address of Applicant :Gr¼ner Talstr. 125 58644 Iserlohn 

Germany 

(72)Name of Inventor : 

   1)FRANC Andr 
 

(57) Abstract : 

The invention relates to a wire electrode (1) for spark erosion having a total diameter (D) between 0.05 and 0.4 mm an inner steel core 

(2) composed of steel and an outer jacket (3) surrounding the steel core (2). The problem addressed by the invention is that of 

providing a wire electrode (1) that is economical and at the same time meets the mechanical and electrical requirements place d on the 

wire electrode. This problem is solved in that the jacket (3) has an iron zinc alloy layer (4) and the thickness (d) of the iron zinc alloy 

layer is greater than 5% of the total diameter (D) at the thinnest point of the iron zinc alloy layer and is less than 25% of the total 

diameter (D) at the thickest point of the iron zinc alloy layer. 
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(54) Title of the invention : PROTECTING ANTI MALWARE PROCESSES 
 

  

(51) International classification  :G06F21/51,G06F21/57  

(31) Priority Document No  :13/907331  

(32) Priority Date  :31/05/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/061054  

:20/09/2013 
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Number  
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(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENS ING LLC 

      Address of Applicant :One Microsoft Way Redmond WA 

98052 U.S.A. 

(72)Name of Inventor : 

   1)PULAPAKA Hari 

   2)JUDGE Nicholas S. 

   3)KISHAN Arun U. 

   4)SCHWARTZ James A. JR. 

   5)KINSHUMANN Kinshumann 

   6)LINSLEY David J. 

   7)MAJMUDAR Niraj V. 

   8)ANDERSON Scott D. 
 

(57) Abstract : 

Anti malware process protection techniques are described. In one or more implementations  an anti malware process is launched. The 

anti malware process is verified based at least in part on an anti malware driver that contains certificates which contain an identity that 

is signed with the trusted certificate from a verified source. After the anti malware process is verified  the anti malware process may be 

assigned a protection level and an administrative user may be prevented from altering the anti malware process. 
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(54) Title of the invention : HUMANIZED ANTIBODY AGAINST AMYLOID BETA  
 

  

(51) International classification  :C07K16/18,A61P25/28  

(31) Priority Document No  :06014730.3  

(32) Priority Date  :14/07/2006 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/US2007/073504  

:13/07/2007 

(87) International Publication No  :WO/2008/011348  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(62) Divisional to Application Number 

        Filed on 

:241/CHENP/2009  

:13/07/2007 
 

  

(71)Name of Applicant :  

   1)AC IMMUNE SA 

      Address of Applicant :EPFL Innovation Park, Building B, CH-

1015, Lausanne, Switzerland Switzerland 

   2)GENENTECH, INC 

(72)Name of Inventor : 

   1)PFEIFER, Andrea 

   2)PIHLGREN, Maria 

   3)MUHS, Andreas  

   4)WATTS, Ryan 
 

(57) Abstract : 

ABSTRACT HUMANIZED ANTIBODY AGAINST AMYLOID BETA The present invention relates to a humanized antibody or an 

active fragment thereof, which recognizes and binds to at least two distinct binding sites on p -amyloid, wherein said at least two 

distinct binding sites each comprise at least two consecutive amino acid residues Phe-Phe and Lys-Leu predominantly involved in the 

binding of the antibody, and wherein said at least two distinct binding sites comprise the amino acid sequence Val-Phe-Phe-Ala-Glu-

Asp (SEQ ID NO: 7) and the amino acid sequence His -Gin-Lys-Leu-Val (SEQ ID NO: 8), and wherein the antibody or active 

fragment thereof exhibits both an aggregation inhibition property as well as a disaggregation property.  
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(54) Title of the invention : CARRIER FOR GENE INTRODUCTION USE GENE INTRODUCTION AGENT METHODS FOR 

PRODUCING SAID CARRIER AND SAID GENE INTRODUCTION AGENT AND METHOD FOR INTRODUCING GENE 

INTO CELL 
 

  

(51) International 

classification  
:A61K48/00,A61K9/14,A61K35/76  

(31) Priority Document No  :2012123305  

(32) Priority Date  :30/05/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 
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(71)Name of Applicant :  

   1)LSIP LLC 
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Tokyo 1000005 Japan 

(72)Name of Inventor : 

   1)ONODERA Hiroshi 

   2)HANDA Hiroshi 

   3)SAKAMOTO Satoshi 

   4)HATAKEYAMA Mamoru 
 

(57) Abstract : 

Provided are: a novel gene introduction method which enables a gene to be introduced more safely and more freely  particularly a 

method for introducing a gene into a specified site in the brain safely and freely; a carrier for gene introduction use  which comprises a 

nano particle and a substance capable of binding to a vector for gene introduction use and has functional groups involved in the 

induction of phagocytosis by cells  wherein the substance capable of binding to a vector for gene introduction use can bind to the 

surface of the nano particle through some of the functional groups and another some of the functional groups remain unbound to the 

substance capable of binding to a vector for gene introduction use; and a gene introduction agent  in which a vector for gene 

introduction use is bound to the substance capable of binding to a vector for gene introduction use in the carrier for gene introduction 

use. 
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(54) Title of the invention : ABSORBENT BODY AND ABSORBENT ARTICLE CONTAINING SAID ABSORBENT BODY 
 

  

(51) International 

classification  
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(32) Priority Date  :11/06/2013 
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:PCT/JP2014/060506  

:11/04/2014 
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(71)Name of Applicant :  

   1)UNICHARM CORPORATION 

      Address of Applicant :182 Shimobun Kinsei cho Shikokuchuo 

shi Ehime 7990111 Japan 

(72)Name of Inventor : 

   1)NODA Yuki 

   2)UDA Masashi 

   3)MARUYAMA Takashi 
 

(57) Abstract : 

The purpose of the present disclosure is to provide an absorbent body which is soft and unlikely to twist or kink. The disclo sed 

absorbent body is configured as an absorbent body (3) for use in an absorbent article  the absorbent body (3) being characterized: by 

containing thermoplastic resin fibers (6) and cellulose based water absorbing fibers (7); in that at least some of the thermoplastic resin 

fibers (6) have a first section (6 ) exposed on the surface (8) on the liquid permeable layer side of the absorbent body (3)  a second 

section (6 ) exposed on the surface (9) on the non liquid permeable layer side of the absorbent body (3) and a connecting section (6  ) 

for connecting the first section (6 ) and the second section (6 ); and in that the tensile strength of the absorbent body (3) in the 

thickness direction thereof is 100Pa or higher. 
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(54) Title of the invention : PROSTATE SPECIFIC MEMBRANE ANTIGEN ANTIBODY DRUG CONJUGATES 
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(71)Name of Applicant :  

   1)AMBRX INC. 

      Address of Applicant :10975 North Torrey Pines Road Suite 

100 La Jolla CA 92037 U.S.A. 

(72)Name of Inventor : 

   1)BARNETT Richard S. 

   2)TIAN Feng 

   3)PUTNAM Anna maria A. Hays  

   4)GYMNOPOULOS Marco 

   5)KNUDS EN Nick  

   6)BECK Andrew 

   7)SUN Ying 
 

(57) Abstract : 

This invention relates to prostate specific membrane antigen (PSMA) antibodies and antibody drug conjugates comprising at lea st one 

non naturally encoded amino acid. Disclosed herein are aPSMA antibodies with one or more non naturally encoded a mino acids and 

further disclosed are antibody drug conjugates wherein the aPSMA antibodies of the invention are conjugated to one or more to xins. 

Also disclosed herein are non natural amino acid dolastatin analogs that are further modified post translation ally methods for effecting 

such modifications and methods for purifying such dolastatin analogs. Typically  the modified dolastatin analogs include at least one 

oxime carbonyl dicarbonyl and/or hydroxylamine group. Further disclosed are methods for using such non natural amino acid 

antibody drug conjugates  dolastatin analogs and modified non natural amino acid dolastatin analogs  including 

therapeutic diagnostic and other biotechnology uses. 
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(54) Title of the invention : PREHEATING CONNECTOR 
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(71)Name of Applicant :  

   1)RIO TINTO ALCAN INTERNATIONAL LIMITED 

      Address of Applicant :1188 Sherbrooke Street West Montral 

Qubec H3A 3G2 Canada 

(72)Name of Inventor : 

   1)BON Pierre 
 

(57) Abstract : 

This preheating connector (1) intended for electrically connecting an anode rod (2) to an anode frame (6) of an electrolysis tank (4) in 

the preheating phase of the electrolysis tank (4) comprises engaging means for engaging with the anode frame (6) and supporting 

means intended to exert a pressure on the anode rod (2) in order to hold it pressed against the anode frame (6) the engaging means and 

the supporting means being shaped and arranged to add the preheating connector (1) to a so called permanent connector intended fo r 

the electrical and mechanical connection of the anode rod (2) to the anode frame (6) during the continuous operating mode of the tank 

(4). 
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(71)Name of Applicant :  

   1)IDEMITS U UNITECH CO.LTD. 

      Address of Applicant :2 3 Shiba 4 chome Minato ku Tokyo 

1080014 Japan 

(72)Name of Inventor : 

   1)KONDO Kaname 
 

(57) Abstract : 

Disclosed is a laminated body characterized by comprising in the following order: a transparent resin layer including a polyolefin; an 

adhesive layer having an adhesive strength within the range of from 0.01 N/25 mm to 10 N/25 mm; and a base material layer 

including a polyolefin. Also disclosed is a molded body using said laminated body. 
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(54) Title of the invention : PRODUCT FOR USE IN THE PROPHYLACTIC OR THERAPEUTIC TREATMENT OF A 
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(51) International classification  :A23L1/305,A23L1/308,A23L1/30  
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   1)N.V. NUTRICIA 

      Address of Applicant :Eerste Stationsstraat 186 NL 2712 HM 
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(72)Name of Inventor : 

   1)HAGEMAN Robert Johan Joseph 
 

(57) Abstract : 

The invention relates to a nutritional composition comprising dietary fibre a peptide having 7 or more amino acid units  the nutritional 

composition comprising a tryptophan source which may be said peptide or different there from for use in the treatment of a negative 

emotion or introvert behaviour. The invention further relates to a combination of dietary fibre  a peptide having 7 or more amino acid 

units the nutritional composition comprising a tryptophan source which may be said peptide or different there from and optionally one 

or more other components  for use in the treatment of a negative emotion or introvert behaviour. 
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   1)SATO Eiji 

   2)YU Fujio 

   3)MIZUNASHI Wataru 

   4)NAKAJIMA Eiji 
 

(57) Abstract : 

Provided is a method for producing a methacrylic acid ester using a biocatalyst  said method comprising a step for treating methacrylyl 

CoA with an alcohol or phenol in the presence of an alcohol acyl transferase to synthesize the methacrylic acid ester. Accord ing to this 

production method a methacrylic acid ester can be efficiently produced while largely reducing energy resource and environmental 

load compared with the conventional chemical production processes. 
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(57) Abstract : 

Branched polyetheramine polyols with a Hazen colour number (determined according to DIN ISO 6271) in the range of from100 to 

600 (APHA) based on a polycondensation product of at least one trialkanolamine. 
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(57) Abstract : 

The interior of a nozzle (7) is provided with an air channel (12) and two system cleaning fluid channels (11a 11b) and the air channel 

(12) is further bifurcated into two system tip sections (14a 14b). A secondary tank (13) is further provided upstream of the cleaning 

fluid channels. The tip section of the cleaning fluid channel (11a) and the tip section (14a) of the air channel (12) converge  and the tip 

section of the cleaning fluid channel (11b) and the tip section (14b) of the air channel (12) converge. Consequently  supplying 

compressed air to the air channel (12) causes the creation of negative pressure in the secondary tank (13) as a result of the airflo w; 

hence it is possible to make the cleaning fluid into a mist and aspirate the same and to clean the lens surface (1a) of the camera by 

mixing the cleaning fluid mist and the compressed air. Furthermore it is possible to reduce the amount of cleaning fluid used by 

making the cleaning fluid into a mist. 
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(57) Abstract : 

An object of the present invention is to expedite the opening of a relief valve (11) in a case where the relief valve (11) an d a relief hole 

(12) are disposed in a central portion of an elastic membrane (10). The relief valve (11) is disposed at the center of the elastic 

membrane (10) and the relief hole (12) is disposed in a central portion thereof. The relief valve (11) is thinner than a main body 

portion (14) on an outer circumferential side and suppression projections (13) project at appropriate intervals in a circumferential 

direction on an upper surface of the relief valve (11). The elastic membrane (10) is integrated across an upper holder (20) a nd a lower 

holder (30) from above and below and at this time the suppression projections (13) are in contact with projection support portions 

(23) and a central hole (22) of a central portion (21) is placed on the relief hole (12). A lower surface of the relief valve (11) is in close 

contact with a seal portion (31) of the lower holder (30) and the relief hole (12) is closed by the seal portion (31). When a negative 

pressure side is excessively deformed lead deformation is performed so that a working fluid in an auxiliary liquid chamber (6) turns 

over an inner circumferential portion of the relief valve (11) the relief valve (11) is released from the seal portion (31) in a swift 

manner and a swift leak is formed from the central hole (22) to a main liquid chamber (5). 
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(57) Abstract : 

A baked food product having an airy soft tender and moist texture having a water activity of less than about 0.7 and prepared from a 

dough comprising: three or more humectants  and a baking powder composition; where the baked food product has a moisture content 

of greater than about 10 wt% of the baked food product. 
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(57) Abstract : 

This rotary electric machine having an integrated drive control device is provided with a motor and a drive control device which are 

integrated. Said drive control device controls the driving of the motor which is provided at the opposite end of the output s haft of the 

motor to which the output mechanism is provided. The motor comprises: a stator of which a stator core comprising laminated thin 

steel sheets has a stator winding wound therearound; a rotor which is provided rotatably in the internal diameter of the stat or and 

which has an output shaft extending along a central axis line; a cylindrical motor housing which stores the stator core; and a mounting 

housing which closes an opening part of the motor housing provided at the one end of the output shaft  and to which is mounted an 

output mechanism housing that houses the output mechanism. The motor housing  which is joined to the mounting housing that 

comprises a cast member is made from a steel material and therefore this rotary electric machine having an integrated control device 

can be obtained having a small external diameter and sufficiently ensuring the holding strength of the stator core even in a high 

temperature environment. 
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(57) Abstract : 

The invention refers to a pharmaceutical or nutraceutical composition  comprising a) a core comprising a pharmaceutical or a 

nutraceutical active ingredient and b) an inner coating layer comprising one or more salts of alginic acid and c) an outer co ating layer 

comprising one or more water insoluble polymers or copolymers  wherein the ratio of the amount of the one or more salts of alginic 

acid in the inner coating layer is at least 2.5 : 1 by weight to the amount of the one or more water insoluble polymers or copolymers in 

outer coating layer. 

  

No. of Pages : 45 No. of Claims : 15 



43833 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8989/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : METHOD FOR DISTRIBUTING TRANSMISSION PATH INFORMATION AND ROUTE BRIDGING 
 

  

(51) International classification  :H04L12/70  

(31) Priority Document No  :201210188597.8  

(32) Priority Date  :08/06/2012 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2013/073518  

:30/03/2013 

(87) International Publication No  :WO 2013/181964  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO. LTD. 

      Address of Applicant :Huawei Administration Building 

Bantian Longgang Shenzhen Guangdong 518129 China 

(72)Name of Inventor : 

   1)ZHANG Mingui 
 

(57) Abstract : 

Disclosed is a method for notifying transmission path information  comprising: a first route bridging that the MAC address of a host on 

a local link is stored in notifying transmission path information of the host on the local link to a remote route bridging the transmission 

path information comprising the MAC address of the host on the local link and identifier information of a second route bridging so 

that the remote route bridging learning the transmission path information from the first route bridging. The present invention further 

provides a corresponding route bridging. By means of the present invention  a remote route bridging can timely learn transmission path 

information of a host even without receiving a data packet sent by the host so as to send data to the host according to a new 

transmission path. 
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(57) Abstract : 

Disclosed are a system time synchronization device and method in a packet transport network which relate to a packet transport 

network in optical communications. The system time synchronization device comprises a CPU a time synchronization module an 

FPGA a 1PPS+TOD time interface an ingress time stamp module an egress time stamp module a first PTP port and a second PTP 

port the FPGA being connected with the CPU through the time synchronization module  the first PTP port being connected with the 

CPU through the ingress time stamp module the second PTP port being connected with the CPU through the egress time stamp 

module and the FPGA also being connected with the CPU and the 1PPS+TOD time interface  respectively. By way of software 

hardware combination the present invention can effectively and rapidly realize the system time synchronizatio n of nanosecond level 

precision between a master station and a slave station in a packet transport network and realize the high precision timing of the entire 

network. 
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(57) Abstract : 

Disclosed are methods and systems for implementing extensibility in sales prediction engines. An extensibility framework may be 

used to modify the metadata schema of the data used by the sales prediction engine to account for extended attributes and ent ities. The 

sales prediction engine is also modified to recognize the extended attributes and entities so that a user will be able to create new rules 

and train new models based on the extended attributes and entities. 
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(57) Abstract : 

Use of formulations consisting of suspo emuls ions comprising a microcapsule suspension  the microcapsules including at least one 

active ingredient selected from the pyrethroid and/or neonicotinoid classes  at least one synergistic agent and an emulsion comprising 

at least an active ingredient of the above classes  and at least one synergistic agent the microcapsules being formed of 

polyurea obtainable by inter facial polymerization of diphenylmethylen  4 4  diisocyanate optionally in admixture with 

polymethylenpolyphenylisocyanate the formulations having a prolonged knockdown and killing effect  even of three months even of 

six months or even of nine months  the suspo emulsions comprising: component A) : microcapsules in suspension comprising inside 

the microcapsule at least one active ingredient a synergistic agent optionally a solvent the total amount of these components being not 

higher than 50% by weight with respect to the weight of the suspension A) the complement to 100% by weight of component A) 

comprising the polymer of the micro capsule shell water and additives; component B) : emulsion comprising an amount  of at least one 

active ingredient and one synergistic agent the amount of active ingredient + synergistic agent being not higher than 50% by weight of 

the emulsion of component B) constituted by water additives optionally solvents. 
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(57) Abstract : 

A method of implementing a programmable LDPC decoder system, the method comprising the steps of: storing, during a first period 

of time, a first set of decoding instructions in a module in an LDPC decoder, said first set of decoding instructions corresp onding to a 

first LDPC code structure; operating the LDPC decoder to perform an LDPC decoding operation using the stored decoding 

instructions structure; storing, during a second period of time, a second set of decoding instructions, said second set of de coding 

instructions being different from said first set and corresponding to a second LDPC code structure which is different from said first 

LDPC code structure; and operating the decoder to perform an LDPC decoding operation using the stored second set of decoding 

instructions. 
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(57) Abstract : 

A social networking system extends the reach of an ad by allowing an advertiser to seed a search for suggest ing targeting criteria for 

an ad. Using the seeds the social networking system identifies a set of seed objects from a social graph. The social networking system 

traverses the social graph to compute the similarity between the seed objects and candidate ob jects related to the seed objects. Based 

on the computed similarity the social networking system suggests a set of target objects to the advertiser. The social networking 

system receives a selection of one or more target objects from the advertiser. From the selected target objects the social networking 

system determines one or more targeting criteria for the ad so users with an edge in the social graph to any of the selected target 

objects are eligible to receive the ad. 
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(57) Abstract : 

Techniques for transmitting information in a long term evolution (LTE) wireless communication network are disclosed. A base s tation 

may receive a first user equipment (UE) expression and first UE location information of a UE seeking peers. The base  station may 

also receive a second UE expression and second UE location information of at least one of the peers. In accordance with the f irst and 

second UE expressions and the first and second UE location information  the base station may match ones of the peers proximate to the 

UE. The base station may transmit using a data exchange efficiency technique information to alert the UE to the presence of the peers. 

This transmission may comprise wide area network (WAN) specific signaling. 
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(57) Abstract : 

In a fixing assembly of two sheet metal parts (2) arranged parallel to each other and a planar component (4) which connects the sheet 

metal parts (2) and which is arranged at a right angle between the sheet metal parts (2) the component (4) is fastened to the sheet metal 

parts (2) by locking means (52 52 ) opposite to each other on each of the sheet metal parts (2) in a direction parallel to the sheet metal 

parts (2) against a stationary stop (3) and can be brought into a locking position exclusively by a displacement in a direction parallel to 

the sheet metal parts (2) wherein the locking means (52 52 ) have elevations (522 521 ) extending from the sheet metal parts (2) 

toward the component (4) in a flexurally stiff manner said elevations having locking edges facing the stop (3) wherein the sheet metal 

parts (2) are elastically deformable to such an extent that the component (4) can be transferred into the locking position over  the 

elevations (522 521 ) against the spring effect of the sheet metal parts (2). The invention further relates to a drawer having  such a 

fixing assembly. 

  

 

No. of Pages : 27 No. of Claims : 9 



43841 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8591/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :26/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PHOSPHARMAIDIC ACID PRODRUGS OF 5-[5-PHENYL-4(PYRIDIN-2-YLMETHYLAMINO) 

QUINAZOLIN-2-YL] PYRIDINE - 3 - SULFONAMIDE 
 

  

(51) International classification  :C07D401/14,C07F9/6558  

(31) Priority Document No  :61/657,913  

(32) Priority Date  :11/06/2012 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2013/044882  

:10/06/2013 

(87) International Publication No  :WO/2013/188254  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BRISTOL-MYERS SQUIBB COMPANY 

      Address of Applicant :ROUTE 206 AND PROVINCE LINE 

ROAD, PRINCETON, NEW JERSEY 08543 U.S.A. 

(72)Name of Inventor : 

   1)WARRIER, JAYAKUMAR S. 

   2)YADAV, NAVNATH DNYANOBA 
 

(57) Abstract : 

A compound of structural formula (I), wherein R is H or -PO3H or a pharmaceutically acceptable salt form thereof. The compounds 

are useful as inhibitors of potassium channel function and in the treatment and prevention of arrhythmia, IKur-associated disorders, 

and other disorders mediated by ion channel function. 
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(57) Abstract : 

According to one aspect the subject matter described herein includes a method for routing Diameter messages. The method includes 

steps occurring at a Diameter signaling router (DSR) comprising a plurality of Diameter message processors. The method includ es 

receiving a Diameter request message. The method further includes generating a hop by hop identifier for identifying a first Diameter 

message processor of the plurality of Diameter message processors. The method further includes incorporating the hop by hop 

identifier into the Diameter request message. The method further includes routing the Diameter request message to a first Diameter 

node. 
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(57) Abstract : 

The invention relates to a drum brake shoe (1) comprising a lining carrier (2) and a friction lining (3) fastened to the lining carrier (2). 

The drum brake shoe is characterized in that at least one damping component (7) is arranged between the lining carrier (2) and the 

friction lining (3). 
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(57) Abstract : 

A system can include a phase detector (105) configured to generate a phase error signal indicating a phase error of an input signal 

compared to an output signal and a first filter (110) coupled to the phase detector and configured to gen erate a first control signal 

derived from the phase error signal. The system can include a pattern error detector (120) configured to generate a pattern e rror signal 

specifying a pattern error of the input signal compared to the output signal and a second filter (125) coupled to the pattern error 

detector and configured to generate a second control signal derived from the pattern error signal. The system further can inc lude a 

controlled oscillator (115) coupled to the first filter and the second filter wherein the controlled oscillator is configured to generate the 

output signal responsive to the first control signal the second control signal and a center frequency signal. 
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(57) Abstract : 

The present invention provides methods of promoting arteriogenesis in a subject. Embodiments include methods comprising: 

administering an effective dose of tocotrienol to the subject; causing an increase in Tissue Inhibitor of Metalloproteinase 

Metallopeptidase Inhibitor 1 (TIMP1) in vessels of cerebrovascular collateral circulation in the subject; attenuating the activity of 

Matrix Metalloproteinase 2 (MMP2); thereby promoting arteriogenesis. 
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(57) Abstract : 

A method for mapping coordinates between images and tracking systems includes  providing (702) a calibration tool having a fixed 

geometric shape. The calibration tool includes first sensors associated with an imaging mode and second sensors associated with a 

tracking mode. The first and second sensors are distributed and mounted at known locations on the fixed geometric shape. The first 

sensors are located (708) in a field of view of an imaging system to determine a position of the calibration tool in image sp ace. The 

second sensors are tracked (716) to determine a same position of the calibration tool in tracking space. The image space and the 

tracking space are mapped (722) in a common coordinate system based on artifacts of the calibration tool.  
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(57) Abstract : 

Communicating packets having a plurality of types. In some aspects  the packets include a MAC header with a frame control field. The 

sub fields included in a particular frame control field may be based on the type of information to be communicated to the rec eiving 

device. Some sub fields may not be stored in the frame control field (i.e. they may be omitted) like sub type ToDS retry or order. 
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(57) Abstract : 

An assembly of two concentric parts and a bearing between said parts is provided with an inner bearing ring, an outer bearing  ring, 

axial rollers and radial rollers. A first one of said bearing rings  is attached to a first one of said concentric parts in a manner for 

maximally limiting a radial distortion thereof and the second one of said concentric parts is connected to the second one of said 

bearing rings at an engagement location. The second concentric part has a load support member which at the engagement location is 

connected to the second bearing ring such that the vertical load introduced into said second bearing ring by said load suppor t member 

extends through the axial rollers without causing a moment around said axial rollers, wherein the second concentric part further 

comprises a load transfer member for transferring axial loads therein to said load support member and wherein the second conc entric 

part indirectly or directly engages the second bearing ring at at least one engagement position in such a manner that only radial loads 

and substantially no axial loads are introduced at said at least one engagement position and wherein said at least one engage ment 

position with respect to the engagement location is located such, that the resultant of radial loads introduced into said second bearing 

ring at said at least one engagement position and at the engagement location extends through the radial rollers without causing a 

moment around said radial rollers. A yoke may be provided which at said engagement location is rigidly connected to the second 

bearing ring and which extends to the at least one engagement position, wherein the second concentric part indirectly engages  the 

second bearing ring through said yoke at said at least one engagement position. 
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(57) Abstract : 

A sanding system comprising a flexible base a flexible sanding element and a dust suction device is disclosed. The flexible base has 

an upper surface and a lower surface. The flexible sanding element is attached to the flexible base so as to form a closed air tight joint. 

The flexible sanding element has an upper surface a lower sanding surface and at least one aperture extends through the flexible 

sanding element. A space is defined between the lower surface of the flexible base and the upper surface of the flexible sand ing 

element. The space is in fluid communication with the aperture and a dust suction device is in fluid communication with the space. 
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(57) Abstract : 

xy2466Z1 ZThis disclosure describes a coating composition comprising: MnO MnCrO or combinations thereof in a first region of a 

coating having a first thickness wherein x and y are integers between 1 and 7; and XW(Si C) in a second region of the coating having 

a second thickness wherein X is Ni or a mixture of Ni and one or more transition metals and z ranges from 0 to 1. 
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(57) Abstract : 

In a pressure reducing valve a coupling mechanism (39) which couples a valve stem (27) of a pressure reducing valve body (10) to a 

diaphragm rod (38) is configured by way of: a bottomed linkage hole (40) provided on the diaphragm rod (38); a reduced diamet er 

stem portion (27a) provided on the valve stem and first and second large diameter stem portions  (27b and 27c) disposed on both 

sides in the axial direction of the reduced diameter stem portion (27a); a holding plate (41) which has a latch recess portion (41a) 

which is open on one side and allows loose insertion of the reduced diameter stem portion (27a) and which is fit into the linkage hole 

(40); and retaining rings (44) which engage first retaining grooves (42) of the outer peripheral surface of the holding plate  (41) and 

second retaining grooves (43) of the inner periphery of the linkage hole (40) so as to allow enlargement along the diameter direction of 

the valve stem (27). To the linkage hole (40) a set spring (58) which biases the holding plate (41) toward the valve opening side of the 

pressure reducing valve body (10) is compressedly disposed. As a result when opening and closing the pressure reducing valve 

body occurrence of noise caused by rattling within the coupling unit for the diaphragm rod and the valve stem is prevented so as t o 

provide a silent pressure reducing valve. 
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(57) Abstract : 

The invention relates to a device on a combing machine comprising a drive device for producing a pilgrim step motion for the 

detaching rollers of said combing machine said device comprising a first electric motor that rotates with a uniform motion and a 

second electric motor which rotates a shaft the second shaft carrying components for transmitting the motion to the detaching rollers. 

The first electric motor also acts on some of the components of the control gearing which transmits the motion to the detaching 

rollers and the second motor is equipped with operating means which are subject to a unidirectional law of motion with acceleration 

and deceleration phases. Both the first and the second motor are in engagement at all times and rotate continuously in the sa me 

direction and their rotational motions are combined by a differential device to obtain a resulting pilgrim step type motion on the 

detaching rollers. To allow an increase in the degree of freedom in the form of the motion curve of the detaching rollers  as well as 

greater combing machine efficiency the second electric motor is a servomotor which transforms a uniform motion of the first electric 

motor into an non uniform rotational motion and which is connected to an electronic control and/or regulation device. 
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(57) Abstract : 

The invention relates to a method for opening and closing a tapping opening (1) of a metallurgical melting vessel (2) in particular of 

an electric arc furnace in the bottom region (3) of which a wall section (4) having an opening (5) is arranged  wherein a device (6) for 

moving block elements (7 8) in a direction (T) perpendicular to the surface normal of the wall section (4) in the area of the opening (5) 

is arranged below the opening (5) wherein the device (6) holds the block elements (7 8) on the wall section (4) in such a way that the 

block elements lie against the wall section in a sealing manner. In order to achieve wear free and reliable opening and closing of the 

tapping opening it is provided that in order to close the tapping opening (1) a block element (7) free of passage openings is moved 

under the opening (5) by the device (6) and that in order to open the tapping opening (1) a block element (8) having at least one 

passage opening (9) is moved under the opening (5) by the device (6) such that liquid metal can drain from the melting vessel (2) 

through the passage opening (9) in the block element (8). The invention further relates to a metallurgical melting vessel.  
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(51) International 

classification  
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(31) Priority Document No  :61/671207  

(32) Priority Date  :13/07/2012 

(33) Name of priority country  :U.S.A. 
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        Filing Date 
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   1)KOCH Christopher James  
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(57) Abstract : 

A method and system for securely communication of personal information is disclosed. In one emb odiment when a user wishes to 

instantly populate web form (204) displayed in a web browser (122) a populate button integrated into the rendered output of the 

website (123) displayed in the web browser (122) triggers a request for unique code to a remote server (104) via a wireless network 

(108). Accordingly the server (104) generates a unique code and displays the unique code in the web browser (122). When a first 

computing device (102) receives the unique code inputted by the user the first computing device (102) communicates the unique code 

to the server (104). Accordingly the server (104) validates the unique code and establishes a connection between the second 

computing device (106) and the first computing device (102) upon validating the unique code. Th en the server (104) retrieves 

information stored in the first computing device (102) and instantly populates the information in the fields of the web form.  
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(54) Title of the invention : METHODS FOR TREATING ATOPIC DERMATITIS BY ADMINISTERING AN IL 4R 

ANTAGONIST 
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   1)ARDELEANU Marius  

   2)GRAHAM Neil 

   3)HAMILTON Jennifer D. 
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   9)WEINSTEIN Steven P. 
 

(57) Abstract : 

The present invention provides methods for treating atopic dermatitis (AD). Also provided are methods for improving one or mo re AD 

associated parameter(s) and methods for decreasing the level of at least one AD associated biomarker in a subject in need thereof. The 

methods of the present invention comprise administering to a subject in need thereof a pharmaceutical composition comprising an 

interleukin 4 receptor (IL 4R) antagonist such as an anti IL 4R antibody. 
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(57) Abstract : 

The invention relates to a method for producing polyurethane hard foams by reacting: A) one or more organic polyisocyanates; B) one 

or more polyester polyols; C) optionally one or more polyether polyols; D) a fire retardant mixture; E) additional auxiliary agents or 

additives; F) one or more propellants; and G) catalysts characterized in that the fire retardant mixture D) contains d1) 10 to 90 

wt% relative to the quantity of the fire retardant mixture of a fire retardant with a boiling point less than or equal to 220°C and d2) 10 

to 90 wt% relative to the quantity of the fire retardant mixture of a phosphorus containing fire retardant with a boiling point above 

220°C this sum of components d1 ) and d2) yielding 100 wt%. 
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(57) Abstract : 

A hydrophilic low acid content resin includes a polymerization product of a mixture including at least one (meth)acrylate and  at least 

one (meth)acrylic acid; wherein the resin is water soluble; and the resin exhibits an acid value from 0 to about 120. 
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(57) Abstract : 

The description is directed to ionizable lipids useful for enhancing the delivery of therapeutic agents in liposomes.  
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(57) Abstract : 

The present invention is directed to a pharmaceutical composition comprising a pharmaceutically acceptable carrier and  a  

(arylsulfonyl)alkylnitrile compound or a pharmaceutically acceptable salt thereof. The present invention is also directed to a method 

for treating inflammation inflammatory related disorders  or pain by administering an  (arylsulfonyl)alkylnitrile compound or a 

pharmaceutically acceptable salt or solvate thereof to a subject in need thereof. 
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(57) Abstract : 

A piston for an internal combustion engine and method of construction thereof are provided. The piston includes a piston body  having 

an upper combustion surface and an annular cooling gallery surrounding an undercrown region. An outer wall depends from the upper 

combustion surface. An annular ring belt region is formed in the outer wall adjacent the upper combustion surface. The ring b elt 

region has at least one ring groove formed therein. At least one oil passage extends from the at least one ring groove to the cooling 

gallery. The oil passage has a first portion depending radially inwardly from the ring groove and a second portion ascending radially 

inwardly from the first portion to the cooling gallery. 
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(57) Abstract : 

A system (10) for managing a reference clock signal includes an XO (22) a signal buffer (24) coupled to the XO (22) and configured 

to drive a reference clock signal generated by the XO (22) and a first IC (12) coupled to the signal buffer (24). The first IC (12) 

includes an XO input buffer (32) configured to receive the reference clock signal to switch between an enabled operational state and a 

disabled state and to have a first operational impedance while in the enabled state; an impedance equivalence circuit (34) configured to 

be in an enabled operational state when the XO input buffer (32) is in its disabled state and vice versa and to have a second operational 

impedance while in the enabled state that is equivalent to the first operational impedance; and a control mechanism (36) configured to 

switch the XO input buffer (32) and the impedance equivalence circuit (34) between the enabled state and the disabled state.  
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(57) Abstract : 

In one example a device includes one or more processors configured to determine that data for at least a portion of a segment of media 

data has been lost after a remaining portion of the segment has been received via a network transmission in accordance with d ynamic 

adaptive streaming over HTTP (DASH) based on the determination prior to decoding the media data add default data to the segment 

to replace the data that has been determined to be lost to form a replacement segment  and output media data of the replacement 

segment. 
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(57) Abstract : 

The present invention relates to an apparatus which allows producing elements with individually patterned anisotropic 

properties where the pattern may vary from element to element. An apparatus according to the invention comprises a support for a 

substrate and an exposure unit for providing spatially modulated aligning light with a first polarization plane wherein the exposure 

unit contains a light source a spatial light modulator which can be controlled electronically for example by a computer and a 

projection lens. The present invention furthermore relates to a method for fast production of elements with individually patterned 

anisotropic properties using such an apparatus. 
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(57) Abstract : 

A dispenser for displaying and dispensing products including a support structure and a plurality of product dispe nsing trays. In one 

embodiment the support structure includes a hollow cylindrical container mounted on a horizontal shaft linking to respective parallel 

planes that define a supporting base. The container is formed by a surrounding wall having a plurality  of sections connected to the 

perimetrical edges of the container. Each section has a landscape rectangular portion for displaying and dispensing products from the 

greater edges of which arise flanges that fold distally to an extent just greater than the thickness of one product on incoming stops that 

hold frontally the first one of a plurality of products contained in successive contact on an inner tray mounted radially  stressed by a 

pusher actuated by springs to fall through the window until the backstop  the first product being positioned for removal in lateral 

displacement as a dovetail guide so that the consumer may view all of the tastes offered by rotating the container with the fronts of the 

products visible and remove the one he prefers. 
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(57) Abstract : 

Methods and apparatus  including computer program products  for a lighting application for an interactive electronic device (12). A 

system (10) includes an interactive electronic device (12) remotely linked to a lighting system (14) the interactive electronic device 

(12) including a processor (16) a memory (18) the memory including an operating system (26) one or more user applications (28) and 

an interactive lighting process (100) a user interface (20) one or more sensors (22) a communications device (24) and the lighting 

system (14) including a light controller (50) linked to a light emitting unit (52) the light controller (50) including a communications 

device (54) responsive to one or more lighting adjustment signals received from the interactive lighting process (100). The interactive 

lighting process (100) includes detecting (102) a context of the interactive electronic device (12) and transmitting (104) a lighting 

adjustment signal from the communications device (24) to a light controller (50) of a lighting system (14) in response to the detected 

context. 
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(57) Abstract : 

A heat transfer device for transferring heat to a housing comprising a heat spreader at least one heat transfer plate mechanically 

connected to the heat spreader so as to be resiliently compressible towards the heat spreader when brought into contact with the 

housing and at least one heat pipe thermally connected to each heat transfer plate and to the heat spreader. The resilient 

compressibility of the heat transfer plates makes the heat transfer device flexible such that it may adapt to a different shape of 

housing.In contrast to known thermal interfaces  the thermal interface of the heat transfer device of the invention is not mechanically 

connected to the housing in which it is used but connected to the heat spreader and may instead be pressed into contact with the 

housing without mechanical fixation. Fig. 
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(57) Abstract : 

A method and system for determining a radiation dose transformation error are provided  wherein there is a deformation in one or more 

imaged structures as recorded by at least one fixed image data set and at least one moving image data set. Corresponding landmark 

points in the fixed image and in the moving image are automatically or semi automatically identified. 
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(57) Abstract : 

The present invention relates to a C shaped clamping device. The device comprises: the C shaped clamp comprising a closing portion 

in which two ends face each other; a cylinder shaped member which is inserted into a C ring portion of the clamp; a coupling 

piece which is installed so as to penetrate the closing portion for providing member gripping force; and an interference ring which is 

inserted between the ends in the closing portion. The interference ring has an inner diameter which is equal to the outer dia meter of the 

coupling piece and comprises a stopper which is formed on one side of the outer circumference and protrudes toward the inside of the 

clamp. The member comprises a groove which is formed around the outer circumferential surface of the member for accommodating a 

hook portion. According to the present invention shock that is applied to the member can be effectively absorbed and binding force 

between the clamp and the member that is inserted can be effectively strengthened. 
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(57) Abstract : 

A method for transmitting downlink control information a detecting method a base station and a user equipment are provided in the 

present invention. The detecting method includes: the user equipment detects downlink control information beared by ePDCCH in  a 

resource block according to a resource block set and pre defined information configured by the  base station; wherein the pre defined 

information at least includes one of the followings: sub carrier position information detected in the resource block set  enhanced 

control channel unit information detected in the resource block set  a mapping mode of the ePDCCH aggregation level configuration 

information detected in the resource block set and the amount of candidate set and a downlink control information format 

corresponding to the detected aggregation level in the resource block set. In the present inv ention the user equipment is agilely 

indicated to detected the downlink control information beared by the ePDCCH in the corresponding physical resource block acco rding 

to the configured resource block set and the pre defined information  so as to save resources of space detected and searched by the user 

equipment thus scheduling efficient of the system is improved. 

  

No. of Pages : 54 No. of Claims : 37 



43870 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.8549/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :25/11/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : TRAJECTORY CONTROL DEVICE FOR ARTICULATED ROBOT AND CONTROL METHOD 
 

  

(51) International classification  :B25J9/10,B23K9/095,B23K9/12  

(31) Priority Document No  :2012123240  

(32) Priority Date  :30/05/2012 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2013/065054  

:30/05/2013 

(87) International Publication No  :WO 2013/180222  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KABUSHIKI KAISHA KOBE SEIKO SHO (KOBE 

STEEL LTD.) 

      Address of Applicant :2 4 Wakinohama Kaigandori 2 chome 

Chuo ku Kobe shi Hyogo 6518585 Japan 

(72)Name of Inventor : 

   1)NISHIDA Yoshiharu 

   2)WADA Takashi 

   3)INOUE Yoshihide 

   4)INADA Shuichi 
 

(57) Abstract : 

In a trajectory control device (10) for an articulated robot a first dynamic characteristic calculation unit (300) is provided with a high 

frequency cutoff characteristic having a cutoff frequency which is lower than the natural oscillation frequency of the robot  performs 

filtering processing with respect to a joint angle command value (c) and outputs a processed joint angle target value (d). A second 

dynamic characteristic calculation unit (400) is provided with a high frequency cutoff characteristic having a cutoff frequen cy which is 

lower than that of the first dynamic characteris tic calculation unit (300) performs filtering processing with respect to the output from 

an interference torque compensation command value calculation unit (200) and outputs a processed interference torque compensation 

value (cd). 
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(57) Abstract : 

Two or more esters of a cellulose ether each having the same ether and ester substituents but different weight average molecular 

weights are prepared in a process which comprises the steps of esterifying a cellulose ether with (i) an aliphatic monocarboxylic acid 

anhydride or (ii) a dicarboxylic acid anhydride or (iii) a combination of an aliphatic monocarboxylic acid anhydride and a dicarboxylic 

acid anhydride in the presence of an aliphatic carboxylic acid as a reaction diluent in two or more separate reactions  wherein in each 

reaction a different molar ratio [aliphatic carboxylic acid / anhydroglucose units of cellulose ether] is used to produce est ers of the 

cellulose ether of different weight average molecular weights. 
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(57) Abstract : 

A method for the fabrication of a container (802) comprising the steps of:  providing a preform (705) said preform being substantially 

tubular in form and being provided with a closed end (709) a cavity (707) and an open end (710) communicating with said cavity 

(707);  positioning at least one restriction device (711 714) relative to the preform (705) so as to define at least one restriction zone 

and restrict expansion of the preform (705) therein;  injecting a pre determined volume of an incompressible fluid (800) into the cavity 

(707) of the preform (705) via the open end (710) provoking the preform (705) to plastically deform by expansion said preform (705) 

expanding freely in at least one expansion zone outside said at least one restriction zone; and  Using for the fabrication of a beverage 

container (802). 
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(57) Abstract : 

In the present invention an optical fiber is manufactured by drawing a wire by going through the following steps: an optical fiber 

characteristic prediction step for measuring in at least two locations in the longitudinal direction the diffraction rate distribution of the 

cross sectional radial direction of an optical fiber base material prior to wire drawing  and calculating and predicting at least two 

optical fiber characteristics of the longitudinal direction on the basis of the measured diffraction rate distribution; a sample fiber 

characteristic measurement step for collecting sample fibers from the wire drawing start end or the wire d rawing start end and a point 

along the wire drawing and measuring at least two optical fiber characteristics of the collected sample fibers; an optical fiber 

characteristic correction step for correcting fluctuations in the longitudinal direction of the at  least two optical fiber characteristics 

calculated in the optical fiber characteristic prediction step on the basis of the optical fiber characteristics of the sample fibers 

measured in the sample fiber characteristic measurement step; and a wire drawing tension adjustment step for determining wire 

drawing tension so that the at least two optical fiber characteristics subsequent to the sample fiber collection positions are all within a 

favorable range in the longitudinal direction and for adjusting the wire drawing tension. 
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(57) Abstract : 

Provided is a surveillance control system in which a console (3) comprises a second transmission parent station (3B). A first 

transmission parent station (1A) and the second transmission parent station (3B) independently carry out control instructions  on first 

transmission child stations (2a 2b ¦ 2z) of a second room (2) thereby controlling load. Also by gathering state surveillance information 

of the load even if the first transmission parent station (1A) of a first room (1) is suspended a control operation from the console (3) to 

the load and a display of a state of a load are possible even during the suspension period thereof. 
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(57) Abstract : 

The described implementations relate to processing of electronic data. One implementation is manifest as a technique that  can include 

obtaining a relational query that references one or more data items and associating progress intervals with the data items. T he 

technique can also include converting the relational query into a corresponding streaming query  and providing the streaming query 

and the data items with the progress intervals to a stream engine that produces incremental results of the query. For example  the 

progress intervals can be based on row numbers of a relational database table. The progress intervals can be us ed to define event 

lifetimes of streaming events that are provided as inputs to the stream engine. 
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(57) Abstract : 

1 1 1Provided is a novel multilayer structure which can be used to protect a device  and a device which uses this novel multilayer 

structure. The disclosed multilayer structure is a multilayer structure including a substrate and a barrier layer laminated o n the 

substrate. The substrate has tension equal to or greater than 2 000 N/m when there is 3% distortion in at  least one direction. The barrier 

layer includes a reaction product (R). This reaction product (R) is obtained by reacting at least a metal oxide (A) with a ph osphorus 

compound (B). The wavenumber (n) at maximum infrared absorption in the infrared absorption spectrum of the barrier layer in a 

range from 800 to 1 400 cm is from 1 080 to 1 130 cm. The metal atoms constituting the metal oxide (A) are substantially aluminum 

molecules. 

  

No. of Pages : 50 No. of Claims : 16 



43877 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.9323/CHENP/2014 A 

(19) INDIA  

(22) Date of filing of Application :26/12/2014 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : PRODUCTION METHOD AND PRODUCTION DEVICE FOR CHLORINATED VINYL CHLORIDE 

BASED RESIN 
 

  

(51) International classification  :C08F8/22,C08F14/06  

(31) Priority Document No  :2013074470  

(32) Priority Date  :29/03/2013 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2014/058560  

:26/03/2014 

(87) International Publication No  :WO 2014/157346  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KANEKA CORPORATION 

      Address of Applicant :3 18 Nakanoshima 2 chome Kita ku 

Osaka shi Osaka 5308288 Japan 

(72)Name of Inventor : 

   1)OHARA Daichi 

   2)TADOKORO Tadashi 

   3)INAOKA Tetsuo 

   4)HORIUCHI Kiyoshi 
 

(57) Abstract : 

This production method for a chlorinated vinyl chloride based resin is provided with: a step in which chlorine is introduced into a 

suspension of a vinyl chloride based resin in a first tank; and a step in which the suspension  having had chlorine introduced therein is 

transferred from the first tank to a second tank and irradiated with ultraviolet rays in the second tank. As a result  the chlorine 

dissolution amount in the suspension of the vinyl chloride based resin is improved  and the production efficiency of the chlorinated 

vinyl chloride based resin is improved. 
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(57) Abstract : 

The various embodiments herein provide a system and method for providing short range wireless communication. The system 

comprises a transmitting end a first electrical circuitry provided at the transmitting end to generate a propagating EM wave on a 

connected wire according to an input data signal a transmitting antenna provided at the transmitting end designed to maximize 

scattering of the propagating EM wave a receiving end a receiving antenna provided at the receiving end to detect the scattered EM 

wave and a second electrical circuitry provided at the receiving end to recover the input data signal from the signal received by the 

receiving antenna. Here a wireless link is established by means of the scattered EM waves generated by near field emissions f rom a 

surface of the transmitting antenna. 
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(57) Abstract : 

A composition comprising a quaternary ammonium compound for developing photoresists applied to semiconductor substrates is 

provided. A method for manufacturing integrated circuit devices  optical devices micromachines and mechanical precision devices is 

also provided. The pattern collapse can be avoided by prevent swelling of the photoresist by using the improved composition.  
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(57) Abstract : 

A system that includes multiple hosts each having physical resources  a hypervisor and a host agent that causes the virtual machines to 

operate above the hypervisor so as to be abstracted from the physical resources. A host fabric reviews requests to instantiat e or 

upgrade a virtual machine identifies a corresponding virtual machine image to instantiate the virtual machine from in order to honor 

the request and determines whether the virtual machine to be instantiated has a valid lease on the virtual machine image. If the 

requestor does not have a valid lease the request is blocked. If the requestor does have a valid lease the host fabric facilitates the 

instantiation of the virtual machine from the virtual machine image. This prevents or eliminates the chances of multiple inst ances of 

the same virtual machine image writing to the virtual machine image at the same time. 
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(57) Abstract : 

An apparatus to infer the resistivity of an electrode by stimulating the electrode with a capacitively coupled signal and processing the 

resultant signal with circuitry that produces a signal having an amplitude that is a function of the resistivity of the electrode. 
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(86) International Application No 

        Filing Date 

:PCT/JP2012/065846  

:21/06/2012 

(87) International Publication No  :WO 2013/190675  

(61) Patent of Addition to Application 
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(71)Name of Applicant :  

   1)MITSUBIS HI ELECTRIC CORPORATION 

      Address of Applicant :7 3 Marunouchi 2 chome Chiyoda ku 

Tokyo 1008310 Japan 

(72)Name of Inventor : 

   1)INOUE Akihiko 
 

(57) Abstract : 

In a passenger conveyor a support angle member (5 6) supported on a construction beam (2 3) is fixed onto the edge of a truss body 

(4). On the construction beam (2 3) a plurality of movement limiting members (13a 13b 13c 13d) abutting on the support angle 

member (5 6) to limit horizontal movement of the support angle member (5 6) is disposed. The support angle member (5 6) includes a 

first support portion (5a 6a) and a pair of second support portions (5b 5c 6b 6c) disposed on both sides of the first support  portion in a 

truss width direction. The first support portion (5a 6a) protrudes horizontally from the truss body (4) by an amount different from an 

amount by which the second support portions (5b 5c 6b 6c) protrude horizontally from the truss body.  
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(54) Title of the invention : SLUDGE DEWATERING SET AND SLUDGE DEWATERING DEVICE HAVING A PLURALITY OF 

LAYERS 
 

  

(51) International classification  :C02F11/12,B30B9/24,B01D25/12  

(31) Priority Document No  :1020120055278  

(32) Priority Date  :24/05/2012 
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(71)Name of Applicant :  

   1)KANG Seok Woong 
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Dongan gu Anyang si Gyeonggi do 431 088 Republic of Korea 

(72)Name of Inventor : 

   1)KANG Seok Woong 
 

(57) Abstract : 

The present invention relates to a sludge dewatering set constituted in such a way that a sludge filtration belt is positioned below an 

open bottomed sludge chamber sludge is poured into the chamber and a pressurising tube or membrane is provided over the poured in 

sludge and dewatering is performed by applying pressure to the sludge such that water is filtered and discharged through the filtrat ion 

belt or else dewatering of the water contained in the sludge to underneath the filtration belt is performed by providing  below the 

filtration belt a structure having many holes therein in the form of a matrix or a reticulated net in the form of a steel mesh such that the 

filtration belt is supported so as not to bend under pressure while the water resulting from the dewatering moves downwards and after 

the sludge has been poured in via a sludge pouring unit  pouring a liquid or air onto the membrane positioned over the sludge so as to 

apply pressure to the sludge. The present invention also relates to a sludge dewatering device wherein the sludge dewatering sets have 

been assembled into a plurality of layers. 
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(54) Title of the invention : USE OF CO2 FOR DEACTIVATING A CELLULOLYTIC MICROORGANISM USED IN THE 

BIOCHEMICAL CONVERSION OF LIGNOCELLULOSIC MATERIALS 
 

  

(51) International classification  :C12N9/42,C12N9/96,C12N1/00  

(31) Priority Document No  :12/01732  

(32) Priority Date  :18/06/2012 
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(71)Name of Applicant :  

   1)IFP ENERGIES NOUVELLES  

      Address of Applicant :1 & 4 avenue du Bois Prau F 92852 

Rueil malmaison France 

(72)Name of Inventor : 

   1)BEN CHAABANE Fadhel 

   2)LOURET Sylvain 
 

(57) Abstract : 

22The invention relates to a process for deactivating a cellulolytic microorganism enabling the production of an enzymatic 

cocktail said cocktail being used without separation of the cellulolytic microorganism during the biochemical conversion of 

lignocellulosic materials  comprising at least one step of bringing a gas stream and the medium containing said microorganism into 

contact said gas stream comprising more than 25% by weight of CO and comprising less than 0.5 mol% of O. 
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(51) International classification  :G01R33/422,G01R33/48  

(31) Priority Document No  :61/655552  
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   1)LIPS Oliver 

   2)UHLEMANN Falk  

   3)SCHULZ Volkmar 
 

(57) Abstract : 

A TEM resonator system is disclosed comprising at least two TEM resonators (21 31; 22 32) especially in the form of TEM volume 

coils and especially for use in an MR imaging system or apparatus for transmitting RF excitation signals and/or for receiving MR 

signals into/from an examination object or a part thereof respectively wherein the TEM resonators are arranged and displaced along a 

common longitudinal axis and wherein an intermediate RF shield (4) is positioned in longitudinal direction between the two TEM 

resonators for at least substantially preventing electromagnetic radiation from emanating from between the first TEM resonato r and 

the second TEM resonator into the surroundings. A PET detector and/or another supplementary element can be placed in the volume 

between the two TEM resonators. 
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(54) Title of the invention : SECURITY SCAN BASED ON DYNAMIC TAINT 
 

  

(51) International classification  :G06F21/00,G06F11/36  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/US2012/052772  

:29/08/2012 

(87) International Publication No  :WO 2014/035386  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HEWLETT PACKARD DEVELOPMENT COMPANY 

L.P. 

      Address of Applicant :11445 Compaq Center Drive W. 

Houston Texas 77070 U.S.A. 

(72)Name of Inventor : 

   1)MADOU Matias  

   2)SUM Sam Ng Ming 
 

(57) Abstract : 

Example embodiments disclosed herein relate to generating a scanning strategy based on a dynamic taint module. A dynamic tain t 

module associated with an application is caused to be initiated for a crawling phase of a security test. A report is received from the 

dynamic taint module. The dynamic taint module is restricted. The scanning strategy is based on the report.  
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(54) Title of the invention : IMPACT BODY FOR HYDRAULIC IMPACT DEVICE 
 

  

(51) International classification  :E21B1/36,E21B1/24  

(31) Priority Document No  :1020120072428  

(32) Priority Date  :03/07/2012 
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Republic of Korea 

(72)Name of Inventor : 

   1)LEE Il Jae 
 

(57) Abstract : 

The present invention relates to a impact body for a hydraulic impact device and  more specifically to a impact body for a hydraulic 

impact device which is capable of remarkably reducing production costs by inserting a cylinder liner having a flow path into an inner 

wall of a body adjusting an impact interval and an impact strength according to the properties of a material to be crush ed by adjusting 

an impact distance of a piston minimizing the loss of a fluid in a pipe by forming a cylindrical flow path between the body and the 

cylinder liner and remarkably improving performance by employing a circular valve to shorten the flow path whereby reduction of 

pressure is minimized. 
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(54) Title of the invention : PULMONARY ULTRASOUND TECHNIQUES FOR ELASTOGRAPHY IN LUNGS 
 

  

(51) International classification  :A61B8/08,G01S7/52,A61B8/12  

(31) Priority Document No  :61/652352  

(32) Priority Date  :29/05/2012 
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   1)RAMACHANDRAN Bharat 

   2)HALL Christopher Stephen 
 

(57) Abstract : 

A system for pulmonary elastography includes an ultrasound probe (120) configured to evaluate tissue of a target area by transmitting 

a signal and receiving a response. A contact device (126) is coupled to the ultrasound probe to provide contact between the u ltrasound 

probe and the tissue. An image processing module (110) is configured to output one or more elastograms according to the response.  
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(31) Priority Document No  :14/189,595  
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(72)Name of Inventor : 

   1)VITTAL SRIMUSHNAM 
 

(57) Abstract : 

ABSTRACT OF THE DISCLOSURE A recruiting information sharing platform (24) registers recruiters and candidates as members 

(12, 14, 18) and allows these members (12, 14, 18) to communicate within the confines of the platform (24). This approach can  

eliminate uncertainty of electronic mail broadcasters and receivers, reduce delays in communication, enhance the richness of the 

information shared, and reduce the volume of communications sent and received. The platform (24) provides administering control 

mechanisms (e.g., opt-outs• and opt-ins•) amongst registered recruiters and between registered recruiters and registered candidates 

that allow both registered recruiters and registered candidates to explicitly retain control of their information and relatio nships. The 

platform (24) also provides a uniform method of characterizing requirements and candidates throughout the recruiting supply c hain to 

enable registered recruiters to match requirements and candidates with higher precision and shorter cycle times at a mu ch lower cost. 

The recruiting information sharing platform (24) also includes a set of one or more services that enables registered recruite rs to 

establish (202) configurable private networks amongst themselves to exchange and match job requirements to can didates and vice 

versa with agreed upon levels of transparency that reflect their respective levels of comfort in exchanging information (46) with the 

other members (12, 14, 18) of the private network. [FIG.1] 
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(54) Title of the invention : PROCESS FOR PREPARATION OF HIGHLY PURE NON YELLOWING (METH)ACRYLIC ACID 
 

  

(51) International 

classification  
:C07C51/43,C07C51/44,C07C51/47  
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   5)WANG Huisheng 

   6)MICHEL Mirko 
 

(57) Abstract : 

This invention relates to a process of preparing highly pure non yellowing (meth)acrylic acid necessary for high tech applications 

requiring long term color stability in the presence of amines. Process for the preparation of highly pure  non yellowing (meth)acrylic 

acid comprising the steps: f) Condensation of a (meth)acrylic acid  containing gas phase obtained via a gas phase oxidation process of 

a C4 compound to generate an aqueous (meth)acrylic acid solution g) Separation of the (meth)acrylic acid from the aqueous 

(meth)acrylic acid solution to obtain crude (meth)acrylic acid h) Rectification of the crude (meth)acrylic acid to obtain pure  

(meth)acrylic acid via a sidestream outlet of the rectification column i) Treatment of the pure (meth)acrylic acid generated in step c) 

with an ion exchange resin j) Distillation of the (meth)acrylic acid generated in step d). 
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(54) Title of the invention : QUICK CHANGE COLLET CHUCK ASSEMBLY AND MANUFACTURING THEREOF 
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   2)ADOLF Wayne 

   3)NOVOTNY Scott 
 

(57) Abstract : 

A rotary tool (10) for coupling with a rotary tool accessory (100) includes a motor (24) and a power shaft (34) operably coup led with 

the motor (24). A collet (104) is operably coupled to the power shaft (34) the collet (104) including a longitudinally extending inner 

surface portion (120). A nickel based bonding material (140) is affixed to the longitudinally extending inner surface portion  (120). A 

plurality of abrasive particles (142) extend outwardly of the bonding material (140) on the longitudinally extending inner su rface 

portion (120) wherein generally between about 30 percent and about 55 percent of each abrasive particle (142) of the plurality of 

abrasive particles (142) extends outwardly of the nickel based bonding material (140). 
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   1)SCHRENKR„MER Michael 
 

(57) Abstract : 

The invention relates to a circular comb for a combing machine and to a fitting for a textile processing machine. For quick a nd precise 

assembly the circular comb (1) comprises a main body (2) on which at least two fitting elements (7) can be fastened wherein each 

fitting element (7) comprises a plurality of tooth segments (10) which are disposed one behind the other and are connected to  one 

another in the direction of a central longitudinal axis (3) wherein the fitting elements (7) can be fastened non positively by flat 

magnets (6) on the base body (2). 
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(72)Name of Inventor : 
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   2)HUMPHRIES Paul 
 

(57) Abstract : 

1234567The subject matter herein is directed to carbazole containing sulfonamide derivatives and pharmaceutically acceptable salts or 

hydrates thereof of structural formula I wherein the variable R R R R R R R A B C D E F G H a and b are accordingly described. Also 

provided are pharmaceutical compositions comprising the compounds of formula I to treat a Cry mediated disease or disorder  such as 

diabetes obesity metabolic syndrome Cushing s syndrome and glaucoma. 
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(57) Abstract : 

Methods systems and circuits evaluate a subject s risk of developing type 2 diabetes or having prediabetes using at least one defin ed 

mathematical model of risk of progression that can stratify risk for patients having the same glucose measurement. The model may 

include NMR derived measurements of GlycA and a plurality of selected lipoprotein components of at least one biosample of th e 

subject. 
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   1)ABDALLAH Mohammad 
 

(57) Abstract : 

In a processor a method for filtering stores to prevent all stores from having to snoop check against all words of a cache. The method 

includes implementing a cache wherein stores snoop the caches for address matches to maintain coherency; markin g a portion of a 

cache line if a given core out of a plurality of cores loads from that portion by using an access mask; checking the access mask upon 

execution of subsequent stores to the cache line; and causing a miss prediction when a subsequent store t o the portion of the cache line 

sees a prior mark from a load in the access mask. 
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06410 Biot France 

(72)Name of Inventor : 

   1)DUPRAT Agn¨s  

   2)MALLARD Claire 
 

(57) Abstract : 

The invention relates to o/w emulsion type topical pharmaceutical compositions containing a retinoid. The invention relates t o a 

topical pharmaceutical composition comprising by way of an active pharmaceutical ingredient a retinoid in a physiologically 

acceptable composition. The invention also relates to the preparation method thereof and to the use of same in dermatology.  
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(31) Priority Document No  :61/666411  
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(71)Name of Applicant :  
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U.S.A. 

(72)Name of Inventor : 

   1)GROOMS James Hamilton 

   2)SENILE Darrel Glenn 

   3)MCMILLAN Charles Thomas  

   4)RADWANSKI Michael Todd 
 

(57) Abstract : 

A nozzle a nozzle hanger and a ceramic to metal attachment system are provided. The ceramic to metal attachment system includes 

the nozzle a ceramic matrix composite and the nozzle hanger a metal. The attachment system also includes a clamping member 

adjacent a second surface of the nozzle and a mounting member of the nozzle. The attachment system includes a plurality of 

attachment members securing the nozzle the clamping member and the nozzle hanger together. A sealing member of the nozzle hanger 

seals off an airfoil of the nozzle from adjacent airflow. 
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(51) International classification  :E21B33/06,B29C70/02  

(31) Priority Document No  :13/533365  
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   1)HYDRIL USA MANUFACTURING LLC 

      Address of Applicant :3300 N. Sam Houston Parkway East 
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(72)Name of Inventor : 

   1)HUANG Ming Yu 
 

(57) Abstract : 

A packer unit (105) for an annular blowout preventer (101) including an annular elastomer body (105) including an elastomer h aving a 

unidirectional grain and a quantity of fiber longitudinally aligned with the grain of the elastomer. A method of formin g a packing unit 

for a blowout preventer including forming a fiber reinforced elastomer by aligning fibers with a grain of an elastomer; cutting a 

portion from the fiber reinforced elastomer in the direction of the grain; loading the cut portion in a packing unit mold such that the 

grain of the fiber reinforced elastomer of the cut portion is parallel to a packing unit axis; and heating the loaded packing  unit mold. 
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(54) Title of the invention : RAILWAY VEHICLE 
 

  

(51) International classification  :B61D17/00,B61C17/04  

(31) Priority Document No  :2012074747  
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      Address of Applicant :1 1 Higashikawasaki cho 3 chome Chuo 
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(72)Name of Inventor : 

   1)MATSUMOTO Mitsuhiro 

   2)TADA Akihiko 
 

(57) Abstract : 

A railway vehicle (100) is equipped with an operator compartment (10). The section of the operator compartment (10) on one side 

thereof in the widthwise direction of the vehicle is formed from a first operator stand equipment unit (20). The first operator stand 

equipment unit (20) includes: a plurality of first operator stand equipment side devices positioned in a dispersed manner in a plurality 

of areas on the one side of the operator compartment (10) in the widthwise direction of the vehicle; first operator stand equipment side 

equipment wiring (29) for connecting the first operator stand equipment side devices in the different areas to one anothe r; a first 

operator stand equipment side floor surface panel (21) for forming the outer edge on the one side of the operator compartment  (10); a 

first operator stand equipment side lateral surface panel (22); a first operator stand equipment side rear surface panel (23); and a first 

operator stand equipment side ceiling panel (24). Furthermore these elements are integrated and formed into a box shape. 
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(51) International classification  :G01S5/02,H04W64/00,G01S5/ 16  

(31) Priority Document No  :13/907741  

(32) Priority Date  :31/05/2013 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/US2014/039647  
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      Address of Applicant :One Microsoft Way Redmond WA 

98052 U.S.A. 

(72)Name of Inventor : 

   1)GRABNER Michael 

   2)EADE Ethan 

   3)NISTER David 
 

(57) Abstract : 

A source wireless fingerprint (108 110 112) is associated with a source image (A B C). One or more eligible cataloged wireless 

fingerprints having a threshold similarity to the source wireless fingerprint are found. Similarly  one or more eligible cataloged images 

having a threshold similarity to the source image are found. A current location of a device that acquires the source wireless fingerprint 

and source image is inferred as a chosen cataloged location of a chosen eligible cataloged wireless fingerprint and a chosen eligible 

cataloged image. 
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   1)HUMLE Michael 

   2)˜STERGAARD Simon Lausten 
 

(57) Abstract : 

The present disclosure relates to a photocatalytic composition comprising photocataly tic titanium dioxide particles being dispersed in 

a continuous phase and at least one anti photogreying additive wherein said at least one anti photogreying additive is adapted to limit 

photogreying of said titanium dioxide particles while the photocatalyt ic activity of said titanium dioxide particles is maintained and 

wherein the photo greying index (L) of said composition is less than 6. 
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(54) Title of the invention : TOPICAL COMPOSITIONS IN THE FORM OF A GEL CONTAINING A PARTICULAR 
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(51) International classification  :C07C  

(31) Priority Document No  :1255092  

(32) Priority Date  :01/06/2012 
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(71)Name of Applicant :  

   1)GALDERMA RESEARCH & DEVELOPMENT 

      Address of Applicant :2400 Route des Colles Les Templiers F 

06410 Biot France 

(72)Name of Inventor : 

   1)DUPRAT Agn¨s  

   2)MALLARD Claire 
 

(57) Abstract : 

The invention relates to a composition in the form of a gel preferably hydroglycolic comprising in a physiologically acceptab le 

medium at least one particular retinoid. The invention also relates to the method for the preparation thereof and to the cosmetic and 

dermatological use of same. 
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(71)Name of Applicant :  

   1)BATRA Raj K. 

      Address of Applicant :241 South Laper Drive Beverly Hills 
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(72)Name of Inventor : 

   1)BATRA Raj K. 
 

(57) Abstract : 

Disclosed herein are methods of discovering and validating select endophenotypes encompassing tumorigenic cancer stem cells.  

  

 

No. of Pages : 97 No. of Claims : 50 



43904 

The Patent Office Journal 01/07/2016 

(12) PATENT APPLICATION PUBLICATION (21) Application No.98/CHE/2015 A 

(19) INDIA  

(22) Date of filing of Application :06/01/2015 (43) Publication Date : 01/07/2016 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR CONTROLLING EMISSIONS IN AN INTERNAL COMBUSTION 
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(51) International classification  :F02D  

(31) Priority Document No  :14/154418  

(32) Priority Date  :14/01/2014 
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(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY 

      Address of Applicant :1 River Road Schenectady, NY 12345 

USA U.S.A. 

(72)Name of Inventor : 

   1)DEVARAKONDA, Maruthi 
 

(57) Abstract : 

A method and system for controlling emissions in an engine, includes establishing a desired first temperature at an inlet (116) of an 

ammonia slip catalyst assembly (115); and determining a second temperature associated with a temperature at the inlet of the 

ammonia slip catalyst assembly (115). If the second temperature is higher than the desired first temperature, then directing an air 

injector (135) to add air to the inlet (116) of the ammonia slip catalyst assembly (115). 
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   4)HORWITZ, Arnold 

   5)ROELL, Marina 
 

(57) Abstract : 

An IL- 1&bgr; binding antibody or IL- 1&bgr; binding fragment thereof comprising the amino acid sequence of SEQ ID NO: 2, and 

related nucleic acids, vectors, cells, and compositions, as well as method of using same to treat or prevent a disease, and a  method of 

preparing an affinity matured IL- 1&bgr; binding polypeptide. IL- 1&bgr;binding antibodies or IL- 1&bgr; binding fragments thereof 

are provided which have desirable affinity and potency. 
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   1)LINK Helmut D. 
 

(57) Abstract : 

The invention relates to a reinforcing implant for anchoring shafts (96 97) of two prostheses (94 95) which are arranged opposite each 

other on an elongated bone in particular a femur (9). According to the invention the implant has a generally elongated shaft like shape 

and a receiving sleeve (1 2) at both ends for a respective anchoring shaft (96 97) and a disconnectable coupling piece (3) lying 

between the receiving sleeves for a rigid connection. In this manner a force bridge is formed between the two anchoring shafts so that 

the bone is no longer subjected to the force transmission in particular in the sensitive intermediate region between the two anchoring 

shafts. 
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Pointoise France 

(72)Name of Inventor : 

   1)BEDNAREK Alain 
 

(57) Abstract : 

The invention relates to a process for coating a substrate in which: a substrate (100) is provided having at least one free surface (110); 

a first layer (101) of a first material is deposited on the free surface (110) of the substrate (100); a second layer (102) o f a second 

material different from the first material is deposited on the first layer (101); a third layer (103) of a third material different from the 

first and second materials  is deposited on the second layer (102). The process is characterised in that it comprises in addition the 

deposition of a protective layer (104) of a fourth material different from the first second and third materials  on the third layer (103); 

and the reflow of at least the second (102) and third (103) layers from the first (101) second (102) and third (103) layers  by transfer of 

heat by thermal contact on the protective layer (104) the protective layer (104) avoiding oxidation at least of the third layer (103). The 

invention also relates to a coating preventing the formation of whiskers  particularly on the terminals of press fit contacts  as well as to 

press fit contacts using such a coating and to printed circuits provided with such contacts. 
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Morehouse Drive San Diego California 92121 1714 U.S.A. 

(72)Name of Inventor : 

   1)WANG Ye Kui 

   2)LEUNG Nikolai Konrad 
 

(57) Abstract : 

Systems devices and methods for capturing and displaying picture data including picture orientation information are described. In one 

innovative aspect a method for transmitting media information is provided. The method includes obtaining picture or video 

information said picture or video information including image data and orientation information of a media capture unit when the 

picture or video information is obtained. The method further includes encoding said picture or video information  wherein the 

orientation information is included in a first portion and the image data is included in a second portion  the second portion being 

encoded and the first portion being distinct from the second portion. The method also includes transmitting the first portion and the 

second portion. 
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Sweden Sweden 

(72)Name of Inventor : 

   1)PERVAN Darko 
 

(57) Abstract : 

The disclosure relates to a method and equipment to form a digital image on a surface by applying a powder layer comprising c olour 

pigments on the surfaces  bonding a part of the powder and removing the non bonded powder from the surface. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)KRESSE Olga 

   2)WENG Xiaowei 

   3)GU Hongren 
 

(57) Abstract : 

A system and method is provided for performing a fracturing operation about a wellbore penetrating a subterranean formation. The 

method may acquire integrated wellsite data. The method may generate a mechanical earth model using the inte grated wellsite data. 

The method may simulate an intersection of an induced hydraulic fracture with a natural fracture using the mechanical earth model. 

The method may determine intersection properties of the intersected natural fracture. The method may also generate a stimulation plan 

using the mechanical earth model and the intersection properties. The stimulation plan may include a fluid viscosity or a rat e of 

injection of a fracturing fluid. 
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(71)Name of Applicant :  
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   5)NEZASA Taichi 
 

(57) Abstract : 

Provided is a damper housing structure body with which while avoiding increased mass and increased man hours  it is possible to 

ensure bonding strength of a damper housing and a damper base. In a damper housing structure body (1) an upper edge of a damper 

housing (2) and a damper base (3) are bonded by spot welding. The damper housing (2) presents a U shape having an aperture on a 

vehicle external side in plan view and comprises a flat part (24) in a gap between a front side partition (22) and an interior side 

partition (21). The flat part (24) further comprises a plurality of weld points (51 52) which are aligned in the fore aft direction of the 

vehicle. Adjacent weld points (51 52) have mutually overlapping welds. 
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(57) Abstract : 

One embodiment of the present invention sets forth technique for displaying an image based on eye vergence.  The technique includes 

determining a first distance from one or more eyes of a user to a display location, and determining, based on eye gaze vectors 

associated with the eyes of the user, an eye convergence distance. The technique further includes causing the image to be displayed 

when the eye convergence distance is substantially the same as the first distance, or causing a display of the image to be te rminated 

when the eye convergence distance is not substantially the same as the first distance. 
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(57) Abstract : 

The invention relates to a roll arrangement (100) for use in metallurgical technology comprising a roll that has a roll barrel (11) and 

two roll necks (10) and at least one neck bushing (20) for accommodating at least one of the roll necks (10) in a rotationally fixed 

manner. A dog element (25) that functions as  a form locking rotationally fixed connection is arranged between the roll neck (10) and 

the neck bushing (20). In order to increase the load bearing capacity of the roll bearing without increasing the size of or t he mounting 

space for the roll bearing and at the same time ensure easy assembly the roll neck (10) is mounted in the neck bushing (20) with some 

radial play such that a circumferential cavity (12) is formed between the neck bushing (20) and the roll neck (10) in the unloaded state 

as a result of the radial play. In order to increase the size of the cavity (12) the roll neck (10) or the inner surface (21) of the neck 

bushing (20) additionally has a concave contour (50) or profile. 
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